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LOK SABHA DEBATES 

LOK SABHA 

Tuesday, AU9USI 17, 2004518l18li8 26, 1926 (Sska) 

The Laic Sabha met III Eleven of the CIocIc. 

[MR. DePuTv SPEAKER In the Chair] 

[Translation] 

SHRI ANANT GANGARAM GEETE (Ratnaglri): 
Mr. Deputy Speaker, Sir, I have given a notice to 

suspend the QuestIon Hour. During his visit to the Cellular 
Jail in Port Blair on 9th of August, Union Minister Shri 
Mani Shankar Aiyer inflicted insults on freedom fighter 
late Shri Veer Savarkar ji, national hero. . .. (Interruptions) 

[Eng/ish] 

MR. DEPUTY SPEAKER: You can raise it after the 
Question Hour. 

... (Interruptions) 

MR. DEPUTY SPEAKER: I will allow you during 'Zero 
Hour'. 

..• (Interruptions) 

[Translation] 

SHRI ANANT GANGARAM GEETE: This has been 
done by Shri Mani Shankar Aiyer, who is a Minister in 
this Govemment. ... (Interruptions) 

SHRI MOHAN RAWALE (Mumbai South-CentraI): He 
should tender apology for it. He has inflicted insult on 
the revolutionaries of Inda . ... (Interruptlons) 

(Eng/Ish] 

MR. DEPUTY SPEAKER: I will give you time during 
'Zero Hour'. 

... (lnterruptions) 

[Translation] 

SHRI ANANT GANGARAM GEETE: On 15th August 
we have celebrated the anniversary of Independance day 

and the Govemment inflieling insult on the freedom 
fighters who brought freedom to us . ... (lnterruptJons) 

[English] 

MR. DEPUTY SPEAKER: I 888ure you that I will 
give you time in 'Zero Hour' and not before Question 
Hour is over. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Question Number 302. 

Shri Nikhil Kumar~ot present. 

Shri KaDash Baitha. 

[Translation] 

... (Interruptions) 

SHRI ANANT GANGARAM GEETE: An Union 
Minister has inflicted insult on Sawarkar ii . ... (Interruptions) 

MR. DEPUTY SPEAKER: Nothing will go on record 
without my permission. 

... (Interruptions)" 

MR. DEPUTY SPEAKER: Please sit down. I am on 
my legs. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Nothing is to be recorded. 

... (Interruptionsr 

MR. DEPUTY SPEAKER: Please sit down. 

... (Interruptions) 

[Translation] 

MR. DEPUTY SPEAKER: Whatever you are saying 
will not be recorded. 

[Eng/ish] 

Please sit down when I am on my legs. 

... (lnterruptJons) 

"Not recorded. 
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[Translation/ 

MR. DEPUTY SPEAKER: Nothing is going on record. 

... (Intenuptions) 

[English] 

MR. DEPUTY SPEAKER: I assure you that in the 
Question Hour. I will give you time in 'Zero Hour'. 

... (Inlemiptions) 

MR. DEPUTY SPEAKER: Please sit down. 

... (/nIemJpIions) 

[Translation/ 

SHRI ANANT GANGARAM GEETE: Mr. Deputy 
Spoalter. Sir. I' have given a notice for suspension of 
Question Hour. Please listen to md for two minutes only. 
.. (Intsnuptions) 

fE7fl/ish} 

MR. DEPUTY SPEAKER: That has been disallowed. 

... (IntllfTllptions) 

[Translation/ 

MR. DEPUTY SPEAKER: The Adjournment Motion 
that you had given. 

/English/ 

MR. DEPUTY SPEAKER: Please listen to me first. 

[Translationl 

Nothing is going on record now. 

[Translation} 

MR. DEPUTY SPEAKER: Geete ji, 

[Englishj 

Please listen to me first. 

[Translation/ 

You an speak for two minutes. 

... (Intsnuptions) 

[English} 

SHRI MADHUSUDAN MISTRY (Sabarkantha): Has 
he given any notice? ... (lnlBnvptions) 

[TransJlllion] 

SHRI ANANT GANGARAM GEETE: Who are you to 
decide, you please sit down. . .. (Intsnuptions) 

SHRI MOHAN RAWALE: You are Insulting Gandhiji. 
... (InlBnuptions) 

SHRI ANANT GANGARAM GEETE: I have given a 
notice. . .. (Inltlnuptions) 

{English] 

SHRI MADHUSUDAN MISTRY: How has he been 
given permission? ... (Intenuplions) 

Sir, you please start the Question Hour. 
. .. (Interruptions) 

MR. DEPUTY SPEAKER: Let me conduct the 
proceedings. Shri Madhusudan Mistry. please sit down. 

[Translationj 

SHRI ANANT GANGARAM GEETE: t have given a 
notice to suspend the Question Hour. . .. (InlBnuptions) 

SHRI MADHUSUDAN MISTRY: Mr. Deputy Speaker, 
Sir, he disturbs the Question Hour every time. 
. .. (Intsnuptions) 

SHRt ANANT GANGARAM GEETE: Mr. Deputy 
Speaker, Sir, he is challenging your decision here •.. 
... (Inlsrruplions) He is challenging the Chair . 
.. . (Intsnuptions) 

MR. DEPUTY SPEAKER: Ge8te ji you please confine 
yourself to what you want to say. 

... (Intsnuptions) 

SHRI ANANT GANGARAM GEETE: Mr. Deputy 
Speaker, Sir, I have given you· a notice to suspend the 
Question Hour . ... (Inlflnuptions) 

[English/ 

MR. DEPUTY SPEAKER: Shri Geete. that has been 
cflS8Uowecl. 

" .(lnlflmlp/itNl6) 
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/Translationj 

SHRI ANANT GANGARAM GEETE: On 9th August 
on the occasion of the Kranti Dlwas. the Minister of 
Petroleum Shri Mani Shankar Aiyer inaugurated Swatantra 
Jyoti in the Cellular Jail of Andaman and Nicobar ... 
. . . (Intenuptions) The former Minister of Petroleum Shri 
Ram Naik ji had decided w construct Swatantra Jyoti in 
the Cellular Jail. ... (Interruptions) 

/English} 

SHRI MADHUSUDAN MISTRY: In any case, he 
should not be allowed . ... (Interruptions) You are setting a 
wrong precedent in the House. • •. (Interruptions) 

/Translation} 

Mr. Deputy Speaker. Sir. it would not do like this. 
'" (Intenuptions) 

MR. DEPUTY SPEAKER:. Gaete ji you have made 
your point. 

... (Interruptions) 

SHRI ANANT GANGARAM GEETE: It was decided 
to write the words of Netaji SUbhash Chandra Bose, 
Swatantrya Veer Vinayak Damodar Savar1<ar. Shri Madan 
Lal Dhingra. Shahid Bhaga1 Singh on the Swatantra Jyoti: 
when Shri Mani Shankar Aiyer went there to inaugurate 
the ·Swatantra Jyoti. unfortunately he ordered to remove 
the words of Savar1<ar ji from there. . .. (Intsnuptions) He 
has asked to remove the words of Veer Savar1<ar ji from 
the Swatantra Jyotl . ... (Intflnuptlons) 

/English} 

MR. DEPUTY SPEAKER: Shri Geete. you have made 
your point. Please sit down now. 

..• (Inttlrruptions) 

/Translation} 

SHRI ANANT GANGARAM GEETE: Mr. Deputy 
Speaker. Sir, first you listen to me . ... (Inttlnuptions) Shri 
Manl Shankar Aiyer made a statement there that name 
01 Veer Savarkar should be dissociated from the Port 
Blair Airport. . . : (InffJnupUons) 

Mr. Deputy Speaker, Sir, on 15th August, we have 
celebrated the 57th anniversary of Independence. 
. . . (Inttlnuptions) 

SHRI RUPCHAND PAL (Hoogly): Mr. Deputy 
Speaker, Sir, Veer Savarkarji had tendered a written 
apology to the Britishers . ... (Interruptions) You are talking 
about the person who had tendered apology to the 
Britishers. . .. (Intenuptions) 

SHRI ANANT GANGARAM GEETE: Mr. Deputy 
Speaker, Sir. this Government cannot be aHowed to insult 
the freedom fighters. . .• (lnffJrruptions) 

SHRI MOHAN RAWALE: Mr. Deputy Speaker, Sir. 
Shri Mani Shankar Aiyer should tender an apology in 
this case . ... (Intenuptions) 

fEnglish} 

MR. DEPUTY SPEAKER: Shri Kailash Baitha. 

. .. (Inlenuptions) 

MR. DEPUTY SPEAKER: Question No. 303-
Shri Ananta Nayak. 

... (Intenuptions) 

11.07 hr •• 

ORAL ANSWERS TO QUESTIONS 

Decline In Primitive Tribes 

-303. SHRI ANANTA NAYAK: Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) whether there has been a sharp decline in the 
number of certain primi~ve tribes due to unnatural deaths; 

(b) if so, the reasons therefor; 

(c) the steps taken to save these primitive tribes; 
and 

(d) the schemes prepared for the upliftmentof the 
primitive tribes, State·wise and Tribe·wise? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) and (b) The total 
population of Primitive Tribal Groups (PTGs) during 1981 
to 1991 has increased from 20,42,767 to 24,12.664. The 
population figures of Primitive Tribal Groups (PTGs) as 
per 2001 Census has not yet been published . 
Comparative study of population of PTGs as per 1981 
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and 1991 Census reveals that the population of Great 
Andamanese in Andaman & Nicobar (A&N) Islands and 
Jenu Korbas in Kamataka has declined slightly; and the 
population figuras of Sentinelese in A&N Islands is not 
available. There are numerous reasons for the decHne. 

(c) and (d) Various Schemes/Programmes in the 
sectors of agriculture, animal husbandry, sman scale and 
cottage industry, education, health and drinking water etc. 
are being implemented for the upIiftrnent of all 75 Primitive 
Tribal Groups in 18 StateslUTs under the Tribal Sub-
Plan Strategy since Fifth Five Year Plan. 

Besides, the Ministry has been implementing a 
Special Centre Sector Scheme of 'Development of 
Primitive Tribal Groups (PTGs), since 1998-99 for the 
benefit of PTG exclusively. Under the scheme, 100% 
financial assistance is provided to State Govemments! 
UTs and Non·Govemmentai Organisations for undertaking 
various activities for the socia-economic, educational 
development and health-cara of the Primitive TrbII Groups 
(PTGs). 

SHRI ANANTH KUMAR: Sir, the Home Minister of 
India is present here . ... {Interruptions) 

MR. DEPUTY SPEAKER: How can I compel him? 

.•. {Interruptions) 

MR. DEPUTY SPEAKER: Hon. Members, please take 
your seats. 

••. (Interruptions) 

11.09 tn. 

(At this stage. Shri Mohan Rawale and some other 
hen. Members came and stood on the floor near the 

Table.) 

MR. DEPUTY SPEAKER: Hon. Members, please go 
to your seats. 

... (Intenuptions) 

MR. DEPUTY SPEAKER: Your notice of Adjournment 
Motion has been disallowed, but even then I have given 
time to your leader to speak. Now, kindly go to your 
seats. 

... (lntelTllplions) 

MR. DEPUTY SPEAKER: Please go back to your 
seats. 

... (Interruptions) 

[Translation] 

MR. DEPUTY SPEAKER: I have given time to your 
leader. 

... (Intenuptions) 

WRITTEN ANSWERS TO QUESTIONS 

{Enrjish] 

Fire Safety IIeuuNa In School8ICoIIegH 

-302. SHRI NIKHIL KUMAR: 
SHRI KAILASH BAITHA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Govemment is aware that Kendriya 
and Navodaya Vldyatayas in the counby are not equipped 
with fire fighting equipment; 

(b) if so, whether in view of recent fire and tragedy 
in one of the schools at Kumbakonam in Tamil Nadu, 
the Government propose to ensure availability of fire 
safety measures in Kendriya VldyaJayas and Navodaya 
Vldyalayas allover the country; 

(c) if so, the details thereof; 

(d) whether the Govemment has issued any directives 
to the State Govemments for taking proper fire safety 
measures in all the schooIsIcoIIeges of the country without 
any delay; 

(e) if so, the details thereof; and 

(f) If not, the reasons therefor? 

THE' MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): (8) to (f) A 
preliminary assessment was carried out by the Kendrlya 
Vtdyalaya Sangathan and Navodaya Samiti to find out 
whether the Vidyalayas under them have fire fighting 
equipment. The Kendriya Vlctyalaya Sangathan has 
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reported that most of their Schools would require either 
Inatallatlon of the equipment or maintenance. The 
Navodaya Vidyalaya Samiti has reported that fire fighting 
equipment is inslaUed and operational in 238 out of 508 
Navodaya Vidyalayas. The KVS & NVS have been 
directed to ensure that all their buildings meet the requisite 
fire safety standard within 3 months. 

The recent tragedy in an Aided Private School at 
Kumbakonam in Tamil Nadu has highlighted the need for 
providing fire-fighting measures. The Minister of Human 
Resource Development has written to all the Chief 
MInisters and UT Administrators in this connection (copy 
encIo8ed as statement). 

Dear 

Statement 

D.O. No. 6-1412004-EE.5(MDM) 
Minister of Human Resource Development 

India 
New DeIhi-110 001 

The Kumbakonam tragedy of 16th July, has shaken 
the conscience of the nation. 

2. Realisation of our goal of universal elementary 
education would rernain a distant dream if we cannot 
ensure safety and well-being of the children in our 
schools. It is incumbent on us to make a national resolve 
to ensure health and safety of our school children so 
that such a tragedy is never allowed to. be repeated. 
Needless to say, while adequate arrangements in this 
behalf are needed in all educational institutions, special 
care needs to be taken with regard to elementary schools 
where children are generally too young to property look 
after themselves. 

3. While health and safety of schook:hildren require 
steps across a wide spectrum of areas, three areas, viz. 
Teacher orientation, School Buildings and Mld-day-Meals 
require special attention. Some of the major points 
requiring action in these areas are: 

Teachers: 

All teachers need to be sensitised to their responsibility 
for the safety and well-t5eing of their students during 
school hours, and curricularlco-curricular activities. They 
also need to be equipped with adequate knowledge and 
wherewithal to protect their students in the events of 
emergencies. 

School Buildings: 

(i) They should be free from inflammable and toxic 
materials. If storge of some inflammable material 
(e.g. fuel for cooking mid-day meal) Is inevitable, 
they should be stored safely. 

(ii) The school should have adequate emergency 
exits. 

(iii) There should be adequate supply of water and 
sand for fire fighting purposes. 

(iv) School should have adequate supply of potable 
drinking water, with appropriate chlorination 
wherever necessary. 

Mld-day Meal: 

(I) Storage of food grains, and cooking and Serving 
of meals should be done with strict regard to 
hygiene. 

(ii) Cooked meal should be tested by adults 
sufficiently prior to being served to children so 
that contamination, if any is detected in time. 

4. Above aspects would be adequately and regularly 
taken care of, only if there is a clear directive from the 
highest level in State Govemment followed up by regular 
monitoring which would translate into regular inspections 
and corrective steps at the field level. Wherever making 
arrangements of the above kind involved some 
expenditure, they can, in most cases, be met from the 
funds available under Sarva Shiksha Abhiyan for Civil 
Works and annual recurring school grants. 

5. Where would be most grateful if you could provide 
personal leadership and direction in ensuring health and 
safety of school-children in your State. It would also be 
a good idea to observe 16th July, every year, as "School 
Health and Safety Day" and to organise safety drills and 
various other activities on that day to inculcate appropriate 
health and safety culture among teachers and students. 

6. We would appreciate being apprised of the action 
taken in your State in the light of this letter. 

The Chief Ministers of all States 

Yours sincerely, 
(ArjtJn Singh) 

Chief Ministers of UTs of Delhi and Pondicherry. 
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Dlaaater Mllnagement Policy 

*304. SHRI ADHIR CHOWDHARY: 
SHRI UDAY SINGH: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Union Government has asked the 
State Governments to frame Disaster Management 
Politicies; 

(b) if so, the facts and the details thereof; 

(c) whether any conference of Home Secretaries and 
Relief Commissioners of State and Union Territories was 
held on this issue in New Delhi recenUy; 

(d) if so, the details of the discussion held and the 
outcome thereof; 

(e) the manner in which the Home Ministry have 
proposed to help State Governments to frame disaster 
management policies; 

(f) the funds allocated by the Union Government for 
rehabilitation and relief of the flood affected States during 
the last two years, tin date, State-wise; 

(g) whether the Government consider the above 
amount as sufficient for the affected States; and 

(h) if not, the amount of additional funds likely to be 
provided for their reHef and rehabilitation, State-wise? 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): (a) and (b) The Government of India have 
emphasized to the States that as Di8aster Management 
is a multi-disciplinary activity involving a number of 
Departments/agencies, it is essential for them to have a 
policy in place. The Disaster Management policy of a 
State is expected to &elVe as a framework for action by 
all the relevant Departments/agencies. It has been 
indicated to the States that the broad objective of the 
Policy should be to minimize loss of lives and social, 
private and community assets and to contribute to 
sustainable development. 

(c) A Conference of the Secretaries (Disaster 
Management) and Relief Commissioners of States wes 
held in New Delhi on 3rd July, 2004 to cliacuaa and 
review various aspects relating to disaster mitigation, 
preparedness and response. 

(d) The Conference dlacuased the action lnItiatecil 
progress made by the States and Union Territories on 
the recommendations made by the Union Government 
for institutionaVpolicy changes; mitigation strategies for 
earthquake, landslides and cyclone; preparedness 
measures for the flood season; training and capacity 
building for multi-hazard mitigation; setting up of 
Emergency Operation Centres; drawing up of Disaster 
Management and Emergency Support Function Plans; 
operationalising Incident Command System; setting up of 
Search and Rescue teams; uploading and updating of 
information for the on-Nne national Inventory of disaster 
response resources; and iaaues relating to operation! 
utilization of Calamity Relief Fund and National catamity 
Contingency Fund. 

(e) The Ministry of Home Affairs has emphasized to 
the States that a change in orientation be brought from 
a relief-centric approach to a holistic approach 
encompassing prevention, mitigation, preparedness, 
response, relief and rehabilitation. Recommendationsl 
guidelines have been issued by the Ministry to the State 
Governments from time to time in regard to specific 
inltiativealmeasures to be taken by the State Governments 
in pursuance of this approach. it Is expected that the 
State Governments will frame their disaster management 
policies keeping in view the approach recommended, and 
their own specific needs and vulnerabilities. 

(f) A Calamity Relief Fund (CRF) has been constituted 
for each State, to which the Union Government contributes 
75%. The size of the Fund for each State has been 
determined on the recommendation. of the Finance 
Commission. Theae funds are used by the States to meet 
the expenditure for providing immediate relief to the victims 
of various natural calamities, including floods. In case of 
a calamity of a severe nature and where the funds 
available In the CRF do not prove to be sufficient for 
meeting the expenditure on relief and rehabilitation, 
additional financial assistance is provided to the States 
from the National Calamity Cohtingency Fund (NCCF). 
A statement shOwing details of the funds releaaed by the 
Union Government to the flood affected State. 
during 2002-03, 2003-04 and 2004-05 (till 13.8.2004) Is 
enclosed. 

(g) ~d (h) The funds allocated to the States for 
their Calamity Relief Funds, based on the 
recommendations of the Eleventh finance Commission, 
are conaldered adequate. Where this amount W88 not 
found to be sufficient in case of a aevere calamity, 
additional assiatance was provided form NCCF after 
following the laid down procedure. 
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SI6t.mtInt 

Funds RtIIBassd by IINI Union Gollflmmsnf to Flood AffBctsd SIaJ6s 

(Rs. in Crores) 

51.No. State 2002-03 2003-04 2004-05 
(As on 13.8.2004) 

CRF NCCF CAF NCCF CAF NCCF 

1. Andhra Pradesh 163.77 171.96 180.56 

2. Arunachal Pradesh 9.94 12.78 10.44 29.79 10.96 

3. Assam 83.92 88.12 95.52 55.00 

4. Bihar 55.37 58.14 61.05 55.00 

5. Chhattisgarh 22.72 23.85 25.03" 

6. Gujarat 133.46 140.13 20.08 147.14 

7. Haryana 67.23 70.59 74.12 

8. Himachal Pradesh 35.96 37.75 39.64 

9. Kamataka 61.66 64.74 7.54 67.98 

10. Kerala 55.60 58.38 61.30 

11. Madhya Pradesh 51.78 54.39 12.84 57.10 

12. Maharashha 129.99 136.49 143.31 

13. Manipur 2.37 7.07 2.49 2.62" 

14. Meghalaya 3.26 3.42 3.59 

15. Mlzoram 2.46 2.58 2.71· 

16. Or1saa 90.52 95.04 104.43 99.79 

17. Punjab 101.47 106.55 111.87 

18. Rajasthan 171.16 179.72 188.71 

19. Tripura 4.30 4.51 4.74" 

20. Uttar Pradesh 120.95 127.00 4Q.89 133.36 

21. Uttaranchal 26.76 28.10 29.50 

22. West Bengal 83.60 887.78 92.17 

'The 1st installment (50% of the amount Indicalad above) of Cen!r8's lhareof CRF for 2004-05, due for release on 1.05.2004, has 
not been released to these S1ates for non-submission of uIIIIzaIIon cerlIIicates. 
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Performance of FertIlizer Plants 

-305. SHRI DUSHYANT SINGH: 
SHRI TATHAGATA SATPATHY: 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) whether the Government has reviewed the 
performance of Public Sector FertHizer Plants in the 
country during the last three years and the current year; 

(b) if so, the details thereof; 

(c) the loss suffered and profit earned by these plants 
during the said period, plant-wise; 

(d) the reasons for their losses; and 

(e) the steps to be taken by the Government to 
convert these loss making units into profit making units? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) and (b) Yes, Sir. The performance of the 
fertilizer public sector undertakings (PSUs) under the 
administrative control of Department of Fertilizers is 
reviewed regularly on monthly, quarterly and yearly basis 

as well as through the meetings of their respective Board 
of Directors. 

(c) and (d) A statement indicating the loss suffered 
and the profit eamed and the reasons thereof by the 
fertilizer PSUs is enclosed. 

(e) The sick fertilizer PSUs viz. Hindustan Fertilizer 
Corporation Ud. (HFC) comprising of Baraunl. Durgapur, 
Haldia units and FP&ARD Division; Fertilizer Corporation 
of India Ltd. (FCI) comprising of Sindri, Gorakhpur. 
Ramagundam and T alcher units excepting Jodhpur Mining 
Organisation (JMO) which has been demerged into a new 
company under the name of 'FCI Aravalli Gypsum and 
Minerals India Ltd.' (FAGMIL); and Pyrites Phosphates & 
Chemicals Ltd. (PPCL) have been closed as these were 
not found techno-economically viable. Another sick PSU 
i.e. Projects & Development India Ltd. (POlL) has been 
revived after closing its unviable units/divisions and the 

company has posted an estimated profit of As. 8.05 crore 
during the year 2003-04. 

Brahmaputra Valley Fertilizer Corporation Ltd. 
(BVFCL) is incurring losses mainly on account of delay 
in implementation of its revamp project. The production 
and financial performance of BVFCL would Improve after 
completion of the revamp project or which GOI has been 
providing budgetary support. 

With a view to improve the financial performance of 
Madras Fertifizers limited (MFL), the Government has 
provided budgetary support to the company for 
undertaking renewals/replacements of trouble making 
equipments in the plants. Besides, GOI in July 2002 had 
written off interest of As. 65 crore on Govemment loans 
as on 31.3.2002. Again in July 2003, the Government 
waived interest and penal interest of Rs. 89.23 crore on 
GOI loans as on 31.3.2003 and reduced rate of Interest 
on the loans to 7% per annum with effect from 1.4.2003. 
The Government has also initiated the process for 
finalizing a third and long term financial restructuring 
package for revival of MFL. 

With a view to improve the financial performance of 

Fertilizers & Chemicals Travancore Umited (FACT), the 
Government in March 2002 had waived outstanding 
interest of As. 226.88 crore along with penal interest of 
Rs. 13.59 crore as on 31.3.2002 on the Govemment 
loans availed by the company. Again in October 2003, 
the Govemment waived outstanding interest of As. 87.80 
crore a10ngwith penal interest of Rs. 0.58 crore on the 
Government loans as on 31.3.2003, reduced the rate of 

interest on the loans to 7% with effect from 1.4.2003 
along with moratorium on principal and interest repaymenIa 
upto 31.3.2004 and also extended a non-plan loan of 
Rs. 60 crore in 2003-04 for Implementing voluntary 
retirement scheme through which about 940 surplus 
employees have been reduced from the rolls of the 
company to improve its financial condition. The 
Govemment has also initiated the process for finalising a 
third and long term financial restructuring package for 
revival of FACT. The Union Govenunent has also been 
pursuing with the Government of Kerala certain 
concessIona for reduction of State levlesltaxes sought by 
FACT, which would improve its financial condition. 
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The Profit Eamedll..oss Incurred by Fertilizer PSUs during 2001-lJ2 to 2003-04 and the reasons for loss 

Name of 
the PSU 

HFC 

FCI 

PPCL 

POlL 

NFL 

RCF 

FACT 

MFL 

BVFCLO 

FAGMIL" 

2001-02 

-799.66 

-1104.11 

-114.20 

-36.66 

40.61 

4.21 

0.57 

-66.10 

ProfM..oss (-) 
(As. Crore) 

2002-03 

-1059.56 

-1166.31 

-143.15 

-37.59 

286.27 

-48.07 

-199.93 

4.12 

32.06 

2003-04 
(Prov.) 

-1058.90 

-1113.70 

-130.00 

8.05 

59.84 

167.79 

-167.25 

-60.02 

-2.47 

4.12 

'Formed w.e.t. 1.4.2002 after demerged from HFC. 
··Formed w.e.f. 1.4.2003 after demerger from Fe!. 

Reasons for Loss 

Technological, design and equipment deficiencies, frequent 
equipment breakdowns, increase in the cost of liquid 
petroleum products, power shortages, industrial relations 
problems, and surplus manpower and resource constraints. 

Technological, design and equipment deficiencies, frequent 
equipment breakdowns, increase in the cost of liquid 
petroleum products, power shortages, industrial relations 
problems, and surplus manpower and resource constraints. 

Withdrawal of the imports substitution incentives, intrinsic cost 
disadvantage of pyrites based sulphuric acid production, 
increase in operating costs of pyrites mining at Arnjhore, 
increased costs of deep underground mining at Dehradun as 
well as increased transportation costs to far-flung marketing 
zones. 

Unviable operations of catalyst Division and Engineering & 
ConsuHancy Division at Sindri along with non-commercial 
nature of R&D Division at Sindri. 

High cost of ammonia production, high interest and loan 
repayment liabilities, reduced profits from C8prolactum and 
Ammonium sulphate due to inadequate price realization, 
inadequate compensation for Factom fos under price 
concession scheme, surplus manpower, inflationary trends of 
naphtha prices and high incidence of Sale Tax and Entry 
Tax. 

Lower production due to extended shutdown of plans for 
revamp hook-up & longer period of stabilisation, frequent 
equipment problems, unprecedented drought in Southern 
States leading to low sales, shortage of water, under recovery 
in respect of complex fertilizer due to increase in prices of 
inputs and depreciation of the Rupee, reduction in adhoc 
concession on DAP and Complex fertilizers, delay in 
disbursement of ad-hoc concession. 

Revamp under implementation. 
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/Translation} 

Indian Colmdl for Historical Ruearch 

·306. SHRI NIKHIL KUMAR CHOUDHARY: 
SHRI SIT A RAM SINGH: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the grant worth lacs of rupees provided 
by the Indian COuncil of HIstorical Research for promotion 
of high level research In Indian history has been bungled 
due 10 ftaw in the policy of the . institution as reported in 
some national dailies; 

(b) if so, whether ICHR has disbursed funds 
amountIng to Rs. 21.n lakh to 41 researchers during 
1995-96 and 200Q..2001 for the said purpose but neither 
they have submitted theU' research report nor refunded 
the amount upto August 2003; 

(c) if so. the facts thereof and the reaction of the 
Government in this regard; 

(d) the action taken by the Government against erring 
officials; and 

(e) the steps taken by the Government to recover 
the said amount till date? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (e) Indian 
COuncil of Historical Research (ICHR) has denied misuse 
of grants on the grounds that these grants had been 
extended as per the Research Funding Rules of the 
Council. The Council had disbursed grants totalling 
Rs.21.n lakhs to 41 researchers through their 'institutes 
of affiliation' during the period between 1995-96 and ~ 
2001. According to the ICHR, three fellows have 
completed their research worK, and reports are awaited 
from the others. The Council has reported that it has 

issued. reminders, and further action is being taken through 
the 'institutes of affiliation' relating to the grantees. Ministry 
of Human Resource Development has asked the Council 
to take necessary remedial steps including the fixing of 
responsibility for lapses. 

NaxaIHe Violence 

·307. SHRIMATI KARUNA SHUKLA: 
SHRIMATI D. PURANOESWARI: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the incidents of naxalite violence in the 
country has increased during the recent past; 

(b) if so, details thereof, State-wise during each of 
the last three years, till date; 

(c) the details of casuahies of civilians, security 
personnel and property damaged in such Incidents during 
the said period; 

(d) the details of the naxalite organisations banned 
by the Government; 

(e) whether some of the States have lifted ban on 
the Naxalite organisations; 

(f) if so, the details thereof and the reaction of the 
Govemment thereto; and 

(g) the steps taken by the Union Government to 
check the activities of naxalite organisations in the 
country? 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): (a) and (b) There has been an increase in 
Naxalite violence by 8.6% during the year 2003 as 
compared to the year 2002. The State-wise number of 
incidents involving naxalite violence and the resultant 
deaths during the last three years are as under: 

Name of 2001 2002 2003 2004 (as on 
State 31.7.04) 

Inciden1s Deaths Incidents Deaths Incidents Deaths Incidents Deaths 

2 3 4 5 6 7 8 9 

Andhra Pradesh 461 180 346 96 575 139 257 72 

Bihar 169 111 239 117 . 249 128 211 97 

Chhallisgarh 105 37 304 55 255 74 248 52 

Jharkhand 355 200 353 157 342 117 248 119 
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2 3 4 5 6 7 8 9 

Madhya Pradesh 21 2 17 3 13 5 

Maharashtra 34 7 83 29 74 31 49 9 

Orissa 30 11 68 11 49 15 28 7 

Ultar Pradesh 22 12 20 6 13 8 4 5 

West Bengal 9 4 17 7 6 4 8 

Other States 2 18 16 2 

Total 1208 564 1465 482 1592 514 1056 371 

(c) The details ~ casuaItie& of civilians, security personnel and property damaged in the last three years are as 
under: 

Nature of 
Incidents 

Number of 
civHians killed 

Number of 
Security 
Personnel Killed 

Value of Property 
damaged (Rs. in 
lakhs) 

2001 

439 

125 

25.44 

(d) CPI-(ML)-PW and MCC and their all formations 
and front organizations have been declared as terrorist 
organizations under the Prevention of Terrorism Act, 2002 
by the Central Govemment. 

(e) and (f) The Govemment of Andhra Pradesh had 
banned the CPML-PW and its front bodies under the 
Andhra Pradesn Public Security Act, 1992. The ban 
expired on 22nd July, 2004 and the State Govemment 
has not extended it further. 

(g) The Central Govemment has adopted a three 
pronged strategy to tackle the problem of naxalism-(a) 
modernization and strengthening of the State Police Fores, 
long term deployment of Para Military Forces, intensified 
inteHigence based welk:oordinated anti-naxalite operations, 
(b) focussed attention on integrated development of the 
affected areas and (c) removal of socio-cultural 
allienation of people, gearing up of public grievances 
redressal system and creation of Local Resistance 
Groups. 

2002 2003 

382 410 

100 104 

29.24 14.18 

2004 (as on 
31.7.04) 

305 

66 

49.9 

{English! 

UnHorm Policy for Decontrolled 
FertIlizer Industry 

*308. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a) whether the decontrolled segment of the fertilizer 
industry is govemed by different policy in regard to 
concession/subsidy; 

(b) if so, the details thereof; 

(c) whether the Government propose to introduce 
single uniform poliCy for all the NPK phosphoric fertilizers 
manufacturers; and 

(d) if not, the details therefor? 
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THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) and (b) Govemment is paying subsidy/ 
concession on decontrolled phosphatic & potassic 
fertilizers under the Concession Scheme. DAP, MOP, SSP 
and eleven different ·grades of complex fertilizers (NPK) 
are covered under this Scheme. The· concession/subsidy 
is paid to the manufactureslimporters on the sales of 
these fertilizers for direct agricultural use. 

(c) No sir. 

(d) Does not arise. 

Tripartite Agreement for Rural Electrification 

*309. SHRIMATI NIVEDITA MANE: 
SHRI SUBHASH SURESHCHANDRA 

DESHMUKH: 

Will the Minister of POWER be pleased to state: 

(a) whether the Government propose to formulate a 
Rural Electrification Policy for speedy rural electification 
in the country as reported in the 'Rashtriya Sahara' dated 
July 16. 2004; 

(b) if so, the salient features thereof; 

(c) whether Rural Electrification Corporation, Power 
Grid Corporation and National Hydroelectric Power 
Corporation have signed a MoU in 'order to boost rural 
electrification in the country; 

(d) if so, the terms and conditions thereof; 

(e) the number of viRages likely to be benefited there 
trom. State-wise; 

(f) the total investment involved therein; and 

(g) the time by which the work is likely to be started? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) and (b) Yes. Sir. In order to achieve the objective of 
the National Common Minimum Programme of completing 
rural household electrification in five years, a new strategy 
has been drawn up, which envisages: 

(i) CreatiOn of Rural Electricity Distribution Backbone 
(REDB) of 33111 KV (or 6(i111 KV) substations. 
with at least one such substation in each block 
appropriately networked and linked to the State 
transmission system. 

(ii) Creation of Village Electricity Infrastructure (VEl) 
by providing Distribution Transformer(s) with at 
least one such transformer in every village. 

(iii) Rural Households Electrification of unelectrified 
households from village distribution 
transformer(s). 

(iv) Decentralized distributed generation system for 
such villages where grid conductivity is either 
not feasible or not cost effective.· 

(c) Yes, Sir. 

(d) Rural Electrification Corporation (REC) has signed 
MoUs with POWer Grid Co.pOlatiOtl of India ltd. (PGCIL), 
National Hydroelectric Power Corporation Ltd. (NHPC). 
Damodar Valley Corporation (DVe) and National Thermal 
Power Corporation (NTPC) in order to make their serVices 
available to states for executing projects of rural 
electrification. In accordance with the MoUs concluded, 
these CPSUs have agreed to render their servicesio 1he 
formulation and implementation of rural electrification 
projects to assist various State Govemments/State Power 
Utilities. It is for the State Govt.lUtilities to take a decision 
regarding the extent to which they would like to utilize 
the services of these CPSUs. 

(e) to (g) West Bengal have already prepared an 
action plan for electrification of 1791 villages at an 
estimated cost of Rs. 140.8 crores .in the first phase for 
funding by REC. The work in these viUages is likely to 
commence by the end of this year. 

In Bihar. PGCII have already been entrusted the work 
of electrification of about 2400 viHages in· Vaishali and 
Muzzaffarpur districts by the State Govemment out of 
funds from PMGYIMNP/State Plan. The electrification 
works for 1200 villages are scheduled to be completed 
progressively from Sept., 2004 to May 2005 while for the 
balance of 1200 villages the award is Hkely to be placed 
by Sept. 2004. 

Jharkhand has indicated its intention of seeking the 
services of various CPSUs for exception of new projects 
to .be financed by REC. 

.up has also indicated its intention of seeking the 
services of CPS.us tor execution ot some rural 
electrification projects. 
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Peace Talks with NSCN (1M) 

'310. SHRIMATI MANORAMA MADHAVRAJ: 
SHRI M.K. SUBBA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether. peace and ceasetire dialogue was held 
between the NSCN (Isac-Muivah) and the Indian 
Government's Interlocutor recently in Amsterdam; 

(b) if so, the outcome of the talks; 

(c) whether the Prime Minister also met the NSCN 
leaders in Bangkok during his recent visit; 

(d) if so, the details of the discussion held; and 

(e) the outcome thereof? 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): (a) and (b) Representatives of Govemment of 
India and NSCN (1M) leaders met at Chiang-Mai in 
Thailand on 29-30 July, 2004. It was agreed that the 
talks should continue in order to find a lasting and 
peaceful solution to the Naga issue. After discussions, it 
was mutually agreed to extend the ceasefire for one more 
year up to 31st July 2005. 

(c) The Prime Minister did not meet NSCN(IM) 
leaders during his recent visit to Bangkok. 

(d) and (e) Do not arise. 

Revtew of VIP Security 

·311. SHRI JUAL ORAM: 
SHRI MOHAN SINGH: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Govemment has been conducting a 
review of security cover provided to some VIPs with a 
view to economizing on the expenditure; 

(b) if so, the facts thereof and the time by which the 
same will be completed; 

(c) the total number of persons in the country who 
have been provided with SPG and Black Cat Protection 
and the norms for providing of such plOteCllon; 

(d) the annual expenditure being incurred; and 

(e) the total number of persons, whose applications 
for getting this protection are under consideration? 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PAilL):(a) and (b) The review of security of VIPs and 
other protectees is a continuous process and is undertaken 
periodically depending on the existing threat perception. 

(c) The total number of persons who have been 
provided with SPG cover and NSG Mobile protection are 
9 and 14 respectively. SPG cover has been provided 
under the SPG Act NSG Mobile protection has been 
provided on the basis of heightened threat perception to 
the concemed protectees. 

(d) The quantum of expenditure being incurred on 
WIP security is difficuH to determine precisely, as it 
involves expenditure on security staff, communication, 
transport vehicles, intelligence gathering and overall 
supervision etc. in respect of various security agencies 
involved in security duties of protectees. 

(e) The requests for security cover keep on changing 
from time to time. Ministry of Home Affairs provided 
security to the persons residing at Delhi on the basis of 
laid down policy. It includes positional security to Union 
Ministers, Judges of Hon'ble Supreme Court, High Courts 
and other senior functionaries of the Govemment. Security 
cover on the basis of threat is provided when such threat 
emanates primarily from terrorists, militants or criminal 
Mafia. The security to threatened persons and dignitaries 
outside Delhi is provided by the concemed StatelUT where 
such persons may happen to be. 

National Electricity Policy 

*312. SHRI RAJENDER KUMAR: 
SHRI NARENDRA KUMAR KUSHAWAHA: 

Will the Minister of POWER be pleased to state: 

(a) whet"'er the Government has revamped the 
National Electricity Policy; 

(b) if so, the details thereof; 

(c) the time by which the draft National Electricity, 
Policy and Tariff Policy are likely to be implemented; and 

(d) the extent to which the gap between demand 
and supply of power· in the country is likely to be reduced 
by introducing the revised policy? 

~. 
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THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) to (d) Section 3(1) of the Electricity Act. 2003 which 
came into force with efIect from 10.6.2003 provides that 
the Central Govemment shall, from time to time, prepare 
the National Electricity Policy and tariff policy, in 
consultation with the State Governments and the Central 
Electricity Authority for development of the power system 
based on optimal utilization of resources such as coal, 
natural gas, nuclear substances or materials, hydro and 
renewable sources of energy. 

Based on comments received on the previous draft 
and the objectives of the National Common Minimum 
Programme a revised Draft National Electricity Policy has 
now been formulated. The views received from 
stakeholders have also been taken into account. 

Draft National Electricity partey aims at achieving the 
objectives of providing access to electricity to all 
households in next five years,fuHy meeting the demand 
of electricity, making available supply of reliable and 
quality power at reasonable rates and increasing per 
capita consumption to over 1000 units by year 2012. It 
addresses the issues of rural electrifICation, generation, 
transmission, distribution, technology development, 
financing, private sector participation, energy conservation, 
promotion of renewable and non-conventional sources of 
energy, protection of consumers' interests etc. 

Consultations have been done with the State 
Govemments on the revised draft National Electricity 
Policy which is being finalized. Thereafter, tariff policy, 
based on National Electricity Policy, would be taken up 
for finalization after consultation with State Govemments. 

The draft National Electricity Policy aims at fully 
meeting the demand of power by 2012 with a spinning 
reserve of at least 5%. 

Disbursement of Money to Victims of 
Bhopal Gas Tragedy 

-313. SHRI K.S. RAO: 
SHRI KAILASH MEGHWAL: 

. Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) whether the Supreme Court has announced 
compensation to Bhopal Gas victims after a gap of 20 
years; 

(b) if so, the details thereof and the reasons tor 
delay; 

(c) the number of victims likely to be benefited 
therefrom; 

(d) the criteria fixed for disbursement of money by 
the Government; 

(e) the amount of compensation paid to each 
beneficiary; 

(f) whether any request/demand has been received 
from various quarters for enhancement of compensation 
amount; 

(g) if so, the details thereof; and 

(h) the reaction of the Govemment thereto? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRt RAM VILAS 
PASWAN): (a) and (b) In its judgement dated 14th/15th 
February, 1989, the Supreme Court directed the Union 
Carbide to deposit US $ 470 million as a settlement of 
an past, present and future claims. As a result of Supreme 
Court Order, Union Carbide Company deposited US$470 
million (420 million in US dollar and approximately 
Rs. 69 crore in Indian rupees) in March 1989. The 
process of giving compensation started in 1922. 10,29,515 
cases were registered for compensation. All the cases 
have since been settled. Compensation has been awarded 
in 5,72,173 cases by the Welfare Commissioner who is 
a sitting judge of the Madhya Pradesh High Court. An 
amount of Rs. 1536.27 crores has been disbursed as 
compensation till 31.7.2004. After deciding all the cases, 
except appeals and revision petitions, some amount 
remained unutilized. For this amount, the Supreme Court 
now, in its judgement dated 19.72004, has directed the 
Welfare Commissioner to disburse the unspent amount 
to the persons whose claims have been settled, on pro-
rata basis having due regard to the number of claims 
settled, unsettled and pending. 

(c) to (h) Government had been receIVing 
representations for enhancement of compensation amount 
and payment of interest on the compensation amount 
from various quarters. According to information received 
from 'the office of the Welfare Commissioner, 5,72,173 
victims, as on 31.7.2004 will be benefited by the Supreme 
Court judgement dated 19.7.2004. The criterion. for 
disbwaement of money will be decided by the Welfare 
Commissioner in accordance with the ditactiorw of the 
Supreme Court dated 19.7.2004. 
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[Translation] 

Admission in Management and Engineering 
Couraea 

"314. SHRI SHAILENDRA KUMAR: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether students seeking admission in 
management/engineering/diploma and degree courses 
have to apply for 8 to 10 entrance examinations; 

(b) if so, whether the students have to spend a lot 
of money for appearing in aD these entrance examinations; 

(c) whether the Government is laking any concrete 
steps such as common entrance examination to minimize 
the· expencfrture betng incurred by students on this 
account; 

(d) if so, the details in this regard; and 

(e) if not, the reasons therefor? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (e) From 
the year 2002 onwards an All India Engineering Entrance 
Examination (AIEEE) is being conducted for admissions 
to various undergraduate professional courses in 
engineering, Pharmacy and Architecture for Central 
Technical Institutions (other than IITs), Deemed 
Universities and States who have shown an inclination to 
partiCipate in this system of examination. A fee of 
Rs. 300/- is charged by the Central Board of Secondary 
Education (CBS E) for conduct of the examination. 

From the year 2004-05 for Master of Business 
Administration (MBA) and Post Graduate Diploma in 
Management (PGDM) programmes in Management 
institutions, Govemment of India took a decision that 
admission for All India seats has to be done based on 
one of the five National level entrance tests for 
management viz. Common Admission Test (CAT), 
Management Admission Test (MAG), Joint Management 
Entrance Test (JMET), XLRI Aptitude Test (XAT) and 
AIMS Test for Management Admission (ATMA). 

Power Generation capacity 

·315. SHRI SURESH CHANDEL: Will the Minister of 
POWER be pleased to state: 

(a) whether the Government has fixed any target to 
generate 50 thousand megawatts of power in the country 
by increasing the share of Hydel Power Project; 

(b) if so, the details thereof; and 

(c) the steps taken/proposed to be taken by the 
Government to exploit the installed power generation 
capacity of Hydel Power Projects in the country, 
particularly in Himachal Pradesh? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) to (c) Our country is endowed with large exploitable 
hydro-electric potential. With the objective of executing 
the feasible hydro power projects in the country in a 
systematic manner, the Central Electricity Authority 
undertook Ranking Studies of all the undeveloped hydro 
sites in the country. On the basis of these Ranking 
Studies, a 50,000 MW Hydra-electric Initiative was 
launched in May, 2003 under which Pre-Feasibtlity Reports 
of 162 schemes have been prepared. In the first instance, 
73 attractive hydro-electric schemes having indicative first 
year tariffs upto As. 2.50 per Kwh, with aggregate installed 
capacity of about 33,000 MW are proposed to be taken 
up for detailed survey & investigation and preparation of 
Detailed Project Reports. Benefits of these schemes would 
accrue during Xlth Plan period and beyond. 

Besides the above, the Ministry of Power has taken 
the following steps to exploit the hydro power generation 
capacity in the country: 

(i) Set up the following Corporations to develop 
hydro projects, viz. National Hydro-electric Power 
Corporation (NHPC) and its joint venture with 
Government of Madhya Pradesh-Narmada 
Hydroelectric DeYelopment Corporation (NHDC), 
North-Eastern Electric Power Corporation 
(NEEPCO), Satluj Jal Vidyut Nigam Limited 
(SJVNL) (A joint venture of Government of India 
and Government of tflmBchal Pradesh), Tehri 
Hydro Development Corporation (THDC). 
Besides, National Thermal Power Corporation 
(NTPC) is also taking up development of hydro 
projects. 

(iI) A Hydro Policy was .nnounced in August, 1998 
laying emphasis on basin-wise development, 
evolving consensus on inter state issues, 
mitigation of geological risks, simplifying 
procedure for transfer of clearances, promoting 
joint venture arrangements etc. 
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(iii) To reduce time and cost overruns, the 
Government has also approved a three stage 
clearance procedure for hydel projects to be 
executed by CPSUs. Under Stage-I, the CPSUs 
will undertake survey, investigation and 
preparation of permissibility report. Under Stage-
II, the CPSUs wiU undertake activities relating 
to detailed investigation, preparation of Detailed 
Project Report, pre-construction activities and 
infrastructure development including land 
acquisition. Under Stage-III, the investment 
decision wiD be accorded after obtaining the 
approval of Public Investment Board/Cabinet 
Committee on Economic Affairs. 

As regards the State of Himachal Pradesh, the hydro-
electric potential capacity has been assessed at 18,820 
MW. A capacity of 5,768 MW (30.7%) has already been 
developed and furthar capacity of 3,154 MW (16.8%) is 
under various stages of dev.elopment. Under the SO,OOO 
MW Hydro-electric Initiative, 15 schemes with an 
aggregate installed capacity of 3358 MW are located in 
Himachal Pradesh. Of these, 10 schemes aggregating to 
2,790 MW are proposed to be considered for detailed 
survey & investigation and preparation of Detailed Project 
Reports. 

{English! 

(f) the remedial steps to be taken by the Government 
in this regard? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) to (f) The Government, vide a resolution 
dated 29.8.1997, have constituted the National 
Pharmaceutical Pricing Authority (NPPA), an independent 
body of experts with powers, inler-aHa, to fix prices and 
notify the changes therein. if any, of bulk drugs and 
formulations, from time to time under the Drugs (Prices 
Control) Order, 1995 (DPCO. 1995). According to the 
resolution, the NPPA shall have the power to regulate its 
own procedure for performing the functions entrusted to 
it. The procedures and systems for monitoring of the 
prices of non-Scheduled formulations have been decided 
in the Authority from time to time. These guidelines are 
uniformly followed for monitoring the whole Pharma market 
as per monthly Retail Audit Reports ofORCHMS 
Research Pvt. Ltd. Quite a few generic products are 
covered in the monthly audit. Thia ,fy1inistry' has no specifiC 
information regarding any big generic drug company from 
western countries likely to start manufacturing in India. 

{TflInslationj 

Activities of ISIIAL.QAEDA 

*317. SHRI HARIBHAU RATHOD: 
Generic Drugs SHRI CHANDRA MANI TRIPATHI: 

'316, SHRI V.K. THUMMAR: 
DR. RAJESH MISHRA: 

Wdl the Minister of CHEMICALS AND FERTIUZERS 
be pleased to state: 

(a) whether' any policy decision for altering the norms 
olvaJue ceiling for monitoring the prices of medicines in 
the country has been taken; 

(b) if so, the details thereof; 

(c) whether Operation Research Gro~p (ORG) does 
not monitor sale of generic drugs; 

(d) whether some big generic drugs companies from 
the western countries are likely to start manufacturing 
these brands in India; 

(e) if so, the impact thereof on Indian Pharmaceutical 
Companies manufacturing the same formulation; and 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the attention of the Govemment has been 
drawn towards the news regarding the links of lSI and 
AI-Qaeda with various terrorist outfits of North-East 
appearing in The Tribune dated the July 12, 2004; 

(b) if so, the facts of the matter reported therein; 

(c) the steps taken by the Government to check the 
activities of lSI and AI·Qaeda in various parts of the 
country; 

(d) Whether the Government proposes to bring a white 
paper on activities of lSI in the country; 

(e) if so, the time by which it is likely to be finalised; 
and 

(f) if not, .th8 reasons therefor? 
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THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): (a) Yes, Sir. 

(b) The Govemment has no report regarding links of 
AI-Oaeda with Indian Insurgent Groups of North East 
India. . However, available reports indicate that Pak lSI is 
providing assistance to some of the Indian Insurgent 
Groups. 

(c) The Govemment has pursued a well-coordinated 
multi-pronged approach which includes strengthening the 
border management to check infiltration, galvanizing the 
intelligence machinery, improved technology, weaponry 
and equipments for security forces both at the Centre 
and in the States, neutralizing plans of terrorist groups! 
anti-national elementsllSI agents by well coordinated 
intelligence based operations. As a result of the 
coordinated action by the Central and State intelligence 
and security agencies, a number of ·Pak backed terrorist! 
espionage modules have been detected/neutralized in 
various parts of the country including in North East. 

(d) to (f) Whilst lSI activitieS in the country are under 
watch keeping in view the overall national interest, it is 
felt that at this juncture, a White Paper on such activities 
cannot be made public. 

{English} 

Nonns for Natural Calamities Assistance 

*318. SHRI G,M. SIDDESWARA: 
SHRI P. RAJENDRAN: 

WHI the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Govemment has set up a Committee 
to revise natural calamities assistance norms; 

(b) if so, the details thereof; 

(c) whether the Committee has since given its 
recommendations; 

(d)H so, the details thereof and the action .taken by 
the Government thereon; 

(e) whether the Government has identified the natural 
calamities-prone areas in the country; 

(t) if so, the details in this regard; and 

(g) the staps taken by the Government to tackle 
calamities in those areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHy): (a) and (b) 
The Government of India had set up a Committee on 
20th July 2004 to review the norms of expencfrture from 
the Calamity Relief Fund (CRF)/National Calamity 
Contingency Fund (NCCF). The Committee comprised of 
Secretary; Department of Agriculture and Co-operation, 
as Chairperson and Secretaries of the Department of 
Expenditure, Rural Development, Secretary (Border 
Management), Ministry of Home Affairs and Relief 
Commissioners of the States of GtJjarat, Orissa, Tamil 
Nadu and Uttar Pradesh, as members. 

(e) and (d) The recommendations of the Committee 
are given in the statement enclosed. The 
recommendations of the Committee have been accepted 
with the modification that in areas where other schemes/ 
projects are not in operation, relief wage employment 
may be provided to one person from every rural 
household for 15 days in a month subject to the stipulation 
of assessment of the actual requirement on a case by 
case basis as recommended by the Committee. 

(e) and (f) India is vulnerable to various natural 
disasters on account of its unique geo-climatic conditions. 
Floods, drought, cyclones, earthquakes and landslides 
have been recurrent phenomena. About 60% of the 
landmass is prone to seismic activities of various 
intensities, over 40 million hectares is prone to cyclones 
and 68% of the area is susceptible to drought 

(g) The State Govemments are primarily responsible 
for relief and rehabilitation in the wake of natural 
calamities. The Govemment of India supplements the 
efforts of the State Govemments, wherever necessary, 
by extending financial and logistic support. 

The Government of India have initiated various 
programmes covering preparedness and mitigation, which 
includes institutional mechanism, public awareness and 
community participation, early warning system, Human 
Resource Development, Emergency Operations Centers, 
Specialized teams for emergency response and mitigation 
measures. 

Statement 

Recommendation of the Committee to further review 
nonns of expenditure from CRFINCCF 

Input Subsidy to Larger Farmers: Input Subsidy to 
farmers other than SmaH & Marginal Farmers in case of 
severe natural calamity occurring for second consecutive 
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year (or sub8equent year) subject to the condition that 
the subsidy may be payable 41 As. 1000 per hectare 
subiect to a timit of 2 hectare per farmer. 

Liberalising Norms of Relief Employment: Only to 
meet calamities related additional requirement after taking 
into account funds available under various plan schemes 
with elements of employment generation. Daily wages to 
be at par with minimum wage for unskilled labourers 
prescribed by the State Government concerned. 
Contribution from Relief Funds to be restricted to 
foodgrains @ 5 Kg. per person per day (SGRY-Special 

(i) 

(ii) 

(iii) 

(iv) 

(v) 

(vi) 

Item 

Replacement of draught/milch 
Animals or animals actually used for 
haulage. 

Provision of fodder in cattle camps. 

Water supply in Cattle Camps. 

Additional Cost of medicines and 
vaccine (calamity, related 
requirements). 

Supply of fodder outside Cattle 
camps. 

Movement of useful cattle to other 
areas. 

Assistance to Power Projects In Nepal 

"319. SHRI ADHALRAO PATIL' SHIVAJI: 
SHRI DEVENDRA PRASAD YADAV: 

Will the Minister of POWER be pleased to stale: 

(a) whether the Government of India has been 
assisting some hydro power projects in Nepal; 

(b) if so, the details thereof aIongwith the terms and 
conditions; 

(cl the present status of each project; 

Component) and Rs. 15 per person per day (CRFINCCF) 
for 10 clays a month. The balance, if any, between the 
minimum wages and this support may be bome by the 
State Government concerned. Work to be provided to 
one person from every wIDing rural house-hokl in the 
affected areas subject to the assessment of actual 
demand on a case-to-case basis. 

Animal Husbandry-assistance to Small & Marginal 
Farmers/Agricultural Labourers: In order to remove 
ambiguity in the -existing items and norms of expenditure 
relating to cattle care, the Committee recommended the 
foHowing: 

Recommended Norms 

(i) As per the rates prescribed under 
appropriate schemes of Ministry of Rural 
Development 

(ii) Large Animals-Rs. 12 per day other Animals-
Rs. 6.00 per day 

(iii) As per assessment on a case-to-case basis. 

(iv) As per assessment on a case-to-case 
basis. 

(v) Additional expenditure on transport to neutralize 
calamity related Price rise to be determined on case-
to-case basis. 

(vi) On expert assessment of Department of Animal 
Husbandry & Dairying on a scheme being submitted 
in this behaH by the State Govemment Concemed. 

(d) whether any project report has been prepared in 
this regard; 

(e) if so, the details thereof; 

(f) the benefits in terms of sharing of power likely to 
be accrued there from; and 

(Q) the details of investment madeIpropoeed to be 
made in these projects by Indian Govemment? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) to (e) Yes, Sir. Government of Inda has been assisting 
Nepal in development of its hydro power potential. Four 
Hydro electric schemes, having tolal installed capacity of 
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51.1 rM-I, have been imp/emeAted with Indian assistance. 
The details are given in the statement-I enclosed. 

Four major water resources projects having hydro 
electric component namely, Karnali, Pancheshwar, Sapta 
Koshi and Bumi Gandaki Projects are under discussion 
at various levels. Besides, the possibility of development 
of Upper KamaH Project in Nepal by National Hydro-
electric Power Corporation (NHPC) as an independent 
power project is also under consideration. The details of 
these projects are given in the statement II enclosed. 

(f) As per Mahakali Treaty, energy generated from 
Pancheshwar Project is to be shared equally by th8 two 
countries viz. India and Nepal. However, no agreements 
have so far been reached between the two countries as 
regards sharing of power from other projects. 

(g) No decision regarding investment in the various 
projects under consideration has been taken so far. 

Statement I 

(Amount in As. Crores) 

SI. Nn! of .. CapIdy Year 01 Gtanlby 
No. Hydroelectric ProjecI (MW) COIMissioIIing MEA (GOt) 

1. 

2. 

3. 

4. 

) 

Pokhara 1 MW 1968 0.44 

Trishuli 21 MW 1969 15.19 

Western Gandak 15 MW 1979 8.00 

Devighat 14.1 MW 1983 42.18 

"lemen, /I 

Details of Hydro Power Projects under consideration 
for Imp/Bmentation in Nepal 

(i) Kamali Multi-Purpose Project (10,800 MW) 

this project Is proposed to be located on Kamali 
River in Nepal. Feasibility report of the project was 
got prepared by His Majesty's Government of Nepal 
(HMG) from foreign consultants MIs Himalayan 
Power Consultants (HPC) in 1989. Discussions have 
been held between GOI and HMG Nepal and 
various key parameters are yet to be finalized. 

(ii) Pancheshwar Multipurpose Project (5600 MW) 

Pancheswar Multipurpose project is proposed on 
river Mahakali and is covered under Mahakali Treaty 

signed between HUG, Nepal and India in Feb, 1996. 
Efforts are being made to resolve the outstanding 
issues with Nepal and prepare a mutually acceptable 
DPR. 

(iii) Sap,a Kosi High Dam Multipurpose Project (3300 
MW) and Sun Kosi Storage cum DivelSion Scheme 

Sapta Kosi High Dam Multipurpose Project and Sun 
Kosi Storage cum Diversion Scheme is proposed to 
be located on Kosi river near Kurule in Nepal. The 
project would provide irrigation and flood control 
benefits in Bihar and power generation of which 
major portion would be available to India. As 
mutually agreed, a Joint Project OffICe in Nepal is 
being set up and field investigations and preparation 
of DPR are proposed to be completed in 30 months 
after opening of this office. 

(iv) Bumi Gandaki HE Project (600 MW) 

Burhi Gandaki H.E. Project is proposed to be located 
in mid-western Nepal near Benighat on Burhi 
Gandaki river, a tributary of Gandak. The project is 
being considered for development with Indian 
cooperation. Ministry of Water Resources proposes 
to entrust the work of field investigations/preparation 
of Detailed Project Report to WAPCOS. 

(v) Upper Kamali HE Project (300 MW) 

The Upper Karnali HE Project is a run-of-the river 
project proposed to be located on river Kamali in 
Western part of Nepal. Feasibility Study Report for 
Upper Kamali Hydro-ElectriC Project was prepared 
by Canadian International Water and Energy 
Consultants (CIWEC). The possibirlty of development 
of this project through NHPC as an Independent 
Power Producer (IPP> is presently under 
consideration. 

Private Participation In Power Sector 

·320. SHRI PRABODH PANDA: 
SHRI KINJARAPU YERRANNAIDU: 

Will the Minister of POWER be pleased to state: 

(a> whether the Government propose to allow private 
sector participation for modernization and technology 
upgradation of the power sector; 

(b) if so, the details thereof; and 
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(e) the role of Private and Public Sector envisaged 
in power generation and the quantum of funds required 
for the purpose in the next five years? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) Yes, Sir. 

(b) Government of India issued guidelines for private 
sector participation In the field of Renovation and 
Modernization (R&M) of old power plants in October, 1995. 
The policy envisages various options for private sector 
participation such as (i) lease, rehabilitate, operate and 
transfer (LROT); (ii) sale of plant; and (Hi) joint venture 
between State Electricity Boards (SEBs) and private 
companies. These options are, however, only illustrative. 
The choice and initiative ctearly lies with the States and 
power utilities owning the plants. Further, guidelines have 
also been issued in January, 2004 for undet1aking R&M 
and life extension works in respect of thennal power 
plants. 

(c) A capacity addition of 5951 MW in the thermal 
and 1170 MW in the Hydro has been envisaged through 
private sector during the Tenth Plan. Similarly, a capacity 
addition of 19,466 MW in thermal and 13223 MW in 
Hydro is envisaged through pltllic sector (Central & State 
during the same period. The quantum of funds required 
for the purpose in next five years (viz. 2004-05 to 2008-
09) is of the order of As. 242000 crores including the 
reqllirement of 11 th Plan projects which are also being 
taken up in this period. 

Joint PatrolHng an ~ Border 

-321. SHRI RAYAPATI SAMBASfVA RAO: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether Bangladesh Govemment has not agreed 
to India proposal to have joint patrolling along with the 
border even as two countries have agreed to work 
together to contain smuggling of drugs, arms and human 
trafficking; 

(b) whether India had proposed coordinated patrolling 
at the DG level meeting of BSF and BDR in Dhaka-in 
Match last year; 

(c) if so, the reasons for re;ection of joint patrol offer; 
and 

(d) the efforts being made to check smuggling of 
drugtl anna and human trafficking on Bangladesh 
border? 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): (a) to (e) BSF proposed to Bangladesh Riftes 
(BDR) for co-ordinatedlJoint patrolling along the Indo-
Bangladesh border to curb border crimes. The draft 
modalities after approval by the Government of India were 
folW8l'ded to BDR in June, 2003. This Issue was again 
discussed during the DG Level meeting between BSF 
and BDR held on 28th April-3rd May, 2004. The DG, 
BDR replied that the matter of simultaneous coordinated 
patroning was under active consideration of Govemment 
of Bangladesh. 

(d) . Following steps are being taken to check 
smuggling of drugs, arms and human trafficking on Indo-
Bangladesh border:-

(i) round the clock surveHlance of the border by 
patrolling; 

(Ii) conduct of special operations; 

(iii) up-gradation of intelligence net-work; 

(Iv) augmentation of strength for patrolling/naka 
duties; 

(v) erection border fencing and construction of 
border roads; and 

(vi) modemization of BSF and other police force. 

Una~oriaed ConsbucUona 

2682. SHRI PRABHUNATH SINGH: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether unauthorised constructions have taken 
place in the official residences of certain ministers and 
offICeS of political parties in DeIhl; 

(b) if so, the facts and details thereof; 

(c) whether any action has been taken to cancel 
such allotments as is being done in the case of 
Government employees constructing a room or so in their 
Government accommodation; 

(d) if not, the reasons therefor; and 

(e) the steps taken to treat the ministers and 
Govemment servants at par in this regard? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) Yes, Sir. 
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SI. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 
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(b) A statement showing the details Is enclosed. iHegai constructions has been kept in abeyance pending 
consideration of representations received from various 
quarters. A policy on the whole issue is under formulation. (c) to (e) Action proposed to be taken for removal of 

SflItement 

Unauthorised constnJction in the Bungalows 01 Hon'ble Ministers/PoIiticaJ Patties 

Address of Premises 

2 

30, Prithviraj Road 

9, Talkatora Road 

4, lodhi Estate 

2, Tuglaq Road 

23, Tuglaq Road 

15, lodhi Estate 

16, Teen Murti Lane 

7, S.J. Road 

12, Janpath 

9, Teen Murti Marg 

4, Kushak Road 

Nature of unauthorised 
construction (in Sq. m.) 

3 

3 Sheds-27.30; Verandah enclosed 23.40 

3, Sheds-170.00 

Two roomed office--.50.00 

Toilet block--4.00 
clo F. glass sheet shed-38.00 

Making one room--42.00 

C/o Ac sheet shade in front of kitchen-20.00 

One room-22.73; one room-31.SS PVC Structure-7.13; Meeting Hall-
75.00 Clo of fountain Enlargement of kitchen 

AC sheet s~7.00 

3 roorns-26.51 Wooden shed in left side of bungalow-2.00 
Enlargement of toilet in left side of bungalow 5.70 

2 Halls-60.00; 3 Sheds--SO.OO 

Bathroom-6.00; pakka haI1-140.00 

C/o one room at the place of AC shed 

behind the office-36.00 

Shed-1OS.00; Renovation of 2 toilet block 

Guest Ro0m-37.16; 2 Rooms-40.00 

Shed 41.81; Toilet & 3 Toilets-99.00 

Passage of fibre glass sheet-17.00 

Constn. of fibre glass sheet shed in back side-28.00 

Constn. of two small ACs shed in back side of bungalow (right side)-
3 

AC Sheet shed in kitchen garden-14.00 

Constn. of shed in 1awn-10.00 



43 

12. 

13. 

14. 

lS. 

16 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

2S. 

2 

12, P.P. Marg 

8, S.J. Lane 

20, Copernicus Lane 

AB-87. Sahajahan Rd. 

3D, Aurangzeb Road 

7. Tuglak Road 

36. Aurangzeb Road 

9. Ashoka Road 

3. Sunheri Bagh Road 

28. Mahadev Road 

I-B. Maulana Azad Rd. 

1. B.D. Marg 

10. Talkatora Road 

3-B.D. Marg 
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3 

Toilet-S.04 

3, Rooms-68.00 

VIsitors room-SO.OO; Shed-10.00 

Shed-28.00 

2 Rooms & toilets in Servant Otr.-18.00 

Constn. of room behind S.Qr.-10.00 

Constn. of two shed-30.00 

Covering of courtyard by 

AC sheet in 2 rooms 

Room with toilets-32.00; Shed-66.00 

Toilets-6.0S; Toilet near office-6.00 

Constn. of 1 shed-B.OO 

AC Sheet shed in right side of 

bungalow-SO.OO 

1 Room near oftice-20.00 

AC sheet shed-8.62 Closing of verandah Covering of courtyard with 
fibre sheet shed-24.00 

Cosntn. of 3 small rooms behindoffice-1S.00 

(i) Two toilets in lawn in front of bungalow-7.50; Constn. of shed-24.00 

(ii) One room and toilet with brick masonry work with sand stone 
roofing of size 4.50 x 4.00 m 

(i) One room with brick work and stone roofing of size 6.6 m x 4.00 m 

(iv) One room of size 4.00 x 6.6 m 

Constn. of kitchen in front of verandah-25.00 

Constn. of 1 toilet near servant Otr.-3.7S 

Constn. of AC Sheet shed in front of office block Area = 28.00 

Constn. of a shed at back side of the Office block Area = 8.50 Sqm. 

Shed in lawn-30.00 

Constn. of 3 AC Sheet Shed in front-S1,1S back side of bungalow-
38.73 
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1 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

37. 

38. 
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2 

21-Wlllington Crescent 

3-MLN Marg 

21-Canning Lane 

AB-97. Shahjahan Rd. 

22-Akbar Road 

7-T.M. Marg 

8-G.R. Road 

7-Mahadev Road 

3O-Mahadev Road 

6-Mahadev Road 

24. Akbar Road 

11, Ashoka Road 

14. P.P. Marg 

Rail Project Atf8cted by Militancy 

3 

In right side of bungalow-45.89 

Constn. of two roomed in front of oHlce-45.00; Constn. of toilets-4.00 

Constn. of toilet block near servant Qtr.-6.00· 

Constn. of two sheds-30 

Constn. of two rooms & 1 toilet block in back side of bungalow-45.00 

Enlargement of existing Shed-20.00 

Constn. of one room near Servant Cr.-SO.OO C/o of small bathroom 
in open area of bungalow area = 7 x 8 feet 

Constn. of two structure at right side near the main gate 
Area = 84.SO sqm. 

Area = 150 sqm. 

C/o. shed Area = 15.00 sqm. 

C/o. ac sheet shed area =9.00 sqm. 

Temporary structure of size area = 10.00 x 4.50 mt. 

Clo shed in front of bungalow area = 8.50 x 3.50 mt. 

Room with brick wall & red sand stone roofing Area = 3.3 m x 5 m 

Additional office and extension of bungalow(1050 sqm.) 

A-Partition for office block (815 sqm.) 

B-Construction of WC bath. canteen. shop & Tem. office block 

c-cto pennanent structure (8x5.85 mtr.) 

D-G.I. Sheet shade of 43 x 5.5 mtr. and 18 x 50 mtr. 

1-office accommodation with BMI in waDs and red sand roof 

(1) (20 x 9.65) m (b) (7.5 x 6.70) m 

2-Toilet block with BMI in walls (5.5 x 3.00) m 

3-Tem. shade with GI sheet roofing (2.50 x 2.35) m 

4-0ne room with am in walls & red sand stone in roofing in progress 
(4.88 x 4.50) m 

(b) if so, the details thereof; 

2683. SHRI DALPAT SINGH PARSTE: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the terrorist attack has brought the 
ambitious Jammu-Baramulla rail project back into focus; 

(c) whether it is also a fact that after 23 years and 
spending around Rs. 13.00 crores even the first stage of 
53 kilometre between Jammu and Udhampur is not 
completed; and 



47 AUGUST 17, 2004· to Ouestlons 48 

(d) if so, the detaits regarding difficulties are being 
faced and the details of measures or precautions taken 
by the Government in this regard? 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): (a) and (b) Yes, Sir. An Indian Railway 
Construction Company (IRCON) engineer and his brother 
were kidnapped and later killed in Pulwama district on 
23.6.2004 by terrorists. 

(c) The new rail line project from Jammu-Udhampur 
(53 km) has been completed at an approximata cost of 
Rs. 515 crore. Work on Udhampur-Srinagar-BaramuUa 
section is in progress as per schedule. The estimated 
cost of this project is Rs. 5000 crore. Upto June 30, 
2004 funds of Rs. 1572.57 crore has been utilized. 

(d) A Security Plan has been put in place by the 
State Government in consultation with the Railway 
authOrity. The plan takes into consideration personal 
security, area domination, vulnerable areas, communication 
needs etc. The force levels have also been augmented 
to implement the plan. 

Utilization of Funds under NSLRS 

2684. SHRI RAGHUNATH JHA: Will the Minister of 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
be pleased to state: 

(a) whether the Government uttiHzed only a sum of 
Rs. 9 . .20 aores out of a budget provision of As. 74 
crores during the year 2001-2002 under the National 
Scheme of Liberation and Rehabilitation of Scavengers; 

(b) if so, the reasons therefor; and 

(c) the steps taken to implement the scheme 
fully? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMARI SEWA): (a) In 2001-02, the budgetary position 
under the National Scheme of Liberation and Rehabilitation 
of Scavengers and their dependents (NSLRS) was as 
follows: 

(Rs. in crores) 

7400 821 9.20 

(b) Some of the reasons are: 

(i) Unspent balances lying with the State Schedule 

Caste Development Corporations (SCDCs)lState 

Govts. i.e. implementing authorities. 

(ii) Lack of new schemes/proposals from the 

SCDCslStates. 

(iii) Non-submiSSion of utilization certificates by the 

States. 

(c) The State Govemments have been impressed 

upon by the Ministry to utilize the amount released in 

the earlier years under the NSLRS and expedite sending 

the utilization certificates. 

Financial Assistance to Voluntary Organisational 
NGOs 

2685. SHRI TAPIR GAO: Will the Minister of TRIBAL 

AFFAIRS be pleased to state: 

(a) whether the financial assistance has been granted 

to some voluntary organizations and NGOs which are 

running education centers for tribal women in different 

parts of the country particularly in Arunachal Pradesh 

during the last three years, tiD date; 

(b) if so, the details thereof, State-wise: and 

(c) if not, the reasons therefor? 

THE MINISTER OF TRIBAL AFFAIRS AND 

MINISTER OF DEVELOPMENT OF NORTH EASTERN 

REGION (SHRI P.R. KYNDIAH): (a) and (b) Yes, Sir. 

Financial assistance has been extended to various NGOs 

for setting up and running of Educational Complexes for 

Development of Women Literacy in Tribal Areas. The 

State-wise list of organizations funded and amount 

released during the last three years, tiN date is given in 

the statement enclosed. 

(c) Does not arise. 
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Statement 

STATE NAME: ANDHRA PRADESH 

AIIiIIIIIca EIIIInded _ J8III 

SI.No. NIIIIe AddraIs l.oc:aIion 2001~ 2002.03 2OOM4 2IJ04.4Xj 

2 3 4 5 6 7 8 

1. ChaiIanya RUllI DMIopmart 3/881. Y.M.R Cc*Iny. PnxIdIIur. 1'nIddaU. CudIIiIpm DIRIct, 88IJOO 5l14OOO 
AIIadIIian ~ IIIIIIct, PIN: 516381 ....... ~ 

( ....... 1'IIdIah) 

2. Ii-Tech Yldl MIaaIIian H42. fill No. 101. Aavi KIIan ~1ChaIan, 0 30000 
...... SII1III No.6. ..........AI. 
HIrnayaNgar, Hydarabad, AP. 

3. IrMgrII8d DMIDpnIarC ~ KriIma DiIricI, RaIIqIat, YIaga; RadaIanIa, Kodada 12311DOO 12311DOO 
Nanllgama-S21185. KIllIN DiIricI, ~ NIIganda IliIIIIr:I, (A.P.) 
AP . 

4. .IIgIdII Ecb:IIIonaI & CamnuiIy H.ND. 9-4-131I1m.15. Nadeem VIaga: 1IinIIIIIIaya PaIam. 912000 1082000 
IlMIapnat SadeIy Cc*Iny. T'*hoIIId, HydaIabad, DiIIIct KhInIIIIn (A.P.) 

PIN: 500IXI 

6. Navodaya InIagIaIIcn CIAnI Soda! Door No. 3-92-31. Taadlers Cc*Iny. DIona, K&InaaI DiIricI, ....... 61_ 8311037 584000 
EIU:aIInI n VGIIJIIIIy AI:IiDn DIona, K&InaaI DRict, ....... PIIdaIII 

PradIIfI.518222 

6. PriyadInii Sarvic8 0IganiIII0n D.No. 45-5M, SIIigranIpIran. PtnUIly iI VisIIcIIIpamn 653175 
NariIInIIInagIr AIIkayyapIIam. DiaIIicI 
VIshIInpINm. PIN: 5CXX11!4 (A.P.) 

7. Rural .... WIIart SadeIy Hue No. 11-185, 1dItrt •• Kab. K&InaaI DiIricI, ....... 31_ 4SIIOOO 58000 
Kab, ..... rrc. KlllW-Slm PIIdaIII 

8. Satujii DIM HaIijan IIIhIIa MInIaII H,ttL 1t-1N3$, 1IInIQIIIn, Tm _ SdIooI, ......... 3000 0 159000 
- ,._ I'" 

IChaIMIIm (A.P.) ~ ..... WnIgII. A.P. 

9. Social AI*on lor Social DMIapmanI (1) 131m, QHya _ VUO: ~ IIaIanIpeI 38IiOOO 
ApamaD. SIqaM RIddy •• ..... NfP(l SIidIIn 
~ (2) I'd No. 243, a.D\IpII', AWO; I'adIdII II1II 
MMI CaIq, MINJaIiIII.~ N/O: ~ IIandIII 
5OIIlm. AI. IIcInIIspeI, oatd 

~.A.P . 

10. Social ~ n lUll H.No. 7.160, SIll RIIn • ....... MIIIIIII, DIstdcI 88IJOO 1151000 
DMIopment SadeIy (SRlS) Colony. PanagaI. NaIIganda DiIricI, NaIganda 

AP. 

11. Vemela Educalionll & lUll Flat No. _ AraII CampIaI. VIaga: NaIanIapaIy. '** aooooo t030000 
IlMklpmenI SadeIy ~. Hydarabad. A.P. ICIMmam 

STATE NAME: ARlINACtW. PRADESH 

12. Oju WIIIanI AaaociIIIon NaIr I'IlIca SIIIIan. B-SacD. PO- w....SIppI,~ 0 8OGIO 
NIIIIItap. DIsIrlcI PIpIn PIlI. Kamq IliIIIIr:I, MIIII:haI 
AnIIIChII Pradesh, PIN: 791110 PrIdeIII 



51 WriUen AnsweIs AUGUST 17, 2004 to QuesIJons 62 

2 3 4 5 6 7 8 

STAlE NAME: CttIATT1SGNtI 

13. .\WiRnd __ Ilf SaciII HaaIII NInIqu, IIiIIriIt 1IIsIar..el861, P.O. 0IdN (AbIIjgIIII), IMIct B!OOO S73400 9204CIO 
WIIIIIt & SINice (ViIIMIs) 0ftIIIIgIIh 1IIIIar, aNIIiIgIIh 

STATE NAME: GUJARAT 

14. GI8In SIIarIj 8qI YIIIIgI: ,.,., IlisbIct K&*fI VIIgt: NIpIr, DIIIIdct K&*fI 4377311 

15. Lak NiIIIIIn RIIIqu, TM .,..., IMIct VIIgI: ~, Til: fIIII1u. 783000 821000 58S8OO 
IIInIIIIIanIII. GIfnI IInIIIdI, ~ 

16. 91Ii ".G. I'IIaI SnIdaya KInIn ColO ....... Kaye AMMhIII. ColO IIImIII Kaye MnmIhIII. 0 4118118 
VIIgt: AniIgIIdI. Ta: ..... VIIIgI: AmiIpdI. Ta: ~, 
DIIMcI ........ ,30. Q41III DIIMcI B1111111n11-311130. 

GqInI 

17. SIIi SaMIdaya AstRII N/PO: SnI. TM on. IlIItIi:I: NIPO: SnI. TM om. 4231S2 48SOOII 
~11o.GI4a Diatdct .......... ,10, 

~ 

18. SIIri'IIIi SuItiIIIaI ....... TIIIIt NIf'O: SaMIIbrI-NIpIr. T ... VIIIga: AIIIqu, Til: IIIIMI. 701. 72IXIOO «15000 
•• Dist KIt:h. Qi. DiIIIIct K&*fI 

19. UIIam GI.aya ViIIIsh SIIIB TIIIIiI NIPO: ..... VIa: VIp/, Ta: KmI, KIprIIII, Tq: V_ 0 mID 151000 
Kapn:Ia, Dill: VaIIad, Gq. cqn 

20. lIIIJIII ........ YINg KIIirIn IIIIlIIII. NIf'O: Vid. TIM 0 30000 t35000 
UIIIIIpa, IIIIIiI:t ant. ViI 
lftbay, PIt 3IM44O (~ 

STATE NAME : KNlNATAKA 

21. KanWIIca RaIiidIItII EIb:aIionII (1) VIIgI: CDugIRI. IIiIIIIcI: VIIIga: CDugIRI. IIiIIIIcI: 158000 
ntUIII8 Sac:iIIIy RaIdu, ...... fl) VIagr. RIIdu II1II 111.: VIIgr. 

HIIIinIIL IMIct ..,.... ...... DiIIIIct IIyIaII 
BangaIDII. KamIIIIIa 

STAlE NAME: MADHYA PRADESH 

22. AdIII!II Lak KaIrIn ~ (ALOK) VIIga: IIIIiII. 1br. RIInpIr VI: .... '*'- Itt JOdI. 214l1000 IDDOD 1151S11O 
a.pIII1. DIIIItt .... MI. DIIIII:t SIN. IlP. 

23. 8aIdaraI SIia!III SIaII 92, I'IIInI ..... lOin, .... IIudIn, IIadI .. 8IIWI 87l1OOO 1158000 
462038. IiIIIII¥I .... IliaIIIcI, IIId'JB I'rIdIe 

24. M.P. An8diI.III .... PIcHIdI 166-E, ..... "*' ~ IfIIIBIIIiR, SIIIaII, • 0 3lIOOO 
V8Ig t(alytll1ilI9I PIIIIash 

25. RajIInIb AIhAIn Tna N/f1O: KaIiwadI, DiIIIIct ..... ~ KaIMdI, IMIct 562lIIIO 562lIIIO 
47l1li5, lIP. ..........,,U 

26. Sawya SIndi CaiIe lor iMJIII ..s ., NiIIII\ KannIya NaIll, Sdi SaIIti, SIIb DIIdcI 58OQOO 4OII5IXI 
FUaI IlIMIIapmn (1lP.), PIN: 4881 

'lI. S- .... {IIIIIIJI PIIdeIII\ 'MIIIudIIIaII". IIIIIIi RIIIIiIII .... 0 871IlOO 
Nagar. __ MIIda ... 
...... IW. .... 
4112011 ...,. PradIIIIIJ 
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28. SIll IIIINiItIII1a VMkrIInIa MIl KI BQa. MIIIknk. ShIhIaI, * (Podd), DII*I NIdal, 4SOOOO 5II3DOO 
SMeInnI MId1ya PnIdIIIu 48_ M.P. 

STATE NAME: MAHARASIfTRA 

29. UJI. _ PIIbochn SnIIa 16, PnIIaBI .... ~ YIIagt-SaIdIdIa IJabId. 888IlOO 594000 
~ (E), a.bId 1lIn, PIt 1lIn (US) 
421306 (MhIIIIn) 

30. P8opI8'I EIlaIIon SodIIy 18. NaIr anu.r RaId, bin, 1kiIn,"""" 0 30000 158000 
Plt443001 ........ 

31. ~ tIcIIM ShIIIIIwI SnIwI WIdgaDn, TIUII IiUNd, DiIlIIcI: w.IgIan. NInIId, IllS 0 30000 158000 
NInIId, M.S. 

:12. Sml lJnIdIII RIPt .- MoIdIIId. Y....., M.s., a.; Tq, YIMIIJnIj, IllS 0 30000 
SIIIkIIWl PrIIInIk IIInIaI 

STATE NAME: NA11ClfW. ClllTAL 1BRroRY (F DEUt 

33. DatndIyII FIIIIM:h ... HO: 7.f, SWanI AIIRIIrtI NIgar, Ran YIIIge. ...,...., iI SIn 3I10OOO 884358 
.... illig. "'" ~1tO 055, DiaIrIct, lIP. 
80: VIagI EmIlI K/JdIr, IIIadI 
~ 0iaIIIcI ~ (UP.) 

STATE NAME : ORISSA 

34. ~ N ~ P.O. TadItu1I, GauIpda. NIIbrMgpIr DiIbIcI. 178032 225000 
DiIbtI:I NIIIJrqU, 0rIIaa, PIt 0IIaa 
7&4070 

35. MIl InIIb 01 lUll AIIIirI _: AswIIIhaIa. P.O. I<anIIU, BIIIgIan. IIIrinI DiIbtI:I 81m Il8IIOO 594000 
Via: ......... DisIIIcI a.tnI. 
PIN: 758014, 01IIII 

36. 8hIIIIiya Adimjati SMk s.t;I ThIIdIIr BIpa SmIIIk SIdIII. Dr. ATIPO: SridIm DwIdrIpIr, 630000 378000 
AmbaIIcIr illig (lit RaId). New WPO. I'ocIIIh .. WPO. 
[)eIi.ll0055 AnadIII it 0iaIIIcI 01 

~on.a 

37. Br9'I CIrw NMtt!mt IloII:imm4I S1IIet. fIO.Jept, IbbII, fIO.DrIGudI. 10l12000 1Il8II00 1307000 
~ 0rIIaa, PlN-784001 IIoipII9Ida, IJabId. 

~ (01IIII) 

3B. KIIUba QInIi NIIionII MImodII IJIIcIIIIm:tI. P.O. SIIyIIiIwIIIpI, VI: GapNII. PO: Atamoda, 374789 23OIXIO 

Tna DisIIIcI CdID, PIN: 754200 IliIIIIct 1laylgldt-785OO1 (OrIssa) 

311. ~ InII9IIId lUll ~ 0iaIIIcI Kecrfw, 0 30000 

llMiIpnM & TIIiq ntiI 0Iiaa 

40. KaIIIU DMIopnanI fcuIdIIIon LiIgaIIj NagI', ... 185001, ~ NInIIpIr, DiIIIi::t: 247500 6300000 
DiIIIricI ~ 01IIII DiIIricI KIJIIPIi, 0riII8I 

41. Matr-MuMilg AIhIw1I N·AIrobinIa ....... ' NIPO: PedIIi t* Via: II6457S l1845li5 491000 
~ 1li&IrtQ.78401, 0IiIIa a.dugIu. IliIIIIct Konptj. 

0Iiaa 
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42. NYSADARI H.O. lilnhIIU. VIa GondI. IUIIIIII*. Block: MIIIIgudI. 6481184 820000 
llI1er*nl 0dIIII, PIN: 7B186 DisIrIct ~ on.. 

(I. ~ (I) RIft 011: AIIP.O. JyoIIju, VIIIge: MastnbiIa. IIIDct: 43211 583111 .45l1000 
IliIIrtcI ~. 0rIaa. PIt GhIIIgIou. DisIJIct ~, 
7!iII046, (20 IGm. 011: At-CaIaga on.. 
Road. POOiiI.~.15II01. 
on.. 

44. ~SImi Gmi Nap, KllnllU-78GO. AI/PO: KfIIIIQ. DisIrIct KanipIi. 1054843 t23IIIOO 720000 
Orissa Orissa 

45- SaMms 01 !Ida SaQaIy at-n.IIkIr !tapa AsIRn. fIa)IIigD ~DisIrIct~ 4018al 2112552 233128 
7&!iOO1 (()ia) Orissa 

46- 8M SIrnIj AIIP.o. ~.1IiIIIi:t ~ VIaga: GIIqu, DiIIdcI 450000 465000 31S5OO 
P1N-76SOO2, on.. ~78!iOO2, on.. 

47. Shri Ralllilisli. A&Iam At BadInHI. P.O. KaIaIiruIdI. VIaga: IIIdIraIIIa. PO: 3MXIO 1152882 
DiIbIct ~ 0IRa. PIt 758126 KIdIInuIda. DisIJIct ~ 

48. SoaaI EIb:IIion b fIwinInna1I N-2I152. III: VIIQI. ....... VIIga: T ........ KINItnII 0 587000 
RI DMIapna1I mu..-751015 (Odasa) IIIock, DisIrIct MIiIIrII9I 

411. SoaaI WaIaII and lUll AI-8IIijoMIa. PO: BIinIiI. VIa: At Ani. DisIrIct ~, 0 308000 324000 
llIMIIapnwC (SWARD) MnnIgId. DisIrIct 1JaIknI, Orissa 

PIt 75901-4. on.. 
SO. SociIly lor Nan ANI 114¢ OII-Ir 17, BIIIIIna .. , IDI- AI-.. I'OOIIIrIInI. 596000 42!1500 lomooo 

HaIIII (SI£H) IV, ~751OO1 IOdasa). IIiBIMiIIIk. 1liIIrtcI-RIpIa. 
AIiID 0I.fIaI No. :fi1fM12. Jaydav 0rBsa 
VIw ......... 751013 (OIiIIa) 

51. Tagcn SociBIy lor PmI M7, RanIIIIIpIIaIan. Muima .....,.~ 659653 525500 
DMkipneIi Scfare, 1IIdInIwIr·75I002 KMDnda.~ 

(Orissa) 

STAlE NMIE: IIA./AS1lIAN • 
52- ..III1gaIi IoIaHI VItas SnhI1 Aruag NiIIII, RlliIUhDIe Road. ~ SawIinaIIIapIr 682500 852000 10l12000 

5Mi ....."..-322001. RIrjIIIwI Block RlDiIIdcI. IIIjIIIBI 

53. lak ~ PraIisIwI BdaI PO: IUIgII. PIN: 312«12. DisIrIct Bani, <*IIgIrh. AIjIII8I 0 30000 147000 
CtiIIor, RajIIIaI 

54. ..... SaIiII SIIIha SImi ..... TehII MD" BNndar. BNndar. T ........ 12080000 723000 1302880 115m! 
0iIIIicHIdIIiIu. RajIIIIwI. IliItJk:I.UdIIp 
f'lN.31. 

55. RIjIsIIII 8aI KaIyIr1 SImi .hdaI. DiBIrict UQipIJ, ~ IlIdaI. DiIIrlct UQipIJ. ,.., 3ImIO II48IXXI 537IlOO 
313711o! 

STAlE NAME: TMIl NftDU 

56. CenbI !Dr lUll EoanaIIIic 24.~w.. an. ..... DiIIrlct 0 3OOUO 
DMIapRalIRI ~ Traiing PuIIIdIIIiIIIII PO, lNRMM". r ........... T .... NIIlI 

PIN: «1107. T.N. 
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STATE NAME: UTTAR PRADESH 

1'IwIItgII1. PO: ...... Ludinow. U.P. VIagr. RIzdava, PO: ..... 650000 4SOOOO 559000 
DiIIrIcI: sa...,. 

281. IiId Nagar, KaI1u RraI. KIfPA, ..... , DIItIiI1 61801lO 
l.uI*now-23 IIIInicII, u.P. 

STATE NAME: WEST BENGN.. 

511. IIIIIIII SMIIqn s.v- {BIIdqa) BIIdIrIgI TdbII WtIfaII c:na. P.O. 
IIaIdqa, DiItJIct IUIhIdIbId, WIll 
IIIngII 

Special Armed Forces Act, 1958 

2686. SHRI MANI CHARENAMEI: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the Special Anned Forces Act, 1958 
promulgated in some parts of North Eastern Statas 
specially in NagaJand and Manipur; 

(b) if so, whether the Government propose to repeal 
or withdraw the Special Armed Forces Act, 1958 from 
Nagaland and Manipur; 

(c) if so, the detalls thereof; and 

(d) the steps being taken or proposed to be taken 
by the Government to improve the Human Rights 
conditions in North Eastern States and Manipur in 
particular? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 
(a) The Armed Forces (Special Powers), Ad, 1958 as 
amended as 'The Armed Forces (Assam and Manipur) 
Special Powers (Amendment) Act, 1972' is applicable to 
all North Eastern States. In exercise of the powers 
conferred under section 3 of the Act, the whole of the 
States of Assam. NagaJand, Manipur excluding the Imphal 
Municipal area, 34 Police Stations in Tripura (28 Police 
Stations in fuD & 6 Police Stations in part), Tirap and 
Changlang districts in Arunachal Pradesh and 20 km. 
Belt in Meghalaya, Arunachal Pradesh and Nagaland 
bordering Assam have been declared as 'disturbed areas'. 

(b) and (c) There is no proposal to withdraw 
application of the Act In question from Nagaland and 
Manipur excluding the Imphal Municipal area. 

2018O1lO 44S6OOO 

(d) Strict instructions have been given to the Security 
Forces to observe the guidelines laid down by the 
Supreme Court of India in their judgement dated 
27.11.1997 and do's & don'ts issued by the Army 
Headquarters, which are binding. 

Potable Water from River Narmada 

2687. SHRI KAILASH JOSHI: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether any survey regarding potable water from 
river Narmada in Shahganj, Bhopal was conducted by 
Narmada Hydroelectric Development Corporation; 

(b) if so, the details thereof; 

(c) the details of the project report submitted to the 
Union Government; 

(d) the detailed estimated cost of the project and 
ways to finance the project together with the share of 
State Govemment of Madhya Pradesh; 

(e) whether the Central Public Health Engineering 
and Environmental Organization has cleared the project; 

(f) if not, the reasons therefor; and 

(9) the time by which the project is likely to be started 
and the proposed date of completion? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) Yes, Sir. . 

(b) Narmada Hydroelectric Development Corporation 
had prepared Detailed Project Report (OPR) for drawal 
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of 196 million liters per day mid of raw water from 
Narmada river through intake at Hirani village nel1U' 
Shahganj and pumping the same after treatment through 
87 kms. long pipe-line upto the proposed Master Balancing 
Reservoir at Jail Hill at an estimated cost of As. 285 
crore. 

(c) Public Health Engineering Department of Govt. of 
Madhya Pradesh had subsequently submitted a modlfied 
DPR at an estimated cost of Rs. 298 crore based on the 
same source, i.e. Narmada river at Hirani village near 
Shahganj. 

(d) The State Government has informed that the 
estimated cost at current prices is Rs. 300 crore 
approximately which is proposed to be funded as under: 

~) Special Central assistance from GOt As. 100 ClOre 

(ii) loan assistance from HUDCO As. 100 crore 

(iii) Budgetary support from State As. 100 crore 
Government 

(e) No, Sir. 

(f) Modified DPR submitted by Govt. of Madhya 
Pradesh has been examined from technical angle by the 
Central Public Health & Environmental Engineering 
Organisation (CPHEEO) and necessary comments have 
been sent to the State Department for clarificationsl 
compliance. 

(g) State Govemment has not indicated any definite 

time for starting and completing the project. 

Families Covered under Special Component P"n 

2688. SHRI RUPCHAND MURMU: Will the Minister 
of TRIBAL AFFAIRS be pleased to state: 

(a) the number of families covered under the special 
Component Plan formulated for the members of the 
Scheduled Tribes during the years 2001-2003, State-wise; 

(b) the target fixed for the said period; 

(c) whether the target fixed has been achieved; and 

(d) if not, the reasons therefor? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) to (d) In addition to 
the Special Central Assistance to Tribal Sub Plan, number 
of CentraVState sector Schemes are being implemented 
by the StatesIlIT s for economic development of Scheduled 
Tribes under TSP Strategy. As per reports received from 
the State GovemmentslUTs, statement indicating the state-
wise targets and achievements under point 11(b) of the 
20 point programme during 2001·02 and 2002·03 is 
enclosed. 

Some of the States have not achieved the targets 
due to various States specific reasons including financial 
constraints. Further, the newly created States of Jhar1<hand 
and Chhattisgarh have not reported achievements during 
these years leading to shortfall in overall achievement. 

Staltl-wiss Tsrgsts III1d Achit1l1f1171t1f1ts undtJr point 11(b) of 20 point prognIfi7me 
duni1g 2001·2002 and 2002·2003 

SI. 
No. 

1. 

2. 

3. 

4. 

Name of the 
StatesiUTs 

2 

Andhra Pradesh 

Assam 

Bihar 

Gujarat 

Targets 

3 

155000 

40000 

10900 

88600 

2001-2002 2002-2003 
Achievements Targets Achievements 

4 5 6 

51870 155000 96440 

55022 40000 42928 

5199 5165 5429 

107356 85000 96762 
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5. Himachal Pradesh 4500 

G. Jammu & Kashmir 1200 

7. Kamataka 29000 

8. Kerala 5000 

9. Madhya Pradesh 209100 

10. Maharashtra 135000 

11. Manipur 5000 

12. Orissa 107696 

13. Rajasthan 73000 

14. Sikkim 5000 

15. Tamil Nadu 11250 

16. Tripura 12200 

17. Uttar Pradesh 927 

18. West Bengal 33700 

19. Jharkhand 115100 

20. Chhattisgam 98000 

21. Uttaranchal 3500 

22. A&N islands 1629 

23. Daman & Diu 565 

Total 1145867 

[Translation} 

Aulatence from ADS for Drinking Water Projects 

2689. SHRI Y.G. MAHAJAN: 
SHRI HARIBHAU RATHOD: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Asian Development Bank has 
sanctioned any financial assistance for drinking water 
supply project in the country; 

(b) if so, the details thereof; and 

4 5 6 

8459 4600 4888 

3228 1200 

31625 29000 16589 

1435 5000 1066 

213979 210000 220299 

48n7 135000 53799 

3683 5000 2425 

73764 107696 75732 

85256 73500 87217 

5015 5000 3979 

14824 11250 9870 

13905 12200 10616 

1133 927 486 

29289 33700 32234 

115100 

122 98000 

1106 3500 2415 

1009 1629 1881 

615 600 783 

756671 1138067 765838 

(c) the State-wise drinking water projects on which 
the above amount is likely to be spent? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) Yes, Sir. 

(b) and (c) A statement is enclosed. 

As per information made available by Ministry of 
Finance and Company Affairs, Department of Economic 
Affairs. there have been agreements signed with Asian 
Development Bank for financial assistance. inter-aha. for 
drinking water supply in the following cases: 
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SI. Name of the Project 
No. 

1. Kamataka Urban Infrastructure 
Development Project 

2. Rajasthan Urban Infrastructure 
Development 

3. Kamataka Urban Development 
and Coastal Environmental 
Management Project 

4. Gujarat Earthquake. 
Rehabilitation and 
Reconstruction 

5. Urban Water Supply & 
Environmental Improvement in 
Madhya Pradesh 

{English} 

Setting up of Grain Banke 

2690. SHRI S.K. KHARVENTHAN: WHI the Minister 

of TRIBAL AFFAIRS be pleased to state: 

(a) whether the Govenvnent has decided to set up 
grain banks in chronically food scarce areas in the 

country; 

(b) if so, the details thereof, State-wise; 

(c) whether any location has been identified in Tamil 

Nadu particularly in Palani; 

(d» if so, the details thereof, and 

(e) if not, the reasons therefor? 

THE MINISTER OF TRIBAL AFFAIRS AND 

MINISTER OF DEVELOPMENT OF NORTH EASTERN 

REGION (SHRI P.R. KYNDIAH): (a) and (b) The Ministry 

of Tribal Affairs.has been implementing a Central Sector 
Scheme of Village Grain Banks in tribal ViI/agea in 13 

States since 1996-97 with the objective to take preventive 

Loan Approx. Amounf 
Amount for Water Supply 

(US $m) (US $m) 

80.00 40.00 

250.00 180.00 

145.00 60.00 

350.00 120.00 

200.00 115.00 

measures against death of children due to mal-nutrition 

in selected remote and backward tribal areas as identified 

by the Central Planning Committee (CPC). These areas 

are generally food scarcity areas. The Committee had 

identified 370 Blocks in 52 Districts in the 13 States. 

Stale-wise list is enclosed as statement. However, 

the list is indicative, and the States are free to 
implement the scheme wherever there is any threat of 

food scarcity. 

(c) to (e) The following areas are covered by the 
CPC in Tamil Nadu: 

Districts Blocks 

(i) Vlllupuram (i) Vellimalai 
RP (Kalr!lyan Hille) 
Distt. 

(Ii) Salem (Ii) Valavandhinanu 
(Kolli Hille) 

As already mentioned, the list is indicatlveand the 
State can implement the scheme wherever there is 1aar 

of food scarcity and malnutrition. 
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SIIJtement 
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List of Block in Areas Identified by Central Planning 
5. Rappalla Committee on Preventive Measures to check deaths of 

children in Backward and Remote Tribal Areas 6. Bapatla 

SI.No. Districts Mandai (Block) 7. KarIapaIem 

2 3 8. POMuru 

9. Guntur 
ANDHRA PRADESH 

10. Tadikonda 
1. Mahboobnagar 1. Amarabad 

11. Tadepalli 
2. Balamur 

12. Mangalagiri 
3. Achampet 

13. Sathanappli 
4. Ungala 

14. Koshuru 
2. Kumool 1. Atmakur 

15. Atchampeta 
2. Peda GottapaJly 

16. Bellamkonda 
3. Bandi Atmakur 

17. Narsaraopeta 
4. Valugodu 

18. Nekerkallu 
3. Prakasam 1. Dornal 

19. ChilkaJuripeta 
2. YerragondapaJem 

20. Rompicherla 
3. Pullala Cheruvu 

21. BoUapalli 
4. Pedda Aarda Veedu 

22. PiduguraJla 
5. Ardha Veedu 

23. DatchepaJli 
6. Giddalur 

24. Machavaram 
7. Santhamagulur 

25. Macherla 
8. Martur 

26. Durgi 
9. Chinnaganjam 

27. VaJdurthi 
10. Vulavapadu 

5. NaJgonda 1. Chanadampeta 
11. Kandukur 

6. Ranga Reddy 1. Vikarabad 
12. Tangutur 

2. Pudur 
13. Ongola 3. Paddamul 

4. Guntur 1. Veldurthi 4. Kulkscherla 

2. Maacherla 5. Gendeedu 

3. Durgi 6. Pargl 

4. Tanali 7. Basheerabad 



67 Wrilfen Answers AUGUST 17, 2004 to 0ue8fIc:Ine 88 

2 3 1 2 3 

BIHAR 12. NaJa 

1. GumIa 1. Bishanpur 13. Jamtara 

2. GhlVtra 14. Narayanpur 

3. Chainpur 3. Godda 1. Maharama 

4. Dumri 2. Meghama 

5. RaidIh 3. BoarIjore 

6. Gumla 4. Sundarpahari 

7. Sisai 5. Pathargame 

8. Verno 6. Godda 

9. Kamdara 7. Parayahat 

10. Basia 8. Thakur Gangti 

11. Palkot 4. Sahebganj 1. Sahebganj 

12. SimdIIga 2. Borlo 

13. KoIebira 3. RaIjhari 

14. Bano 4. RamjmahaJ 

15. JaIdega 5. Barharwa 

16. ThathaItanagar 6. Pathna 

17. Kurdag 7. Barhait 

18. Bobl 8. Utiapara 

2. Dumke 1. Saraiyahat 9. Amarpara 

2. JaITTU1di 10. Hlranpur 

3. Jama 11. Pakur 

4. Ramgarh 12. Mahe8hpur 

5. Gopikander 13. Pakurla 

6. Katnikund 5. Garhwa 1. Bhawantlpur 

7. Dumka 2. Ma;hlaon 

8. Shlkaripara 3. Untan 

9. Rameehwar 4. Dhurkl 

10. MasaIIa 5. Mara! (Plprakalan) 

11. Kund8hIt 6. Garhwa 
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7. Ranka 3. ldukky 1. Thodupuzha 

8. Bhandaria 2. Devipulam 

6. Palamu 1. Chainpur 3. Idukky 

2. Bishrampur 4. Nedumkandam 

3. Husainsbad 5. Kattappua 

4. Hariharganj 6. AzhuHa 

5. Chhatarpur 7. Asimali 

6. Patan 8. Elamdesam 

7. Manatu 4. Malappuram 1. Nilambur 

8. Panki 5. Kozhlkoda 1. KoduvaIly 

9. Laaliganj 2. Kunnammal 

10. Daltonganj 3. Perambara 

11. Barwadih MADHYA PRADESH 

12. Balumath 1. Jhabua 1. Jhabua 

13. Manika 2. Rama 

14. Dhandwa 3. Ranapur 

15. Latehar 4. Meghnagar 

16. Garu 5. ThandIe 

17. Mahuadanr 6. Petlawad 

GUJARAT 7. Udalgarh 

1. Bharuch 1. VaUya 8. Bhabre 

2. Kutch 1. Bhachau 9. Jobat 

2. Raper 10. Kathiawada 

3. Danaahantha 1. Palanpur (Ameergarh 11. Sondwa 
pocket) 12. Alirajpur 

2. Danta 
2. Mandla 1. Mandla 

KERALA 2. Nainpur 
1. Palakkad 1. Attappady 

3. Mohgaon 
2. Waynad 1. Mananthavady 

4. Bichhia 
2. S. Bathery 

5. Mawai 
3. Kalpetta 
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6. Ghughri 21. Charema 

7. Dindori 22. Bhanupratappur 

8. Samnapur 23. Durgkondal 

9. Bajag 24. Kaskal 

10. Amarpur 25. Baderajpur 

11. Karanjia 26. Farasgaon 

12. Niwas 27. Kondagaon 

13. Shahpura 28. Makdi 

14. Mahadwani 29. Ahtagarh 

15. Bijadandi Naraingunj 30. Koilibeda 

3. Bastar 1. Jagdalpur 31. Naralnpur 

2. Bestar 32. Drocha 

3. Bakewand 4. Surguja 1. Ambikapur 

4. Lohandiguda 2. Batoli 

5. Tokapal 3. Sitapur 

6. Bastanar 4. Rajpur 

7. Geedam 5: Lakhanpur 

8. Dentawada 6. Lundre 

9. Kuakonda 7. Malnpet 

10. Katakalyan 8. Surajpur 

11. Bijapur 9. Udaipur 

12. Bhalramgarh 10. Pratappur 

13. Bhopal Patnam 11. Pramnagar 

14. U800r 12. Ramanujnagar 

15. Sukma 13. Odgi 

16. Konta 14. Bhalyathan 

17. Darbha 15. Balkunthpur 

18. Chhindgarh 16. Sonhat 

19. Kanker 17. Manendragarh 

20. Narharpur 18. Khadgava 
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19. Bharatpur 4. LongpI 

20. Ranchandrapur 5. Nungba 

21. Balrampur 4. Senapati 1. Senapati 

22. Waldrefnagar 2. Saikul 

23. Kusmi 3. Kongpokpi 

24. Shankergarh 4. Mao 

MAHARASHTRA ORISSA 

1. Amravati 1. Chami 1. Koraput 1. Koraput 

2. Chikaldara 2. Pottangi 

2. Gadchiroli 1. Gadchiroli 3. SemUiguda 

2. Bhemragad 4. Dasmanthpur 

3. Ahari 5. Lamtaput 

3. Naslk 1. Nasik 6. Nandapur 

2. Kalwan 7. Narayanpatna 

4. Dhulia 1. Taldoe 8. Laxmlpur 

5. Thana 1. Jawahar 9. Bandhugaon 

2. Dahanu 10. Jeypora 

6. Nanded 1. Kinwat 11. Boipariguda 

MANIPUR 12. Kundra 

1. Chandel 1. Chandel 13. Borigurna 

2. Chakplkarong 14. KotpacI 

3. Tengnoupal 2. Malkanglri 1. Malkanglri 

4. Machi 2. Korkunda 

2. Churachandpur 1. Thanlon 3. Kallmala 

2. Tlpalmukh 4. Podia 

3. Henglep 5. Pathlli 

4. Singhat 6. Khairput 

3. Tamengiong 1. Tamal 7. Kudmulguma 

2. Touaem 3. Nawarangpur 1. Nawarangpur 

3. Tamenglong 2. ChandandI 
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3. Dabugaon 5. Tantuliktlunti (Gudvola) 

4. Jharigaon 6. Doagam 

5. Kosagumuda 7. Trtilagarh 

6. Nandahandi 8. Saintala 

7. Papadehandi 9. Duraikela 

8. Raighar 10. Bangemunda 

9. Tantulikhunti 11. Muribahal 
-' 10. UmerkCJle 12. Patnagarh 

4. Rayagada 1. Rayagada 13. Khaprakhole 

2. Kalyansinghpur 14. Balpeda 

3. Koshipur 8. Sonepur 1. Sonepur 

4. Koinara 2. Tarva 

5. Gunupur 3. Binka 

6. Gudari 4. Dungripalli 

7. Padampur 5. Birmaharajpur 

8. Rarnanguda 6. Ulunda 

9. Bissam-Cuttack RAJASTHAN 

10. Munigude 1. Banswada 1. Kushalgarh 

11. Chandrapur 2. Pipal Khoont 

5. KaJahandi 1. Thuamul Rampur 3. Sajjangarh 

2. Lanjigarh 2. Udaipur 1. Kotra 

6. Nowapara 1. Nowapara TRIPURA 

2. Khariar 1. North-District 1. Kumarghat 

3. Sinapali 2. Panisagar 

4. Boden 3. Dascla 

5. KOmne 4. Pacharthal 

7. Bolangir 1. Bolangir 2. Dhalai 1. Salama 

2. Puintala 2. Durnbumgar 

3. Luislnga 3. Chaumanu 

4. Agalpur 4. Manu 
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3. West District 1. Jlrania 

2. Mohanpur 

3. Bishelgarh 

4. Jampuijata 

5. Mandai 

6. Khowai 

7. Tuleshikhar 

8. Taliamura 

9. Malaghar 

4. South District 1. Amarpur 

2. Karbook 

3. Satchand 

4. Rupaichari 

5. Matarbai 

6. Kille 

7. Bagafa 

TAMILNADU 

1. Villupuram RP Distt. 1. Vellimalai (Kalrayan 

2. Salem 

UTIAR PRADESH 

1. Dehradun 

WEST BENGAL 

1 . Purulia District 

{Translation} 

Hills) 

1. Valavandhinanu (Koili 
HiUs) 

1. Jaunsar Bhavar 

1. Balrampur-Araha 

2. Barmundi 

3. Burowan 

SeHlng up of Me ..... Board 

2691. SHRI HARISHCHANDRA CHAVAN: 
SHRI SUBHASH SURESHCHANDRA DESHMUKH: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government is considering to set up 
a Central Madarsa Board; 

(b) if so, the details thereof; 

(c) the time by which it is likely to be set up; 

(d) the aims and objectives of the board; and 

(e) the amount likely to be incurred on the functioning 
of the board every year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) No, ·Sir'. 

(b) to (e) Question does not arise. 

Development of Cities 

2692. SHRI MANSUKHBHAI D. VASAVA: 
SHRI M. ANJAN KUMAR YADAV: 
SHRI BIR SINGH MAHATO: 
SHRI KASHIRAM RANA: 
SHRI ABDUL RASHID SHAHEEN: 
SHRI TUKARAM GANPATRAO RENGE PATIL: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the details of schemes proposed during this year 
for the development of cities of various States. State-
wise; 

(b) the funds allocated for this purpose; State-
wise; 

(c) whether the State Govemments have submitted 
any proposals in this regard; 

(d) if so, the details thereof and the decision being 
taken in this regard; 

(e) whether the World Bank is providing any financial 
assistance for this purpose; and 

(1) if so, the project-wise details thereof and the 
projects on which the work is in progress? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GULAM NABI AZAO): <a) to (f) The information is being 
collected and will be laid on the Table of the Sabha. 
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(English] 

UrblinPopulldlon 

2693. SHRI A.K. MOORTHY: Win the Minister of 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
be pleased to slate: 

(a) whether it has been estimated that half of the 
papulation wiH live In urban &nI8S in 2025; 

(b) if so, whether it has also been estimated that 
one third population wiH be living in slums and below 
poverty line conditions; and 

(c) if so. the steps taken to prepare blue print to 
prevent such an alarming situation? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMARI SELJA): (a) and (b) Ministry of Urban 
Employment and Poverty Alleviation has no such 
estimated data on Urban popuIaIionIsIum population for 
the year 2025. 

(e) Question does not arise. 

SettIng up of CenIree or Excellence In Higher 
education Sector 

2694. SHAI B. VINOD KUMAR: WiU the MinistBr of 
HUMAN RESOURCE DEVelOPMENT be pleased to 
state: 

(a) whether the project propoeaIs for est8bIishment 
of centres of excellence in higher education sector in 
Andhra Pradesh have been received; 

(b) if so. the details of projecIa and asaistance 80l91t 
thereof; and 

(e) the action taken by the Government in 1hiB reganf1 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (c) According to the information fumished 
by the University Grants CommIssion (UGC). the UGC 
has received seven proposals from Universities under the 
scheme of Universities with Potential for Excellence and 
16 proposals from CoHeges in Andhra Pradesh under the 
Scheme of Collages wiIh Potential for Excellence 88 per 
details given in the Statement enclo8ed. One of the 
universities. namely, Univarsity of Hyderabad has been 

selected under the scheme of Universities with Potential 
for Excellence. However. no selection has 80 far been 
made under the scheme of Colleges with Potential for 
ExceUence. 

Ust of the Univ8f8ities and Colleges of (Anethra 
Pradesh State) submitted their proposals for Excellence 

IU8 as under: 

Name of the Universities 

1. Kakatiya University 

2. Nagarjuna University 

3. Rashtriya Sanskrit Vldyapeeth 

4. Sri Venkateshwara University 

5. Andhra University 

6. Osmania University 

7. Sri Satya Sai Institute of Higher Leaming 

Name of the Colleges recommended by their concerned 
Universities of A.P. 

1. Osmania University College for Women, Koti, 
Hyderabad 

2. Nizam College, Hyderabad 

3. St. Frances College for Women, Begumpet, 
Hyderabad 

4. Ch. S.D. St Theresa's Autonomous Colleges for 
Women, Eluru, West Godavari District. 

5. St. Joseph's Autonomous College for Women, 
Vishakhapatnarn. 

6. D.I<. Government Degree College for Women 
College, NeIIe"e 

7. Basant Thease College, Madanapalli. 

8. Jawahar Bharti College, KavaJi 

9. Singarenl Collieries Women'. Degree College. 
Kothagudem Dost. Khammem. 

10. SRR Govt. Degree CoBege, Karimanagar 

11. University ArIa & ScIence College, Subedare, 
WarangaJ 
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12. Andhra Loyola College, Vijaywada 

13. Maris Stella College, Vijaywada 

14. P .S. Siddhartha College of Arts and Science, 
Vijayawada 

15. SSBN Degree College, Anantpur 

16. Sri Ram Krishna Degree College, Nandyal, 
Kurnool 

Sky Bus Protects 

2695. SHRIMATI KIRAN MAHESHWARI: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

<a) whether the National Capital Region Planning 
Board has recommended sky bus as a public transport 
option; 

(b) if so, the details thereof; 

(c) the decision taken by the Government thereon; 

(d) whether the Government has set any target date 
to complete the project; and 

(e) if so, the details thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) The National Capital Region 
Planning Board 1NCRPB) has informed that no 
recornmendation for Sky Bus as a public transport option 
has been made by it. 

(b) to (e) In view of above, question does not arise. 

setting up of Regional Centre 

2696. SHRI ASADUDDIN OWAISI: WUI the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

<a) whether the students aspiring to go to foreign 
countries from Southern India have to travel to Delhi for 
endorsement and attestation; 

<b) if so, whether Southern States are demanding for 
establishment of Regional Centre for this purpose at 
Hyderabad or Chennai; 

(c) if so, the details thereof and the action taken by 
the Government in this regard; and 

(d) the time by which It is likely to be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT <SHRI M.A.A. 
FATMI): <a) A Regional Authentication Centre is already 
fUnctioning from January 2004 at Thiruvananthapuram for 
authentication of educational qualifications besides the 
Centre at Delhi. 

(b) to (d) No demand for setting up of Regional 
Centre at Hyderabad or Chennai has been received from 
the State Governments. However, to mitigate the problems 
of the students aspiring to go to foreign countries, 
Government of India has already authorized in July 2004 
the Education Departments of the State Governments to 
authenticate the educational certifICates of persons going 
abroad. 

Admission of SClST Candidates In IlTs and IIMs 

2697. SHRIMATI PARAMJIT KAUR GULSHAN: Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the number of students enrolled and admitted in 
Indian Institute of Technologies and Indian Institute of 
Managements during the last five years, category-wise, 
year-wise; 

(b) whether admission of SC and ST is very low as 
against reservation of 15% and 7.5% respectively. 

(c) if so, the reasons therefor; and 

(d) the measure being taken by the Government to 
ensure admission of SC/sT as per reservation policy? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (d) The information is being coHected and 
will be laid on the table of the House. 

NOOs Engaged In Development of 
Primitive Tribes 

2698. SHRI PARSURAM MAJHI: Will the Minister of 
TRIBAL AFFAIRS be pleased to refer to the reply given 
to Starred Question No. 219 dated July 20, 2004 and 
state: 

<a) the names of Non-Governmental Organisations 
(NGOs) engaged in the development of primitive tribes in 
Orissa; 



83 AUGUST 17, 2004 

(b) the grants received by these NGOa during each 
of the last three years; and 

(c) the specific work taken up by these NGOs In the 
development of primitive tribes in these years? 

St. Names and addrasses 
No. of NGOs 

Year Amount 
(As. in 
lakhs) 

1 2 

1. Society lor welfare of 
Weaker Section, 
PaJIaIdaTud, Dist: 
GajapaIi, Orissa 

2. PRAKALPA, Gourtota 
Sahi (behind Telephone 
Exchange), PO: Keanjhar, 
0iIIrict Keonjhar, Orilla 

3. 

4. 

Organisation lor Social 
QIange and Rural 
Development (OSCARD), 
NBS, Sahid Nagar, 
Bhubanaswar. Orissa 

KaIinga InsIituIe of 
Industrial T echnclIogy 
(KIlT), ATJPO.KIIT, 
Bhubaneswer-751024, 
Orilla 

3 

2001~ 

2001~ 

2001~ 

4 

4.41 

10.84 

4.00 

4.59 

23.00 

THE MIN'STE~ OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a> to (c) The details of 
the names and addresses of the Non-Govemmental 
Organisations (NGOs) funded, amount reteased and 
activities sanctioned during the last three years are given 
in the Statement enclosed. 

ActMties sanctioned 

Micro-pIannIng 
Sell help group 
Exposure 

5 

Revolving IIIIds 
HorticuftuI8 plantation 
legal aid c:anip 
Training on agricuIIure 
lnigation 
Construction of tnmIng canII8 
A\mIinisIrative cost 

1. Comprehensive Soc»Econamic Development 
Project (SHGs &U:aIion, HMItI, AgricuIIure, 
Training Programmes e1c.) 

2. RMIvIng Fund & AgricIAIre AdiviIiea 

IncantiYes to SHGs 
Village Sanitation Propnme 
Working Expenditure lor ArlO OemonllJation 

Farm. 
TrainiIg iI Woolen CnIIIIMt CnIftIBambaoITana Calla( 

SGHs 
<'AItaISGHs 
Colt of AgnH)emonsIraIi Farm 
Salary to Programme Management 
Over Head ExpendIture like TA, TIIephone Charges 

& PrirDlg a.rg. etc. 
House Rent 

leaderahip Tnining 
Trailing iI appropriate agriCIdIutaI pracIic:ea (SALT) 
Training to women on ... help. 
Training (II bee keeping. 
DiatribuIion of 8IId and fettllizers 
HetbaI pIantdon 
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5. Banbasi Seva Prakaiapa, 
Braja Vihar, 
Bhawanipatna, District: 

2003-04 15.60 

Kalahandi, Orissa 

Development Proposals from Assam 

2699. SHRI NARAYAN CHANDRA BORKATAKY: 
Will the Minister of DEVELOPMENT OF NORTH 
EASTERN REGION be pleased to state: 

(a) the total number of proposals submitted by the 
Government of Assam to the Development of North East 
Region (DONER) during the last three years; 

(b) the number of proposals sanctioned during the 
said period and fund sanctioned, year-wise; 

(c) whether the Government have any plan to open 
an office in the North East Region in near future; 

(d) if so, the time by which it is likely to be opened; 
and 

(e> if not, the reasons therefor? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH 
EASTERN REGION (SHRI P.R. KYNDIAH): (a) Since 
inception of the Department of Development of North 
Eastern Region in September 2001 till 2003-04, 
the Government of Assam submitted 285 priority 

proposals. 

(b) The number of projects sanctioned and funds 
released during the last three years is as under: 

5 

Kitchen garden 
Revolving fund for MFP 
SaIaJy 
ProjecI Office Rem 
T A, OA and other contingencies. 
Cost of monitoring. 
Plantation 
land Development 

Soc»Economic Development programmes. 

(Rs. in takh) 

Year No. of Projects Funds Released 

2001-2002 31 3915.00 

2002-2003 11 3915.00 

2003-2004 10 3547.17 

Total 52 113n.17 

(c) No, Sir. 

(d) Does not arise. 

<e> The Ministry of Development of North Eastern 
Region extends financial assistance for specific 
development projects. This Ministry do not implement 
projects and therefore" there is no need for an offic8 in 
the North Eastem Region. 

Power Generated through Renewable Energy 
Sources 

2700. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of NON-CONVENTIONAL ENERGY SOURCES 
be pleased to state: 

(a) the total loan provided by IREDA for 
implementation of projects under renewable energy source 
sector to Maharashtra during the last two years and the 
current financial year, tiD date; 

(b) the power being generated through renewable 
energy source at present in Maharashtra and per unit 
generating cost thereof; 
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(c) whether the Govemment of Maharashtra has 
requested the Union Govemment for financial as weH as 
technical assistance for the implementation of projects 
under renewable energy programme; and 

(d) if so, the response of the Union Govemment 
thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTTEMWAR): (a) The Indian Renewable Energy 
Development Agency (IREOA) has sanctioned loans of 
As. 117.30 crore and disbursed Rs. 106.34 crore for 
various renewable energy projects in Maharashtra during 
the last two years and the current financial year upto the 
31st July, 2004. 

(b) Grid interactive renewable power projects with an 
aggregate capacity of 645 MW have been installed in 
Maharashtra as on 31.3.2004. These projects are 
eJCP8Cl.ed to generate about 1122 miHion units of electricity 
per year at an average capacity utilization factor of around 
20%. The power generation from grid interactive 
renewable power projects is being purchased at Rs. 3.05 
for biomass power and As. 3.50 for wind power per unit 
by the State utility. 

(c) and (d) The Ministry has been supporting 
proposals received from States, including Maharashtra as 
per the provisions of various renewable energy schemes. 

Brain-Drain 

2701. SHRI M. RAJA MOHAN REDDY: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pIea8ed to state: 

(a) whether there has been a large sale brain-drain 
of lIT proIassionaIs to other countries during the last three 
years; 

(b) if so, the details thereof; 

(c) the number of lIT qualified professionals from 
Andhra Pradesh who went abroad during the above 
period; and 

(d) the steps taken by the Govemment to contain 
the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (d) No record of the number of ITT 

professionals leaving the country is being maintained 
centrany. Most of the students go abroad for higher 
studies or employment after completing their 
undergraduate studies. Several measures have been taken 
from time to time by the Govemment to minimize the 
outflow of professionals from various fields and also to 
attract Scientists and technologists settled abroad to return 
to India. Some of these measures are: 

(i) Setting up of more centres of excellencel 
advanced studies in the universities and 
academic institutions. 

(ii) Science and Technology based training for 
entrepreneurial development 

(iii) Invitation to distinguished men and women of 
Indian origin settled abroad for short term 
technical assignments to assist in frontier and 
emerging areas of Science and Technology. 

(iv) Increasing the number and amount of feUowships 
for M. Tech programmme as a result of which, 
more students have started joining the M. Tech. 
programme. 

(v) Early Faculty Induction Programme which aims 
at attracting bright and young undergraduate 
students in Engineering and Technologyl 
Pharmacy/Architecture etc. to take teaching as 
their career. 

(vi) Appointment of NRls and persons of Indian 
Origin in the permanent faculty positions in the 
IITs. 

(vii) IITs have also established Innovation and 
Incubation Centres which encourage students to 
start their own enterprises after graduation. 

(viii) Encouraging graduate students of continue work 
on sponsored research projects which have been 
funded by various agencies. 

(ix) Conduct of counseling sessions for career 
options of students and taking necessary steps 
for recruitment of students in Indian industries 
and organizations registered in India. 

[Translation} 

Shramlk Vldyapeeth 

2702. SHRI GANESH SINGH: WiD the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 
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(a) whether the Government is aware that thent exists 
Shramik Vidyapeeth in Satna dIItrIct headquarters in 
Madhya Pradesh, whose name has been changed to Jan 
Shikshan Sansthan; 

(b) if so, the total funds allocated to said institute 
after being renamed as Jan Shikshan Sansthan till date; 

<c) total number of labourer's families trained therein 
and made saH-reliant; 

(d) the details of material provided to said institute 
by various units located in Satna district; 

<e) whether large scale corruption took place at said 
institute; 

(f) if so, action taken by the Govemment in this 
regard so far; 

(g) whether activities of said institute have been 
closed; and 

(h) if so, the action taken by the Government with 
regard thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): <a) Yes, Sir. 

(b) The total grant released to Jan Shikshan 
Sansthan, Satna is as under: 

Year Amount 
<Rs. in lakhs) 

2000-2001 18.00 

2001-2002 23.28 

2002-2003 05.00 

2003-2004 10.00 

Total 56.28 

(c) M per the scheme of JSS, the vocational training 
is to be provided to neo-literates and other people 
belonging to socio-economically disadvantaged section of 
the society. In the last three years, JSS, Satna has trained 
3165 persons In different vocational programmes. 

(d) ,.. per Information from JSS Satna, various 
training and office equipment, fumiture etc. have been 
donated by units from time to time. 

(e) and (f) No such instances have come to 
not~. 

(g) and (h) There is a dispute regard"mg Chairmanship 
of the JSS Satna which is pending with the State 
Government for a decision. This has led to activities being 
curtaHed. An interim Administrator has been appointed by 
Government of India to look after the management of the 
JSS. 

Financial ANlatance to Ashram Schools 

2703. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of TRIBAL AFFAIRS be pleased to state: 

<a) the number of Ashram Schools to which financial 
assistance has been provided by the Union Govemment 
during the last three years, year-wise and State-wise; 
and 

(b) the details of voluntary organizations which have 
been provided financial assistance during the last three 
years tin date for organizing seminar and workshops, 
subject-wise? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) and (b) The 
information is being collected and will be laid on the 
Table of the House. 

Working of Home Guards 

2704. SHRI AVINASH RAI KHANNA: Wdl the Minister 
of HOME AFFAIRS be pleased to state: 

(a) the number of home guards working throughout 
the country at present, State-wise; 

(b) the number of permanent home guards and those 
working on temporary basis as on date; 

(c) whether the Govemment is aware that thousands 
of home guards working for the last 20 years have not 
been regularised so far; 

(d) if so, whether the Government is formulating any 
scheme to regularise them; 

<e) if so, the time by which the scheme is Hkely to 
be formulated; 

(f) if not, the reasons therefor; 
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(g) whether these personnel work in collaboration with 
police also and are deployed at police stations, 
Government buildings and some times on border also; 
and 

(h) if so, the details thereof? 

THE MtNISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODL YA GAVIT): 
(a) Home Guards is a body of volunteers embodied by, 
and under the control of the State Govemments. The 
required number of Home Guards are caJ\ed up for duty 
by the State Governments from time to time as and when 
the need arises. Specific details of actual nU/ri)er of Home 
Guards called up for duty in various States at any point 
of time are not maintained by the Central Government. 

(b) Home Guards is an organization of volunteers 
drawn from an walks of life who are enrolled and trained 
to perform specific jobs and functions as and when the 
need arises. The question of such volunteers having 
regular or ternporary status does not arise. 

(c) to (I) Does not arise. 

(g) Yes, Sir. 

(h) The details are not maintained by the Central 
Government. 

[English] 

SendIng of T_chers Abroad 

2705. SHRI M. APPADURAI: WHI the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government proposes to send 
teachers abroad to teach Sanskrit, Hind and Hindustani 
music for North Indians living in foreign countries; 

(b) if so, the number of teachers sent to various 
countries alongwith the terms and conditions of their 
payment and service; 

(c) whether the Govemment is aware that a large 
number of T amilians are living in South Africa, English 
Guyana etc. 

(d) if so, whether the Government has a proposal to 
send Tamil teachers and Kamatic music teachers to 
promote the Tamil language and culture for the benefit 
of Tamil origin living in these countries; 

(e) if so, the details thereof; and 

(I) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) No, Sir. 

(b) to (f) During 1993-94, Educational Consutt.nts of 
India Umited had entered into an agreement with Ministry 
of Education, Government of Singapore for secondment 
of 20 TamU teachers from India. Against the requirement 
of 20 teachers, 18 teachers took up the assignment. Ed. 
CIL was paid service charges for the secondment 
services. 

However, at present there is no proposal to send 
Tamil teachers and Kamatic music teachers to any 
country. 

AMfst8nce under ICDS 

2706. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the financial assistance provided by the World 
Bank under ICDS during the last three years, State-wise; 

(b) whether the State Governments especially Gujarat 
Government has utilized the fmancial assistance provided 
by the Union Govemment and the World Bank; 

(c) if so, the details of projects in which these funds 
have been utilized, State-wise; and 

(d) if not, the reasons for not utHizing the funds fully 
so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH): (a) During the last three years, World Bank 
assisted ICDS-II Project in Bihar and Madhya Pradesh, 
ICDS component of Andhra Pradesh Economic 
Restructuring (APER) Programme in Andhra Pradesh and 
lCDS-ill Project in Karala, Maharashtra, Ra;uthan, Tamil 
Nadu, Uttar Pradesh, Bihar, Chhattisgarh, Jharkhand, 
Madhya Pradesh, Orissa & Uttaranchal and also including 
training. component (UDISHA) throughout the countlY have 
been under implementation. AnanciaJ assistance provided 
by the World Bank on account of thesepr0ject8 is as 
foUows: 
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Project 

ICOS-II 

ICOS APER 

ICOS-III 

Total 

2001-02 

32.93 

Ntl 

33.31 

66.24 

2002-03 

15.98 

38.34 

60.88 

115.20 

SRAVANA 26, 1926 (Saka) to Questions 94 

(US $Million) 

Nil 

17.58 

1.66 

19.24 

(b) to (d) State-wise details of funds released for 

ICOS (General), World Bank assisted ICOS Projects and 

Training of ICOS functionaries (Udisha) are given in the 

Statements-I to III enclosed. Number of projects 

sanctioned and operationalised State-wise and year-wise 

for the last three years is given in the Statement-IV 

enclosed. Funds remaining unutiHzed in a financial year 

are utilized in the subsequent year. 

SlBtMNmt I 

Funds I8ItIsstJd by GOI and Expenditure flIPOIIed by Stales under ICOS schsme (Genellll) 
during 2001-02, 2002-fJ3 and 2003-04 

(Rupees in lakhs) 

SI.No. State/UT -wise 2001-02 2002-03 2003-04 

Released Expd. Released Expd. Released 

2 3 4 5 6 7 

1. Andhra Pradesh 6580.61 6873.30 8564.65 8814.51 8364.10 

2. Arunachal Pradesh 1895.39 1760.00 2522.72 1525.33 1552.73 

3. Assam 6188.61 4476.29 7988.33 3891.78 4388 91 

4. Bihar 2145.11 1863.42 1934.97 2096.66 1754.59 

5. Goa 339.35 336.92 430.75 343.50 418.72 

6. Gujarat 8070.09 4365.43 6905.28 7850.31 9112.10 

7. Haryana 3660.50 3261.57 4297.19 3839.45 4019.04 

8. Himachal Pradesh 1984.42 1605.23 1233.n 1753.07 1588.66 

9. Jammu & Kashmir 2739.16 2199.85 3666.22 2215.91 2074.09 

10. Kamataka 7660.68 7329.n 10541.29 9783.50 10622.14 

11 Kerala 3516.30 3497.13 5895.08 5175.53 5527.08 

12. Madhya Pradesh 3n1.08 3879.80 6040.51 6588.83 7457.79 

13. Maharashtra 10193.48 8916.65 12199.16 12253.85 13824.43 

14. Manipur 901.07 1099.64 2360.055 1381.33 1413.99 

15. Meghalaya 1060.15 694.32 1156.87 724.84 876.52 

16. Mizoram 572.95 737.98 1139.16 876.66 832.80 

17. Nagaland 1907.00 1657.00 2376.47 1932.72 1486.21 
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2 3 4 5 6 7 

18. Orissa 6881.86 6992.37 8676.42 7101.40 10387.11 

19. Punjab 3730.77 2985.66 3677.09 4026.29 4432.80 

20. Rajasthan 5947.07 5267.88 7324.27 7330.94 8042.75 

21. Sikkim 192.35 174.26 280.965 177.61 173.69 

22. Tamil Nadu 9289.80 8084.64 13410.76 toooo.63 8453.73·· 

23. Tripura 1481.36 738.69 1333.22 1063.93 1797.81 

24. Uttar Pradesh 12696.42 9870.26 9249.89 13477.74 14303.96 

25. West Bengal 12650.02 9829.23 16229.63 14761.01 14820.34 

26. Chhattisgarh 1800.79 1789.09 2934.24 2736.43 3157.19 

27. Uttaranchal 1246.76 836.21 836.21 1228.09 1282.83 

28. Jhartdland 1961.66 3307.85 4767.38 928.00 1881.25 

Union Territories 

29. Delhi 796.41 781.23 986.18 1083.75 1159.21 

30. Pondicheny 154.85 181.11 237.09 229.63 203.36 

31. Andarnan & Nico. 154.85 138.11 164.32 149.08 189.70 

32. Chandigarh 93.35 93.35 121.50 121.50 140.11 

33. Dadra & Nagar Hav. 31.85 30.60 42.00 41.61 48.50 

34. Daman & Diu 37.45 35.00 43.24 38.70 41.41 

35. Lakshadweep 31.62 27.78 30.83 30.95 38.58 

Total 122365.19 105717.62 150497.71 135575.07 145867.51 

SbdtImtmt 1/ 
WoIfd BanIr sssistBd ICOS-IVlIVAPER projects 

PmjecVStatewise and year wise funds ffIIsased & expendi/lne 
incumld dudng the last three yeatS 

(Rs. in lakhs) 

2001.02 2OQ2.03 2003-04 Total 

51. No. State Release EJcpendiIure Release Expenditure Release Expenditure Release Expenditure 

2 3 4 5 6 7 8 9 10 

A. rcD8-U Project [Ended on 30.9.2002] 

1. Madhya Pradesh 6000.00 5161.00 7885.83 7401.50 0.00 0.00 13885.83 12562.50 

2. Chhattisgarh 600.00 1910.65 3763.69 1331.07 0.00 0.00 4363.69 3241.72 
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3. 

4. 

5. 

1. 

2. 

3. 

4. 

5. 

Written Answens 

2 

Bihar 

Jharkhand 

Andhra Pradesh (*) 

Sub-TotaJ-1 

Uttar Pradesh 

Rajasthan 

Maharashtra 

Kerala 

Tamil Nadu 

Sub-Total III 

SRAVANA 26, 1926 (Saka) 

3 4 5 6 

1000.00 2765.63 5251.20 2665.43 

400.00 1588.51 1432.25 520.01 

5000.00 2515.28 4749.60 722.98 

13000.00 13941.07 23082.57 12640.99 

7 

0.00 

0.00 

0.00 

0.00 

to Questions 98 

8 9 10 

0.00 6251.20 5431.06 

0.00 1632.25 2108.52 

0.00 9749.60 3238.26 

0.00 36082.57 26582.06 

2526.00 4206.09 4053.00 2231.55 4500.00 3937.98 11079.00 10375.62 

3500.00 3406.00 3355.00 3914.22 3200.00 3434.78 10055.00 10755.00 

0.00 2399.16 6124.00 5209.06 5200.00 4087.01 11324.00 11695.23 

2900.00 1801.44 426.00 2738.36 4000.00 2393.28 7326.00 6933.08 

0.00 569.86 0.00 1076.12 2000.00 559.40 2000.00 2205.38 

8926.00 12382.55 13958.00 15169.31 18900.00 14412.45 41784.00 41964.31 

c. Ae-structuntd ICOS-III Project [1.10.2002 to 30.9.2004] 

1. 

2. 

3. 

4. 

5. 

6. 

Madhya Pradesh 

Chhattisgarh 

Bihar 

Jharkhand 

Orissa 

Uttaranchal 

D. Model AWC. 

1. 

2. 

3. 

4. 

5. 

6. 

Gujarat 

West Bengal 

Kamataka 

Haryana 

Jammu & Kashmir 

Punjab 

Sub-Total III 

E. ICOS-APER 

Andhra Pradesh (*) 

Grand Total 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

858.00 1495.70 7900.00 7642.30 8758.00 9138.00 

347.00 1070.00 3300.090 1037.50 3647.00 2107.50 

569.00 

196.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

413.36 3600.00 4116.49 4169.00 4529.85 

526.03 1200.00 1122.31 1396.00 1648.34 

0.00 1000.00 0.00 1000.00 0.00 

0.00 500.00 0.00 500.00 0.00 

0.00 600.00 

0.00 737.00 

0.00 500.00 

0.00 344.00 

0.00 300.00 

0.00 469.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

600.00 

737.00 

500.00 

344.00 

300.00 

469.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 1970.00 3505.09 20450.00 13918.60 22420.00 17423.69 

0.00 790.00 4136.40 1745.00 3751.90 2535.00 7888.30 

21926.00 26323.62 39800;57 35451.79 41095.00 32082.95 102821.57 93858.36 

Note: 1. Andhra Pradesh was included under ICDS·II Project till 30.9.2002. Thereafter. the State has been covered under ICDS·APER 
up to 31.3.2004. 

2. Exp. in Jhartdland during 2OQ3004 is upto Feb. 2004. Exp. In Chhattisgam during 2003-04 Is upto Sept. 2003. Exp. In AncIhI8 
Pradesh during 2003-04 Is upto December 2003. 
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$bI1wnMI/H 

Wtrif Bank assisted ICDS Training ProgfBlTllTltJ-Projt Udisha 

Gnlnt-in-Bid ff1It1Bssd /0 StatBSllJTs for in¥JItmItmtalion 01 Projscl Udisha 

SI-No. Name of the State 2001-2002 2002-2003 2003-2004 

Fund Expenditure Fund Expenditure Fund Expenciture 
Released incurred Released incurred' Released incurred 

2 3 4 5 6 7 8 

1. Andhra Pradesh 950.00 575.07 780.00 1283A7 1026.78 731.52 

2. Arunachal Pradesh 75.00 22.54 8.00 17.10 

3. Assam 55.00 117.02 132.75 96.94 101.26 98.00 

4. Bihar 78.n 116.99 110.65 

5. Chhattisgarh 300.00 225.16 250.00 232.55 124.00 76.68 

~. Goa 5.00 3.75 5.00 5.21 1.98 3.79 

7. Gujarat HIO.OO 176.00 150.00 165.55 182.44 27.70 

8. Himachal Pradesh 45.00 46.09 60.63 55.86 15.00 33.34 

9. Haryana 70.00 68.93 52.22 85.38 83.84 52.50 

10. Jammu & Kashmir 85.00 83.26 62.53 52.24 41.79 4.49 

11. Jharkhand 20.00 30.06 100.00 38.20 

12. Kamataka 50.00 189.07 158.00 196.64 219.73 113.31 

13. KeraJa 250.00 235.58 300.00 221.39 58.42 138.68 

14. Madhya Pradesh 575.00 356.53 744.17 508:50 644.98 215.89 

15. Maharashlra 450.00 464.67 611.93 686.80 574.44 338.43 

16. Manipur 60.00 33.00 0.00 60.00 39.56 44.50 

17. Meghalaya 45.00 34.81 25.00 30.56 5.00 30.38 

18. Mizoram 45.00 27.28 10.28 37.64 19.83 18.06 

19. Nagaland 50.00 50.00 40.00 28.84 23.07 26.24 

20. Orissa .250.00 105.86 50.00 110.26 136.70 82.16 

21. Punjab 0.00 51.32 100.00 73.27 41.41 0.00 

22. Rajasthan 550.00 304.63 946.27 812.75 484.90 261.16 

23. Sikkim 6.00 9.58 3.18 

24. Tamil Nadu 115.86 48.42 400.59 401.54 390.12 
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1 2 3 4 5 6 7 6 

25. Tripura 40.00 47.64 70.73 50.00 25.01 45.74 

26. Uttar Pradesh 750.00 454.50 356.15 560.23 291.27 452.04 

27. Uttaranchal 19.99 110.94 44.66 80.00 82.38 

28. West Bengal 150.00 195.24 400.00 314.41 316.35 233.10 

29. Andaman & Nicobar Islands 3.48 o.n 
30. Chandigarh 4.00 4.00 2.00 2.43 

31. Daman & Diu 

32. Dadre & Nagar HaveN 2.00 0.59 

33. Delt)i 25.00 57.23 28.00 19.70 13.21 11.68 

34. Lakshadweep 1.50 0.00 1.06 

35. Pondicheny 5.00 2.70 3.96 2.72 2.18 

Total 5007.50 4104.38 5683.75 6320.03 4961.66 3626.49 

Statement IV 

2001.(12 2IXrl..2lJ03 l!ClIIM4 

51.No. No. III !CDS PnIjacII No. III ICDS PrajacII No. III !COS PnIjacII 

SIIIdioned T I/gIIIIId v 0pnIanaI SII1CIianad T __ v 0pnIanaI SIncIianad T IIgIIIad tor 0peraI0naI 
apanIIiII'lIIIIsaIion opeaiIiaIlllillllan cpeniIioIlIIiIation 

2 3 4 5 8 7 8 9 10 11 

1. AndhraPradesh 363 286 251 363 352 350 363 354 351 

2. Arunachal Pradesh 58 56 49 58 56 56 58 56 57 

3. Assam 196 196 107 196 196 151 196 165 195 

4. Bihar 394 203 171 394 233 171 394 239 183 

5. Chhattlsgarh 152 144 152 152 152 152 152 152 152 

6. Goa 11 11 11 11 11 11 11 11 11 

7. Gujarat 227 203 218 227 227 227 227 227 227 

8. Haryana 116 116 116 116 116 116 116 116 116 

9. Himachal Pradesh 72 72 72 72 72 72 72 72 72 

10. Jammu & Kashmir 121 121 113 121 121 120 121 120 120 
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2 

11. Jharkhand 

12. Kamataka 

13. Kerala 

14. Madhya Pradesh 

15. Maharashtra 

16. Manipur 

17. Meghalaya 

18. Mizoram 

19. Nagatand 

20. Orissa 

21. Pw1jab 

22. Rajasthan 

23. Sikkim 

24. Tamil Nadu 

25. Tripura 

26. Uttar Pradesh 

27. UttaranchaI 

28. West Bengal 

29. Andaman & Nicobar 

30. Chandigarh 

31. Daman & Diu 

32. Dadra & Nagar Haveli 

33. Delhi 

34. Lak8hadweep 

35. Ponclicheny 

India 

3 

204 
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[Translation] 

Acqulaltlon of New Iron Mlnea 

2707. SHRI CHANDRA SEKHAR DUBEY: Will the 
Minister of STEEL be pleased to state: 

(a) whether the Govemment has decided the issue 
of acquisition of new Iron-Ore mines in the State of 
Jhar1dland; and 

(b) if 80, the details thereof, Iocation-wise? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) Govemment of India has no plan of 
acquisition of new Iron-Ore mines in the State of 
Jhar1dland. 

(b) Does not arise. 

(English] 

Discontentment of Tribe .. 

2708. SHRI GIRIDHAR GAMANG: Will the Minister 
of TRIBAL AFFAIRS be pleased to stale: 

(a) whether the Government is aware that the different 
Committees and Commissions had gone into indepth study 
to find out the reasons for discontentment of tribaIs in 
the country and resulted in unrest in Scheduled Areas 
and Tribal Areas; 

(b) if so, the main findings and recommendations to 
tackle the problems thereof; 

(c) the measures undertaken by the Centre and 
States to solve the problems of the tribals and control 
the unrest in the areas; 

(d) whether the Govemment has any proposal to 
check the free entry of persons and organizations which 
are involved in exploiting the tribals and free settlement 
in the Scheduled Areas and Tribal Areas through 
legislation as envisaged in Article 19(5) in sub-clause (d) 
and (e); and 

(e) if so, the details thereof? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) to (c) Yes Sir. The 

main findings and recommendations to tackle the problern 
of discontentment and unrest in Scheduled Areas and 
Tribal Areas are largely related to loss of land, curtaHment 
of tribal rights in forests, indebtedness and high rate of 
interest, rack-renting laws and exploitation by middlemen. 
Various welfare/development schemes are being 
implemented by the Centre and the State Govemments 
with a view to solve the problems and ensure 
development of scheduled areas and tnbal areas. 

(d) and (e) There is no such proposal under 
consideration of the Govemment for the present. 

NHAC Workshop on Child Abu .. 

2709. DR. COL. (RETO.) DHANI RAM SHANDIL: Will 
the Minister of HOME AFFAIRS. be pleased to state: 

(a) whether the National Human Rights Commission 
has organised a workshop on child abuse and rape during 
2003-2004; 

(b) if so, whether the workshop concluded that there 
was an urgent need to redefine rape and child abuse in 
legal terms; 

(c) if so, the details thereof; and 

(d) the action takenllikely to be taken by the 
Government in this regard? 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATlL): (a) The National Human Rights Commission 
has not organised any workshop on child abuse and 
rape during the year 2003-2004. 

(b) to (d) Do not arise. 

Check Posts on Bangladesh Border 

2710. SHRI ANWAR HUSSAIN: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) the distance between two BSF posts at the 
intemational border of Indo-Bangladesh; 

(b) the total length of the Indo-Bangladesh border; 

(c) whether the distance between two posts of BSF 
is quite secure and concrete to check infiltration; 

(d) if not, whether the Govemment proposes to 
reduce the distance between two check posts to check 
infiltration and free movement of the robbers, burglars 
and other criminals of Bangladesh effectively; and 

(d) if so, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHy): <a) to (e) The 
total length of the Indo-Bangladesh border (IBB) is 4,095.7 
kms. Presently, the average distance between two BSF 
BOPs on this border is 4.95 kms. Considering the 
vulnerability and porosity of the IBB, it is proposed to 
reduce this distance further. A number of new BSF posts 
have been accordingly established with a view to 
effectively check infiltration and other iHegaI cross border 
activities. To check infdtralion and trans-border crimes, 
foRowing measures have been taken: 

(i) Round the clock survellance of the border by 
patroRing: 

(ii) ConduCt of special operations; 

(iii) Up-gradation of intalligence net-work; 

(iv) Augmentation of strength for patrollinglnaka 
duties; 

(v) Erection of border fencing and construction of 
border roads; and 

(vi) Modernization of BSF and State police forces. 

[TnmsI8lion} 

Proposals submitted by the State Governments 

2711. SHRI SANTOSH GANGWAR: Will the Minister 
of URBAN DEVELOPMENT be pteased to state: 

(a) the projects for which proposals have been 
submitted by the various State Governments for the 
development of towns falling under the National Capital 
Region (NCR) to the Union Government during the last 
three years; and 

(b) the projects being implemented for the 
development of the city of BareilJy falling under the NCR? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NASI AZAD): (a) The National CapitaJ Region 
Planning Board (NCAPB) has informed that during the 
last three years 44 projects Ifi8re submitted by the Stale 
GovemmentslAuthorities for devetopment of towns In the 
National Capital Region of which 35 were sanctioned. 

(b) The following schemes are being implemented In 
the City of Bareilly by the BareHly Development Authority 
under the loan assistance of NCRPB: 

(i) Trenching ground residential scheme 

(ii) Transpon Nagar-Phase-I 

(iii) Rampur Road Residential Scheme 

[English} 

MaIntenance of Parapet Wells of DDA Flats 

2712. SHRI MAHBOOB ZAHEDI: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether parapet walls of various categories of 
DDA flats in DwaItal, South-West Delhi and particularly, 
in Pocket-1, Sactor-12 are 80 poorty maintained that it 
can cause serious injuries to the passers by; 

(b) If so, the details thereof together with action taken 
by the DDA during the last three years in this regard; 

(c) whether several requests to DDA from the 
Residents Welfare Associations of various pockets of 
Owartat have been received by DDA but no action has 
been taken thereon so far; 

(d) if so, the reasons therefor; and 

(e) the steps being taken to ensure that genuine 
grievances of the residents of Owarka are attended to by 
the DDA without further delay? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) and (b) DDA have informed 
that parapet walls of various categories of DDA flats in 
Owarka, South West Delhi are generally in satisfactory 
condition. Parapet plaster of Group Housing flats of 
Pocket-I, Sector-12, Owarka has weathered off in patches 
at some places particularly in the shaft areas which 
generally remains wet due to overflow from water tanks 
and chockage of rain water pipes etc. The maintenance 
of water tanks is done by the a1lotteesIRWAs. DDA offers 
flats on as is where is basis and any damage as a 
result of leakage/rains after expiry of one rainy season 
or six months, whichever is later, is to be rectified/set 
right by. respective allotteeslhirers or by the Residents 
WeHare Association (RWA) concerned. As these flats were 
built in the year 1997 and allotted in 1998, no action is 
reported to be pending on the part of DDA. 

(c) and (d) One request from RWA of Pocket-i, 
Sactor-12, Owarka has been received in DOA. Since the 
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flats were handed over to their respective a1lottees more 
than five years back, i.e. in 1998, the onus of 
maintenance of these flats after expiry of maintenance 
period lies with RWAs as well as allotteeslhirers. 

(e) DDA has further reported that genuine grievances 
of the residents of Dwarka are attended to by it as and 
when brought to its notice. Also regular inter-action with 
various confederations and RWAs is held by DDA. 

Rain Water Harvesting 

2713. SHRI SUBRATA BOSE: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether despite spending a lot of money by the 
Government on rain water harvesting to overcome the 
water crisis in Delhi, the achievements have been far 
below satisfaction; 

(b) if so, the details thereof and the reasons therefor 
during the last. three years, particularly, with regard to 
Dwarka, South-West Delhi; 

(c) whether the Government is aware that Residents 
Welfare Associations· of Dwarka have submitted projects 
of their localities for maintenance of old wells; 

(d) if so, the action taken by the Govemment in this 
regard; 

(e) whether the DDA has formulated any action plan 
for maintenance of these old wells in the localities 
wherever these are in existence; and 

(f) if so, the details thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NAB I AZA'O): (a) and (b) The Central Ground 
Water Board as well' as Delhi Development Authority 
(DDA) and New Delhi Municipal Council (NDMC) have 
reported to have initiated various measures/schemes for 
rain water harvesting and artificial recharge to ground 
water. The main purpose of the rain water harvesting is 
to reduce flow of rain water and also raise the sub soil 
water in Delhi. These measures have been working 
effectively. However, it is too early to comment on the 
performance of specific rain water harvesting schemes. 

(c) to (f) DDA has reported that one Group Housing 
Residents' Welfare Society of Dwarka has requested for 
development of old wells which is under examination. 

{Trans/ation} 

Supply of Water From Sonia Vlhar Water Plant 

2714. SHRI RAGHURAJ SINGH SHAKYA: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether the work of Sonia Vihar Water Plant in 
Delhi has been completed; 

(b) if so, the time by which the supply of water 
would be started; 

(c) if not, the reasons for delay; 

(d) the time by which the supply of water would be 
ensured in South and East Delhi, colony-wise; and 

(e) the efforts being made to ensure that supply of 
water to the Mayur Vihar Colony, Phase-3 (Kondli-Gharouli 
Housing Scheme) of Delhi Development Authority is also 
made by the above water plant? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) to (d) The Delhi Jal Board 
(DJB) has reported that all major treatment units for the 
Sonia Vihar Water Plant have been completed. However, 
the supply of water depends on the availability of raw 
water from T ehri Dam in Uttaranchal. After commissioning 
the plant, the treated water would be made available by 
DJB to East & South Delhi. 

(e) There is a proposal with DJB to construct an 
underground tanklbooster pumping station at Gharouli that 
would be fed from the Bhagirathi Water Treatment Plant 
for giving supply of treated water to Kondli Gharouli 
Housing Scheme of DDA and adjoining areas. 

{English} 

Recruitment of Kashmirl Youths by Militants 

2715. SHRI RAJEN GOHAIN: 
SHRI RAJESH VERMA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether Pak based militants are recruiting young 
boys to r.einforce base in J&K as reported in the 
Hindustan Times dated August 2, 2004; 
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(b) if so, the facts and the details thereof; 

(c) the number of such cases reported during 2003-
2004 tiD date; and 

(d) the action taken to check activities of militants? 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): (a) and (b) Yes, Sir. The Govemment is aware 
of the news item. 

Such youths are enticed to terrorist fold after being 
indoctrinated or given allurements by the over ground 
workers of terrorist outfits. Unemployed youths mostly 
hailing from poor/downtrodden families are easy victims 
to such machinations. Such youths are generally given 
elementary training in subversive activities locally and are 
Initially employed to hurl grenades and ad as guides to 
foreign mercenaries. The other main factor for such 
recruitments is to try and give more 'local colour' to 
ongoing terrorist violence sponsored from across. 

(c) Estimates indicate that 276 youths were recruited 
in the year 2003 and during 2004 (till August 10), 113 
youths have been recruited. 

(d) Various· steps including the following have been 
laken to check such activities of the terrorists: 

(i) The J&K police and Security forces have aft 
along been targeting over ground support 
structure of terrorists and Anti-National Elements 
(ANEs) involved in such activities and taking 
appropriate actions against them under law. 

(ii) Effective vigil over the routes along the LoC 
inaccessible areas thereby intercepting such 
youths before they cross over LoC for obtaining 
training. 

(iii) CoUecting InteUigence regarding such activities 
and taking preventive action on the basis of 
inputs. 

(iv) Mass contact programme by SFslJ&K police with 
people living in isolated pocket to discourage 
such tendencies. 

(v) Enhancing economic and developmental policies 
to give better avenues for employment. 

Direct Central Funds to Autonomous District 
Councils 

2716. SHRI SANSUMA KHUNGGUR BWISMUTHIARY: 
WHI the Minister of TRIBAL AFFAIRS be pleased to state: 

(a) whether the Govemment proposes to create a 
new mechanism for providing direct Central Funds to all 
the Autonomous District COUnC::US under the Sixth Schedule 
of the Constitution with special mention to Bodoland 
Territorial Areas District and its administrative machinery-
Bodoland Territorial Council so as to help and remove 
vast gap of imbalances in overall economic:: growth and 
development within the most backward and neglected 
constitutionally recognized (Scheduled) Tribal Areas 
prevalent in the North-Eastem Region; 

(b) if so, the details of the actions taken so far in 
this regard; 

(c) if not. the reasons therefor; and 

(d) the time by which the Government is likely to 
take appropriate action in this regard? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) to (d) At present 
there is no proposal to release funds directly to 
Autonomous District Councils, in the Sixth Schedule Areas. 
It is released to the State Governments. 

Chargesheet Against Minister 

2717. SHRI P.C. THOMAS: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI JASWANT SINGH BISHNOI: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether CBI or any other agency filed 
chargesheets against some of the Ministers in the Union 
Council of Ministers; 

(b) if so, the details thereof; and 

(c) the nature of the cases and stages of trial? 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): <a) to (c) The information is being collected 
and will be laid on the Table of the House. 
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Orfya Language 

2718. SHRI B. MAHTAB: Will the Minister of HOME 
AFFAIRS be pleased to state: 

<a) whether the Union Government is aware that in 
Jhari<hand the Oriye speaking people have been asked 
to register as Hindi speaking or face consequences by 
chauvinistic groups; 

<b) if so, the facts thereof; 

(c) whether the Govemment is aware that Oriya 
Community is the largest language minority Community 
in that State; and 

(d) if so, the steps being taken to protect the interest 
of Oriya Community in Jharkhand? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 
<a) and (b) There is no report of Oriya speaking people 
of Jharkhand being threatened if they do not register 
themselves as Hindi speaking. 

(c) and (d) Oriya Community is not the largest 
linguistic minority community in the State of Jharkhand. 
However, to safeguard the interest of minorities in 
Jharkhand. the State Govemment has taken various steps 
such as setting up of a State level Minority Commission, 
Deputy Chairman of which is from Oriya Community, 
starting primary education in mother tongues including 
Oriya, running a number of schools of linguistic minorities 
including Oriya and procurement and distribution of books 
in Oriya language for I to VIII classes in the State. 

Steel Policy 

·2719. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of STEEL be pleased to state: 

(a) whether the Associated Chambers of Commerce 
and Industry has suggested the Govemment to forge a 
steel policy which balances the need for making available 
adequate quantity of the commod'lty; 

(b) whether the policy should be taken in a manner 
that was compatible with the World Trade Organisation 
and other plurilateral policies; 

(c) whether the Govemment has considered the views 
of the industry; and 

(d) if so, the time by which final decision in this 
regard is likely to be taken? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) and (b) The Associated Chambers of 
Commerce & Industry (ASSOCHAM) had submitted a note 
in July, 2002 on a 5-point programme for revival of the 
steel industry. The issues raised by ASSOCHAM generally 
referred to the need for providing raw material at 
competitive prices, reduction in excise duty and other 
state taxes, reliable supply of power at reasonable rates, 
need to upgrade transport infrastructure and reduction in 
interest rates for financing capital projects. 

(c) and (d) The issues related to several Departments 
of Central Govemment as well as State Govemments. 
These suggestions were brought to the notice of the 
Ministries of Surface Transport, Finance, Shipping, Power 
as well as State Govemments to be kept in mind at the 
time of review or formulation of new policy. 

Financial Package to J&K and UP 

2720. SHRI RAVI PRAKASH VERMA: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Govemment is considering to grant 
special financial package to J&K and Uttar Pradesh; 

(b) if so, the details thereof; and 

(c) the name of other States which are likely to be 
given similar package? 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): (a) to (c) Allocation of funds by the Centre for 
various States specHic need-based special dispensations 
are made as and when warranted through existing 
programmes and schemes under the Five Year Plan. 

CBI Inquiry on PMT Leak Case 

2721. SHRI G. VENKAT SWAMY: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether it is a fact that C.B.I. has recently 
arrested a few Delhi Police OfficIal while taking bribe 
from the parents of accused person found involved in 
the P.M.T. leak case; 

(b) if so, the details thereof including the names of 
such officials; 



115 Written Answers AUGUST 17, 2004 to Questions 116 

(e) the details of action taken against such officials; 

(d) whether any action was taken against the senior 
officers who were supervising the work of the investigating 
officer connected with this case; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HOOlYA GAVIT): 
(a) and (b) Yes. Sir. Sanjay Gupta, Sub-Inspector in Delhi 
Police and Investigating Officer in the Pre-Medical Test 
paper leak case was arrested by the Central Bureau of 
Investigation for demanding and accepting a bribe .of 
As. 2 Iakh from the father of one of the accused persons 
in the aforesaid case. Rajesh Kumar, Sub-Inspector and 
Umed Singh, Constable in Delhi Police were also arrested 
by the Central Bureau of Investigation for negotiating and 
helping in acceptance of the bribe. 

(e) All the three aforesaid police peraomeI have been 
placed under suspension. Further acIion against them 
depends on finaJization of the departmental proceedings 
initiated against them. 

(d) and (e) Yes Sir. The Assistant Commissioner of 
Police, who was supervising the case, has been 

~ trallBferred out of the unit. 

Derailment of Metro Tl'llln 

2722. SHRI VIJOY KRISHNA: Will the Minister of 
URBAN DEVELOPMENT be pIeased'to state: 

(a) whether it is a fad that two bogies of Metro TrUI 
W8f8 derailed near Shahdara Station, Delhi on 17.3.2004; 

(b) if so, the details and reasons therefor; 

(e) whether the matter has been enquired into; and 

(d) if so, the firKlngs thereof and the steps taken to 
ensure that the safety norms are strictly foHowed? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAO): (a) Yes, Sir. 

(b) Two coaches of the empty rake of a Metro Trai'I 
derailed on 17.3.2004 in the aiding near Shahdara station. 

(c) Yes, Sir. 

(d) The ·Enquiry Committee which enquired Into the 
accident carne to the conclusion that the incident was on 
account of the fault of the driver who p8888d the eldlng 
signal at DANGER. To ensure that Incidents of this nature 
do not get repeated, all the sidings at stations on the 
Shahdara-Rlthala section have been brought under 
Automatic Train Protection (ATP) system whichensuree 
that the train moves only if the conditions are safe and, 
if the signal ahead is at DANGER, the train cannot be 
started, since any attempt to start the train win result in 
automatic application of brakes. 

[Translation] 

Approval of ICDS-III Project 

2723. SHRIMATI NEETA PATERIYA: WHI the MinIster 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Union Government is contemplating 
to accord its approval to the State Project. Monitoring WIlt 
and district level Integrated Child Development ServIces 
CeR under the I.C.D.S.~III Project to States especially fOr 
the State of Madhya Pradesh; 

(b) if BO, the details thereof, State-wise; 

(c) the time by which the approval is likely to be 
accorded; 

(d) if not, the reasons therefore; and 

(e) the steps taken by the Government to provide 
financial assistance to these projects, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH): (a) to (c) State Project Monitoring Unit and cIstrict 
level Integrated Child Development Services CeO have 
been provided in fIVe States of Kerala, Maharashtra, 
Rajasthan, Tamil Nadu and Uttar Pradesh which were 
initially included in the World Bank assisted ICDS-III 
Project. However, no such approval has been given or 
contemplated for six Slates, including Madhya Pradesh, 
brought under ICD~III Project at the time of restructuring. 

(d) It was decided that the restructured ICD~III 

Project in Bihar, ChhaHisgarh. Jharkhand, Madhya 
Pradesh, Orissa and UttaranchaI would also be aupeMsed 
throughout the exletlng StatelDlstrict-levei infrastructure 
established under the ICDS (General) Scheme. 
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(e> Under the restructured ICOS-1II Project, fmanclal Girts Scheme only have been provided to Orissa and 
assistance for Operating Costs, CMI Works, Innovatlves Uttaranchal. Financial allocations to five States covered 
and Adolescent Girl Scheme have been provided to Bihar, initiaDy and six Stales included after restructuring are given 
Chhattlsgarh, Jharkhand and Madhya Pradesh, whereas in the statement-I and " respectively. 
assistance for Civil Works, Innovalives and Adolescent 

Stlltement I 

Component-wise allocations In respect of the original five States after the re-structuring of ICD5-111 Project 

(Rs. in Lakh) 

State Civil Works Goods & Meclcine Consultancy Training & Incremental Vehicles Total 
Equipments; Kits & & Media Workshop & for field 
Vehicles for Medical Services [Quality Operating Staff 

SPMUs supplies [IEC, excluding Costs 
Monitoring IEC] [Staffing, 

& Evaluation POL, Rent 
Activities] etc.] 

Uttar Pradesh 5,819.75 3,115.63 1,628.16 515.38 1,232.00 13,589.27 823.50 26,723.69 

Rajasthan 4,021.49 1,591.85 850.98 625.00 938.68 9,519.14 442.00 17,989.14 

Maharashtra 4,699.69 2,444.67 1,114.83 625.00 514.00 12,378.27 561.00 22,337.45 

Tamil Nadu 1,621.88 955.99 872.59 625.00 794.66 1,502.46 1,180.50 7,553.08 

Kerala 2,020.00 1,105.37 5n.15 750.00 559.00 8,454.05 274.00 13,739.57 

All States 18, 182.80 9,213.51 5,043.71 3,140.38 4,038.34 45,443.19 3,281.00 88,342.93 

Statement II 

Component-wise allocations for the States covered under Re-structured ICDS-II/ Project 

State Civil WOIb 

Base Cost AddI. Honoraria AWe CDPO Handpumps Innovative AG Total 
oIIices Scheme Scheme 

Madhya Pradesh 10,974.62 4,175.51 1,354.69 50.00 578.00 189.00 168.30 17,490.12 

Chhattisgarh 4,667.74 1,684.78 379.69 15.00 162.00 85.50 92.40 7,087.11 

Bihar 8,703.59 3,452.83 1,340.63 50.00 572.00 131.25 122.10 14,372.40 

Jharkhand 2,953.73 975.40 544.69 25.00 232.40 96.00 171.60 4,998.82 

Orissa 0.00 0.00 1,746.56 80.00 745.20 183.75 353.10 3,108.61 

Uttaranchal 0.00 0.00 890.63 65.00 380.00 55.50 97.35 1,488.48 

All States 27,299.68 10,288.52 6,256.89 285.00 2,669.60 741.00 1,004.85 48,545.54 
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Special PacIcage tor Providing Employment 
Opportunities 

2724. SHRI GURUDAS KAMAT: Will the Minister of 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
be pleased to state: 

(a) whether the Union Govemment proposes to give 
a special package to various States for providing 
employment opportunities in metro cities under the Swarna 
Jayanti Shahari Rozgar Yojana; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMAR I SEWA): (a) No, Sir. 

(b) Question does not raise. 

Allowing of French Aircraft Carrier for Scrapping 

2725. SHRI AJIT KUMAR SINGH: Will the Minister 
of STEEL be pleased to state: 

(a) whether a decommissioned French aircraft carrier 
cleamenceau with hazardous substances on board is 
coming to the country for its demolition; 

(b) whether the entry of the aircraft was refused by 
Turkey and China; 

(c) whether the Government propose to sHow the 
aircraft carrier into the Indian waters for its scrapping; 

(d) if so, the reasons therefor and the likely impact 
on environment in the event of its breaking in the Indian 
waters; and 

(e) the manner in which the Government propose to 
maintain the environmental safety standards on the Indian 
shores? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) Embassy of India in France has intimated 
that .a Memorandum of Agreement has been signed 
between Mis. Ship Decommissioning Industry Corporation, 
Panama City and a Shipbreaker at Alang Shipbreaking 
yard for dismantling of a French aircraft carrier 
·Cleamenceau." at AJang. However, the Port OffICer, Alang 

has not received an expected time of arrival (ETA) for 
the French aircraft carrier. 

(b) This Ministry has no knowledge oh whether entry 
of the aircraft carrier was refused by Turkey and China. 

(c) and (d) The Government has no objection to the 
ship entering the Indian waters for its scrapping provided 
all statutory rules and regulations of Gujarat Maritime 
Board, CentraVState authorities e.g. State Pollution Control 
Board, Custom regulations etc. are met. Ship breaking is 
a commercial venture, which besides generating revenue 
to the concemed State. also generates employment for 
the local people. The buyer of French aircraft carrier 
'Cleamenceau' will have to follow rules and procedures 
established by law for its demolition. 

(e) For managing safety and environmental aspects, 
scarping of ships is carried out in compliance with the 
local enforceable legislation and the Statutory rules and 
orders made by Statutory Authorities, State Pollution 
Control Boards, Maritime Boards etc. and the directions 
issued by Hon'ble Supreme Court in the matter of ship 
breaking. 

Second Petro Chemical Complex in West Bengal 

2726. SHRI D. VITTAL RAO: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Government is planning to set up its 
second Petro Chemical complex in West Bengal; 

(b) If so, the details thereot; and 

(c) the time by which it is likely to be set up? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) to (c) No, Sir. However, it has been 
decided to form a Joint Working Group under the 
Chairmanship of Additional Secretary. Ministry of P&NG 
with participation of Ministry of ChemicalS & 
Petrochemicals, Department of Industries, Government of 
West Bengal and the Oil Public Sector Undertakings to 
consider the Development of Haldia into Chemical Port 
and development of Chemical gas based industry in the 
Haldia Region. 

Freedom Fighters' Pension in UT 

2727. PROF. M. RAMADASS: Will the Minister of 
HOME AFFAIRS be pleased to state: 
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(a) whether the Government Is aware of several 
problems of freedom fighters of the· Union Territory who 
fought against the French and liberated it; 

(b) if so, the details there about; and 

(c) the efforts being made to ensure that the payment 
of pension of Rs. 3000 per month as in the neighbouring 
State of Tamil Nadu to the freedom fighter of Pondicherry 
is made? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 
(a) to (c) The Govemment of Pondicherry has brought 
certain diffIculties faced by the Freedom FIghters in the 
Union Territory of Pondicherry to the notice of the 
Government of India and has also made a proposal for 
enhancement of the State pension payable to Freedom 
Fighters in that territory from Rs. 2200 to Rs. 2500 p.m. 
The said proposal of the Government of Pondicherry is 
being examined by the Government of India. 

Atlocatlon of Funds for Research Work 

2728. SHRI PRAKASHBAPU V. PATIL: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the UGC has emphasized the need to 
accord priority to research work and urged the universities 
to support research ~t individual group and departmental 
level; 

(b) if so, the details thereof; 

(c) whether UGC has· also stressed for higher 
magnitude of funding in an organized manner for reseerch 
work during the 10th Plan; and 

(d) if so, the details of allocation of funds during the 
10th Plan and percentage of its increase in comparison 
with 9th Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRt M.A.A. 
FATMI): (a) and (b) Yes, Sir. According to the information 
furnished by the University Grants Commission (UGC) , 
the UGC has been providing grants to the teachers of 
eligible Universities/Colleges to support research at 
individual/group level and departmental level under various 
schemes which, infer alia, include. 

(i) Individual/Group level 

(a) Faculty Improvement Programrne 

(b) Research Awards 

(c) Research Fellowships 

(d) Emeritus Fellows 

(ii) Departmental Level 

(a) Assistance for Strengthening of infrastructure in 
Science and Technology (ASSISn 

(b) Special Assistance Programme (SAP) in Science, 
Humanities and Social Sciences. 

(c) Advanced Centres for Science Education and 
Research 

(d) Research Workshop, Seminars and Conferences/ 
Refresher/Orientation Courses. 

(c) and (d) Information is being collected and will be 
laid on the Table of the House. 

{Tmns/alionj 

Environmental ScIence In UGC Eligibility 
Test for NET 

2729. SHRI MAHAVIR BHAGORA: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether Environ!Jlental Science is an important 
subject for the country; 

(b) if so, whether it has been included in the National 
Eligibility Test (NET) list to be conducted by the University 
Grants Commission (UGC); 

(c) if so, the details thereof; and 

(d) if not, the reasons therefore? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) Yes. Sir. 

(b) and (c) According to the information furnished by 
the University Grants Commission (UGC). this subject has 
been included in the National Eligibility Test (NET) list of 
UGC for the award of Junior Research Fellowship (JRF) 
& eligibility for Lectureship w.e.f. July, 2000. 
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(d) Does not arise. 

Allocation of Funds under AUWSP 

2730. SHRI RAMII LAL SUMAN: 
SHRIMATI JAYAPRAOA: 
SHRI THAWAR CHAND GEHLOT: 
SHRI RAMDAS BANDU ATHAWALE: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the funds aHocated by the Union Government to 
various States under the Accelerated Urban Water Supply 
Programme during the list three years. tin date, year-
wise and state-wise; 

(b) the funds spent by the various State Governments 
under the Scherne during the said period. State-wise; 
and 

(c) the names of cities where the said scheme has 
been implemented for the purpose along with the 
expenditure made, State-wise? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHUlAM NABI AZAD): (a) and (b) Details indicating the 
funds reJeased to the different States under the 
Accelerated Urban Water Supply Programme during the 
last three years. till date, year-wise and State-wise, along 
with amounts utilized by the States based on the 
Utilization Certificates furnished by them are given in the 
Statement-I enclosed. 

(c) Details indicating the names of the towns for 
which water supply projects were approved for 
implementation upto 6.8.2004 along wjth expenditure 
reported by the State Governments against these projects 
are given in the Statement-II enclosed. 

StltttNnent I 

Ministty of Ulban Development 

Ctmlnll/y sponsol8d ACCtllerated Ulban Water Supply Progtamme (AUWSP) 

(Rupees in lakhs) 

SI. Name of state Central share nHeased Amount 
No. Utilised 

2001-02 2002-03 2003-04 2004-05 Total by States 
(As per UC 

received) 

1 2 3 4 5 6 7 8 

1. Andhra Pradesh 361.30 385.90 492.57 0.00 1239.n 361.30 

2. Arunachal Pradesh 0.00 0.00 124.16 0.00 124.16 0.00 

3. Assam 0.00 571.60 256.22 0.00 827.82 0.00 

4. Bihar 0.00 419.05 386.05 0.00 805.10 50.90 

5. Chhattisgarh 311.42 430.52 337.87 0.00 1079.81 725.59 

6. Goa 75.31 75.29 0.00 0.00 150.60 0.00 

7. Gujarat 464.34 664.47 918.08 0.00 2046.89 1183.65 

8. Haryana 647.31 579.94 469.71 0.00 1696.96 1507.89 

9. Himachal Pradesh 320.78 297.60 79.46 0.00 697.84 561.19 

10. J&K 0.00 0.00 290.14 0.00 290.14 0.00 
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2 3 4 5 6 7 8 

11. Jharkhand 0.00 445.97 0.00 0.00 445.97 118.26 

12. Kamataka 708.09 1055.35 1119.84 0.00 2883.28 2545.93 

13. Kerala 127.67 268.21 268.21 0.00 664.09 159.07 

14. Madhya Pradesh 590.44 1236.466 1509.09 0.00 3335.99 1554.59 

15. Maharashtra 593.68 563.76 705.84 0.00 1863.28 980.68 

16. Manipur 241.26 174.80 269.36 0.00 685.42 233.19 

17. Meghalaya 96.52 0.00 0.00 0.00 96.52 0.00 

18. Mizoram 120.82 46.57 46.57 0.00 213.96 120.82 

19. Nagaland 0.00 85.42 0.00 0.00 85.42 85.42 

20. Orissa 245.73 254.81 409.36 0.00 909.90 91.87 

21. Punjab 0.00 0.00 50.46 0.00 50.46 0.00 

22. Rajasthan 539.73 568.48 1012.85 0.00 2121.06 849.93 

23. Sikkim 28.92 83.97 83.97 0.00 196.86 226.86 

24. Tamil Nadu 855.58 813.16 653.41 0.00 2322.15 2322.15 

25. Tripura 344.39 241.66 213.43 0.00 799.48 436.20 

26. Uttar Pradesh 2219.25 2426.09 2710.48 0.00 7355.82 5192.88 

27. Uttaranchal 327.03 320.97 331.61 0.00 979.61 718.53 

28. West8engal 280.43 184.95 417.62 0.00 883.00 387.63 

Total 9500.00 12195.00 13156.36 0.00 34851.36 20414.53 

Statement II 2 3 

Accelerated Urban Water Supply Programme 
4. Manthani 111.15 Schemes Approved from 2001·02 to 6.8.2004 

STATE: ANDHRA PRADESH 5. Yadgiri Gutta 31.50 

(Rs. Lakhs) 6. Banuswada 132.50 

7. Madhira 135.76 

S.No. Name of Town expenditure 8. Asifabad NR 
incurred 9. Mothugudem NR 

up to 
10. lakshettipet NR Sepl,2003 
11. Kothapally Haveli NR 

2 3 12. Vemulawada NR 

1. Sirpur (T) 61.00 13. Bhattiprolu NR 

2. Palasa 0.00 14. Kaikalur NR 

3. Kaslbugga 0.00 NR-Not Reported 
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15. Renikunta NR 10. Khushrupur NR 
11. Be hi a NR 

16. Pirangipuram NA 
12. Dalsinghsarai NR 

17. Kankipadu NR 

NA 13. Silao NR 
18. Ghastkesar 

NA 14. Gazipur NR 
19. Nagarkurnool 

Kollapur NR 15. Kahalgaon NR 
20. 

21 . Sigarayakonda NA 0.08 

22. Cumbum NA ST ATE: CHHA TTISGAAH 

471 .91 (Rs. lakhs) 

STATE: ARUNACHAL PRADESH 
Expenditure S.No. Name of Town 

S.No. Name of Town Expenditure incurred 
incurred up to 

1. Hapoli (Ziro) NR 
March, 2003 

ST ATE: ASSAM 
1. Gourela 58.15 

2. Kumhari 13.52 
(Rs. Lakhs) 3. Pandaria 0.00 

S.No. Name of Town Expenditure 4. Thankhamaria 0.02 
incurred 5. Semetara 64.99 

up to 6. Pattalgaon 52.21 
Dec., 2003 

7. Lormi 0.08 
1. Nalbari NR 8. Chowki 55.12 
2. Bijni NR 9. Akkaltara 54.63 
3. Paths ala NA 10. Baloda 0.00 
4 . Amguri NR 11. Arang 0.00 
5. Abhapuri NR 12. Dharamjaigarh 0.03 
6. Dhekiajuli NA 13. Bodari-Chakkarbhata 7.09 

STATE: BIHAR 
14. Naya Baradwara 13.13 
15. Baloda-Bazar o.oo 

1. Nasariganj 0.02 16. Takhatpur 0.00 
2. Nokha 0.02 17. Sigma 0.00 
3. Maharajganj 0.02 

18. Khairagarh NA 
4. Motipur 0.02 

19. Ramanuj Ganj NA 
5. Janipur 0.00 

20. Surajpur NA 
Mirganj NR 

6. 21 . Jashpur Nagar NA 
Chanpatia NR 

7. 
NR 22. Chuikhadan NA 

8. Kan ti 
23. NR Saraipali NA 

9. Piro 

NA-Nol Reported 
NA-Not Reported 
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1 2 3 2 3 

3. Theog 1:14.31 2. Pandhana 12.78 

4. Paonta Sahib 101.75 3. Bagli 12.56 

4. 
1525.30 

Bhauraaa 0.00 

5. Khargapur 0.00 
STATE: JAMMU & KASHMIR 6. Loharda 8.60 

S.No. Name of Town Expenditure 7. Unhel 0.00 

incurred 8. Badawada 0.13 

1. Katra NR 9. Piploda 0.00 

STATE: KARNATAKA 
10. Manpur 0.00 

11. Tal 2.82 
(As. Lakhs) 12. Badgaon 0.00 

S.No. Name of Town Expenditure 13. Kanad 10.07 
incurred 14. Raj:)ur 0.00 

up to 
15. Manasa 62.96 March, 2004 
16- Singoli 3.33 

1. H.D. Kate 405.26 
17. Jeeran 0.00 

2. Gubbi 251.65 

3. K.R. Pet 194.25 
18. Ratangarh 0.00 

4. RaiNIg 124.54 19. PoIaykalan 0.00 

5. Pavagada 899.54 20. Satwas 14.95 

6. Gudibande 163.49 21. Khand NR 

7. MudgaI 0.90 22. Maksi 70.94 

8. Yellapur 0.00 23. AkoO .. 0.00 

9. Jagalur 0.00 24. Lahar 18.75 

10. Hoialkere 0.00 25. Alampur NR 

2039.63 26. Raigarh 0.00 

STATE: KERALA 27. Piplya Mandi NR 

1. Kolazhi 
28. Rampura 31.69 

2. Kottur 17.98 29. Petalawad 0.00 

3. Pottore 30. Narayangarh NR 

4. Manjeshwaram 144.86 31. Deekan NR 

5. CheIIakara 0.00 32. Jawar NR 

162.84 33. Malhargarh NR 

STATE: MADHYA PRADESH 34. Karera NR 

(As. Lakhs) 35. Narnli NR 

S.No. Name of Town Expenditure 36. Buxwaha NR 

incurred 37. Plchhore NR 
up to 38. SHaua NR 

Maroh,2004 
39. Mau NR 

1. Berasia 22.61 NR-Not Reported 



133 Written Answets SRAVANA 26, 1926 (Saka) to Questions 134 

2 3 2 3 

40. Mehgaon NR STATE: MIZORAM 
41. Antari NR 
42. Satai NR 

(Rs. Lakhs) 

43. Gadi Malhera NR S.No. Name of Town Expenditure 

44. Alote NR 
incurred 

up to 
45. Bada Malhera NR Dec., 2003 

272.19 1. Lengpui 93.10 
STATE: MAHARASHTRA 

STATE: ORISSA 
(Rs. Lakhs) 

(Rs. Lakhs) 
S.No. Name of Town Expenditure 

incurred S.No. Name of Town Expenditure 
up to incurred 

Sept., 2003 up to 
Dec., 2003 

1. Rajapur 0.39 

2. Narkhed 0.05 
1. Patangarh 87.93 

3. Vadagaon 0.00 2. Sonepur 0.00 

4. Shirdi 0.00 3. Rairangpur 0.45 

5. Mahadula 0.00 . 4. Kabisurya Nagar NR 

6. Vengur1a NR 5. Purusottampur NR 

7. Kudal NR 6. Belaguntha NR 

8. Jejury NR 7. Nilgiri NR 

0.44 8. Buguda NR 

9. Udala NR 
STATE: MANIPUR 

(As. Lakhs) 
88.38 

S.No. Name of Town Expenditure STATE: PUNJAB 

incurred S.No. Name of Town Expenditure 
up to incurred 

Dec., 2003 

3.17 
1. Bhogpur NR 

1. Oinam 
2. Wanjing NR 2. Bodani Kalan NR 

3. Thongkhong-Lakshmi Bazar NR STATE: RAJASTHAN 
4. Sekmi NR 

5. Samurou NR 
(Rs. Lakhs) 

6. Lamlai NR S.No. Name of Town expenditure 

7. Kumbi NR incurred 

Shikong Sekmai NR 
up to 

8. Dec., 2003 
9. Kakching Khunou NR 

3.17 1. .. Bhusawar 64.44 

NR-Not Reported NR-Not Reported 
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2. Weir 61.86 2. Sriperumbudur 409.72 
3. Suraigarh 117.65 3. Aduthurai 133.99 
4. Salumber 247.02 4. Thirubuvanam 135.43 
5. Sari Sadri 100.41 5. Thiruvidaimaruthur 116.67 
6. DeoIi 81.14 6. Orathanadu 8.83 
7. Todabhim 80.39 7. Andipatti 130.86 
8. Jahajpur 50.23 8. Peraiyur 140.12 
9. Gulabpura 45.08 9. Kayathar 1.93 

10. Partapur 40.18 10. Kalugurnalai 2.03 
11. Bandi-Kui 196.33 11. Ettayapuram 1.93 
12- Chhabra 0.00 12. Natham 64.37 
13. Deshnok 0.00 13. NiUakottai 0.05 
14. Sheoganj 0.00 14. Keeranaur 0.31 
15. Mount Abu 94.48 15. Annur 0 
16. Bisau 0.00 16. Mugasipidariyur 0 
17. Nainwa 0.00 17. Oattaparal 0 
18. Baggar 0.00 18. Singampuneri 2.17 

19. Kushalgarh 0.00 19. Nandivaram- NR 

20. MandaJgarh 0.00 Guduvancheri NR 

21. Rishabdeo 0.00 20. Arakandanallur NR 

22- Khanpur 0.00 21. MaUur NR 

23. Mangrol 0.00 22. Vennadur NR 

24. Chippabarod 0.00 23. Pilanallur NR 

25. Kurnher NR 24. AJangudi NR 

26. KoM Rajendrapur NR 25. A1warthirunagari NR 

Total 1183.21 
26. Eral NR 

27. Keeranur NR 
STATE: SIKKIM 28. Mudhukulathur NR 

(As. Lakhs) 1888.05 

S.No. Name of Town Expenditure STATE: TRIPURA 
incurred 

up to 1. Khowai 0.00 
March,2004 2. Sabroom 0.00 

1. Jorethang 251.91 3. Amarpur 0.00 

4. Kallashahr 0.00 
STATE: TAMIL NADU 

STATE : UTTAR PRADESH 
1. Muthupet 739.64 

1. Kharkhoda 27.25 

~ Reported 2. Phalauda 44.74 
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3. Babugarh 30.15 41. Churk Gurma 0.00 

4. CharthawaJ 6.00 42. JarwaJ 19.80 

5. JaJslabad 29.65 43. Nlwadi 10.76 

6. Siswa Bazar 19.84 44. Maniyar 16.02 

7. Anandnagar 34.82 45. Ghosia Bazar 13.99 

8. Nizamabad 35.21 46. Bilthara Road 16.29 

9. Atraulia 35.77 47. sahstwar 13.11 

10. Rampur Karkhana 21.22 48. Handiya 0.00 

11. Tikaitnagar 19.63 49. Sadat 25.38 

12. Chitbaragaon 15.70 SO. Pachpewra 15.91 

13. Bilhaur 51.19 51. Barsana 11.66 

14. Aggarwal Mandi 8.81 52. Nakur 26.73 

15. Meerganj 41.00 53. Khamaria 15.90 

16. Phulpur .14.50 54. Maharajganj 5.67 

17. Sarswan 18.56 55. Bilram 10.35 

18. Kakori 26.81 56. Awagar 17.92 

19. Amethi 18.68 57. Dhanaura 26.64 

20. Gauri Bazar 38.50 58. Sahaspur 15.13 

21. Chakia 30.56 59. Joya 24.93 

22. Haidergarh 40.14 60. Mariahu 16.74 

23. Kadipur 6.64 61. Patti 14.12 

24. Koraon 3.97 62. Bahua 1.87 

25. Pinhat 49.65 63. Dasna 1n.89 

26. Dostpur 22.43 64. Kemari 16.41 

27. Macchlishahar 44.08 65. Kadaura 23.00 

28. Sharnshabad 33.53 66. Dataganj 19.34 

29. Madhoganj 11.10 67. Mahavan 9.43 

30. Babrala 20.00 68. Kirawli 18.29 

31. Sahawar 41.34 69. Ikdil 8.00 

32. Mohanpur 11.00 70. Kampill 12.99 

33. Sakeet 35.09 71. Katra Mediniganj 2.65 

34. Lawar 328 72. Jangipur 14.70 

35. Pahasu 7.SO 73. Garautha 0.00 

36. Baruasagar 70.30 74. Jansath 8.66 

37. Amanpur 14.16 75. Rampura 15.SO 

38. Bhargaln 36.86 76. BaJdeo 6.99 

39. Amethi 4.98 n. Farah 1.50 

40. Fatehabad 25.63 78. Goverdhan 0.03 
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79. Kodajahanabad 6.86 117. Mahona 0.00 

80. Jaswant Nagar 22.50 118. Bhogaon 24.54 

81. Kurara 16.07 119. ltaunja 0.00 

82. Antu 0.00 120. Ooghat 8.66 

83. Sakhanu 10.00 121. Shivrajpur 2.30 

84. Rudayan 8.95 122. Ugu 14.78 

85. Jaithra 6.30 123. Auranabad 5.00 

86. Kusumara 12.83 124. Kishanpur 0.00 

87. Kotara 9.90 125. Bahsuma 0.00 

88. Madhogartl 826 126. Erich 0.00 

89. Umari 20.00 127. Gursarai NR 

90. Besawan 2.96 128. Maharaj Gaj NR 

91. Muncia 7.84 129. Parshadepur NR 

92. Sewar 26.09 130. TItron NR 

93. Baberu 9.32 131. Bachrawan NR 

94. Jagner 0.14 132. Gunnaur NR 

95. Bah 2.96 133. Salon NR 

96. Aura 18.00 134. Kunda NR 

97. Sikendara 8.90 135. 0eI Dhakua NR 

98. Shivali 7.50 136. Nanauta NR 

99. Amraudha 6.30 137. Anoopshahr NR 

100. Mendu 16.95 138. Ohaurahara NR 

101. Sumerpur 71.46 139. Kathghar Lalganj 1.03 

102. Jalalabad 20.63 140. Bilsanda NR 

103. Kamalganj 9.97 141. Gami Pukhta NR 

104. Ujhari 7.74 142. Kanth NR 

105. Kundarki 30.69 143. Thiriya-Nizamatkhan NR 

106. Gangapur 21.45 144. Baghadurganj NR 

107. Sidhpura 11.46 145. Bharwari NR 

108. Chhata 12.21 146. Manjhanpur NR 

109. Kisni 14.84 147. Bhagwant Nagar NR 

110. Kursath 6.10 148. La! Gopal Ganj NR 

111. Bighpur 2.34 149. Neoria Hussainpur NR 

112. Gyanpur 11.32 150. $heeghgartl NR 

113. Milak 10.61 151. Rlehha NR 

114. Tikari 10.57 152. Maholi NR 

115. Alapur 6.59 153. Khaga NR 

116. Wazir Ganj 10.14 
NR-Not Reported 
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154. Manikpur 

155. Fatehganj (East) 

156. Tambour 

157. Dalmau 

158. Sirsa 

159. Paintepur 

160. Bhokerhsdi 

161. Mauairna 

162. Pratapgarh City 

163. Kachauna 

164. Beniganj 

165. Gopiganj 

166. Mishrikh cum-Neernsar 

167. Dewa 

168. Allaganj 

169. Nandgaon 

170. Chail 

171. Mailani 

172. Gopamau 

173. Shahi 

174. Gosaiganj 

175. Ajhua 

176. Sikenderpur 

177. Kunwargaon 

STATE: UTTARANCHAL 

1. 
2. 
3. 
4. 
5. 
6. 
7. 
8. 

Bageshwar 

Mahua Dabra 

Mahua-Khera 

Laksar 

Dugadda 

Dwarahat 

Doiwala 

Kelakhera 

STATE: WEST BENGAL 

1. Uttar Latabari 
2. Khatra _ ..... 

NR--Not Reported 
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3 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

2097.63 

70.43 
17.01 
33.00 
92~55 

72.10 

50.57 

92.20 
0.00 

427.86 

32.03 
150.25 

2 

3. Uttar Kammakhyaguri 

4. Sahajadpur 

5. Dhusaripara 

6. Serpur 

7. Chachanda 

8. Jhalda 

9. Mirik 

10. Darapur 

11. Uttar Bagdogra 

NR-Not Repored. 

Construction of ASH-DYKE 

3 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

182.28 

2731. SHRI SUSHIL KUMAR MODI: Will the Minister 
of POWER be pleased to state: 

(a) whether the constitution of second ash-dyke of 
NTPC in Kahalgaon, Bihar has posed threat of 
submerging more than fifty villages in the nearby area; 

(b) H so, the facts thereof; 

(c) whether the construction wort< of astrdyke has been 
suspended due to the protest raised by the local people; 

(d) if so, the details there about and whether the 
Government propose to develop water drainage system 
in the astrdyke affected villages; and 

(e) if so, the steps being taken by the Government 
in this regard? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) and (b) There is no danger of submergence of villages 
due to construction of balance ash dyke. The constnJction 
of this dyke is taken up only after taking into consideration 
all the recommendations based on studies conducted by 
National Institute of Hydrology (NIH), Roort<ee and Central 
Water & Power Research Station (CWPRS), Pune, both 
Government of India organizations under the Ministry of 
Water Resources. 

(c) The construction of balance dyke wort< started in 
January, 2004 and continued smoothly up to March, 2004. 
The construction work has been stopped by local villagers 
since April, 2004 demanding permanent employment and 
raising other issues, e.g., Village development works, 
apprehensions for flood water drainage etc. Regarding 
permanent employment, presently, there is no requirement 
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of additional manpower/vacancy; however, village 
development works and floodwater drainage are being 
carried out by NTPC. 

(d) Comprehensive studies for drainage of floodwater 
around ash dyke area incIucing Kahalgaon plant of NTPC 
had been carried out by Mis. Central Water & Power 
Research Station (CWPRS), Pune, and National Institute 
of Hydrology (NIH), Roorkee. Based on their 
recommendation, various flood protection works have been 
formulated which are under execution by Mis. Larsen & 
Tourbo (L&T) at NTPCs Kahalgaon plant including ash 
dyke area. 

(e) The following actions have been initiated by NTPC 
to ensure proper water passage during heavy rainslftood 
and to maintain the virgin conditions of the area: 

(i) Provision of water opening totaling 300 Meter 
across the embankment of approach road to Ash 
Dyke in the fonn of Reinforced Cement Concrete 
(Rce) bridge/culvert. 

(ii) Provision of 75 Meter opening is being made in 
between the dyke embankments to give passage 
for natural flow of Naria & Kharia NaIIah. 

(iii) Replacing the existing pipe culvelt of 35 Meter 
width on Naria NaIIah by a Reinforced Cement 
Concrete (RCC) bridge increasing the width to 
75 Meter. 

(iv) Removal of abandoned sub-structur& of Road 
Bridge and Eastern Railway bridge near Ganges 
River. 

Fire In HlL 

2732. SHRI ANIRUDH PRASAD ALIAS SADHU 
YADAV: Will the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state: 

(a> whether the Government is aware of frequent fire 
accidents in Hindustan Insecticides Umited plants during 
the last three years including the recent one; 

(b) if so, the details and reasons attributed thereto, 
plant-wise and accident-wise; 

(c) the details of loss in terms of life and money 
aIongwith compensation paid to the benefICiaries during 
the said period; 

(d) whether any inquiry has been conduCted to probe 
the accidents; 

<e) if so, the findings thereof; and 

(I) the follow-up action taken by the Govemment to 
prevent such fire accidents in future? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) In the last three years, there has been 
only one fire accident when a fire occurred on July 6, 
2004 at Endosulfan Plant at Udyogamandal Unit of HIL. 

(b) As per preliminary investigations, In EndosuIfan 
Plant at UdyogamandaI Unit, the Toluene vapours escaped 
out from the vapour Hne of one of the Reaction Vessel 
which caught fire due to electrostatic discharge as a resuH 
of accumulated static electricity. 

(c) No loss of life resuHed due to fire accident on 
6.7.2004. No compensation is payable. However, 
estimated loss suffered by the plant is about Rs. 5.5 
crores and loss of material including material In process 
is about Rs. 0.75 crores. 

(d) An enquiry has been ordered and the Committee 
constituted has visited the Unit. 

<e) The findings and recommendations of the 
Committee are to be received. 

(I) Safety Audit of the plants at all units by external 
agency has been ordered to further strengthen the exilting 
safety systems. 

[English] 

Rehabilitation of Refugees 

2733. SHRI SANTASRI CHATTERJEE: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Union Govemment has received any 
proposal from the Government of West Bengal for proper 
rehabilitation of the refugees; 

(b) if so, the details in this regard; and 

(c) the time by which the said proposal is likely to 
be cleared by the Union Govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 
(a) Yes, Sir. 

(b) and (e) A proposal seeking an amount of 
As. 5010.60 crore has been received from Govemment 
of West Bengal in July, 2004 for providing physical and 
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economic rehabilitation to displaced persons from erstwhile 
East Pakistan. The proposal includes infrastructure 
development of colonies, acquisition of land and economic 
assistance to displaced persons. It is not possible to 
indicate a time-frame for taking a decision on the proposal. 

Water Bodies under Encroachments in Delhi 

2734. SHRI PRABHUNATH SINGH: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether 794 water bodies in Delhi are reportedly 
under encroachments; 

(b) if so, the steps taken/proposes to be taken to 
remove those encroachments and to revive the water 
bodies; 

(c) whether in a court case titled Vlnod Kumar Vs. 
Union of India the Delhi High Court has issued oertain 
directions in the matter; and 

(d) if so, the details thereof and the action taken by 
the Govemment to implement those directions? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) to (d) The Delhi Development 
Authority (DDA) has reported that in a Civil Writ Petition 
No. 350212000 titled ~Vinod Kumar Jain Vs. Union of 
India", the hon'ble High Court ""de orders dated 4.2.2004, 
constituted a Committee under the Chairmanship of 
Development Commissioner, Govt. of NCT of Delhi to 
examine the list of 794 water bodies supplied by the 
petitioner and submit a report to the Hon'ble Court. The 
Committee held periodic meetings and 588 number of 
water bodies were reconciled and the position has been 
informed to the Hon'ble High Court by the Development 
Commissioner. 

Action for Removal of encroachment/misuse and 
appropriate development plans would be taken by DDA 
as per its Acts and Rules after Verification of factual 
position. 

Multi purpose National Identity Card 

2735. SHRI RAJENDER KUMAR: 
SHRI NAKUL DAS RAI: 
SHRI ANIRUDH PRASAD ALIAS SADHU YADAV: 
SHRI S.D. MANDLlK: 
SHRI Y.G. MAHAJAN: 
SHRI RATILAL KALiDAS VARMA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Govemment has decided to issue 

Multi-purpose National Identity Card to each citizen in 
the country; 

(b) if so, the details and purpose thereof and the 

expenditure likely to be incurred thereon; 

(c) the time by which these identity card will be 
issued; 

(d) whether Non-lndi8l) citizens would be included in 
this scheme; 

(e) if so, the details thereof; 

(f) whether participation of the State Govemments 
has also been ensured in this scheme; and 

(g) if so, the extent to which participation of State 
Govemments have been ensured? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (c) 
Keeping in view the complexities involved in implementing 
the Multi-purpose National Identity Card scheme, the 
Government have initiated a Pilot Project on an 
experimental basis in a few selected sub-districts of 
various districts of 13 States and Union Territories. The 

Pilot Project is expected to be completed by December, 
2004. The main scheme in the entire country would be 
implemented after taking into account experiences and 
lessons drawn from the Pilot Project. 

The main purpose of the scheme is to provide a 
credible individual identification system for improving the 
security conditions and to help the &-govemance initiative 
by improving the citizen-Govemment interface. 

(d) and (e) The Govemment proposes to enumerate 
the non-citizens alongwith citizens during the process of 

preparation of Population Register. 

(f) and (g) Yes, Sir. The State Government officials 

at various levels from the village through district to the 
State are directly involved with the implementation of the 

Pilot Project. 
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Backwardness in Konkan Region 

2736. SHRI EKNATH MAHAOEO GAIKWAO: 
SHAI SANJAY DHOTRE: 
SHRI PRAKASHBAPU V. PATIL: 
SHRI TUKARAM GANGADHAR GADAKH: 
SHRt ANANDRAO V. ADSUL: 

WiD the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether in view of backwardness of the Konkan 
and Vidharbha regions, Government of Maharashtra has 
been persistentty pressing for constitution of a separate 
development Board tor the Konkan and VIdharbha regions; 

(b) if so, whether Planning Commission has submitted 
a draft report for constitution of such boards in the light 
01 experience in report of the existing 3 Development 
Boards in Maharashtra; and 

(c) if so, the decision taken for constitution of the 
Board in the light of the study conducted by the Planning 
Commission? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HOOLYA GAVIT): 
(a) A separate development board for Vidarbha region in 
Maharashtra which was established under the provisions 
of Article 371 (2) of the Constitution is functioning in 
Maharashtra at present. A proposal has been received 
from the State Government of Maharashtra for 
establishment of a separate Development Board for 
Konkan region (which now forms part of the Development 
Board for rest of Maharashtra) by amending article 371 
(2) of the Constitution. 

(b) No, Sir. The Planning Commission had undertaken 
a performance evaluation study on the wot1cing of the 
three existing Development Boards in Maharashtra and 
have submitted their report to the Government. 

(c) No decision is taken with respect to the 
Constitution or non-constitution of the Board in light of 
the study conducted by the Planning Commission. 

Salel and URI Hydro Power Project.e 

2737. MS. MAHBOOBA MUFTI: Will the Minister of 
POWER be pleased to state: 

(a) the total investments made by National 
Hydroelectric Power Corporation in the construction of 

Salal and URI (I) Hydro Electric PrOjects in Jammu and 
Kashmir; 

(b) the revenues generated from these projects for 
the last three years, separately; 

(c) whether the Union Government propose to hand 
over these projects to Jammu and Kashmir Government; 
and 

(d) if so, the details thereof? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) National Hydroelectric Power Corporation (NHPC) has 
made a total investment of Rs. 940.60 crores and 
Rs. 3787.92 crores in the Salal Hydroelectric Project and 
URI Stage-I Hydroelectric Project respectively in Jammu 
& Kashmir. 

(b) Details of the gross sale revenues generated from 
the above two projects during the last three years are as 
under: 

(Rs. in crores) 

Year 2001-02 2002-03 2003-04 

Salal 168.61 

URI Stage-I 611.26 

176.19 

630.89 

209.88 

620.13 

(c) and (d) There is no proposal under consideration 
of the Government of India for handing over the above 
projects to Jammu & Kashmir Govemment. 

Anti-CorRIptlon Drive In DDA 

2738. SHRI HEMLAL MURMU: 
SHRI ABDUL RASHID SHAHEEN: 
MOHO. MUKEEM: 
SHRI BRIJBHUSHAN SHARAN SINGH: 
SHRI KASHIRAM RANA: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether any special drive has been launched to 
grab the corrupt officials of Delhi Development Authority 
during the last three years; 

(b) if so, the details thereof; 

(c) the number of offICials arrested under Prevention 
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of . Corruption Act during each of the last three years and 
thereafter, tiN date; 

(d) the action takenlproposed to be taken against 
them; 

(e) the number of corrupt officials out of them 
identified by the vigHance Department of DDA and Central 
Vigilance Commission during the said period and action 
taken against them; 

(f) the number of cases pending in DDA under 
Prevention of Corruption Act,aJongwith the present status 
of each case; 

(g) whether any decision has been taken or proposed 
to be taken to reinstate certain officers who are under 
suspension; and 

. (h) if so, the details thereof and the reasons therefor? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) and (b) Delhi Development 
Authority (DDA) has reported that action to prevent 
corruption in the organisation and take punitive action 
against delinquent officials is a continuous process. During 
the last three years and upto 12th August, 2004, 467 
departmental proceedings have been initiated against its 
officersfstaff, on grounds of corruption, negligence of 
duties. lack of supervision, etc., During this period. major 
penalties have been imposed in 181 cases and minor 
penalties have been imposed in 245 cases. 

(c) to (e) DDA has reported that 26 of its officers 
and staff were arrested/caught under Prevention of 
Corruption Act during the last three years and thereafter 
till date. All the said officers/staff were placed under 
suspension as recommended by the investigation 
agencies. DDA has reported that during the last three 
years and upto 12.8.2004. penalties have been imposed 
in 426 cases. 

(f) According to DDA 29 cases under the Prevention 
of Corruption Act are pending against its officers/staff. 
The present status of these cases is as under: 

Prosecution sanction issued 

Prosecution sanction under process 

Under investigation with agencies 

13 

06 

10 

(g) and (h) Review Committees have been constituted 
by the DDA to consider the cases of suspended officials. 
Out of the 26 officers/staff of DDA suspended during the 
last three years, four officials have been reinstated on 
the recommendations of the Review Committees, no 
objection from the Investigating Agencies and without 
prejudice to the result of the pending cases. 

Seminar of Energy Ministers on 
Rural Electrification 

2739. SHRI V.K. THUMMAR: Wilt the Minister of 
NON·CONVENTIONAL ENERGY SOURCES be pleased 
to state: 

(a) whether a seminar of energy ministers of States 
was held in Delhi recently; 

(b) if so, the details thereof alongwith the main 
recommendations made therein and accepted by the 
Govemment for implementation; and 

(c) the steps taken/proposed to be taken by the 
Government to implement these recommendations? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON·CONVENnONAL ENERGY SOURCES (SHRI VILAS 
MUTTEMWAR): (a) to (c) A Conference of Ministers of 
Power and Renewable Energy was held on June 29th 
2004 at New Delhi to discuss about implementation of 
renewable energy programmes in the States. The 
Conference supported the new initiatives proposed by the 
Ministry and recommended their implementation. These 
include the development of a Village Energy Security 
Programme based on renewable energy including 
electrification; 20th August to be observed as Rajiv Gandhi 
Akshay Urja Divas; setting up of District Advisory 
Committee for renewable energy in each district; and, 
setting up of Renewable Energy Centers in every State. 
Necessary action has been taken to implement these 
recommendations. Certain other suggestions also emerged 
from the Conference which will be suitably incorporated 
in various schemes where necessary. 

Displaced Families of Mejia Thermal Power Project 

2740. SHRI SUNIL KHAN: Will the Minister of 
POWER be pleased to state: 

(a) whether any agreement has been signed for 
rehabilitation of displaced families of Mejia Thermal Power 
Plant, between the State Government and the 
management of MTPS, in West Bengal; 
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(b) if so, the salient features thereof; 

(c) whether the 4th unit of the project has been 
commissioned; and 

(d) if· so, the details thereof .and if not, .the time by 
which it is likely to be commissioned? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) No, Sir. 

(b) Question does not arise. 

(c) No, Sir. 

(d) Date of commercial operation has been scheduled 
by end of September, 2004. 

{Translation} 

Promotion of Non-Conventional Energy Sources 

2741. SHRI PANKAJ CHOWDHAAY: WiH the Minister 
of NON-CONVENTIONAL ENERGY SOURCES be 
pleased to state: 

(a) whether any proposal is under the consideration 
of the Government for making the use of non-<:onventional 
energy mandatory in road side advert~ts displayed 
in cities, Neon sign boards, hOardings etc. with a view to 
conserving electricity and promoting power generation 
through non-conventional energy sources; 

(b) if so, the details thereof; and 

(c) the time by which a final decision is likely to be 
taken in this. regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHAI VILAS 
MUTTEMWAR): (a) to (c) Solar photovolatic technology 
has the potential of meeting the power requirements of 
the road side advertisement displays, hoardings etc. and 
thereby. saving the conventional electricity. The financial 
viability of the system depends on the size and type of 
hoarding and the site conditions. The Andhra Pradesh 
Government has recently issued an order to the Municipal 
Corporations, Municipalities and Urban Development 
Authorities in the State for making use of solar energy 
for advertiSing hoardings and street lights. The Central 
Government may have to organize a series of 
consultations with Municipal Corporations and Urban 
Development Authorities to develop a plan for wider use 

of solar photovoltaics in the cities. One such consultation 
meet with Municipal COlporations and Urban Development 
Authorities is being organized on 6th September, 2004, 
to ascertain the views of Mayors and Municipal 
Commissioners. 

[English} 

Red Beacons Vehicles 

2742. SHRI D.P. SAROJ: 
SHRI RAM KRIPAL YADAV: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(8) whether the Delhi Traffic Police has recently 
challaned many vehicles for alleged abuse of red beacons 
on top of vehicles; 

(b) if so, the details thereof during the current year; 

(c) whether several VIPs who are nol entitled to use 
red beacons fitted vehicles have been found misusing 
the same; and 

(d) if so, the action taken by the Govemment to 
ensure proper use of red beacons fitted vehicles? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 
(a) and (b) During the period from 1st January, 2004 to 
31st July, 2004 only one person has been challaned by 
Delhi Traffic Police under Section 97(2) of the Delhi Motor 
Vehicles Rules, 1993 and Section 177 of the Motor 
Vehicles Act, 1988 for unauthorisedly using red beacon 
light 

(c) and (d) Motorists found to be using flashing ligh1s 
on the top of their vehicles in violation of the provisions 
of the Central Motor Vehicles Rules, 1980 or the Delhi 
Motor Vehicles Rules, 1993 are prosecuted under Section 
177 of the Motor Vehicles Act, 1988 irrespective of their 
status. 

Closure of Low Tariff Power Projects 

2743. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Ministef of POWER be pleased to state: 

(a) whether the Govemment has announced in the 
India Power Conclave 2004 that the Govemment had 
called for a meeting of stake holders to bring about the 
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financial closure of 8,000 MW low tariff power projects in 
the country; 

(b) if so the details thereof; and 

(c) the reasons for closure of each such projects? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) to (c) In the past few months, financial closure of 9 
private sector power projects with an aggregate Installed 
capacity of about 2450 MW involving an investment of 
Rs. 10,000 crores has been facilitated. An Inter 
Institutional Group (IIG) was constituted in January, 2004 
to facilitate financial closure of private sector projects likely 
to come up in the Tenth Plan. The IIG has provided a 
forum for interaction amongst promoters of power projects, 
banks and financial institutions and the Ministry of Power. 
The representatives of the power projects have been 
invited for discussions during various IIG meetings. In 
particular, the Ministry of Power has intervened to expedite 
clearances/sanctions pending with Ministry of Petroleum 
& Natural Gas, Ministry of Coal, Ministry ot Environment 
& Forests, etc. The IIG has been instrumental in bringing 
about speedy financial closure through better coordination 
with the relevant agencies. 

[Translation1 

Freedom Fighters Pensioners 

2744. SHRI HANSRAJ G. AHIR: Will the Minister of 
HOME AFFAIRS be pleased to state the number of 
freedom fighters pensioners in various StatesiUnion 
Territories as on date, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVfT): A 
State-wise statement indicating the number of freedom 
fighters in whose cuM pension has been sanctioned by 
the Central Government as on 31.7.2004 is enclosed. 

Stafement 

SI.No. Name of StatelUT 

2 

1. Andhra PradeSh 

2. Arunachal Pradesh 

No. of Pensions 
Sanctioned 

3 

13,665 , 
o 

2 

3. Assam 

4. Bihar 

5.. Goa 

6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

9. Jammu & Kashmir 

10. Kamataka 

11. Kerala 

12. Madhya Pradesh 

13. Maharashtra 

14. Manipur 

15. Meghalaya 

16. Mizoram 

17. Nagaland 

18. Orissa 

19. Punjab 

20. Rajasthan 

21. Tamil Nadu 

22. Tripura 

23. Uttar Pradesh 

24. West Bengal 

25. Andman & Nicobar Islands 

26. Chandigarh 

27. Dadra & Nagar Haveli 

28. Daman & Diu 

29. NCT of Delhi 

30. Pondicheny 

31. Indian National Army (INA) 

Total 

to Questions 

3 

4,436 

24,868 

1,268 

3,590 

1,684 

614 

1,806 

10,063 

3,082 

3,447 

16,723 

62 

86 

04 

03 

4,187 

7,004 

806 

4,096 

887 

17,988 

22,472 

03 

89 

83 

33 

2,042 

316 

22,466 

1,67,873 

154 
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[English} 

Beneftt of Ftfth Pay Comml_lon to Police 
Personnel 

2745. SHRI HARIKEWAL PRASAD: 
SHRI ALOK KUMAR MEHTA: 

WI! the Minister of HOME AFFAIRS be pleased to 
state: 

<a) whether the Govemment has implemented the 
5th Pay Conwnission's recommendations meant for the 
paIic:e persorn"l8l; 

(b) If so, the details of police services wherein the 
recommendations have been implemented completely; 

(e) wtlether the personnel of Delhi Andaman Nicobar 
Islands Police Service (DANP, have been denied the 
benefils of 5th Pay Commission. 

(d) if so, the reasons therefor, and 

(e) the remedial action takenIto be taken to remove 
the disparity? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 
(a) Yes sir. 

(b) to (d) The recommendations of the 5th Central 
Pay Commia&ion in respect of the three organized police 
services under the Union, namely, the IPS, the DANIPS 
and the Pondieherry Police Services, have been 
implemented with modifications, keeping in view the 
verticaJ and horizontal relativities existing between various 
Group 'A' and'S' Services, including the All India 
Services, under the Union and the functional duties and 
responsiriIities of the members of these Services. 

<e) The matter regarding modifications in the 
~ofthe~ofthe5lhCe~ 

Pay CommiIsion in respect of DANIPS is sub-judice. 

2746. SHRI CHENGARA SURENDRAN: WiD the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a, whether the Govemment has received proposal 
from the Govemment of Kerala for sanctioning 100 

schools and 200 courses under Vocational Higher 
Secondary branches; and 

(b) if so, the present status thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) Yes, Sir. A proposal for expansion of the 
scheme of Vocationalisation of Sec:ond!iry Education by 
introducing 200 Vocational courses in 100 new schools 
and for introduction of 200 Courses in the existing schools 
for the year 2004-05 has been received from the State 
Government of Kerals. The estimated cost of the proposal 
is Rs. 37.36 crores. 

(b) The proposal is under consideration. 

[Translation} 

Death of Triblil Children due to .... nutrlUon 

2747. SHRI NITISH KUMAR: WHI the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a, whether the Government is aware of the death 
of tribal children due to malnutrition in a number of States 
in the country; 

(b) if so, the State-wise number of deaths of trlbals 
reported during the last one year; 

(c) whether the Union Government has investigated 
into the actual cause of these deaths; 

(d) if so, the details thereof; and 

(e) the remedial steps taken by the Union 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH): (a> No State Government has reported about 
deaths of tribal children due to malnutrition. 

(b) to (d) The question does not arise. 

(e> .The Government is implementing a number of 
schemes to improve nutrHion and health status of children 
including those in tribal areas. For example, 759 Integrated 
Child Development Services projects have been 
sanctioned for tribal areas by the Department of Woman 
& ChUd Development. Similarty Ministry of Tribal Affairs 
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has been implementing a Central Sector Scheme of Grain 
Banks in tribal villages since 1996-97 in 13 States with 
the objective of preventing deaths of children in identified 
backward tribal areas. Department of Family WeHare has 
a nation wise programme of Reproductive and Child 
Health which aims at reducing infant mortality rate, under· 
5 mortality rate, mate mal mortality rate besides promoting 
health of children and women. 

/English} 

Shortage of Drinking Water in A&N Islands 

2748. SHRI MANORANJAN BHAKTA: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Andaman and Nicobar ISlands is 
facing acute shortage of drinking water; 

(b) if so, the details thereof; 

(c) the details of total water supply availability in the 
Andaman and Nicobar Islands; 

(d) whether the proposals for Flat Bay Water Supply 
Scheme and Rutland Island Water Drawing Scheme are 
laying pending with the Union Government for a long 
time; 

(e) if so, the reasons therefor; and 

(f) the time by which the proposals are likely to be 
cleared? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) and (b) A&N Administration 
has informed that there is no acute shortage of water, 
although shortage of drinking water is experienced in 
some areas ot the islands during the peak summer 
season between mid-February and mid-May. There is 
shortage because of less/no rainfall resulting in less yield 
to strearns/nallahs. 

(c) A&N Administration has reported that the daily 
average supply in the city of Port Blair is 240 lakh litres 
against the daily requirement of 300 lakh litres. In other 
areas, water is supplied from nearby sources such as 
streams, naUahs, dug-wells, etc. 

(d) to (f) No, Sir. The proposals are not pending 
with this Ministry. A & N Administration have reported 
that Detailed Pro/eet Report (DPR) on Flat Bay Scheme 

submitted to Ministry has been returned for some 
additional clarifications on the effect on MiiUlQf'ove Forest. 
Further survey is being done by A & N Administration to 
ascertain the zero effect of Mangrove Forest. However, 
the DPR for raising the height of Dhanikhari Dam to 
augment water supply in Port Blair Municipal Area, which 
was submitted to Ministry of Water Resources fOf approval 
is awaited. 

{Translation} 

Expenditure on Setting up of Fertilizers Plants 
Abroad 

2749. SHRI RAM KRIPAL YADAV: 
SHRI KASHIRAM RANA: 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) the amount spent by the Govemment on setting 
up of fertilizers plants abroad during the last three years; 

(b) the extent of success achieved by the Govemment 
in this regard; and 

(c) the details of plants which have become 
operational and their present status? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) to (c) No expenditure has been incurred 
by the Government for setting up of fertilizers plants 
abroad during the last 3 years. However, IFFCO and 
KRIBHCO, two fertilizer cooperatives in the country along 
with Oman Oil Company are setting up a joint venture 
urea project in Oman at an estimated cost of US $ 969 
million with equity participation of US $ 80 million each 
by IFFCO and KRIBHCO. The project has commenced 
implementation on 15.8.2002 and is scheduled to be 
commissioned in 35 months i.e. by 15.7.2005. 

(English) 

Appointment of Commissions for STs 

2750. SHRI M.P. VEERENDRA KUMAR: 
SHRI RAYAPATI SAMBASIVA RAO: 

Will the Minister of TRIBAL AFFAIRS be pleased to 
state: 
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(a) whether Govemment has set up commissions to 
study roadmap. for the improvement of disadvantaged 
section of society for schedUled tribes; 

(b) if so, the main purpose of these commissions; 

(c) the time by which these commissions will submit 
their reports; 

(d) the steps being taken to implement its 
recommendations; 

(e) whether it is a fact that before the report of the 
Scheduled Areas and Scheduled Tribes Commission could 
be finalized. the Govemment has circulated a draft 
national policy on tribaIs; and 

(0 if so, the.present status of the draft national policy 
on tribals? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) to (d) Yes Sir, the 
Scheduled Areas and Scheduled Tribes Commission 
(SA&ST Commission) was set up initially for a period of 
one year and was granted extended period of another 
year up to 16.7.2004. The purpose of the SA&ST 
Commission was to examine the socio-political and 
administrative set up, developmental strategies, 
constitutional provisions and matter connected with 
administration of the scheduled areas and/or the weHare 
of the scheduled tirbe in the country and forrnutate an 
outline of a viable comprehensive tribal policy. The SA&ST 
Commission has submitted its report recently on 
16.7.2004. Steps are being taken to examine the 
recommendations. 

(e) and (f) The draft national policy for tribals 
attempted is to be a general guideline that will advise on 
the directions to be taken for tribal development and other 
related issues. The draft policy paper has been sent to 
:e~perts and opinion makers inviting their commentsl 
suggestions for improvement. It has also been placed On 
Ministry'S website for wider viewing seeking commentsl 
suggestions. 

It is proposed to make use of suggestions/comments 
as also the observations/recommendations of the SA&ST 
Commission into consideration for final drafting of the 
national policy for· tribals to be considered by the 
Government. 

{T'ranslationj 

Additional Financial Assistance under NSDP 

2751. SHRI THAWAR CHAND GEHLOT: Will the 
Minister of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleased to state: 

(a) whether the Government of Madhya Pradesh has 
sent a proposal to the Union Government asking for an 
additional financial assistance of Rs. 3.50 crore every 
year to the State Government for the benefit· of 336 bodies 
under National Slum Development Programme; 

(b) if so, whether the Union Govemment has granted 
the amount of financial assistance to the State 
Government; and 

(c) if not, the time by which it is likely to be provided? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMAR I SEWA): (a) No, Sir. 

(b) and (e) Question does not arise. 

Expansion Plan for IFFCO and KRlBHCO 

2752. SHRI DEVIDAS PINGLE: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether Indian Farmers Fertilizer Cooperative Ltd. 
(IFFCO) and Krishak Bharti Cooperative Ltd. (KRIBHCO) 
have prepared an expansion plan for expanding their 
business; 

(b) if so, the details thereof; 

(c) the names of places where 'IFFCO' and 
'KRIBHCO' propose to set up their new plants and the 
amount likely to be incurred thereon; and 

(d) the steps taken by the Government in this regard? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) to (d) Indian Fanners Fertilizer Cooperative 
Ltd. (IFF-CO) has no immediate plans to expand Its 
fertilizer business but it is conducting initial feasibility 
studies to explore the feasibility of setting up gas based 
power plants preferably adjacent to its existing fertilizer 
plants at Kalol, Aonla and Phulpur. "Krishak Bharti 
Cooperative Ltd. (KRIBHCO) has formulated a proposal 
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for expansion of urea prodUdion capacity by 10.56 lakh 
tonnes per· annum by setting up Hazita Fertilizer Project 
Phase" at an estimated investment of Rs. 1750 crore at 
Hazira, Distt. Surat, Gujarat. 

{English] 

Unemployment In J.K 

2753. SHRI MADAN LAL SHARMA: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the unemployment in the J&K State is 
the root cause of unrestness where disgruntled youth are 
tempted for terrorist and other anti national activities; 

(b) if so, the details thereof; 

(c) whether the State Govemment in the backdrop of 
above have time and again been requesting the Union 
Government for . lifting ban on employment, besides 
arranging a special recruitment drive in Military, Para 
Military Forces and allied central services to provide 
livelihood to the militancy affected people; 

(d) if so, the details thereof; 

(e) whether the assurances were also given both 
p.blicly and officially that reservation in technical 
institutions in other States of India among the Border 
educated youths will be made at Par with Kashmir 
Migrants; and 

(f) if so, the steps taken in that directions so far? 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): (a) and (b) There is no evidence to suggest 
that unemployment alone is the root cause tempting youth 
to terrorism and other national adivities. 

(c) and (d) There is no ban on recruitment including 
in the Central Police Forces (CPFs). Recruitment of 
Constables in CPFs is done on all India basis. Each 
State is allotted vacancies in proportion to its population 
basis. 

Details of recNitment made in CPFs in J&K during 
the last 3 years are as under: 

2001 2002 2003 

968 1344 1960 

(e) No such assurances were given. 

(f) Does not arise. 

{Translation] 

Loss due to Operation of Metro Rail 

2754. DR. LAXMINARAYAN PANDEY: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether metro rail is causing a loss of lakhs of 
f\lP8es at present; 

(b) if so, the details thereof since its beginning and 
the factors attributed thereto; and 

(c) the steps taken by the Government to check the 
losses? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NAB I AZAD): (a) No, Sir. Delhi Metro rail is 
not causing a loss of lakhs of rupees. 

(b) and (c) Do not arise. 

(English] 

Transfer Policy for K.V. Teachers 

2755. DR. M. JAGANNATH: 
SHRI RAJENDER KUMAR: 
SHRI RAVI PRAKASH VERMA: 
SHRIMATI USHA VERMA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government has recently formulated 
a new transfer policy for Kendriya Vtdyalaya teachers; 

(b) if so, the details thereof; 

(c) the modalities which have been worked out to 
ensure that unnecessary distress is not caused to anyone 
especially to women teachers; 

(d) the number of applications received during the 
last year till date by the Kendriya Vidyalaya Sangathan 
and Union Govemment regarding transfer of employees 
particularly from lady teachers to Dathi on the pretext of 
distance of more than 500 KM; and 
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(e) the action taken by the Government so tar in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (c) The Government has recently issued 
guidelines to the KVS to modifylhe transfer policy of the 
Kendriya Vidyalaya Sangathan for the academic year 
2004-05 to the following extent:-

(i) No transfers will be made other than on 
admillistlative grounds or on requests made by 
teachers, outside the zone or Region identified 
for this purpose by the KVS; 

(ii) The transfers shoutd mostly be done only against 
vacancies on the basis of requests received for 
the same; 

(iii) As far as possible. where either of the spouses 
are in the employment of Central Government, 
a KVS employee win not be transferred unless 
the spouse is also getting a transfer. The same 
principle may also apply in respect of those 
teachers whose spouses are working in Central 
PSUs, or with the State Government; 

(iv) Wherever transfers made in the past for lady 
teachers to places more than 500 KMs, a choice 
will be given to them to come back to any 
position within 500 KMs, provided there is a 
vacancy for the same. 

Detailed guidelines in respect of the above have sine 
been issued on 7th July 2004. 

(d) On inception of the new transfer policy for KVS, 
13,554 applications for request of transfer have been 
received for the year 2004-05. Out of these, 565 requests 
have been received from lady employees, who were 
transferred to places more than 500 KMs and want to 
come back to a place within 500 KMs. Particularly for 
Delhi, KVS has received such requests from 48 lady 
employees. 

(e) Requests within Intra Regionllnter Region mutual 
transfers have already been considered and orders have 
been issued. This wiH be followed by aqustment of surplus 
teachers and transfers of teachers against clear vacancies. 

Report of NCAEA 

2756. SHRI A VT AR SINGH BHADANA: Will the 
Minister of POWER be pleased to state: 

(.) whether the National Council of Applied Economic 
Research (NCAER) has submitted any report to the 
Central Electricity Regulatory Commiasion recently; and 

(b) if so, the salient features thereof? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) and (b) The CERC has commissioned the National 
Council of Applied Economic Research (NCAER) for 
preparation of a Consultation Paper on -Introducing 
completion in generation of Electricity" in the month of 
May, 2004. NCAER has submitted a draft paper on the 
subject to the CERC. The paper has been circulated by 
the Commission for public hearing. 

[Translation] 

Vacant AM of DDA 

2757. SHRI ABDUL RASHID SHAHEEN: 
SHRI BRUBHUSHAN SHARAN SINGH: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the number of DDA flats which are laying vacant 
for want of basic facilities as on date; 

(b) the details of the types of such vacant flats 
alongwith their locations and the dates since when lying 
vacant; 

(c) the financial loss Incurred by the Government 
due to these vacant flats; 

(d) the time by which Govemment would provide 
basic facilities to .these vacant flats; and 

(e) the reasons for not providing basic facilities in 
these flats and the details of the action taken againet the 
guilty officials? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAO): (8) DDA has informedthet no 
DDA flat is tying vacant for want of basic facUlties as on 
date. 

(b) to (e) Question does not arise. 
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[English} 

Amendment to Article 371 

2758. SHRI D.V. SADANANDA GOWDA: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether any proposal for amendment to Article 
371 of the Constitution ts pending wiIh Union Government; 

(b) if so. the measures taken by the Govemment 
thereon so far; and 

(c) the stage at which the matter stands as on date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 
(a) to (c) The Union Govemment had communicated to 
the Govem~t of Kamataka that the proposal of the 
State Government to amend Article 371 of the Constitution 
of India to provide for region-wise reservation in 
en.,loyment and admission to educational institutions in 
Kamataka on the lines of provisions in Article 371 D of 
the Constitution of India with respect to Andhra Pradesh 
was not found feasible. Thereafter, the Chief Minister and 
Leaders of all parties of both Houses of the Legislature 
of Karnataka submitted a Memorandum requesting 
Government of India to reconsider the view taken by the 
Government of India. The Memorandum is under 
examination. 

The Govemment of Maharashtra had proposed for 
amendment of Article 371 (2) of the Constitution to provide 
for a separate Development Board for Konkan region in 
Maharashtra. The said proposal is also under examination. 

Settlement of Lands In Trlbel Areas 

2759. SHRI DINSHA PATEL: 
SHRI MANSUKHBHAI D. VASAVA: 
SHRI KASHIRAM RANA: 
SHRIMATI JAYABEN B. THAKKAR: 

Will the Minister of TRIBAL AFFAIRS be pleased to 
state: 

(a) whether a Committee for the welfare of scheduled 
tribes set up by the Union Government has recommended 
that settlement for lands in the tribal and hill sloping 
areas be taken up on priority basis; 

. (b) if so, the details thereof; 

(c) whether the Union Govemment has received a 
proposal from the Govemment of Gujarat for re-survey of 
thousands of tribal villages; 

(d) if so, the details thereof and present status of 
the proposal together with the estimated cost of the 
programme; 

(e) whether the State Government has also sought 
financial assistance for the programme; 

(f) if so, whether the assistance has been provided 
by the Union Govemment; and 

(g) if so, the details thereof? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) and (b) The 
Committee of Govemors in their report has recommended 
that a Centrally funded time bound programme for survey 
and settlement of lands in the tribal and hill sloping areas 
should be taken on priority where such survey and 
settlement has not been done. 

(c) to (g) The Ministry had received a proposal from 
the Revenue Deptt., Govt. of Gujarat, during 2003-04, for 
availing Central Assistance for a period proposal of 
resurvey in Tnbal Areas of Gujarat. The proposal was for 
resurvey of 2,788 villages at an estimated cost of 
As. 350.65 lakhs which was to be spread over the entire 
Tenth Plan (2002-2007). The above mentioned proposal 
was not included in the recommended list of proposals 
within the entitlement of the State during 2003-04 by the 
Tribal Welfare Department of GUjarat, which is the nodal 
Department for receiving grants from this Ministry. 

Loan to Power Companies 

2760. SHRI NAKUL DAS RAI: Will the Minister of 
POWER be pleased to state: 

(a) the amount of loan provided by the Power Finance 
Corporation to the power companies during each of the 
last three years; and 

(b) the amount of loan proposed to be provided to 
them during the current finarieial year? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) The amount of Loan provided by Power Finance 
Corporation Ltd. (PFC) during each of the last three years 
is as under: 
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Financial Year Disbursement 
(Rupees in Crores) 

5150 

7338 

8975 

(b) PFC has signed an MOU with the Ministry of 
Power according to which a target of R'S. 7620 crores 
has been $81 for disbursement of loans during the current 
financial year i.e. 2004-2005. 

[Translation} 

LIteracy Rate 

2761. SHRI LALCHANDRA KOL: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

<a) whether the Government have conducted any 
survey regarding the literacy among the people of 
Scheduled Castes and Scheduled Tribes in the Country; 

(b) if so, the details thereof, State-wise; and 

(c) the steps taken to promote the literacy among 
the people of these castes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): <a) and (b) A statement showing state-wise 
literacy rates amongst scheduled castes and scheduled 
tribes according to the 2001 census is enclosed. 

(c) The universalisation of the elementary education 
and eradication of adult ilUteracy form the two-pronged 
strategy for improving the literacy rate of the country 
including scheduled castes and scheduled tribes. In the 
elementary education sector, Sarva Shiksha Abhiyan 
(SSA) has been launched with a holistic and convergent 
approach to implement Universalisation of Elementary 
Education in a mission mode with the district focus. The 
educational development of children belonging to the 
Scheduled Castes and Scheduted Tribes is a special focus 
in the Sarva Shiksha AbhWan (SSA). The participation of 
daIits and tribals in the affairs of the school will be 
specially encouraged to ensure ownership of the Abhiyan 
by aU social groups, especially the most disadvantaged. 
Some of these interventions for children from socially 
weaker sections of the society are: 

• SpecIal mainstream camps, AlE centers for out-
of-school girlslSCIST children. 

• Special teaching support as per need. 

• Using Community Teachers. 

• Special training for non-tribal teachers to work 
in tribal areas, including knowledge of tnbsl 
dialed and bridge language Inventory for use of 
teachers. 

• Context specific intervention in the form of a 
hostel, an incentive or a special facility as 
required and Mid-day meal programmma. 

• Provision of free text books to all gir1lSCiST 
children at primary and upper primary level with 
an upper ceiling of Rs. 150 per child. 

• Context specifIC innovative interventions for girls' 
education and education of SCiST children up 
to As. 50 Iakh in a district in a particular year 
in which the ceRing for each intervention per 
year is Rs. 15.00 lakhs. 

• Incentives like uniforms and scholarships are 
funded from State Plan. 

• Text Book in mother tongue for children at the 
beginning of primary education where they do 
not understand regional language. 

• Setting up of EGS centers within a kllorrieter of 
habitation having at least 15 children in the age 
group of 6-14 years or even 10 children in hiUy, 
remote and tribal areas. 

The National Literacy MISsion (NLM) aims to provide 
functional literacy to non-literates in 15-35 age group. 

Statement 

SI.No. SI8\JT LiIaIac:y Lileracy 
llleat llleat 

SdIeIUad Sd1ecUed 
Castes Trilas 

2 3 4 

India 54.7 47.1 

1. Jammu & Kashmir 59.0 37.5 

2. Himachal Pradesh 70.3 65.5 

3. Punjab 56.2 NST 
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2 

4. Chandigarh 

5. Uttaranchal 

6. Haryana 

7. Delhi 

8. Rajasthan 

9. Uttar Pradesh 

10. Bihar 

11. Sikkim 

12. Arunachal Pradesh 

13. Nagalar1d 

14. Manipur· 

15. Mizoram 

16. Tripura 

17. Meghalaya 

18. Assam 

19. West Bengal 

20. Jharkhand 

21. OrisSa 

22. Chhattisgarh 

23. Madhya Pradesh 

24. Gujarat 

25. Daman & Diu 

26. Dadra & Nagar Haveli 

27. Maharashtra 

28. Andhra Pradesh 

29. Kamataka 

30. Goa 

31. Lakshadweep 

32. Kerala 

3 

67.7 

63.4 

55.4 

70.8 

52.2 

46.3 

28.5 

63.0 

67.6 

NSC 

72.3 

89.2 

74.7 

56.3 

66.8 

59.0 

37.6 

55.5 

64.0 

58.6 

70.5 

85.1 

78.2 

71.9 

53.5 

52.9 

71.9 

NSC 

82.7 
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4 

NST 

63.2 

NST 

NST 

44.n 
35.1 

28.2 

67.1 

49.6 

65.9 

65.9 

89.3 

56.5 

61.3 

62.5 

43.4 

40.7 

37.4 

52.1 

41.2 

47.7 

63.4 

41.2 

55.2 

37.0 

48.3 

55.9 

86.1 

64.4 

2 3 4 

33. Tamil Nadu 63.2 41.5 

34. Pondicherry 69.1 NST 

35. Andaman & Nicobar Islands NSC 66.8 

·Excludes Mao Maram, Paomata and Purul sub-divisions of 
Senapati district of Manipur. 
NSC: No Scheduled Casta notified 
NST: No Scheduled Tribe notified 

[English} 

Rural ElectrIfIcation 

2762. SHRI J.M. AARON RASHID: Will the Minister 
of NON·CONVENTIONAL ENERGY SOURCES be 
pleased to state: 

(a) the number of villages electrified in Tamil Nadu 
during the last three years through solar light voltage 
systems; 

(b) the number of villages in the State proposed to 
be electrified during the current year; 

(c) the details to funding of projects for solar 
electrification in the State; and 

(d) the ratio of contribution of Centre and State and 
the percentage utilization thereof during the last three 
years? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTTEMWAR): (a) and (b) As electrification of all census 
villages in Tamil Nadu has been achieved, no proposals 
were received for electrification of census villages in the 
State through solar photovoltaic systems. However, a 
project for electrification of 152 remote unelectrified 
hamlets through solar photovoltaic systems was sanctioned 
during 2003-04. A proposal for electrifICation of another 
106 remote unelectrified hamlets has also been received 
from the State agency. 

(c) Central Financial Assistance of As. 734.19 Iakhs 
has been sanctioned for implementation of the project in 
152 remote hamlets against which an amount of 
Rs. 367.00 lakhs has been released to the State agency. 
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<d) Central Financial Assistance upto 90% of the 
project cost is provided subject to certain benchmarks, 
with the balance amount to be met by the State. As the 
project is yet to be implemented, the amount released is 
yet to be utilized. 

N.C.T.E. Bangelcn 

2763. SARI. MANJUNATH KUNNUR: WiD the Minister 
of HUMAN RESOURCE DEVELOPMENT be· pleased to 
state: 

(a) the number of educational institutions in Kamataka 
which have submitted application to the South Regional 
Committee, National Council for Teacher Education, 
BangaJore for starting B.Ed. course for the academic year 
2004-05; 

(b) the number of TeaChers Training Institutes in 
Kamataka in particular and other southern states in 
general have been inspected; 

(c, the time by when the Government is likely to 
provide grant recognition to these education institutions 
for starting B.Ed. course for the academic year 2004-05; 
and 

(d) the reasons for delay in giving recognition to 
these institutions? 

THE MINIs:rER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATUI): (a) 684 institutions. 

(b) The Southem Regional Committee has so far 
caused inspection to be done in the case of 362 applicant 
institutions, which include 104 applicant institutions of 
Kamataka. 

(c) Recognition to teacher education institutions is 
not granted by the Central Government. 

(d) Receipt of unusually large number of applications 
lor recognition for the academic session ~5. 

Overcharging of Drugs 

2764. MOHO. MUKEEM: 
SHRI MUNAWAR HASSAN: 
MOHO. SHAHID: 

Will the Minister of CHEMICAlS AND FERTILIZERS 
be pleased to state: 

<a) whether the NPPA has received several 
complaints from various sections of the society regarding 
overcharging of drugs/formulation by some manufacturers; 

(b) if so, .the details of such cases came to the notice 
of NPPA during each of last three years and thereafter; 

(c) the action taken in each of the case including the 
recovery of overcharged amount during the said period; 

(d) whether certain big companies are not· furnishing 
information on prescribed forms which are mandatory 
under the DPCO, 1995 ; 

(e) if so, the details in this regard; and 

(f) the action taken or proposed to be taken against 
those manufactures? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) to (fl The information will be collected 
and laid on the Table of the House. 

Grants to Gandhlan Studies 

2765. SHRI C.K. CHANDRAPPAN: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
refer to the reply given to usa No. 535 dated July 23, 
2003 and state: 

(a) whether the Government has received any 
memorandum from the a.uthorities of Institute of Gandhian 
Studies, Varanasi requesting to restore its grants and 
aids; and 

(b) if sO,the steps taken to put the institute back on 
rails? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) Yes, Sir. Ministry of Human .Resourc:e 
Development has withdrawn its orders of 27th August, 
1999 under which ICSSR was directed to stop grants-in-
aid due to the Institute. The State Government has been 
requested to renew the registration of the Institute to 
enable the latter to receive funds. 

Allocation of Fund. 

2766. SHRI BIKRAM KESHARI DEO: Will Ihe Minister 
of URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
be pleased to state: 
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(a) the funds aHocated to Orissa for construction of 
2.25 lakh houses and 30,000 community toilets sanctioned 
under VAMBAY alongwith the share of the State 
Government of Orissa; 

(b) whether the Union Government plans to· increase 
the allocation in the Central subsidiary under this scheme 
for the State of Orissa; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMARI SEWA): (a) to (c) Against the total allocation 
of Rs. 15.32 crore since 2001-02 under VAMBAY including 
the allocation of Rs. 5.09 crore for the current year 2004-
05, the State of Orissa has, so far. been released central 
subsidy of Rs. 1.61 crore only against their project 
proposal, complete in aU respects for 638 houses. 
VAMBA Y is a demand driven scheme and central susidy 
is released only after the concemed State Govemment 
submits proposals. complete in all respects, and deposits 
the requisite state share in the designated VAMBAY 
account. Higher allocation to Orissa can be considered if 
the project proposals are received from Orissa State. 
subject to the availability of funds. 

Compenslltlon to Families of Para-Military Forces 
from KarglJ Funds 

2767. SHRI MADHUSUDAN MISTRY: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) the names of the State which have raised the 
funds to pay compensation for welfare of the families of 
Kargil martyrs; 

(b) whether this fund is utilized to pay compensation 
to the families of the soldiers of para-military forces who 
became martyrs; 

(c) if so, the number of families of such soldiers to 
whom compensation paid so far State-wise; 

(d) whether the fund is deposited in any bank and 
the interest accrued thereon; 

(e) if so, the details thereof and whether any such 
bank has defaulted; 

(f) if so, the details thereof and the amount deposited 
in such banks and the steps taken to recover the amount; 

(g) whether any compensation has been paid ftom 
Kargil Martyrs fund to Akshhardham temple martyrs; and 

(h) if so, the details thereof? 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): (a) and (b) As per available information the 
names of States which have raised funds to pay 
compensation for welfare of families of Kargil Martyrs 
and the names of States which have utilized the· funds 
to pay compensation to the families of the soldiers of 
paramHitary forces who became martyrs are as under: 

Names of States which have raised funds to pay 
compensation for welfare of families of Kargil martyrs 

Haryana 

Punjab 

Maharashtra 

Himachal Pradesh 

Andhra Pradesh 

Rajasthan 

Bihar (including Jharkhand) 

Kamataka 

Orissa 

Madhya Pradesh 

West Bengal 

Kerala 

Tamil Nadu 

Uttar Pradesh (including UttaranchaJ) 

Assam 

Jammu & Kashmir 

Chandigarh 

Pondjcherry 

Chhattisgarh 

Gujarat 

Assam 

Tripura 

Mizoram 
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Names of States which have utilized the funds to pay 
compensation to the families of the soldiers of para-military 
forces who became martyrs 

Haryana 

Punjab 

Maharashtra 

Himachal Pradesh 

Rajasthan 

Orissa 

Madhya Pradesh 

Tamil Nadu 

Gujarat 

(c) to (h) Information is being collected and will be 
laid on the Table of the House. 

Sharat Shlksha Kosh 

2768. SHRI KHARABELA SWAIN: 
SHRI RAYAPATI SAMBAS IVA RAO: 
SHRI IQBAL AHMED SARADGI: 
SHRI ANANDRAO V. ADSUL: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government propose to review Bharat 
Shiksha Kosh and to put a ban on the direct flow of the 
T ax-free donations of alumni associations to their alma 
mater, 

(h) if so. the status report prepared in this regard; 
and 

(c) time by which final decision is likely to be taken 
in this regard? 

THE MtNlSTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (c) According to the instructions issued on 
21.2.2003, all the autonomous bodies/Public Sector 
Undertakings under the Department of Secondary & 
Higher Education and the Department of Elementary 
Education & Literacy, which receive donations/grants from 
any external sources (other than Government support) 
for educational and research activities, were required to 
get such donations/grants routed through the Bharat 

Shiksha Kosh. The matter has been reviewed and the 
above instructions have been withdrawn under subsequent 
instructions issued on 27.7.2004. 

Price of Non-Schedule Formulations 

2769. SHAI MUNAWAR HASSAN: Will the Minister 
of CHEMICALS & FERTILIZERS be pleased to state: 

(a) whether NPPA is monitoring the prices of non-
scheduled formulations; 

(b) if so, whether the cases of violation of increase 
in prices of non-schedule formulations have come to the 
notice during the last five years; 

(c) if so, the details thereof; and 

(d) the steps taken against the defaulters? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) and (d) 74 bulk drugs are specified in the 
First Schedule of the Drugs (Prices Control) Order, 1995 
(DPCQ, 95). Prices of non-Scheduled formulations are 
fixed by the manufacturers themselves keeping in view 
the various factors like cost of production, marketing/selling 
expenses, R&D expenses, trade commission, market 
competition, product innovation, product quality etc. The 
Government takes corrective measures where the public 
interest is found to be adversely affected. 

Fake Mark Sheet 

2770. SHRI SUGRIB SINGH: 
DR. COL. (RETO.) DHANI RAM SHANDIL: 

Will the Minister of HUMAN RE:";OURCE 
DEVELOPMENT be pleased to state: 

(a) whether the University Grants Commission/Delhi 
University have issued any orders to its affiliated colleges 
for submitting Original mark sheets and certificates along 
with an attested copy thereof of the students seeking 
admiSSion in degree classes; 

(b) if so, the reasons therefor a10ngwith the purpose 
behind it; 

(c) whether any time limit has been fixed for retuming 
the original mark sheets and other certificates; 

(d) if so, the details thereof; 
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(e) if. not. the time by which the original certificates 
of lhestudents would be Attumed; 

(f) whether the certificates submitted by some 
students have been found fake; 

(g) if so, the number of cases of fake mark sheets 
reported till datI!; and 

(h) the action taken by the Government against such 
students? 

THE MINI::iTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (e) According to the information fumished 
by the University of Deihl, though no specific orders have 
been issued by the University, as a normal procedUAt 
the students are required to. submit original marksheets 
and certificates at the time of their admission with a view 
to avoid multiple admissions and to verify the authenticity 
of the certificate. These certificates are retained by the 
colleges tHI the process of admissions is completed are 
and returned to the students thereafter. 

(f) to (h) This year no case' of fake certificates/mark 
sheets has been reported to the University till date. 

{Translation} 

inclusion of LaWflna Caste In ST. Llat 

2771. SHRIMATI PRATIBHA SINGH: Will the Minister 
of TRIBAL AFFAIRS be pleased to state: 

(a) whether Government of Himachal Pradesh and 
the Representatives of People have sent a proposal to 
the Union Government for inclusion of Lawana Caste in 
the list of Scheduled Tribes; and 

(b) if so, the present status of the proposal? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. I(YNDIAH): (a) and (b) Yes, Sir. 
The Government of Himachal Pradesh has recommended 
inclusion of Lawana community in the list of Scheduled 
Tribes. The recommendation is being processed as per 
the approved modalities for deciding such claims. 

{English} 

Women StudtesCentres 

2772. SHRI CHANDRA BHUSHAN SINGH: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment is aware that the various 
universities in the country have decided to change the 
agenda with regard to women's studies· centers; 

(b) if so, whether the Government has received any 
representation in this regard particularly to pay special 
attention to the educational facilities for Muslim women; 

(c) if so, the details thereof and the reaction of the 
Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) According to the information fumished by 
University Grants Commission (UGC), the UGC has not 
received any communication from any of the universities 
in the country to change the agenda with regard to 
women's studies centres. 

(b) and (c) Do not arise. 

Flood/Cyclone In Lakshadweep 

2773. DR. P.P. KOYA: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether the Govemment is aware of the severe 
flash flood and cyclone in the Lakshadweep Islands in 
the recent past; 

(b) if so, whether the Govemment has made any 
assessment with regard to the loss of life and property, 
agricultural plantation, fishing boats besides the families 
dislocated as a result of the calamity; 

(c) if so, the details thereof; 

(d) the nature of relief provided and the extent of 
compensation given to the families of the cyclone victims; 
and 

(e) the number of families rehabilitated so far and 
the time by which the remaining families are likely to be 
rehabilitated? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODL YA GAVIT): 
(a) Yes, Sir. 

(b) and (c) The Lakshadweep Administration 
appointed a Committee to assess the damage caused by 
the cyclone so that suitable financial assistance could be 
extended to the affected families. The said CoR\olittee 
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have since submitted its report to the Lakshadweep 
Administration. No loss of life has been reported. The 
Lakshadweep Administration have been advised to make 
final assessment, in terms of the report submitted by the 
Committee, of the damage caused by the cyclone and 
the quantum of compensation to be provided to the 
affected families on the basis of the revised list of Items 
and norms of expenditure for assistance in such cases 
issued by Govemment of India. 

(d) Soon after the cyclone hit the Lakshadweep Group 
of Islands in early May, 2004, the Lakshadweep 
Administration organized relief camps in six Islands, 
namely, Kavaratti, Amini, Kdtan, Chetlat, Kadmat and 
Andrott to provide shelter, food etc., to the affected 
families. No compensation has so far been paid to the 
affected families pending final assessment of the damage 
caused and the quantum of the compensation to be paid 
to the affected families. 

(e) Aft the affected persons retumed to their home 
within one week. Nobody required permanent rehabilitation 
at an altemative site. 

Leakage of Gas From Oswal Chemicals and 
fertilizer Factory 

2n4. SHRI BRAHMANANDA PANDA: WiU the 
Minister of CHEMICALS AND FERTIUZERS be pleased 
to state: 

(a) wheIher the Union Govemment is aware of the 
leakage of hazardous Ammonia Gas several times from 
0swaI Chemicals and Fertilizer Factory at Paradeep, Orissa; 

(b) wheIher any enquiry has been conducted to probe 
the repeated incidents; 

(c) if so, the finding thereof; 

(d) the steps taken by the Govemment to ensure 
safety measures for the wort<ers as wen as for the neaIby 
inhabitants; and 

(e) the details of casualties and compensation paid 
to each of them during the last five years, year-wise? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) Yes Sir. 

(b) to (e) Following reports of leakage of ammonia 
from 08waI Chemicals and FertiHzers Ltd. (OCFL)'s plant 

at Paradeep in Orissa, a joint inspection by the central 
Pollution Control Board and the Ministry of Environment 
and Forests had found the plants not complying with the 
prescribed norms. As a preventive step to ensure safety, 
directions were issued to OCFL by the Central 
Govemment in July 2000 and also the Orissa State 
Pollution Control Board (SPCB) in May 2001 to take 
adequate measures to control and mitigate pollution. The 
Orissa SPCB subsequently issued closure directiOns to 
the unit for non-complance and its operations were closed 
down in February 2003. After adoption of adequate 
pollution control measures, the plBnts of OCFL, Paradeep 
were restarted on March 17, 2004 and during the trial 
runs up to March 31, 2004, their pedormance was fC»Jnd 
satisfactory by the Orissa SPCB. No compensation has 
been paid by the Central Govemment in connection with 
the above. 

[Translation] 

Subletting of Govanment Accommodation 

2775. SHRI M. ANJAN KUMAR YADAV: 
SHRI MANSUKHBHAI D. VASAVA: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the number of bungalows, flats and quartefs bei1g 
found subletted by their a1lottees during each of the last 
three years, tin date, type-wise, pool-wise; 

(b) the action taken by the Union Govemment to get 
these houses vacated; 

(c) the action taken by the Union Govemment against 
the a1lottees of such Govemment accommodations; and 

(d) the action taken against the officials of the Ministry 
and the Directorate of Estates with the connivance of 
whom these accommodations had been subletted? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAO): <a) The number of quartera 
suspected of being sublet during the years 2002, 2003 
and 2004 (till 31.7.2004) is indicated in the statement 
enclosed. 

(b) and (c) Allotments in reapect of 970 quartera 
were cancelled and 1206 houses were got vacated 
(vacation of quarters include thenumbera which were 
canceUed prior to 2002) in accordance wtlh the pl'8llClbld 
procedure, during the said period. 
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(d) No official of the Ministry of Urban Development 
an the Diractorata of Estates has been found conniving 
in the subletting of Government accommodation. 

Statement indicating the number of Qual1ets under the 
Control of the DIt8ctotate of Estates suspected sublet 
during the yeats 2002, 2003 and 2004 (TiB 31.7.2004) 

Suspectedaublet 

Y .... Type-I Type-II Type-III Type-IV Total 

2002 338 245 81 04 668 

2003 165 155 73 06 399 

2004 176 99 46 03 324 
(till to 
31.7.2(04) 

~ of S~, Stella end Parldng Lota to SCI 
ST H8ndIcappeci 

2776. SHAt SUDAM MARNDI: Will the Minister of 
HOME AFFAIRS be pleased to state:; 

(a, whether the NDMCIMCD and Delhi Govemrnent 
are being approached by -AU Incla AssocIation for SCI 
ST and Physically HancIcapped Peoples UpUftment" to 
seek Al88fVation in aJIotment of Shops, Stalls. Kiosks and 
P8Itdng lots etc. since August, 2003; and 

(b) if 80, the details thereof and 1he action taken In 
this direction 80 far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 
(a) and (b) The information is being collected and will be 
laid on the Table of the Houee. 

Central AdvI80rJ BcNIrd of EducaUon 

2777. SHRI IQBAL AHMED SARADGI: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pIeaaed to state: 

(a) whether any meeting of recently reconstituted 
CASE has since been convened; 

(b) if 50, the main recommendations made therein; 
and 

(c) the foUow-up action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY.OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (c) The first meeting of the reconatituted 
Board was held on 10-11 August 2004. It has been 
decided to constitute seven CASE Committees to look 
into the following critical issues which have emerged from 
the deliberations in the meeting:-

(i) Free and Compulsory Education Bill and other 
issues connected with elementary education. 

(ii) Girls Education and the Common School 
System. 

(iii' Universalisation of Secondary Education. 

(iv) Autonomy of Higher Education Institutions. 

(v) Integration of Culture Education is the School 
Curriculum. 

(vi) Regulatory Mechanism for the Text Books and 
parallel text books taught in school outside the 
Govemment System. 

(vii) Financing of Higher and Technical Education. 

[T'ranslatJon] 

SettIng up of Schools with Wortd BlInk APlatance 

2778. KUNWAR MANVENDRA SINGH: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a, the location-wise details of the primary schools 
set up or proposed to set up with the asaistance of 
World Bank in Uttar Pradesh; and 

(b) the amount allocated for the purpose during the 
last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A. 
FArMl): (a) According to the information received·from 
the Govemment of Uttar Pradesh, district-wise datails of 
the primary schools set up under the District Primary 
Education Programme (DPEP) with assistance of the 
World Bank in the State is given in the Statement 
enclosed. 

(b) The amount allocated for the purpose under the 
DPEP during the last three years is Rs. 3314.49 Iakh. 
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SIIIIaItInI 
2 3 

SJ.No. Districts Number of new .. primary schools 27. Kannauj 20 

set up during the 28. Kanpur Oehat 47 
last three .yeaJ'S 
(2001-02, 2002- 29. Mahoba 30 
03·and 2003-(4) 30. Mainpuri 33 
under OPEP 

31. Mathura 41 
2 3 

32. Mau 35 

1. Lakhimpur Khari 30 33. Meerut 16 

2. Shahjahanpur 35 34. Mirzapur 31 

3. Badaun 36 35. Muzaffar Nagar 67 

4. Maharajgunj 20 36. Pratapgarh 40 

5. Sonbhadra 20 37. Rai Bareli 30 

6. Barabanki 27 38. Sultanpur 15 

7. Bahraich 69 39. Unnao 26 

8. Shrawasti 9 Total 1649 

9. Agra 112 
{English] 

10. Ambedkar Nagar 20 
Coastal Police 

11. Azamgarh 96 

12. Baghpat 8 2779. SHRI VARKALA RAOHAKRISHNAN:WiII the 
Minister of HOME AFFAiRS be pleased to state: 

13. BaIIia 75 

14. Bijnor 58 <a) whether various coastal States have submitted 
proposals for the formulation of a coastal police with the 

15. ·BuIandShahar 74 objective of strengthening the existing infrastructure for 

16. Etah 59 
policing and patrolling in the coastal area; 

17. Faizabad 50 (b) If so, the details thereof, State-wise; and 

18. Farrukhabad 20 (c) the time by which the Government Is likely to 
19. Fatehpur 100 take final decision on each of auch proposals? 

20. Gautam Buddh Nagar 11 THE MINISTER OF STATE IN THE MINtSTRY OF 

21. Ghaziabad 8 HOME AFFAIRS (SHRI S. REGUPATHY): <a) to (c) 
Proposals were obtained from the coastal States for 

22- Ghazipur 113 formulating a scheme for strengthening the infrastructure 

23. Hairpur 24 for policing and patrolling in the coaslal areas. The 
proposals received from the coastal States provide for 

24. Jalaun 45 construCtion of buildings forcoaslal police statlon$, setting 

25. Jaunpur 48 
up of check poa1s and out posta in wlnerable areas, 
setting up of marine police equipped with personnel 

26. Jhansi 51 trained in maritime functioning, vessels for coastal 
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patrolling and other equipment. Since, considerable 
fmancial implications are involved, consideration of the 
proposal submitted by the coastal States will be possible 
after the proposed coastal security scheme has been 
finally approved by the Govemment. 

[Tl8ns1alion] 

SettIng up of ClPET In Jalpur 

2780. SHRI GIRDHARI tAl BHARGAVA: WiD the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a) whether any provision to set up the Central 
Institute of Plastic Engineering and Technology (CIPET) 
in Jaipur was made keeping in view the requirement of 
the small scale industries of Rajasthan during the Ninth 
five Year Plan; 

(b) if so, the reasons .or not setting up this centre 
80 far; 

(c) whether the Rajasthan Mineral and Investment 
Corporation (Rlloo) has propoaed Union Government to 
set up the plant in the State on the basis of sharing of 
expenditure; 

(d) if so, the details thereof; and 

(e) the reaction of the Govemment thereto? 

THE MINISTER OF CHEMICALS AND FERTIUZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) No, Sir. 

(b) Does not arise. 

(c) to (e) No, Sir. No proposal from RIlCO (Rajasthan 
Industrial and Investment Corporation) had been received 
during the Ninth Five Year Plan. However, the proposal 
for establishing CIPET Centre in Rajasthan has been 
received from RIlCO during the year 2003-04 (Tenth Fwe 
Year Plan). 

For establishment of CIPET Centre at Jalpur 
(Rajasthan) on cost sharing basis between State 
Govemment of Rajasthan and Govemment of India, the 
project cost to the tune of As. 2376.00 lakhs have been 
wor1<ed out by CIPET. 

[English] 

CeIling Package for Drugs 

2781. MOHO. SHAHID: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the task of identifying ceiling packs of 
drugs and determining their ceiling prices is done by the 
same officer; 

(b if so, the number of additional ceiling packs 
identified by National Pharmaceutical Pricing Authority; 

(c) whether the Ministry has announced non-ceiling 
packs of formulation for tablets and capsules; 

(d) whether it is a fact that other dosage forms like 
liquids, injectable and ointments have not been covered 
therein; 

(e) if so, the reasons therefor; and 

(f) steps taken by the Govemment to remove such 
discriminations? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) to (f) Identification of ceiling packs of drugs 
and determination of their ceiling prices is done by the 
National Pharmaceutical Pricing Authority (NPPA) under 
the provisions of the Drugs (Prices Control) Order 1995, 
(DPCO, 1995). The prices of ceiling packs and non-ceiling 
packs of various dosage forms like tablets,' capsules, 
liquids injectable and ointments etc., are fixed or revised 
either based on Form-III (of DPCO 1995) applications 
received from various formulators or on suo-moto basis. 
So far, since inception, NPPA has fixed/revised prices in 
the case of 1285 non-celling packs and 1272 ceiling 
packs, covering all such dosage forms. There is no 
discrimination between types of packs in the process of 
price fixation/revision of formulations. 

Employee. of HSCL 

2782. SHRI MOHAN JENA: Will the Minister of 
STEEL be pleased to state: 

(a) whether about 2000 employees on roll of the 
Hindustann Steelworks Construction Corporation Limited 
(HSCL) are not getting their salary regularty and have 
been deprived of their legitimate DA as it has been paid 
to the employees of other 67 Public Sector Undertakings; 
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(b) whether more than 12000 employees of HSCL 
who have given VRS during the period of 1999-2003 
have not received their lull and final payment aIongwith 
statutory dues; 

(c) if so, the steps proposed to be taken by the 
Government to solve the problems; and 

(d) whether the Government has any proposal tor 
the merger of HSCL with SAIL? 

THE MINISTER OF CHEMICAlS AND FERTIlIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) The financial condition of Hindustan 
Steelworks Construction ltd. (HSCL) has been adverse 
for the last several years. The company has not been 
able to generate sufficient resources to regularly pay 
monthly salary to ita employees worI<ing in the steel units. 
However, monthly salaries are being paid raguIarIy to the 
8fI1)Ioyees working in non-steel units. Government has 
provided following financial assistance to the company to 
enable it to clear salarylstatutory dues of its employees; 

- Non-plan loan of Rs. 89.44 crores during 
2001-Q2. 

- Non plan loan of Rs. 61.11 crores during 
2002-03 

Payment of DA has been frozen in terms of financial 
restructuring package provided to the company by 
Government in July 1999 tiD achievement of cash profit 
by the company. 

(b) and (c) All VRS related dues have been paid to 
employees who opted VAS. However, amtal'S of wagesI 
salaries on account of wage revision by the company 
have not been paid by the company due to its adverse 
firalCiaI concition. However, a provision of As. 71.89 
CI'Of88 has been made in the BE 2004-05 for HSCL to 
enable it to clear dues of ita separated employees. 

(d) Government has no proposal for the merger of 
HSCL with SAIL. 

FaIlure of Compuleltzallon In DDA 

2783. SHRI S.D. MAHDlIK: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether there has been failure of computeriZation 
in Housing Wing of Delhi Development authority; 

(b) If so, the details and the reasons therefor and 
the number of cases in which double aUotment has been 
made by the authority; and 

(e) the details of the expenditure incurred on 
computerization by DDA? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAO): (a) and (b) No, Sir. The DeIhl 
Development Authority (DDA) has informed that the 
foRowing actiVities of Housing Wl'lg have already been 
compuIerlzed: 

(i) Allotment of flats. 

(ii) Costing of flats. 

(iii) Processing & printing of Demand letters. 

(iv) Possession letters for some schemes. 

(v) Accounting receipts of Housing Department and 
online verification. 

(vi) Query facilities to public through website and 
information kiosks. 

(vii) Post allotment activities like change of addrasa, 
canceUation, change of mode of payment, ale. 

DDA has further reported that due to non-avaUability 
of old recordslfdeslproperty regiaters, double allotments 
have occurred in some cases. In such cases of double 
aRotment, as per policy guidelines. allotment of another 
flat at the same cost is made by DDA. 

(c) An amount of approximately As. 2 erores has 
been spent by DDA on computerization during the last 
five years. 

Padmashree AW8I'CI 

2784. SHRI ALEMAO CHURCHILL: Wdl the Minister 
of HOME AFFAIRS be pleased to state: 

(a) the criteria followed by the Govemment for 
awarding the Padmashree Award; 

(b) whether there is any limit on the number of theae 
awards to persons who have excelled in the field of 
sports; 8nd 

(c) if so, the reasons for not honouring the sports 
administrators with these awards? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 
(a) Any perstm without distinction of race, occupation, 
position or sex is eligible for Padma Awards. Padma 
Vibhushan is awarded for exceptional and distinguished 
service, Padma Bhushan for distinguished service of high 
order and Padma Shree for distinguished service in any 
field. All recommendations received in the Ministry are 
considered by the Padma Awards Committee comprising 
of distinguished persons nominated by the Prime Minister. 
The Committee applies highest standards while selecting 
persons in various fields and submits its recommendations 
to the Prime Minister and the President. 

(b) No, Sir. 

(c) All nominations/recommendations received for 
Padma Awards, including that of persons recommended 
in the field of Sports, are placed before the Padma 
Awards Committee. It is the Committee's prerogative to 
select suitable persons for the award, keeping in view 
the merit of each case. 

[Translation] 

Land Acquired by Government lit 
Bokaro Steel Plant 

2785. SHRI BHUVANESHWAR PRASAD MEHTA: 
Will the Minister of STEEL be pleased to state: 

(a) the extent of land acquired by the Government 
tor theBokaro Steel Plant so far; 

(b) the number of families rendered unemployed and 
homeless due to the acquisition of this land; 

(c) the number of persons who have been provided 
employment in this Plant and the number of families 
rehabilitated so far; and 

(d) the details of the people who are still to be 
provided employment and the families to be rehabilitated 
as on date? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) Govemment had acquired 31287.24 acres 
of land for Bokaro Steel Plant. 

(b) As per the data furnished by Director Project 
Land & Rehabilitation (OPLR), the number of families 
displaced as on 13.5.1988 due to land acquisition for 
Bokaro Steel Plant was 13,309. 

(c) 16199 displaced persons have been provided 
employment in Bokaro Steel Plant upto 31.7.2004. 

(d) BSL has already provided employment to more 
number of persons than the number of displaced families. 

[English] 

AcckkKd lit Tehrl Dam 

2786. SHRI KIRTI VARDHAN SINGH: 
SHRIMATI PRATIBHA SINGH: 
SHRIMATI NIVEO ITA MANE: 

Will the Minister of POWER be pleased to state: 

(a) whether there has been an accident in Tehri Dam 
recently; 

(b) if so, the details thereof; 

(c) the number of casualties and damage suffered 
due to said accident; 

(d) whether the Govemment has ordered an inquiry 
into the accident; 

(e) if so, the details thereof and the time by which 
the inquiry is likely to be completed; 

(I) the compensation paidlproposed to be paid to 
each family of victims by the UnionlState Government. 
separately; and 

(9) the steps taken by the Government to check 
recurrence of such incidents in future? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) Yes, Sir. 

(b) There has been a massive rockfaD in T·3 shaft 
of spillway from Elevation Level (EL) 695 M around 10.30 
P.M. on 2nd August, 2004 in Tehri HEP Stage-I (1000 
MW). The rock mass fell on the platform of 'slip form' 
erected at EL678M. The 'slip form' fell down on the 
swirling device area along with the rockfall. As a 
consequence, the protection platform above the swirling 
device area also collapsed. 

(c) 28 workers and one executive have died and 11 
workers of Mis. JPIL were injured in this incident. 
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(d) and (e) A High Level Inquiry Committee headed 
by Shri M.S. Reddy. Ex-Chairman. Central Water 
Commission & Ex-Secretary, Ministry of Water Resources 
and one Member each from Central Water Commission 
(CWC) and Central Electricity Authority has been 
constituted on 3rd August, 2004 by the Govemment of 
India with the following terms of reference: 

(i) To enquire into the cause-human, mechanical 
geological, etc. leading to the accident at the 
underground site of the T ehri HEP. 

(ii) Recommend remedial measures for repair and 
reconstruction. 

(iii) To determine lapses. if any, and to fix 
responsibility thereof. 

(iv) Recommend to the Government measures for 
foreseeing geological surprises. 

The Committee is required to submit its report within 
one month. 

(f) Mis. Jaiprakash Associated Ud. have announced 
to pay compensation of Rs. 10 lakhs to the legal heir of 
the deceased workman and As. 20 Iakhs to the legal 
heir 0' deceased Executive. 

In addition, the Govemment of India has announced 
a financial relief of As. 1 Iakh to the legal heir of the 
deceased workmanIempIoyee, As. SO,OOO to the grievously 
injured workman and Rs. 25000 to the workman with 
minor injuries. The expenditure wiD be met out of the 
Project funds. 

(9) One of the terms of reference to the High Level 
Inquiry Committee is to recommend to the Government 
measures for foreseeing geological surprises. 

Burning of IledJclnes In HAL, Bhopal 

2787. SHRI RAM CHANDRA PASWAN: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a) whether the Govemment is aware of the recent 
burning of medicines and pesticides by Hindustan 
Antibiotics Limited in· Bhopal's residential area; 

(b) if so, the number of persons hospitalised due to 
the smoke of this buming; 

(c) whether the Government has made any inquiry 
into the matter. 

(d) if so, the details and outcome thefeof; and 

(e) the action taken by the Govemment against the 
responsible officials for buming of the medicines and 
pesticides in an irresponsible manner? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) and (b) Yes, Sir. Four persons residing in 
Village Sankhedi, 15 kms. away from Bhopal City, were 
admitted in the hospital on 29.7.2004 with the symptoms 
of vomiting and 3 persons were' hospitalized on 1.8.2004. 
The first four persons were discharged on 2.8.2004. The 
other three persons were given symptomatic treatment & 
discharged thereafter. 

(c) to (e) The Hindustan Antibiotics Umited (HAL) 
has conducted a detailed enquiry by deputing two of its 
Senior Officials to the spot. The enquiry report revealed 
that the expired medicines were incinerated in a vacant 
land away from the city and not in any residential area. 
The doctor who treated the patients have stated that the 
patients had no toxic symptoms. 

Joint Patrol on Indo-Pak Border 

2788. SHRIMATI D. PURANDESWARI: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether as per agreement joint patrol on Indo-
Pak border was to be taken up by BSF and Pak soldiers; 

(b) if .so, the reasons for its non-~entation SO 
far; and 

(c) the time by which it is likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): <a) No, Sir. 

(b) and (c) Does not arise. 

Regulerl .... on of CUueI LIIbour 

2789. SHRI KAllASH MEGHWAL: Will the Minister 
of POWER be pleased to state: 

(a) whether the Govemment is aware that several 
cases of casual labour who had been working in 
Mlo Power and the PSUs under the Ministry lliz. Power 
Grid Corporation. NTPC and whose services had been 
terminated by these organiZations de&pitethey being 
fulfilled the conditions of minimum 240 days are pending 
in various courts against them since 1998 tiU date; 
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(b) if 50, thedetai18 thereof, separately court-wise 
and year-wise and the reasons therefor; 

(c) whether these establishments are violating the 
orders of DoPT, issued from time to time; 

(d) if so, the reasons therefor along with the action 
taken by the Govemment against them; 

(e) whether the Govemment propose to direct these 
organizations to restore the services of these casual 
labours; and 

SI. Case NoJ 
No. Court 

1. 122012003 of 

2. 

3. 

4. 

Hi~ Court, JabaIpur 

51112003 
High Court 
Jabelpur 

1512000 Labour 
Court Sidhi 

16f2000 Labour 
Court Sidhi 

Name of parties 

NTPC-VindhyachaJ VS. 
Nalall Kr. TIWari & 
others 

NTPC VindhyachaJ 
through GM, Vs. 
J.P. Singh & Presiding 
Officer, LC. 

K.K. Srivastava Vs. GM 
(V) 

D.K. Mlshra 
Vs. 
GM-V NTPC 

(I) if 50, the details ·theraof and If not, the reasons 
therefor? 

THE MINISTER OF POWER (SHRI P.M. SAYEEO): 
(a) and (b)Four cases of removed casual labourers in 
National Thermal Power Corporation (NTPC), a Central 
Public Sector Undertaking (CPSU) under the administrative 
control of M"mistry of Power, are pending in Labour Court, 
Sidhi and High Court, JabaJpurr. Details are given in the 
statement enclosed. 

(c) No, Sir. 

(d) to (f) Do not arise. 

Details of case 

Nakul Kr. Tewari was engaged on 
muster roll on 1.12.1984. He worked 
till 17.8.1985. Thereafter removed from job due 
to appointment of regular drivers. In 
compliance of High Court order he was 
reinstated. A case however is pending in High 
Court for classification as permanent employee. 

Jai. Pal Singh was engaged on Muster Roll 
as Data Entry Operator w.e.f. 23.9.90 to 
23.7.95. Thereafter he was removed from 
services as there was no job requirement. 
Concerned worker has been reinstated as per 
order of High Court. A case however is 
pending in High Court for classification as 
permanent employee. 

K.K. Srivastava was engaged as Data Entry 
Operator on Muster roll w.e.f. 1.8.90 till 
15.2.1994. He was remvoed from services as 
there was no job requirement. He has been 
reinstated thereafter as per orders of labour 
Court. A case however is pending in Labour 
Court for classification as permanent employee. 

D.K. Mishra was engaged as Data Entry 
Operator on Muster Roll w.e.f. 18.1.91 till 
15.2.1994. He was removed from services as 
there was no job requirement. Thereafter he 
was reinstated as per the order Labour Court. 
A case however is pending in Labour Court 
for classification as permanent employee. 
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2790. SHRI ADHIR CHOWDHARY: WDI the Minister 
of POWER be pleased to state: 

(a) the details of long tenn plan of the Govemment 
for power generation In the country with the pa~ 
of private sector; 

(b) the salient features of the plan framed in this 
regard. if any; 

(c) whether the Govemment Is contemplating to 
generate the power through Naphtha based power projects 
in the country; and 

(d) if so. the details thenIot? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) and (b) The policy to penni privale sector participation 
in the power generation was fll'St announced in 1991 and 
has been reviewed and revised from time to time, based 
on the experience gained, in order to facilitate 
development of private power projeds. Some of the salient 
feaIures 01 the policy initiative taken in the recent past 
are given below: 

1. Under the new Electricity Act, 2003, 

(i) Generation of power has been delicensed. 

(ii) Captive generation is freely pennilted. 

(iii) Trading of power is recognized as an 
independent & licensed activity. 

(iv) Non-discriminating open access in transmission 
is pennitted to private generation. 

2. 100% FD. is permitted on automatic route for power 
projects of electric generation. transmission and 
cIistrIwIion. 

3. Under the mega policy. fiscal conceasions including 
exemption from customs duly are pennitted for inter-
state projects and with the threshold capacity of 
1000 MW an above for thennal and 500 MW and 
above for hydeI power project subject to fulfillment 
of certain conditions. 

(c) and (d) The use of naphtha and certain residual 
liquid fuels was allowed for generation of electricity under 

the IquId fuel policy announced by the MInistry of Power 
In November, 1995. A capacity adcltlon of not more than 
12,000 MW based on naphtha was enviaaged. However, 
due to the high cost of naphtha, its use in generation is 
no longer considered vIabte and Is being discouraged. 

Sharfng of Power from Lower lublin ... 
Power Project 

2791. SHRI M.K. SU8BA: WiD the Minister of 
POWER be pleased to refer to the reply to usa No. 
2551 given in the Lok Sabha on December 18, 2003 
and state: 

(a) whether the Govemment of Assam and other 
North Eastem States have since signed the Memorandum 
of Understanding with regard to power sharing from the 
Lower Subansiri Hydro Electric Power Project of NHPC; 
and 

(b) if not, the progress so far made in this regard? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) No. Sir. 

(b) 12% free power from lower Subansiri HydroeIeetric 
Project (2000 MW) will be apportioned between the State 
of Aesam and Arunachal Pradesh. Neilher Assam nor 
any of the North-Eastern States had signed the 
Memorandum of Understanding (MoU) for the balance 
power with National Hydroelectric Power Corporation 
Umited (NHPC). However. NHPC has entered into MoUs 
with the prospective beneficiary StateelUtllities as per 
details given below: 

(i) Bihar SIa1a EIadric:iIy Board (BSEB) aoo MW 

(i) Weal Bengal S1ate EIecIricity Board (WBSEB) 500 MW 

(Iii) JharIchand S1ate EIecIriciIy Board (JSEB) 400 MW 

(iv) Grid Corpotation of 0ris8a Ud. (GRIDCO) 300 MW 

(v) Power Deptrtrner4, Gowmment of SIddm 300 MW 

(vI) Damodar V,. Corporafian (DVC) 300 MW 

The final allocation will be made by the Govemment 
of India, at the time of commiaaionIng of the project, to 
the StatealUtifdie8 who have entered into Power Purchase 
Agreements with NHPC. 
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U.N. CfNtrW of ....... of ChiIdIwI 

2792. SHRI A.K. ·MOORTHY: Will the MInister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether India has signed U.N. Charter of RIghts 
Of Children; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government to achieve 
the objectives? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVelOPMENT (SHRIMATI KANTI 
SINGH): (.) and (b) India acceded to the UN Convention 
on the Aights of the Child on 11th December, 1992. The 
Convention contains various rights of children for their 
survival and development in a healthy and congenial 
environment. As per requirement, India submitted to the 
UN the first Country Aeport on the status of the child in 
1997, and the Second Country Aeport in 2001. The report 
is available on the website of the Department of Women 
and Child Development. 

(c) There are certain constitutional provisions and 
legislations existing for the protection of children. In 
addition, there are several schemes and programmes for 
children being implemented by different Ministries and 
Departments. These include Integrated Child Development 
Services; Sarv Shiksha Abhiyan, Reproductive and Child 
Health Programme; National Child Labour Project; 
Integrated Scheme for Street Children and Juvennile 
Justice, etc. 

Sanclion of Ho~ under VAMBAY 

2793. SHAI ASADUDDIN OWAISI: Wdl the Minister 
of UABAN EMPLOYMENT AND POVEATY ALLEVIATION 
be pleased to state: 

<a) whether the Govemment of Andhra Pradesh has 
submitted a proposal for sanction of 66,707 houses to 
the Union Govemment through HUDeO under Valmiki 
Ambedkar Awas Yojana; 

(b) if so, whether out of 56,7m houses the Union 
Govemment has sanctioned 49,895 houses upIo 2003-
04; 

(c) If 80, whether the Government of Andhra Pradesh 
has requested to sanction the remaining 16,812 houses 
immediately; and 

(d) if so, the steps taken or being taken by. the 
Union Government to sanction the remaining houses under 
the above scheme? 

THEMINtSTEA OF STATE OF THE MINISTAY OF 
URBAN EMPLOYMENT AND POVEATY: ALLEVIATION 
(KUMARI SEWA): (a) and (b) THI date, under VAMBAY, 
8 achames in respect of the State of Andhra Pradesh 
involving Government of India (GoI) subsidy of As. 129.55 
crore have been approved for construction of 55,125 
Dwelling Units and 392 Toilet seats. Out of the same, 
Gal subsidy of As. 127.09 crore has been released (As. 
12 crore in 2001-02; As. 55.35 crore in 2002-03 and As. 
59.74 erore in 2003-04) to Andhra Pradesh for 
constructionIup of 53,895 Dwelling Units and 392 
Toilet Seats against their project proposal, complete in 
aU respects. 

(c) and (d) Two proposala from the Government of 
Andhra Pradesh for release of As. 33.61 crore Gol 
subsidy under VAMBA Y for construction of 15582 Dwelling 
Units are under process. 

/TIllll8laIiDnJ 

...... Hindu Unlveraity 

2794. SHAI KAILASH BAITHA: Will the Minister of 
HUMAN AESOUACE DEVELOPMENT be pleased to 
state: 

(a> the number of teaching and non-teaching including 
scientific and technical staff working in all the faculties of 
the Banaras Hindu University, category-wise; 

(b) the number of officers and staff belonging to SC, 
ST and OBC out of the above, category-wise; 

(c) whether the quota reserved for SC, ST and OBC 
is full; 

(d) if not, the reasons therefor; and 

(8) the time by which the same is likely to be filled-
up? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FArMI): (a) and (b) A statement indicating the total 
number of teaching and non-teaching staff working in the 
Banaras Hindu University and the number of officers and 
staff belonging to SCs, STs and OBCs amongst them is 
enclosed. 

(c) and (d) Because of the ban on fiDing of non-
teaching posts in the Central Universities imposed by the 

SI.No. Name of the 
Post 

Total number 
of employees 

University Grants Commission (UGC) in the year 1999, 
presently some posts reserved for SCS, STs and OBCs 
are lying vacant in the University. 

(e) The UGC has since allowed the University to fill 
up 25% of the vacant positions and the University is 
making all efforts to fill up the quota of SCs, STs and 
OBCa at the earliest. It is, however, not possible to 
indicate a definite time frame for filling of all the backlog 
vacancies. 

Number of Employees belonging to 
SCs 
STs 

0SCs* 

TEACHING EMPLOYEES 

1. Professor 414 

2. Reader 365 03 

3. Lecturer 28 
(Selection Scale) 

4. Lecturer 87 09 01 
(Senior Scale) 

5. Lecturer 200 31 06 

NON-TEACHING EMPLOYEES 

6. Group A 103 09 01 04 

7. Group B 87 19 01 08 

8. Group 0 2135 94 13 124 

9. Group 0 3044 872 89 95 

"The reservation in IaaI:hing poeIIion8 has not 80 ... been 8ld8nded lID 0BCs. 

{EnglIsh] 

Allocation of Funds for Secondary EducIItIon 

2795. SHRI S.K. KHARVENTHAN: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(8) the amount spent for Secondary Education 
PrOgl •• i1n88 during the last five years; 

(b) whether the amount spent on the above 
programme is not sufficient to meet the growing 
demands; 

(c) if so, whether ttte Government propose 10 spend 
more money during the current year for the same; 

(d) if 10, the details thefaof; and 

(e) 'if not, the reasons thereto? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRt M.A.A. 
FATMI): (a) The information is given in the statement 
enclosed. 

(b) and (c) Yes, Sir. 

(d) The expenditure especially on Navodaya 
Vidyalaya, Kendriya Vidyalaya and Access with Equity is 
required to be increased under nonnaI' budget· & with 
additional allocation under Common Minimum Programme. 

(e) Does no arise in view of (d) above. 

{Rs. in crores) 

SI. 
No. 

Name of the programmel 
Scheme 

1999-2000 2000-01 2001-02 2002-03 2003-04 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

National Council of Educational 
Research & Training (NCERT) 

Kendriya Vidyalaya Sangathan 
(KVS) 

Navodaya Vidyalaya. SarnitI 
(NVS) 

Central Tibetan School 
Administration (CTSA) 

National Institute of Open 
Schooling (NIOS) 

Access with Equity 

Integrated Education for 
Disabled Children (IEDC) 

Improvement of Science 
Education in SchoolslScience 
Olympiad 

Environmental Orientation to 
School Education 

IntrodUction of Yoga in Schools 

National Population Education 
Project (NPEP) 

Computer Literacy and Studies 
in Schools (CLASS) 

Educational Technology (E.T.) 

Total 

10.00 

87.98 

304.00 

2.92 

7.00 

1.99 

12.90 

24.92 

1.98 

0.10 

3.50 

3.64 

15.61 

476.54 

9.67 8.37 

95.00 81.10 

344.99 350.49 

2.61 2.45 

2.37 5.30 

2.14 5.65 

14.91 21.31 

21.11 17.58 

1.93 2.56 

0.20 0.25 

2.00 1.15 

4.24 74.00 

10.65 7.62 

512.02 571.83 

15.40 

85.00 

360.00 

2.45 

5.33 

17.82 

33.84 

16.30 

1.74 

0.23 

0.49 

18.95 

5.55 

563.10 

17.90 

103.57 

439.56 

2.93 

9.00 

7.00 

38.47 

6.97 

2.55 

0.00 

0.85 

0.00 

9.00 

637.80 
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2796. SHRI PRABHlMATH SINGH: WRIthe Minister 
01 URBAN DEVElOPMENT be pleased to ..... : 

(a) whether the Union GovernrMnt is 8WIlI'8 of not 
provicIng aati8fIIctory aervice to the r88idenI8 living in 
GoYammenI colonies in Delhi by CPWD paIticuIarIy in 
R.K. Puram, New Delhi; 

(b) I 80, the type 01 COII1*** lodged by the I88ida lIB 
end the time 1aken in attending to those ~ and 
the raaaona for the repeat In compIai1Is; and 

(el the steps the UnIon Govamment propoaas to take 
to ensure attending of the complaints of the rasIdenIs 
salilfadorily? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHUlAM NABI AZAD): (a) The endeavour of the 
govemmant continues to aim at optimum satisfaction in 
the 88I'Vices in this regard. 

(b) Differant types of complaints are lodged by 
residards. The details we given In the statemenI 8I1CIoaed. 
The wortcs of minor nature are attended to within 48 
hour and wortcs of major nature are executed through 
conIract aIIar folowing necessaJy formaIiIies. The I'8IIid8II1B 
repeat the ~ in cases where there is eIIher delay 
in ~ to the comptaints or the fauH re-occuni. 

(c) The staps taken include introduction of 
compuI8rized complaint receiving & monitoring syatam, 
monitoring by senior officers and issue of guidelines to 
eubonInate oIfice8 on this aapecl 

1 

CfmttaI Public Wodcs Depa1ImtInt 

Complaints RegistJaIiun and MonItoring System 

CATEGORY: ELECTRiCAl 

2 

101 No Power 

102 

103 I 88kage of Cun8nt 

104 

105 

106 

107 

2 

BeD faulty 

Socket or switch faulty 

Fan not working 

Regulator faulty 

108 M.C.B. not working 

109 

110 

111 

112 

Main switch faulty 

Wireman required 

lift faulty 

Replacement of Bulb 

113 Replacement of T .... 

171 

172 

173 

174 

175 

201 

202 

203 

301 

302 

303 

Gate light faulty 

Exhaust, fan faulty 

Geyser faulty 

Heater faulty 

A.C. faulty 

CATEGORY: CIVIL 

Drain blocked 

W.C. blocked 

Sewer man required 

No water 

Flush not working 

Tap faulty 

304 Pipe leaking 

305 Tank overflow 

308 Flush 0WNfI0w 

307 

308 

Change of W.C. seat 

Basin waste pipe brotcen 

309 Sink waste pipe broken 

310 Change of W.C. 

311 Leakage in DraIn PIpe 

312 Plumber required 
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351 No unfiltered Water 805 Polishing of furniture 

352 Leakage in unfiltered water pipe 806 Return the' old Furniture from Bungalow 

401 Plaster repair 807 Send the old furniture 

402 Brick work repair 808 Repairing of Palmet 

403 Seepage 809 Painting of Sanitary Box 

404 Leaking Roof 810 Painting of Frisking Shed 

405 Wall tiles repair 811 Repairing of glass panes of Center Table 

406 Moson required 812 Repairing of glass panes of Dinning Table 

451 Making AC opening 813 Repairing of glass panes of Frisking 

452 Termite treatment 814 Repairing of Drapery Rods shed 

501 Glass pane broken 815 Repairing of CUrtains (Old) 

502 Door or window jammed 816 Change of tapestry cloth of Sofa Sets 

503 Door bolt faulty 817 Change of tapestry cloth of Dinning Chairs 

504 T ower bolt faulty 818 Change of tapestry cloth of Revolving Chairs 

505 Curtain rod replacement 819 Repairing of Bed 

506 Wiremesh broken 820 Repairing of Sofa Set 

507 Welding required 821 Repairing of Wooden Almirah 

508 Mirror broken 822 Repairing of Side Board 

509 Glass sheH broken 823 Repairing of revolving Chair 

510 Pelmet repair 824 Repairing of T ableJDinning Table 

511 Carpenter for misc. works 825 Repairing of ChairsIDinning Chairs 

512 Jaffri Repair 826 Repairing of Dressing Table 

551 Towel rod to be replaced 827 Repairing of PeglStool Table 

601 Polish or painting required 828 Repairing of Folding Bed 

602 Polish OT painting required 829 Repairing of Dewan 

603 Painter required 830 Repairing of Bed side Table 

651 Jaffri painting 831 Repairing of lock of Steel A1mirah 

801 Repair of furniture 832 Repairing of lock of side Board 

802 Washing of curtains 833 Repairing of Chicks 

803 Washing of Sofa Covers S34 Repairing of Sanitary Box 

804 Washing of Carpet 835 Repairing of Frisking shed 
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1 2 Statement 

836 RePacement of MaIIrae& 
SUt!. Ward No. RegiIterId case Awarded case 

837 Change of Colton Matba. 2 3 .. 
838 Change of table Top Glass 1. 01 15292 10896 

CATEGORY: HORTICULTURE 2. 02 16494 553 
901 Mowing raquiIad 3. 03 15236 32 

902 Mali nKpAired 4. 04 12855 25 

Unapent ,... Lying tor DIatrIbuIIon to Bhopal 5. 05 23408 18489 

Gas YIctIIna 6. 06 13611 10886 

2797. SHRI KAIlASH JOSHI: WiI the MinisIar of 7. 07 20930 17404 
CHEMICALS AND FERTILIZERS be pIaaaed to ..... : 

8. 08 19025 15427 
(a) the number of wan:I8 in Bhopal City which haw 9. 09 17986 15195 

bean paid the relief money 80 far; 
10. 10 22825 17968 

(b) the reasons that twenty wards in the city are yet 
to be paid relief money where as whole of the Bhopal 11. 11 34011 24090 

has been dacIarad as Gas VICtim by KaaIiwaI CorrmiItee; 12. 12 23329 18872 

(e) whether any reprellntation has been received by 13. 13-0ut of BPL 24672 18683 
the Government in this reganf; and 

14. 14 15256 12320 
(d) if so, the detaIIa thereof and the action taken 15. 

thereon so far'? 
15 15081 12134 

16. 16 12457 10791 
THE MINISTER OF CHEMICALS AND FERTlUZERS 

AND MINISTER OF STEEL (SHRI RAM VILAS 17. 17 15781 12246 
PASWAN): (a) and (b) According to the infonnation 
raceived fmm the office of Welfare Cuill' ·.ioner, the 

18. 18 14245 11669 

cornpenaation has been paid to the gas -v1ctim8 of 36 19. 19 18089 14307 
affected as well as 20 unaffected w.d8. A stBIetn8nt of 
the cases regiBtered in the 56 wanIa and c:on.,....uan 20. 20 25088 19827 

award in the category of injurias is ancIoIIed. However, 21. 21 14195 12072 
in the case of cIaimanI8 of 20 unafIecIad warda, they 
have been paid cornpenaation on proof of .... ry and the 22. 22 18186 15547 
effect of gas leakage. 

23. 23 15715 13301 

(e) and (d) The deciaion to declare 36 warda as gas 24. 24 14440 11533 
affected areas was taken by the State Govemment of 
Madhya Pradesh based on mortality and morbidity. 25. 25 18517 14076 
RepfCJ88I'1aIioi. were received for declaring the nmainIng 

28. 26 20046 14928 20 wards also _ gall affected area. The matter of 
inclusion of additional warda into gaa IIIIectad __ W88 27. 27 1&413 15731 
examined in consuIIatIon wilt the SIIiI8 Government and 
it was decided Ihat this wcUd not be puraI8d further. 28. 28 22178 17851 
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29. 29 18587 

30. 30 15608 

31. 31 13483 

32. 32 13204 

33. 33 27565 

34. 34 14083 

35. 35 17571 

36. 36 10317 

37. 37 15097 

38; 38 15690 

39. 39 20802 

40. 40 28994 

41. 41 18734 

42. 42 17603 

43. 43 17234 

44. 44 23558 

45. 45 21536 

46. 46 14020 

47. 47 26540 

48. 48 22445 

49. 49 12140 

50. 50 14957 

51. 51 15469 

52. 52 9063 

53. 53 14474 

54. 54 21062 

55. 55 13673 

56. 56 12855 

Total 10,01,723 

SRAVANA 26, 1926 ($aka) 10 Questions 210 

4 

14041 

344 

783 

1729 

548 

76 

84 

149 

282 

11717 

16214 

22530 

15389 

14no 

13479 

18901 

17503 

12007 

18090 

174 

24 

25 

31 

01 

338 

324 

45 

10 

5,55,961 

AppoIntment of Urdu Teachers 

2798. SHRI M. APPADURAI: Win the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Govemment propose to appoint about 
1,50,000 Urdu teachers in Urdu Schools allover the 
country; 

(b) if so, the detaiJs thereof, State-wise; 

(c) the number of Urdu Schools functioning and their 
requirement of teachers; 

(d) whether the Govemment is considering a proposal 
to distribute uniforms and books to students in Urdu 
schools; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) No, sir. 

(b) Does not arise. 

(c) Education is a concurrent subject as per the 
Constitution. The medium of instructions in schools is 
decided by the State Governments. The Central 
Govemment does not maintain fugures on number of 
schools for different languages including Urdu schools 
and their requirement of teachers. 

(d) There is at present no specific proposal. 

(e) Does not arise. 

Allocation of Funds for Women Development 
Programmes 

2799. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the details of the funds allocated/released to State 
Governments for the women development programmes 
during the last three years and the current year, State-
wise; 

(b) whether all the States especially the State 
Government of Gujarat has utilized the allocated 
funds; 



211 AUGUST 17, 2004 to· QUfISIions 212 

(e) if so. the dataiI8 thereof, Otate _; 

(d) whether the Govemment has conducted phy8ica1 
verification of the WOIb done under thIa prognnme; and 

(e) if so, the details at the same, State-wise? 

THE MINISTER OF STATE 1M THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTl 
SINGH): (a) to (e) Details of funds reIeesedIuIIiIi for 

women development programmes state-wise yeer-wise and 
scheme-wise for the last three years including for the 
current year (2004-05) by the Department of women 
& Child Development are given in the statement 
enclosed. 

(d) and (e) A system exists to review the progress 
of implementation of projects through State Governments, 
monitoring agencies and periodical field visits by 
concerned scheme officers/Area Officers . .. """.", 

Si.No. StatalUT"s Funds Released (Rs. in 1akhB) UtiHzationi 
Expenditure 

2001-02 2002-Q3 2003-04 2004-05 Reported by 
(as on States 

11.8.20(4) (Cumulative) 

2 3 4 5 6 7 

• NiImtI oIl11B ScIIBmtI: ~ 

1. Andhra Pradesh 0.00 38.60 0.00 0.00 100.52 

2. Arunachal Pradesh 2.05 9.00 0.00 0.00 6.11 

3. Assam 0.00 71.50 0.00 0.00 34.00 

4. Bihar 0.00 76.00 0.00 0.00 96.70 

5. Chhattisgarh 55.00 0.00 39.00 0.00 64.71 

6. Gujarat 0.00 0.00 0.00 0.00 38.34 

7. Haryana 1.20 18.00 69.00 0.00 30.72 

8. Himachal Pradesh 27.36 0.00 3.63 19.70 86.85 

9. Jammu & Kashmir 0.00 33.05 0.00 0.00 18.90 

10. Jharkhand 45.00 34.00 51.01 0.00 95.86 

11. Kamnataka 0.00 64.00 99.06 0.00 124.40 

12. Keraia 15.64 35.00 33.89 0.00 71.85 

13. Madhya Pradesh 64.72 51.00 0.00 0.00 85.83 

14. Mahataahba 55.25 0.00 81.00 0.00 81.00 

15. Manipur 7.00 4.00 12.3 0.00 18.66 

16. Meghalaya 15.60 0.00 6.00 5.00 18.51 

17. Mizoram 0.00 11.00 5.00 8.74 18.41 

18. Nagaland 14.00 9.00 11.41 9.27 37.57 
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19. Orissa 23.30 51.00 50.00 0.00 124.80 

20. Punjab 49.36 0.00 0.00 0.00 0.00 

21. Rajasthan 87.34 0.00 0.00 0.00 38.89 

22. Sikkim 7.00 4.00 8.00 7.00 20.95 

23. Tamil Nadu 15.00 82.00 70.00 0.00 143.66 

24. Tripura 7.00 4.00 9.00 0.00 21.62 

25. Uttar Pradesh 159.18 0.00 122.44 0.00 131.93 

26. Uttaranchal 22.00 16.00 0.00 0.00 20.29 

27. West Bengal 0.00 49.94 76.98 0.00 60.29 

Union Tenitorifls 

1. Andaman & Nicobar 0.00 7.90 0.00 0.00 2.18 

2. Chandigarh 0.00 0.90 0.00 0.00 0.60 

3. Delhi 0.00 0.00 5.68 0.00 0.0 

4. Oadra & Nagar Haveli 6.00 1.00 0.00 0.00 0.00 

5. Lakshadweep 0.00 7.90 0.00 0.00 7.50 

6. Podicheny 4.73 4.00 0.00 0.00 8.33 

Note M: Includes unspent balances from lnclra MahIIa Yojana and gran1s released under Swayamsidha from 2000-01 onwards. 

SI.No. StateIUT's Funds Released (Ra. in lakhs) Utilization! 
Expenditure 

2001-02 2002-03 2003-04 2004-05 Reported by 
(as on States 

11.8.2004) (Cumulative) 

1 2 3 4 5 6 7 

Name of the Scheme: SWA·SHAKTI PROJECT 

1. Bihar 34.00 130.00 75.00 0.00 234.00 

2. Chhattisgarh 30.00 75.00 50.00 0.00 118.59 

3. Gujarat 225.00 200.00 250.00 100.00 725.01 

4. Haryana 65.50 200.00 20.00 0.00 303.35 

5. Jhat1<hand 100.00 175.00 75.00 0.00 298.95 
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6. Kamataka 235.00 535.00 500.00 0.00 1142.52 

7. Madhya Pradeeh 350.00 425.00 400.00 0.00 1073.40 

8. Uttar Pradaah 225.00 392.82 50.00 0.00 948.79 

9. UttaranchaI 30.00 105.00 145.00 0.00 212.78 

Name of the Scheme: BAUKA SAMRIDHI YOJANA 

1. AncItra Pradesh 140.00 0.00 0.00 0.00 90.00 

2. Chhattisgarh 200.00 0.00 0.00 0.00 200.00 

3. Goa 2.50 0.00 0.00 0.00 2.50 

4. Gujarat 70.00 0.00 0.00 0.00 115.30 

5. Haryana 0.00 0.00 0.00 0.00 114.80 

6. Himachal Pradesh 20.00 0.00 0.00 0.00 0.00 

7. Jammu & kashmir 31.25 0.00 0.00 0.00 7.27 

8. Jhartchand 100.00 0.00 0.00 0.00 60.81 

9. Kamataka 160.00 0.00 0.00 0.00 160.00 

10. KeraIa 30.25 0.00 0.00 0.00 90.75 

11. Madhya Pradeeh 100.00 0.00 0.00 0.00 843.56 

12. Manipur 5.50 0.00 0.00 0.00 0.00 

13. Mizoram 5.50 0.00 0.00 0.00 5.50 

14. Orissa 283.00 0.00 0.00 0.00 280.88 

15. PLqab 42.50 0.00 0.00 0.00 0.00 

18. RejMItWl 0.00 0.00 0.00 0.00 191.n 

17. SiIckim 2.00 0.00 0.00 0.00 0.00 

18. Tripura 29.25 0.00 0.00 0.00 29.25 

19. UtIaranchaI 100.00 0.00 0.00 0.00 100.00 

20. W_ BenaI 0.00 0.00 0.00 101.02 

Union Territories: 

1. Delhi 0.00 0.00 0.00 0.00 5.95 

2. Dadra & Nagar HaveIi 2.38 0.00 0.00 0.00 3.17 

3. Daman & Diu 0.00 0.00 0.00 0.00 0.09 

4. Lakshadwaep 0.30 0.00 0.00 0.00 0.00 
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UnHonn Power Tariff Policy 

2800. SHRI ANANDRAO V. AOSUL: Will the Minister 
of POWER be pleased to state: 

(a) the per capita demand and supply of power in 
each State during the Ninth Five Year Plan; 

(b) the details of the power generation capacity of 
each project and the cost of power generation per unit 
at present, State-wise; 

(c) whether there i8 any proposal under the 
consideration of the Govemment to bring unifonn power 
tariff policy in the country; 

(de . if so, the time by which the final decision is 
likely to be taken in this regard; and 

(e) if not, the reasons therefor? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) State-wise per capita consumption of electricity in the 
country during the Ninth Plan is given in the Statement-
I enclosed. 

(b) State-wise details of power generating capacity 
as on 31.7.2004 is given in the Statement-II enclosed. 
State-wise details of average cost of power supply for 
the year 2002-03 is given in the Statement-III enclosed. 

(c) to (e) Appropriate Electricity Regulatory 
Commission has powers to determine tariff for supply of 
electricity by a generating company to a distribution 
licensee, transmission, wheeling and retail sale of 
electricity in accordance with provisions of the Electricity 
Act, 2003. Section 3 of the Act requires that the Central 
Govemment shall prepare the National Electricity Policy 
and tariff policy in consultation with the State 
Govemments. 

Statement I 

Name of the StatelUTs 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Punjab 

Rajasthan 

Uttar Pradesh 

Uttaranchal 

Chandigarh 

Delhi 

Gujarat 

Madhya Pradesh 

Chhattisgarh 

Maharashtra 

Gross Annual per capita Consumption of Electricity 

1997-98 1998-99 1999-00 

2 3 4 

488.02 502.41 530.2 

322.62 334.98 339.95 

270.23 291.58 269.33 

798.22 861.47 924.11 

314.34 330.28 339.51 

199.53 198.79 179.06 

807.76 843.81 821.66 

612.68 606.17 646.28 

704.61 790.24 840.88 

3n.51 398.17 353.13 

5n.37 594.07 571.55 

2000-01 

5 

544.31 

342.67 

286.19 

841.54 

349.54 

191.08 

801.51 

671.89 

853.97 

294.82 

551.5 

(KWH) 

2001-02 

6 

532.9 

397.66 

292.82 

835.69 

284.71 

189.02 

284.05 

815.45 

696.54 

817.18 

273.04 

394.51 

507.9 
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2 3 4 5 6 

Goa 739.45 723.1 724.92 809.72 1067.89 

Daman & Diu 2720.69 3559.08 3927.36 4540 4622.88 

Dadra and Nagar Haveli 3226.83 3727.45 3691.63 4105.68 3722.13 

Andhra Pradesh 391 405.33 433.96 433.14 494.13 

Kamataka 387.09 350.64 367.02 411.74 427.76 

Kerala 261.8 301.68 315.03 328.88 280.8 

Tamit Nadu 484.11 498.07 547.95 599.01 623.25 

Lakshadweep 217.86 231.14 244.57 248.29 290.5 

Pondicheny 931.85 1020.5 1139.94 1277.44 1624.87 

Bihar 141.79 134.11 146.73 144.73 36.29 

Jharkhand 363.67 

Orissa 308.18 321.16 334.24 342.89 324.55 

West Bengal 202.41 209.72 206.94 207.65 218.1 

Andaman and Nicobar Island 206.84 217.62 222.26 230.82 253.19 

Sikkim 177.83 184.91 192.38 184.2 224.22 

Assam 99.81 93.68 101.2 103.91 99.42 

Ma~r 138.87 ···74.66 69.5 69.39 69.43 

Meghalaya 143.47 149.55 161.02 169.59 235.35 

Nagaland 86.57 81.2 83.25 96.76 57.19 

Tripura 90.15 109.93 95.48 79.11 108.75 

Arunachal Pradesh 101.2 87.39 68.6 84.59 68.33 

Mizoram 95.14 113.59 12~.03 142.5 147.09 

Total (AU India) 348.5 360.01 364.45 366.12 360.97 

StatIiInNInt 1/ 

Slate-wise power gBneraling capacity (MonilonJd cap. in Mw) as on 31.7.2004 

SI.No. State Stn. Type CAP (MW) 

2 3 4 5 

1. Delhi I.P. Station TC 247.5 

2. Delhi Rajghat TC 135 
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3. Delhi I.P.G.T. TG 180 

4. Delhi loP. WHP TG 102 

5. Delhi Pragati CCGT TG 330.4 

6. Delhi Badarpur TC 705 

7. Haryana Pbad Extn. TC 165 

8. Haryana Panipat TC 860 

9. Haryena WY. Canal H 62.4 

10. Harya.,a PBad CCGT TG 430 

11. Himachal Pradesh Giri Bata H 60 

12. Himaettal Pradesh Sanjay Bhaba H 120 

13. Himachal Pradesh Bassi H 60 

14. Himachal Pradesh Binwa H 6 

15. Himaeh'al Pradesh Andhra H 17 

16. Himachal Pradesh Thirot H 4.5 

17. Himachal Pradesh Ghanvi H 22.6 

18. Himachal Pradesh Gaj H 10.5 

19. Himachal Pradesh Saner H 12 

20. Himactlal Pradesh Baspa H 300 

21. Himachal Pradesh MaIana H 86 

22. Himachal Pradesh Daher H 990 

23. Himachal Pradesh Pong H 360 

24. Himachal Pradesh Baira Siut H 180 

25. Himachal Pradesh Chamera H 540 

26. Himachal Pradesh Chamera II H 300 

27. Himachal Pradesh Nathpa Jhakri H 1500 

\ 28. Jammu and Kashmir Pampore Gt. TG 175 
~ 

1 29. Jammu and Kashmir Lower Jhelum H 105 

" 
30. Jammu and Kashmir Upper Sindh H 127 

f 31. Jammu and Kashmir Gandharbal H 15 

32. Jammu and Kashmir Chenani H 23 
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33. Jammu and Kashmir Mohara H 9 

34. Jammu and Kashmir Kargil H 3.8 

35. Jammu and Kashmir Sewa H 9 

36. Jammu and Kashmir Stakna H 10 

37. Jammu and Kashmir Salal H 690 

38. Jammu and Kashmir Uri H 480 

39. Punjab GNDTP (8hatinda) TC 440 

40. Punjab GHTP (Leh. Moh.) TC 420 

41. Punjab Roper TC '1260 

42. Punjab Shanan H 110 

43. Punjab Anandpur Sahib H 134 

44. Punjab Ranjit Sagar H 600 

45. Punjab U.B.D.C. H 90 

46. Punjab Mukerian H 207 

47. Punjab Bhakra H 1250 

48. Punjab Ganguwal H 77.5 

49. Punjab Kotia H 77.5 

SO. Rajasthan Kota TC 1045 

51. Rajasthan Suratgarh TC 1250 

52. Rajasthan Ramgarh GT TG 76 

53. Ra;asthan RamgartI ST TG 37.8 

54. Rajasttian R.P. Sagar H 172 

55. Rajasthan J. Sagar H 99 

56. Rajasthan Mahi Bajaj H 140 

57. Rajasthan Annopgarh H 9 

58. Rajasthan Suratgarh H 4 

59. Rajasthan RMC Mangrol H 6 

60. Rajasthan Ants GT TG 413 

61. Rajasthan R.A.P.S. N 740 

62. Uttar Pradesh Obra TC 1482 
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63. Uttar Pradesh Panki TC 242 

64. Uttar Pradesh H'Ganj B TC 425 

65. Uttar Pradesh Paricha TC 220 

66. Uttar Pradesh Anpara TC 1630 

67. Uttar Pradesh Small Th. TC 10 

66. Uttar Pradesh Rltland H 300 

69. Uttar Pradesh Obra H 99 

70. Uttar Pradesh MatatiIIa H 30 

71. Uttar Pradesh Ganga Canal H 15.6 

72. Uttar Pradesh Khare H 72 

73. Uttar Pradesh Singrauli STPS TC 2000 

74. Uttar Pradesh Rihand TC 1000 

75. Uttar Pradesh Unchahar TC 840 

76. Uttar Pradesh Dadri (NCTPP) TC 840 

77. Uttar Pradesh Tanda TC 440 

78. Uttar Pradesh Auraiya GT TG 652 

79. Uttar Pradesh Dadri GT TG 817 

80. Uttar Pradesh N.A.P.S. N 440 

81. Uttaranchal Ramganga H 198 

82. Uttaranchal Khatima H 41.4 

83. Uttaranchal Pathri H 20.4 

84. Uttaranchal Chibro (Yamuna) H 240 

85. Uttaranchal Khodri H 120 

86. Uttaranchal Chilia H 144 

87. Uttaranchal Maneri Bhali H 90 

88. Uttaranchal Dhakrani H 33.8 

89. Uttaranchal Dhalipur H 51 

90. Uttaranchal Kulhal H 30 

91. Uttaranchal Moharnadpur H 9.3 

92. Uttaranchal Soble H 6 
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93. Uttaranchal Tanalcpur H 120 

94. Gujarat Dhuvaran TC 534 

95. Gujarat Ukal TC 850 

96. Gujarat Gandhi Nagar TC 680 

97. Gujarat Wanakbori TC 1280 

96. Gujarat Sikka Rep. TC 240 

99. Gujarat Kutch Ug. TC 215 

100. Gujarat Ohuvaran GT TG 27 

101. Gujarat Ukal H 305 

102. Gujarat Kadana H 240 

103. Gujarat G.S.E.C.l.(G.5) TC 210 

104. Gujarat C.S.E.C.l.(W.7) TC 210 

105. Gujarat Utran GT TG 144 

106. Gujarat Ohuvaran CCPP TG 105.9 

107. Gujarat Hazira CCCP TG 158.1 

108. Gujarat Sardar Sarovar H 450 

109. Gujarat A.E.CO. TC 60 

110. Gujarat Vatwa GT TG 100 

111. Gujarat Sabarmati TC 330 

112. Gujarat G.I.P.CL GT TG 305 

113. Gujarat Surat Ug. TC 250 

114. Gujarat G.T.E. Corp. TG 855 

115. Gujarat Kawas GT TG 644 

116. Gujarat GancI1ar GT TG 648 

117. Gujarat Kakrapara N 440 

118. Madhya Pradesh Sa1pura TC 1142.5 

119. Madhya Pradesh Amar Kantak TC 50 

120. Madhya Pradesh Amar Kantak Ext. TC 240 

121. Madhya Pradesh Sanjay Gandhi TC 840 

122. Madhya Pradesh Gandhi Sagar H 115 
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123. Madhya Pradesh Bargl H 90 

124. Madhya Pradesh Panch H 160 

125. Madhya Pradesh Rajghat (MP) H 45 

126. Madhya Pradesh Banaagar (I) H 315 

127. Madhya Pradesh Bansagar (II) H 30 

128. Madhya Pradesh Bansagar (III) H 60 

129. Madhya Pradesh 8irsinghpur H 20 

130. Madhya Pradesh Tawa H 13.5 

131. Madhya Prac:Ie8h Vindhachal STPS TC 2260 

132. Madhya Pradesh Ind!ra Sagar H 625 

133. Chhattisgarh Korba-II TC 160 

134. Chhattisgalh Korba-III TC 240 

135. Chhattisgarh Korba-West TC 640 

136. Chhattisgarh Haseobango H 120 

137. Chhattisgarh Gangrel H 10 

138. Chhattiegarh Korba STPS TC 2100 

139. Maharashtra Naaik TC 910 

140. Maharashtra Koradi TC 1080 

141. Maharuhtra K'Kheda II TC 640 

142. Maharashtra Paras TC 58 

143. Maharaahtra Bhusawal TC 478 

144. Maharuhtra Parll TC 690 

145. Maharaahtra Chandrapur TC 2340 

146. Maharashtra Uran GT TG 672 

147. Maharashtra Uran WHP TG 240 

148. Maharashtra Koyna H 1920 

149. Maharashtra Vaitarna H 60 

150. Maharashtra TIHari H 60 

151. Maharaahtra Shira Tall Race H 80 

152. Maharaahtra Eidarl H 22.5 
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153. Maharashba Veer H 9 

154. Maharashtra Bhatgarh H 188 

155. Maharashtra Pailhon H 12 

156. Maharashtra Bhandarchua H 44 

157. Maharashb'a Pawana H 10 

158. Maharashtra Rachlnagri H 4.8 

159. MaharaIIhtra KVSALA (Penahet) H 18 

160. Maharashtra K'VAStA (Varsa) H 8 

161. Maharashtra Bhat8a H 15 

162. Maharashtra Kanher H 4 

163. Maharashba Ujani H 12 

164. MaharashIra Surya H 6 

165. MahaIashtra Manikdoh H 6 

166. Maharaahtra Dhom H 2 

167. MaharaahIra Vaitema Dam H 1.5 

188. U8harashtra Dimbe H 5 

169. Maharashtra Wama H 16 

170. Maharashtra Dudh Ganga H 24 

171. Maharashtra Dhanu TC 500 

172. Maheraahtra 0hab0I GT TG 740 

173. Maharashtra Triombay TC 1150 

174. Maharashtra Trombay TC 780 

175. Maharashtra Shira H 132 

176. Maharashtra Shira PSS H 150 

In. Maharashtra Bhivpuri H 72 

178. Mahara8htra KhopoIi H 72 

179. Mahara8hlra T8I1IpUI' N 320 

180. AncItra Pradesh K'Gudam TC 680 

181. Anc.ua Pradesh K'Gudem New TC 500 

182. AncIn Pradesh Vljaywada TC 1210 
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183. Andhra Pradesh R'Gundem-B TC 62.5 

184. Andhra Pradesh NelIont TC 30 

185. Andhra Pradesh RayaJ Seema TC 420 

186. Andhra Pradesh Machkund H 114.7 

187. Andhra Pradesh Upper SHeru H 240 

188. Andhra Pradesh Lower SHeru H 460 

189. Mdhra Pradesh T.B. Dam H 36 

190. Andhra Pradesh Hampi H 36 

191. Andhra Pradesh Nagarjuna Sagar H 810 

192. Andhra Pradesh N' Sagar RBC H 90 

193. Andhra Pradesh N' Sagar LBC H 60 

194. Andhra Pradesh Donkarayi H 25 

195. Andhra Pradesh Srisailam H 770 

196. Andhra Pradesh Srisailam LB H 900 

197. Andhra Pradesh Pochampad H 27 

198. Andhra Pradesh Nizam Sagar H 10 

199. Andhra' Pradesh Penna Ahobelam H 20 

200. Andhra Pradesh Singur H 15 

201. Andhra Pradesh Small Hydro H 30 

202. Andhra Pradesh Vijeswaran GT TG 272.3 

203. Andhra Pradesh Peddapuram CCGT TG 220 

204. Andhra Pradesh Jegurupadu GT TG 235.4 

205. Andhra Pradesh Kondapalli GT TG 350 

206. Andhra Pradesh LVS Power OG TO 36.8 

207. Andhra Pradesh Godavari GT TG 208 

208. Andhra Pradesh R'Gundem STPS TC 2100 

209. Andhra Pradesh Simhadri TC 1000 

210. Kamataka Brahapuram DG TO 106.5 

211. Kamataka Kojikode OG TO 128.8 

212. Karnataka Kuttiadl H 125 
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213. Kamataka IdukIci H 780 

214. Kamataka Sabarigiri H 300 

215. Kamataka ldamalayar H 75 

216. Kamataka Kakkad H 50 

217. Kamataka Sholayar H 54 

218. Kamataka Sengulam H 48 

219. Kamataka Narimangalam H 45 

220. Kamat8ka Pallivasal H 37.5 

221. Kamataka Poringalkuttu H 32 

222. Kamataka Poringalkuttu H 16 

223. Kamataka Pannier H 30 

224. Kamataka Kalada H 15 

225. Kamataka Lower Periyar H 180 

226. Kamataka Malankara H 10.5 

227. Kamataka Chembukadavu H 6.5 

228. Kamataka Urumi H 6.2 

229. Kamataka Peppara H 3 

230. Kamataka Madhupatty H 2 

231. Kamataka Other Hydro H 5 

232. Kamataka Cochln CCGT TG 174 

233. Kamataka Kasargode DG TO 21.9 

234. Kamataka Maniyar H 10 

235. Kamataka KuthungaJ H 21 

236. Kamataka Kayam Kulam GT TG 350 

237. Kamataka Raichur TC 1470 

238. Kamataka Sharavathy H 891 

239. Kamataka Kadra H 150 

240. Kamataka KodaaaIi H 120 

241. Kamataka KaIInadi H 810 

242. Kamataka KaIInadI Supa H 100 
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243. Kamataka Liganamakki H 55 

244. Kamataka Varahi H 230 

245. Kama.aka Bhadra H 33.4 

246. Kamataka Ghat Prabha H 32 

247. Kamataka Mani OPH H 9 

248. Kamataka Mallarpur H 9 

249. Kamataka Gerueuppa H 240 

250. Kamataka A1matti OPH H 15 

251. Kamataka yethanka (00) m 120 

252. Kamataka Jog H 120 

253. Kamataka Sivaaamundrum H 42 

254. Kamatllka Shimsapura H 17.2 

255. Kamataka Munirabad H 27 

256. Kamataka BeIIary 00 TO 25.2 

257. Kamataka Tanir Bavi TG 220 

253. Kamataka Torangallu IMP TC 260 

259. Kamataka Belgaurn OG m 81.3 

260. Kamataka Shivpura H 18 

i:!61. Kamataka Shahpur H 6.6 

262. Kamataka Harangi H 9 

263. Kamalaka Madhavamantri H 3 

264. . Kamataka Narayanpur H 6.6 

265. Kamataka Kaiga N 440 

266. Tamil Nadu Ennore TC 450 

267. Tamil ~du Tuticorin TC 1050 

268. Tamil Nadu Mettur TC 840 

269. .~amit Nadu North Chennai TC 630 

270. Tamil Nadu Basin Bridge GT TG 120 

271. Tamil Nadu Narlman GT TG 10 

272. Tamil Nadu Valuthur GT TG 95 
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273. Tamil Nadu Kutlalam GT TG 100 

274. Tamil Nadu KovIIkalappel TG 107 

275. Tamil Nadu Pykara H 70 

276. Tamil Nadu Pykara Darn H 2 

277. Tamil Nadu Moyer H 36 

278. Tamil Nadu Kundah H 555 

279. Tamil Nadu Mellur Dam H 40 

280. Tami Nadu Metlur Tunnel H 200 

281. Tamil Nadu Periyar H 140 

282. Tamil Nadu Kodayar H 100 

283. Tamil Nadu ShoIayar H 95 

284. Tamil Nadu AIiyar H 60 

285. Tamil Nadu SaItwpeIhy H 30 

286. Tamil Nadu Papanasam H 28 

287. Tamil Nadu SuruIiyar H 35 

288. TM'IiI Nadu ServaIar H 20 

289. Tamil Nadu Lower MelU H 120 

290. Tamil Nadu Kadampari H 400 

291. Tamil Nadu Vaigai 6 

292. Tamil Nadu Lower Bhavani H 16 

293. Tamil Nadu SaIhnur Dam H 7.5 

294. TamB Nadu P.....,·. V.,., H 30 

295. Tamil Nadu SarnayanaIIw DG TO 106 

296. Tamil Nadu NeyveIi TPS(Z) TC 350 

297. Tamil Nadu P. NaIIur CCGT TG 330.5 

298. Tamil Nadu SamaIpatti DG TO 105.7 

299. Tamil Nadu B. Bridge D.G. TO 200 

300. Tamil Nadu NeyveII ST I l"C eoo 
301. Tamil Nadu NeyveII ST II TC 1470 

302. Tamil Nadu ~ FST EXT. TC 420 
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303. Tamil Nadu M.A.P.P. N 340 

304. Pondicheny Karaikal TG 32.5 

305. Bihar Baraunl TC 310 

308. Bihar Muzaffarpur TC 220 

307. Bihar K08I H 20 

308. Bihar Sone west Canal H 6.6 

309. Bihar Sone East Canal H 3.3 

310. BIhar E.G. Canal H 15 

311. Bihar KahaIgaon TC 840 

312. JharIchand Patratu TC 770 

313. Jharkhand Tanughat TC 420 

314. Jhartchand Subemrekha H 130 

315. Jharkhand ChandII H 8 

316. JhartNnd Chandrapura TC 750 

317. Jharkhand BoIcaro A TC 175 

318. Jharkhand Bokaro B TC 630 

319. Jharkhand Maithon GT TG 90 

320. Jharkhand Panchet H 80 

321. Jharkhand Tllleya H 4 

322. Orissa I.B. VaHey TC 420 

323. Orissa BaImeIa H 380 

324. Orissa HII'IIkud H 307.5 

325. Orissa RengaJI H 250 

326. Orissa Upper Kalab H 320 

327. Orissa Indravatl H 600 

328. Orlasa Talcher TC 460 

329. Orlasa Talcher STPS TC 2500 

330. West Bengal D.P.L TC 390 

331. West Bengal Bandel TC 530 

332. West Bengal SantaIdIh TC 480 
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333. West Bengal Kolaghat TC 1260 

334. West Bengal Barkeswar TC 630 

335. West Bengal Kasba GT TG 40 

336. West Bengal Siliguri GT TG 20 

337. West ~gal HaIdia GT TG 40 

338. West Bengal JaJdhaka H 35 

339. West Bengal Massanjore H 4 

340. West Bengal Rammam H 50 

341. West Bengal Teesta H 37.5 

342. West Bengal Mulajore TC 60 

343. West Bengal Newcossipore TC 130 

344. West Bengal Tltagarh TC 240 

345. West Bengal Southern RepI. TC 135 

346. West Bengal Budge Budge TC 500 

347. West Bengal Durgapur TC 350 

348. west Bengal Mejia TC 630 

349. West Bengal Farakka STPS TC 1600 

. 350. West Bengal Maithon H 60 

351. Sikkim L Lagyap H 12 

352. Sikkim U. Rongchu H 8 

353. Sikkim Moyanchu H 4 

354. Sikkim Rangeet H 60 

355. Andaman and KaJpong H 5.5 
Nicobar Island 

356. Assam Chandrapur TC 60 

357. Assam Namrup ST TG 30 

358. Assam Bongaigaon TC 240 

359. Assam Namrup GT TG ~1.5 

360. Assam Namrup WHP TG 22 
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361. Assam lakwa GT TG 120 

362. Assam Mobile Gas T-G TG 21 

363. Assam O.L.F. PVT. TG 24.5 

364. Assam Kathalguri GT TG 291 

365. Assam Kopili H 225 

366. Meghalaya Kyredemkulai H 60 

367. Meghalaya Umiam H 114 

368. Meghalaya Umtru H 11.2 

369. Meghalaya Khondong H 50 

370. Manipur Leimakhong DG TO 36 

371. Manipur Loktak HH 105 

372. Tripura Tripura TG 21 

373. Tripura Rokhia GT TG 69 

374. Tripura Gumti H 15 

375. Tripura Agartala GT TG 84 

376. Nagaland Likim RO H 16 

3n. Nagaland Ooyang H 75 

378. Arunachal Pradesh Tago H 4.5 

379. Arunachal Pradesh Nuranz H 6 

380 .. Arunactutl Pradesh Ranganadi H 405 

381. Mizoram Bairabi OG TO 22.9 

Grand Total 109910.9 

Type 

TC--Coa/ Based Stn. 

TG-Gas Based Stn. 

i TD-Uquid Fuel based Stn. 

H-Hydel Power Sin. 

N-Nuclear Power Stn. 
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.,.",.", . 
Based on proposal for Annual Plan Discussions in 

Planning Commission the average cost of power supply 
to consumers is as follows: 

Avefllgli cost of Power Supply 

(PaiselKwh) 

51. State Utilities 2002-03 
No. (A.P.) 

2 3 

1. Andhra Pradesh 236.80 

2. Assam 338.65 

3. Bihar 270.49 

4. Chhattisgarh 305.00 

5. Delhi (OVB) 359.75 

6. Gujarat 210.00 

7. Haryana 252.38 

8. Himachal Pradesh 249.44 

9. Jammu & Kashmir 151.08 • 
10. Jharl<hand 390.00 

11. Karnataka 221.46 

12. Kerala 255.40 

13. Madhya Pradesh 287.49 

14. Maharashtra 288.23 

15. MeghaIaya 199.70 

16. Orissa 158.70 

17. Punjab 215.65 

18. Rajasthan (Tranaco.) 295.34 

19. Tamil Nadu 266.50 

20. Uttar Pradesh (Power corp.) 293.00 

21. West Bengal 296.26 

Average: SESs 271.n 

II. EDs 

1. Arunachal Pradesh 243.00 

1 2 3 

2. Andam., & Nicabar Islands (UT) 225.22 

3. Chandigarh (UT) 268.00 

4. Oadra & Nagar Haveli (UT) 270.96 

5. Daman & Diu (UT) 254.96 

6. Lakshadweep (UT) 386.00 

7. Goa 275.97 

8. Manipur 282.00 

9. Mizoram 210.00 

10. Nagaland 257.12 

11. Pondicheny 195.76 

12. Sikkim 172.81 

13. Tripura" 148.89 

Average: (EDs) 236.15 

All India Average 270.95 

AP: Approved Plan 

Source: Based on Annual Plan discussion papers in Planning 
CommissIon . 

Expansion Of Coaching and AiDed" Scheme 

2801. SHRl PA'RSURAM MAJHI: WtU the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) whether the Union Govemment proposes to 
expand the coaching and allied scheme for Tribal 
students; and 

(b) if so. the deteiIs of the places in various smtes 
where such facilities have been made available? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION(SHAI P.R. KYNOIAH): (a) the Scheme of 
Coaching & Allied already provides for financial assi8tanCe 
for setting up and running of Pre-examination Training 
~entr8S for imparting coaching to Scheduled Tribe 
students for various competitive examinations. 

(b) The details of the grantee institutions and location 
of the Pre-examination Training Centres ale given" in the 
Statement enclosed. 
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SI.No. Name of the 
State/UTJUniversitylNGO 

1. Andaman & Nicobar 

2. Kamataka 

3. MP Bhoj University 
Madhya Pradesh 

4. Delhi Education Cantle, 
Delhi (NGO) 

5. Orissa 

6. Motilal Nehru Regional 
College, AHahabad 

7. Chanakya Academy, 
Delhi 

8. Himachal Pradesh 
University 

9. HN Bahuguna 
University, Uttaranchal 

10. Tamilnadu 

11. Assam 

12. Andhra Pradesh 

Inclu.lon of Jhodia Community In ST. List 

2802. SHRI GIR/DHAR GAMANG: Will the Minister 
of TRIBAL AFFAIRS be pleased to state: 

(a) whether the Government of Orissa had 
recommended Jhodia eommunilty for inclusion as 
Scheduled Tribe in the STs List; 

(b) if so, the reasons for non-inclusion of this 
community so far; and 

(c) the time by which the said community is likely to 
be given the Status of Scheduled Tribe? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) to (c) Yes Sir. The 
proposal for inclusion of Jhodia tribes as Synonyms of 

Name of the place 

Jawaharlal Nehru Rajkeeya Mahavidyalaya, Port Blair 

PET, Ambedkar Veecihi, Bangalore 

Red cross Bhawan, Shivajji Nagar, Bhopal 

Hauz Khas, New Delhi Ranchi, Jharkhand 

Orissa lAS, Study Circle, Bhubneswar 

Motilel Nehru Regional' College, Allahabad 

Vasant Vihar, New Delhi 

Himachal Pradesh University, Shimla, Himachal 
Pradesh 

HN Bahuguna University, Srinagar, GarhwaJ, 
Uttranchal 

PETC, Chennai, Tamilnadu 

Assam Administrative Staff College, Jawahar Nagar, Guwahati 

PETCs at Hyderbad, Utnoor, Etunungam, Bhadracha/am, 
Vishakhapatnam. 

Paroja has been received in this Ministry from the State 
Govemment of Orissa for inclusion in the ST list. The 
proposal is to be processed as per the approved 
modalities and as such has been sent to the Registrar 
General of India for comments. No specific time schedule 
can however, be indicated as the matter involves 
consultation with the State Govemment, Registrar General 
of India and the National Commission for Scheduled Tribes. 

Slums in the Country 

2803. SHRI CHANDRA SHEKHAR DUBEY: Will the 
Minister of URBAN EMPLOYMENT AND POVERTY 
ALlEVIAnON be pleased to state: 

(a) the number of slums in the country state-wise; 
and 

(b) the number of slums improvement projects 
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undertaken by the Housing and Urban Development 
2 3 Corporation Ltd. aIongwith the financial assistane provided 

for the purpose during each of the last three years, State-
wise? 4. Bihar 26.583 

THE MINISTER OF STATE OF THE MINISTRY OF 5. Chhattisgam 7.548 

URBAN EMPLOYMENT AND POVERTY ALLEVIATION 6. Goa 1.141 
(KUMARI SELJA): <a) Details of State-wise estitnated sIui'n 
population of the country for 2001 as per Town & Country 7. Gujarat 34.388 
Planning Organisation (TCPO), are gillen in the SIaIament..J 

8. Haryana 10.067 
enclosed. 

9. Himachal Pradesh 1.614 
(b) The year-wise details of loan amount sanctioned 

by HUDCO in the slum improvement projects, [excluding 10. Jammu anOO Kashmir 7.783 
Valmiki Ambedkar Awas Yojana (VAMBAy»), in the last 3 
years are as under: 

11. Jharktaand 8.861 

12. Kamataka 17.761 
SI. Loan Amt. Loan Rei. Dwelling 
No. Rs. in Iakhs Units 13. Kerala 166.452 

Year 2001-2002, State: Kamataka 
14. Madhya Pradesh 20.406 

1. 201.84 201.84 360 15. Maharashtra 107.367 

Year: 2002-2003, State: Tamil Nadu 
16. Manipur 1.132 

2. 368.41 367.00 2729 
17. Meghalaya 1.161 

Year: 2003-2004. State: Katnataka 18. Mizoram 1.156 

3. 5500.00 0.00 233167 
19. NagalaOO 0.609 

Total 6069.25 568.84 236255 20. Orissa 11.207 

21. Punjab 18.936 
Details of the loans sanctioned by HUDCO, under 

VAMBA Y. during the last three years are given in the 22. Rajasthan 32.651 
Statement-ll enclosed. 23. Sikkim 0.123 

~I 24. Tamil Nadu 43.585 

DetailS of State-wisB Slum PopuIslion 25. Tripura 0.893 

SI. StatelUT Estimated Slum 26. Uttaranchal 3.855 

No. Population (as 27. Uttar Pradesh 73.243 
per TCPO) 

(population in 28. West Bengal 65.78 
lakhs) for 2001 

29. Andaman and Nicobar Islands 0.512 

2 3 30. Chandigarh 2.133 

1. Andhra Pradesh 60.166 31. Dadra and Nagar Haveli 0.039 

2. Arunachal Pradesh 0.375 32. Daman & Diu 0.139 

3. Assam 5.826 33. Delhi 32.566 
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34. 

35. 

2 

Pondicherry 

Lakshadweep 

Total 

SlllIIImtInI /I 

3 

2.128 

0.072 

618.258 

Year-wISe loan sanctioned by HVDCO under VAMB4 Y 
Schemes 

(Rs. in Crores) 

S1.No. SIaIe\lT 2001-2002 2002-2003 2OCrJ.2G04 Teal 

1. Chattisgarh 6.00 14.00 15.20 35.20 

2. Gujarllt 0.00 0.00 23.15 23.15 

3. Jharkhand 1.00 0.00 40.00 41.00 

4. Kamataka ~.56 61.24 66.66 103.46 

5. Madhya Pradesh 0.00 0.00 7.25 20.00 

6. Punjab 20.00 0.00 0.00 20.00 

7. Rajasthan 2.97 0.00 0.00 2.97 

8. Tamil Nadu 10.07 18.00 0.00 28.07 

9. Uttaranchal 0.36 2.14 3.88 6.38 

10. West Bengal 8.32 0.00 0.00 8.32 

Toml 84.28 102.63 88.89 275.80 

Schemea for Development of Trlbale 

2804. SHRI B. VINOD KUMAR: Will the Minister of 
CHEMICALS & FERTILIZERS be pleased to state: 

(a) the details of new developmental schemes and 
programmes being fonnulated by the Govemment during 
the Tenth Five Vear Plan in addition to the ongoing 
schemes for empowennent of SCs and STs in the field 
of Agriculture, specifying the nature/scope and target 
groups of such' schemes and programmes; 

(b) the amount of funds proposed to be requisitioned 
during the Tenth Plan from the Planning Commission for 
such schemes/programmes: and 

(c) the achievements made under such schems and 
programmes during the Tenth Five Year Plan so tar? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) to (c) The infonnation is being collected 
and win be laid on the Table of the House. 

Development Package for Bocioland 

2805. SHRI SANSUMA KHUNGGUR 
BWlSWMUTHIARY: Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether the Govemment has contemplated to take 
an effective action plan to announce a special economic 
as well as development package amounting to minimum 
of Rs. 1000 crore per annum for the constitutionally 
recognized most backward and neglected scheduled Tribal 
Area in the Assam "Bodoland Territorial Areas District" to. 
help boost overall economic growth and development 
within the Bodo-Tribal Territory at par with rest of the 
country; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor and the time by which 
the Government is likely to take appropriate action in this 
regard? 

THE MINISTER OF STATE IN THE' MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b) 
The Govemnment has agreed to provide an assistance 
of Rs. 100 crore per annum for five years (over and 
above Plan aHocation) to Bodoland Territorial Area District 
(BTAD) for development of the socio-economic 
infrastructure in the region. 

(c) In view of the (a) and (b) above, does not arise. 

{Ttanslationj 

Revival of Rourkela Steel Plant 

2806. SHRI MOHAN SINGH: Will the Minister of 
STEEL be pleased to state: 

(a) whether the Govemment is contemplating a major 
package for the revival of Rourkela Steel Plant; 

(b) if so, the details thereof; 

(c) whether the Govemment has any plans to revive 
other sick public undertakings on the lines 'of the Rourkela 
Steel Plant; 
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(d) if so, the details thereof, pIant-wise; 

(e) whether some package is likely to be announced 
for the revival of closed down factories of Rablreilly. 
Amethi, Naini of Allahabad and Gorakhpur; and 

(f) if so, the details thereof? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) No, Sir. Rourkela Steel Plant has already 
turned around and in the 1 st quarter 2004-05, it has 
made marginal net profit. 

(b) Does not arise. 

(c) and (d) SAIL has drawn and is implementing 
loss minimization plans, in AllOy Steel Plant (ASP), Salem 
Steel Plant (SSP) and Visvesvaraya Iron Steel Plant. 
(VISP). Further, in case of Indian Iron & Steel Company 
Limited (liSCO). Board for Industrial and Financial 
Reconstruction (BIFR) approved the Revival Plan and the 
same is under implementation. 

(e) and (f) No specific package is under consideration 
of the Government for the revival of the private sector 
steel plants. 

{English} 

Slum PopuIIIIion In CItIes 

2807. SHRI RAGHUNATH JHA:WiI the Minister of 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
be pleased to state: 

(a) whether the Registrar General of India had carried 
out a survey about the slum population in the country in 
census 2001; 

(b) if so, the details of cities having a slum population 
01 more than and less than 50.000; and 

(c) the steps taken to bring about improvement in 
the condition of their living? 

THE MINiSTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMARI SEWA): (a) An attempt has been ~ for the 
first time during the Census of India, 2001 by the Registrar 
General of India to collect detailed data about slum 
population of the country but orily in citiesltciwns having 
50,000 population or more based on 1991 Censu,a. 

(b) As per the provisional figures of Census of India, 
2001 the details of the cities haYing slum population more 
than and less than 50,000 are given in the statement 
enclosed. 

(c) Slum Development is a State subject. The State 
Governments formulate specific plans, programmes and 
schemes for development of slums in various cities as 
per their priorities and make necessary provisions there 
or in their respective State Plans. However. with a view 
to ameliorate the living conditions of the slum dwellers, a 
programmme known as National slum Development 
Programme (NSDP) was launched at the National level 
by the Govemmentt in August, 1996 for the development 
of urban slums. Funds under this programmme are 
aIocated as Additional Central Assistance (ACA) to various 
States on the basis of pro-rata slum population. 

Besides a new Centrally Sponsored Scheme called 
Valmiki Ambedkar Awas Yojana (VAMBAY) was launched 
on 2.12.2001 with a view to ameliorating the conditions 
of the urban slum dwellers living below poverty line who 
do not possess adequate shelter. The Scheme has the 
primary objective to facilitate the construction and 
upgradation of the dwelling units for the slum dweillers 
and to provide health and enabling urban environment 
through community toilets under Nirmal Bharat Abhlyan, 
a component of the Scheme. 

Population 01 towns 1rJpOIting slum, slum population, 
SfMtIsIlInion Teniloties-wise as per Provisional 

Popu/IIIion ToIaIs--Csnsus 01 India, 2001 

SI. 
No. 

StaIaIUTI 
Towns 

2 

JNMU & KASHMIR 

1. ·EIaramIE T~C. 

2. Sopom T.C. 

3. Sri Nagar M.e. 

4. AnanInag T.C. 

5. Jammu M.e. 

PUNJAB 

1. PaIhankot M.e •. 

TOtal 
population 

3 

61,941 

53.246 

894,940 

63.437 

378.431 

159.559 

Total slum 
population 

4 

21,476 

16,301 

132,120 

23,748 

84.439 

15,664 



257 WrlIt8n AnswIB SRAVANA 26, 1928 (Saka) 258 
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2. GurdasPur alC. 67,455 9,523 2. Ha~MB 129.140 6,342 

3. BataIa M.C. 126,648 33,553 3. ~MB 92,878 18,360 

4. Amrilsar alC. 975,_ 229,628 4. Rudrapur MB 88,720 53,438 

5. lucIIiana M. Corp. 1,395,1)53 314,759 5. RooIUe MB 97,0&4 18,156 

6. MuklsarM.C. 83,0119 529 6. HaJdwar MB 175,010 7,'l11 

7. MaIont M.e. 70,958 22,1554 HARYANA 

8. U8nsa MoC. 72,608 4,588 1, PanchkuIa UdIan Estate 140,992 25,140 

9. Bathinda Moe. 217,_ 40,354 2. AmbaIa Sadar M.C.L 108,378 6,693 

10. Sargrur MoC. 78,717 14,251 3. AmbaIa M.C.L 139,222 22,043 

11. Malerkola M.C. 106,802 23.231 4. Y&m1llWllgll' M.C.L 189,587 40,202 

12. Barmala M.C. 96,397 7,204 5. JagacIIri M.C.L 101,300 'l1P8 

13. Faridkot M.C. 71,986 24,557 6. Thane&ar M.C.L 120,072 50,400 

14. Kotkapura M.C. 80,741 23,767 7. KaIIhaI M.C.L 117,226 28,278 

15. Phagwara M.C. 95,626 1,676 8. Kamal M.C.L 210,476 56,949 

16. KapurthaIa M.C. 84,361 18,167 9. Panipat M.C.L 261,865 102,813 

17. Hoshiarpur M.C. 148,243 8.368 10. ~.M.C.L 216,~13 75,454 

18. Firozpur Me 95,451 25,026 11. Jind M.C.L 136,089 'l1).79 

19. FIf'OZPUI' cant. 57,418 1163 12. Hiser M.C.L 256,810 n,757 

20. FlZilka M.C. 67,424 24,011 13. Hansi M.C.L 75,730 32,174 

21. Abohar M.C. 124,303 43,857 14. BhiwIni M.CL 189,424 41,443 

22. NabtIa M.C. 61,953 7,152 15. RohIak M.c.L 286,773 90,645 

23. Rajpur M.C. 82,551 13,353 16. EIahadUIgaIb M.C.L 119,839 39,478 

24. Moga M.C. 124,624 255,932 17. Namaul M.C.L 62,091 11).79 

25. Jalandhar .... 701,223 134,918 18. Rewari M.C.L 10Q,946 51,754 

26. Khanna M.C.L 103,059 16,2n5 19. SiISl M.c.L 160,129 51. 

27. Patiala M.C. 302,8'70 68,178 20. Gurgaon M.C.L 173,542 33,570 

CHANDIGARH 21, Faridabad M. Corp. 1,054,961 491,131 

1. Chandigarh (M. CoIp.) 1108,796 107,09B 22. PaIwaI M.c.L 100,528 15,589 

UTTARANCHAl DELHI 

1. Dehradun (M. Corp.) 447,808 91,931 1. New Delhi Municipal Council M.C.L 294,783 39,793 
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2. 124,_ 18,819 16. Banner M. 83,517 22,316 

3. Delli MIIIi:ipII Corporation 9,817,. 1,854,_ 17. PIli M.C.L 187,571 35,589 

4. ... JahIngir Pur (C.T.) 151,427 32,815 18. KiIhangIttI M. 118,158 40,798 

5. SahlJabadOeulll Pur (C.T.) 35,177 1,883 19. Ajmer M.C.L 485,197 120,431 

6. PooIh Kalan (C.T.) 50,587 400 20. Beawar M.CL 123,701 3,797 

7. s.n Pur MajIa (C.T.) 163,716 13,837 21. IJdaip&I' M.CL 389,317 43,180 

8. JaffrIbad (C.T.) 57,480 9,505 22. BInswIIa M. 85,638 10,329 

9. GtaoncIa Neemka Bangar aias 34,409 5,364 23. aIiltauIgIIh M. 
88_ 

11,517 

PaIpar GaI1 (C.T.) 24. Kala M. eo.. 195,_ 151,955 

10. DaDo PIn (C.T.) 132,_ 9,888 25. Baran M. 78,372 23,522 

11. NIngII o.at (C.T.) 13,1. 372 UTTAR PRADESH 

12. SambhaIrB (C.T.) 11.064 3,223 1. s.t.rannpw lIB 452,925 162,881 

13. T9i (CoT.) 44,885 24,854 2. Dobend lIB 81.708 13,080 

14. N PehIad (C.T.) 47,338 10,784 3. KIiI.- lIB 73,048 8,835 

RAJASTHAN 4. MuzIIfIr Nagar lIB 316,452 72.926 
1. Harunangarh M. 129,654 25,318 5. Slant lIB 69,861 25,478 

2. BiIaII1Ir M.Cl 529,007 76,984 
8. MonIdabad Me 841,240 70,653 

3. SaniaIIhahar M 81,378 'ISm 
7. SammbhIi lIB 162,930 20,098 

4. Rallngarh M. 63,463 5,188 
8. ChandauIi lIB 103,757 26,159 

5. Sujangarh M. 83,808 11,389 
9. Rampw lIB 281,549 40,709 

6. NaIIaIgarh M. 58,_ 205 
10. Anuaha lIB 184,880 35,568 

7. AIwar M.C. 260,245 15,923 
11. ..... Me 1,074,229 471,316 

8. BharaIpur M.C. 204,_ 'IS,474 
12. ...... IIB 69,199 65,786 

9. Sawai MdIapur M. 97,481 2,190 

10. Jaipur M. Corp. 2,324,319 350,353 
13. Ghaziabad Me 868,521 258,834 

11. Sikar M.CL 184,904 7,224 14. PiktIuwa lIB 67,191 25,424 

12. Falehpw M. 78,471 19,859 15. Hapur lIB 211,987 90,964 

13. Nagaur M. .,313 9,547 16; Mod!naIIIIr lIB 112,918 33,103 

14. ...... M. 63,288 2,650 17. Holda CT 283,808 26,824 

15. JocIlpur M.C. 848,408 156,770 18. SiIcInIntaI· MB 88,902 31,852 
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19. BuIandshahr MB 178,256 50,292 49. Fatehpw' AI3 151,757 25,552 

20. Khurja MB 98,403 22,208 50. Allahabad Me 990,288 127,768 

21. AIigaIh Me PE1,732 303,284 51, NawabgIIIJ AI3 75,087 10,813 

22. HaIhras MB 123,243 78,411 52. Faizabad MB 144,924 3,_ 

23. Mathura MB 298,827 40,662 53. Tanda MB 83,i)79 6,835 

24. AgraMe 1,250,979 121,890 54. ~MB 100,085 24,430 

25. Rrozabad MB 278,801 72,726 55. BaIampur MB 72,220 6,979 

26. Kasganj MB 92,485 15,132 58. Gonda MB 122,164 1,535 

27. Etah MB 107,098 32,058 57. Go!aIdIpur Me 624,570 53,498 

28. Mainpuri Me 89,535 83,913 58. Deora AI3 104,222 15,5n 

29. Sahaswan Me 8,194 3,344 59. AzamgaJtI AI3 104,943 4,673 

30. Budaun Me 148,138 9,894 60. MaunaIhBhanjanM 210,071 43,667 

31. BareiUy Me 699,839 155,840 61. BaHia MB 102,226 -10,111 

32. PiIibhiI MB 124,082 17,884 62. Jaunpur MB 159,996 12,825 

33. Shahjahanpur MB 297,932 187,509 63. Varanaai Me 1,100,748 138,183 

34. SiIapur MB 151,627 10.260 64. Bhadohi MB 74,439 1,084 

35. Hardoi MB 112.474 8.881 65. MiaapuroClln-VIIICIIyachaI Me 205,264 53,203 

36. Shahabad MB 67,661 4,614 BIHAR 

37. Unnao MB 144,117 60,121 1. Bettiah (M) 116,692 7,032 

38. Gangap! Me 70,817 33,017 2. SiIamaIt1i (M) 58,769 27,352 

39. Lucknow CB 59,593 1,303 3. KiaharIgar1 (M) 85,494 54,267 

40. . Raebarali MB 169.285 49,966 4. Pumia (M) 171,235 22,607 

41. Fanukhal:Jad.Cum-alBhgarh MB 227,876 97,186 5. KaIiIar (M) 175,169 76,811 

42. Kannauj MB 71,530 39,687 6. Darbhanga (tot. CoIp.) 266,834 54,503 

43. Elawah Me 211,460 40,483 7. Mmuzaffarpur (M. Corp.) 305,485 14,329 

44. Kanpur Me 2,532,138 368,808 8. Siwan (M) 108,172 31,214 

45. Orai MB 139,444 20,893 9. CtIapra (M) 178,835 10,078 

46. Jhansi MB 383,248 158,412 10. HaNxn' (M) 119,276 8,993 

47. LalitpurrMB 111,810 31,858 11. Samastipur (M) 55,590 9,693 

48. Banda MB 134,822 35,415 12. ~(M) 93,378 40,202 
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13. BhagaIpur (M. Corp.) 340,349 7,385 7. Jangipur(M) 74,464 15,7711 

14. l.aIchi&anIi (U) 77,840 31,818 8. 8atIarampcI" (M) 160,168 81,455 

15. Bihar (M) 231.912 13,701 9. AsansoI (It Corp.) 486,304 159,946 

16. PaIna (M.CoRp.) 1,376,950 3,511 10. Kulti (M) 290,057 40,702 

17. Dinapur Nlzamat (M) 130,_ 1,373 11. Durgapur (M. Corp) 492,986 149,429 

18. Uokameh (M) 56,400 25,244 12. Kalwa (M) 71,573 24,869 

19. Arrah (M) 2OS,395 9,848 13. Bardhaman (M) 285,71 59.719 

20. Buur (M) 82,975 3,129 14. Krishnanaglr (M) 139,070 21.158 

21. Dehri (M) 111,G07 a6,321 15. NawadwIp (M) 115,036 48,321 

22. Gays (M. CoIp.) 383,197 18,871 16. Ranaghat M 68,754 4,963 

23. Nawada (M) 82,291 9,101 17. Chakdaha (U) 88,965 31,070 

TRIPURA 18. Kalyani M 81,984 39,429 

1. Agallala ~.L 189,327 29,378 19. Gayesht:u (M) 55,028 14,283 

MEGHAlAYA 20. Kand1rapaIa . tM) 126,118 14,223 

1. StiIIong U.A. a67,881 110,714 21. HIi8ahar (M) 124,479 18,733 

ASSAM 22. Habra (M) 127,695 19,923 

1. DtUIri MEl 
63_ 

19,604 23. North Barradcpur (M) 123,523 13,774 

2. GuwahaIi M. Corp. 808,021 7,PI!il 24. Barrac:Iqu (M) 144,331 5,432 

3. Tezpur MB 58,240 1,053 25. TIIaga/tI (M) 124,198 98,062 

4. TIIISUkia IE 85;519. 5,305 26. Khardaha (M) 11&.252 24,303 

5. 0ibrugaJtI MB 122.523 9,191 27. Prilali 1M) 348,319 93,554 

6. .kxhat MB 66,450 11,514 28. New BaIrIdqu (M) 83,183 19,865 

7. SiIchar lIB 142,383 30,110 29. Kamalhali (M) 814,334 3.607 

WEST BENGAl 30. Barannagar (M) 250,815 &5,987 

1. DarjiIiIg M 107,530 8,296 31. North DumDum (U) 220,_ 2,662 

2. Siliguri (U. Corp.) 470,275 173,111 32. South DIIIIDIIft (M) 392,150 rTT,579 

3. JaIpa9Bi (M) 100,212 4,m 33. BkI1annagIr (M) 167,848 49,173 

4. Raiganj (M) 165.222 68,015 34. Rajarhat GopeIpur (M) 271,781 24,817 

S. BaIurPI· .,., 135,516 40,484 35. 8ansbeIil (M) 1'04,_ 18,232 

6. EngiIh 8IIZIr (M) 181 •• 58,124 36. HI9i Cbi8urIh (M) 170,2Ot 17,921 
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37. Chandanagar (M) 162,166 42,894 3. .IIarIuguda Town (M) 75$70 'l7)!il 

38. Shadraswar (M) 105,944 56,589 4. SambaIpur Town (M) 154,184 45,345 

39. Champdani M) 103,232 75,583 5. RauItaIa IndueIriaI TownShip 206,566 74,717 

_40. SeIampore (M) 197,955 61,219 6. RauIIreIa Town (M) 224,601 n,sm 

41- Rishra (M) 113,259 53,755 7. BalashwarTown(M) 106,032 12,926 

42. Konnagar (MM) 72,211 11,026 8. CuIIack Town (M. CoIp.) 535,139 91,388 

43. MedInipur (M) 153,349 41,533 9. lI1ubaneIwar Town (M. Corp.) 647.- 85,988 

44. Kharagpur (M) '/1)7,984 41,873 10. Puri T 0lIl (M) 157,610 34,623 

45. Hakia (M) 170,695 24,594 11. EInIhmIpur \aWn (M) 289,724 70,509 

46. ConIai(M) 77,497 16,461 12. 8aIangir Tawn (M) 85,203 19,159 

47. BaItf(M) 261,575 70,073 13. BhawanipIIna Town (M) 60,745 17,212 

48. Haora (M. CoIp.) 1,ooa.704 118,235 14. SII1abeda Town (HAC) 58,647 21,636 

49. Uluberia (M) 202,095 119,468 15. Jeypur Town (M) 776.5f1.) 10,620 

SO. KoIkata {M. CoIp.) 4,580,544 1,480,811 CHHATT1SGARH 

51. Budge-Budge (M) 75,465 26,486 1. Chimiri (M) 91,312 3,995 

JHARKHAND 2. Ambikapur (M) 66,_ 14,845 

1. Hazaribag (M) 127,243 16,345 3. 9IIupur (M.C.) 290,417 96,428 

2. Jhumri Tdaiya (M) 69,444 6,S07 4. Kolbe (MoC.) 315,_ 108,505 

3. Giridih (M) 98,589 12,251 S. RaigIIh (U) 110,987 39,672 

4. Dhanbad (M) 198,963 5,523 6. RajnandgIan (llC.) 143,727 77,572 

5. Sindri (NA) 76,8Z1 3,618 7. Durg (M. Corp.) 231,182 70,170 

6. Jharia (NA) 81,979 21,772 8. BIiIai Nagar (M.C.) 553,837 63,185 

7. Ranchi (M. Corp.) 846.454 71,783 9. ~(M) 50,615 35,700 

8. Chaibasa (M) 63,615 2,992 10. Raipur (M. CoIp.) 669.210 216,397 

9. Adityapur (HA) 119,221 75,190 11. DhamtIIi (M) 82,099 45,666 

10. ~(NA) 570,349 69,975 12. JagdIIpur (M) 87~ 15,_ 

11. Mango (NA~ 166,091 16,601 MADHYA PRADESH 

ORISSA 1. Morena (U) 150,890 120,617 

1. Bargalh Town (M) 63651 32,644 2. Bhind (M) 153,766 38,0'/1) 

2. Balajarajnagar Town (M) 76,941 38,289 3. GwaIior (lic.) 826,919 193,835 
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4. Dalia (M) 12,742 15,122 34. llalli (M) 83,713 10,125 

5. YaIivpuri (M) 146,859 50,225 35. Hoshangabad (M) rtMT 14,532 

6- GlIIa (M) 137,132 51,501 36. MwwaIa (KatnI) M.C. 186,738 36,652 

7. TIIamgaItI {M) 81,572 29,978 37. JabaIpur (M.C.) 95M88 15,454 

8. ChtIIIarpur (M) 99,519 26,432 38. ~ (Canll) 86,_ 6,_ 

9. Sagar (M.C.) 232,321 8,563 39. Chhindwara (M) 122,309 12,049 

10. Hila Bawa (M) 51,1. 22,800 40. Chili Kalan Parasia UA 93,071 17,382 

11. Damoh (M) 112,160 21,023 41. Seoni (M) .,799 2I,3CT1 

12. SaIna (M.C.) 225.468 35,539 42- .8aIapt (M) 75,081 4,347 

13. Rewa (Moe.) 183,232 13,032 GWARAT 

14. ShahdaI (II) 
71_ 

4,609 1. Atvnadabad (Me) 3,515,361 _,843 

15. Burhar Dhanpuri (UA) 11,_ 10,247 2. ...,(UC) 510,958 79,315 

16. SinpIIi (M.C.) 185,_ 3,134 3. Jamnagar (Me) 447,734 24,457 

17. NeemudI 1M) 107,488 23,434 4. ~(MC) 966,842 1110,552 

18. Mandaaur (M) 116,_ 21,025 5. Sural (Me) 2,433,787 406,018 

19. JaoIa (ttl) 63,736 52,111 6. Vadodara (Me) 1,306,035 107,289 

20. RaIam (MoC.) 221,287 83,932 7. Patan (M) 112,038 2,251 

21. Nagda (M) 96,525 24,026 8. SicI1pur (M) 53,581 1,727 

22. Ujjain (Moe.) 429,933 121,028 9. l)tJIa (M) 53,_ 922 

23. Dewas (M.C.) 230,- 95,411 10. VIIIlIgIII (M) 85,828 4,046 

24. Dhar (M) 75,472 9,888 11, Mehsana (M) 98,987 4,141 

25. Indore (M.C.) 1,517,441 259,577 12. Kadi(M) 56,241 2,345 

26. JChaJgane (M) _,443 40,145 13. GancIIinagIr (N+A+C) 195,891 10,859 

'D. Khandw8 (M.e.) 171,978 111,_ 14. SurandrInIgar DudIua (M) 156,417 3,073 

28. 8urhanpw (ltC., 194,360 194,_ 15. Gonda! (M) 95,991 3,788 

29. Vdsha eM) 125,457 35,743 16. Dhoraji (M) 8O,81J7 1,722 

30. Bhopal (Moc.) 1,483,875 126,346 17. Jelpur Navagadh (M) 104,311 3,985 
5 

31. Sehhore (M) 90.., 32,858 18. Navsari (M) 134,009 31,330 
6 

32. Sami(M) 95.015 ·58,421 19. 8iIimoIa 51;087 629 

33. BeIUI (M) sa., 82,049 20. Deeaa (M) 83,340 9,958 
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21. Palanpur (M) 110,383 18,524 22. Jalgaon M.C.L 368,579 62,698 

22. Anand (M) 130,482 8,361 23. AIvnaftgar M.C.L 307,_ 21,852 

23. Khambhat (M) 80,438 6,342 24. DhuIe M.c.L 341,473 92,718 

24. Hirnmatnagar (M) 58,267 8,855 25. Latur M.CL 299,828 71,040 

25. Junagadh(M) 168,116 5,187 28. ChandIapur M.C.L 297,612 SO,785 

266. Keshod(M) 663,253 3,930 'D. IchaIII8Ianji M.C.L 'l57,m 18,118 

'D. BoIad (M) 1oo,osa 4,824 21. PattIIai M.C.L 259,170 76,324 

28. Nadad (M) 192,799 2,438 29. Jalna M.CL 235,529 56;,57 

MAHARASHTRA 30. BhusawaI M.CL 172,366 20,110 

1. . Greater Mumbai M. Corp. 11,914,398 5,823,510 31. NalasapaIa M.C.L 184.81164 3,167 

2. Thane M. Corp. 1,261,517 420,276 32- YavaImaI M. CL 122,906 43,232 

3. KaIyarMiomIIM M. Corp. 1,193,286 34,854 33. Bid M. CL 138,091 74,283 

4. UIhan&nagar M. Corp. 472,943 53,717 34. KampIee M. CL 84,340 78,854 

5. AmbamalhM.C.L 203,785 64,195 35. GorIcIi'I8 M. CL 12Oi8878 38,942 

6. Badtapur M.C.L 97,917 7,670 36. Vnr M. CL 118,145 18,101 

7. Mira-Bhaylndar M.C.L 520,301 37,241 37. Wanila M. CL 111,070 32,042 

8. Navi Mumbai M. Corp. 703,947 138,621 38. Satara M. CL 108,043 6,1m 

9. Puna M. Corp. 2,540,069 531,337 39. Achalpur M. CL 107,31)4 66,790 

10. Pimprichinchwad M. Corp. 1,006,417 129,357 40. Barshi M. CL 104,786 36,300 

11. Nagpur M. Corp. 2,051,320 726,664 41. PanveI M. CL 104,031 7,5541 

12. Nashik M.Corp. 1,076.9ffT 142,234 42. NandUIbar M. CL 94,365 16,807 

13. Aurangabad M. Corp. rt2,667 136,276 43. HiIl!llllPt M. CL 92,3255 25,360 

14. SoIapur M. Corp. 873,037 231,420 44. lJc9r M. CL 91,908 13,466 

15. Bhiwanci M.CL 598,703 111,304 45. Amalner M. CL 91,456 18,665 

16. Amravati M. Corp. 549,370 232,619 46- Panclapur M. CL 91,381 12,1.a 

17. KoIhapur M. Corp. 485,183 67,462 47. ChaIIgIon M. CL 91,094 7,_ 

18. SangIi-t.tIajoI M. Corp. 436,639 26.358 48. BalIarpur M. CL 88;885 49,298 

19. ~Wanghala M. Corp. 430,598 62,715 49. ShrirampurM.CL 11;270 15,096 

20. MaJegaon M.C.L 409,190 212,577 SO. Khamgaon M. CL 88,670 36,090 

21. AkoIa M.C.L 399,978 135,00i 51. PIIIi M. a. 88,510 25,8834 
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S2. BhMIdIra U. Cl 8S;D34 46,271 19. 0uIhIUIIpur (M) 226,816 138,360 

53. Allot U. Cl .,,798 17,753 20. AtMII (M) 108,424 62,585 

54. asm..badM. Cl 80,812 13,622 21. MaIIIajgiiI (M) 175,00 47,396 

55. Mar1IMd Ii Cl 72,412 lG.37t 22. Kapra (M) 159,178 47,064 

56. RaNgiri Ii CL 70,_ 12,023 23. Uppal KII8rI (M) 118,259 43,586 

57. IingoI Ii Cl. 68. 23,954 24. LB. Nagar (M) 261,987 23,418 

58. AmbajogIiIl Cl .,277 9,877 25. Rajenm_tagar (M) 143,184 84,287 

59. Pusad M. Cl 17,152 19,_ 26. Mahbubnagar (M) 130,849 51,481 

eo. BuIdana M. Cl 62,979 28,1. 27. SuryapeI (M) 94,797 54,069 

61. SangelmarIlCl 81,858 1,038 28. NaIgonda (M) 110,651 14,296 

62. MaIcapur 11. a. 61,015 21,320 29. MiIyaIaguda (M) 90,247 38,245 

AN>tItA PRADESH 30. WarqaI (N. Corp.) 528,570 230,190 

1. AdIabId (M) 108,233 63,913 31. Palwanella 1M) .,561 41.338 

2. 51,548 39,194 32. K~(M) 79,727 74,OfIl 

3. Ninnat ~ 7-4,017 29,113 33. Khamma (M) 158,022 64,062 

4. BelaMpelie (M) 66,660 30,624 34. SricaIUIm (M) 109,_ 48,632 

5. Malldamllti {U) 66,176 25,538 35. VIZiMagaram (M) 174,324 67,525 

6. MandaiyaI(M) 70,231 49,077 36. 969,608 171,211 

7. Nzamabad (M) 286,& 164.01 37. AnaIrapIIe (M) 84,523 25,779 

8. BocIIaA. (II) 71,355 34,_ 38. RajahmII\dIy (M. Corp.) 331,347 112,003 

9. Rarnapdemm (M) 235,540 94,888 39. KaIcinada (M) 289,920 58,369 

10. JagIiaI 1M) .,. SO.- 40. TadafJdgtldem (M) 102,303 43,268 

11. KarimrIIIgar (M) 203,819 34,252 41. E1uru(M} 189,772 104,716 

12. Sin::iIa (M) 85,018 11,204 42- TanuIw (M) 86,n9 25,261 

13. SickIpet (U) 81,1SD 33,924 43. ~(M) 137,327 46,762 

14. Sangnddy (M) saMl 28,_ 44. NarIapur (M) 58,508 29,615 

15. t¥JerabId (M. Corp.) 3,44"'71 801,_ 45. PaIacoIe 1M) 57,171 18,970 

16. SecuIIdeaIbad CarIb.,. C8 204,_ 28,811 48. \IijayIIwIda (M. Corp.) 825,438 263,973 

17. SeriRp::;wIy (M) 1.- 73,181 47. GudIvadI (M) 112,245 35,349 

18. KukaIpIIIe. M) .... 18,51& 41 . Mac:ilIIpIIIa" (M) 183,370 99,798 
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2 3 4 2 3 4 

49. Mangala£;ri (M) 59,443 30.826 2. Nipani (Cmc) 58,061 1,241 

SO. Narasaraopeta (M) 95,002 58,008 3. Gokak (Cmc) 67,168 13,115 

51. Chilakaluripet (M) 89,888 34,851 4. Bagalkot (One) 91,596 10,150 

52. Guntur (M. Corp.) 514,707 170,m 5. Rabkavl-Banatti (Cme) 70,242 17,117 

53. Tenali (M) 149,839 75,831 6. Bijapur (CIne) 245.946 34,548 

54. Ponnur (M) 56,504 22,664 7. Gulbarba (M. Corp.) 427,929 26,053 

55. BapatIa (M) 68,103 13,814 8. Bidar (Cmc) 172,298 34,452 

56. Chirala iM) 85,455 84,482 9. Raichur (Cmc) 205,634 52,823 

57. 0ng0Ie (M) 149,589 3,487 10. Gangawati (CIne) 93,249 44,695 

58. KavaU (M) 78,351 12,621 11. Gadag-BeIgeri (Crne) 154.849 8,644 

59. NeIIore (M) 378,947 156,346 12. Hubli-0haIwad (M. Corp.) 786,018 107,666 

60. Godur(M) 69,303 21,360 13. Karwar (CIne) 62,960 1,598 

61. ProddaIur (M) 164,932 47,421 14. Dandali (Qnc) 53,287 3,580 

62. Cutijapeh (M) 125,725 33,994 15. Ranibennur (emc) 89,594 9,907 

63. Yemmiganur (M) 76,428 55,174 16. Hospet (emc) 163,284 67,938 

64. Kumoal (M. Corp.) 267,739 120,387 17. Bellary (One) 317,000 81,367 

65. Adoni (M) 155,969 22,132 18. Chitradurga (Cmc) 122,594 27,160 

66. NandJ'8I (M) 151,771 56,648 19. Davangere (erne) 363,780 74,637 

67. Guntakal 117,403 56,821 20. Harihar (Cmc) 75,042 10,059 

68. Tadpatri (M) 86,641 34,094 21. Shimoga (Cmc) 274,105 32,797 

69. Anantapur (M) 220,951 67,545 22. BhadraYalhi (Cmc) 160,392 28,495 

70. Dharmavatam (M) 103,400 72,616 23. Chikmagalur (Cmc) 101,022 9,960 

71. Kadirl (M) 76,261 49,415 24. Tumkur (Cmc) 248,592 14,035 

72. Hirdlpur (M) 125,056 62,887 25. Robel1sonpel (erne) 141,294 7,305 

73. Srikalahasti (M) 70,876 53,902 26. KoIar(Cmc) 113,299 24,977 

74. Tirupati (M) 227,657 75,528 27. Chinlamani (erne) 65,456 14,684 

75. Madanapalle (M) 97,964 22,625 28. BangaIote (M. Corp.) 4,292.223 345,200 

76. Chittoor (M) 152,_ 56,211 29. ChannapaIna (Cmc) 63,561 3,756 

KARNATAKA 30. Ramanagaram (Cmc) 79,365 8.211 

1. Belgaum (M. Corp.) 399,600 12,380 31. Dod BaIIapur (Cmc) 71,509 10,588 
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2 3 4 2 3 4 

32. Manctf8 (Qnc) 131,211 15,759 13. KumarIpaIIiyam M 65,640 9,810 

33. HassM (Cmc) 117,386 38,846 14- Erode M 151,t84 18,251 

34. Mangakn (M. Corp.) 398,745 2,394 15. TIIUpIU M 346,561 8,922 

35. MysoI8 (M. Corp.) 742,903 71,552 16. CoimbatonI (Y. Corp.) 923,085 59,890 

GOA 17. KunJr M 76,328 14,313 

1. Mormugao ".a. f111!J5 12,137 18. TIIUdIIrapaIi (M. Corp.) 746,062 162, 133 

2. Margao M.a. 78,393 2,382 19. Chldllllballlll M 58,968 20,502 

KERAl.A 20- KIInbIIGonam M 140,021 25,759 

1. I<asafagod M 52,683 3,097 21. Karalldad M 88,422 35,036 

2. Kannur M 63.795 3,255 22. Madurai (Y. Corp) 922,913 199,276 

3. Palaldlad M. 130,736 2,426 23. Sivaka8i M 72,170 22,841 

4. Thrissur at Corp. 317,474 169 24. ThooIhuIdwdi M 216,058 21,370 

5. Kochi at Corp. 596,473 7,901 25. TmnJII.teI (M. Corp.) 411,298 56,. 

S. AIappuIha M. m,ws 14,584 26. 0IengIIpIltu M 62,631 10,342 

7. KoIIam M. Corp. 361,441 483 '0. Arakkoran M 77,453 7,fEI 

B. TrivandnIn at Corp. 744,739 11,677 28. Ambur .. 99,855 29,819 

9. KayBII1IwIam M 85,299 1,755 29. TIIUppIIU M 60,803 12,819 

TAMIl NAOlI 30. KriatInIgiri M 65,024 11213 

1. Chemai M. Corp. 21,268 747,936 3t. 0hannIpuri M 64,444 8,509 

2. TIrINOIIiyw M. 211,768 81,363 32. Arani M 60,888 4,372 

3. AVId M 230,913 57,289 33. TINVIIlI1IIIIIII M 130,301 26,892 

4. ArnbaIU" M 302.482 38,124 34. TIIdivIIBII M 67,826 7,895 

5. AIandur M 146,154 4,582 35. VdIupuIamm M 95;439 25,652 

6. Tambaram M 137,609 56,161 38. PamuIi M 56,400 9,566 

7. PaIlawalBll'l M 143,984 46,222 37. VridIIIadIIIam M 59,300 7,383 

8. Kancheapuram M 152,984 31,556 38. CuddaIore M 158,851 18,967 

9. GudiyIIIam M 91,376 10,973 39. AllurM 58,150 4,289 

10. VaniyambId M 85,_ 15,732 40. .T~M 80,177 14,613 

11. Vellore M m,413 30,829 41. UCIIagamandaIamM 93;921 7,194 

12. Salem (M. Corp.) 693,236 138,m 42. ~M 66,313 12,599 
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2 

43. Palani M 

44. DindiguJ M 

45. MayUladurdurai M 

46. Nagapallinam M 

47. Mannargudi M 

48. Pattuukkottai M 

49. Thanjawr M 

SO. Pudulkkotlai M 

51. Bodinayakkanur M 

52. Kambam M 

53. Theni Allinagawn M 

54. Srivilliputhur M 

55. Virudhunagar M 

56. Aruppukkottai M 

57. Rajapalayam M 

58. Pam~um M 

59. Ramanathapuram M 

60. Puliyankudi M 

61. KadayenaIIur M 

62. T enkasi M 

63. NegercoiI t.9 

PONOICHERRY 

1. Pondicheny (M) 

2. Ozhukami (M) 

3. Kamikal (M) 

ANDAMAN & NICOBAR ISLANDS 

1. Port Blair M.CL 

3 

67,175 

196,619 

84,290 

92,525 

61,588 

65,354 

215,725 

108,947 

73,430 

58,713 

85.424 

73,131 

73,003 

83,999 

121,982 

82,239 

61,976 

60,142 

75,604 

62,828 

208,149 

220,749 

217,623 

74,333 

100,1886 

4 

21,728 

70,663 

10,890 

17,538 

4,649 

655 

34,806 

23,533 

35,285 

19,798 

25,655 

6,233 

18,223 

2,678 

14,987 

14,443 

6,763 

17,467 

21,464 

20,587 

8,095 

31,123 

10,489 

30,663 

16,265 

NoIe: 1. In case of Hlnadlll PIadaSh. SIddm. AIunechaII'rIIdeIh. NIgIIand. MInIrU, 
MiZoIam, Daman I Diu, Dadnl I Nagar HaveIi lAd LaIIIIhadwIIp l1li sUn 
popuIaIiQn Ita!> been repoI1Id aI !he CaEUS 01 India·ZOO1. 

2. DellI includes eleven census lawns and Ullar P!Idesh one. 
3. SMn IDWnS, one each in Bihar. Mahar1&hIra and ~, IWII each III 

Gllilrat and Madhya pradesh inclUde population of ol/lglOW1hslUltln 
agglomarallOn. 

Mumbai Urban InfrastructUIW Project 

2808. SHRI ADHALRAO PATIL SHIVAJI: 
SHRI PRAKASH BAPU V. PATIL: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to refer to the reply given to usa No. 124 dated 
December 2, 2003 and state: 

(a) whether the information has since been collected; 

(b) if so, the details thereof; 

(c) the various components of the Mumbai Ulban 
Infrastructure Project; and 

(d) the extent to which funds have been released by 
the Union Government? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHUlAM NABI AZAD): (a) Yes, Sir. 

(b) The proposal of Government of Maharashtra for 
financial assistance for Mumbai Urban Infrastructure 
Project (MUIP) was examined in consultation with the 
Planning Commission. T~ Planning Commission has 
observed that infrastructure projects require~substanntial 
investment and in view of financial constraints, both at 
the State and the Central level, it is necessary to foUow 
cosortium approach for financing such projects and the 
bulk of resources may come from user charges .. 

It is also not possible to support this project involving 
high capital cost under the Centrally Sponsored Scheme 
of Infrastructure Development of Mega Cities. 

(c) Various components of MUIP, as informed by the 
Stale Govemment are: 

(a) to provide high capacity un-interrupted 
connectivity to Airport, SEEPZ (Santa Cruz 
ElectroniC Export Processing Zone) and MIDC 
area, 

(b) to prepare a traffic dispersal system in Greater 
Mumbai for efficient mobility and connectivity, 

(c) to strengthen/augment the North-S.outh and Fast-
West connectivity in Greater Mumbai Area; 

(d) to provide priority to Bus System and improve 
its efficiency, capacity an productivity, 
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(e) to provide safe, convenient and efficient 
movement for pedestrains (subways FOBs! 
Footpaths) including Station Area Traffic 
Improvement Scheme (SATIS). 

(f) to eliminate railway level crossings in Mumbai 
and 

(g) to provide bus terminals/depots with Integration 
facilities. 

Cd) Does not arise in view of reply to (b) above. 

..... of- Funds for ModemIeatIon of Police Force 

2809. SHRI NIKHIL KUMAR: 
SHRI ADHIR CHOWDHARY: 

WiD the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Union Government is 8W8I8 that the 
funds aHocated to State Governments for modernization 
of the police forces are not properly utilized by them; 

(b} if so, the details thereof and steps takenItMting 
taken to check misutilisation of funds; 

.(c) whether any physical verification of arms and 
equipmentslprocured by the State Govemments for police 
forces have beerm conducted; 

(d) if so, the details thereof, State-wise; and 

(e) if not, reasons therefor? 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): (a) No, Sir. No specific report on misutillzation 
of funds released for Modemisation of the Stale Police 
Forces has been received in the Ministry of Home AffaIrs. 

(b) To ensure proper utilization of funds released 
under the Scheme for Modernization of the State Police 
Forces (MPF Scheme), Central monitoring teams have 
been constituted to check implementation of the approved 
modernization plans in the States. These team have been 
visiting various States from time to time and their feed 
back is made available to the States for necessary follow-
up action. Bureau of Police Research and Development 
(BPR&D), New Delhi has also been nominated to assess 
the implementation of the MPF Scheme independentJy. 

(c) No, Sir. 

(d) Does not arise in view of (c) above. 

(e) Ministry of Home Affairs allocate weaponry to the 
State Government in terms of their requirements from 
Ordnance Factory Board. Pre-delivery inspection of 
weaponry is done by the inspecting teams of respective 
States in the concerned Ordnance Factories. It is the 
responstility of the respective State Governments to 
maintain the procured arms and ammunition. 

........ ...... by Houelng Boards of ..... from 
HUDCO 

2810. SHRI ANANTA NAYAK: Will the Minister of 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
be pleased to state: 

(a) the amount of loan taken by different State 
Housing Boards from Housing and Urban Development 
Corporation Urnlted (HUDCO) so far; 

(b) whether the State Housing Boards have refunded 
the loan; 

(c) if noI, the arrears as on date, State Housing 
Board-wise; and 

(d) the steps proposed to be taken to racover the 
arrears? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMARI SaJA): (a) The details of Joan aandiOned and 
loan reIea8ed by HUDCO to State Housing Boards are 
given in the Statement-I encIoeed. 

(b) and (c) the Statement-II of position of default of 
Hou8ing Boards as on 30.6.2004 is enclosed. 

(d) Default Resolution Package has been worked out 
by HUDCO with the HOusing Board of Assam, Bihar and 
Chhattisgarh. Part amount against the above packages 
has been received and the balance is under follow up. 

- Gujarat Landless Labour Housing Board, Jammu & 
Kashmir HousIng Board and Himachal Pradesh Housing 
Board ant making the payment. For other HCIU8ing Boards, 
the matter is under JoUow up for recovery of dues by 
concerned regional offices of HUDeO at the level of 
Agencies taking the loan and guarantor State 
Governments. 
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SIatemenI 

Lf»IJ SanctionIReIeas· fo Housing Boan:Is as on 31 July 2004 

(Rs. in Crores) 

SI. State{ Agency Name Loan Amount 
No. Code Amount Released 

Sanctioned 

2 3 4 5 

1. Andhra Pradesh AP Housing Board 253,94 253.94 

2. Assam Assam State Housing Board 67.93 54.65 

3. Bihar Bihar Housing Board" 136.7 80.02 

4. Chandigarh Chandigarh Housing Board 77.32 77.32 

5. Chhaltisgarh Housing Board 65.05 54.48 

6. Goa Goa Housing Board 3.09 3.09 

7. Gujend Gujarat HoIBng Board 294.43 294.43 

8. Gujarat Gujarat LancIe88 L.abour8r & 44.81 44.81 
Hal Hg. Bd. 

9. Gujarat Gujarat Rural Housing Board 67.09 67.09 

10. Haryana Haryana Housing Board 182.75 180.75 

11. Himachal Pradesh HimachaJ Pradesh Housing Board 438.67 325 

12. Jammu & Kashmir J&K Housing Board 20.78 20.78 

13. Kamataka Kamataka Housing Board 1382.19 1336.21 

14. Kerala Kerala State Housing Board 1624.06 1500.9 

15. Madhya Pradesh Madhya Pradesh Housing Board 451.27 262.99 

16. MeghaJaya Megha\aya State Housing Soard 35.97 35.19 

17. Orissa Oriasa State Housing Board 129.52 129.52 

18. Pondicherry Pondicherry Housing Board 16.09 15.94 

19. Punjab Punjab Housing and Development Board· 245.65 225.65 

20. Ra;asthan Rajasthan Housing Board 461.92 461.92 

21. Sikkim Sikkim HSG. Development Board 46.55 46.55 

22. Tamil Nadu Tamil Nadu Housing Board 946.37 946.37 

23. Tripura Tripura Housing Board 5.41 4.31 

24. Uttar Pradeeh UP Housing and Development Board"· 334.97 334.97 
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1 

25. 

26. 

2 

Uttar Pradesh 

West Bengal 

Total 

AUGUST 17. 2004 

3 

UP Rural & HSG. Board"· 

west Bengal Housing Board 

-NQw Punjab Uiban Development Authority 

-Includes Jharkhand Schemes 

-Includes Uttaranchal Schemes 

SI. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

State 

Assam 

Bihar 

Chhattisgarh 

Goa 

Gujarat 

Himachal Pradesh 

Jammu and Kastwnir 

Kamataka 

Madhya Pradesh 

Meghalaya 

Orissa 

Rajasthan. 

Tamil Nadu 

Uttar Pradesh 

west Bengal 

Name of Agency 

Assam State Housing Board 

Bihar StIU HOU8ing Board 

Chhattisgarh Housing Board 

Goa Housing Board 

Gujarat LancIess Lab Housing. Board 

Himachal Pradesh Housing Board 

Jammu and Kashmir Housing Board 

Karnataka Housing Board (Total) 

Madhya Pradesh Housing Board 

Meghalaya State Housing Board 

Orissa State Housing 80ard 

Rajasthan Housing Board 

Tamil Nadu Housing Board 

U.P. Rural Housing Board 

West Bengal Housing Board 

Total 
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4 5 

135.23 

112.56 

7580.32 

135.23 

112.68 

7108.67 

Total Default as on 
30.6.2004 Reviewed 
Upto 30.7.2004 (i.e. 

Principal Default 
and Interest 

Default) 

959417990 

2249766 

31702211 

652874 

1056 

145338 

15047 

121492042 

87846825 

214896902 

388228 

143165829 

415431890 

11810037 

2551270998 
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Proflt/Loas of Steel Planta 

2811. SHRI DUSHYANT SINGH: 
SHRI RUPCHAND MURMU: 

Will the Minister of STEEL be plaased to state: 

(a) the profit/loss of the Integrated Steel plants and 
Mini Steel Plants both in public and private sectors during 
Ninth Five Year Plan; 

(b) the operating profit, gross profit, net profit 
alongwith the totatl amount given to the Govemment in 
the form of dividend and various taxes during the said 
period, unit-wise; 

(c) the year-wise performance of these plants from 
Ninth Plan, till-date; 

(d) whether there has been a sudden fall in the 
production during the above period; and 

(e) if so. the reasons therefor; and 

(f) the steps taken by the Govemment in this regard? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) to (f) The information is being collected 
and will be laid on the table of the Lok Sabha. 

Centrally Aided Schemes in Towns of Orissa 

2812. SHRI CHANDRA SEKHAR SAHU: Will the 
Minister of URBAN OEVELOPMENT be pleased to state: 

(a) the total number of centrally aided development 
schemes presently undertaken by the Union Govemment 
in small and medium towns of Orissa; 

(b) whether any of the aforesaid schemes have been 
stopped due to lack of funds; 

(c) if so. the details thereof and reasons therefor; 
and 

(d) the contribution made by the Govemment of 
Orissa for implementation of the above schemes? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAO): (a) The followingg centrally aided 
development schemes are under implemenation in small 
Clnd medium lowns of Orissa: r 

(i) Integrated development of Small & Medium 
Towns (IDSMT) 

(ii) Accelerated Urban Water Supply Programme 
(AUWSP) 

(iii) Swama Jayanti Sahari Rozgar Yojana (SJSRY) 

(iv) Valmiki Ambedkar Awas Yojana (VAMBAY) 

(v) Shelter and Sanitation Facilities for Footpath 
Dwellers in Urban Areas. 

(b) No scheme has been stopped due to non-
availability of funds. 

(c) Does not arise. 

(d) The Government of Orissa has released Rs. 
1251.76 lakhs under IOSMT, Rs. 1400.16 lakhs under 
AUWSP, Rs. 565.00 lakhs under SJSRY and Rs. 107.60 
lakhs under VAMBAY scheme so far. Under Shelter & 
Sanitation scheme, State Government provides only land! 
site or existing buldings for renovation. 

[Tnmslationj 

Involvement of Educated Youth In Criminal 
Activities 

2813. SHRI NIKHll KUMAR CHOUDHARY: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the attention of the Government has been 
drawn towards the news-item published in the 'Oainik 
Jagaran' dated July 13, 2004 regarding involvement of 
educated youth in criminal activities; 

(b) if so, the details thereot and the reasons therefor; 

(c) whether the Govemnment has formulated any 
action plan to prevent their involvement in criminal 
activities; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HOOLYA GAVIT): 
(a) Yes, Sir. 

(b) As per the said news report the number of 
prisoners with high education in the Tihar Jail in 2003 
included lawyers (6), doctors (14), Engineers (62), 
Architects (1). Management Executives (1). Teachers (10) 
etc. The reasons will vary from case to case. 
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(c) and (d) Under the Con8IIIuIIon of India, 'Public 
Order' and 'Police' are State subjects. Therefore, the 
prevention and control of crimes, including those 
committed by the educated youth is primarily the 
responsi)ility of the State Governments. However, the 
Union Government has been advising the States, from 
time to time. io give more focused attention to the 
prevention and control of crimes. 

{English/ 

Ballka Samridhl Yajena 

2814. SHRI .BADIGA RAMAKRISHNA: 
SHRI ASADUDDIN OWAlSI: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT. be pleased to state: 

(a) whether Balika Samridhi Yojana is centrally 
GPOOSOred scheme for promoting education of the girts; 

(b) if so, the deails thereof along with achievements 
made thereunder so far, Stale-wise; 

(c) whether it is a fact that necessary utilization 
C6ftificates to claim reimbursement for the year 2001-Q2, 
and 2002-03 under Balika Samridhi Yojana have been 
submitted by certain States to the Union Govenvnent; 

(d) if so. the details thereof particularly from the State 
of Andhra Pradesh; and 

(e) the time by which the funds to the State 
Governments under the scheme are likely to be 
reimbursed and rele88ed for ~? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANT! 
SINGH): (a) Yes, Sir. One of the objectives of the scheme 
is to improve enrolment and retention of girt children in 
school. 

(b) The scheme was launched w.e.f. 15th August 
1997. The scholarship component of the scheme started 
Irom financial year 2003-2004. SIaIe-wise beneficiaries of 
the scheme since its inception (based on utitization 
celtifica1es received) are given in the Statement-I encIoeed. 

(e) Yes, Sir. 

(d) The details including the details for the State of 
Andhra Pradesh can be seen in the Sfalement..11 encIoaed. 

(e) Since no ·final decision has been taken so far by 
NOC Sub-committee of the Planning Commission to 
transfer the scheme· 10 States, the releases wUI depend 
upon final decision. 

SllltanMt I 

Slate-wise No. of BtlnBficialiss under Baliks 
SIImlidhi Yqana 

(As on 30.6.20(4) 

SI.No. Name of the State Total no. of beneficiaries 

1 2 3 

1. Andhra Pradesh 138742 

2. Arunachal Pradesh 3654 

3. Assam 87388 

4. Bihar 101422 

5. Goa 3282 

6. Gujaral 87889 

7. Haryana 43056 

8. HiMachal Pradesh 18972 

9. Jammu & Kashmir 31294 

10. Kamataka 178508 

11. Kerala 48634 

12. Madhya Pradesh 318798 

13. Mahara8htra 138242 

14. Manipur 4360 

15. MeghaIaya 5258 

16. Mizoram 3744 

17. Nagaland 1369 

18. Orissa 282133 

19. Punjab 22780 

20. Rajaldhan 158524 

21. SikkIm 1133 

22- Tammil Nadu 70080 

23. Tripura 16640 
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1 2 3 

24. Uttar Pradesh 327308 

25. West Bengal 138044 

26. Andaman & Nicobar 113 

27. Chandigarh 765 

28. D & Nagar Haveli 990 

29. Daman & Diu 117 

30. Delhi 5615 

31. Lakshadweep 116 

32. Pondicherry 2012 

33. Chhalisgarh 40000 

34. Jharkhand 12121 

35. Uttranchal 20000 

Total 2313112 

Statement II 

Demands from various StatesIUTs under BSY 
as on 0.8.2004 

SI.No. Name of the StateslUTs Demand (Ra. in Iakh) 

1. Anrha PnIdash 443.83 (as rainIJIIsaIIIR) 

687.00 

2. CIN\IiagaIh 393.00 

3. tinIIc:IIIII PIadIIIh 20.00 

11.00 ~or 2nd~) 

4. KamaIaka 262.00 

5. Orissa 500.00 

6. RajaIIhIII 89.47 

7. UIIanm1aI 150.00 

B. Haryana 40.00 

9. GI4aIII 1500.00 

Total 4fHT2 

2815. SHRIMATI NIVEDITA MANE: WHI the Mini8ter 
of ·URBAN· DEVELOPMENT be pleased to state; 

(a) whether the land allotted to the Safdarjung Airport 
is not being utilized. 

(b) if 50, the details Iheraof and the reasons therefor; 

(c) whether the Ministry has asked for return of the 
land; 

(d) if so, the deails thereof and the reaction thereto; 
and 

(e) the manner in which this land would be utilized 
after tis return? 

THE MINISTER OF PARLIAMENTARY AFFAfRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) to (e) The Government had 
sought detaits regarding the present use of the land under 
Safdarjung Airport since it was reportedy not being utilized 
for aviation purposes any longer. However, the Ministry 
of Civil Aviation has informed that the Airporrt is 8ctively 
being used for aviation purposes and by WIP and VIP 
aircraft including aircraft of several State Governments, 
air craft of Airports Authority of India used for calibration 
of Navigation Aids of all civil airports and by MIs Pawan 
Hans. 

World Bank Aasl8tllnce for Mumblll Sewerage 
Dl8po181 project 

2816. SHRI GURUDAS KAMAT: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether the Government of Maharashtra has 
requested the Union Govemment to take up the matter 
with the World Bank for implementation of Mumbai 
Sewerage Disposal Project-Stage-n works: 

(b) if so. the action taken by the Union GOl/ernmont 
in this regard: and 

(e) the response of the World Bank to the initiative 
of the Union Government? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) Yes, Sir. 
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(b) On the basis of the concept note submitted by 
the Government of Maharashtra, proposal has been 
racomrnended by the Ministry of Ulban DeveIpment to 
Ministry of Finance, Department of Economic Affairs (DEA) 
for exploring possibility of obtaining loan assistance from 
the World Bank. Simultaneously, Government of 
Maharashtra has been requested to furnish the project 
feasibility report along with financial phasing and 
commilment of the State Government to provide adequate 
counterpart funds for obtaining clearances of the Central 
Public Health & Environmental Engineering Organiaation 
(CPHEEO) and Planning Commission from technical and 
funding angles respectively. Department of Economic 
AtIaira have also i'eque&ted the Oepaibnent of ElIpendilure 
to exammine the proposal of the State Government from 
debt sustainability angle. 

(c) The project has not been posed by Department 
of Economic Affairs to the World Bank. Hence, the 
question of response from the Wortd Bank does not arise 
at prasenl 

Training of Indian Police Per80nnel In UK .... 
France 

2817. SHRIMATI MANORAMA MADHAVRAJ: WID the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether Indian Police personnel are being sent 
for training to Scotland Yard in UK and Interpol in France; 

(b) if so, the details thereof; and 

(c) the special training being imparted to police 
persomeJ to updale its skiU in investigating economic 
offences and cyber crimes? 

THE MINISTER OF HOME AFFAIRS (SHRl SHIVRAJ 
V. PATll): (a) and (b) Police personnel are not sent for 
training to Scoltand Yard, UK and Interpol, France on 
regular basis. Depending upon the offers received and 

l. Steel Authorrtty of India Ltd. (SAIL) 

Name m PIns 
21101 

TCUI Fatal 

2 3 

BhiIai Steel Plant (SSP) 9 2 

Ourgapurr Steel Plant (DSP) 30 4 

taking Into account the requirement of training, Indian 
police personnel are sent for training abroad. Beeides 
Foreign Police Trainers also come to Incla for imparting 
training. During 2002, two training courses were organized 
at CBI Academy with the help of Police Trainers of 
Scotland Yard, UK. 

(c) Training course for police personnel In 
investigation in Cyber Crimes and Economic Offences, 
are organized at Police Training Institutions like Central 
Detective Training Schools of Bureau of Police Research 
& Development, CBI Academy, Sardar VaJlabhbhai Patel 
National Police Academy etc. The Police personnel are 
taught the techniques of investigation of different types 
of Economic and Cyber Offences. 

Acctdent8 In Public Sector 5tH. Plants 

2818. SHRI JUAl ORAM: Will the Minister of STEEL 
be pleased to state: 

(a) the number of accidents reported in public sector 
steel pIanIs during each of the last three years and the 
current year aIongwith the casuaIities, in each of accident, 
pIant-wise; 

(b) the factors attrI)uted to the8e accidents, pIant-
wise; 

(e) whether the Government has taken any steps to 
prevent the reoccurrence of such 8ccidents in steel pIm'Its 
In future; and 

(d) If so, the details thereof? 

THE MINISTER OF CHEMICAlS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAH): 
(a) PIant-wi8e number of accidents in public sector sIMI 
plants during last three years and curant year aIongwIth 
number of casuaIities (fatalities), are sjven below: 

TaIBI FaIaI TaIBI Falal 

4 5 6 7 

11 4 9 5 

21 4 14 

8 9 

3 1 

10 2 

TaIBI 
No. m , ..... 

10 

12 

11 
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2 3 

Rourkela Steel Plant (RSP) 26 0 

Bokaro Steel Plant (BSL) 62 2 

Alloy Steel Plant (ASP) 3 

Salem Steel Plant (SSP) 6 0 

Visvesvaraya Iron & Steel 26 0 
Plant (VISP) 

Indan Iron & Steel Plant 9 2 
(lISCO) 

II. Reahtrlyll lapet Nigam UcI. (RINL) 

Name of Plant 2001-2002 

Tolal Falal 

Visakhapatnam Steel Plant 
(VSP) 120 

(b) Following are the major causes attributed to 
accidents: 

• FaD from a height 

• Hitlpressedlcaught by objects or machines 

• Contact with hot substances 

• Explosion 

• Exposure to gas & suffocation 

• Contact with chemicals 

• Electric shocks/electrocution etc. 

• Bums 

(c) and (d) The following measures have been taken 
to prevent reoccurrence of such accidents: 

• To improve safety and occupational health 
standards, "Occupational Heallh and Safety 
Management Systenf as per OSHAS-18001 has 
been implemented. 

3 

4 

28 

60 

4 

6 

29 

9 

Talal 

107 

5 6 7 8 9 10 

6 36 4 31 1 11 

7 42 2 17 2 13 

2 2 0 2 0 3 

0 4 0 1 0 0 

0 54 9 16 0 9 

1 17 5 2 0 8 

2IJ04.(J5 No. of 
(upto oUy) faIaities 
Aoc:idenI& Tolal 

Fatal TaIBI Fatal TaIBI Fatal 

0 86 5 29 0 8 

• AU major and minor accidents are investigated 
to find out the causes and f8fn8daI measures 
are implemented in all cases. 

• Regular Inspections of the plant are carried out 
to find out unsafe conditions and unsafe 
practices. Theae are eliminated by taking 
remedial actions. 

• Safety training programmes are conducted 
regularly for all the employees. 

• All works are carried out with Work Permit 
System. Strict protocol system Is followed for 
gas safety. 

• Electrical DOs and DON'Ts are published and 
followed strictly. Work permit and shut-down 
systems are followed. 

• Extemal Safety Audit Is being conducted once 
in a year and internal safety audits twice in a 
year for whole plant and recommendations 
Implemenled. 
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• Jab Safety AreIysis for hazardous jobs is carri8d 
out and is implemented for safe operation and 
maintenance. 

• A Central Safety Committee headed by ED 
(Wortcs) with the participaIIon of Trade Union 
AlprI!lSlmatiYeS meets periodically and reviews 
the safety of the plants. 

• Monthly Departmental Safety Committee 
meetings are also held regularty. 

[TIIItII!IIaIionJ 

2819. SHRI HARISHCHANDRA CHAVAN: Will the 
Minister of POWER be pleased to stale: 

81. PfOiect 
No. Name 

1 2 

1, DhauIigangIl 
HEP 

2. Turial HEP 

3. PuruIia 
Pumped 
Storage 
Scheme 

4. Ghatghar 
Pumped 
Storage 
project 

3 

NaIionaI 
HydroeIecIric 
Power 
Corporation 

North 
Easlsmn 
Electric 
Power 
CoIporation 

West Bengal 
State 
Electricity 
Board. 

Irrigation 
Deplt. 
Government 
of 
Maharuhtra 

State 

4 

UItaranChaJ 

Mizoram 

West 
Bengal 

MahaIaahlra 

(a) whether the Govemment of Japan has provided 
any funds to set up some hydal power projects in the 
country; 

(b) if so, the details thereof; and 

(c) the name of the States where the said projects 
are being set up and the progress made, if any, in that 
regard? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) to (c) Yes, Sir. There are five hydro-electric projects 
presentJy under execution in the country with financial 
assistance from Japan. The details of these projects 
including their location, installed capacity, extent of loan 
and physical progreas are as given below: 

Capacity Loan Physical Progress 
(MW) Amount 

(JPY In 
MillIon) 

5 6 7 

280 16020 The project Is nearing 
completion and Is 
scheduled to be 
commissioned by March, 2005. 

60 11695 Major contracts have been 
awarded. The project is 
scheduled to be 
commissioned by July. 
2006. 

900 20520 Major contracts have been 
awarded. Civil works are 
progressing. The project is 
scheduled to be commissioned by 
March. 2007. 

250 11414 Japane&e Assistance has 
expired in January 2004. 
Erection of Power House 
Equipment is progreasingg. 
PFC has sanctioned a loan of 
Rs. 400 Cr. to the project for 
construction of dam. The project is 
likely to be commisaioned by 
March,2005. 
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5. 

2 

Karbi Langpi 
HEP 

3 4 

ASEB 

/Englishj 

cash on camera Charges hH Police 

2820. SHRIRAJENDER KUMAR: 
SHRI G.V. HARSHA KUMAR: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

<a) whether the attention of the Government has been 
drawn to the new item captioned 'Cash on camera 
charges hit police, probe' ordered', appearing in the Indian 
ExpfflSS dated July 19, 2004; 

(b) if so. the facts of the matter reported therein; 

(e) the action taken/proposed to be taken against 
the erring Delhi Police officials taking bribes; and 

(d) the steps being taken to ensure honest and 
smooth functioning by Police Force? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 
(a) and (b) Yes. Sir. On the basis of the media reports 
regarding the involvement of Delhi Police personnel with 
bootleggen;. the Commissioner of Police has ordenKI an 
inquiry by the Vigilance Branch of Delhi Police. The facts 
about the matter as reported in the news item captioned 
'Cash on camera charges hit police, probe ordered' will 
be known only on completion of the inquiry. 

(c) 224 Police personnel, including one Inspector. 
live Head Constables. and 18 Constables, who are 
5uspected to be involved in the case. have been placed 
under suspension. Further action against them depends 
on the outcome of the inquiry. 

(d) The steps taken to ensure honest and smooth 
functioning 01 Delhi Police personnel include: 

5 

100 

6 

1490 

7 

Japanese Assistance has 
expired in 1995. Assam 
Government has not yet taken 
necessary action for revival of the 
project. 

(i) Sulprise visits to the Police Stations by the 
officers of VtgIIance Branch to check for violation 
of Human Rights, non-registration of cases, 
unauthorized detention· in the -PoCice Station and 
keep a watch on their conduct. 

(ii) Selling up of Public Grievances Cells in each 
of the nine Districts to prevent violation of 
Human Rights by Delhi police personnel; 

(iii) Organising Districts levellThana level Committee 
meetings presided over by 1he Member of 
Parliament of the area and represented by the 
Member of Legislative Assembly, the Meniber 
of Legislative Council and officials of civic bodies 
of the area at regular intervals; 

(iv) Holding 01 meetings with Residents Welfare 
As&ociations and Market Traders Associations; 

(v) Publishing ~mail addresses 01 all OistrictlUnH 
oIficefs and installation 01 complaint boxes to 
facilitate common man to make complaints; 

(vi) Display 01 time table at every Police Station to 
indicate the time when Station House 0Ifi0ers 
and other senior officers are available to meet 
public for redlessal of their grievances; 

(vii) HancIing of compIainls regarding corruption, non-
cooperation, brutality and misbehaviour personally 
by the Commissioner of Police to restore public 
faith in the Police; 

(viii) Installation of Post box number 171 for receiving 
secret complaint and 

(ix) Display bo~ showing the telephone numbers 
etc: and availabilHy of Police offices on specified 
. dates. 

Share of Power from Bhakra Nangal Power PfOiect 

2821. MS. MEHBOOBA MUFTI: Will the Minister 01 
POWER be pIea&ed. to ... : 
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(a) the share of power drawn by various Northern 
States from the Bhakra Nangal Hydro Power Project and 
the rates of power charged from each State; 

(b) whether Jammu and Kashmir has been 
discriminated in power sharing; and 

(c) if so, the facts and the reasons therefor? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) The Bhakra Nangal project was taken up by erstwhile 
State of Punjab and State of Rajasthan as a joint venture 
project. The power generated from Bhakra Nanga! Hydro 
Power Project is shared amongst various states viz. 
Rajasthan, Punjab and its successors viz. Haryana, 
kimachal Pradesh and Union Territory of Chandigarh. 
There is no rate of energy for the States of Punjab, 
Haryana and Rajasthan as such, as these being owners 
of the Project. reimburse the expenses of the project in 
proportion to the benefits derived from the project. 
Himachal Pradesh also reimburses the expenses of the 
project in proportion to the benefit derived from the project 
on ad-hoc basis. Union Territory of Chandigarh is billed 
at about 34 PlKwh for the energy transmitted against its 
share in the project. The share of power of various States 
from Bhakra Nanga! Project is as under ; 

EneIw sent out 'minus' ConsumpIian 
a/ Conwnon Pool ConslIII8IS = 'A' 

RajasIhan 15.22'11. of 'A' 

Balance 84.78% of 'A say 'B' 

PW1jab 54.5% of 'S' 

Haryana 39.5% of 'B' 

H.P. 2.5% a/ 'B' 

UT ChancigaItt 3.5% of '8' 

(b) No, Sir. 

(c) Does not arise. 

[Translation] 

Bungling In Import of PaIHh 

2822. SHRI SITA RAM SINGH: Will the Minister of 
CHEMICALS AND FERTILIZERS be pieased to state: 

(a) whether the Govemment is aware of the import 
of Potash by fertilizer mafias in the country, as reported 
in Hindustan Times dated June 23, 2004; 

(b) if so, facts thereof; 

(c) the loss suffered by the Govemment due to import 
of potash; and 

(d) the remedial steps taken by the Govemment 
against fertilizer mafias? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) and (b) No Sir. 

(c) and (d) The import of MOP is free in the country. 
The Govemment does not import MOP, however the 
concession is paid to importers under the concession 
scheme, on the sale of MOP for direct agricultural use. 
This year the price of MOP registered steep increase in 
the international market, therefore the imports are taking 
place at higher price. This is leading to increase in 
concession/subsidy payment on MOP. 

(English] 

Illegal Flats Constructed by Builders 

2823. SHRI K.S. RAO: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(8) whether the builders are seHing illegal flats to 
iMocent buyers without obtaining NOCs or completion 
certificates from the civic authorities in Delhi as reported 
in the Tnnes of India dated July 21, 2004; 

(b) if so, the facts thereof; 

(e) the details of colonies where these flats have 
been constnJcted along with the name of builders; 

(d) the action taken or likely to be taken by the 
Union Government against these builders and the 
concerned officers who ignore these constructions; and 

(e) the steps taken to safeguard the interests of 
innocent people? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) to (e) The local bodies have 
reported that they do not have any specific information 
on the news item reported in the Times of India dated 
21st July, 2004. However, as and, when any unauthorised 
constructions or deviation against sanctioned building plans 
are noticed, necessary action is taken by the concerned 
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local body in accordance with the provisions of law. In 
order to safeguard the interest of general public, the 
Municipal Corporation of Delhi has also issued a Public 
Notice on 26.7.2004 whereby the general public has been 
advised not to buy any property which is illegal! 
unauthorized or has deviations against sanctioned building 
plans or for which completion certificate has not been 
issued. 

(Translation! 

Setting up of Gas and Coal based Plants 

2824. SHRI SHAILENDRA KUMAR: 
SHRI PARAS NATH YADAV: 

Will the Minister of CHEMICALS & FERTILIZERS be 
pleased to state: 

(a) the number of Gas and Coal based plants in the 
country at prasennt, and the areas where the urea 
produced by Ihese plants is sold, State-wise; 

(b) whether the Government is contemplating to set 
up such plants in the country; 

(c) if so, the details thereof, State-wise; and 

(d) the likely benefits to the farmers .in setting up of 
such plants specially in Uttar Pradesh. 

THE MINISTER OF CHEMICALS AND FERTIUZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) At present there are 14 urea plants in the 
country which are gas based and no coal based urea 
plants in the country. 

At present 50"10 production of each urea manufacturing 
unit is under distribution control of Govemment of India 
and the manufacturers are free to sell the remaining 50"10 
production in open market anywhere in the country. The 
states where the urea produced by these plants is sold is 
given in the statement enclosed. 

(b) and (c) No, Sir. At present there is no proposal 
to set-up new fertilizers plants by the Union Government. 

(d) The average consumption per year of urea in 
Uttar Pradesh has been 45-46 lakh MT and the installed 
and operative capacity in Uttar Pradesh is already 57.387 
lakh MT which is already in excess of the requirement of 
state. 

Statement 

Company wise areas/states of sales of Gas Based Plants 

Company 

Chambal Fertilizer & Chemicals Ltd. Gadepan-I 

(jujarat State Fertilizer Corporation Baroda 

Brahmaputra Valley Fertilizer Corporation (HFC)-
Corporation Ud.-Namrup 

Indo-Gullf .Fert. 

indian Fanners Fertilizer Co-operative Ltd-ADOla 

Indian Farmers Fertilizer Co-operative Ltd.-Aonla II 

, 

States 

2 

Delhi, Gujarat, Haryana, Madhya Pradesh, Pl,lnjab, 
Rajasthan, Uttar Pradesh, Chhattisgam & Uttaranchal. 

Andhra Pradesh, Daman & Diu, Gujarat, Haryana, Madhya 
Pradesh, Maharashtra, Punjab. Rajasthan, Uttar Pradesh 
Chhattisgam, Uttranchal & Dadar & Nagar Haveli 

Arunachal Pradesh, Assam, Manipurr, Meghalaya, Mizoram, 
Nagaland, Sikkim, Tripura & West Bengal 

Bihar, Haryana, Orissa, Punjab, Uttar Pradesh, West 
Bengal, Jharkhand & Uttranchal 

Bihar, Delhi, Haryana, Himchal Pradesh, Jammu & Kashmir, 
Madhya Pradesh, Punjab, Rajasthan, Uttar Pradesh, West 
Bengal, Chhattisgarh & Uttranchal 

Bihar, Haryana, Himachal Pradesh, Jammu & Kashmir, 
Madhya Pradesh. Punjab, Ranasthan, Uttar Pradesh & 
Uttranchal 
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Indian Fanners F8ftiIizar Co-operalive Ud-KaIol 

Krishak Bharti Cooperative Ud. 

Nagarjuna Fertilizer & ChemicalS Limited 

National Fertilizer L.imited-Vijaipur-U 

0swaI Chemicals & Fertilizers Ltd. 

I~ Chemials & F8Iliizeis LtcL-ThaI 

Tam Chemicals· 

(English] 

2825. SHAI V.K. THUMMAR: WII the MInister of 
HUMAN RESOURCE DEVELOPMENT be pIeeaed to 

state: 

(a) whether the National 1n8tiute tor PuDIIc C0-
operation and Child DeveIopmant (NIPCCO) has organized 
camps to create awareness about violence and 
crime against children and women during the last thI8e 

years; 

(b) if so, the details thereof aIongwilh the PfWSOI18 
benefited therefrom, State-wise; and 

(c) the funds allocated by the Government to NJPCCO 
lor such camps and- utIizaIIon thereof during the said 
period? 

2 

Guiarat, Haryana, Madhya Pradesh, Maharashtra & 
Rajasthan 

Andhra Pradeshh, Bihar, Delhi, Gujarat, Haryana, Himachal 
Pradesh, Jammu & Kashmir, Kamataka, Kerala, Madhya 
Pradesh, Maharashtra, Punjab, Rajasthan. Tamil Nadu, 
Uttar Pradesh, West Bengal, ~hhattisgarh & UUaranchal 

Andhra Pradesh, Bihar, Karnataka, Maharashtra, Orissa, 
Pandicherry, West. Benal & Chhattisgarh 

Andhra Pradesh, Bihar, Gujarat, Haryana, Madhya Pradesh, 
Maharashhra, Orissa, Punjab, Rajasthan, Tamil Nadu, Uttar 
Pradesh, Chhattisgarh, Jharkhand & Uttranchal 

Andhra· Pradesh, Bihar, Haryana, Madhya Pradesh, 
Maharashtra & Orissa 

Bihar, Haryana, Orissa, Punjab, Uttar Pradesh, West 
Bengal, Jharkhand & Uttranchal 

Andhra Pradesh, Bihar, Daman & Diu, Goa, Gujarat, 
Haryana, Kamataka, Madhya Pradesh, Maharashtra, Orissa, 
Punjab, Rajasthan, Tamil Nadu, Uttar Pradesh, West 
Bengal, Chhattisgarh, Jharkhand & Uttranchal 

Bihar, Delhi, Hcuyana, Punjab, Rajasthan, Uttar Pradesh, 
West Bengal, Jhartdland & Uttranchal 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH): (a) Yes, Sir. National Institute for Public 
Cooperation and Child Development has organized camps 
to create awareness about violence and crime against 
women during the last two years. However, no such 
camps were organized for children. 

(b) NIPCCD identified 87 crime-prone districts located 
across 21 States where such camps were organized 
benefiting: 1,07,752 persons. The activities covered in 
these awareness camps included lecture, poster making, 
eJChibition, meIas, rallies, competitions and street plays. 
The State-wise details of persons benefitted through these 
camps is given in the Statement enclosed. 

(c) Government of India released Rs. 100 lakhs out 
of which an expenditure of As. 47.30 lakh in 2002·2003 
and Rs. 12.97 lakh in 2003-2004 was incurred by the 
NIPCCD for organizing such camps. 

~ 
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51.No. Name 01 the Slate No. of Dislricls No. of 
Participants 

1. Andhra Pradesh 260 

2. Assam 2 1700 

3. Bihar 2 ne 
4. Chhattisgarh 3 2600 

5. Delhi 2 897 

6. Gujarat 6 6380 

7. Himacl1al Pradesh 

8. J~rknaod 

9. Karnataka 

10. Kerala • 
1 1 . Madhya Pradesh 

12. Maharashtra 

13. Manipur 

14. Mizoram 

15. Nagaland 

16. Punjab 

17. Rajasthan 

18. Tamilnadu 

19. Tripura 

20. Uttranchal 

21. Uttar Pradesh 

Total 

5 

5 

13 

14 

2 

16 

5 

4 

88 

1056 

598 

906 

1789 

19412 

28767 

6200 

500 

3600 

525 

15991 

10480 

1280 

700 

3332 

1,07,752 

Compassionate AppolntQ1ents In KV. 

2826. SHRI SUNIL KHAN: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
:;Iate: 

(a) the criteria being adopted by the Kendriya 
Vidyaleya Sangathan in the matter of appointment on 
compassionate grounds; 

(b) the number of total applications received for 
appointment on compassionate grounds between 1.1.1999 
to 31.12.2003 for class '" & IV posts in Kendriya 
Vidyalaya Sangathan board,· year-wise and State-wise; 

(c) the number of total appointments made out of 
them till date; 

(d) whether KVS propose to give appointments to 
the remaining candidates; 

(e) If so, the time by which It is likely to be given; 
and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRt M.A.A. 
FATMI): (a) Kendriya Vidyalaya Sangathan follows the 
instructions issued by the Government of India from time 
10 time regarding compassionate appointment. 

(b) The l1umber of applications received year-wise 
and ... wise is as given under: 

st. Name 01 SIaIaIUT 1999 2000 2001 2002 2003 Total 
No. 

2 

1. U.P. 

2. Delhi 

3. Kamataka 

4. M.P. 

5. Assam 

6. Gujaral 

7. Orissa 

8. Rajasthan 

9. Ultarancl1al 

10. Bihar 

11. WeslBengal 

12. Maharashlra 

13. Andhra Pradesh 

14. Kerala 

3 

4 

2 

4 

3 

4 

3 

4 

2 

4 

4 

3 

2 

5 

14 

2 

4 

6 

3 

3 

5 

5 

6 

5 

6 

8 

3 

2 

6 

7 

2 

2 

2 

5 

7 

6 

3 

3 

4 

4 

3 

3 

2 

2 

2 

8 

34 

7 

10 

15 

07 

7 

5 

15 

12 

12 

10 

16 

10 

8 
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2 3 4 

15. Tamil Nadu 

16. Haryana 

17. Manipur 

18. AnIlachaI Pradesh 

5 6 

3 

7 

4 

8 

8 

2 

19. PwIjab 2 5 8 

3 20. J&K 

21. HImachal Pradesh 

22 ....... 

23. ChalIiIgarhh 

24. T.,. 

25. OecJ9dl 

Total 

01 

2 

2 

36 10 80 30 42 198 

(c) The number of appoilltments made out of the 
application received is 88 given under: 

1999 

2000 

2001 

2002 

2003 

Total 

No. 01 
IIII*IIon 
Reaived 

36 

10 

80 

30 

42 

198 

No. 01 ... ..., c:aUd be Pall IIIIIId 
oIIIIId CDlIIp. '",* ux: ~ 'D' ...... 

15 15 . 

1 

5 5 

21 5 16 

(d) to (f) The question of giving compassionate 
appointment will depend on the availability of the 
vacancies becoming available for compassionate 
apPoinlment as per the existing in&tructions on the .... 

{Translation] 

Power GerwatIon by Prtvate Sector 

2827. SHRI NARENDRA KUMAR KUSHWAHA: WIt 
the Minister of POWER be pleased to state: 

(a) whether per unit cost of power generated by the 
private sector power plants i8 higher than the per 
unit cost of power generated by the pubUc sector power 
plants; 

(b) If 80, the reasons therefor; 

(c) whether the Govemment is contemplating to form 
a uniform costing policy for both the sectors; and 

(d) If so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) and (b) The per unit cost of power generation by the 
plants depneds on fixed and variable cost. Most of the 
plants in private sector have come up in the recent past, 
for which capital investment is more, hence the fixed 
cost is higher. Hence, the cost of generation may be 
mora in comparison to the public. sector power plants. 

(c) and (d) As per the provisions of the Electricity 
Act, 2003, the tariff for supply electricity by a generating 
company to a distribution licensee is to be determined 
by EIecIricity Regulatory Commission in accordance with 
its regulations on terms and conditlon8 for the 
determination of tariff. 

[English] 

LoIIn sanctioned by HUDCO 

2828. SHRI TAPIR GAO: WKI the Minister of URBAN 
DEVELOPMENT AND POVERTY ALLEVIATION be 
pleased to state: 

(a) the details of loan sanctioned by Housing and 
Urban Development Corporation Umited to Arunachal 
Pradesh during the last three years; and 

(b) the details of amount 8pentlto be spent for slum 
improvement, housing for poor and constuctlon of various 
roads and bridges in the State? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMARI SEWA): (a) The details of the loan sanctioned 
in the State of Arunachal Pradesh by HUDCO during the 
last 3 years are as follows: 
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Year 

2001·02 

2002-03 

2003-04 

Total loan sanctioned 
(Rs. in crores) 

0.00 

0.60' 

7.63' 

• AM loan sanctioned are for development of shopping/commercial 
complexes. 

(b) A scheme under Valmiki Ambedkar Awas Yojna 
(VAMBA Y) was approved for Arunachal Pradesh with 
Govemnment of India subsidy of Rs. 360.00 lacs for the 
construction of dwelling units benefiting 1600 slum 
dwellers. However, the subsidy was not released, since 
the State Govt. did not come forward to deposit the 
equivalent State share in the VAMBA Y Bank account 

During the current financial year i.e. 2004·05, Govt. 
of India subsidy of Rs. 17 lacs has been allotted to 
Arunachal Pradesh under VAMBAY. However, no scheme 
has been received as yet. HUDCO has not sanctioned 
any loan amount for Bridges and Roads as no such 
demand has come from State Govemment. 

Vacation of Kungla Fort 

2829. SHRI RAVI PRAKASH VERMA: 
SHRI NAKUL DAS RAI: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether there has been persistent demand from 
the people 01 Manipur for vacation 01 Kungla Fort by the 
Assam rifles; and 

(b) if so. the details thereof and reaction of the 
Govemment in this regard? 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): (a) Yes, Sir. 

(b) The construction work at new location is at 
advanced stage and likely to be completed soon. Basic 
facilities like approach road, electricity and water supply 
at new location are being provided by the State 
Government to enable Assam Rifles to shift there. 

Implementation of Mid-Oay-Meal Scheme 

2830. SHRI G.M. SIDDESWARA: 
SHRIP. KARUNAKARAN: 
SHRI VIJAY KUMAR KHANDELWAL: 
SHRI GURUDAS KAMAT: 
SHRI KAILASH BAITHA: 
SHRI S.K. KHARVENTHAN: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the amount spent by the Govemment on Mid· 
Day~Meal for the school going children between six to 
fourteen years of age group during each of the last three 
years and current year till date; 

(b) the number of schools and the students covered 
uncler Mid·Day·Meal Scheme during the said period, year· 
wise, category·wise and State·wise; 

(c) whether certain State GovernmentslUTs have 
sought funds to implement a cooked meal programme 
particularly by the Maharashtra Govemment: 

(d) if so, the details thereof and the reaction of the 
Govemment thereto; and 

(e) the steps being taken to make this scheme more 
effective? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) Mid·day Meal Scheme covers children 
studying in classes I·IV only. Year·wise expenditure 
incurred during last three years and in current year (up 
to 13.8.04) is as follows: 

Year Expenditure 
(Rs. in Crores) 

2001·02 1030.27 

2002·03 1099.03 

2003·04 1375.00 

2004·05 473 .. 79 

(b) Information is given in the statement enclosed. 

(c) Yes, Sir. 
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(d) Andhra Pradesh, Arunachal Pradesh, Assam, 
Bihar, Delhi, Goa, Himachal Pradesh, Jammu & Kashmir, 
KeraIa, Madhya Pradeeh, Maharashtra, Rajasthan, Tamil 
Nadu, T~ Uttar Pradesh, West Bengal, and Karnataka 
have requested for additional central assistance to 
i~ cooked ... prognJrnme. 

Yojana for meeting cooking cost under Mid-day Meal 
Programme. 

(e) States have been requested to make maximum 
possible use of Central assistance available under various 
schemes to construuct kitchen sheds and create· drinking 
water facilities in schools, to involve women's Sen-Help 
Groups (SHGs) lor cooking mid-day rneaJs as far 88 
possible, and to ensure that meals 818 cooked, aerved 
and consumed in a hygienic manner. 

From 2004-05, Planning Commission has asked State 
Governments to earmark a minimum 15% of Additional 
Central Aasistance under Pradhan Mantri Grarnodaya 

2 

1. 

2. 

3. 

4. 

5. 

6. Gaa 

7. 

B. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

til. 

Stailt-wise number 01 schools and students (category-wise) covered during 2001.02 to 
2004-05 under Mid-day Meal Scheme 

2001~ 

ScIIaaIs TIIIIII SdIIIIJIs Tcal SCs STs Sc:hoaIs TIIIIII SCs STs Sc:hoaIs TClIaI SCs STs 
SUIIIIII QJdarD SWanII SIudIInIs 

3 4 5 6 7 8 9 10 11 12 13 14 15 16 

61248 TI58454 68730 7456254 16811536 II2IM7 71748 7717873 1157839 8IM58 1m07 90812119 544878 13&2115 

1771 1435011 1289 166Ii31 292 8'l641 17211 lit a 217 27114 2124 177984 o 135870 

DI!iO:m7221 30650 314936 NA NA 42199 3210526 273534 457439 34136 33B7583 322BIM 572240 

481M3 1252647 50405 IlII5180 1425051 Il34IiO 62399 8liliiii44 1502612 86766 91048 l17li17110 1718580 572240 

288 2717758 29122 2B89116 C!II410 8116711 29662 2B285B2 414658 B90857 29662 2828582 414658 880857 

1200 IIIl2II4 1126 6881B 816 15 1160 11647 99B 8 1143 6l148li m 8 

32347 4856615 283111 3258341 354239 73651 29131 304486 357236 707164 30048 3011034 321816 740141 

8840 1617412 804 1531X18 597117 o _ 1518538 508733 o 8629 1627834 502841 o 
10517 lIIIIIII04 10282 UI974 287S25 1D4S8 105119 8141147 202601 31129 10712 510351 194827 30577 

9345 71t!iI2 9730 821880 12178 40428 9730 T1IiT77 12178 40428 9730 T1IiT77 12178 40428 

5127 D5571 19436 ~ NA NA 19436 22540IiII o o 32165 3280001 4480116 t4OI48 

sm 51i115158 44108 58218111 1177411 442924 44036 5348540 1129913 41635 4&Il1O 51260012 1139271 437249 

112115 233411) 11514 23551188 238,808 2B12I 11330 2166510 234520 34751 10441 2116354 _'8 33581 

78&53 7411271i11 791136 7579750 1436S71 lli2OO112 86191 7729652 1588610 18401128 113343 78487B4 14711124 1833117 

7101i6 10125032 745111 9930838 1445355 1378455 82941 8721167 1476344 131515 84&59 9l153li2 1416484 ·11605C4 

'#.Kf1 2711648 2992 297!06 7182 114317 3027 298211 8038 l463BO 3035:Kl5615 736B 158586 

4451 419112 5862 434712 NA NA 6213.., 26511 4IIIM8II 6705 5a!513 NA NA 

181 98238 1175 91608 11 8&7 12&6 94042 9 84033 911 91105 o 91t05 

2177 1581164 2177 1581164 NA NA 1854 11& o 173588 1854 1735118 o t731i118 
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20. Orissa 41467 44232SO 42655 4621934 983144 

21. Punjab 13084 1659750 13129 1620811 868429 

22. Rajasthan 55042 6221663 73061 l1m18 t359431 

23. Sikkim 740 80670 745 71033 4621 

24. Tamil Nadu 36533 5800543 36620 5401644 1544513 

25. lripura 3018 474655 2951 459981 88780 

26. U11ar Pradesh 10944 763093 11368 821507 83411 

27. Uftaranchaf 83557 15837747 86173 14855697 4683007 

28. West Bengal 58595 9581419 53377 10563148 2329642 

29. Andatnan & NicoIJar 314 38461 313 35886 0 

30. ChanQgaJh 36 18662 214 41720 N.A. 

31. Daman & Diu 177 25807 190 2600' NA 

32. Dadra & Nagar Haveli 93 15124 82 15214 ti18 

33. DeIhl 2232 1010533 2282 1010919 191244 

34. l..akshadweep 

35. Pondicherry 411 62349 411 62349 24046 

lOlaI 769095 100452587 80392B 100594II82 21272488 

'.Exempted, as UT 01 L.akshadweep Is nming lis own mId-day meal prognvnme. 
SOUI09; At, communicated by S1aIesMTs 

If-CaI8gOIy'wise (SCIsn dala _ not maiIiailed by the MiisIry prior 10 2002-03. 

N.A.: Data not avadable. 

I Translalionj 

Taxes on Chemicals fertilizers 

2831. SHRI NITISH KUMAR: 
SHRIMATI JAYAPRADA: 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state:: 

(8) whether consumers have to pay. taxes levied by 
State Govemments on the chemicals fertilizers over and 
above the. Central taxation; 

.. {b) if so,the rates at which tax is being levied on 
chemicals fertilizers in each State of the country at 
present: 

to .0uesIi0ns 314 

9 to 11 12 13 14 15 1ti 

1047250 51931 4631826 984Oti4 11411792 55110 5151346 1051628 1435962 

0 13237 1S59682 874903 0 13237 1488697 874903 

950869 73708 7678153 1813451 107C116 74719 7682192 1575546 1232137 

8487 739 76828 0 0 885 83602 4009 9172 

87262 38174 5529945 1352853 65439 35646 4305932 1140228 68831 

152630 3039 453854 86333 150507 4727 458020 85156 172182 

20344 11331 787193 218805 16449 12112 811204 205636 31287 

7223 98205 lti374892 55629!i9 15990 93187 16996916 5726035 16806 

54060B 62410 102118683 2656265 .6932ro 43145 10290761 2319204 583196 

3088 313 35179 0 2948 361 35186 3332 

NA lOti 42520 11562 0 lOti 42366 11562 0 

NA 209 29480 558 24338 209 30176 587 24472 

2427 82 15163 580 2126 82 15187 601 2091 

203 2305 1036711 166773 2760 2<103 1078241 178069 180 

366 62349 13803 0 337 53221 13436 0 

9244723 879602 10!i665S80 22631!2110 88Il5!i8 9O:m8 108727254 22llO4919 .122ti6881 

(c) whether the Union Government has assessed the 
entire amount of taxes levied both by the Union and 
State Governments; 

(d) if so, the details thereof; and 

(e> the percentage of this amount against the average 
cost production of chemicals fertilizers during the year 
2003-2004? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRt RAM VILAS 
PASWAN): (a) At present, urea is the only fertilizer" which 
is under price control while the phosphatic and potassic 
fetilizers are decontrolled. While the Maximum Retail Price 
(MRP) of urea, being a controlled fertilizer, is statutorily 
notified by the Govemment, the MAPs· of decontrolled 
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phosphatic and potassic fertilizers are indicated by the 2 3 
Government.MRPs of Single Super Phosphate (SSP) 
are indicated by rapectlve State Govemments. MRPI 
indicative MRPs are exclusive of Central Sales Tax, States TulnlMll' Tax NI 

Sales Tax and other local taxes wherever levied. Tol Tax NIl 

(b) Details of the rates of Sales Tax and other taxes west Bengal Sales Tax 4% 
levied by the State Govemments are given in the 

SuIdIerge on Sales Tax 15% statement enclosed. 

(c) to <e) As the Central Government does not levy 
Tumover Tax Nil 

Central Sales Tax on fertilizers, the amount 01 tax levied Tol Tax NI 
by the Central Government on fertIIizeI'a is nil. As regards. 

Manipur Sales Tax 4% the amount of taxes levied by the State Governments, 
no such record is maintained as these taxes are paid by Surcharge on Sales Tax NIl 
the consumers or the manufacturers of these feItiIizer8. 

Turnover Tax Nil 

Tel Tax NIl 
Sales Tax and other local taxes on ferlilizels MeghaIaya Sales Tax 4" 

(As on 1st October 2(03) Sun:harge on Sales Tax 1% 

Name Ii .. SIII8 Nan Ii .. tax FIala Turnover Tax NIl 

2 3 Toll Tax Nil 

Sales Tax 4% 
EAST 

SuIdIerge on Sales Tax Nil 
Allam Sales Tax 4% 

Tumowr Tax Nil 
Sun:harge on Sales Tax 10% 

Toll Tax Nil 
T UfI'IOWII' Tax Nil 

Tripula Sales Tax 4" 
Tol Tax Nil 

Sun:harge on Sales Tax. Tol Nil 
Bihar Sales Tax "" Tax. Turnover Tax etc. 

Surdlarge on Salas Tax 10% 
NORTH 

Turnover Tax Nil 
HaJY11118 Sales Tax Nil 

Toll Tax Nil 
Tal Tax. Turnover Tax etc. Nil 

AIf/ oIher Tax 1" nUti point 
Deli Sales Tax 4% 

Jharkhand Sales Tax 4% 
Surcharge on Sales Tax. Tol Nil 

Sun:harga on Sales Tax 10% 
Tax. Turnover Tax etc. 

Turnover Tax Nil 
J&K Sales Tax 4% on iIIue pAce 5% 

TaI.Tax Nil 
Surdlarge 01\ alea lax Rs. 401.11fa1ne 

Orilla Sales Tax 4% 
TaR Tax 01 fertlizer material 

Surcharge on Sales Tax 15% 
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2 3 2 3 

Punjab Sales Tax Nil >Rs. 10 crore to Rs. 25 crores 1.0% 

Totl Tax, Turnover Tax etc. Nil >Rs. 25 crore to Rs. 50 crores 1.5% 

Uttar Pradesh Trade Tax (applicable on 6.5% >Rs. 50 crores to As. 100 crores 2.0% 
nitrogenous fertilizers and 

>Rs. 100 crores to 300 crores 2.5% 
nitrogen component 01 NPMPK 
complexes only) >Rs. 300 crores 3% 

Any other tax N~ Toll Tax Nil 

Uttaranchal Trade Tax (applicable on 6.5"10 Pondicherry Sales Tax" 1% 
nitrogenous fertilizers and 
nitrogen component 01 NPMPK Surcharge on sales Tax Nil 

complexes only) Turnover Tax Ntl 

Any other tax Nil Toll Tax Nil 

SOUTH WEST 

AndIn Pradesh Gujarat Sales Tax 6% (only on 

Sales Tax' 4% Nitrogenous fertilizers) 

Surcharge on sales Tax Nil Surcharge on sales Tax 10% 

Turnover Tax Nil Turnover Tax Nil 

Toll Tax Nfl Toll Tax Nil 

Kamataka Sales Tax" 4% My other local tax (Octori) Varies from 
place to place, 

Surcharge on Sales Tax Nil 1% to 2% 

Turnover Tax Nil Madhya Commercial Tax Nil 

Toll Tax Nil Pradesh Totl Tax, Turnover Tax etc. 

4% Chhattisgarh Sales Tax 4% 
Kerala SaIesTBX* 

Surcharge on Sales Tax 15% Surcharge on sales Tax 15% 

Nil Turnover Tax Nil 
Turnover Tax 

Nil Toll Tax Nil 
TotlTax 

4% Mahafashtra Sales Tax 4% 
TarnHNadu SaJes Tax' 

Surcharge on sales Tax 5% Surcharge on sales Tax Nil 

Turnover Tax: Applicable on Nil Turnover Tax Nil 

all fertilizers as per 
Ton Tax Varies from 

place to place 
the following slabs of tuabIe 

Any other local tax (Octroi) 10k to 3% 

turnover varies from 

Upto As. 10 crores Nfl 
place to place 
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2 

Rajasthan Sales Tax 

Surcharge on sales Tax 

Turnover Tax 

Toll Tax 

Goa Sales Tax 

Surtharge on sales Tax 

Turnover Tax 

Toll Tax 

'=SingIe point Sales Tax at \he poiII m first SIIe. 
Noles: 

3 

4% 

15% 

Nil 

Nil 

4% 

10% 

Nil 

NIl 

1 . Inler -state movement of chemicals fertilizers is labia 
to Central sales tax .. 4% w.eJ. 1.1.755 when CO\'MICI 
by 'C' and '0' lonna, 01herwise at 10%. 

2. Slates When! there is 110 sales tax have baaI iIdudad. 
(Sourca: . FIIIil.er SIaIiIIcs 2002-2003, Fdzar Assoc:iaIion of 1ncIa) 

[£ngIish] 

Water Supply In Port Blair 

2832. SHRI MANORANJAN BHAKTA: Will the 
MiniSter of URBAN DEVELOPMENT be pleased to state: 

<a) whether the Union Government has received any 
representation from Andaman and Nicobar Islands in 
connection with the water supply in Port Blair and other 
Areas by raising the height of Dhanikhari Dam; 

(b) if so, the action being taken by the Uni~ 
Government in this regard; 

(c) whether the Andaman and Nicobar Administration 
proposes to provide drinking water supply in Port Blair 
Municipal area and other connected areas; 

(d) if so, the manner and the time by which the 
proposal is likely to be cleared and action taken thereon; 

Name of the State 

INDO-PAKISTAN BORDER 

Punjab 
Rajasthan 
Jammu & Kashmir 
Gujarat 

Umgth of the bolder 
'enced so far (In 

Kms) 

457 
1048 
147-

36 

·Fencing erected on Jammu International Bon:fer 

and 

(e) if not, the reasons therefor? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRJ 
GHULAM NABI AZAD): (a) Yes, Sir. 

(b) The proposal was examined and the technical 
comments were communicated to the UT Administration 
in April, 2004. The reply to these comments of this 
Ministry on the aforesaid proposal is stlN pending with 
the U.T. Administration. The U.T. Administration has not 
yet obtained the clearances from Ministry of Environment 
and Forests, from environmental angle and Ministry of 
Water Resources from water resources angle which are 
necessary for according administrative and technical 
approval. The reply to the technical comments is also 
yet to be furnished by the U.T. Administration. 

(c) Yes, Sir. 

(d) and (e) The clearance of the proposal depends 
upon the compliance of the suggestions made by this 
Ministry by A&N Administration. It is not possible to 
indicate any time-frame at this stage. 

/TranslaUon] 

Border Fencing 

2833. SHRI SANTOSH GANGWAR: Will the Minister 
of HOME AFFAIRS be pleased to. state: 

<a) the progress made in respect of the scheme 
regarding border-fencing in the country, State-wise; 

(b) the details of area where fencing work has been 
completed and yet to be completed; and 

(c) the time by which this work is likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAJRS (SHRI S. REGHUPATHY): <a) to (c) 
The Government have undertaken the construction of 
fencing on Indo-Pakistan and Indo-Bangladesh borders. 
The State-wiae details of the fencing completed and likely 
schedule of completion of balance WOtk are as under: 

. Balance length to be 
fenced (In Kms) 

Work completed 
Workco~ 

33 

274 

Expected year ·of 
completion 

2005 
2005 
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Name of the State Length of the border 
fenced so far (In 

Krns) 

INDO-BANGLADESH BORDER 

West Bengal 1029.93 

Assam 153.294 

Meghalaya 226.14 

Tripura 142.13 

The fencing along Indo-Bangladesh Border is in 
various stages of execution in different areas in Assam, 
West Bengal, Meghalaya and Tripura. The entire fencing 
is proposed to be completed by the year 2006. 

(Englishj 

Vacancies of Teaching and Non-Teaching Staff 

2834. SHRI VIJOY KRISHNA: 
SHf3l SRAJA KISHORE TRIPATHY: 
SHRI GURUDAS DASGUPTA: 
SHRI S.D. MANDLlK: 
SHAt ANIRUDH PRASAD AMs SADHU YADAV: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the University Grants Commission has 
issued any directions to Universities/colleges to fill the 
vacancies of the teachin!Vnon-teaching staff before the 
commencement of new academic session; 

(b) if so. the details thereof; 

(c) whether a large number of posts are still lying 
vacant in various universities/colleges in the country; 

Balance length to be Expected year of 
fenced (In Kms) completion 

498.07 2006 

70.516 2006 

172.92 2006 

593.87 2006 

(d) if so, the details thereof and the reasons therefor, 
and 

(e) the steps taken by the Government to fill such 
vacancies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) According to the information furnished by 
Universiity Grants Commission (UGC), the UGC has not 
issued any specific' directions to the universities/colleges 
to fill the vacancies of the teaching/non-teaching staff 
before the commencement of new academic session. 

(b) Does not arise. 

(c) to (e) The Central Universities, being autonomous 
bodies, established and incorporated ~y the Acts of 
Parliament, the appointments to various posts, including 
teaching posts therein, are made by the Executive CounciV 
Board of Management of respective Central Universities 
on the recommendations of the Selection Committees 
constituted in terms of the relevant statutory provisions. 
The UGC has informed that some posts are lying vacant 
in Central Universities funded by it. The details are given 
in the statement enclosed. The role of Ministry is limited 
to providing nominees of the Visitors on the Selection 
Committees for appointment to the teachmg posts in 
various Central universities. The relevant proposals in this 
behalf have already been processed. 

StsItlmSnI 

List of Vacant Teaching and Non-Teaching Staff in Central UniveJsilies as on 31.3.2004 

51. Name 01 IJniv8I8ity Total No. 01 SIIICtioned teaching vaCII1I Posts Total No. 01 Sanctioned Non-Ieaching 
No. M on 31.3.2004 Vacant Posts as on 31.3.2004 

Professor Reader Lecturer Others Total ~ A GIOI4l B GIOI4l C Group 0 ToIa! 

2 3 4 5 6 7 8 9 10 11 12 

1. Aligarh Muslim University 22 46 Nil 13 81 13 18 200 107 388 

2. Banaras Hindu University 215 288 288 731 140 146 900 903 2089 
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3. 

4. 

5. 

6. 

7. 

8. 

9. 

to. 

11. 

12. 

13. 

14. 

15. 

16. 

2 

Delhi University 

Hyderabad University 

Jamia Millia Islamia 

Jawaharlal Nehru Univ. 

North Eastem Hill Univ. 

Pondicherry University 

Visva Bharati 

Assam University 

T ezpur University 

Nagaland University 

Mizoram University 

B.S.A.U. 

M.G.A. Hindi Vishvavidyalaya 

M.A.N. Urdu University 

Tolal 

'School Teachers 

[Translation} 

3 

88 

19 

2 

46 

25 

12 

13 

15 

9 

12 

8 

Nil 

Nil 

Nil 

486 

4 

138 

22 

17 

56 

29 

8 

21 

17 

12 

Nil 

14 

Nil 

Nil 

609 

Pension to Widows of Freedom Fighte,. 

2835. SHRI OEVIDAS PINGLE: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Govemment is aware that the widows 
01 the freedom fighters are not betng given pension facilily; 

(b) if so, the details thereof; 

(e) the number of applications received from 
Maharashtra to provide pension facility to the widows of 
freedom fighters along with the number of cases settled; 
and 

(d) the reasons for which the remaining cases are 
/.ot settled yel? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 

5 

146 

24 

22 

39 

13 

22 

42 

58 

10 

11 

37 

Nil 

Nil 

Nil 

712 

6 7 

11 383 

8" 73 

IS" 56 

141 

67 

43 

6" 82 

91 

31 

Nil 23 

Nil 59 

Nil Nil 

Nil Nil 

Nil 

8 

74 

12 

14 

36 

6 

15 

15 

6 

3 

4 

11 

2 

2 

Nil 

9 

37 

6 

4 

52 

Nil 

24 

4 

5 

10 

Nil 

1 

Nil 

10 11 

247 173 

35 60 

55 64 

65 91 

60 22 

37 55 

37 55 

3 3 

4 Nil 

62 15 

Nil 

Nil Nil 

Nil Nil 

12 

531 

113 

137 

244 

88 

301 

301 

12 

8 

11 

98 

3 

3 

Nil 

55 1862 353 305 1752 1677 4087 

(a) to (d) No, Sir. Under the provisions of the Swatantrata 
Sainik Samman Pension Scheme. widows of deceased 
freedom figher pensioners are entitled to family pension 
tift their death or remarriage. whichever is earlier. Pension 
Disbursing Authorities have been veSted with the powers 
to transfer the pension in favour of the widow(s) of the 
freedom fighter upon his death. No request for transfer 
of pension in favour of widow(s) of a freedom fighter is 
required to be made to this Ministry. 

Increase In Assistance under Anganwadi Kendra. 

2836. SHRI CHHATTAR SINGH DARBAR: 
SHRI P. KARUNAKARAN: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Supreme Court has directed the 
Government to increase the per day per beneficiary 
prescribed diet of Rs. one of Anganwadi Kendras; 
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(b) if so, whether the Union Government has sought 
the opinion of State Governments in this regard; 

(c) if so. the response of the State Governments 
thereto; 

(d) whether the Central Government propose to grant 
additional funds to the States;; 

(e) if so. the details thereof, State-wise; 

(f) if not. the reasons therefor; and 

(g) the details of grants given for construction of 
Kitchen shed and cooking as on date, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH): (a) The Suprme Court, vide its order dated 
29.4.2004 has. inter-alia, issued the following directions: 

'We notice that norm for supply of nutritious food 
worth Re. 1 for every child was fixed in the year 1991. 
The Government should consider the revision of the nann 
of Re. 1 and incorporate their suggestion in the affidavit". 

(b) Yes, Sir. 

(c) The suggestions received so far from the States 
vary from Rs. 1.75 to Rs. 5.00 per day per beneficiary 
for supplementary nutrition under the Integrated Child 
Development Services (I CDS) Scheme. 

(d) to (f) Under the schernatic pattem of the ICDS 
Scheme, the responsibility for providing suplementary 
nutrition as per· norms lies with the States. 

(g) There is no provision for construction of kitchen 
sheds for cooking under the ICDS Scheme. However, 
construction of 8816 AWCs has been sanctioned under 
the World Bank assisted Project, the State-wise break-up 
of which is given in the statement-I enclosed. Estimated 
cost of these AWCs is Rs. 1.25 lakh per Centre, which 
is borne by the Central Government and State 
Government in the ratio 75: 25. 

Construction ot Anganwadi Centres has also been 
sanctioned for NE States. including Sikkim as a special 
case, Slate-wise details of which are given in the 
statement-II enclosed. 

SI1IIIImtInI I 

State-wise no. of AWes sanctionBd for construction 
under World Bank assisted projects 

SI.No. Name of the State No. of AWCs for 
construction of 

which funds have 
been released 

1. Kerala 1600 
2. Maharashtra 4453 
3. Rajasthan 3333 
4. Tamil Nadu 82 
5. Uttar Pradesh 4548 
6. Bihar 1430 
7. Chhattisgarh 405 
8. Jharkhand 581 
9. Madhya Pradesh 1445 

10. Orissa 1863 
11. Uttaranchal 950 
12. Gujarat 800 
13. West Bengal 983 
14. Karnataka 650 
15. Haryana 408 
16. Jammu & Kashmir 425 
17. Punjab 500 
18. Andhra Pradesh 8816 

Statement /I 

State-wise no. of AWes sanctiol1t1d for consluction in 
NE SlalBs and funds relBased 

(Rs. in lakh) 

51.No. Stale No. 01 AWCs sanctioned Funds 
lor construction in released 

2001·02 and 2002-00 

2 3 4 

1. Arunachal Pradesh 910 1900.00 
2. Assam 7090 11535.00 
3. Manipur 1315 2053.125 
4. Meghalaya 700 1118.75 
5. Mizoram 420 800.00 
6. Nagaland 710 12775.00 
7. Tripura 1160 2250.00 
8. Sikkim 95 140.625 
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Supply of Water through Tankers In DDA Colonies 

2837. SHRI RAGHURAJ SINGH SHAKYA: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether water is being supplied through the 
tankers in various colonies developed by the Delhi 
Development Authority particulariy at Kondli-Gharouli, 
Mayur Villar, Phase-III in the absence of safe potable 
water; and 

(b) if so, the time by which supply through tankers will 
he withdraWn and normal potable water supply ensured? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) The Delhi Jal Board (DJB) 
has intotmed that water supply is being given in Mayur 
Vihar Phase-III and Kondli-Gharouli Housing Scheme 
through Tube weU and is also being augmented with the 
suppty through tankers. 

(b) The suppty of water through tankers is dependent 
on availability of water supply which would increase after 
the commissiong of Sonia Vihar Water Treatment Plant. 

Conversion of Residential A..... into 
Industrial Arees 

2838. DR. LAXMINARAYAN PANDEY: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Union Government proposes to 
declare residential areas having 70 per cent cottage 
induslry as industrial areas in Delhi; 

(b) it so, the details thereof; 

(c) whether the Union Government has also received 
certain proposals in this regard; and 

(d) if so, the action taken by the Union Govemment 
thereon? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
ANO MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAO): (a) to (d) A proposal for in-situ 
regularization of industries located in residential and non-
conforming ar~as with over 70% concentration was 
received by the Central Government from Government of 
National Capital Territory of Delhi through the Delhi 
Development Authority in Feb., 2002. In the case No. 
CWP No. 46n/1985-M.C. Mehta Vs. UOI, the Hon'ble 
Supreme Court has passed orders dated 7th May, 2004 
directing closure of all industrial units in residentiaVnon-
confonning aeas In Delhi which had come upon or after 
1 st August, 1990 within a period of six months as per 
schedule laid down in the order. 

/EngIish} 

yotlng Right to NRI 

2839. OR, M. JAGANNATH: Will the MIPlist8f' of 
HOME AFFAIRS be pleased to state: 

<a) whether there is any proposal under consideration 
of the Government to give voting right to NAls; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be finatised? 

THE MIN~STER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): 
(a) No, Sir. 

(b) and (c) Do not arise. 

Coastal/Border Area Development 

2840. SHRI DINSHA PATEL: 
SHRI ABDUL RASHID SHAHEEN: 

Will the Minister of HOME AFFAIRS be pleaaad to 
state: 

(a) whether the Government has received any 
proposal for Coastal/Border Area Development under 
Border Area Development Programme from various 
CoastallBordering States; 

(b) if so, the datails thereof, State-wise; 

(c) the action so far taken by the Union Government 
on each of such propOsals; and 

(d) the details of funds released to various States 
during each of the last three years, scheme-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S.REGUPATHY): (a) No, Sir. 

(b) to (d) Does not arise. 

Custodial Deaths 

2841. SHRI NAKUL DAS RAI: 
SHRI NAVJOT SJNGH SIDHU: 
SHRI IQBAL AHMED SARAOGI: 

Wdl the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the custodial deaths in the· country are 
on iflCreese; 

(b) if so, total nwnber of custodial deaths reported 
during the\aet two years and thereafter in the ,wuntry, 
State-wise; 

(c) the action taken against the erring officials; 
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(d) whether the union Govemment is considering any 
legislation to check increasing custodial deaths; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 
(a) and (b) The total number of cases of custodial deaths 
in Judicial Custody and PoHce Custody reported to the 
National Human Rights Commission (NHRC) during the 
last two years are as under: 

Year 

2002-03 

200a-04 

All StateslUTs 

1340 

1462 

A statement showing the State-wise number. of 
custodial deaths reported to the NHRC during the years 
2002-03 and 2003-04 (upo 31.7.2004) is given in the 
statement enclosed. 

(c) The NHRC had recommended disciplinary action 
against the erring officials in five cases. The NHRC has 
also recommended total payment of compensation of 
Rs. 13,05,000 in 17 cases of deaths in Judicial Custody 
and Rs. 12,65,000 in 14 cases of deaths in Police 
Custody during the period from 1.4.2002 to 31.7.2004. 

(d) and (e) 'Police' and 'Public Order' are State 
subjects as listed in List II of the Seventh Schedule of 
the Constitution. However, the Union Govemment have 
been issuing guidelines to the State Governments from 
time to time advising them to ensure that adequate steps 
are taken to check instances of violation of human rights. 

Custodial Deaths Repolfed to NHRC From State Gvoemmentsllffs during the year 2002-2003 
to 2004-05 (Up to 31.7.20(4) 

Sate 2002-2003 2003-2004 2004-2005 

PC JC Total PC JC Total PC JC Total 

2 3 4 5 6 7 8 9 10 

Andhra Pradesh 10 112 122 10 114 124 3 36 39 

Arunachal Pradesh 2 2 4 2 3 

Assam 15 13 28 6 18 24 3 4 

Bihar 4 153 157 9 139 148 56 57 

Goa 

Gujarat 17 34 51 20 37 57 4 18 22 

Haryana 6 41 47 2 49 51 20 21 

Himachal Pradesh 2 2 2 2 3 3 

Jammu & Kashmir 

Kamataka 16 49 65 4 52 56 3 11 14 

Kerala 4 50 54 4 51 55 24 25 

Madhya Pradesh 36 37 3 30 33 2 12 14 

Matwashtra 26 117 143 32 148 180 ~ 34 40 
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1 2 3 4 5 6 7 8 9 10 

Manipur 1 

Meghalaya 3 3 6 3 3 6 2 3 

Mizoram 2 2 2 2 

NagaIand 0 0 

Orissa 41 42 52 53 18 18 

Punjab 9 65 74 7 81 88 3 19 22 

Rajasthan 6 55 61 5 45 50 14 14 

Sikkim 

Tamil Nadu 17 51 68 12 106 118 3 37 40 

Tripura 2 

Uttar Pradesh 16 169 185 18 199 217 2 65 67 

west Bengal 16 49 65 13 43 56 5 17 22 

A&N Islands 

Chandigart1 3 3 4 4 

D&N Haveli 

Daman & Diu 

Delhi 2 30 32 3 22 25 2 14 16 

Lakshadweep 

Pondicherry 1 

Chhatisgam 3 29 32 2 42 44 9 10 

Jharkhand 6 41 47 3 53 56 2 18 20 

Uttaranchal 7 8 2 7 9 4 5 

Total Cases 183 1157 1340 162 1300 1462 42 438 480 

Grants to educational Institution. and Hostel. (b) the number of applications pending from the 
Karnataka for release of grants for the year 2002-03 and 

2842. SHRI MANJUNATH KUNNUR: Wi" the Minister 2003-04; 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
&tate: (c) the reasons for delay in release of grants under 

(a) the details of grants that have been given to 
the on-going Centrally Sponsored Scheme; 

Karnataka during 2002-03 under Centrally sponsored 
(d) the number of applications received from Scheme for starting boarding and hostel facilities in 

educational institutes a10ngwith the number of such Karnataka under the ongoing Centrally sponsored Scheme 

institutes in the State; for starting boarding and hostel facilities; and 
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(e) the present status thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) DUring the year 2002-03 approximately an 
amount of Rs. 1.61 crores was released to Non-
Governmental Organisations (NGOs) in the State of 
Karnataka to provide boarding and lodging facilities to 
the girl students of secondary and senior secondary levels 
under the Scheme of Access with Equity. 

(b) and (d) During the year 2002-03 & 2003-04, 78 
proposals of NGOs were received out of which 41 are 
pending. During the year 2004-05, 27 proposals of Non-
Governmental Organisations have been received out of 
which 41 are pending. During the year 2004-05, 27 
proposals of Non-Governmental Organisations have been 
received with the recommendations of State Govt. of 
Karnataka. 

(c) and (d) Scheme is under revision and fresh 
proposals are required to be examined. The delay was 
because of inadequate documents submitted by Non-
Governmental Organisations and the fresh proposals 
needed to be examined in terms of guidelines. Further, 
(;onsidertion of proposals is an on going process. 

Allocation of funds for Career-Orlented Courses 

2843. SHRI PRABODH PANDA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether any funds have been released to the 
c.olleges/institutions for starting career-oriented courses at 
undergraduate level during 2003-04; 

(bl if so. the details there and whether the courses 
have since been started or yet to be started; 

(c) the details of courses started or likely to be 
started; 

(d) whether the Govemment is considering to provide 
employment to the students after completing these 
courses; and 

(e) if so, the details thereabout? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (e) According to the information furnished 
by the University Grants Commission (UGC), during the 

year 2003-04, the UGC has assisted 368cotleges and 2 
universities and has released a total amount of 
Rs. 2320.00 lakhs under the Career Oriented Scheme. 
The courses approved during the year 2003-04, are to 
be started by the collegeslinstitutions from the academic 
year 2004-05. The disciplines under which various such 
courses are to be started, include Arts!Social Sciences, 
Sciences, Commerce, etc. The UGC's Career Oriented 
Scheme does not guarantee employment to the students 
after completing such courses. 

/Translation} 

Grants for Upllftment of People Living 
in Tribal Areas 

2844. SHRI MAHAVIR BHAGORA: 
SHRI DHANSINGH RAWAT: 

Will the Minister of TRIBAL AFFAIRS be pleased to 
state: 

(a) whether the financial grants are provided by the 
Union Government to the State Governments for the 
upliftment of people reSiding in tribal areas; and 

(b) if so, the criteria followed for this purpose? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) and (b) Yes, Sir. 
The Ministry of Tribal Affairs implements several Central 
Sector/Centrally Sponsored SchemeslProgrammes for the 
socio-economic development of triabls in all the States! 
UTs. The list of Schemes/Programmes of this Ministry is 
given in the statement enclosed. Grants under these 
Schemes are provided to the States/UT s after detailed 
examination of the proposals received, when they fulfill 
the eligibility conditions of the relevant Schemes and 
subject to the availability of funds. 

Statement 

Major Schemes/Programmes of the Ministty of Tnbal 
Affairs for the welfare and development of 

Schedue/d Tribes 

1. Grant-in-aid to NGO for Scheduled Tribes 
including Coaching & Allied Scheme. 

2. Vocational Training Centres in Tribal Areas. 

3. Educational Complex in Low Literacy Pockets. 
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4. IrweetmentIPrice Support to Tribal Co-operalive 
Malketing Development Federation of .India Ltd. 
(TRtFED). 

5. Grant-in-aid to State Tribal Development 
Corporations for Minor Forest Produce. 

6. Vllage Grain Banks 

7. Development of Primitive Tribal Groups. 

8. Support to NationaVState Scheduled Tribes 
FIn8OC8 & Development Corporations. 

9. Scheme of Post Metric SchoIaIshIp, Book Bank 
and Upgradation of Merit of Sc:hedueId Tribe 
Students. 

10. Scheme of Hostels for Scheduled Tribe Girts 
and Boys. 

11. Ashram Schools in Tribal Sub-Plan Areas. 

12. Research Inlormation & Mass Education, Tribal 
Festivals and Others. 

13. Special Central Assistance to Tribal Sub-Plan 
(SeA to TSP). 

14. Grants-in-Aid under Article 275(1) of the 
Constitution. 

[English} 

SpacIal Crack Force lor VIP Security 

2845. SHRI TATHAGATA SATPATHY: Will the 
Mini8ter of HOME AFFAIRS be pleased to state: 

(a) whether the Government is considering to set up 
a 'P8CiaI crack force to deal with VIP security excIu&ively; 

(b) if so, the details thereof; 

(c) the basis on which security is provided to VIPs; 
and 

(d) the amount likely to be spent in this regard? 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): (a) No, Sir. 

(b) Does not arise. 

(c) The security is presenUy provided to the WIPs 
either on the threat assessment made by the central 
security agencies or positional basis of the VIPs. 
COIIC8m8d. 

(d) The question of expenditure to be Incurred on 
setting up of a special crack force does not arise. 
expenditure on VIP securHy is difficult to determine 
precisely, as it involves expenditure on security staff, 
communication, transport vehicles, intelligence gathering 
and overall supervision etc. in respect of various security 
agencies involved in security duties of protectees. 

Functions Performed by TRIFED 

2846. SHRI BIKRAM KESHARI DEO: WDI the Minister 
of TRIBAL AFFAIRS be pleased to state: 

(a) the functions performed by Tribal Co-operatM 
Marketing Development Federation in Orissa, speciIicaJIy 
in backward areas; 

(b) whether any collection centers have been set up 
to procure minor forest produce in order to enable the 
trIlaIs to get remunerative prices for their produce; and 

(c) if so, the detaHs thereof aIongwith the assistance 
provided to the trIbaIs in this regard? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) and (c) As already 
explained in part (a) of the question, TRIFEDshifted its 
focus of activities from trading activities towards its basic 
mandate of martetlng development from 2002-03 onwards. 
However, the procurement activities are continued to be 
looked after by TRIFED's Member organization's namely 
Tribal Development Cooperative Corporations and Forest 
Development Corporations as their mandate. Under the 
new role direction, TRIFED's role is limited to act as a 
service provider and marketing developer. 

Functions Petformed by TRIFED in Orissa 

Since Inception, the Federation focused its activIie8 
on procurement of the produce of tribaIs with the idea of 
provicing remunerative prices to the tribaIs and aIao to 
help Member Societies in disposing their stocks procured 
from tribSIs. 

2. The detaDs of procurement undertaken by TRIFED 
in Orissa during the last three years are given below: 
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Year MFP SAP Total 

Oty. (Mts.) Value (Rs. lakha) Oty. (Mts.) Value (Rs. lakhs) Oty. (Mts.) Value (As. lakhs) 

2QOO.()l 2421 16.58 268.6 37.00 2689.6 202.9 

2001.()2 100.1 6.7B9 381.4 42.14 481.4 48.93 

SI. 
ND. 

1. 

2. 

403.2 67.9 403.2 67.9 

3. After a thorough review, TRIFED, in the year 
2002-03 reoriented its activities and shifted the 
focus from direct trading activities to procurement 
& sales of MFP & AP commodities towards its 
basic mandate of Marketing Development of 
tribal products. TRIFED revisecUamended its Bye-
laws in accordance with the provision of the 
new Multi State Cooperative Societies Act, 2002 
and Rules made thereunder which came into 
force w.e.f. 02.04.2003. As per the Bye-Laws, 
the main object of TRIFED is to serve the 
interest of its members in more than one State 
for the social and economic betterment of its 
members by conducting its affairs in professional, 
democratic and autonomous manner through seH 
help and mutual cooperation for undertaking 
development of the tribal products. 

4. A tribal entrepreneurship project for manufacture 
of moulded Dona-Pattal from Sal laves through 
introduction of rural technology has been initiated 
in collaboration with Indian Institute of 
Technology (liT), Kharagpur for implementation 
in the State of Orissa. The area to be covered 
under the project are Pankadihi Panchayat in 
Gurundia block of Sundergarh District. This 
project shall benefit 56 tribal families. Similar 
projects are being replicated in the States of 
West Bengal, ChhaUisgarh, Jharkhand and 
Madhya Pradesh. 

5. Under Babasaheb Ambedkar Hastshilp Vikas 

D8IIiIs 01 TrainiIg 

Workshop of Promotion & Marketing 
of tribal products. 

Cultivation of honey 

Yojana (AHvy), TRIFED is in the process of 
submitting a proposal to the Office of DC(H) for 
providing financial assistance to undertake 
baseline survey for identification of artisans, 
formation of SeH-Help Groups of tribal Artisans 
and provide them necessary training skills and 
undertake capacity building in the State of 
Orissa. This project is expected to result in 
entrepreneurship development and income 
generation for the tribal artisans, which will be 
synthesized in the supply line of TAIFED for 
marketing their products through TRIBES outlet. 

6. TRIFED has proposals for establishing pilot 
project for manufacturing of Saba; Grass Ropes 
also in the State of Orissa. 

7. The tribal were trained for cultivation and rearing 
of honey free of cost by TRIFED. During the 
year 2002-03, honey boxes (each costing Rs. 
8501-), smokers (each costing Rs. 1501-), honey 
extractors (each costing As. 90/.), bee colonies 
with queen bee (each costing Rs. 4451-) and 
Honey Cultivation book (each costing As. 401-) 
have been provided to 48 tribal families. The 
projec;t shall be replicated in a larger scale after 
examining the feasibility of the pilot project. An 
amount of As. 1.45 Iakhs have been spent In 
this project 80 far. 

B. As a measure for capacity building and skiD 
development of tribals, TRIFED has conducted 
training programmes for tribals in the State of 
Orissa. The details are given below: 

Keonjhar, Orissa 

Lahunipara, Sunclergarh, 
Dist. in Orissa 

125 

38 

AmoIri spent 
on InIi1i1g (II Rs.) 

51,0001-

80,0001-
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9. Under the scheme of Village Grain Banks, 
TRIFED has disbursed funds to State 

Year 

2000-01 

2001-02 

Amount 
released 

(Rs.) 

184.96 

100 

No. of Grain No. of 
Banks beneficiary 

Targetted to families 
be established 

281 33132 

157 15700 

No. of 
Grain 
Banks 

channelising agency for establishment of Grain 
Banks, details of which are given below: 

Utilisation No. of Grain 
received Banks for 

(Rs. In lakhs) 

UC 
awaited 

established 
which report 
is awaited 

263 

102 

172.94 

82.42 

18 

55 

12.02 

17.58 

During the years 2002-03 and 2003-04 no amount has been sanctioned or released as the utilization certificates are 
pending from the State Govt. 

Vacant Posts of Teachers 

2847. SHRI RAYAPATI SAMBASIVA RAO: 
SHRI TATHAGATA SATPATHY: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government is aware that there has 
acute shortage of teachers in almost aD the states at the 
level of primary and secondary education; 

(b) if so, the details thereof; 

(c) whether the State Govemments have been urged 
to employ requisite number of teachers and appoint NGOs 
to implement the Centrally sponsored scheme in the 
States; 

(d) if so, the details thereof; and 

(e) if not the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) The StateslUTs that reported shortage 
of teachers during 2002-03 in primary, upper primary, 
Senior secondary/secondary schools during 2002-03 are 
given below: 

School Type Name of StatelUT s reported 
shortage 01 teachers 

Primary Bihar, Chhatlisgarh, Haryana, 
Jharkhand, Orissa, Rajasthan, Uttar 
Pradesh and West BengaJ 

Upper Primary Bihar, Jharkhand, West Bengal and 
Dadra & Nagar Havel 

Senior Secondaty/Secondary Bihar and West BengaJ 

(c) to (e) Under Sarva Shiksha Abhiyan (SSA) Central 
assistance is provided to StateslUTs for additional posts 
of teachers for adhering to the following norms:-

(i) One teacher for every 40 children in primary 
and upper primary levels of school educations. 

(ii) At least two teachers in a primary school. 

(iii) One teacher for every class in the upper primary 
school. 

Under SSA State GovernmentslUTs have also been 
requested to take services of reputed NGO's for 
implementing the Education Guarantee Scheme and 
Alternative & Innovative Scheme (EGS & AlE). 

Besides, all the State/uT Governments have been 
requested by the National Council of Teachers' .Education 
(NCTE) to initiate immediate action on the following to 
ensure adequate availability of teachers at all levels of 
school education: 

(i) To approach the concemed Regional Committee 
of NCTE tor grant of recognition in fespect of 
District Institute of Education and Training (DIET) 
which are yet to obtain recognition. 

(ii) To initiate proposals for increase in intake in 
DIETs up to a maximum of 200 seats and 
approach the Regional Committee concerned for 
approval of additional intake. 

(iii) 'The states where there is mismatch of large 
teacher requirement and shortage of institutions 
have been advised to encourage other 
organisations and institutions in the NGO sector 
with credible experience of in-service elementary 
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teacher tfaiRing. to start elementary teacher 
education programmes. 

(iv) The Council has already notified a regulation 
dispensing with the requirement of No Objection 
Certificate from State/U.T. Govts. for a period of 
3 year in respect of existing B.Ed. institutions 
recognized by NCTE for starting elementary 
teacher education programmes and in respect 
of institutions already imparting elementary 
teacher education programmes. to increase their 
intake. 

(v) In states which are deficient in trained 
elementary teachers but having surplus B.Ed. 
candidates, have been requested to come up 
with state-specific programmes of 3 to 6 months 
duration so as to give such B.Ed. candidates 
orientation for teaching in primary/elementary 
classes. Under this, the Govemment of UP has 
developed a six-month duration Special BTC 
programme in consultation with the NCTE for 
the training of surplus B.Ed. candidates to enable 
them to teach in primary classes. The 
Government of Gujarat has also developed a 
similar programme in consultation with NCTE. 

Private Participation In T&D System 

2848. SHRI SUGRIB SINGH: Will the Minister of 
POWER be pleased to state: 

(a) whether the Power Grid Corporation of India Ltd. 
(PGCIL) has sought private sector participation in setting 
up the new transmission facilities; 

(b) if so, the details thereof along with the area where 
the new transmission system is likely to be set up; 

(c) whether the 16 valley thermal power station in 
Orissa is proposed to be taken over by private sector; 
and 

(d) if so, the term and condition laid down therefor? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
('iI) Yes, Sir. 

(b) PGCIL has formed a Joint Venture with MIs. TATA 
Power for implementing certain transmission lines under 
"Transmission System associated with Tala HEP, East-
North Interconnector and Northern Region Transmission 
System" which has been evolved for transfer of power of 

TaJa HEP from Siliguri to the constituents in Eastern 
Region and transfer of surplus power of Eastern Region 
to Northern Region. 

PGCIL has identified Transmission Systems 
associated with Kotdam HEP and Parbati HEP in Northem 
Region, Transmission System associated with Maithon 
Power Project in Eastern Region and System 
Strengthening Scheme for Western Region for 
implementation of certain lines through Joint Venture wtth 
private investors. 

(c) and (d) There is no '16 valley thermal power 
station' in Orissa. However, as per the information made 
available by Govemment of Orissa. the Ib Valley Thermal 
Power Plant is managed by the Orissa Power Generation 
Corporation (OPGC) in which the State Govemment hold 
51% share and the balance 49% share is held by two 
companies. viz. AES (Mauritius) Pvt. Ltd. and AES (India) 
Pvt. Ltd. The operation and management of OPGC is 
govemed by the terms and condttions laid down in the 
Shareholders Agreement, Articles of Association and 
Power Purchase Agreement. The State Government is 
not contemplating any further privatization of OPGC. 

Border Dispute between Himachal Pradesh and 
Uttaranchal 

2849. SHRIMATI PRATIBHA SINGH: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether there has been a border dispute between 
Himachal Pradesh and Ultaranchal; 

(b) if so, the details in this regard and the areas of 
dispute; 

(c) the details of the problems being faced by villagers 
due to such dispute; and 

(d) the steps takenlbeing taken by the Government 
to resolve the dispute? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODL YA GAVIT): 
(a) Yes, Sir. 

(b) The Government of Ultaranchal have reported 
that the areas of Dehradun District in Ultaranchal adjoining 
to Himachal Pradesh namely. Pandranu, Saran Jungle. 
Kathang Gadh, Silasu Khadd, Patala Jungle, Pashidhar 
and Loklang Pillar are under dispute with Himachal 
Pradesh. 
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(cl No specific mrmation about the problems faced 
by viRagers due to such border dispute is available with 
the Central Government. 

(d) Neither of the State Govemments has approached 
the Central Government to resolve their boundary dispute. 
It is essentially for the State Governments concerned to 
amicably settle their differences through discussions and 
mutual accommodation. 

Development of Languages Spoken by Minority 
Community 

2850. DR. P.P. KOYA: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether certain guidelines have been laid down 
by the GovelllRlent for the development of languages 
spoken by the minority community people in the country: 

(b) if so, the steps taken by the Govemment so far 
to encourage and develop the Mahal or Dhivehi language 
spoken by the people of Minocoy Island and 
,-akshadweep: and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 
(a) and (b) The Government of India is committed to the 
development of all Indian languages including the 
languages spoken by the minority community people in 
the country. Various institutions and organizations under 
the Government of India have been set up for the 
purpose. Of these organizations, Central Institute of Indian 
Languages. (CIIL). Mysore, works for the development of 
all Indian languages (other than Hindi, Urdu, Sindhi and 
Sanskrit for which separate organizations exist) including 
tribal and minority languages. The activities of the Institute 
include research, material production, conducting teachers 
training and organizing workshops, seminars and 
conlerences etc. in these languages. CIIL, Mysore, has 
prepared a primer in Mahal language and trained teachers 
from Mahal speaking community through orientation 
programmes in language teaching methods and in applied 
linguistics. The Institute has also prepared a IiIm to 
motivate adult literacy. in Mahal. 

(cl Does not arise. 

Ucen ... to Sex Work .... 

2851. DR. RAJESH MISHRA: 
SHRI D. VITTAL RAO: 
SHRIMATI JAYABEN B. THAKKAR: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government has proposed to IegaRze 
prostitution by providing licenses to sex workers; 

(b) if so, the details and objectives therefor; 

(c) the steps taken by the Government to rehabilitate 
their family members especially children; 

(d) the progress made in this direction in various 
States especially in Uttar Pradesh and Bihar so far: and 

(e) the steps being proposed against those women! 
females who under the influence of underworld elements 
indulge in trafficking, the abuse of minors, violence against 
helpless sex workers etc.? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH): (a> No, Sir. 

(b) Does not arise. 

(c) The Plan of Action to Combat Trafficking and 
Commercial Sexual Exploitation of Women and Children 
envisages that the State Governments may set up 
Anganwadis in red light areas, provide free and 
compulsory education to the children of victims of 
Commercial Sexual ExplOitation in GovernmentlMunicip$l 
Schools, and also provide Text Books, Uniforms free of 
cost. The name of the father would not be inSisted upon 
for the purpose of admission in any school or hostel. 
Projects are also being sanctioned for continuing 
education, non-formal education and vocational training 
under the schemes of DWCD, CSWB, Department of 
Education, Ministry of Labour etc. 

(d) All the State GovernmentslUT Administrations 
including Uttar Pradesh and Bihar have taken initiatives 
through their programmes and schemes to implement Plan 
of Action and also set up State Level Advisory 
Committees under chaipersonship of Chief Secretal'iesl 
AddI. Chief Secretaries. to monitor the implementation of 
programmes. The State Governments are sending 
quarterly and biannual progress reports on the 
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implementation of Plan of Action to the Central 
Govemment. 

(e) India has ratified SAARC Convention on 
Combating Trafficking in Women and Children for 
prostitution and signed UN Convention against Transitional 
Organized Crime; The offenders of traffding are booked 
under the Immoral Traffic (Prevention) Act, 1956. 

Rnervatlon to SCalSTa a Physically 
Handicapped 

2852. SHRI SUDAM MARNDI: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether the Directorate of Estates gives 
reservation to SCslSTs & Physically Handicapped in 
allotment of Shops/KioskslStalls etc.; 

(b) if so, the reservation percentage thereof; 

(c) if not, the reasons therefor; 

(d) the details of backlog availaJ:j1e as on date; 

(e) the number and nature of letters received from 
"All India Association for SCs/STs and Physically 
Handicapped Peoples Upliftrnenr from October 30, 2003 
to June 30, 2004 in the Ministry and MOS office; and 

(f) the action taken thereon so far? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHUlAM NABI AZAD): (a) to (1) Yes, Sir. 22.5% of the 
shops are reserved for SCslSTs and 3% for 'Physically 
Handicapped'. There is no backlog available as on date 
and neither any letter has been received nor pending 
from the said organization during the said period~ 

[Translation} 

HUDCO Loan to States 

2853. KUNWAR MANVENDRA SINGH: Will the 
Minister of URBAN EMPLOYMENT AND POVERTY 
ALLEVIATION be pleased to state: 

(a) the loan provided by Housing and Urban 
Development Corporation Ltd. (HUDCO) to the people of 
the economically weaker sections in the country 
particularly in Uttar Pradesh during the last three years, 
year-wise and State-wise; 

(b) the number of the persons benefited, State-wise; 

(c) the housing loan proposed to be provided 
particularly for the people of the weaker sections in the 
country during the current Five Year Plan, State-wise; 

(d) whether the Govemment has received loans from 
the World Bank and Asian Development Bank for the 
housing sector during the last three years; 

(e) if so, the details thereof; and 

(f) the loans provided to each State out of the total 
loans extended by the above said banks for the purpose 
of hOUSing to the people of the economically weaker 
section? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMARI SEWA): (a) and (b) The Statewise (including 
Uttar Pradesh) and yearwise details of housing loan and 
dwelling units (DU) sanctioned under Economically Weaker 
Section (EWS) (urban) and EWS (Rural) categories for 
the past three years are placed in the enclosed 
Statement-I. 

(c) During the year 2002-03, HUDCO and a housing 
loan Memorandum of Understanding (MoU) target of 
Rs. 3800 crores, out of which Rs. 1300 crores was loan 
sanctioned for priority sector category. For the year 2003-
04, HUDCO had an overall housing loan sanctioned MoU 
target of As. 3300 crores which included sanctions under 
EWS category of the total Dwelling Units sanction MoU 
target of 10.4 lacks for 2003-04, 7.3 lacs DUs were 
targeted under EWSILIG categories. In the current year 
2004-05, HUDCO has housing loan sanction target of 
As. 3500 crores including sanction for EWS category. Of 
the total dwelling units to be sanctioned during 2004-05, 
HUDCO has a MoU target of sanctioning 85% of total 
dwelling units under EWSILIG categories. 

(d) to (f) No loan from the World Bank has been 
taken by the HUDCO. However HUDCO had availed 
funding from Asian Development Bank (ADS) for housing 
projects from the financial year 1997-98 to 2002-03. Asian 
Development Sank had approved a Une of Credit of US 
$ 100 million under its Loan No. 1550-IND Housing 
Finance Project-1. 

As per the agreement between, ADS and HUDCO, 
50% of the ADS funds were utilised for financing housing 
projects for Low Income Group households. Schemewise 
details are given in the Statement-II enclosed. 
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SIIIIMIMIH 

Statewise Hou$ing Loan SllnCIion UI7dtN EWS (RullIl and Ulf:Jsn) CII/sgoly dufing the last thlWl years 

SlateslUTs 

.A.ndhra PradeSh 

Arunachal PradeSh 

Assam 

Bihar 

Chandigarh 

Chhallisgarb 

Oadra and Nagar Haveli 

Daman & Diu 

Delhi 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jamnw & Kashmir 

.Jllanmand 

"dmataka 

Kerala 

l~ 

Madhya Pradesh 

Maharashua 

Manipur 

M,~ghalaya 

MlZOfam 

(Rs. inCI'C)I8S) 

2001-2002 2002-~ 

Rural EWS Rural EWS Rural EVYS 

Loan Dus Loan Dus Loan Dus Loan Ous LoanDus Loan Dus 

2 3 

o 
124.68 124681 

0.00 0 

0.10 50 

0.00 0 

4 

0.00 

41.65 

0.00 

0.00 

0.00 

0.00 0 0.00 

0.00 0 24.45 

0.00 0 0.00 

0.00 0 0.00 

0.00 0 0.13 

0.00 0 0.00 

0.50 123 1.88 

0.00 0 1).00 

·0.00 0 0.00 

0.00 0 0.00 

0.00 0 1.00 

115.30 1On96 110.67 

86.10 24600 2.00 

0.00 0 0.00 

0.00 0 5.50 

0.00 0 0.00 

0.00 0 0.00 

0.00 0 0.00 

4.00 379 0.00 

5 6 7 8 

o. 0.00 o 0.00 

4000 129.88 129879 29.42 

0.00 

0.20 

0.00 

1600 0.00 0 

o 0.00 0 

o 0.00 0 

o 0.00 o 0.00 

10000 0.00 o 24.20 

o 0.00 o 0.00 

o 0.00 o 0.00 

2016 0.00 o 0.00 

o 0.00 o 0.00 

2304 0.00 o 0.00 

o It-OO o 6.85 

o 0.00 o 0.00 

557 0.00 o 0.00 

500 0.00 o 0.00 

43679 161.00 161004 217.45 

1330 0.00 0 47.00 

o 0.00 0 0.00 

2200 0.00 0 7.25 

4989 0.00 o 0.00 

BO 0.00 o 10.00 

o 0.00 o 0.00 

o 0.00 o 0.00 

9 10 11 

o 0.00 o 
26267 300.15 200079 

o 
o 

128 

0.00 

0.00 

0.00 

o 
o 
o 

o 0,00 0 

11000 0.00 0 

o 0.00 0 

o 0.00 0 

o 0;00 0 

o 0.00 0 

18136 0.00 0 

3263 0,00 0 

o 0.00 0 

o 0.00 0 

10531 0.00 0 

84595 143.56 2852342 

56540 55.13 15750 

o 0.00 0 

4664 0.00 0 

7166 0.00 0 

780 0.00 0 

o 0.00 0 

o 0;00 0 

12 

0;00 

0.00 

0.00 

5.58 

0.00 

0.00 

24.20 

0.00 

0.00 

0.00 

0.00 

23.14 

0.00 

0.00 

0.00 

40,00 

85.23 

8.38 

0.00 

0.86 

4;50 

0.00 

0.00 

2.0(l 

13 

o 

19086 

o 

111 

512 

o 
10100 

o 
o 
o 
o 

9259 

o 
o 

894 

20000 

43122 

10586 

o 
1983 

33588 

940 

o 

115 
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1 2 3 4 5 6 7 8 9 10 11 12 13 

~ 0 ~ ~ ~ 0 ~ m ~ 0 ~ 603 

377 

408 

0.00 0 0.00 905 20.00 5000 0.00 0 25.00 8259 0.00 

~ 0 ~ m ~ 0 ~ 0 ~ 0 ~ 

0.00 0 20.00 10000 0.00 0 12.56 4050 0.00 0 0.00 o 
~ ~ ~ ~ ~ 0 ~ 0 ~ 0 ~ 800 

o 0.00 0 0.00 0 0.00 0 0.00 0 0.00 0 0.00 

Tamil Nadu 

Tripula 

56069 46586 17.88 34712 69.38 37686 28.00 14915 fiT.07 o 0.00 11314 

UIIar PIadaah 

Uttatanc:haI 

West Bengal 

0.00 

0.00 

o 1.92 462 0.45 

o 252.f3 125000 0.00 

2.40 800 4.59 21 fit 0.00 

101.82 28298 8.71 8858 0.00 

100 0.54 801 

o 0.00 5711 

0.00 

0.00 

o 2.14 890 0.00 

o 0.00 6468 0.00 

o 0.00 1076 

o 5.27 9709 

o 3.89 2085 

o 0.00 ~ 

Total . 494.38 333113 513.62 263849 360.71 333669 389.61 276228 590.91 4673134 203.03 181988 

Schemes covered under ADS line of Credit (Loan No. 15S0-lnd) 

SLUM IMPROVEMENT SCHEMES 

51. Schema SIaIe ~ Schema Name 
No. No. 

2 3 4 5 

1. 16164 WI JMC Con&n ~ IlIII TIS IIIdar UG at S. No. 'S!1/W.!IJ 
JIIgaon. r.tnasIIba 

2. 16185 MIl JMC ConsIn. 01 4IIJ TIS II1dar UG .. R. No. 142. G. No. 1 
JaIgaan. .......... 

3. 14278 GJ SSNL UG HSG. scheme at ... 

4. 1G47 KA KSCB UG HSG. b SO II ~ PM 

5. W348 KA KSC8 UG HSG. lor SO 81 ~ PIHl 

6. 14349 KA KSCB UG HSG. lor SO at ~ 

7. 14350 KA KSC8 UG HSG. lor SO 81 ~ NGR 

8. 14351 KA KSCS UG HSG. lor SO at GancIIi NGR 

9. 14373 GJ SSNl HSG. Prog. 101 rahdaIaiI 01 .. ptqJIe IrI SanIar SaID. 

10. 14377 TN TNSC8 UG T enamal1I at 'Tlial NGR DMmi. PH-II 

11. 14443 TN TNSC8 UG HSG. at MMI Road TIiIMMIi 

(Rs. in lacs) 

Pmjed No. of 
Cost RunIJ EWS UG MIG HIG OTH. Total DlIs 

6 7 8 9 10 11 12 13 14 

796.46 0.00 0.00 565.aI 0.00 0.00 0.00 565.60 IKl8 

430.41 0.00 0.00 336.00 0.00 0.00 0.00 336.00 480 

2315.97 0.00 0.00 196857 0.00 0.00 0.00 1968.57 :mo 

22.13 0.00 0.00 17.92 0.00 0.00 0.00 17.92 30 

33.20 0.00 0.00 26.89 0.00 0.00 0.00 26.89 50 

3Ui 0.00 0.00 31.1ri 0.00 0.00 0.00 31.ffi 58 

33.20 0.00 0.00 26.88 0.00 0.00 0.00 26.88 50 

36.50 0.00 0.00 29.54 0.00 0.00 0.00 29.54 55 

4868.69 0.00 0.00 •. 111 0.00 0.00 0.00 3906.08 5581 

186.82 0.00 0.00 147.00 0.00 0.00 0.00 147.00 168 

263.41 0.00 0.00 190.40 0.00 0.00 0.00 190.40 272 
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2 3 4 5 

12. 14552 TN TNSCB lIG lIS 81 PIIIJ NGR. ~. 

13: 14553 TN lNSCB UG lIS 81 ~ NGR. ,.. 

14. 14691 GJ sue SUa ~ iI SIn! 

15. 14692 GJ SMC SUa \JpgrIdIIIcin ~ SunIl 

11. 147Ui AN ANSC8 UG Hau&iIg sdane II Pa!t IIkir 

17. 14725 TN TNSC8 UG HSG. SCH. SeIaIaIIpII. PH-I. Salam 

t8. 14128 TN TNSCB UG HSG. far fIItIIlIMI. rJ s.D ... 0taInaI 

19. 14759 TN TNSC8 SOl. saaa.,. fIH.II, SalIm 

m 14829 TN TNSCB l/G HSG. II a. NGR, M .... 

21. 148:1) TN TNSC8 Canst rJ UG HSG. II. GldNaglr. fIH.I CciiIIDIbI 

22. 15287 TN TNSC8 UG HSG. 1IM¥r. a..taI 

21 t5401 ~ HBHUG lIS II SEC 55. FIlidaIiad 

24. 15*12 HR HBH l.IG lIS II SEC 55, FIIiIIIIId 

25. 15513 .., MPHB CHS fIIr /WIllIs 8I111111ia bI. _ 

2&. 15979 KI. KSHB MaiIIi EWS ClHS iI UIIJan Ala.. 16 

27. I. KI. KSHB MIilIi EWS CUIS ~ U .. _611 17 

2B. 16106 KI. KSHB MIIri EWS (R) HSG. ... iI KIiIIiI GR-W8 

29. f8109 KI. 

30. 16159 

31. 161&1 

KSHB MaiIIi EWS CUtS iI IlIIB1 AIw GR 16 

Canst rJ 1912 UG liS IIICIDIr NIgIr ... 

Cent. rJ 91& l.IG lIS II EnmII .., 

32. 16162 WI .IIC Cent. rJ 234 UG lIS II HaMIt:I1 NGA .. 

1. 9152 KA 

2. 14211 AP 

3. 14212 AP 

4. 143115 II 

5. 14337 GJ 

6. 141'iB GJ 

Kt6 IIGHS AT HOOTNWU. MYSORE GR I 

APte MIG Hsg. AI SriUII:M Pla-V 

lite Cam. Hag. Sc:Iane at NaIapaIki, GIItr DIlL 

lite MIG Hsg. AI SidIIpeI .... PH. ... MediI DIlL 

GIll UG HSG. AI I<hnhat. IQteda 

GIll UG HSG. AI DIhgam. IMtedilad 

7. 14411 IN lNte MIG HS III De¥ Plot at lUll. 1lItIInt!Ui. fIH.IV. Sf.I 

6 1 891011 12 13 14 

lU 0.00 0.00 a.78 0.00 0.00 0.00 106.7. ·144 

17U1 0.00 0.00 123.80 0.00 0.00 0.00 123.811·· 15& 

178.&8 0.00 158.84 0.00 0.00 0.00 0.00 1S8:14 50 

2IM.48 0.00 171.92 0.00 0.00 0.00 0.00 171.92 50 

179.40 0.00 0.0083.011 0.00 0.00 0.00 83.00 ·10 

237.11i 0.00 0.00 aoo 0.00 0.00 0.00 118.00 240 

119.78 0.00 0.00 14.00 0.00 0.00 0.00 alJl II 

587.74 0.00 0.00 4ZO.00 0.00 0.00 0.00 4ZO.oo .., 

199M 0.00 0.00 140.00 0.00 0.00 0.0014OJ1O 111 

75JO 0.00 0.00 83.00 0.00 0.00 0.00 63.m ·12 

I. 0.00 0.00 .m D.IIO 0.00 0.00 aoo 112 

375.18 0.00 0.00· 21D.21 0.00 0.00 0.00 21D.21 426 

.78 0.00 0.00 217.3l 0.00 0.00 0.00 217.3l CO 

159.52 0.00 0.00 48A8 53.57 0.00 0.00 1~ 274 

mso 2lIl25 0.00 0.00 0.00 0.00 0.00 2118.25 1575 

mso 2lII.2l5 0.00 0.00 0.00 0.00 0.00 28125 1515 

.m.so 28a.25 0.00 0.00 0.00 0.00 0.00 28125 1575 

.m.so 28125 0.00 0.00 0.00 0.00 0.00 28125 1575 

177U 0.00 0.00 133B.40 0.00 0.00 0.00 1338.40 le12 

21U D.IIO 0.00 1673.00 o.m 0.00 0.00 1&73JX1 2310 

2016.70 0.00 0.00 1563.00 0.00 0.00 0.00 1513.1lO 223( 

20048.14 f181.Gl 33l.7I 13562J8 53.57 0.00 0.00 15144.31 211272 

236.0 0.00 0.00 238.49 0.00 0.00 0.00 236.49 204 

•• 12 0.00 0.00 0.00 36.84 0.00 0.00 3&.84 28 

111.22 0.00 0.00 0.00 30.46 4237 0.00 12.83 45 

117.42 0.00 0.00 0.00 11.75 78.31 0.00 88.06 45 

25.57 0.00 0.00 21.00 0.00 0.00 0.00 21.00 30 

26.67 0.00 0.00 19.5! 0.00 0.00 0.00 19.11 28 

188.35 0.00 0.00 0.00 127.02 0.00 0.00 127.02 65 
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2 3 4 5 6 7 8 9 10 11 12 13 14 

8. 14428 I(l. KSIe HG HIG HSG 01\ pot KoIIayam 590.93 0.00 0.00 0.00 0.00 300.00 0.00 300.00 72 

9. 14429 I(l. KSfoB If HIG HSG 01\ Spa! EIIIakUI 590.93 0.00 0.00 0.00 0.00 moo 0.00 300.00 64 

10. 14430 IQ. KMI MIG ClHS 81 Tlimiam 512.39 0.00 0.000.00 30.00 0.00 0.00 300.00 164 

11. 14431 IQ. KSte MIG ClHS 81 KoIIMt 502.39 0.00 0.00 0.00 30.00 0.00 0.00 300.00 148 

12. 14432 IQ. KH MIG CI..H at AIppUl . 512.39 0.00 0.00 0.00 30.00 0.00 0.00 300.00 173 

13. 14478 CH &ADA Camp ItS at Korba 117.97 0.00 0.00 30.38 56.17 0.00 0.00 86.55 100 

14. 14479 UP .lOA Comp at. HSG lor RennaWIapats at JabaIpur 333.33 0.00 297.00 0.00 0.00 0.00 0.00 297.00 1135 

15. 14481 HP IFte Social SHG. Cdony at Bad!i PH-III. ScIan 2192.67 0.00 0.00 0.00 0.00 1235.66 0.00 1235.68 496 

16. 14531 ~ AM Comp. HSG. at BIimI'IaIam fIH.IV, Will Godavari 420.98 0.00 0.00 0.00 112.44 116.33 0.00 228.77 117 

17. 14625 RJ IH CHS PH-I, AIrara Bhatia, Abu Road. SiIoIi 252.20 0.00 11.25 51.30 84.90 0.00 0.00 17.45 202 

18. I. IQ. KMI MIG ClHS at Pabnlllallilha 512.39 0.00 0.00 0.00 300.00 0.00 0.00 300.00 142 

19. I. K1. KSIII MIG CI..HS II KDItaam 502.38 0.00 0.00 0.00 300.00 0.00 0.00 300.00 150 

20. I. IQ. KSte UG CI.HS an Sf in Kna OR-! 355.26 0.00 0.00 297.50 0.00 0.00 0.00 297.50 433 

21. 14867 I(l. KSII! UG CLHS 01\ Sf in Kenla OR" 355.26 0.00 0.00 297.50 0.00 0.00 0.00 297.50 431 

22. 1_ IQ. KSIII UG ClHS 01\ Sf in KAI GIWII 355.26 0.00 0.00 297.50 0.00 0.00 0.00 297.50 426 

23. 14704 RJ Ate CHS fIH.IV Sec. 18, PraIa JGR. Sqaner, .. 429.89 0.00 0.00 207.89 28.14 0.00 0.00 236.03 516 

24. 14129 RJ UIT .utA UG HS II Kalla, .. 49.93 0.00 0.00 35.00 0.00 0.00 0.00 35.00 50 

25. 14776 III tIIH UG HSG. at Sec. 3 FaridIbad 2118.12 0.00 0.00 220.52 0.00 0.00 0.00220.52 328 

26. 14m HR tIIH UG HSG. at Sec. 3 FaricIabad 218.08 0.00 0.00 168.08 0.00 0.00 0.00 168.08 250 

27. 14178 III tIIH UG HSG. at Sec. 3 Faridabad 282.63 0.00 0.00 212.45 0.00 0.00 0.00 212.45 316 

28. 14779 If! IilH UG HSG. at Sec. 3 Faridabad 240.76 0.00 0.00 178.84 0.00 0.00 0.00 178.84 266 

29. 14789 GJ GIH 10 MIG HSG at NakhIIIn, K&£h 13.35 0.00 0.00 0.00 9.00 0.00 0.00 9.00 10 

30. 14791 GH GAtII 11 lAG ClHS at JoIn,. Mehasna 19.69 0.00 0.00 0.00 12.10 0.00 0.00 12.10 11 

31. 14839 RJ Rte CHS PH-! II. Pali 365.15 0.00 0.00 41.93 144.99 64.48 0.00 251.40 201 

32. 14840 RJ Ate CHS PH-B Sec-!, KiIibhagIIsIIi ., 389.19 0.00 0.00 47.60 152.64 63.lI9 0.00 264.23 193 

33. 14841 RJ Ate CHS at Sec-I, PtHII, ~ ~, Raj. 426.21 0.00 0.00 72.80 180.88 42.67 0.00 296.15 238 

34. 14897 ~ APSHC EWS(R) ~ SdIIIne in East Godavari Distt. 514.20 299.95 0.00 0.00 0.00 0.00 0.00 299.95 4285 

35. I. ~ ~SHC EWS(R) Hcuing SdIIIne in VIzingnn DisIt. 514.20 299.95 0.00 0.00 0.00 0.00 0.00 299.95 4285 

36. 14901 AP APSHC EWS(R) Housing SdIIIne in West Godavari Oistt. GR-U 514.20 299.95 0.00 0.00 0.00 0.00 0.00 299.95 4285 

37. 14902 AP APSHC EWS(R) Housi1g Scheme in West Godavari !list!. GR-! 514.20 299.95 0.00 0.00 0.00 0.00 0.00 299.95 4285 
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38. 14906 Ii APSHC EWS(R) Hauling Scheme in Eat and West Godavari 412.66 250.10 0.00 0.00 0.00 0.00 0.00 250.10 2501 

39. 14907 ~ APSHC EWS(R) HouaIIg Schame in ,.,. ~, Cuddapah, C 396.49240.30 0.00 0.00 0.00 iI.OO 0.00 240.311 2~ 

40. 14908 lIP ~SHC EWS(H) HouIiIg Schemt in GIIU DisIt. 514.20 299.85 0.00 0.00 0.00 0.00 0.00 299.95 4285 

4 \. 14909 Ii APSHC EWS(R) Houaing Schame in PIaIaMI DisII. 514.20 299.95 0.00 0.00 0.00 0.00 0.00 2!19.B5 4285 

42. 14913 Ii APSHC EWS(R) HSG in CIRIar Dist. GRoI,. GR.JII 514.20 0.00 299.95 0.00 0.00 0.00 0.00 299.85 428S 

41 14918 Ii APSHC EWS(R) HSG Sell. in ttzarrIII8j IlisII. 514.20 299.95 0.00 0.00 0.00 0.00 0.00 299.95 4286 

44. 14921 AP APSHC HSG in etm Distt GIH Gft.tII 514.20 0.00 299.95 0.00 0.00 0.00 0.00 299.95 4285 

45. 149'22 Kl. KSIf! tIG CI.HS in KozIikode 59OJ3 0.00 0.00 0.00 0.00 300.00 0.00 300.00 81 

46. 14926 Kl. KStf! MIG HS at Vaba 22O,w 0.00 0.00 0.00 165.68 0.00 0.00 185.68 41 

47. 14927 Kl. KSIf! MIG tIS SCH II 'ThcQI, ~ Puma Slate I KeraIa 210.23 0.00 0.00 0.00 150.00 0.00 0.00 150.00 30 

48. 14981 PJ 1M CHS PH-II AKRA BhaIIa. lIN Road, Sitdi, RajaslIwl 

49. 149116 CH SADA CHS II RMhrier SIUda MIl. PIf.II, Korba 

50. 149115 GJ Gte 

51. 15040 AP APSHC EWS(R) tbaIV Schame lor Cyan VK:IiM in CudcqIah 

S2. 15067 Kl. KSCHF UG a.HS Sctane GfI.22 in I'MIa 

S3. 151& Kl. KSCHF UG CUtS Sctane GfI.22 in I'MIa 

54. 15074 \W WIH CHS III Rajapn. CaIcUIa 

55. 15163 Kl. KSIf! eon. RepaiI & lMIan Areas Ran. SCH (1\ 

ScaIIeIad Plot in KaIIayam, ~ 

56. 15164 Kl. KSIf! eon., RepaiI & lMIan Mas lien. SCH 
(1\ ScaIIered Plot in Koaic:oda. Kanr 

~. 15166 Kl. KStf! UG CUiS on Sf' in KeraIa GR-VI 

58. 15227 If' IN3 PSFS CHS at l!IiIcImI, fIH..I, .~ 

fI9. 15244 KA KtIl CcmposI HSg. Sch. at ~ Raittu, GrIqHI 

60. 15249 Kl. ICY UG a.HS on Sf' in KeraIa GA-V 

61. 15250 10.. KSIe UG CUtS on Sf' in KeraIa GA-Vft 

62. 15301 MH NIT Cent. d 8116 UG at~, ..... 1fT 

63. 15325 t.fI MPI-B POS at lRpIr. IhII* II' 

64. 15349 ll4 TNte MK3 tIS Sd1 at VJIMIram. ST I ChmIi 

65. 1S370 AP APSHC EWS(R) HousnJ Schemt at NeIore 

66. 15315 Ii APSHC EWS(R) tkuing Schame II KIIIIOOI 

289.61 0.00 0.00 63.n 144.92 0.00 0.00 208.88 180 

145.17 0.00 0.00 31.25 ~.67 0.00 0.00 88.12 100 

214.19 0.00 0.00 152.60 0.00 0.00 0.00 152.1l 218 

495.00 0.00 0.00 300.00 0.00 0.00 0.00 300.00 3000 

1119.49 0.00 0.00 800.10 0.00 0;00 0.00 800.10 1336 

1n9.49 0.00 0.00 800.10 0.00 0.00 0.00 800.10 1627 

807.45 0.00 0.00 0.00 126.00 32O.OD 0.00 446.00 304 

49O.8S 0.00 0.00 61.25 112.50 125.110 0.00 298.75 300 

490.85 0.00 0.00 61.25 112.50 125.00 0.00 298.75 300 

355.26 0.00 0.00 297.50 0.00 0.00 0.00 297.50 431 

854.02 0.00 0.00 0.00 150.29 325.85 0.00 476.14 82 

645.41 0.00 0.00 SO.&I 372.29 2331 0.00 476.10 30!1 

355.26 0.00 0.00 297.50 0.00 0.00 0.00 297.50 443 

355.26 0.00 0.00 297.50 0.00 0.00 0.00 297.so 441 

578.75 0.00 0.00 438.48 0.00 0.00 0.00 438.48 89B 

388.01 0.00 24.28 45.31 99.50 1M-as 0.00 271.94 1111 

31'9.16 0.00 0.00 0.00 271.98 0.00 0.00 271.98 76 

525.00 300.00 0.00 0.00 0.00 0.00 0.00 300.00 3000 

525.00 300.00 0.00 0.00 0.00 0.00 0.00 300.00 3000 
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67. 15399 HR /IIi UG HS II Sac. 55, Faridabad 

68. 15400 HR ItIH LIT II Sac. 55, Faridabad 

69. 15403 II' IfItII MG ItS at RahIu, fIH.II 

70. 155110 TN TH CHS an DMIIIped PIaII PIf.I ST IllIIdaU 

71. 15825 KL KSIe MI3 HS II PaIIIikad 

72. I. KEGH tI)GM ~ Cl. hS BHA for S IMIan ArIas Stale GeM. Emp. 

73. I. KL KSIe MaiIhri EWS CUIS in RIIII Ala GR. 24 

74. 15966 KL KSIe t.taiIIri EWS Cl.HS in RanI ArIas GR. 25 

75. 15967 KL KSIe MaiIhri EWS CI.HS in RanI ArIas GR. 26 

76. IS111i8 KL KStI3 MaiIri EWS Cl.HS in lUll ArIas GR. 27 

n. 1&214 II APSHC EWS(R) HouIiIg Scheme in PIn!ar Ilist1. 

78. 1&215 II APSHC EWSIR) HousiV Scheme in Dill. 0111 (2MHP) 

ToIIII 

Co-OpaIw SIcIDr 

1. 13840 TN TNCHF UG Cl ~ ItS in PulUaaai & ~ Thevar 

2. 13938 TN 1NQf MIG Cl Hag. at MadIrai, ..... , Thilllllllai, Ranvnd 

3. 14252 TN lNCtf MIG Cl Hag. Ph. IU Gr. -II II MImar, TIinInaI1i, Rammd 

4. 14253 TN TNCH= MlGCl Hag. Ph. III Gr.-III II MImar, TIWnaIIi, Rammd 

5. 14254 TN TNCtf MIG Cl Hag. Ph. HI Gr.-IV II Iotimar, lIinInaIIi. Ranvnd 

6. 14255 TN TNCHF MIG Cl Hag. Ph. II Gr.-V II Mamar, TIinInaIIi, Ranvnd 

7. 14404 TN TNCHF UG Cl.HS at AraII. RIIna&wIIny 

8. 14405 TN TNCIf UG Cl.HS at TheeIlII 

9. 14406 TN TNCHF UG a.HS II ..... 

10. 14407 TN TNCHF UG CLHS at CoirNIatoIa 

11. 14415 TN TNCHF UG a.HS I>J MnIar PH U GR-VII 

12. 14416 TN TNCHF ~ Cl.HS II 1CnIIjIr, PH I, GR-/X 

13. 14417 TN 1NQf UGCtHS 0idiInbarIw, PH I, GR-X 

14. 14418 TN TNCHF UG a.HS II CoiriIaIoII PH II GIl-XI 

15. 14419 TN TNCHF UG ClHS at AnDIcIcar, PH U GR-XI 

16. 14420 TN TNCHF UG ClHS II ~ PH II, GR-XRI 

6 7 8 9 10 11 12 13 14 

359.87 0.00 0.00 247.39 0.00 0.00 0.00 247.39 410 

365.24 O.IXI 0.00 2CI.24 0.00 0.00 0.00 208.24 Gl 

172.&4 0.00 0.00 1Il.00 0.00 0.00 0.00 1(1.00 28 

109.85 0.00 0.00 0.00 448.28 88.87 0.00 515.15 3XI 

256.39 0.00 0.00 0.00 197.57 0.00 0.00 197.57 46 

6663.57 101X1.00 0.00 2250.00 1750.00 0.00 0.00 5000.00 4096 

472.50 291.25 0.00 O.IXI 0.00 0.00 0.00 291.25 1575 

472.50 299.25 0.00 0.00 0.00 0.00 0.00 299.25 1575 

472.50 299.25 0.00 0.00 0.00 0.00 0.00 299.25 1575 

472.50 291.25 0.00 0.00 0.00 0.00 0.00 299.25 1575 

4375.00 2500.00 0.00 0.00 0.00 0.00 0.00 2500.00 25000 

31111.15 2057.11 0.00 0.00 0.00 0.00 o.oom.1I 20578 

- 8977.1261144.313832.69 0.0030131.40124699 

am.13 0.00 0.00 171.50 0.00 0.00 0.00 171.50 245 

243.00 0.00 0.00 0.00 111.00 0.00 0.00 111.00 IKI 

211.00 0.00 0.00 0.00 210.00 0.00 0.00 210.1X1 70 

211.00 0.00 0.00 0.00 210.00 0.00 0.00 210.00 70 

211.00 0.00 0.00 0.00 210.00 0.00 0.00 210.00 70 

211.00 0.00 0.00 0.00 210.00 0.00 0.00 210.00 70 

120.00 0.00 O.IXI 90.55 0.00 0.00 0.00 IKI.SS 165 

141.50 0.00 0.00 12D.00 0.00 0.00 0.00 120.00 200 

106.770.00 0.00 1KI.55 0.00 0.00 0.00 1KI.55 151 

140.06 0.00 0.00 118.11 0.00 0.00 0.00 118.11 198 

202.13 0.00 0.00 171.50 0.00 0.00 0.00 171.50 245 

am.13 0.00 0.00 171.50 0.00 0.00 0.00 171.50 245 

2Ir2.13 0.00 0.00 171.50 O.IXI 0.00 0.00 171.50 245 

193.05 0.00 0.00 163.06 0.00 0.00 0.00 163.06 234 

2Ir2. 13 0.00 0.00 171.50 0.00 0.00 0.00 171.50 245 

2Ir2.13 0.00 0.00 171.50 0.00 0.00 0.00 171.50 245 
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17. 14421 TN 1lDF UG QHS at _ PH I, GRoIV lUI G.DO 0.110 171.50 0.110 0.110 0.00 171.50 245 

1& ,_ TN 1lDF MIG Q. Coup at n.;r. PH IV GfI.IV 251.55 0.00 0.110 0.110 171.20 0.110 0.00 171.20 214 

19. 14588 TN 1lDF MIG a. Coup at n..t. PH IV. GR-V 251.55 0.00 0.110 0.110 171.20 0.110 0.110 171.20 214 

m 14587 TN 1lDF MIG a. Coup HS at ~ fIH.IV, GR-VI 251.55 0.00 0;110 0.00 171.20 0.00 0.00 171.20 214 

21. 14588 TN 1lDF AlGa. Coup at ..... 1ItHY.GR-VI 251.55 0.011 0.00 0.011 171.20 0.011 0.011 171.20 215 

22. 14588 TN 00f IE CL Coap at ..... 1linIIIIIi fIH.IV, GRoVi 251.55 0.00 0.00 0.00 171.20 0.110 0.011 171.20 214 

23. 146111 TN 1lDF MIG a. Coup at KanajIr PI+N, GR-IX 251.55 OJIII 0.00 0.00171.20 0.00 0.110 171.20 214 

24. I. TN lNQf AnI HS for .... fanneII· in .. DatI. ~ lUI 142.45 0.00 0.00 000 0.011 0.110 0.110 1850 
N. An:GI AnmIct.Ir SA lOY PH D GR VI 

25. 14&70 TN 1lDF FUll Hag Sdlior MaIginII fannIra iI PIIIpr, SRXIV 170.110 119.35 0.110 0.110 0.110 0.110 0.110 119.35 1550 

26. 14671 TN 1lDF lUll HS lor .... fanneII in .. DatI. ~ 11iIur:ti 44.110 :1180 0.110 0.00 0.00 0.011 0.00 11.80 400 
~......,. SA 'AN PH B GR IX 

27. 146J2 1M 1lDF lUll HS lor UIagiIIII fanneIIl .. DatI. ~ ~ 143.00 100.10 0.00 0.00 0.00 [00 0.00 100.10 1110 
l'-ll*IIRIpw SA 'AN PH U GR XX 

26. 14673 TN lNQf lUll HS lor MaIginII Farm.a in .. DIlL d TMIMII 1Il6.00 115.50 0.00 0.00 0.00 0.00 0.011 115.511 1&00 
I<aIIIIJan'naI SA 'AN PH I OR XXI 

29. I. lQ. IbIIaaI COUP C1HS in KanIa 213\88 0.00 0.110 799.40 651.00 0.00 0.011 1450.40 1358 

:11 14827 TN TNaF lUll ItS 1m' ..... fanneII iI lie Did. d KanMIjtI 148.50 19 0.011 0.011 0.00 0.00 0.110 103.95 1350 
SA 'AN PH • GR XIX 

31. I. TN TtOF fUll ItS far IIIIgini FanNII in .. IliIIt. ~ ~ 4UO:I18O 0.00 0.00 0.00 O.OD 0.011 30M 400 
SA 'AN PtiD GR XXII 

32. I. TN TNaF lUll ItS far MIIgiIaI fanneII in lie DiIII. d n...." 203.50 142.45 0.110 0.110 0.00 0.110 0.011 142.45 1850 
SR XIV PH I GR IV 

33. I. 1M 1lDF AnI HS fer IIIIgini fanneII in lie Dill. d IIIIIInI1IIpnI 165.lII 115.50 0.011 0.00 0.00 0.00 0.011 115.50 151X1 
SA 'AN PH • GR XVI 

34. I. TN lNQf lUll ItS far IIIIgini fanneII iI lie Oi&t d Maini 2110.20 lU 0.011 0.00 0.0110.00 0.110 146.30 1900 
SA XIV PH D GR XVI 

35. 14932 TN TNaF AnI HS tar ..... F81111811 in .. DatI. ~ DidpI Ama 150.1i1t 105.95 0.00 0.011 0.011 0.011 0.00 105.95 1360 
SA lIlY PH • GR XVI 

36. 14845 ICL Ho&ad ~ ClHS in KanIa 

11. ta3 TIl 1lDF EWS(R) (lIG RIle) tar IlF. at PeaIIIu 

38. 1!m4 TN TNaF EWS(R) (lIG RIle) lor M.F. at VeIIoII 

39. 1m TN 1lDF EWS(R) lUG RIle) far aI.F. It T ....... 

40. I. TN TNaF EWS(R) IbIIing ScIane far YIIginaI fanneII in lie 
DiiI. ~1Jama!ui 8ft 'I:i (II PI 

.74 O.GD. ODOO 0.00 351.00 _ oaoo 35tm 197 

.140.00 100.00 0.00 0.00 0.011 0.00 0.00 100.0II. 1000 

280.011 2110.00 0.00 0.110 0.00 0.00 0.00 200.00 2000 

364.00 •. 011 0.00 0.00 0.00 0.00 0.00 280.00 2800 

336.00 240.00 0.011 0.00 0.00 0.00 0.00 240.00 2400 
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41. 1m TN TIOf ~ (UG) Hauling Schne for MIIrginII fanneIs 238.00 170.00 0.00 0.00 0.00 0.00 0.00 170.00 1700 
in the IliIII. 01 CuddIIcn SA xv GR HI 

42. 15031 TN TNCIf= EWS(R) (UG RaIe) lor M.F. at Tridly 189.80 120.00 0.00 0.00 0.00 0.00 0.00 120.00 1200 

43. 15032 TN TNCIf EWS(R) (UG RaIl) lor M.F. at AImaUai 228.40 160.00 0.00 0.00 0.00 0.00 0.00 160.00 1600 

44. 15033 TN TNQF EWS(R) (UG RaIl) lor M.F. at Thari 196.00 140.00 0.00 0.00 0.00 0.00 0.00 140.00 1400 

45. 15034 TN TNCHF EWS(R) (UG RaIe) lor M.F. at Emde 278.46 198.00 0.00 0.00 0.00 0.00 0.00 198.DO 1989 

46. 15089 KL KSCHF UG CL SCH in UrbM Areas in Kanda 1119.49 0.00 0.00 800.10 0.00 0.00 0.00 800.10 1143 

47. 15157 TN TNQf MIG-! CL Hag. 01 Mdni & Thari Gr. IV-D 400.02 0.00 0.00 0.00 :m.00 0.00 0.00 moo 250 

48. 15158 TN TNCHF MIG-! CL in !he cisIricIs 01 EIOde and CoimbatDre IV-D 400.02 0.00 0.00 0.00 300.00 0.00 0.00 Dl.OO 250 

49. 15159 TN TrOF MIG Co-aperative Cash I..otI1 FIouing SdIeme in the DistI. 400.02 0.00 0.00 0.00 Dl.OO 0.00 0.00 300.00 250 
01 Salem NamakkaI GR II 

SO. 15160 TN n«:HF MIG CHperaIive caah loiii Hauling acheme in lie DitIIt. 400.112 0.00 0.00 0.00 Dl.OOO.OO 0.00 300.00 250 
01 !lhnnapIIi ~ GR I 

51. 15200 TN TNCIf= ews (UIbM) Co-Gpnve Cash _ HS in the DiIIII. 01 188.00 0.00 150.00 0.00 0.00 0.00 0.00 150.00 800 
TIinNmanaIei Sambwarapr PH II GR XIII 

52. 15215 MIl tRPBM ~ lor UG lor EQV .... 353.DO 0.00 0.00 Dl.OO 0.00 0.00 0.00 Dl.OO 500 

53. 15224 TN TNCHF EWS Cl Hag at Kanr Thaeran ~ GR. IV D 198.00 0.00 175.00 0.00 0.00 0.00 0.00 175.00 700 

54. 15239 TN TNCIf EWS CL Hsg SdI. Gr. IV D 224.00 0.00 200.00 0.00 0.00 0.00 0.00 200.00 800 

55. 15235 . Bihar BSCHF I.i1e 01 CId 10 BSCHFl (Coop.) 1000.00 0.00 0.00 400.00 800.00 0.00 0.00 1000.00 

56. 15253 TN TNCI* AMI' EWS (U) Co-opeIative Cash Loan Housing Scheme in 224.00 0.00 200.00 0.00 0.00 0.00 0.00 200.00 800 
IheDiIIL 01 TlIUdIy ~ IUAyar GR IV 

57. 15255 TN llDf MIQ.I a. HSG. SdI. Gr. IV D . 400.112 0.00 0.00 0.00 310.000;00 0.00 mea 250 

58. 1 S32& Kl MueIId MIG CUtS GR C at K8IlIIa 464.58 0.00 0;00 0.00 :m.00 0.00 0.00 moo 140 

59. 15327 KL HoIMIed MIG CLHS GR B at KaraIa 464.58 0.00 0.00 0.00 300.00 .0.00 (J;OO moo 112 

60. 15334 TN TNCIF EWS(R) Hsg. lor MIIginaI F8111181S PIH. Gr. XVII, Sr. XVI 141.80 1112.00 0.00 0.00 0.00 0.00 0.00102.00 995 

81. 15341 TN TNCIf RInI HS lor MaIginaI F8IIIl8II in Emde DistI. GR XXIV 122.50 87.50 0.00 0.00 0.00 0.00 0.00 87.50 875 
PH I SR XVI 

62. 15354 we WBSSCARDB UG cutS in West Bengal 240.93 O.DO 0.00 200,00 0.00 0.00 0.00 200.00 350 

63. 15390 KL KSCHF UG Cl SCH in lhban Areas in KaraIa 333O.1ll 0.00 0.00 1700.00 0.00 0.00 0.00 1700.00 3400 

64. 15415 J&I( JKCHF ~ HS SCH PH VI at Tni Vihar, Sd1era 

65. 15416 J&I( JKCHF ~ HS SdI PH V at Tni h, Sichra 

66. 15499 TN TNCtF Rural HS lor MaI9naI F8111181S in Tuticorin DisII. GR XIX 
fIH.ISRXVI 

185.92 0.00 0.00 0.00 33.33 108.19 0.00 141.52 43 

248.35 0.00 0.00 0.00 62.00 128.14 0.00 190.14 56 

122.50 87.50 0.00 0.00 0.00 0.00 0.00 87.50 875 
.. 1 
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fT. 15553 TN Tr«:IF Eo! a. Hag. Sell. CucMIbt n VIqanm Gr. IV, JIKG.I 800 0.00 0.00 0.00 216.00 0.00 0.00 216.00 72 

6l 15554 TN not= Eo! CI Hag. Sdt 0Imi KnhipImn. ThinNaIIr Gr. I 240.00 0.00 0.00 0.00 180.00 0.00 0.00 11100 120 

69. 15555 TN not= fIIG.I CI. Hag. Sch. ~11Nnr NIigIpdIn Gr. HI 240.00 0.00 0.00 0.00 180.00 0.00 0.00 llJ.OO 120 

70. 15618 TN TtDf UG a. Hag. Sdt II SIIem IIIIl SA. VI Gr. XW NaIl\, GR II moo 0.00 0.00 280.00 0.00 0.00 0.00 280.00 400 

71. 15619 TN TNCIF UG CI. HIg. Sell. III NnIdIII Dill. Gr. XVII Sr. XI, Gr. III 185.83 0.00 0.00 0.00 157.50 0.00 0.00 157.50 225 

72. 15620 TN l!OF UG CI. HIg. Sdt II Periyar IliIII. GR. XVI Sr. VII .. Gr. IU 875 0.00 0.00 245.00 0.00 0.00 0.00 245.00 350 

73. 151115 Aan ASatS C'AIqI a. HS U '*' AIIIIlhIar 2 .... iI AI8IIII 4978.46 1347.00 0.00 1750.00 0.00 0.00 0.00 3097.00 10500 

74. 15787 ICL 

75. 15788 ICL 

7l 15790 ICL 

n. 15811 TN 

78. 15877 TN 

K!DF UG a. SCH iI lMNII Ala iI KIrIII _ 5 

K!DF UG a. HSG iI I.MIIII Ala IIIdIr MI' iI KIIaIa 

K!DF UG a. HSG iI lMNII Iiw lhIar 2IItP iI KIIIIa 

TNCIF .. a. Hag. SOL iI Salem II NIINdIII DiIIt. 

TNCtf 11&1 a. HSg. Sch IIIIl Ii 1IinMIIwIIIIaiI 

19. 15878 TN 1lOf 11&1 a. Hag. Sch. 1!IN IliIII. Ii SMIgIIIgIIIII 

TaIBI 

....... c. ....... SI:I-. 

1119.48 0.00 0.00 8OD.l0 0.00 0.00 0.00 800.10 1143 

1259.55 0.00 0.00 900.20 0.00 0.00 0.00 900.20 1286 

12511.55 0.00 0.00 900.20 0.00 0.00 0.00 900.20 1288 

3IMID 0.00 0.00 0.00 270.00 0.00 0.00 270.00 90 

380.00 0.00 0.00 0.00 270.00 0.00 0.00 270.00 90 

800 0.00 0.00 0.00 216.00 0.00 0.00 216;00 72 

D58.OD 43&6.05 725.0010158.467334.83 236.33 0.0D23520.69 85158 

1. 14357 TN TrfIWCS EWS an WodIIhad II AanNd 22.95 0.00 11.73 0.00 0.00 0.00 0.00 11.73 51 ----------------------------------------------------------TaIIII 22..95 0.00 11.73 0.00 0.00 0.00 0.00 11.73 51 

...... 01;15. 

1. 141. PJ 1M!. EWS rutS II RIjaIIIII U 0.00 11.50 0.00 0.00 0.00 0.00 11.50 59 

2. 14385 WI IES. • EWS (U&A) tIS SCH. II CIIdI, W.B. 1\2.50 47.11 0.00 0.00 0.00 0.00 0.00 47.so 250 

3. 14412 1# SNR EWS WlSII tt,danIIId 45.00 27.75 0.00 0.00 0.00 0.00 0.00 27.75 5011 

4. 145M 6W Sewa an EWS HcuiRg SMIe II ........ 357.00 0.00 288.00 0.00 0.00 0.00 0.00 288.00 1610 
5. ,_ WI SAS EWS , UG a. HS SdI. III11hpcn, lJII. W.B. .E 12.11 0.00 7.00 0.00 0.00 0.00 19.&0 80 

6. 14710 II. SA. UG HS II ... 12.. 0.00 0.00 8.11 0.00 0.00 0.00". 16 

7. 14120 TN PWDS EWS aJtS II IIIIl ~ 35.12 0.00 :n00 0.00 0.00 0.00 0.00 ~.OO 150 

8. 14733 " lWMlWIlO E:Ws (U) tIS SCH II ......... KriIIIIa Dill. AP. 6.80 3.90 0.00 0.00 0.00 0.00 0.00 3.90 20 

9. 14771 MH SSCS EWS a.HS AI PIlle 16.80 0.00 14.00 0.00 0.00 0.00 0.00 14.00 5& 

10. 14874 TN CBIM EWS rutS II 0Imi 31.37 0.00 25.00 0.00 0.00 0.00 0.00 25.00 100 

11.'. ICL lib UG a.HS II ItaIIIIpIIr .. 73 0.00 0.00 70.00 0.00 0.00 0.00 711.00 100 

12. 151. MiIipIr Il*H EWS (R) HSG SCH II MiIipIr 11.22 7.31 0.00 0.00 0.00 0.00 0.00 7.31 30 
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2 3 4 5 

13. 15480 Ihr SIotVSSSL EWS HS SCH 81 PIIna 

14. 15461 KL VDS EWS CUtS 81 ItWdci. Kerata 

15. 15462 TN CARD EWS HS SCH at Chamai 

16. 15464 KL VOS EWS ClHS at IdcWi, Kana 

17. 15465 KL VDS EWS ClHS at kWdIi, K8IlIIa 

18. 15525 KL SlOA EWS HS Sch. II Kana 

19. 15987 wa TS,WB EWS & LIG Cl IfS Sd1 at CaIcUIa WA 

20. 16004 KL CoeIIonl EWS Cl HS Scheme at KeraIa 

Total 

Grand Total (AU Incia) 

{English} 

UnHorm MRP for Medicines 

2854. SHRI VARKAlA RADHAKRISHNAN: WID the 
Minister of TRIBAL AFFAIRS be pleased to state: 

(a) whether there is any proposal before the 
Government to introduce uniform MRP system for 
medicines sold in retail; 

(b) if so, the details thereof; 

(c) whether the Govemment has convened a meeting 
of all the State Finance and Health Ministers for the 
same; 

(d) if so, the details thereof; and 

(e) the time by which this proposal is likely to be 
fmalized for implementation? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) to (e) Under the provisions of the Drugs 
(Prices Control) Order, 1995 (DPCO 95), prices of both 
Scheduled and non-Scheduled fonnulations are printed 
as -retail price not to exceed ..... Locai taxes extra-. 
Representations have been received from time to time 
that the provisions of the OPCO 95 should be amended 
for printing the retail prices of all medicines inclusive of 
all taxes. Various options are being considered for soMng 

8 7 8 9 10 11 12 13 14 

15.18 0.00 11.25 0.00 0.00 0.00 0.00 11.25 45 

98.26 0.00 0.00 70.00 0.00 0.00 0.00 70.00 100 

5.73 0.00 4.12 0.00 0.00 0.00 0.00 4.12 35 

16.40 0.00 12.00 0.00 0.00 0.00 0.00 12.00 100 

34.44 0.00 25.00 0.00 0.00 0.00 0.00 25.00 100 

172.22 0.00 125.00 0.00 0.00 0.00 0.00 125.00 500 

57.80 0.00 25.00 24.50 0.00 0.00 0.00 49.50 135 

164.59 125.00 0.00 0.00 0.00 0.00 0.00 125.00 500 

1305.51 223.98 570.87 lfl.30 0.00 0.00 0.00 975.13 4488 

101054.82 15731.86 2S7O.79 3357U81C12.71 __ 0.0069713.26 220644 

the problem, however, due to difference in types and 
rates of local taxes of statesIIocal authorities, no proper 
solution has been found so far. A meeting of Finance 
Ministers and Health Ministers of all StatealUTs has been 
scheduled for 18.8.2004 to discuss inter alia, the issue 
of MRP of medicines. 

Avallabnlty of Medicines 

2855. MOHO. MUKEEM: Will the Minister of TRIBAL 
AFFAIRS be pleased to state: 

(a) whether the Govemment is aware of sale of fake 
medicines in the market as reported in 'Hindustan Times' 
dated July 4, 2004; 

(b) if so, the facts of the matter reported therein; 

(e) the remedial action takenlproposed to be taken 
thereon; 

(d) whether medicines are not available at affordable 
prices; 

(e) whether there is also nexus between drug 
companies, NPPA and seHing agents; and 

(f) if so, the steps being taken to get the matter 
investigated? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
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PASWAN): (a) and (c) In the news item titled "Azamgarh: 
Where docs have a piece of drug firms' .piew published in 
the Hindustan Tunes, New Delhi edition dated the 4th 
July, 2004, no complaint about any specific fake drugs 
had been reported. 

(d) The Drug Policy as amended from time to time 
is directed towards ensuring abundant availability of quality 
medicines at reasonable prices to the common man. 

<e) No, Sir. 

(f) Does not arise in view of reply to part (e), as 
above. 

PrIce Control on Imported Fonnulatlona 

2856. MOHO. SHAHID: 
SHRI ATiO AHMED: 

Will the Minister of CHEMICALS AND FERTIUZERS 
be pleased to state: 

(a) whether the Govemment conIrOIs the price on 
imported formulation also; 

(b) if so, the policy of the Government and the 
products that have been granted price approval tor 
imported formulation; 

(c) whether some drug companies especiaIIv Ely Lilly, 
Nicholas, Sun has flouted the DPCO fully in case of 
f¥1ished tonnuIation prices; 

(d) if so, the details thereof; 

(e) whether these cases have been referred to cal 
for fwther probe; and 

(f) if so, the outcome thereof alongwith the action 
taken against the defaulter companies so far? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) and (b) Prices of Scheduled imported 
formulations are fixed 88 per para 7 of the Drugs (prices 
Control) Order, 1995, by the National Pharmaceutical 
Pricing Authority (NPPA). Para 7 provides that the landed 
cost shall form the basis for fixing its price aIongwlth 
such margin to cover selling and distribution expenses 
including interest and ImpOrter's profit which shall not 
exceed fifty percent of the landed cost. Importers of non-

Scheduled formulations fix their price on their own as 
per cost of import and prevaUing market competition etc. 
NPPA regularly examines the movement in prices of non· 
Scheduled formutations (including imported formulations) 
on the basis of information available to it from various 
sources. 

(c) to (t) No case of flouting Drugs (Prices Control) 
Order, 1995 provisions/price violation in case of Imported 
finished formulation prices has come to the notice of 
NPPA in respect of Mis. Ely Ully, Mis. Nicholas and 
Mis. Sun. 

Foreign Asslatance to NGOs 

2857. SHRI RAJEN GOHAIN: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) the number and details of voluntary organisations 
which have sought foreign financial assistance aIongwlth 
the amount thereof during the last three years, State-
wise with particular reference to Assam; 

(b) the details of the above organisations which are 
reIigIonobased, State-Wille; and 

(c) the criteria adopted to watch and monitoring the 
utilisation of fund by these voluntary organlsationslNGOs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
and (b) The State-wise details of foreign contribution 
received by associations, including those in the State of 
Assam, under the provisions of the Foreign Contribution 
(Regulation) Ad, 1976 for the years 2000-01, 2001·02 
and 2Q02-03 are given' in the statement enclosed. 

The state-wise details of the organisations registered 
under Foreign Contribution (Regulation) Act, 1976 
incfating their nature are available in the Ministry of 
Home Affairs' website mha.nic.inlfcra.htm. 

(c) Associations covered under the Foreign 
Contribution (Regulation) Ad, 1976 are required to furnish 
intimation of. receipt and utilisation of foreign contribution 
by them, duly cettIfied by a Chartered Accountant, for 
each financial year. The monitoring of foreign contribution 
is dOne through the said retums submitted by the 
88IOCiations. The Central Government is also empowered 
under the Ad to order Inspection of accounts or records 
or audit books of accounIS of such associations. 
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Statement 

State-wise receipt of foreign contribution 

2000-01 2001-02 2002-03 

State No. of Amount No. of Amount No. of Amount 
associations (Rs. in associations (Rs. in associations (Rs. in 

thousands) thousands) thousands) 

2 3 4 5 6 7 

Delhi 788 7630528 839 7944176 941 880n15 

Tamil Nadu 2260 6494456 2443 6954934 2638 n49857 

Andhra Pradesh 1692 5895161 1840 5595647 1985 6297627 

Maharashtra 1210 4669083 1340 4643501 1421 5051304 

Karnataka 1191 4899558 1274 5049783 1347 4891241 

Kerala 1475 3603095 1521 4595355 1530 4090637 

West Bengal 1314 2567907 1357 2561282 1401 2724839 

Gujarat 649 2074186 706 3245702 761 2722564 

Uttar Pradesh 829 1340881 739 1038600 758 1026337 

Orissa nl 1146126 819 1076179 843 876746 

Madhya Pradesh 454 940068 354 679910 338 743065 

Rajasthan 223 525102 253 586235 269 678636 

Uttaranchal 4 692 159 583497 178 593709 

Bihar 738 1119212 554 673027 611 590060 

Jharkhand 10 1485 263 526583 304 577701 

Himachal Pradesh 86 825042 85 741038 93 526906 

Punjab 79 367171 83 360098 80 481351 

Assam 182 233989 169 320648 186 376121 

Chhattisgarh 7 3n 135 279194 153 314383 

Meghalaya 100 303830 95 336755 102 314168 

Pondicherry 43 90272 55 144459 56 182687 

Jammu & Kashmir 28 102764 33 146666 36 1n495 

Goa (including Daman & Diu) 102 104488 107 136567 107 144264 

Nagaland 41 91083 45 122406 56 142467 
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2 3 

ManIpur 200 149735 

Haryana 69 71668 

Tripura 11 23065 

Chandigarh 20 3B493 

Sikkim 5 13607 

Mizoram 12 16337 

Arunachal Pradesh 7 1514 

Andaman & Nicobar lsi. 6 6158 

Dadra & Nagar HavaIi 12 5155 

l.alalhachueep 0 0 

C.B.5.E. 

2858. SHRI P.C. THOMAS: Win the Minister of 
HUMAN RESOURCE DEVELOPMENT be plaued to 
state: 

(a) whether Central Board of Secondary Education 
has increaaed number of schools in the country during 
the last five years; 

(b) If so, the details thereof, Stale-wiae particuIarty in 
KeraIa; 

4 5 6 7 

188 149826 217 141208 

71 77302 85 104334 

11 37048 19 45167 

21 59193 24 43701 

6 18391 7 22337 

9 10419 14 11102 

8 1296 14 9036 

6 3OB6 7 4067 

10 6366 9 2244 

0 0 0 0 

(c) whether the Government proposes to set up a 
CasE Office in KeraIa; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) As per the information received from 
the Central 80afd of Secondary Education (CaSE), there 
has been an Increase in number of CaSE affHiated 
schools. A stalement indicating state-wise increase in the 
number of schools during the last fIVe years is enclosed. 

(c) and (d) No, Sir. 

Statement 

Stale-wise inct8ase in eSSE affiliated Schools 

S'No' StatelYear 1999-2000 2000-2001 2001·2002 2002·2003 2003-2004 

1 2 3 4 5 6 7 

1. Anclna Pradesh 0 1 3 0 4 

2. Assam 3 6 4 7 9 

3. Bihar- 29 18 8 14 10 

4. Gujarat 3 4 3 10 6 

5. Haryana 31 27 30 31 45 
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2 3 4 5 6 7 

6. Himachal Pradesh 3 6 4 2 13 

7. Jammu & Kashmir 4 0 3 

8. Kamataka 9 8 6 4 24 

9. Kerala 45 45 58 40 54 

10. Madhya Pradesh' 15 24 99 134 21 

11. Maharashtra 10 6 4 9 

12. Manipur 0 3 0 

13. Megha/aya 0 0 0 2 

14. Orissa 8 10 0 5 3 

15. Nagaland 0 1 3 3 

16. Punjab 19 24 20 21 27 

17. Rajasthan 16 23 14 15 15 

18. Sikkim 8 2 13 2 

19. TamH Nadu 3 4 9 3 

20. Tripura 0 0 2 0 

21. Uttar Pradesh$ 51 52 66 85 83 

22. Arunacha/ Pradesh 9 5 7 9 6 

23. Mizoram 0 0 0 0 0 

24. West Bengal 5 3 5 2 7 

25. Andaman & Nicobar Island 7 4 

26. Chandigarh 0 0 11 7 

27. Goa 0 0 0 0 0 

28. Pondicherry 0 0 0 1 0 

29. Dadar & Nagar HaveU 0 0 0 1 0 

30. Lakshadweep 0 0 0 0 0 

31. Daman & Diu 0 0 0 0 0 

32. Delhi 30 28 24 54 45 

Total 312 300 372 475 396 

"Including Jharkhand 
IIncludlng ChhattllgBrh 
Sincluding uttaranehaI 
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Puce Bonus to Statu 

2859. SHRI ANWAR HUSSAIN: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(8) the names of States Infested by insurgency, 
extremists and terrorism; 

(b) whether the Govemment proposes to give Peace 
Bonous to any State for its endeavour for curbing of 
telTOrism and insurgency acts; 

(c) if so, the name of States and the amounts 
sanctioned to such States; 

(d) the basic pliilciple for selecting a State as eligible 
for having peace bonus; 

(e) whether the Chief Minister of Assam has been 
able to restore peace and normalcy in terrorism infested 
Assam by curbing insurgency and extremist activities and 
by solving vexed Bodo problem; and 

(f) if so, the reasons for not given peace bonus to 
Assam? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HOME AFFAIRS (SHRI MANIKRAO HODlVA GAVIT): 
(a) to (d) The State of Assam, Arunachal Pradesh, 
Manipur, Megha!aya, NagaIand, Tripura and Jammu & 
Kashmir are affected by insurgency and terrorist activities. 
During the last five years, on the requests of concemed 
State Govemments, Non-Plan grant assistance of As. 
182.45 crores was given to Mizoram to tide over its 
financial probfems and for discharging its Non-Plan 
liabilities and a Medium T 81m Non Plan loan of As. 365.00 
crores sanctioned to Nagaland in March, 2003 was 
converted to one time grant during 2003..()4 for overcoming 
its deficit. The financial assistance to Mizoram was given 
on the consideration that the State had remained peaceful 
since the signing of the Mizo Accord on 30.6.1986 and 
the State needed grant assistance in view of its critical 
financial position. The financial assistance to Nagaland 
was given with a view to giving impetus to the peace 
process in the State and after considering the financial 
position of the State. 

(e) and (f) The State of Assam continues to be 
affected by insurgency. The law and order siIuation in 
Assam remains vitiated due to violent activities of United 
Liberation Front of Assam, National Democratic Front of 
BodoIand and United Peoples Democratic Solidarity (anti 
talks faction). Among the North Eastem States, the State 

of Assam is the largest recipient of financial assistance 
released to them upto 2Q03.04 under the Scheme of 
Reimbursement of Security Related Expenditure. At 
present, therefore, there is no proposal under 
consideration of Government to extend any special 
package of financial assistance to Assam. 

Tea Tribes of Auam 

2860. SHRI M.K. SUBBA: Will the Minister of TRIBAL 
AFFAIRS be pleased to state: 

(a) whether the Union Government had received 
representations last year through Members of Parliament 
for recognition of 60 lakhs of the Tea Tribes population 
which constitutes the driving force of Assam Tea industry 
as Scheduled Tribes of Assam; 

(b) if so, whether the Chanda Commission, the Lokur 
Commission and the Pakaskar Commission had all 
recommended for grant of tribal status to these Tribes in 
Assam; 

(c) if so, the steps have so far been taken to grant 
tribaJ status to these tribals in Assam; and 

(d) the reasons for the delay? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH-EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) and (b) Ves Sir. 
The Advisory Committee on the report of the revision of 
the rlSt of the Scheduled Castes and Scheduled Tribes 
known as Lokur Commission and Chanda Committee 
Report has not recommended Tea Plantation tribal labour 
as Scheduled Tribes. 

(c) and (d) The proposal of the Government of Assam 
for inclusion of Tea Tribes to include in the list of 
Scheduled Tribes of Assam State has been sent to 
Registrar General 01 India as per the approved modalities. 

No time frame can be assigned for finaj decision in 
this matter, as it required consUltation with several 
agencies. 

(Translation1 

I.I.T. 

2861. SHRI KAILASH BAITHA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pie_eel to 
state: 
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(a) the number of officials including technical and 
non-technical working In Indian Institutes of Technology 
functioning in Delhi, Kanpur, Mumbai, Kharagpur, Chennai 
and Guwahati, category-wise; 

(b) whether the reservation quota of SCIST and OBC 
in aU the branches of liT has been filled up; 

(c) if not, the reasons therefor; and 

(d) the time by which the reservation quota is likely 
to be fiNed up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (d) The information is being collected and 
will be laid on the table of the House. 

[English] 

Anaemic DefIciency among School ChIldren 

2862. SHRI S.K. KHARVENTHAN: wm the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government is aware that more than 
50 percent of the primary school kids are anaemic; 

(b) if so, whether any survey has been conducted 
by the Government to find out the percentage of anaemic 
students in the country; 

(c) whether the Government has taken any steps to 
check the anaemic deficiency among school kids; 

(d) If so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) No survey has been undertaken by 
the Deptt. of Elementary Education & Literacy to assess 
incidence of analmia among primary school children. 

(c) to (e) Under Central Govt.'s Reproductive and 
Child Health programme, pediatric iron and folic acid 
tablets are supplied to States for distribution amongst 
hospitals, Primary Health Centres, Community Health 
Centres, and Sub-Centres etc. which in tum cater to 
needs of school children also. 

Dlegal Commercial u .. of R_lclential Propertl_ 

2863. SHRI PRABHUNATH SINGH: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether a large number of residential properties 
in Delhi are being used for illegal commercial use by 
traders and courts have taken a serious view of the 
matter; 

(b) if so, whether the Municipal Corporation of Delhi 
(MCD) has conducted a survey of the properties where 
iHegal commercial activities are taking place in residential 
properties; and 

(c) if so, the details thereof and the action taken 
thereon? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) to (c) The infonnation is being 
eoilected and will be laid on the Table of the Lok Sabha. 

OutlaylUtlllsatlon of Funds by PSUs 

2864. SHRI ADHIR CHOWDHARY: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) the total outlay for new projects and expansion 
of the existing urea projects of PSUs/Co-operative 
Societies during the last year; 

(b) the amount utilised till date, PSUslCo-operative 
Society-wise; 

(c) whether the amount left unutilised; 

(d) if so. the reasons therefor, sector-wise; 

(e) whether new/expansion urea projects of PSUsI 
Co-operative Societies have been cleared; and 

(f) if so, the details thereof? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) to (d) During 2003-04, a plan outlay of 
As. 124 erore as budgetary support was provided for the 
Namrup Revamp Project of Brahmaputra Valley Fertilizer 
Corporation Ltd. at Namrup in Assam and the entire outlay 
was released to the company by the Govemment during 
the year. A plan outlay of Rs. 144 erore out of intemal 
resources of Krishak Bharati Cooperative Ud. (KRIBHCO) 
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was provided for in 2003-04 for KAIBHCO's Hazira Urea 
Fertilizer Project, Phase-II at Hazira In Gujarat, against 
which no expenditura was incurred during the year. The 
Hazira Urea Expansion Project of KAIBHCO did not 
commence implementation during the year because the 
pricing policy for investment made in new and elCp8fl8ion 
projects of urea was being formulated by the Government 
and . was notified only in January 2004 and hence, the 
proposal was kept in abeyance and the outlay provided 
for this project could not be utilised by KRIBHCO. A 
token outlay of As. 1 crore in 2003-04 for Raahtriya 
Chemicals & Fertilizers Ud's thai Urea Expansion Project 
also remained unutilised for the same reason. No other 
new or expansion of urea project proposals were provided 
plan outlay during 2003-04. 

(e) and (f) No new/expansion urea projects of PSUsI 
Co-operative Societies were given investment approvaJ 
by the Govemment during the year 2003-04. 

DeIhl Land IIeform8 Act, 1854 

2865. SHRI RAGHUNATH JHA: Will the Minister of 
URBAN DEVELOPMENT be plea&edto state: 

(a) whether the provisions of Delhi Land Reforms 
Act, 1954 cannot be amended/super.eded by an 
administrative order/guidelines; 

(b) if so, the reasons for amendi~ the 
DLR Act, 1954 by permitting farm house 10 hold social 
functions by GNCT of DeItWMunicipaI Corporation of Delhi; 

(c) whether the Revenue Assistants have been 
restrained from initiating proceedinga W1der Section 81 of 
the DLR Act, 1954 against at such farm ta.ea; and 

(d) if so, the steps taken by the Govemmant to 
withdraw the lIIegaIIunIawfuI g&jdeIines? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAO): (a) to (d) Infohnatlonis being 
collected and will be laid on the Tabla of the Lok Sabha. 

Tour Conducted by the Offle .... of NTPC 

2866. SHRI KAILASH MEGHWAL: Will the Minister 
of POWER be pleased to state: 

(a) whether Chairman, Managing Director and 
Directors of NTPC have undertaken National and 
Intemational tours for official purpose during the last three 
years, year-wise, separately; 

(b) if so, the details of the country visited, duration, 
purpose of visit, amount of travel expense and other 
allowances payable to each of them and source of fund 
for the purpose during the last three years, year-wise 
and category-wise; and 

(e) the benefit to the country accrued there from? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) and (b) The details of expenditure on inland travel of 
Chairman and Managing Director (CMD)lDirectors of 
National Thermal Power Corporation (NTPC) for officia1 
purpose for the last three years are given in the 
Statement-I enclosed. Details of expenditure on 
International tours by CMDlDlractors of NTPC for official 
PUIpOSe8 for the last three years are given In the enclosed 
statement-II. 

The expenditure for thf:I above tours were borne by 
NTPC except for tour of CMD, NTPC to Geneva to attend 
Intemational Labour Organization conference in June, 2003 
which was funded by Ministry of Labour, Govemment of 
India. 

(c) The Intemational tours of CMD and Directors of 
NTPC benefited NTPC in running the business more 
efficiently and thus the country was benefited indirectly. 

&pendiIute on Inland Travel for Financial Year 2001-02 to 2003-04 

St.No. Name Travel Exp. Travel Exp. Travel Exp. In (Rs.)H 
in (Rs.) in (Rs.) 2003-04 
2001-02 2002-03 

1 2 3 4 5 

1.Sh. C.P ....... 7,11,826 6,04,487 7,43,945 
CMD 
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2. 

3. 

4. 

5. 

6. 

7. 

Written Answe,. 

2 

Sh. K.K. Sinha 
o (HR) 

Sh. P. Narasimharamulu 
O(F) 

Sh. Chandan Roy· 
O(Operations ) 

Sh. B.N. Ojha· 
Ex. O(Operations) 

Sh. H.L. Bajaj· 
Ex. O(Commerclal) 

Sh. A.D. Gupta· 
Ex. O(Commerclal) 

Sh. T. Sankaralingham 
O. (Project) 

Sh. S.L. Kapur· 
O(T) 

Sh. A. Palit· 
Ex. O(T) 

Total 

Part time Directors 

Grand Total 

SRAVANA 26, 1926 (Saka) 

3 

6,16,671 

3,98,305 

4,50,431 

10,04,070 

8,52,145 

5,13,228 

45,46,676 

20,000 

45,66,676 

"A consolidated figure has been given for part time Directors. 

·Sh. Chandan Roy-Appointed as 0(0) on 1.1.04 
Sh. B.N. Ojha-Retirad as 0(0) as on 31.12.03 
Sh. H.L. Ba;aj-l.eft NTPC on 1.7.02 on his appointment as Chairman, CEA. 
Sh. A.D. Gupta--AppoInted as D(Comm) on 29.4.03 
Sh. S.L. Kapur-Appoinlad as D(T) on 01.06.03 
Dr. A Pallt-Retlred as O(T) on 31.05.02 
##-Travel expenses includes ticket cost and othef allowances payable. 

Statement." 
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4 5 

7,67,735 7,70,976 

6,55,254 5,89,021 

2,18,838 

3,43,908 3,37,802 

1,20,329 

14,80,591 

11,28,503 10,81,363 

3,78,905 6,95,971 

1,84,545 

41,83,846 59,18,507 

2,25,000 2,60,000 

44,08,846 61,80,507 

Expenditure on International Travsl (Financial Year 2001-2002) 

Name 

Sh. C.P. Jain 
CMD 

Country visited 

2 

Singapore, UAE, 
U.K .. USA. 
Argentina, China 

Duration 
(min-max) 

No. of days 

3 

HOdays 

Purpose 

4 

Business, 
WEe 
Meeting 

Travel# 
expo (Rs.) 

USO 

5 

11,56,597 

Other 
Allowances 

6 

14285 
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2 3 4 5 6 

Sh.K.K.Sinha Argentina 5-8d11ys Businesa, 5,13/634 5490 
D(HR) WEe 

Meeting 

Sh. P. Nalasimharamulu USA. SingaponI, 1-4 days BusIness 8,30,286 5236 
D(F) UAE, UK, France. 

Belgium 

Sh. B.N. ()JIa USA 17 days Buainaas 2,80,710 noo 
Ex. 0(0) 

Dr. A Pall 2 days Bu&inaaa 26,141 B58 
Ex.D(T) 

Tolal 26,fTI,368 33589 

ExpendituI8 on IntemsIionaI Trawl (FinancJaJ Year 2002-20(3) 

Sh. C.P. Jain U.K., Italy, Franca. 4-12 days Business 9,24,_ 21941 
CUD F'nand, USA, 

EQ'IPI, SwiIzaIIand, 
SouIh Africa 

Sh. P. Narasimharamulu U.K. 1IaIy, fiance, 4-4 days BuainesI 2,56,429 3800 
O(F) Germany, Swaden 

Sh. B.N. Ojha France 6 daya ConferInce 1,19,619 2700 
Ex. 0(0) (Paper 

praaa1IIIion 
in OEGRE 
ConfeIInce) 

Sh. S.L Kapur USA 3-7 days Buainaa& 3,98,969 5924 
D(T) 

Toial 16,99,383 

ExpencjIuI8 on Intemationa/ Ttavel (F'1IJIInCiaJ Yea, 2003-20(4) 

Sh. C.P. Jain U.K., Swiss. 2·10 daya BuIII18III, 8,54,658 9001 
CUD Philippines, 110 

Singapore, eonr-a, 
Hongkong. U.K. wee Meeting 

Sh. K.K. Sinha Brazil 3 days BuINIIa 2,~,833 1878 
D(HR) 

Sh. P. NarasinhatamuIu USA. U.K. 2·7 dIIya BueiIaI 7,21,520 8133 
D(F) Hongkcng 

Sh. B.N. 0jIIa USA 3 days Business 2,57,565 1263.70 
Ex. 0(0) 
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Sh. S.L Kapur 
O(T) 

Total 

2 

USA. Czech, haly, 
Dubaj, Oman, 
Baharain & UK 

3 

3-7 days 

4 5 6 

6,50,292 111,61 

27,11,869 29436.7 ,:e. 29437 

NTravei expenses includes ticket cost. visa charges and medical insurance. 

(Tmnslationj 

Water Supply Project 

2867. SHRI CHANDRA SHEKHAR. DUBEY: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Union Government proposes to 
implement the water supply project at Maithan, Dhanbad 
developed by the Public Sector Undertaking. the projects 
und Development India Ltd. and Water and Power 
Consultancy Services. Pune; and 

(b) if so, lile lillie by 'which the funds are likely to be 
released? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) and (b) No, Sir. Water supply 
!;cilemes are planned, designed and executed by the 
State Governments. At present, there is no CentraV 
Centrally-sponsored scheme for providing Central 
assistance to the towns having population more than 
20,000. 

(English) 

Fake Encounter Charge hits BSF 

2868. SHRI NIKHIL KUMAR: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a> whether the attention of the Govemment has been 
drawn to the press news item captioned "Fake encounter 
charge hits BSP, as reported in the Hindus/an Times 
dated July 19, 2004; 

(b if so, whether the Govemment has received reports 
about fake encounters by BSF personnels in Kashmir 
before the issue of fake killings in Siachin; 

(c) if so. the details thereof; and 

(d) the effective steps takenlbeing taken by the 
Govemment to stop such incidents in future? 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): (a) Yes, Sir. 

(b) to (d) No incident of fake encounter by BSF 
personnel in Kashmir has been reported before the issue 
of fake killings in Siachin. The atlegation levelled In the 
newspaper by Constable Subhash Rathore after a lapse 
of 11 months of the incident, came to the notice of BSF 
authorities in July, 2004. There was no other complaint 
received in this case from any other quarter. No claim 
has been made by any local person nor there was any 
reaction in this matter from local population. As regards 
award. of gallantry medal to Comdt. for this incident, the 
same was rejected by DG, BSF on merit. However, in 
view of serious nature of the aUegations, a Court of Inquiry 
has been ordered by BSF. 

Setting up TRIFED 

2869. SHRI ANANTA NAVAK: Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) the States where the Tribal Co-operative Marketing 
Development Federation (TRIFED) have been set up; 

(b) the year from which these Federations are working; 

(c) whether the Union Government has reviewed the 
working of these Federations; and 

(d) if so, the achievements made by these federations 
during the last three years? 

THE MINISTER OF TRIBAL AFFAIRS ANO 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) The Head Office of 
TRIFED is situated in New Delhi. The organization 
operates through its network of 11 Branch OfficeslField 
Offices located at Ahmedabad, Bhopal, Bhubaneswar, 
Guwahati, Hyderabad, Jagdalpur. Jaipur, Navi Mumbai, 
New Delhi (North Cell at Preet Vihar. Complex), Ranchi 
and Bangalore. Besides TRIFED is also having an 
exclusive retail outlet called TRIBES SHOP situated at 
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9, Mahadev Road, New Delhi to promote marketing of 
tribal handicrafts. 

(b) TRIFED started Its operation eInce 6.8.1987. 

(c) The functioning of the organization has been 
reviewed by the Ministry from time to time. 

(d) Details are given in the statement enclosed. 

As a result of review of the performance of TRIFED, 
the Federation has shifted its foaa of acIiviIie8 from cIract 
trading of commodities to its basic mandate of marketing 
development of tribal products. Meanwhile the Bye-Laws 
of TRIFED were. also amended with effect from 
02.04.2003 in consonance with the New Multi State 
Cooperative Societies Act, 2002. 

2. As per the Bye-Laws, the main object of TRIFED 
is to serve the interest of its members in more than one 
State for the social and economic betterment of Its 
members by conducting its affairs in professional, 
democratic and autonomous mamer through self help 
and mutual cooperation for undertaking marketing 
development of the tribal products. Under the Bye-Laws, 
besides natural products, the tribal culture products Oks 
tri)8\ &lis and crafts haw been included 88 trbII products. 

3. Under the new role diraction, TRtFED, as a 
National Cooperative SocietylFederal CooperatIve, is to 
play basically the role of a 088fVice providerImark8I 
deveIoper". The procurement and sate of tribal products 

. continued to be looked after by the Member SocietieaI 
Organisation like Tribal Development Cooperative 
Corporations and Forest DeveloPment Corporations. 
TRIFED would render the requiaite .. rvices as provided 
in the Bye-Laws and 88 laid down in the new Multi State 
Cooperative Societies Act 2002 to such Member 
0rganiIIati0ns in the cirection of m&JkeIing development 
of such product. 

4. TRIFED has made efforts for securing foods for 
various development projects from various agenciea, like 
Development CorMIissioner (Handicrafta) (As. 26.80 IaIchI 
under Saba Sahel> Ambedkar Hastahilp Vikaa Yojana 
Scheme for 4 States and As. 11.75 Iakhs for ope'*'g of 
an ouIIet of TRIBES Shop in the Handicraft Shop at the 
IGI Airport at New Delhi), Medicinal Plants Board (As. 
20.00 lakhs towards the demonstration project for 
development of cultivation and marketing of Sated MusIl), 

Ministry of Food Processing (As. 20.00 Iakhs upgradatlon 
of the R&D facility of the proposed R&D Centre of 
TRIFED). 

5. At present, TRIFED Is pursuing the following 
projects: 

(I) Ambedkar HaaI8hIlp VIkas Yojana (AHvy) project 
for baseline survey and formation of SeN Help 
Groups of tribal artisans (under the financial 
assistance from DC (H) : As. 26.86 lakhs). 

(il) Cultivation and Marketing of Safed Musil at 
JagdaIpur under the financial 888istance from 
national MedicInal Plant Board : As. 20.00 1aIchs. 

(I) Collection and marketing of Hill broom from 
JagdaIpur (project cost - Rs. 12.12 Iakhs). 

(Ii) Installation of Dona Pattal machines at 0riI8a, 
Jagdalpur. MP (project cost - As. 4.75 lakhs). 

(Iii) Compilation of TRIFED's Trede Directory - 2004 
(projed cost - As. 16.00 lakhs). 

(Iv) Creation of TRIFEDITRIBES's website (project 
cost - Rs. 4.75 Iakha). 

(v) Training center at Jagdalpur (project cost - As. 
7.00 Iakhs). 

(vi) Collaboration with India Tourism Development 
CorporatIon for Establishing a shop at their duty 
free shop at IGI Airport, Departure Lounge. New 
Delhi (project cost - As. 11.58 Iakhs). 

6. Before the new Bye-Laws came into force, the 
Federation had undItrtaken procurement of products of 
IJi)aIs of which datal.. are given below: 

(As. in Iakha) 

FiIniII Y_ PnIcIIaIIId 

MFP W HanIc:IIftI ToIII 

3101-112 l1li.19 1113.33 25.73 1808.25 ... 30.51 188.1)8 24.41 143.11 

~ (pnMIionII) 1.111 18.30 28.20 

7. a .. kiM. TRIFED has also imparted training to 
trI»aI& in various States during last three years. 
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Gram. to Unlver8ltlea 

2870. SHRI DUSHYANT SJNGH: 
SHRI SUGRIB SINGH: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the grants sanctioned by the University Grants 
Commission (UGC) to different universities/colleges 
particularly located in backward areas in the country during 
the year 2003-04 and 2004-05 and till date; 

(b) whether the Govemment of Rajasthan had asked 
to enhance grants for the year 2004-05 to the University 
of Rajasthan; and 

(C) if 80, the steps taken by the UGC on considering 
the enhancement of allocation to Rajasthan University 
during 2004-05? 

THE MINISTER OF·STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): <a) Information is being collected and wiD be 
laid on the Table of the House. 

(b) According to the infonnatlon furnished by the 
University Grants Commission (UGC), the UGC has not 
received any such request from the Government of 
Rajasthan. 

(c) Does not arise. 

Foreign InYeatmant In SIck F.rtfllzer Un ... 

2871. SHRI BADIGA RAMAKRISHNA: WI the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether some foreign companies have desired to 
invest in the sick and ailing fertilizer companies; 

(b) if 80, the details of the requests received 80 far; 

(c) whether the proposal has been recommended by 
BIFR and lOBI; and 

(d) if so, the present status of the proposeIs and the 
time by which the proposals are likely to be cleared? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (StiRI RAM VILAS 
PASWAN): (a) No, Sir. 

(b) to (d) Do not arise. 

World Bank a.o.n for Slum. 

2872. SHRI GURUDAS KAMAT: Wdl the Minister of 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
be pleased to state: 

(a) whether the Government of Maharashtra has 
forwarded any proposal for grantlcraditlloan from the World 
Bank for slum development programme In Mumbai; 

(b) if 80, the details thereof; and 

(c) the response of the Union Government thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMARI SEWA): (a) and (b) The Government of 
Maharashtra has forwarded a propoaal for GrantlCrediV 
Loan from the World Bank for Implementing Slum 
Sanitation Programme in Mumbal to this Ministry. The 
Slum Sanitation Programme (Stage II) envisages a time 
frame upto 2010 at the cost of As. 4800 miDion, incfuding 
engineering services towards design, project management 
and physical and cost contingencies. The project aims to 
provide sustainable improvements to the sanitation 
scenario baaed on demand driven participatory approach, 
for the benefit of slum dwellers located on municipaJ, 
private and Government lands; to provide water, 
sewerage, storm water network in and around slums and 
to integrate the system with the city network and to 
pfovlde solid waste collection and dlspoaal scheme with 
the help of Community Based Organizations (CBOs) from 
amongst the slum dweUers. 

(c) The proposal is being looked into. 

ModernIution Expanalon of Iron Ore and Coal 
Mining 

2873. SHRI JUAL ORAM: WUI the Minister of STEEL 
be pleased to slate: 

(a) whether the Government has taken any steps for 
modemieatlon and expansion of iron ore and coal mining 
in the public sector steel plants; 

(b) if 80, the investments made or proposed to be 
made by eech public sector steel plants on iron ore and 
coal mining; 

(c) whether these steel plants have also negotiated 
with respective State Governments in the matter; and 
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(d) if so, the details thereof and the raaponse of the 
State Governments thereon? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEl (SHRI RAM VILAS 
PASWAN): (a) and (b) Among the public sector steel 
plants, only SAIL has captive iron ore mines while liSCO, 
a subsidiary of SAIL has captive coal mines at Chasnalla 
& Jitpul in the State of Jharkhand and Ramnagore in the 
State of West Bengal. Land acquisition tor Tasra Open 
Cast Project in Jharkhand is in the process. However, 
there Is no proposal for modernisation/expansion of these 
coal mines at present. 

SAIL has initiated action for modernisation/expansion 
01 its iron-ore mines located at BoIani, Meghahatuburu, 
Kiriburu, T aIdih & Thakurani. The Captive Mines of Bhilai 
Steel Plant (SSP) for Iron Ore at Dali-Raihara are on 
the verge of exhaustion and witlnot be in a position to 
cater to the total requirement 01 the plant beyond 2010-
11. As such SSP has identified A~ Iron Ore deposit 
inChhattisgarh and has been trying to obtain forestry 
and environmental clearance from State Govt. & Ministry 
ot Environment & Forest. The proposed investment for 
these projects are as under:-

(As. in crore) 

S.No. Name of Mine Investment (Propoaed) 

1. BoIani Expansion 25 

2. Meghahatuburu central Block 90 

3. Kiriburu SoUth Block 90 

4. T aJdih Block 170 

5. Thakurani Mines 150 

Total 525 
.. , 

SSP has invested As. 2.79 crores in exploration, 
envtronmantal studies and other enabling works at 
Rowghat. After obtaining statutory clearances, BSP 
proposes to invest about As. 1000 cront& for .opening 
the iron ore mine at Rowghat. 

(e) and (d) Forestry clearance with regard to folloWing 
mines of SAil are pending. with the State GoVeminents. 

S.No. Name of Min. Clearance Pending 
with Govt. of 

1. Bolani Expansion Orissa 

2. Taldih Block Orissa 

3. Meghahatubru Central Block Jharkhand 

Application for Prospecting License (PL) for required 
land in Thakurani Block of SAIL is pending with the Govt. 
of Orissa. A revised application for obtaining Forestry 
Clearance of entire deposit of Aowghat has been 
submitted by SSP to Govt. of Chhattisgarh. BSP has 
been in continuous touch with the Govt. of Chhattisgarh 
for early clearance of this project. 

Recruitment Centre for PMF 

2874. SHRI RAJENDER KUMAR: Win the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the Union Government has decided to 
set. up some Aecruitment Centres tor various para-military 
forces in the country; 

(b) if so, the details and the time by which these are 
likely to be set up, State-wise; 

(c) whether the Government has chalked out any 
programme for setting up the Recruitment Camp for 
recruitment of the people of Uttaranchal in the near future; 
and 

(d) if so, the details thereof? 

THE MINISTER OF. STATE IN THE MINISTAY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
to (d) Recruitment of Assistant commandants, Sub 
inspectors and Constable&in Central Police Forces is 
done through Union Public Service Commission, Staff 
Selection Commission and .the concerned forces 
respectively. There are no permanent Recruitment Centres 
for Central PolIce Forces. The Recruitment Camps/Centres 
are fixed b~' the torce on the basis of the response of 
candidates from an area and availability of infrastructure 
for conducting Physical Efficiency Test and medical 
examination etc. Annual programmes for recruitment of 
constables are drawn up by the respective forces. 

Renovation of INA Markel 

2875. SHRI K.S. RAO: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 
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<a) whether the Government is planning to renovate 
INA mar1<et of New Delhi; 

(b) if so. the details thereof; 

(c) whether any survey has been conducted in this 
regard; 

(d) if so, the details thereof; 

(e) the time frame fixed for the purpose; 

(f) whether the shopkeepers have also been consulted 
for the purpose; 

(g) if so. the views of shopkeepers and reaction of 
the Govemment thereon; and 

(h) the manner in which the funds have been 
managed for the purpose? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): <a) and (b) There is no concrete 
proposal for the redevelopment of the INA Market. 
However. based on praliminary discussions. DDA has 
been entrusted with the task of preparing a detailed 
project report for the re-development of the market. 

(c) and (d) Yes. Sir. A survey of the INA Market 
was undertaken by a team comprising the offICials of the 
Land & Development Office (1.&00). Municipal Corporation 
of Delhi (MCD). Central Public Works Department (CPWD) 
and the Directorate of Estates, in February 2004. to 
ascertain the ground situation. The survey had revealed 
unauthorised encroachments as well as unauthorised 
construction in some shops. 

(e) Since there is no concrete proposal. no lime frame 
can be fixed. 

(f) No, Sir. 

(g) Does not arise. 

(h) Does not arise. in view of reply to part (a) of the 
question. 

Hydro Power Pr0Jed8 In North Eastern RegIon 

2876. SHRI TAPIR GAO: Will the Minister of POWER 
be pleased to state: 

(a> the details of Hydro power projets formulated and 
being implemented in the North-Eastem States. particularly 
in Arunachal Pradesh; 

(b) the details of Hydro-power projects undertaken 
by NEEPCO and NHPC in the North Eastem Region 
during the last three years. tiD date; and 

(c) the measures being taken or proposed to be 
taken for the rehabilitation of affected inhabitants of these 
projects? 

THE MINISTER OF POWER (SHRI P.M. SAYEED>: 
(a> As per information available. the foHowing Central and 
State Sector hydro-electric projects are under execution! 
ifl1)lementation In North-Eastem States: 

NIme Ii \he Pnljea CapacIy (MW) Impleruallillg 
Stale 

1. Tlirial 60 NEEPCO A8sam 

2. SUnsiri I.oMIr 

3. ~ 84 MeSEB Me;I8Iaya 

4. KIbri lJIIIP 100 ASEB Assam 

(b) North Eastern Electric Power Corporation 
(NEEPCO) has commissioned Ranganadi HEP (405 MW) 
in Arunachal Pradesh during January-March. 2002 and 
Kopili HEP Stage-II (25 MW) in Assam in December. 
2003. 

NEEPCO has also undertaken to develop Tuivai HEP 
(210 MW) in Mizoram, Tipaimukh HEP (1500 MW) in 
Manipur and Kameng HEP (600 MW) in Arunachal 
Pradesh. which have been accorded Techno-Economic 
Clearance by the Central Electricity Authority (CEA). CEA 
has also cleared taking up Stage-II activities in respect 
of Ranganadi Stage-II (130 MW) and Kikrong (110 MW) 
in Arunachal Pradesh. 

National Hydroelectric Power Corporation (NHPC) has 
also undertaken to develop Siang Midde HEP (1000 MW). 
Subansiri Middle HEP (1600 MW) and SUbansiri Upper 
HEP (2000 MW) in Arunachal Pradesh. CEA has cleared 
taking up Stage-II activities for these hydro-electric 
schemes. 

(c) Rehabilitation measures are taken for resettlement 
of affected people by way of land allotment, employment. 
other compensation packages for cifferent locations in 
consultation with the respective State Govemments and 
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local repf8S8fltatives as per existing norms and guidelines 
of the Government of lndia. . 

Target for Poww Generation 

28n. SHAI ~VI PRAKASH VERMA: 
SHRI VlJOY KRISHNA: 
SHRI BRAJA KISHORE TRIPATHY: 
SHRI S.D. MANDLlK: 
SHRI ANIRUOH PRASAD AUAS SADHU 

YADAV: 

Will the Minister of POWER be pleased to state: 

(a) whether the Goverrvnent has announced the target 
(II one lakh additional megawatt in power generation in 
'Iext ten years as reported in the Rashlriya SllhBra dated 
July 18, 2004; 

(b) if so, the fadS thereof: 

(c) the funds earmarked for 1he purpose and the 
steps takenlproposed to be taken by the Government to 
achieve the target; and 

(d) the names of the States to be benefited there 
fram? 

THE MINISTER OF POWER (SHRI P.M. SAYEeo): 
(a) to (d) Yes, Sir. To eliminate 8hortage by 2012, Central 
Electricity Authority had estimated the requirement of 
additional capacity of 1,00,000 MW by 2012. Out of this, 
a capacity of 41,110 MW has been targeted for being 
set up in the 1CJ1h Plan. to benefit .. the S1ataa. 

The steps taken by the Government to realize this 
target, inIfIr-alill, include: 

• The 10th Plan capacity addition targets were 
finalized in consultation with the States and on 
the basis of identification of individual projects. 

The monitoring mechanism has been 
strengthened, The CEA has a nodal. officer for 
each project, both at the COf'IC8Ption stage as 
well as during execution. In addition, regular 
review. meetings are being organized in the 
Ministry of Power. 

• In order to make up for any shortfall in original 
targets during 10th ptan, back up projects have 
been identified in consultation with Statesl 
CPSUS. 

• Power Finance Corporation and Rural 
Electrification Corporation have mobilized 
themselves adequately to see that the execution 
of a good project Is not hal'npered due tclack 
of funds. 

• The Central Plan outlay has been increased by 
more than three times in the 10th Plan in 
comparison to the 9th Plan. 

The Tenth Plan outlay on power sector in the public 
sector has been set up at As. 270276.36 crore (Rs. 
ln05O.64 CfO'" for central sector and Rs. 93225;72 crore 
for state sector). 

financial Aseiatance to Women Victims 
for Balna Beach, Goa 

2878. SHRI SANTOSH GANGWAR: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased· to 
state: 

<a) whether any financial assistance has been 
provided to those women victims of sexual exploitation 
who were willing to go back to their reapectiveStates 
due to demolition of the Baina Beach in Goa; 

(b) if so, the details thereof; 

(c) whether the National Commission .for Women has 
conc:luctad any inquiry in connection with the problems of 
women victims of the Baina Beach; 

'(d) if so, the recommendations made by the 
Commission; 

(e) whether the Government has implemented the 
recommendations 01 the Commission;· and 

(') if so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH): (a) and (b) According to the State Govemment 
of Goa, financial assistance was offered to commercial 
sex. wort<ers who were willing to go to their respective 
Stales due to demolition at Baina Beach. However, despite 
active counselling by State Commission for women several 
times,. none was ready to accept it. 

(c) to (d) Yes, Sir. NCW visited Goa on 03,7.04. 
Their report has been received in the Directorate of 
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Women & Child Development, Goa em 10.8.04. The 
I ecommendations are as given below. 

1. The State should Immediately undertake 
l:ontidence building measures. 

2. Mechanisms should.be developed to ensure that 
the promises made by the State Govemment 
are kept, and reliefs and rehabilitation measures 
proposed by the State Government are 
implemented. 

3. Care must be taken that the beneficiaries are 
made fully and sufficiently aware of the benef.its 
and offers intended for them as the women 
victims of Child Sex Exploitation (CSE) further 
affected by the displacement from the Baina 
Beach due to, the State sponsored demolition. 

4. The intended beneficiaries. the women victims 
of Child Sex Exploitation (CSE). should be taken 
into confidence and consulted at various stages 
of the rehabilitation process. 

5. The communication channels must be structured 
in order to facilitate better dialogue and 
exchange of views, opinions, and suggestions 
between the affected persons and the State. 

6. A senior level Government officer should be 
nominated to liaison with the affected people as 
a nodal officer. 

7.Particlllar attention should be given to the 
education and development of children of the 
women v.ictims of Child Sex Exploitation (CSE) 
in order to Elliminate second generation trafficking 
and commercial sexual exploitation. 

These are under consideration by the State 
Government of Goa. 

Technical Education Quality Improvement 
Programme 

2879. SHAI ADHALRAO PATIL SHIVAJI: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
rleased to state: 

(a) .whether the Technical Education Quality 
Improvement Programme (TEQIP) has been initiated with 
Ihe foreign/World Bank assistancelloans: 

(b) if so, the details thereof and the names of States 
ill which said programmes has been initiated; 

(c) the names of coUeges in each State selected 
under the programme and the criterion thereot; 

(d) the manner in . which such funds have been 
utilised; 

(e) the guidelines framed/issued in regard to use the 
said funds; and 

(f) the manner by which it is proposed to retum the 
loan to World Bank or other foreign institutions? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (A) and (b) The Government has launched 
"Technical Education Quality Improvement Programme of 
Government of India (TEQUIP)" to improve quality of 
technical education with the assistance of World Bank. 
The total cost of the Programme for 10th Plan period is 
Rs. 1,5500 crore consisting of Central component of 
As. 350 crore and State component of As. 1200 crore. 

For implementing the above Programme, the 
International Development Association (World Bank) have 
agreed to provide credit of approximately Rs. 1250 crore 
during the 10th Plan. The Programme has been declared 
effective with effect from 12th March. 2003. 

The Programme is being implemented in two Cycles. 
In the First Cycle, six States namely Haryana, Himachal 
Pradesh, Kerala, Madhya Pradesh, Maharashtra and Uttar 
Pradesh are participating. In the Second Cycle seven 
States namely Andhra Pradesh" Gujarat, Jharkhand, 
Karnataka, Tamil Nadu, Uttaranchal and West Bengal are 
participating. 

(c) In the First Cycle, 33 State Institutions (7 Lead 
and 26 Network) and 5 Lead Centrally funded institutions 
have been selected. In the Second Cycle, 11 Centrally 
funded institutions (10 Lead and 1 Network) have been 
selected so far. List of these institutions State-wise is 
giVen in the enclosed Statement-I. 

Only the well-performing engineering institutions are 
eligible for selection under the Programme. The criteria 
adopted for the selection under the Programme is given 
in the Statement-II enclosed. 

(d) and (e) The funds are being utilized for two 
components namely (1) Institutional Development and (2) 
System Management Capacity Improvement. The main 
points of Institutional Development component are: (i) 
Promotion of Academic Excellence (ii) Networking of 
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InatiluIion8 tor QuaIily Enhancement and Reaource Sharing 
(iii) Enhancing Quality and Research of Services to 
Community and Economy and (Iv) Syat8m Management 
CapacIy Improvement at institutional level. The System 
Management Capacity Improvement at National and State 
Level are the main points of the second Programme 
component. 

(f) No interest win be charged by the Wortd Bank. 
However, service charge of 0.75% will be levied on the 
disbursed portion of the creciI. The rapaymant will be 
made over a period of 35 years which includes grace 
period of 10 years. 

Technical Education Quality Imptovement Programme 
of Government 01 India (TEOIP) 

List of selected Institutions under First Cycle 

SIIdement institutions 

MADHYA PRADESH 

1. Shri Govindram Sakseria Institute of Technology 
& Science, Indonl. Madhya Pradeah 

2. Ujjain Engineering College, Ujjaln, Madhya 
Pradesh 

3. Jabalpur Engineering College, JabaIpur, Madhya 
Pradesh 

4. Rewa Engineering, Rewa, Madhya Pradesh 

5. University Institute of Technology, Rajiv Gandhi 
Proudhyogiki VlShwavidyaIaya, Bhopal, Madhya 
Pradesh 

KERALA 

6. College of Engineerli'Ig, Trlvandrum, Kerala 

7. College of Engineering, Chengannur, Keraia 

8. Model Engineering College, Kochi, KeraIa 

9. Srea Chitra Thirunal College of Engineering, 
Trlvandrum, KeraIa 

10. MES College of Engineering, Kullipuram, KeraIa 

11. LBS CoUege of Engineering, Kaeargod, KeraIa 

UTTAR PRADESH 

12. Harcourt Buller Technological Institute, Kanpur, 
Uttar Pradesh 

13. Institute of Engineering & Technology, Lucknow. 
Uttar Pradesh 

14. Bunderlkhand Institute of Engineering & 
Technology, Lucknow, Uttar Pradesh 

15. Government Central Textile Institute, Kanpur, 
Uttar Pradesh 

16. Madan Mohan Malviya Engineering College, 
Gorakhpur, Uttar Pradesh 

17. Shri Ram Murthi Smarak College of Engineering 
& Technology, BareiIIy, Uttar Pradesh 

18. Babu Banarasi Das National Institute of 
Technology & Management, Lucknow, Uttar 
Pradesh 

19. Kamla Nehru Institute of Technology. SuHanpur, 
Uttar Pradesh 

MAHARASHTRA 

20. Government College of Engineering, Pune, 
Maharashtra 

21. Government College of Engineering. Aurangabad, 
Maharashtra 

22. KES Rajaram Babu Institute of Technology, 
Sangli, Maharashtra 

23. University Institute of Chemical Technology, 
Mumbai, Maharashtra 

24. Dr. Baba 8aheb Ambedkar Technological 
University, District ~, Maharashtra 

25. Veermata Jijabai Technical Institute, Mumbai 
Maharaahtra 

26. Walchand College of Engineering Sangli, 
Mahara&htra 

27. Yaahwantrao Chavan Conege of Engineering, 
Nagpur, Maharashtra 

28. 8hri Guru Gobind Singhjl College of Engineering 
& Technology, Nanded, Maharashtra 

29. Shri Sant Gajanan Maharaj College of 
EngIneering, Shegaon, Maharashtra 

HARYANA 

30. CR State College of Engineering, Murthal, 
Haryana 
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31. Guru Jambeshwar University, Hissar, Haryana 

32. Kurukshetra University, Kurukshetra 

33. YMCA Institute of Engineering, Faridabad, 
Haryana 

5. National Institute of Technology, Durgapur, West 
Bengal 

6. Malviya National Institute of Technology, Jaipur, 
Rajasthan 

Ust of Selected Institutions under Second Cycle 

CENTRALLY FUNDED INSTITUTIONS 

7. National Institute of Technology, Hazratbal, 
Jammu & Kashmir 

8. National Institute of Technology, Jamshedpur, 
Jharkhand 1. Maulana Azad National Institute of Technology, 

Bhopal, Madhya Pradesh 

2. National Institute of Technology, Calicut, Kerala 

3. Motilal Nehru National Institute of Technology, 
Allahabad, Uttar Pradesh 

4. Sardar Vallabhbhai National Institute of 
Technology, Surat, Gujarat 

SftltemfJnt-il 

9. National Institute of Foundry & Forge Technology 
(NIFFT), Ranchi, Jharkhand 

10. Dr. B.R. Ambedkar National Institute of 
Technology, Jalandar, Punjab 

11. National Institute of Technology, Hamirpur, 
Himachal Pradesh 

The criteria adopted for selection of institutions under TEQIP 

Status Sought by the institution : LeadlNetwork 

Part A : Willingness Declaration 

Accreditation 

(a) For inclusion in the Programme, institutions should either have accredited programmes or should have applied 
for accreditation to the NBA of the AICTE. Please give following details: 

(i) Date of application submission: _________________________ _ 

(ii) Name of courses for which accreditation applied for 1. _____________ _ 

2. _____________________ _ 

3. ______________ _ 

4. ________________ __ 

5. ___________ __ 

(iii) Status of accreditation process: ___________________________ _ 

Note: Institutions that have not applied for accreditation will not be allowed to participate in the Programme. 

(b) The Institution declares its willingness to comply with the eligibUity criteria as below: (Please write Yes or No 
as appropriate. A blank will be taken as No) 
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S.No. EIigIbIIiIy Criteria 

1. To 8.<lC8pt academic autonomy with accountability as granted 

2. To accept full financial autonomy with accountability 

3. To accept full managerial autonomy with accountability 

4. To accept full adrninistraIiva autonomy with accountabHity 

5. To participate in all 3 sub-components of the Institutional Development 
component. namely Promoting Academic Excellence. Networking. Service to 
community and economy. 

6. To increase I8COV8IY of cost of education from students 

7. To accept non-pIan funding on block gRII'lt basis (not applicable to unaided 
institutions) 

8. To establish district Corpus Fund. Staff Development Fund. Depreciation! 
Renewal Fund and Maintenance Fund from the ~ generated and savings 
and accept CentrallState guidelines for utilization of these funds 

9. To accept the results of the enunciated process for award of competitive 
grants 

10. To institute positive measures for securing participation of tacuIty and students 
in providing service to community and economy 

11. To implement the Trilal Development Plan as envisaged under the Programme 

404 

Reaponee YesINo 

N0t8: Institutions intending to be a Lead INIIuIicn wII be required to have auIonomIes .. staled abow by the lime they get selected 
under the Programme. 

Part B : Academic Attainment 

1. The table below lists parameters for judging academic attainment of applicant institutions. The given benchmarks 
values for each parameter indicata the minimum expected level of attainment. Applicant institutions are expected 
to meet or even exceed these values. 

2. Level of attainment for each parameter would be evaluated as below: 

(a) Zero marks tor attainment leu than the benchmark value 

(b) Two marks for attainment equalling the benchmark value 

(c) Three marks for exceecIng the benct.maJt< value 

(d) Zero marks for a NO answer 

(e) Two marks tor a YES answer 

3. The theoretical maximum poasiJIe SCOf8 Is 88. 

4. Applicant institutions may fall short of some benchmarks. meet some and exceed eorne. 
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S.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 
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5. To be eligible for the status of a Lead Institution. an applicant institution must score 51 or more marks. 

6. To be eligible for the status of a Network Institution. an applicant institution must score at least 34 marks. 

7. Applicant institutions scoring less than 34 rnarks will be considered ineligible for the current selection cycle. 
Such institutions rnay after improvements re-apply for eligibility In a subsequent cycle. 

8. Institutions are strongly advised to make a seH-assessment of their eligibility before submisSion of Eligibility 
Application. 

Academic Attainment Parameters Benchmark Institutional Marks 
Value Response Scored 

No. of UG programs in Engineering 6 

No. of PG Programs in Engineering 4 

Staff student ratio (based on faculty 1:15 
members in position) 

Percentage of faculty members with 20% 
Ph. D. degrees in EngIneering 

Regular professors amongst the faculty 10"10 
(As % of total faculty strength) 

Regular Asst. Professors amongst the faculty 20% 
(As % of total faculty strength) 

No. of research publications in 0.1 x N· 
Engineering in the last 3 years 

No. of titles in the Library 15000 

No. of Indian joumals in Engineering 5 per each programme 
(UG and PG)·· 

No. of International journals in 5 per each PG 

Engineering programme·· 

No. of computers (Pentium III or 1 for every 50 

better) students 

No. of Ph.Ds procIuc8d in the institution 10 

No. of sponsored research projects 10 

completed in the last three years 

Total designslfabrications (non-routine. 5 

precision accessories. etc.) in the last 
three years (Identify them) 

No. of consultancy assignments 10 

completed in the last three years 
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S.No. Academic Attainment Parameters Benchmark Institutional Marks 
Value Response Scored 

16. No. of continuing education programs 25 
(ot 3-c:Jay of duration or longer) 

17. I 
No. of faculty members who are 2 
referees of Intemational joumals? 

18. No. of faculty members who have 4 
served on national committees 

• N = Number of faculty In position. 

··It refers to total number of journals, for example, if an institution has 8 UG progranvnes and 7 PG programmes, bencIvnaIk for Indian 
journals (Criterion no. 9) wID be (8+7) x 5 = 75 journals. SlmlIarIy, benc/vnart( for Intamatlonal JoumaIs (Criterion no. 10) will be 7 x 
5 = 35 journals. 

S.No. Parameter 

1. Are any ot the conducted programs accredited? 

2. Does the institution have academic autonomy? 

3. Does the institution have managerial and 
administrative de-centraJization? 

4. Is there a scheme of "sabbatical leave- for faculty 
members? 

5. Is there a regular teacher evaluation by students? 

6. Are the faculty members given study leave (with full 
salary and allowances)? 

7. Are the faculty members sponsored to attend national 
and/or international seminars and conferences? 

Exceptional CUes 

Institutional 
Response 
(YesINo) 

Marks 
Scored 

The cases of certain institutionS offering only a few specialized courses, or of a University Department running only a 
tew courses in only one or two disciplines are exceptional, and have to be treated separatety based on the merits of 
the case. 

[Translation] 

Selection of Cities under .. Ctty Scheme 

2880. SHRI DEVIDAS PINGLE: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(8) whether the Govemment proposes to cover some 

more cities under the Centrally Sponsored Scheme for 
Infrastructure Development in Mega cities; 

(b) if so, the name of the cities; 

(c) whether the Govemnient propose to cover the 
Nasik under these projects; and 

(d) if so, the details oftha benefits being provided to 
the cities selected under the aforesaid scheme? , 
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THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NAB I AZAD): <a) to (d) Yes, Sir. It is proposed 
to expand the coverage under Centrally Sponsored 
Schemes for Infrastructurel Development in Mega Cities. 
Details of the scheme are yet to be worked out. 

[English[ 

Refund of Money by DDA 

2881. SHRIMATI D. PURANDESWARI: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether a number of complaints against Delhi 
Development Authority for not refunding eamest money 
have been ~rtEKt, and 

(b) if so, the action taken to streamline the procedure 
and ensure earty refunds to applicants? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) and (b) The information is 
being coHected and will be laid on the Table of the Sabha. 

Sale of Stolen Vehicles 

2882. DR. M. JAGANNATH: 
SHRI KINJARAPU YERRANNAlDU: 

WAI the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether a large number of cars and other vehicles 
stolen from Delhi and other cities are sent to Nepal and 
in North-Eastem States by criminals; 

(b) if so, the number of such cases reported in Delhi 
during each of the last three years and thereafter; and 

(c) the steps taken to check this menace and the 
number of persons apprehended in this regard during 
the above period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 
(a) As per available information, there have been some 
cases where vehicles stolen from different States were 
found registered at Guwahati with new registration 
numbers. 

(b) Year wise details of such cases reported In Delhi 
during the last three years and thereafter in which 
recoveries have been made are as follows: 

Year 

2001 

2002 

2003 

No. of cases 

3 

7 

5 

No. of vehicles recovered 
from Nepal and North-
Eastem States 

3 (1 Meghalaya, 2 Assam) 

7 (3 Assam, 1 Meghalaya, 
3 Arunachal Pradesh) 

5 (5 Assam) 

2004 (upto 31.7.2004) 

(c) A number of steps have been taken by Delhi 
Police to check this menace which inter-alia include setting 
up of anti-auto theft squad in every district, setting up of 
check posts aI all borders, collecting intelligence, exchange 
of information with neighbouring States, etc. A total of 
four persons have been arrested in this regard. 

Introduction of Environmental Studies In Schools 

2883. SHRI PRABODH PANDA: 
SHRI CHANDRA BHUSHAN SINGH: 
SHRI KINJARAPU YERRANNAIDU: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Supreme Court issued directions to 
various State Govemments, All India Council for Technical 
Education and Nalional Council for Teacher Education 
asking them to include environment as a subject in the 
syllabi of the institutions under their control; 

(b) if so, the details thereof along with the reaction 
of the Government thereto; 

(c) whether all the State Governments and UTs have 
since introduced the environmental studies as a 
compulsory subject in all schools, colleges and 
universities; and 

(d) if not, the reasons therefore along with the name 
of the defaulting States and UTs which do not introduce 
such subject till dale? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
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FATMi): (A) to (d) Yes Sir. The Supreme Court vide their 
order dated 18th December, 2003 had directed the 
NCERT to syllabus including the one· 'Environmental 
Studies' from Class I to XII: It also directed all States 
and other authorities to see that all educational institutions 
under their control implement respective steps taken by 
them, as reflected in their affidavits, fully starting from 
the next academic year I-iz 2004-2005. On 22.04.2004, 
the court accepted the sytlabus filed by NCERT and 
directed all .the States to respond to the reports submitted 
by the NCERT within 8 weeks. On 13.07.2004, the 
Supreme Court accepted the syllabus submitted by 
NCERT and directed that the sytlabus prepared by 
NCERT for Class I to XII shall be adopted by every 
State in their respective schools. Further, the court 
appointed NCERT as a nodal agency to monitor the 
implementation of the court's order. 

All the States/UTs and other organizations viz. NCTEI 
AICTE are bound to implement the order of the Supreme 
Court. Syllabus of· Environmental Education prepared by 
NCERT has already been circulated to all StateslUTs 
and they are making preparations for its implementation 
from the next academic session viz. 2005-2006. Most of 
the States have included the Environment Education in 
their school sytlabus. However, they will now strictly follow 
the curriculum of environment prepared by NCERT, as 
per directives of the Supreme Court. The UGC has 
circulated a 'Syllabus for Environmental Studies' to aU 
the Universities/Colleges for its compulsory implementation 
Irom the academic year 2003-2004. AICTE has already 
prepared a syllabus, which includes Environmental 
Education, which is being updated. In the hearing held 
on 07.08.2004 AICTE submitted that the said syllabus 
will be introduced from the next academic year. NCTE 
also submitted that the preparatory papers in regard to 
preparing a syllabus including the environment education 
are being processed/updated. 

Free Education to Girt Students 

2884. SHRI B. VINOO KUMAR: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
slate: 

(a) whether the Government have decided to make 
education free lor girls upto college level including 
professional courses; and 

(b) if so, the modatities of such plans and the 
instructions issued to the States and Universities in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (A) No, Sir. 

(b) Ooes not arise. 

Steel Authority of IndIa 

2885. SHRI CHANDRA SEKHAR DUBEY: Win the 
Minister of TRIBAL AFFAIRS be pleased to state: 

(a) whether SAIL has shown the improvement in its 
financial performance during the current fiscal year; 

(b) if so, the details thereof; 

(c) whether the quarterly financial results have shown 
steady progress despite steep decline in the market price 
of steel; 

(d) if so, the time by which SAIL is likely to be free 
from the debt burden; and 

(e) the total borrowings and the interest a~cumulated 
thereon so far? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) to (c) Yes Sir. Steel Authority of India 
Limited (SAIL) has shown the improvement in its financial 
performance during the current fiScal year by registering 
a net profit of Rs. 1112 crores during the first quarter in 
comparison to the net profit of Rs. 255 crores during the 
first quarter of 2003-04. 

(d) The deb! of SAIL has reduced by about Rs. 961 
crores during the first quarter of 2004-05 and borrowing 
as on 30.06.2004 has been brought down to As. n28 
crores. The debt/equity ratio reduced to 1.3 as on 
30.06.2004 from 6.5 as on 31.03.2004. Borrowings of 
SAIL consist of various components like Working Capital 
Loans from Banks, Bonds, Term Loans, Foreign Loans 
etc., which have different maturity/repayment dates and 
this is an ongoing process in dynamic organisation. 

(e) The total borrowings and interest as on 
30.06.2004 were Rs. n28 crores and As. 191 crores 
respectively. 

contlmilng . Education Scheme 

2886. SHRI SUGRIB SINGH: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 
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(a) whether the Govemment has received proposals 
from Slate Govemments for approval under the continuing 
education scheme, State-wise particularly for the 
Dhenkanal, Ganjam, Jharsuguda, Keonjhar, Malkangiri and 
Sambalpur district of Orissa; 

(b) if so, whether the necessary approval has been 
accorded in the mader; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (A) Yes, Sir. 

(b) and (c) Approval of Continuing Education Projects 
are made after final settlement of Total LiteracylPost 
Literacy Project accounts and commitment of State 
Government is received for State share as per Scheme 
parameters. 

Approval has not been accorded in respect of 
Dhenkanal, Ganjam, Jharsugucia, Keonjhar, Malkangiri and 
Sambalpur district of Orissa as final settlement of accounts 
of Total LiteracylPost Literacy projects sanctioned to these 
districts has not been done. 

Subsidy on CAN Fertilizer 

2887. SHRIMATI PRATIBHA SINGH: Will the Minister 
of TRIBAL AFFAIRS be pleased to state: 

(a) whether the Govemment has stopped subsidy on 
Calcium Ammonia Nitrate (CAN) fertilizer which is useful 
for fruits; 

(b) if so, the details thereof and reasons therefor; 

(c) whether the Govemment has received request 
from State Govemment of Himachal Pradesh to restart 
the subsidy on CAN fertilizers; 

(d) if so, the details in this regard; and 

(e) the time by which a final decision is likely to be 
taken by the Govemment in this regard? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) and (b) After the decontrol of Calcium 
Ammonium Nitrate (CAN) w.e.f. 10.06.94 no subsidy is 
being paid on CAN. 

(c) to (e) No Sir. However, a reference has been 
received from tile Govemment of Himachal Pradesh that 
in case Govemment has taken any decision' to stop 
production of CAN in National Fertilizers Limited Nanga! 
the same may be reviewed immediately as the CAN is 
a useful fertilizers 'or fruits. At present there is no proposal 
under consideration of Govemment to extend subsidy on 
CAN. 

HIgh Risk Warct In TIhar .... 1 

2888. SHRI ANANDRAO V. ADSUL: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether there is no high risk ward in the Tihar 
Jail under the Central Government for dangerous 
prisoners; 

(b) if so, the reasons therefor; 

(c) whether there is any proposal to construct high 
risk ward in each jail; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor and the steps taken! 
being taken by the Govemment to protect the general 
prisoners from the dangerous prisoners? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 
(a) to (e) Prison being a State subject under List II of VII 
Schedule of the Constitution 0' India, the jails located in 
different States function under the respective State 
Govemments. 

The jails located in Union Territories of Pondicherry, 
Lakshadweep, Dadra and Nagar Haveli and Daman and 
Diu do not have any high risk wards in them. Due to low 
rate of crime and absence of dangerous prisoners, there 
is at present no proposal to construct high risk wards in 
the jails located in these Union Territories. The position 
regarding jails of the remaining Union Territories is as 
indicated below: 

Union Territory of Chandigarh-Although there is no 
speciaUy constructed high risk ward in the Model Jail of 
Chandigarh, one ward has been designated as high 
security ward for dangerous prisoners. There is a proposal 
to construct a high security ward in the Chandigarh Jail. 

Union Territory of Andaman and Nicobar Islands-
The Port Blair Jail has a high risk ward. However, there 
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is no hardcore/dangerous prisoners lodged in the ward 
at present. There is no proposal to constnJct any other 
high risk ward in the Port Blair Jail. 

Union Territory of the National capital T erriIory of 
Delhi-:-THiar Jail Complex has five high risk WIII'da--«Ie 
each in Jail Nos. one to five. There Is a proposaf to 
construct one high risk ward in Jail No. six which Is 
presently being utilized for women prisoners. There is no 
proposal at present to construct a high risk ward in Jail 
No. seven which is being utilized to keep low security 
prisoners. 

For protection of general prisoners, dangerous 
prisoners are segt9ted and kept in high risk wards; 
their movement is restricted to the high risk warda only; 
they are permitted to keep only immediate personal 
effects; special care is taken during their movement from 
high risk ward to any other place; their movements are 
intimated in advance to the jail authorities; and no other 
prisoner is allowed to enter the high security wards for 
any work. 

Development of DeIhl ... World C .... CIty 

2889. SHRI PARSURAM MAJHI: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether the Union Government proposes to make 
Delhi a wortd class city; 

(b) if so, the various developmental measures that 
are on the card to achieve the above objectives; and 

(c) the amount of investment involved therein? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHUlAM NABI AZAD): (a> and (b) Development in Delhi 
is envisaged in a planned manner as laid down in the 
Master Plan notified from time to time. The Government 
has also Issued guidelines to the Deihl Development 
Authority for forrnulationg draft Master Plan for Delhi, 2021. 
These guidelines envisage optimum planned development 
of Delhi with requisite infrastructure and services in ptace. 
These also indicate major initiatives to be taken for 
appropriate development of Delhi in consonance with the 
requisites of modem living and acceptable envIrcnmentaJ 
parameters. This includes matters pertaining to land 
assembly, mixed land use, redevelopment ·of built up 
areas, suitable incorporating of unauthorised colonies in 
the planning process, a judicious mix of relocation and 

In-situ development of slums, development of high quality 
inffasbuc:ture, services, Integrated Traneport System 1inked 
with the prescribed land uses, development of high tech 
and non-polluting Industries and making Deihl, an 
International Centre for Higher Education, convention' and 
sports, etc. The Municipal Corporation of Delhi (MCD) is 
also to provide efficient sanitation services with modem 
methods of collection, transportation and disposal of solid 
waste. 

(c) The DDA has reported that Is it not possible to 
give Indication of the amount of Investment involved at 
this stage. 

Vacancies In M.C.D. Schools 

2890. SHRI VIJOY KRISHNA: WRithe MinIster of 
HOME AFFAIRS be pleased to state: 

(a) whather the Delhi High Court has pulled up MCO 
for not tiDIng up vacancies in their schools; 

(b) if so, the details thereof; 

(e) the steps taken to flU up the vacancies; and 

(d) the time by which these vacancies will be filled 
up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 
(a) and (b) The High Court of Deihl In Civil Contempt 
Petition No. 370 of 2003 in Writ Petition (Civil) No. 1811 
of 2001 tilled Social Jurist l1li. T.T. Joeeph, Chall'l'Mn, 
Delhi Subordinate Service Selection Board and Others 
had, inter alia, directed the Municipal Corporation of Delhi 
and the Govemment of National Capital Territory of Deihl 
on 11th May 2004 to file a status report regarding the 
vacancIe8 of teachers as on 1st July, 2004. In compliance 
of the aforesaid direction, the Municipal Corporation of 
DelhI filed a status report befora the High Court of DelhI 
on 22nd July, 2004. 

(c) The Municipal Corporation of Delhi had sent 
requisitions to the Deihl Subordinate Staff Selection Board 
on 6th May, 2002 and 3rd December, 2004 for fining up 
3670 vacant posts of teachers in various schools of the 
Municipal Corporation of Delhi. In response to these 
requisitions, the Delhi Subordinate Staff Selection Board 
has so far intimated the names of 1915 selected 
candidates. The process of appointment of the selected 
candidates after completion of necessary formalities like 
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medical examination and verification of character and 
antecedents is in progress. In addition, the Municipal 
Corporation of Delhi have also re-engaged approximately 
2500 teachers on contract basis. 

(d) The time by which all the vacancies of teachers 
will be filled up depends, inter alia, on adequate number 
of selected candidates being nominated by the Delhi 
Subordinate Staff Selection Board and completion of 
necessary formalities like medical examination and 
verfflcatlon of character and antecedents of selected 
candidates. 

Development Projecta 

2891. SHRI M.K. SUBBA: Wdl the Minister of TRIBAL 
AFFAIRS be pleased to refer to the reply givan to 
Unstarred Question No. 3044 dated December 23, 2003 
and state: 

(a) the road construction and other works undertaken 
under the economic package including employment of 
misguided youth of the North Eastem region and the 
progress made therein; 

(b) the progress made in the implementation of the 
contemplated 23 MW Thermal Power Project alongwith 
its cost and the areas to be catered thereby; and 

(c) the progress made in respect of different other 
projects contemplated under the package? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) to (c) Information 
has been sought from the concerned Ministrlesl 
Departments and will be placed on the Table of the 
House. 

ReaponalbJlltlea of Sub-Dlvlalonal Maglatrate of 
Deihl 

2892. SHRI PRABHUNATH SINGH: Win the Minister 
of HOME AFFAIRS be pleased to state: 

(a) the duties and responsibilities of Sub-Divisional 
Magistrates of Deihl; 

(b) the details of the powers conferred upon them 
under various Acts and laws; 

(c) whether any action can be initiated against a 
SDM for pronouncing a wrong decision in a court case 
pending before him knowingly; and 

(d) if so, under which provisions of law? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 
(a) and (b) The Sub-Divisional Magistrates of the 
Govemment of National Capital Territory of Delhi have 
been assigned duties and responsibilities and conferred 
powers under various ActsIRules as indicated below: 

(i) Assistant Collector 1st Class under the Punjab 
Land Revenue act, 1997; 

(iI) Assistant Collector under the Uttar Pradesh Land 
Revenue Act, 1901; 

(iii) Assistant Collector 1st Class and Revenue 
Assistant under the Delhi Land Revenue Act, 
1954; 

(iv) Collector \Jnder ttle Northem India Canal and 
Drainage Act, 1873; 

(v) Assistant Collector under the Delhi Land Reforms 
Act, 1954; 

(vi) Settlement Officers (Consolidation) under the 
East Punjab Holding (Consolidation and 
Prevention of Fragmentation) Act, 1948; 

(vii) Competent Authority under the Deihl Land 
Holding (Ceiling) Act, 1960; 

(viii) StaMory Powers of Executive Magistrate under 
Sections 107, 109, 110, 133, 145, 174 and 176 
of Criminal Penal Code; 

(Ix) Powers of Collector under the Indian Stamps 
Act, 1899; 

(x) Powers under the Mines and Minerals Act, 1957; 

(xi) Powers of Registrar of Marriages under the 
Hindu Marriage Act, 1955 and the Special 
Marriage Act, 1954; 

(xii) Powers under the Household Electrical Appliance 
(Quality Control) Order, 1987; 

(xiii) Powers to enforce the Oil Pressure Store 
(Quality Control) Order, 1987; 

(xiv) Powers under the General Service Electric 
Lamps (Quality Control) Order, 1989; 

(xv) Powers under Cable Television Networks 
(Regulation) Act, 1955; 
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(xvi) Powers under the Motor Vehicles Act. 1988 for 
impounding of vehicles; 

(xvii) Powers under the Delhi Prohibition of Smoking 
and Non-Smoking Health Protection Act, 1996; 

(xviii) Local Health Authority under Prevention of Food 
Adulteration Act, 1954; 

(xix) Powers under the Noise Pollution (Regulation & 
Control) Rules, 2000; and 

(xx) Powers under the Child labour Act, 1986. 

(c) and (d) An appeal can be filedlmoved before the 
next higher authority/Court against the decision 
pronounced by a Sub-Divisional Magistrate. 

DeIhl Land Reforms Act, 1954 

2893. SHRI RAGHUNATH JHA: Will the Minister of 
URBAN DEVELOPMENT be pleased to refer to the reply 
given to usa. No. 236 and 3642 dated November 30, 
1999 and April 16, 2002 respectively and state: 

(a) whether the provisions of Delhi land Reforms 
(DLA) Act, 1954 enacted by the legislative cannot be 
amended/superceded by issuing an administrative order/ 
instructions/guidelines; 

(b) if so, the details thereof; 

ec) whether a Bhoomidar or Aasami is not entitled to 
use his agricultural holding or part thereof for other than 
agricultural purposes unless permission for industrial 
purposes is accorded as per the proVISIOns contained 
under Section 23 of the DLR Act, 1954; 

(d) if so, the reasons for granting permissionllicense 
for running 'motel' in Delhi on agricultural land, without 
invoking the provisions of SectIon 23 of the DLR Act, 
1954; and 

(e) the corrective steps the Government proposes to 
take in the matter? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAO): (a) to (e) The Delhi land Reforms 
Act, 1954 Section 23 provides that a Bhoomldar shall 
not be, as Agriculturist entitled to use his holding or part 
thereof for industrial purposes or other purposes which 

are not covered under Section 22 of the said Act f .•• for 
purposes other than that connected with agricultural 
horticulture of animal husbandry which includes pisciculture 
and poultry farms. However, Delhi Development (DO) Act, 
1957 Section 53 clarifies that the provisions of the said 
Act and the Rules and Regulations made thereunder shall 
have effect notwithstanding anything inconsistent therewith 
corrtained in any other law. The Master Plan of Delhi 
2001 framed under DO Act, defines motels as "permissible 
facility within the National Capital Territory of Delhi 
specially to cater to proper lodging, rest and recreation 
and related activities of the traveller by roaer. This matter 
was also considered by the High Court of Delhi in CWP 
No. 2435 of 2004 wherein the Delhi High Court in its 
order dated 13.4.2004 has upheld such use in view of 
provisions of SectIon 53(3) of DO Act. 

international Higher Education Policy 

2894. SHRI ADHIR CHOWDHARY: 
SHRI UDAY SINGH: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether University Grants Commission has 
prepared an 'International Higher Education Policy of India; 

(b) H so, the details thereof; 

(c) whether the Government is aware that a number 
of students leave the country for various international 
~~Mf~h~Mred~n~ryYNr, 

(d) H so, the facts thereof; and 

(e) the extent to which the formulation of an 
international higher education policy would check such 
trend? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (A) No, Sir. 

(b) Does not arise. 

(c) and (d) No such centralized database is 
maintained In respect of students leaving the country for 
various international destinations for higMr education. 

(e) Does not arise. 
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Clearance to Power Protects 

2895. SHRI BADIGA RAMAKRISHNA: 
SHRI TAPIR GAO: 
SHRI ALOK KUMAR MEHTA: 
SHRI AVTAR SINGH BHADANA: 
SHRI D.V. SADANANDA GOWDA: 
SHRI P. KARUNAKARAN: 
SHRI AJOY CHAKRABORTY: 
SHRI TATHAGATA SATPATHY: 
SHRI SURENDRA PRAKASH GOYAL: 
YOGI ADITYA NATH: 
SHRI HARIBHAU RATHOD: 
SHRI JASHUBHAI DHANABHAI BARAD: 
SHAI GIRIDHAR GAMANG: 

Will the Minister of POWER be pleased to state: 

(a) the number of proposals for setting up of Hydro 
electric, thermal, gas based and nuclear power projects 
or seeking additional technical assistance (TA Loan) 
received by the Government from various States during 
the Ninth and Tenth Plan period so far, State-wise; 

(b) the status of each of the proposal as on date 
and the expenditure incurred thereon so far during the 
above period project-wise and State-wise indicating the 
reasons for delay in cases of the projects which are 
running behind schedule; 

(c) the total expenditure involved, cost escalation and 
time over run of these projects, separately; 

(d) the number of such projects which are proposed 
to be cleared during the Tenth Plan, State-wise along 
with the time schedule of their completion; and 

(e) the power generation capacity of each project 
and the measures being taken for timely completion of 
these projects? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) to (e) The information is being collected and will be 
laid on the Table of House. 

CeIling on Export of Chrome Ore 

2896. SHRI JUAL ORAM: Win the Minister of TRIBAL 
AFFAIRS be pleased to state: 

(a) whether the proposal to revise the ceiling on 
export of chrome ore is under consideration of the 
Government; 

(b) if so, the details thereof; and 

(c) the steps initiated in that direction so far? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) There is no proposal under consideration 
of the Government to revise the ceiling on export of 
chrome ore. 

(b) and (cl Does not arise. 

[Translation) 

Crime Against Women 

2897. SHRI RAVI PRAKASH VERMA: 
SHRIMATI NEETA PATERIYA: 
DR. SHAFIQUR RAHMAN BARQ: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the incidents of sexual exploitation of 
women and minor girls have been on the rise during the 
last six months in the country; 

(b) if so, the details thereof, State-wise; 

(c) whether various women's organisations have 
reque.sted the Central Government and the State 
Governments to enact a stringent legislation to deal with 
the criminals and to check such crimes; 

(d) if so, the details thereof; 

(e) the reaction of the Government thereto; and 

(1) the time by which such legislation is likely to be 
enacted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 
(a) to (1) The information is being collected and will be 
laid on the Table of the House. 

[English} 

Review of NCES Programmes 

2898. SHRI ADHALRAO PATIL SHIVAJI: Will the 
Minister of NON-CONVENTIONAL ENERGY SOURCES 
be pleased to state: 
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(a) whether the Government has been undertaking 
periodic review of the progress of various programmesl 
schemes being implemented under the Non-c:onventional 
energy programme in the country; 

THE MINISTER STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTTEMWAR): (a) Yes, Sir. 

(b) if so, the details thereof in terms of 1argat set 
and achieved during the Ninth Plan and first two years 
of Tenth Plan under the&e programmes in each State; 

(b) State-wlse, physical and financial achievements 
under varioue Non-conventtona energy prog.mml88 during 
the 9th Plan (1997-2002) and the first two years of the 
10th Plan (2002-2004) are given in the Statement-I, " 
and III enclosed. (e) whether inspite of enough potential in generating 

power through these programmes/schemes the 
expenditure incurred thereon have been too low; (c) No, Sir. 

(d) if so, the f-=ts thereof aIongwith the reasons 
therefor; and 

(d) Does not arise. 

(e) the steps taken by the Government to ensure 
adequate allocation of funds for effective implementation 
of these programmaaIschemes? 

(e) Adequate allocation of funda 18 eneured through 
development of appropriate programmes for harnessing 
non-convantlonal energy aourcea that are aligned with 
national development priorities, policies and goals. 

1. 

2. 

3. 

4. 

s. 

•• 
7. 
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9. 

10. 

11. 

12. 

13. 

14. 

15. 

Stale-wU;e physical achievements under various programmes durintJ 9th Plan (1997-98 to 2001-(2) 

WnI SPY SII' ... ... .... IIIagII CIfIIII..- SPY WnI ... SiIr SiIr PIIIIiMIIIII: 
,..,.. ,.. GIIIIIII _ ., adII PuIpI ... ..... CoaIIII IS II.S II. pp 

2 3 4 5 • 7 • I 10 11 12 13 14 15 11 17 II 1. 

31.31 215JO 8UD 10 mI.IIO 8.211 101111 10.10 62D3 2 l2.DO 1011 • 411 Z1II2I 3.DO 

o o 0.110 31 II .. ani 0.110 

O.DO 0.00 D.IIO 0.110 100.110 O.DO 712 2.DO OJII o o 0.110 o 1573 318 O.DO 

0.110 0.110 0.lI1 0.110 0.00 0.110 3211 0.110 019 31 t2 0..00 0 108 771 aa OAIO 

o 0.00 208 38 211 443 0.00 

211.10 om 0.110 UII I175.l1O 2.45 4BI 42.011 4.10 8 f11 0.00 25483 312 251. .. 0..00 

0.110 0. 0.110 O.DO 0. om 1187 0.110 2J8 100 0 0.00 1127 531 11187 ZI825 0.110 

OJIO 0.11 31.43 0.110 0.11 0.110 _ 0. U5 5 0 0.110 3121 815 JIM 12117 0. 

0.11 O.DO 12.11 O.DO 0. 0.110 o 0. 1.16 2 D 0.00 0 30 175& 64T! 40. 

I2..ID 30.110 41.10 74.10 3170.00 ,. 98057 5.11 2.55 2114 17 e.ao 0 318 415& 7034 1.110 

OJIO 25.110 Zi.110 O.DO... 0.110 1325 _ 1.12 472 36 • .11 0 122 7133 11118 40. 

l3.DO too. 2.41 S.II 1000.110 2.70.. 5.11 4.Dl 57 o 0.00 15271 305 17 2211 0.11 

lUI 15.00 31.71 15.50 t3IIOJIO 1.90.. 15tOO 5.87 50 22 54.31 1258 374 140 _ 0.110 

0.lI0 OJIO O.DO 0..00 OJIO O.DO ~ O.DO ~ 11 o O.DO 0 1. 8511 3111 O.DO 

0. D.IIO 0. O.DO 0..00 O.DO :DI 4. 0. 5 OJIO 2DO 5 310 mil 3.DO 



11. 

17. 

18. 

1 •. 

2D. 

21. 

22. 

23. 

24. 

25. 

21. 

27. 

21. 

28. 

30. 

31. 

32. 

33. 

35. 

36. 

2 

SRAVANA 26, 1926 (Saka) 426 

3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 18 

~ ~ W ~ ~ ~ _ ~ ~ 4 o 0.00 0 82 385 5252 0.00 

0.00 0.00 18.00 0.00 0.00 0.00 778 10.00 0.28 o o 0.00 0 0 135 85 0.00 

0.00 0.00 0.00 0.00 20.00 0.00 48224 11.00 7 J3 2 o 0.00 531 3588 2430 5156 3.GO 

0.00 100.00 8.30 2.GO 4G.OO 0.75 21128 21~ 2.82 m o 0.00 1383 18011 2520 13813 38.00 

~ ~ ~ ~ ~ ~ ~ 0.00 ~ o o 0.00 34 279 &24 0.00 

181.30 60.00 2.10 51.50 _.80 023 8017 l5.GO 3.75 'IJI1 32 24.50 0 311 • I0I07 10.00 

0.00 0.00 0.00 OJ» 1000.00 0.00 815 0.00 0.44 o o 0.00 40 512 1440 171!11O 0.00 

0.00 IOO.GO 9.10 40.00 l32OJO 1.00 49249 &.00 1.79 1411 o 0.00 11855 638 45557 40572 0.00 

1.10 75.00 0.00 0,11 27l5.GO 0.00 8&511 38.00 13.57 3 o 0.00 &2 534 24IlO8 1542 240.00 

o 2 ~ 0 43 15 53& 0.00 

0.00 0.00 0.00 0.00 0.00 0.00 o 0.00 0.00 7 a 0.00 185 0 275 tf75 0.00 

~ 0.00 0.00 0.00 0.00 0.00 4 0.00 0.03 o o 0.00 0 0 0 00.00 

0.00 0.00 0.00 0.00 0.00 0.00 o 0.00 0.00 o 0.00 0 o 0.00 

0.00 0.00 0.00 0.00 0.00 0.00 o 21.00 D.06 42 o 0.00 185 0 375 2184 10.0 

0.00 4OG.OO 0.00 0.00 0.00 0.00 0 0.00 0.00 o o ~ 0 211 13 8053 0.00 

0.00 0.00 0.00 0.00 0.00 0.00 0 0.00 0.21 7 o 5.00 14 0 0 422 0.00 

o 0.00 0 383 1157 848 0.00 

0.00 0.00 0.00 0.00 0.00 0.00 o 0.00 0.00 o 0.00 0 o 0.0 

0.00 0.00 0.00 0.00 0.00 0.00 CM 15.00 0.00 o 0.00 0 0 2000 _ 0.00 

0.00 0.00 0.00 0.00 0.00 0.00 210082 811.00 22.21 o o 0.00 12488 0 476 18825 0.00 

'12&.50 1210.00 259.16 2lUI 28685.00 19.23 82lI84I 1791.00 U 2552 548 115.10 82315 13228 155118 2II1II84 41U11 

1BPaP6IIP .. ~ .... BiDgaB PI..: as .. IIrIII LJ;itV 8y11am; ItS II Hen ~ s,.aam; 
Sf .. SaIIr LIIIIIII8 : PP = Power PIanIs; S1'V .. Solar PhaIIMIIItic, SHP .. SmII Hydro Power, MW • Mega Wall; kWp .. IdIOIIIII peak 

!l 
No. 

1. 

2. 

State-wise physical achievements under various programmes during 10th Plan (2002-04) 

IIiagIs IIIImdI _ SPV WIllI' I'IIItIiIII .. 
PIn EI&dicIIkIn,..... WIIId lit! GInaIIcn SI.S Il.S SL 
(Neil.) (NoL) (NoL) (NoI.) (IIW) HoI. 

10 

6 30 4 o 213 213 4445 

484 10 o o o o o o 

pp 
(KIp) 

11 12 14 1& 

o 6.2 13.55 86.55 

o o 0.4 o 

18 11 

o 10.15 a 
o o o 



427 

3-

4. 

5. 

6. 

7. 

6. 

I. 

10. 

It 

12. 

13. 

14-

15. 

16. 

17. 

16. 

19. 

211. 

21. 

22-

23. 

~. 

25-

26-

27. 

28. 

21. 

31. 

31. 

32-

33. 

MIIn -QDIIIIgIdI 

Gal 

~ 

HIIJIIII 
..... PIIdIIh 

....... &KIIII* ......., 
ICImIIIIIa .... 
.... PIIIIIIb ......... 
....... .... -......, 
OI1lIa ,... 
RIjIsIIII 

SIdim 

T ... ,..., 

T"'" 
UIIr PradIItI 

UIIrnIIIII 

WIll...., 
,...,&~ 

atnIgIIII 

DIdar • NIp HMI 

0..& Diu 

Deli 

5lI8 

24411 -t53 

15116 -

4 

38 

o 

182 

o 
o 
o 

o 
12 

9 

o 
41 

.354 

582 0 0 

11 10 22 

lIS 0 0 

43157 0 IE 

2OJ8S 0 108 

24112 0 12 

m37 

151 

1112 

4211 

sm 
21233 

7353 

315 

1374 ., 
&75 

243S1 

2BlD 

38110 

o 
o 
o 
o 
o 

o 
o 
o 
o 

o 
18 

o 
o 
o 
o 
4 

III 

150 

5SI 

o 
o 
o 
o 
o 

• 
o 

14 

5 

o 
2 

156 

30 

o 
79 

25 

28 

14 

o 
o 
o 
o 
o 

AUGUST 17, 2004 

o 
o 
o 
o 

165 

o 
o 
o 
o 
2 

o 
o 

o 
o 
o 

31.3 

D 

o 

o 
o 

&10 

o 
1211 

o 

10 

4IiO 0 

o 0 

318 2344 

o 0 

1200 0 

o 0 

o 175 1100 

D 0 2111 

DOD 

o 144 1171 

o 27S ., 

o 0 0 

o 1St.III 

o 0 

,. 
o 
o 
o 
o 

SF 

100 

78 

104 

o 
o 
o 
o 

o 
o 
o 
o 
o 
o 
3 

o 
o 
o 
o 

o 
o 
o 
o 
o 
o 
o 
4 

o 
o 
o 
o 
o 
o 
o 
o 

D 

o 
o 
o 
o 
o 
o 

10 

o 
o 
o 
o 

18 

o 
o 
o 
o 
o 

25 

o 
o 

200 

o 
o 
o 
o 
o 
o 
o 

251 175 

3511 !III 

I40Il 0 
_ 0 

o ..,. 
D _ 

o 0 

o 0 

174 0 

o D 

o 0 

o 0 

o 0 

o 0 

11 12 

4.5 0 0.11 

o 0 

o 0 

o 0 

o 15.125 

o 0 

5J 

o 
o 

14.4 

o 
o 
o 

o 10.2 

o 9 

o 0 

I. " 

o 0 

o 0 

o SOD 

o 0 

o 15110 

o 0 

o 
o 
o 

9 140.58 58.03 51.78 

o 
o 
o 

o 
o 

o 
o 
o 

o 
o 

o 15.1 

o 0 

o 8.25 3.75 

o 0 0.7& 

o 
o 
o 

o D.II1 

o D.al 

o 0.0& 

o 0 

o 0 

o 11iU8 

o 0 

o 5IM.II15 

o 0 

30 0 

o 0 

110 0 

o 0 

o 0 

o 0 

o 0 

o 0 

6 

5.2 

o 
3 

2.5 

o 
o 

14.3 

3 

o 
o 
o 
o 
o 

o 

e 
o 
o 0 

o • 
00 

o 0 

10 0 

7.8 0 

o 0 

44.5 100 

o 0 

12.5 1015 

o 0 
o _ 

o 0 

o 0 

o 0 

o 0 

o 0 

o 
o 
o 
o 

OJ 

C 

o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 

US 

C 

7 

o 
C 

o 
o 
o 
o 
o 

17 

D 

o 
o 
o 
D 

o 
D 

o 
o 
o 
o 
D 

o 
o 
o 
o 
8 

o 
200 

o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 



429 Wriff8n AnBW8t8 SRAVANA 26, 1926 (Saka) to Questions 430 

3 10 11 12 14 15 16 17 

34. LaIcIhwIdaep 0 0 0 0 0 0 0 0 0 0 0 0 0 0 250 

35. PondicheIIy 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 

36. 0IheIs 0 0 0 0 0 0 1400 1798 0 0 0 0 0 0 0 

Tall! 112113 1133 1914 175 220.36 2«JO ClOD 13197 153.5 856.55 164.72 232.13 8915 19.4 500 

SLS • IIIaIt Lq1Ii1g ~; II.S = Harne ~ SWIIIm; 
SI • SaI1Ir LnIII ; PP • Power PIIIIIa; fI'V .. SaIIIr PhaIIMIIIIIc, SIF .. SI11II H,ao Powar, 1M .. Mega WIll; kWp = IIIoIaII peak 

StalemMt-m 2 3 4 

State-wise financJsJ assistance provided under various 
non-conwntionBl energy programmes during 9th and 17. Meghlaya 6.2 6.37 

10th Plan 
18. Mizoram 34.0 5.30 

St. ~ 9IhPlan 101h Plan 19. Nagaland 40.0 3.08 
No. As. (In cnn) As. (II cnn) 

20. Orissa 32.4 8.02 
2 3 4 

21. Punjab 21.4 30.40 

1. Andhra Pradesh 81.0 36.16 22. Rajasthan 23.7 13.82 

2. Arunachal PI8de8h 25.3 22.92 23. Sikkim 8.5 16.08 

3. Assam 6.0 4.18 24. Tamil Nadu 76.2 11.36 

4. Bihar 7.8 0.21 25. Tripura 65.9 15.74 ., 
5. Chhattisgarh 0.6 15.43 26. Uttar Pradesh 11.1 39.03 

6. Goa 29.7 0.76 27. UttranchaJ 0.5 21.31 

7. Gujarat 16.7 11.53 28. West Bengal 0.00 51.00 

8. Haryana 28.3 13.27 29. Andarnan & Nicobar 0.1 6.28 

9. Himachal Pradesh 8.8 12.58 30. Chandigarh 3.6 0.36 

10. Jammu & Kashmir 56.3 11.32 31. Dadar & Nagar Haveli 10.4 0.00 

11. Jharkhand 24.2 13.24 32. Daman & Diu 0.6 0.00 

12. Karnataka 40.9 31.91 33. Delhi 10.8 4.02 

13. K.rata 51.7 4.00 34. Lakshwadeep 0.1 9.36 

14. Madhya Pradesh 5.2 8.15 35. Pondicherry 1.4 0.63 

15. Maharashtra 4.8 4';.76 
36. Others 148.2 54.68 

16. Manipur 21.4 10.25 
508.47 Total 903.7 
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[Translation] 

Construction of Additional Hostele In Mahareehtra 

2899. SHRI DEVIDAS PINGLE: Wi" the Minister of 
TRIBAL AFFAIRS be pleased to &tate: 

(a) whether the number of hostels constructed under 
the centrally sponsored scheme for the students of the 
Scheduled Tribes in the tribal majority areas of the country 
especially in Maharashtra is inadequate; 

(b) if so, whether the Union Govemment propose to 
construct additional hostels and provide batter facility to 
fulfill the demands; and 

(c) if so, the steps proposed to be taken in this 
reg;ud during 2004-05? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) The proposals 
seeking central assistance for construction of Boys/Girts 
hostels, for the ST students are initiated by the concerned 
State Govts. themselves depending on their needs. This 
holds good for the State Govt. of Maharashtra also. 
Maharashtra Govt. had last year sent a proposal seeking 
financial assistance for construction of 36 hostels. But 
this proposaJ did not conform to the provisions of the 
scheme and hence was not agreed to. 

.. (b) and (c) During the current fmancial year if a 
proposal complete in all respects is received from State 
Govt. of Maharashtra, it would be considered, subject to 
availabHity of funds. 

[English] 

Corruption In YCD 

2900. SHRI KAILASH MEGHWAL: 
SHRI NAKUL DAS RAt: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) the total number of counsellors of MCD arrested 
by the CBI on the charges of corruption, bribe etc. during 
the last three years and thereafler; 

(b) whether CBI has filed charge sheela against such 
persons; 

(c) H so, the details thereof; 

(d) whether CVC has suggested some reforms to 
curb the corruption in MCD; and 

(e) if so, the details thereof end action taken by the 
Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 
(a) to (c) The Central Bureau of Investigation has arrested 
three Counsellors of Municipal Corporation of Delhi, inter 
alia, on the charges of corruption and bribery during the 
last three years. The charge sheet against one of the 
aforesaid three Counsellors has been filed in the court of 
Special Judge, Patiala House Courts, New Delhi on 11th 
August. 2004. The fining of charge sheets against the 
remaining two CounseHors depends on completion of the 
investigation into the cases registered against them. 

(d) to (e) Municipal Corporation of Delhi has, in 
pursuance of the suggestions given by the Central 
Vigilance Commission in various meetings held with its 
officers, inter alia, taken a number of steps to eradcale 
corruption in the Corporation which Include: 

(I) Setting-up of Consumer Care CentrealCitizens 
Service Bureau in all the zones; 

(ii) Provision of intemet facilities to all Divisional 
Officers for uploading tender documentslforms 
themselves on the website of the Corporation, 
namely, www.mcdonline.gov.in.NlTs; 

(iii) Issue of directions to Zonal Authorities and 
Heads of Departments to carry out detailed 
videography of public land freed from 
enroachments; 

'(iv) Preparation of details of officers responsible for 
protection of Corporation's land so as to fix 
responsibility in case the public land is 
encroached upon; and 

(v) Identification of sensitive areas, taking strict 
disciplinary actions against delinquent officials 
and submission of periodic status reports In this 
regard to the Central Vigilance Commission. 

C8pacIty Utlilution of MFL, Chenn.' 

2901. SHRI S.K. KHARVENTHAN: Will the Minister 
of TRIBAL AFFAIRS· be pleased to stale: 



433 Written AnswelS SRAVANA 26, 1926 (Saka) to Questions 434 

(a) whether the production of urea, ammonia and 
other fertilizers in the Madras Fertilizers Limited Chennai 
is very much less as compare to its capacity; 

(b) if so, the reasons therefore; and 

(c) the steps taken by the Govemment to increase 
the capacity utilization of Madras Fertilizer Limited? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) Yes, Sir. Capacity, Production of Ammonia, 
Urea and NPK and % age capacity utilization in Madras 
Fertilizers Ltd. are as follow:-

(MT) 

Product InsIaIed Capacity 2002-03 2003.()4 2004.()5 

(AprihIII1e) 

Ammonia 346500 265011 259622 7B204 

% capacity uIIisaIion 76.5 74.9 90.3 

Urea 486750 401249 387678 123889 

% capaciIy lMisaIion 82.4 79.7 101.8 

NPK 840000 415044 428612 92645 

% capadIy utisation 49.4 51.0 44.1 

(b) The main reasons for poor capacity utilization 
are constraints in the Urea Prill Tower after revamp, 
shortage of water, frequent equipment problems, 
unprecedented drought in Southem states, low sales, high 
inventory and liquidity crisis resulting into non-procurement 
of raw materials such as P20S and MOP. 

(c) Govemment has provided budgetary support to 
the company for undertaking renewalslreplacements of 
trouble making equipments in the plants. Besides, 
Govemment of India in July 2002 had written of interest 
of Rs. 65 crore on Govemment loans as on 31.3.2002. 
Again in July 2003, the Govemment waived interest and 
penal interest of Rs. 89.23 crore on Govemment of India 
loans as on 31.3.2003. Govemment has also reduced 
rate of interest on the loans to 7% per annum with effect 
from 1.4.2003 to improve liquidity crises in the company. 

Criteria for Anlatance to NGOs 

2902. SHRI B. VINOD KUMAR: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the criteria fixed for providing assistance 
to voluntary organization/agencies engaged in welfare of 
women and chHdrenldissemination and spread of women 
education; 

(b) the amount released by the Govemment to each 
of these organizations during the last three years and till 
date, state-wise; 

(c) the details of agencies which are monitoring and 
auditing such organizations; 

(d) whether the working of these organizations has 
been reviewed; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH): (A) The basic criteria used for selection of NGOs 
and other agencies for operating the programmes of 
Department of Women and Child Development include 
the following: 

(i) Registered under one of the relevant statutory 
acts. 

(ii) In existence for a period of at least three years 
after registration. 

(iii) Have audited statements of Accounts for last 
three years. 

(iv) Financially sound. 

(v) Recommendation of State Govemments/State 
Level Empowered Committees constituted for the 
purpose. 

(vi) Experience In relevant field. 

(b) Details of the agencies to whom funds were 
released state-wise and scheme-wise for the last three 
years are available in the respective Annual Reports of 
the Department. The information for the current year is 
enclosed as Statement. 

(c) to (e) A system exists to review the pertormance 
of various organizations through periodical reports from 
State Governments by monitoring agencies, review 
meetings and field visits by the concemed Area Officers. 
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State-wise details of otpanization and amount released during file year 2004-05 (upto 12.8.2004) 

CRECHE 

S1.No. Name of Organization 

1 2 

1. Adarsha Youth Association 
12-438, Nemendakara Street, 
Chitoor-517001, (AP) 

2. Srae Krishnadevraya Yuvajana Sangham Lakshmi Narasimha 
Nagar. Dommaranandyala-516431. 
Distt. Cuddapah (A.P.) 

3. Navodaya Khadi and Rural Development Sarnastha, 21275-2, 
BaIaji Nagar, 
ChemmtBlia Peta, DiBtt. Cuddapah-516003 (A.P.) 

4. Naarasirnala KhadiRurai Development Association, 21/48-6, 
Theru Road. Distt. Cuddapah, Jammalamadugu-516434 (A.P.) 

5. Swarny Vivekananda Youth Association, D.No. 121320 E, Ashok 
Nagar,Near Housing Road Colony, Anantpur (A.P.)-515001 

6. Society tor Welfare & Awakening in Rural Environment, 
Kasireddy Palli (V), GoranIIa-Mandal, Distt. Anantapur (A.P.)515231 

7. Bapuji Khadi Rural Development Association, 41537, Super Bazar 
Street, Proddatur-516360 Distt. Cuddapah (A.P.) 

8. Sarvodaya Vadde Labour Contract Society. D.No. 2158, 
ChennampaJli, Badvel MandaI, ChennampaIIi-516502 
Distt. Cuddapah (A.P.) 

9. Swamalatha ~ MandaIi, D.No. 71108, N.G.O. Colony, 
Andhra Pradesh-517002 

10. Mary Matha Rural Development Social Service OrganiaIIIIon, 
D.No. 6/406. Zenigala Street. Opp. Nehru Vldya Nik8Ihan School, 
Stone House Pet, NeIIore-524002 

11. Sri Mahaboob MahiIa MandaII, 4/206-A, Burrasadhu MaIIam, 
Super Bazar Road. Proddatur-516360, Distl. Cuddapah, A.P. 

12. Sri Khaldh. Development Society, 
4-67. Opp-Agricultural College Staff atrs. Tiruati Distl. 
Chittoor-517502, Andhra Pradesh 

13. Vakuta Oevi MahiIa Mandai! 
A, Rangampet. Chandragir (M) DiItI. Chittoor (A.P.)-517102 

Amount (in As.) 

3 

36,9601-

1,84,8001-

1,84.8001-

1,84,8001-

1,84,8001-

5,54,4001-

1,84,8001-

92,4001-

1,84.8001-

1,84.8001-

2,77$)0/-

92,4001-

3,69,6001-
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14. Koiongpar Mohila Vlkas Kendra Halbargaon 1,84,8001-
Distt. Nagaon, Assam 

15. Bamibari Yuvak Sangha. VIII & PO-Bamibari, Distt. NaIbari, 4,62,0001-
Asaam-781 304 

16. Bharat Vikas Sangh, 2,83,3441-
1674122, Shri Nagar Colony, 
Rohtak-124OO1 , Haryana 

17. Haryana State Council for Child Welfare 650, Sector-16 D, 15,25,434/-
Chandigarh, Haryana 

18. People's Organization in Development and Action, 3,69,6001-
Parasurampuram, Chaldlakere Taluk, Chitradurga 
District-577538, Kamataka 

19. Shri Chhatrapati Shivaji Sarvajanik Vachanalaya, Vlllage-Ekurka, 36,9601-
PO Kallur, Udgir, Distt. Latur, Maharashtra 

20. Khatoon Minority Women's Social Welfare Education Society, 1,84,8001-

534, M.H.B. Colony, MaIegaon-433203, Nasik, Maharashtra 

21. Ekta Shikshan Prashikshan Prasarak Mandai, Mandawa, Gurudev 12,3201-
Nagar, Tq. Disgras, Distt. Yavatrnal-445203, Maharashtra 

22. Paradise Women's Association 1,23,2001-
Lairik Yengbam Laikai, 1rnphal-795 001, Manipur 

23. Education Trust of India, 92,4001-
36, Jeeva Street, Bethaniapuram, 
Madurai-625016, Tamil Nadu 

24. Tamil Nadu Rural Environment Economic Development 92,4001-
organisation, Plot No.3, Arul Malar Convent St., K.K. Nagar, 
Madurai-625 020. TN 

25. Poor People Welfare Society, 39.7201-

12, Convent Buildings, Sub Collector's OffIce Road, 
Dindigul-624OO1, TN 

26. Saransh Shiksha Sansthan, 92,400/-
ViUage Sendha, PO Mohammedpur. Pathra Awanla, Barelly. 
Uttar Pradesh 

27. Bikaramnagar Udyan Sangha 92,4001-
Village Bikaramnagar , PO Haria, DistlMldnapore, West Bengal 

28. Barabari Sri Krishna Seva Sangha, 1,84,8001-

VIII & Post - Barabari (South), Distt. Midnapora {W.B.}-721430 
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SWADHAR 

29. Bharatiya Vikasm Trust 
-Ananth-, Perampalli ShivaIi, UidpI, 
District Udupi 
Kamataka 

WORKING WOllEN'S HOSTEL 

30. 

31. 

32. 

33. 

34. 

35. 

NSS Educational Cultural and Charitable Society, 
ChaIakudy, KeraJa 

V.M.V.V. Sangh. Hungud, Kamataka 

New Jai Bharat Shikshan Prasarak Mandai, Nanded, Maharashtra 

Friends of the Depressed League, Shevgaon, Maharashlra 

RajapaIayam MunicipaIiIy, TamH Nadu 

All Incia Federation of SC, ST and MinoriIiee, Midnapore, 
West Bengal 

SWAWALAIIBAN 

36. 

37. 

38. 

Village Development Society, VanasthaIipuram, RR DiaIl, Hyderabad 

Gram Vikas Parishad, Nagaon, Assam 

Akhil Bhartiya Sant Haridas Samaj Sewa Sangh, Delhi, 
Rohtak Road, Bahadurgarh 

Himachal PI'IIduh 

39. Mahila Vlkas Mench, Distl Chamba 

Jammu • ·Kashmlr 

40. 

41. 

42. 

43. 

44. 

Mother Women Welfare Organisation, BaramuIIa, J&K 

Durga Devi Edu. Trust. Jammu, J&K 

Gousia Embrodiery ICS Ltd. Srinagar 

Socio Economic Women Development Society, Jammu, J&K 

Kashmir Research Institute of Education & Solar Technology. 
Anantnag, J&K 

45. Dilnawz Sozni Embroidery Works ICS LId. Srinagar 

to Questions 440 
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5,10,0001-

2,00,553 

5,85,000 

24,82,200 

4,03,200 

18,00,000 

13,86,000 

177500 

177500 

119355 

77018 

100100 

77018 

100100 

66000 

257500 



441 Written AnswelS SRAVANA 26, 1926 (SBka) 

2 

Maharuhtra 

46. Pratlk Sevabhavi Sanstha, Rahul 

47. Nagar, Prabhani, Maharashtra 

48. Jay Bajranj Bahu-Uddeshiya Vikas 

49. Sanstha, Wardha, Maharashtra 

so. 

51. 

Sarvodya Educational & Vol. Asso. 
Nended, Maharashtra 

Sandhi Niketan Shlkshan Sanstha, 
Udgir, Maharashtra 

Madhya PnIdesh 

52. Ganga Prasad Shiksha Prasar Samiti, Bhind 

53. Keahav Bat Vikas Samiti, Indore 

Manlpur 

54. Youth Adventure Rural Dev. Heirok Pt.-n, Khunou, Wangjing 

55. All Manipur Women Vol. Services, ImphaJ 

56. Women Social Upliftment Organisation, Impahl 

57. Social Upliftment & Rural Education, ImphaJ 

58. Kachin Women WeHare Association, Imphal 

59. Social Awareness & Edu. Dev. Org. Imphal 

60. Women Socia-Economic Development Society, ImphaJ 

61. Yumnam Leikai Awang Women WeHare Association, ImphaJ West 

62. Help & Development Organisation, Imphal 

63. Nongaiching WeHare Association, Imphal East 

64. Society for Women's Education, Action & Reflection, 
Athokpam.ThoubaI 

65. Khurkhul Makha Ideal Women Society, ImphaJ West 

Meghalaya 

66. St. Zavier Society for Chris Jesus, Meghalaya 

Nagaland 

67. Elhlo Women WeHare Society, Wokha, NagaJand 

to Questions 442 
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35400 

66000 

35,400 

177500 

79150 

77018 

44100 

235080 

199800 

245900 

263825 

64500 

109988 

114018 

135680 

44100 

54975 

44100 

114018 

57487 



443 

on ... 
68. 

69. 

70. 

71. 

72. 

73. 

WnWeln Answen; AUGIJST 17, 2004 

2 

MangaI Jyoti Vol. Organisation, Dhenkanal, Orissa 

Ratnakar Rural & Women Bikes 
Institute, Dhenkanal, Orissa 

Bhubneshwar Gandhipeetha Social 
Organisation, Bhubenshwar 

Nabajyoti Jubak Sangha, Khurda 

Academy of Computer Sciences Application, Jodhpur, Rajasthan 

Society for Public Affairs, Jaipur 

Temil Nadu 

74. 

75. 

76. 

77. 

78. 

79. 

so. 

81. 

82. 

83. 

84. 

Christian Fellowship Community Health Centre, Namakkal, Tamil Nadu 

Society for Educational Village AcIIon & Improvement Trichy 

Integrated Women Development InstitLde, Chennei, Tamil Nadu 

Gramin Sews Sansthan. Opp. 
Nurses Hostel Town, HaD, Gorakhpur 

Lalji Gramodyog Sewa Samiti 
VPO Dhamera Kira, Buiandshahar 

Shri Durga Gramoctyog Sewa 
Samiti, 19514. Vivek Vihar, Janakpuri, BaraIi 

Samaj Sewa Sans1han, 23147 
Allahabad 

Pushpanjali, VPO Barrora. 
Block Bichiyo, UMBO 

Nari Niketan Jan Kalyan 
Samiti, ViiI. Rampur. PO 
Sugawan, Hardoi 

Brigh Ghildrens Education & 
Cultural Committee, Old Fazil 
Nagar. Kaisia, Kushinagar 

Centre for Educational Tech. 
Research & Extn. 28314. 
Shastri Nagar, Kanpur 
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126000 

60700 

54975 

54975 

177500 

85300 

47500 

47500 

66010 

73448 

209475 

82749 

64832 

62511 

62511 

77018 

191900 
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85. Aashirwad Samajik Sewa 82749 
Sansthan, VPO Sikandara 
Allahabad 

86. Sadhana Mahila Vikas Sewa 191900 
Naubasta, Birgwa, Kanpur 

87. Sarvangin Mahila Evam 62511 
Samajothan Sewa Sansthan, Kanpur 

88. Babu Singh Vidyalaya Mahm- 62511 
Banwari, Kannauj 

89. Aisha Gram Udyog Samit, Moh. 62511 
Lohani PO Pihani, Hardoi 

90. Dharma Gramodyog Shikshan 82749 
Sansthan, Madhupur, Miranpur 
Ambedkar Nagar 

91. Upkar Samiti, Viii. Subhami 39024 
PO Mandhata, Pratapgarh 

92. Bundelkhan Gram Vikas 62511 
Sansthan. Gram Maudaha. PO 
Ragaul. Hamirpur 

93. Naveen Mahila Shiksha Prashikshan 62511 

Sewa Sansthan. Viii. 
Dharanipur Bujurg, PO Pakri 
Bujurt, Kushinagar 

94. Subham Samajik Sewa Samiti 62511 

Pryag, Viii. Sisai Sivai, PO 
Nasratpur, Allahabad 

95. Mahila Evam Gramothan Sewa 191900 

Samiti. Sirsaganj, Firozabad 

96. Bal Vikas Modem Montessory 62511 

School Samiti, Viii. Koudri, PO 
Dhanvarwada. Tehsil Misrikh Sitapur 

97. J.P. Sewa Samiti, ViII. 191900 

Firozpur, Kannauj 

98. Kailash Ashram, Viii. Thulma 82749 

PO Ashepur, Allahabad 

99. Jan Vikas Gramodyog Sewa 82749 

100. Swadeshi Jan Kalyan Sewa 191900 

Samiti, 656, . Jawahar Vihar 
Milkamu. Rai-bareili 
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101. Rani Ahilya Bai Holkar Vidya 191900 
Pani, Kanpur Nagar 

102. Mahila Vikas Samiti, 8-51285 1n5oo 
Ghat. Varanasi 

103. Jankalyan Parishad, Bada 1000 
Bazar, Sharnsabad, Fanukhabad 

104. Rashtriya Grarnoday Sewa 82749 
Sasthan, Babu Ram Ka 
Chapara, Balia 

105. Arya Kanya Vidyaiaya Samiti 82749 
Sirathu, Kasaumbi, Allahabad 

106. Shanti Gramodyog VIkas 82749 
Samiti, Viii. Fiazpur, PO 
Asgaripur. Bijnor 

107. National Charitable Welfare 62511 
Society. 198, Paltan Bazar, 
Pratapgarh 

108. Manishi Bal Vidya Mandir 39024 
Near TB Hospital, Jaunpur 

109. Samajothan Evam Shiksha 88864 
Pracharini Sansthan, Durvesh 

110. Pur. Mavana, Meerut 82749 
Nand Khadi Gramodyog 
Samiti. Rampati, Ambedkar Nagar 

111. Jyoti Vidya Mandir, Anandpuri, 62511 
Jail Road, Gonda 

112. Awadh Gramodyog VIkas Jan 82749 
Kelyan Sansthan, ViII. 

113. Gram Vikas· & Sarnaj KaIyan 62511 
Sansthan, Baswari, Maudaha 
Muskara, Hamirpur 

114. Dalit Uddar Samiti. l-35, VDA 57487 
Colony. Chandmari, Baralapur 

1.5. Shlkha Mahila Sam~i, ViiI. 82749 
Mohal Mishra, PO Thaurwapur, Ba8ti 

116. UP Gramin Mahila Evam BaI 82749 
Kalyan Society, Aves Vikas 
Colony, Barabanki 
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117. Satyamev Sews Sansthan, 82749 
C-8, Sector P, Beligarad 
Crossing, Aliganj, Lucknow 

118. Shri Kamad Nathji Sewa 471360 
Kanpur Nagar 

119. Geeta Training Institute, VPO 70050 
Bankeyganj, Lakhimpur Kheri 

120. Gramin Mahila Yuva Evam Bal 49596 
Junsi, AHahabad 

121. Sushila Jan Sewa Samiti, 62511 
Sahwara, Kaimganj, Farrukhabad 

122. Narayan Sewa Samiti, Manna 82749 
Purwa, Lkn. Road, Hardoi 

123. Indian Rural & Agri. Dev. Assn 62511 
(IRADA) Shahladpur, Akbapur 
Ambedkar Nagar 

124. Maharani L.a.xrnbaI Shiksha 177500 
Sansthan, PO Rath, Hamirpur 

125. Gramothan Mahila Sansthan 82749 
Moh. Mahadev (Master Colony) 
Dhanaura, JP Nagar 

126. Laxmi Vidya Mandir Samiti 191900 
Rajiv Vihar, Machariya Road 
Naubasta, Kanpur 

127. Kutir Gramodyog Sewa Sansthan, 82749 
Viii. Rauniya, PO Khaa Bijnor 

128. Samudayak Shikshan Sodh 62511 
Sansthan (CERI) VPO Koiruna 
Sant Ravidas Nagar 

129. Ajeet Singh HS School Samiti 62511 
Bahatara Khurad, Sant Ravidas Nagar 

130. Shri Samam Singh Audyogic 82749 

Prashikshan Sansthan, 
Samam Singli Nagar, Labour 
Colony, Firozabad 

131. Vatayan, 496115 Chhota 191900 
Chandganj, Falzabad Road, Lucknow 

132. Sarovday Sewa Sansthan 82749 
DubkI Kala, Handia, AHahabad 
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133. Hardi Gramodyog Sewa 191900 

134. Akhil Bhat1iya Samajothan 120630 
Sansthan, 15 Pret Vihar, 
Post Chlnhat, Lucknow 

135. Bharat Sewa Sansthan, VPO 57487 
Chilson, BuIandshahar 

136. Poonam Sewa Sansthan, 302500 
211 Sandwa Colony, Naini, Allahabad 

137. Babu Ram Gramothan 191900 
S8nsthan, ViH. Panni PO 
Phulai, Hardoi 

138. Sunrise Educational & Social 191900 
Painth, Gali No.3, Dr. ZaIcir Meerut 

139. Anjana Samai KaIyan SamIti 62511 
53, Agra Gate Shikohabad 
FlfOZ8bad 

140. Raj Prashikshan Kendra 135880 
2811387, MiD Road. Mawaiya Lucknow 

141. Dr. Lohia Gramin Sewa n018 
Samiti. Gram Dhankeshra 

142. Maitryee Literary. Cultural & 77018 
Social Orgn. 4011. Moti LaI 
Nehru Road. AIahabad 

143. NirmaI Jyoti SVayamsevi 108918 
Samiti. VIShanpura, Khandsara, BaIia 

144. Kiaan Public School, VPO 82748 
Chand Nagar, JP Nagar 

145. Hindu Mulsim Evam KaIyan 188150 
Samiti. 821751(, Guru Gobind 
Marg. LaI Kuan, Lucknow 

146. Sml Saroj Devi GranWl 109988 
Shikaha Jaagrukta Sewa 
KaIyanpur: Kanpur 

147. AratI Gramodyog Seva 114017 
Sansthan. Near Telecom 
Office. PO Jaraval Road. 
Teh8iI Kaiserganj. Bahraich 
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West Bengal 

148. Sri Sri Maha Prabhu Balak Sangha, 24 Paraganas (S) 64500 

149. Sunderban Sir Daniel Ashram, 24 Paraganas South 59700 

150. Sebanjali Mahila Samiti, 24 Paraganas South 64100 

151. Khardah Public Cultural Welfare Association, Khardah, Howrah 209475 

152. Narayantala Mass Communication Society, Kolkata 

153. Dhamkuria Rural & Urban Development Organsiation, 
Dhamukria, Midnapore 

154. Mukti Nivesh Society for Participatory Development & 
Education, Chaitanyalok, Halelwani 

177500 

64500 

155. Aikatan Sangha, VPO Dara, 24 Parganas South, West Bengal 209475 

AvalllnchelHeavy Snowfall 

2903. SHRIMATI PRATIBHA SINGH: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) the areas of Himachal Pradesh, Janvnu & Kashmir 
and Uttaranchal affected by the recent avalanches and 
heavy snowfall: 

(b) whether the Government has made any study to 
find out such spots in above mentioned States; 

(c) if so, the findings of the study in this regard; and 

(d) the steps taken by the Govemment to deal with 
the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 
(a) to (d) The information is being obtained and will be 
laid on the Table of the House. 

{Translation} 

Vacant Posts In Central Schools 

2904. sHRI CHANDRA SHEKHAR DUBEY: 
DR. COL. (RETD.) DHANI RAM sHANDIL: 
sHRI VIJOY KRISHNA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether on an average only one teacher is 
available for teaching about 650 students in most of the 
schools located in the country as large number of such 
posts are lying vacant. in the Central Schools; 

(b) if so, the number of such schools in the country 
identified where only one or two teachers are teaching 
aU the students as reported in 'Navbharat Times' dated 
July 27, 2004; and 

(c) the details and facts thereof along with the 
directives issued by the Govemment to the Kendriya 
Vidyalaya Sangathan for filling up the vacant posts? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (A) No, Sir. On an average, a teacher teaches 
a class of about 30 students in Kendriya Vidyalayas. Out 
of a sanctioned strength of 34725 teachers, only 2985 
posts are vacant. With a view to ensure that adequate 
teachers are available in Kendriya VidYillayas all over 
the country, 2382 teachers have been employed on 
contractual' basis. 

(b) No school under Kendriya Vldyalaya sangathan 
exists where only one. or two teachers are teaching all 
the students. Kendriya Vidyalayas located in Rohtak, 
Nahra, Bhiwani, Paluwas, Sirsa and Jajjar has sufficient 
numb8r of teachers to teach the classes. 

(e) Sangathan has already completed the recruitment 
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process for the year 2004-05, to fill up the vacancies of 
teachers. 

[English1 

Fencing on Indo-Chlna Border 

2905. SHRI ADHALRAO PATIL SHIVAJI: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Govemment has held any talks with 
the Chinese Govemment recently in respect of fencing of 
Indo-China Border; and 

(b) if so, the details and the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHy): (A) No, Sir. 

(b) Does not arise. 

SUpply of DrInking Water 

2906. SHRI RAGHUNATH JHA: Will the Minister or 
URBAN DEVElOPMENT be pleased to state: 

(a) whether it is a fact that the Delhi Development 
Authority (DDA)lDelhi Jal Board (DJB) are supplying 
drinking water from a weD or tubeweII in certain colonies 
01 Delhi particularly to MIG fIaI8 In Sector 19, Phase-I, 
Owarka, New Delhi; 

(b) if so, the whether· it is also a fact that Dwarka 
has a single line system for water and sewage; 

(c) if so, the reasons thereof; 

(d) whether this water is considered safe to be 
consumed by the residents in such a anangement; and 

(e) if not, the steps takanlpropoaed to be taken to 
supply the safe drinking water to tha reeident8? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRJ 
GHUlAM NABI AZAO): (a) to (e) The Delhi Development 
Authority (DDA) and Delhi Jal Board (DJB)have Rorrned 
that against the total requirement 01 6 Million GaIIone per 
Day (MGD) for Dwarka, the DJB Ie aupptyingonly 3 
MGD of water for Owarka in Command Tn No. 2 or 
Owarka. In MIG fIaIa In Sector 19, Pha8e-1, Dwarka, DDA 
is supplying DJB water mixed with tlDMell water after 
chIorinaIion. T.,.. W8Ier being mixed Ie fI far drinking. 

Separate lines of water supply, Storm Water Drains 
and sewerage have been provided by DDA In Dwartca. 

Parking Policy In DeIhl 

2907. SHRI KAILASH MEGHWAl: WiH the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the Government has I8v1sed the parking 
policy in Deihl recently; 

(b) if so, the details thereof; 

(c) the details or changes effected in the new policy; 
and 

(d) the extent to which parking problem in DelhI would 
be solved therefrom? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODL YA GAVIT): 
(a) to (d) In pursuance of the Order dated 22nd August, 
2003 passed by the High Court of Delhi in the CMt Writ 
Petition No. 7301 or 2000 tilled Un Kumar versus MCD 
and others, the Municipal Corporation of Delhi in 
consultation with the New Delhi Municipal Council, Delhi 
Traffic Police, Deihl Development Authority, and the 
Government of National Capital Territory of Delhi had 
formulated a Parking Policy which was drculated to all 
concemed on 28th October, 2003 for implementation. This 
Policy, inter alia, envisages construction of mufti-storeyed' 
underground parking, diffel8nt parking charges for different 
parking BreasIIota, Implementation of Metro Rail Projects, 
introduction or high Capacity Bus System, Electric Trolley 
Bus System in selected corridors, intrecity rail network, 
pedestralnsatlon of marbts, optimum utDisation of land 
for enhancing parking spaces, and people's cooperation 
in soMng parking problem. The aforesaid Policy as such 
has not been revised 80 far. However, the New Delhi 
Municipal Council and the Munieipal Corporation or Deihl 
have decided, inter alia, to introduce graduated parking 
tariff and change the terma and conditions of contractors 
for aDotment or parldng Iota. The afol88aid changes will 
minimize haphazardlobstructive parking, reduce congestion 
on roads and dissuade people to use personal vehicles. 

MR. DEPUTY SPEAKER: The House stand acIjoumed 
to meet again at 12.00 noon. 

11.12 tn. 

The Lole SIIbha then adjourned "I 
Twelve of the Clock. 
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12.00 hra. 

The LoIc· Sabha re-assembJed at twelve of the clock. 

(MR. DeP\ITY SPeAKeR in the ChSifJ 
PAPERS LAID ON THE TABLE 

[Translation] 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): Mr. Deputy Speaker, Sir, I beg to lay on the 
TabIe:-

(1) A copy of the Annual Accounts (Hindi and English 
versions) of the National Institute of Pharmaceutical 
Education and Research, SAS. Nagar, for the year 
2002-2003, together with Audit Report thereon. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed In Library. See No. L T 485104] 

(3) A copy of the Errata* (Hindi and English versions) 
to the Annual Report of the MSTC Umitad including 
its subsidiary Ferro Scrap Nigam Umited, Kolkata, 
for the year 2002-2003. 

[Placed in Library. See No. L T 486104] 

[Translation] 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): I beg to lay on the 
Table a copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

(1) Review by the Govemment of the working of the 
National Scheduled Tribes Finance and 
Development Corporation, New Delhi, for the year 
2002-2003. 

(2) Annual Report of the National Scheduled Tribes 
Finance and Development Corporation, New Delhi, 
for the year 2002-2003, alongwith Audited Accounts 
and comments of the Comptroller and Auditor 
General thereon. 

[Placed in Library. S88 No. LT 487/04) 

·Annual Report of the MSTC Umlted Including Its 8Uba1d1ary. 
Ferro Scrap Nigam Umited, KoIkaia, for Ihe year 2002-2003 
was laid on the Table on 22.12.2003. ' .. 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
I beg to lay on the Table a copy each of the following 
papers (Hindi and English versions) 

(1) Memorandum of Understanding between the 
National Thermal Power Corporation Limited and 
the Ministry of Power for the year 2004-2005. 

[Placed in Library. See No. L T 488104] 

(2) Memorandum of Understanding between the Power 
Grid Corporation of India Limited and the Minister 
of Power for the year 2004-2005. 

[Placed in Library. S88 No. L T 489/04] 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMARI SEWA): I beg to lay on the Table--

(1) A copy of the Lakshadweep Building Development 
Board (Supply of Building Materials) Bye-law, 2003 
(Hindi and English versions) published in NotifICation 
No. F. No. 131312oo2-LBDB in the Lakshadweep 
Gazette dated the 5th February, 2003 under section 
31 of the Lakshadweep Building Development Board 
Regulation, 1997. 

[Placed in Library. S88 No. L T 490104] 

(2) (i) A copy of the Annual Report (Hindi and 
English versions) of the Lakshadweep Building 
Development Board, Kavaratti, for the year 
2002-2003, alongwith Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Lakshadweep Building Development 
Board, Kavaratti, for the year 2002-2003. 

(3) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (2) above. 

[Placed in Library. See No. L T 4911041 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): I beg 
to lay on the Table copy each of the following Notifications 
(Hindi and English versiOns) under sub-section (4) of 
section 18 of the Citizenship Act, 1955:-

(1) The Citizenship (Second Amendment) Rul., 2004 
published in Notification No. G.s.R. 29(E) in Gazette 
of India dated the 28th March, 2004. 
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(2) The Citizenship (ThIrd Amenc:ment) RuIea, 2004 
published in Notification No. G.S.R. 458(E) in 
Gazette of India dated the 19lh July, 2004. 

[Placed in linry. See No. LT 492/04) 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): I beg to lay on the T.,... 

(1) A copy of the NCTE (Form of application for 
recognition, the time limit of submission of 
application, determination of norms and standards 
for recognition of teacher education programmes 
and permission to start new course or training) (3Rt 
Amendment) Regulations. 2004 (Hinci and English 
versions) published in Notification No. F. No. 53-31 
2003-NCTE (N & S) dated the 5th January, 2004 
oodar section 33 of the National Council for Teacher 
Education Act, 1993. 

[Placed In Linty. See No. L T 493104] 

(2) (I) A copy of the Annual Report (Hindi and 
English versions) of the University Grants 
Commission, New Delhi, for the year 2002-
2003. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the University Grants Commission, New 
Delhi, for the year 2002-2003. 

(3) Statement (Hindi and English versions) showing 
reasons for delay in laying the papera mentioned 
at (2) above. 

[Placed in Llmuy. See No. LT 494104] 

12.01 tva. 

ASSENT TO BILLS 

SECRETARY-GENERAL: I beg to lay on the Table 
the following three BRts passed by the Hou ... of 
Partiament during the current H88ion and ...,... to 
by the Prasident since a report was Ia8t made to the 
House on the 7th June, 2004:-

1. The Appropriation (RalIwaya) Vole on Acc:ount 
No. 2 811, 2004; 

2. The Appropriation (No.2) Bitt, 2004; and 

3. The Appropriation (Vote on Account) No. 2 BBI, 
2004. 

12.02 tva. 

STANDING COMMITTEE ON AGRICULTURE 

firat, Second, Third .... d Fourth Report 

[Translation] 

SHRI RAGHUNATH JHA (Bettlah): Mr. Deputy 
Speaker, Sir, I lay on the table the following Reports 
(Hindi and EngIIeh versions) by the Standing Committee 
on Agriculture:-

(1) Rrst Report on Demands for Grants (2004-2005) 
of the Minlstty of Agriculture (Department of 
Agricullura and Co-operation); 

(2) Second Report on Demands for Grants (2004-
2005) of the Ministry of Agriculture (Department 
of AgrIcultural and Research Education); 

(3) Third Report on Demands for Grants (2004-2005) 
of the Ministry of Agriculture (Department of 
Animal Husbandry and Dairying); and 

(4) Fourth Report on Demands for Grants (2004-
2005) of the Ministry of Food Proceulng 
1ncUtrie8. 

12.03 twa. 

STATEMENTS BY MINISTER 

(I) LMr end Order ..... on In "'nlpur 

[EngIJIIh] 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): Sir, 
on behalf of Shrl ShIvraj Patit, I would like to make the 
following statement. 

Manipur is facing Insurgency and mlUtancy for many 
ye&I8. 

It is declared as a disturbed area. The Armed Forces 
Special (Powers) Act was used in the entire State. 
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Some people in the stale are agitating to ... that 
the Armed Forces Special (Powers) Act is withdrawn. 

On 12th of August, 2004, against the advice given 
by the Union Government, the State Govemment withdrew 
the Act from the city of Imphal and allowed it to remain 
in force in rest of the Stale. 

The State Government says that the Act did not 
meet the expectations of the people in the State. 

The agitation continued in a more forceful manner 
after the incident that had happened on 11th of July, 
2004 in which Kumari Th. Manorama Devi's body was 
found in a field, with bullet injuries on it. The allegation 
made In this respect is that she was killed by the Assam 
Rifles. 

The agitators are demanding thai the Assam Rifles 
should be withdrawn from the area. 

The Armed Forces. have started proceedings against 
those who are alleged to have been responsible for the 
incident. 

The State Govemrnent has also instituted a judicial 
Inquiry into the mailer. 

There has been no change in the situation even 
after the Act was withdrawn from the city of Imphal. 

The Union Government is watching the situation. It 
will take appropriate action to meet the situation. 

{Translation} 

SHRI MOHAN SINGH (Deoria): Mr. Deputy Speaker, 
Sir, the position In Manipur is tense and it is facing 
agiations for the last one month and a half. 
... (Intenuptions) We have listened to the statement in a 
disciplined manner as per your kind order. But Manipur 
is a distant state of our country and there the atmosphere 
is full of tenaIon ... (lntenupti0n8) 

(English) 

MR. DEPUTY SPEAKER: But this is not the stage 
to make submlaaions. 

... (Intenuptions) 

{Translation} 

SHRI MOHAN SINGH: Mr. Deputy Speaker, Sir, 
kindly anange discussion on it ... (lntemJptions) A number 
of notices have been given on it ... (lntem.rptlons) II is not 
a minor issue. 

MR. DEPUTY SPEAKER: You give the notice. I will 
consider thal 

SHRI MOHAN SINGH: I have given the notice. 
Nothing can be more serious than thal Efforts are being 
made to make another Kashmir . ... (Interruptions) 

(English) 

MR. DEPUTY SPEAKER: It will be decided by the 
Business Advisory Committee. 

{Translation} 

SHRI MOHAN SINGH: Situation is becoming worse 
due to diverse statements being made ••• (Interruptions) 

(English) 

MR. DEPUTY SPEAKER: You are the most senior 
Member. You know the procedure very well. You give a 
notice. 

(Translation] 

SHRI MOHAN SINGH: We obey your orders. We 
know thai debate is not held on the statements and we 
have no objection to it. But there is an urgent need to 
hold discussion in the House in regard to the situation 
prevailing in Manipur. It is a subject related to the unity 
and integrity of India. The Government of India is not 88 

serious on this issue 88 it should be. As such I demand 
that discussion be held on it in the House. 

MR. DEPUTY SPEAKER: According to Rules, 
discussion cannot be held on it right now . 

••• (Interruptions) 

[EnglIsh] 

MR. DEPUTY SPEAKER: I will accommodate you 
during 'Zero Hour'. 
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{Translation} 

SHRI RAW' tAl SUMAN (Firozabad): The entire 
House is unanimous that discussion be held on. the 
situation prevailing in Manipur. , request you that 
permission may be granted to hold discussion on the 
statement by the Minister. 

MR. DEPUTY SPEAKER: You give the notice. 

SHRI RAWI lAL SUMAN: Mr. Deputy Speaker, Sir, 
we had already made the request. Now the Minister's 
statement has come forth and as such I request you to 
arrange discussion on it. 

MR. DEPUTY SPEAKER: You give the notice. 

SHRI RAWI lAL SUMAN: Discussion should be held 
on the statement given by the Minister. 

{English} 

SHRI BASU DEB ACHARIA (Bankura): Sir, the 
situation in Manipur is very serious. The Minister has 
made a statement. There should be a full-fledged 
cflSCUSSion on Manipur ... (lntem.ptions) 

MR. DEPUTY SPEAKER: Shri Acharia, this is not 
the way. You give a notice and let the Business Advisory 
Convnittee decide. 

{Translation} 

SHRI RAMlI LAL SUMAN: Mr. Deputy Speaker, Sir, 
I hurrtlly request you that the House was unaninous to 
arrange a discllSSion on the aituaIion prevailing in Manipur. 
The Minister has given his state~ and .. such 
discussion should be held on the statement given by the 
Minister. Discussion should be held based on the 
MInister's statement. You accept our noiIce and an8nge 
to start the discussion on the statement given by the 
Minister because it is the most serious issue. 
... (Interruptions) 

{English} 

MR. DEPUTY SPEAKER: Nothing will go on record. 

... (lnterruptions! 

SHRI GURUDAS DASGUPTA (Panskura): Sir, .. do 
not agree with the Stalement. He is rnisIeading the House 
... (Interruptlons) 

"Not r8COlded. 

MR. DEPUTY SPEAKER: Nothing win go on record. 

... (Interruptionsr 

[Translation] 

MR. DEPUTY SPEAKER: You sit down. AccordIng 
to rules, no discussion can be held on it at this point of 
time. The Business Advisory Committee wiD take decision 
on it. 

...(Interruptions) 

SHRI SANTOSH KUMAR GANGWAR(Bareily): The 
intervention by the Governrrt"nt of IncIa Isa must because 
the situation is getting wor day-by-day. The Government 
is misleading the House l" giving contrary statement .. Aa 
such discussion should be held on it. 

SHRI RAMJI LAL SUMAN: The statement given by 
the Minister is not correct. So discussion should be held 
on it. 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
Mr. Deputy Speaker, Sir, notice has been given with 
regard to the situation prevailing in Manipur. Now your 
ruling should corne on the same. 

[English} 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): Sir, with your permission, I would Uke to 
inform that .. would like to have a discussion. Thera Is 
no need of agitation. A dIacu-.ion will take place on this 
issue. After the hon. Speaker comes, we WIll finalise the 
date and the discussion wiU take place. The hon. 
Members will get the opportunity to express their viawa 
fully. . .. (Interruptions) 

{Translation} 

MR. DEPUTY SPEAKER: Now you wit down please. 
The leader of the Houee has stated that he. ready for 
discussion on it. Aa such I do not want that ~ 
should be created in the Houee on this issue. We ahouId 
rely on his statement. Now Shrl JaiSwal ; will react ~ 
statement. 

(II) incident of bomb blat lit Dhem", dllitrlcl, 
Auem 

{English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAtSWAL): Sir, 
on behalf of Shrl Shivraj PatU, I make this statement. 

"Not 1'8COfded. 
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A powerful' bomb· explosion took place at 0850 hrs. 
on 15th August, 2004 at the· venue of the Independence 
Day function in the Dhemaji college ground, resulting in 
the death of 13 persons (seven male and six female 
including five school children) and injuries to a few others. 
All the victims were spectators who had come to 
participate in the function. Critically injured persons have 
been shifted to the Assam Medical College, Dibrugarh. 
Preliminary investigations have revealed that the explosion 
was cauaedby an I.E.D. planted 40/50 meters from the 
restrum near the public enclosure. The explosion appears 
to be the handiwork of ULFA cadres. The Rag was 
hoisted by the Deputy Commissioner at 0915 hrs. at the 
same venue. 

There were' two other inCidents in Assam on 
Independence Day. In one incident an I.E.D. explosion 
look place in the Dhakuakhana, Normal School field, 
Dhakuakhana sub vision of North Lakhimpur district at 
0755 . hrs. In this inCident an I.E.D. was buried just 
beneath the flag post. No casualty has been reported. 
The explosion was caused by timed devide planted well 
in advance and ULFA cadres are suspected to be behind 
the act. 

In the second incident an I.E.D. explosion took place 
after the Independence day celebration function at the 
Gauripur Field in the Dhubri district at 1320 hrs. No 
casualty has been reported as public had already left the 
venue after the moming function. 

The State Government has placed the Superintendent 
and Additional Superintendent of Police under suspension 
for the security lapses. The Deputy Commissioner is also 
being replaced. State Government has also dec/ared ex-
gratia grant of rupees three lakh each to the next of kin 
of the deceased and Rs. 50,0001- each to the seriously 
injured. An amount of Rs. 10,000/- each will be paid to 
fhose who suffered minor injuries. All the medical 
expenses of the . injured will be borne by the State 
Government. 

State mouming was observed on 16th August and 
peace processions and public meetings condemning the 
dastardly acts and asking the militants to shun acts of 
violence are being held today. 

The Government of India shall provide all the 
assistance required by the State Govemment to counter 
the acts of violericeand insurgency, perpetrated by the 
rnilitants. . .. (Intenuptions) 

{Trsnsllllion} 

SHRI RAMJI LAL SUMAN: Mr. Deputy Speaker, Sir, 
the hon. Minister should teH us as to how much assistance 
was sought by the State Government and how much 
assistance the Union Government have actually provided 
to the State Government • ... (Intenupfions) Besides, the 
hon. Minister should also make it clear as to what sort 
of correspondence has been made with the State 
Government to deal with the situation prevailing in the 
state. 

[English} 

MR. DEPUTY SPEAKER: This is not the way. You 
cannot ask any question now. Please take your seat. 

... (Intenuptions) 

SHRI S. BANGARAPPA (Shimoga): Sir, I would like 
to appeal to the Leader of the House to agree for a 
discussion on this. ...(Interruptions) There have been 
reports in some section of the Press that there had been 
a breach of security in the area . ... (Interruptions) 

SHRI ANANTH KUMAR (Bangalore South): Sir, there 
has been a breach of security in the area ... (lnterruptions) 
There should be a discussion on this .. :(Interrupfions) 

MR. DEPUTY SPEAKER: You can give a notice for 
this. 

...(Interruptions) 

SHRI S. BANGARAPPA: Sir, we appealing to the 
Government to agree for a full-fledged discussion on this 
issue. ... (Intenuptions) 

[Tnms/ation} 

MR. DEPUTY SPEAKER: Please give a notice. The 
decision of discussion thereon will be taken after receiving 
the notice. 

[English} 

SHRI S. BANGARAPPA: Sir, this is not a small 
matter. . .. (Intemptions) 

MR. DEPUTY SPEAKER: " will be .decided by the 
BAC. 

... (lntenuptions) 
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SHRI S. BANGARAPPA: Sir, the Govemment should 
agree for a discussion on this issue. 

MR. DEPUTY SPEAKER: Please sit down. ThIs is 
not the way. 

..• (Interruptions) 

12.15 In. 

ELECTIONS TO COMMITTEES 

(I) AD india CouncU for Technical EcIuc*Ion 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): I beg to move 
the following: 

"That in pursuance of sections 3(4)(j) and 4(3) 01 the 
AU India Council for Technical Education Id, 1887, 
the members of this Howe do proceed to elect, in 
such mamar as the Speaker may cirect, one member 
from among themselves to serve as member of the 
AI IncIa Council for Technical Education for the period 
upto 2.11.2004 with effect from the date of election 
by the House." 

MR. DEPUTY SPEAKER: The question is: 

"That in pursuance of sections 3(4)0) and 4(3) 01 the 
AU India Council for Technical Education Id, 1987, 
the members of this House do proceed to elect, in 
such mamar as the Speaker may diract, one member 
from among themselves to S8MJ as member of the 
AI Inda Ccxn:iI for Technical EcU:aIion for the period 
upto 2.11.2004 with effect from the dale of election 
by the House." 

The motion was adopted. 

(II) CouncIl of indian InetItutee of Technology 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): I beg to move 
the following: 

"That in pursuance of aection 31(2)(k) 01 the 1nati1ute8 
of Technology Ad, 1961, the members of this Houee 

do proceed to elect, In such manner as the Speaker 
may direct, two members from among themselves to 
88fY8 as members of the Council of Indian Institutes 
of Technology, subject to the other provisions of the 
said Act." 

MR. DEPUTY SPEAKER: The question Is: 

"That in pursuance of section 31(2)(k) of the lnalitutes 
of Technology Act, 1961, the members of this House 
do proceed to elect, in such manner as the Speaker 
may direct, two members 'flom among themselves to 
serve as members of the Council of Indian Institutes 
of Technoiogy, subject to the other provisiona of the 
said Act.· 

The motion was adopted . 

... (Intenuptions) 

(III) Central AdvIsory ao.rd of Education 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): I beg tornove 
the following: 

"That In pul1lU8llC8 of para 5 of the Ministry of Human 
Resource Deveioprnent (DepaI1menl of SecondaIy & 
HIgher Education) Resolution No. F. No. 2-24193-PN. 
I daIed 6 July, 2004 read with item No. 5(i) of the 
Annexure thereto, the members of this House do 
proceed to elect, in such manner as the Speaker 
may direct, four members from amongsI themselves 
to serve as members of the Central Ac:Msory Board 
of Education, subject to the other provisions of the 
said Resolution.' 

MR. DEPUTY SPEAKER: The question Is: 

"That in purauance 01 para 5 01 the MinIstry of Human 
Resource Development (DepartrnenI 01 Secondary & 
Higher Education) Resolution No. F. No. 2-24193-PN. 
I daIed 6 July, 2004 read with item No. 5(i) of the 
Annexure thereto, the members of this HOUle do 
proceed to elect, in such manner as the Speaker 
may direct, four members from amongst themselvea 
to serve as members of the Central Advisory Board 
of Education, subject to the other provisions of the 
said Resolution." 

The motion was adopted. 

..• {lntenupllonB) 
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12.18 hrs. 

SUBMISSION BY MEMBERS 

Re: Remarks reportedly made by the Minister of 
Petroleum and Natural Gas against Veer Sayarkar 

(Translation) 

SHRI ANANT GANGARAM GEETE (Ratnagiri): Mr. 
Deputy Speaker, Sit, we celebrate anniversary of our 
independence on 15th August. Veer Vinayak Damodar 
Savarkar was one of the leading freedom fighters who 
fought for the freedom of our country. Mr. Deputy Speaker, 
Sir, Veer Savarkar is one of our national heroes. 
... {Interruptions) Therefore, we have placed a portrait of 
Veer Savarkar in the Central Hall of the Parliament House. 
... {lnteflZllJtions) Mr. Deputy Speaker, Sir, what is this? 
... (Interruptions) 

[English} 

MR. DEPUTY SPEAKER: Mr. Athawale, please sit 
down. This is not to be recorded. 

... (Interruptions)' 

[T rans/ation} 

MR. DEPUTY SPEAKER: Nothing will go on record 
except speech of Shri Geete: 

.... (Interruptions)" 

MR. DEPUTY SPEAKER: Athawale ji, please sit 
down. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Raghunath Jha ji, please 
sit down. 

... (Interruptions) 

[English/ 

MR. DEPUTY SPEAKER: This is not to be recorded. 
Only the statement of Mr. Geete will be recorded and 
nothing else. 

... (interruptionS)" 

"Not recorded. 

[Translstion/ 

SHRI ANANT GANGARAM GEETE: Mr. Deputy 
Speaker, Sir, as per the honour accorded to the national 
leaders. . .. (Interruptions) 

MR. DEPUTY SPEAKER: I consider it necessary to 
bring something to the notice of the hon. Members. 

(Eng/ish} 

MR. DEPUTY SPEAKER: It has been decided by 
the leaders that Shri Anant Gangaram Geete will make 
a statement. After that the hon. Leader of the House Will 
make a statement. So, keep silence . 

. .. (Interruptions) 

[Translation} 

SHRI ANANT GANGARAM GEETE: Mr. Deputy 
Speaker, Sir, national leaders are honoured and Veer 
Savarkar was one of them and in honour of him former 
Speaker of Lok Sabha Shri Manohar Joshi unveiled his 
portrait in the Central Hall of the Parliament House . 
... (Interruptions) 

[English} 

MR. DEPUTY SPEAKER: Hon. Members, no running 
commentary please . 

... (Interruptions) 

[TranslatIon} 

SHRI ANANT GANGARAM GEETE: Before placing 
his portrait in the Central Hall meeting of the Central 
Purpose Committee was held to have deliberation on this 
and leaders from all parties are members of the said 
committee. In that meeting unanimous decision was taken 
to place portrait of Veer Savarkar in the Central Hall of 
the Parliament House . ... (Interruptions) 

SHRI RAGHUNATH JHA (Bettiah): We opposed that. 
. .. (Interruptions) 

SHRI MOHAN RAWALE (Mumbai South Central): Mr. 
Deputy Speaker, Sir, Shri Mulayam Singh Yadav and the 
present Speaker of Lok Sabha Shri Somnath Chatterjee 
were also present in that meeting . ... (Interruptions) 
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{English/ 

MR. DEPUTY SPEAKER: Shri Athawale, do not 
waste time. 

(Translation] 

.SHRI ANANT GANGARAME GEETE: Mr. Deputy 
Speaker. Sir. it is unfortunate for the country that Union 
Minister of Petroleum and Natural Gas Shri Manishankar 
Aiyar went to inaugurate the 'Swatantrata Jyoti' at cellular 
jail on occasion of 'Kranti Diwas' on 9th of August. 
Freedom fighter Veer Savarkar was imprisoned for. ten 
years in the said jail. The 'Swatantrata Jyoti' was erected 
at the instance of the then Union Minister of Petroleum 
and Natural Gas Shri Ram Naik who had directed the 
Indian Oil Corporation to get the words pronounced by 
freedom fighters inscribed there which included the words 
of Netaji Subhash Chandra Bose, Veer Savarkar, Madan 
Lal Dhingra and Shaheed Bhagat Singh. With the change 
of guards at the Cantre Shri Ram Naik ceased to be the 
Minister of Petroleum and Natural Gas andShri 
Manishankar Aiyer became the Union Minister of 
Petroleum and Natural Gas he directed and that the words 
spoken by Veer Savarkar be omitted from the in$C/'iption 
containing the words of freedom fighters. Shri Manishankar 
Aiyar inaugurated the said 'Swatantrata Jyoti' on 9th of 
August. Unfortunately, Veer Savarkar who made maximum 
contribution for the freedom of the country, his words. 
... (lnI8fTl1Ptions) Mr. Deputy Speaker. Sir, these people 
do not even want listen to me. It has been reported in 
all the newspapers and the Maharashtra Times brought 
out an editorial on this topic in which it has been stated 
that Petroleum Minister Shri Manishankar Aiyer has 
directed the Indian Oil Corporation for removing the words 
of Veer Savarkar from the list of freedom fighters whose 
words were to be inseribed 'Swatantrata Jyoti'. In this 
way the words pronounced by Veer Savarkar were not 
inscribed. Sir, this news item appeared in all the 
newspapers. The Minister of Petroleum and Natural Gas 
is not present here right now but other leaders are sitting 
here. I would like to mention one thing more that his 
statement was published in 'T arun Bharat' after the 
Inauguration ot the said Jyoti by him at Cellular jail Port 
Blair. ...(lntelTuptions) 

MR. DEPUTY SPEAKER: It is related to this issue 
or something else? 

SHRI ANANT GANGARAM GEETE: Mr. Deputy 
Speaker, Sir, it is related to this. After inauguration, Shri 
Manishankar Aiyer said that Veer Savarkar was involved 
in the assassination ot Mahatma Gandhi and Port Blair 

Airport has been renamed as Veer Savarkar Airport 
... (lnlefTllPlions) 

MR. DEPUTY SPEAKER: Why are you disturbing 
when your leader is spea~ng? 

SHRI ANANT GANGA RAM GEETE: Mr. Deputy 
Speaker. Sir, the leader of the House is present here. 
The portrait of national leader Veer Savarkar has been 
placed in the Central Hall of Parliament and an the leaders 
have expressed their consent to this effect. Disrespect 
has been shown to Veer Savarkar by one the Union 
Minister and we are condemning that here is this House. 
We want that the Government should condemn that and 
give a statement in the House. This insult is not confined 
to Veer Savarkar only but this insult has been done to 
an the freedom fighters as well as the freedom struggle 
itself. This is an insult to hundred crore people of this 
country. Therefore. Shri Manishankar Aiyerji should tender 
an apology to the people of the country and the 
Government should make a statement in this regard. 
... (lntefTllPtions) The words pronounced by Veer Savarkar 
which were not got inscribed on the playqe of 
'Swantantrata Jyoti' should be inscribed on the said of 
Jyoti. ... (IntefTllPhons) 

(English/ 

MR. DEPUTY SPEAKER: Now, Shri Pranab 
Mukherjee to respond to it. 

IT ranslation/ 

SHRI RAGHUNATH JHA: Mr. Deputy Speaker. Sir, 
we congratulate Shri Manishankar Aiyer. for this. 
... (In/envptions) 

SHRI ANANT GANGARAM GEETE: What does he 
know about freedom . ... (lnlt1f1UPlion$) Mr. Deputy Speaker, 
Sir, these people have made a mockery of Veer Savarkar. 
... (Intenvptions) 

MR. DEPUTY SPEAKER: Shri Geeteji, please sit 
down now. 

., .(lntemJptions) 

(English] 

MR. DEPUTY SPEAKER: All of y( u please sit down. 

... (Inlenvptions) 
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MR. DEPUTY SPEAKER: You are not allowed to 
speak. Only, he will speak. 

... (Interruptions) 

[Translation] 

MR. DEPUTY SPEAKER: Please sit down. 

SHRI MOHAN RAWALE: This Government had got 
the poster published . ... {lnterruptions) 

[English} 

MR. DEPUTY SPEAKER: The Leader of the House 
is going to speak Please sit down. 

••. (Interruptions) 

MR. DEPUTY SPEAKER: Nothing is to be recorded. 

... (lntemJptions)" 

[Translation} 

MR. DEPUTY SPEAKER: Acharya ji, please sit down. 
Athawale ji, you also please sit down. 

... (Intenuptions) 

{English} 

MR. DEPUTY SPEAKER: The Leader of the House 
is on his legs. Only, he will speak, Please sit down. 

... (lnteTTIJptions) 

[Translation} 

SHRI MOHAN RAWALE: Those people who could 
not understand Netaji, how could they understand 
Savartcar ji. ...(Interruptions) 

[English} 

MR. DEPUTY SPEAKER: I have asked him to 
respond to it. Please sit down. 

... (lnteTTIJptions) 

MR. DEPUTY SPEAKER: Nothing will go on record. 

... (Interruptions)" 

"Not rac:orded. 

MR. DEPUTY SPEAKER: Please &it down. 

... (lnteTTIJptions) 

MR. DEPUTY SPEAKER: Shri Ramdas Athewale, 
please sit down. 

...(lnteTTIJptions) 

THE MINISTER, OF DEFENCE (SHRI PRANAB 
MUKHERJEE): Mr. Deputy Speaker, Sir, with your 
permission, I would like to submit that in the morning 
Question Hour was disrupted because certain Members 
feb that certain thing has happened which is reported in 
newspapers which got them agitated. Thereafter, we met 
in your chamber and it was decided that Shri Anant 
Gangaram Gaete would make a brief reference about 
the incident as to what had happened. It is not necessary 
for us to dig the history and to go through the whole 
gamut of the freedom struggle. Historians differ, individuals 
differ. I have told the hon. Member that the Govemment 
is not aware of what has happened and I assured him 
that I would ascertain the fact as to whether the Petroleum 
Minister has issued any such instruction or not for which 
we are concerned and then I would inform the House . 
We are not concemed on the evolution of the role of 
different leaders in the history and H we want to go back 
to that, then there will be no end to it. 

Therefore, with folded hands, I will request hon. 
Members that what has been agreed upon in your 
chamber should be followed. I request them to please 
dow us to transact normal business of the House. Let 
us not go back and emotioriS should not be allowed to 
play high. With this request, I request you to get on with 
the normal business of the House. 

[Translation} 

SHRI ANANT GANGARAM GEETE: Mr. Deputy 
Speaker, Sir, it is alright that a statement should be given 
in the House in this regard. Regarding incident and the 
statement given by Man! Shankar. we have given a notice 
about that. What I want to say is that Manl Shankar 
Aiyar and his party. the Congress have always show 
disrespect to Vir Savarkar ji. We stage a walk out from 
this House condemning them. 
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12.34hn. 

(At. this stage Shri Anant Gangaram Geete and some 
other han. Membets left the House) 

... (Intenuptions) 

SHRI TAR IT BARAN TOPDAR (Banaekpore): Sir, 
there should be an evaluation about Vir Savarkar 
••• (lntenuptions) 

12.36 hr8. 

CALLING ATTENTION TO MATTER OF 
URGENT PUBLIC IMPORTANCE 

Reported reduction in Interest rate of Employees 
Provident Fund from 9.5 percent to 8.5 percent 
and steps blken by the Government In I't'gIIrd 

thereto 

[English} 

MR. DEPUTY SPEAKER: Now, we take up Item No. 
14 on the agenda. Shri Gurudas Dasgupta. 

... (Intenuptions) 

MR. DEPUTY SPEAKER: We will take up 'Zero Hour' 
after the calling Attention. Please take your seat. Please 
have patience, there will be Zero Hour. 

SHRI GURUDAS DASG!JPTA (panskura): Sir, I call 
the attention of the Minister of Labour and Employment 
to the following matter of urgent public importance and 
request that he may make a statement thereon: 

"Situation arising out of the reported reduction in the 
interest rate of Employees Provident Fund from 9.5 per 
cent to 8.5 per cent and steps taken by the Government 
in regard thereto" 

[Translation] 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI SISH RAM OLA): Mr. Deputy Speaker, Sir, aa per 
the Employees Provident Funds Scheme, 1952 notified 
under the Employees's Provident Funds and Miscellaneous 
Provision Act, 1952, the interest rates are lixed by the 
Central Govemment in consultation with Central Board of 
Trustees (C.B.T.), E.P.F. 

The Central Board of Trustees on EPF In its meeting 
held on 30th June, 2004 also discussed the matter of 
determination of interest rate on the Employees Provident 
Fund for 2004-2005 along with other subjects of the 
agenda of the meeting and decision on this issue was 
deferred tHI the next meeting of the Central Board of 
Trustees on EPF to be held on 13.7.2004. This Issue 
was again discussed on 13.7.2004 at length and all the 
trustees could not put forward their views. on 13.7.2004, 
therefore, it was decided that this matter would again 
come up for discussion In the meeting of the Central 
Board of Trustees on EPF on 20.7.2004. Efforts were 
made to reach a consensus on the issue of interest rate 
after a day long meeting again on 9th Aupt, 2004 and 
the Central Board of Trustees on EPF in its meeting 
held on 9th August 2004 recommended an Interim Interest 
rate of 8.5 per cent for the year 2004-2005. 

As recommendations of Central Board of Trustees, 
EPF have been received, the Ministry of Labour and 
Employment is taking up the issue with the Finance 
Ministry. Final decision has not yet been taken in this 
regard. 

[Engish] 

SHRI GURUDAS DASGUPTA: Mr. Deputy Speaker, 
Sir, I would not like to speak in Hindi but since the Hon. 
Minister has spoken in Hindi, I would like to speak one 
or two sentences in Hindi. The hon. Minister should have 
spoken the truth. The Minister should have been truthful. 

MR. DEPUTY SPEAKER: I think, he has given 
English version of the statement that he has just made. 

SHRI GURUDAS DASGUPT A: I have no problem. 
At the end of the statement, the han. Minister says: 

-It was decided after a day long deliberations to continue 
the Meeting on 9th August, 2004. The Central Board of 
Trustees, Employees' Provident Fund In its Meeting held 
on 9th August, 2004 have recommended an interim lIIte 
of interest of 8.5 per cent for the year 2004-05.' 

Sir, this is a complete 'dilution of fact' and 'perveralon 
of truth'. I will be Parliamentary In my language. I cannot 
I,IS8 the world 'lie' since It is prohibited. Therefore, what 
I am saying is 'perversion of truth' and 'dilution of fact'. 
The Minister never allows the Meeting to take any 
decision. When the Meeting started, the hon. Minister 
made a speech. In his speech he categorically stated: -, 
have decided...... Who is this 'I' here? He is the Labour 
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Minister. Who is this 'I' here? He is a representative of 
the Government. He told in the Meeting. "I have decided 
that the rate of interest should be 8.5 per cent.· There 
was no consensus. During the last 50 years, never for 
even once, the Board of Trustees of Employees' Provident 
Fund has taken a decision by majority. Never before it 
has been done. I wish the han. Minister took note of 
that. During the last 50 years--during the period the 
scheme has been in vogue-always the decision was 
unanimous at the Board of Trustees. It was always 
unanimous. This is for the first time that the Minister has 
imposed the decision. There was no unanimity at all, 
rather, most of the trade unions present in the meeting-
I would not like to go into that-vigorously and strongly 
opposed it saying that he had no right to do it on his 
own. The rate of interest should be different. Therefore, 
the first point is that it was not a decision, it was an 
imposition of a unilateral decision by the han. Minister of 
Labour. Maybe he was acting at the behest of the 
Govemment. Maybe he was carrying forward the dictates 
through the Ministry of Finance. It is for him to say who 
was puUing the strings. Somebody must have been puling 
the strings. He was the front man and somebody was 
pulling the strings. Therefore, there was no decision. It 
was not a unanimous decision. He has broken the record. 
I thank you, Mr. Minister, for breaking the record. Olympics 
is going on . ... (Interruptions) No Indian has been able to 
break a record or create a record but the hon. Labour 
Minister has made a recordl I thank him for making a 
record on that day. 

Sir, the point very much comes to light is this. May 
ask the Govemment a question? It is a multi-party 

Government. It is a Govemment dependent on those who 
are in the Government and on those who are outside 
the Govemment. Is it fair, Sir, on the part of multi-party 
Govemment dependent on other$' who are not in the 
Govemment to take a unUateral decision? Is it fair? Please 
think over it. ... (Interruptions) You alloW me gentleman. I 
have my point. You can make your point. Running 
commentary is better stopped. 

We are not to oblige BJP. Neither shall we oblige 
the unilateral decision of the Govemment. We shall also 
not do It. The point is that the interest rate of provident 
fund was reduced in 2001. Now, there is a point for him. 
The interest rate was reduced by the Government led by 
my friends who are now in the OppOSition. It was in 
2000 that the interest rate was reduced from 12 per cent 
to 11 percent by those who are in the Opposition today. 
The process is being carried forward by the present 
Govemment. The legacy of the former Govemment is 

being solemnly carried forward by the present 
Government. Thanks to you and thanks to them. 
... (Interruptions) 

PROF. RASA SINGH RAWAT (Ajmer): You are also 
a partner of this Government. 

MR. DEPUTY SPEAKER: Please do not make any 
running commentary. 

SHRI GURUDAS DASGUPTA: They are not 
accustomed to listen to criticism. Impatience is there. 

I make this point that the interest rate was reduced 
by the previous Government in 2000. It was reduced in_ 
2001. It was reduced in 2003. Within a span of four 
years,' less than 4 years, the interest rate was reduced 
from 12 per cent to 9.5 per cent by the Government 
which is not in office now. Credit goes to them. Credit 
goes to the previous Govemment. Credit is also due to 
the present Government because they are carrying forward 
most gloriously the legacy of the previous Government. 
Thank you, Sir, for that. 

Now, the point is how have you stated this. You 
must explain. You owe an explanation to the Parliament. 

Sir, four crore people are covered by Employees 
Provident Fund Scheme. Four crores of families means 
nearly ten to twelve crore people are affected. Not all of 
them are high salaried. Moat of the people who are 
covered under EPF Scheme are contract labour, casual 
labour, daily wage eamer and their wage is of the region 
of As. 1,200 to Rs. 1,500. I am here not to plead the 
case for the high salaried people only. The Employees 
Provident Fund Scheme-Mr. Deputy Speaker, Sir, please 
lend me your ears-is the only available social aecurity in 
the country. Thanks to 57 years of India's freedom and 
thanks to so many Five Year Plans, the only social 
security scheme available in India is the Employees 
Provident Fund Scheme. They have come to the 
conclusion that they cannot pay more than 8.5 per cent. 
May I ask a question through you, Sir, to the Labour 
Minister. Will you kindly explain as to how you have 
come to know that you cannot pay more than 8.5 per 
cent? How? Where was the calculation? 

Sir, I have the infonnation that this hurried calculation 
is not based on any scientific accounting process. Why? 
It is because the Provident Fund Organisation has no 

. scientific accounting. There is no double entry system. 
Have you ever heard this? There is no double entry 
system. There is no income and expenditure statement. 
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Sir, the point is that there is no proper scientHic 
accounting system. Let him say, yes. Let him say that 
there is double entry system. Let him say that there is 
income expenditure account. Let him say that there is a 
proper scientific accounting procedure which their provident 
fund organisation enforces while preparing the accounts 
for the Provident Fund Scheme. I have the information. 
Let the Minister say, no. In their accounting system, 
income is understated. Will the Minister take note that 
income is understated? They show their income 
undeJStand. Income is understated. Just imagine this. Let 
the Indian Parliament know how dubious, how UnscientifIC 
and how questionable is this . ... (lnIlIrrupIions} Let me 
use my language. I have my own language. I am not 
very weak in English. . .. (Intsnuptions) Gentlemen, you 
would have your words. I am not very weak in English. 
I can have my proper words. 

MR. DEPUTY SPEAKER: You should continue. 

SHRI GURUDAS DASGUPTA: It is a dubious and 
unscientific system. It is a system which does not give a 
proper picture of the situation of the income and 
expenditure of the provident fund organisation. This is 
one. 

Second, have you ever heard of it that in an 
accounting system. liability is overstated and income is 
understated? Liability is overstated; income is understated. 
Not only that, but also there is no scientific procedure at 
all. 

/Trans/ahan! 

Why it is so? Please ten me about their accounting 
system. How they came to the conclusion that they can 
not pay more than 8.5 per cent . ... (lnfBmlptions} 

/English! 

Do not be led by the sycophants. Therefore, on the 
basis of facts, I question the tenor of the argument that 
they do not have any capacity to pay. 

There is a comment of the C&AG. We are always 
very interested to know what the C&AG is. C&AG is 
Comptroller and Auditor-General. What has he said? The 
C&AG had made a statement that there is an 8OCOl.I1t 
which is known as interest suspense account. In the 
interest suspense account, according to the C&AG, last 
year there was a surplus of Rs. 8,000 crore which they 
do not reveal. There is a hidden part of their account, 

undisclosed part of their account and unassisted account 
that they are having. There is Rs. 8,000 crore. Why there 
is As. 8,000 crore? Rs. 8,000 crore Is there because 
always it is found that there is a gap between the 
projected income and the realised income. Always it is 
found that the realised income is more than the projected 
income. 

Earlier it was shown less while they get more which 
is surplus. 

[Englishl 

That surplus is credited to the interest suspense 
account. And, that account at the moment is havingrnore 
than Rs. 8,000 crore. 

My question is, why is that money of As. 8,000 crore 
also invested? Why? WHI the Minister answer why the 
irICome generated on the surplus, which is credited to 
the interest suspense account ariSing out of exoess 
income, wiD not be added and why that income will not 
be distributed to the workers? Why that money will not 
be distributed to the workers? Let him explain. 
... (Inf6mJptlons) 

There is another thing. It is not just a scam, but it 
is something like a scam. I agree with you that it is not 
exactly a scam but there is something like a scam. 

[TfBns/atlon! 

They are also 8SSC?Ciated with this scam. Don't force 
me to reveal all this. They are also instrumental in it. All 
are party to it. 

[English! 

Do not worry. ... (In/stTUplions) 

MR. DEPUTY SPEAKER: Please wind up now. 

... (Interruptions) 

[Translation} 

SHRIMATI KARUNA SHUKLA (Janjgir): Mr. Deputy 
Speaker, Sir, actually they are the bi.rds of same feather. 
Gurudas ji now tell us, who are the sufferers. 
.•. (Interruptions} 

[English} 

MR. DEPUTY SPEAKER: This is not to be recordltd. 

... (Inlsmlptions)' 

·Not recorded. 
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{Translationj 

MR. DEPUTY SPEAKER: Athawale ji, please sit 
down. 

... (Interruptions) 

{English] 

SHRI GURUDAS DASGUPTA: Mr. Deputy Speaker, 
Sir, I must thank the courageous lady Member. 
... (Interruptions) 

Be courageous also in speaking the truth with regard 
to the deeds that somebody else had done a year ago. 
Please have the courage for that also. Do not be one-
sided. Ladies are never one~sided. They are known for 
their magnanimity. . .. (Interruptions) 

MR. DEPUTY SPEAKER: Please address the Chair, 
do not address anybody else. 

SHRI GURUDAS DASGUPTA: There is another scam 
like thing. While they calculate the interest to be paid to 
tile subscribers, they calculate it on a higher balance. 
Supposing the contribution of the workers to the Provident 
Fund is Rs. 50,000 crore, the interest liability should be 
calculated on the actual amount paid by the workers. 
They are doing just the opposite. I would give an example 
here. In 2003-04, the actual balance on which they were 
to pay interest to the subscribers was Rs. 55,816 crore. 
The interest liability should have been calculated on this. 
But how did they calculate the interest? How are they 
exaggerating their interest liability. They are calculating 
the interest liability on Rs. 64,763 crore. This means, 
they are deliberately overstating their interest liability 
because it is being calculated on a fictitious amount much 
larger . than the actual amount which is due to workers 
on account of their contribution. Therefore, they are not 
showing the total income on the bass of which they should 
pay the interest and also they are actually over-estimating 
their liability. . .. (Interruptions) 

MR. DEPUTY SPEAKER: You have taken haU-an-
hour. 

SHRI GURUDAS DASGUPTA: I would take two-three 
minutes more. You should understand, we never discuss 
workers' issues. This is a serious matter. 

The pOint is that they have the capacity to pay. 

{Translationj 

Mr. hon. Minister is not willing to pay money to the 
workers despite being labour minister, this money is not 

going trom his pockets. This is worker's money. He 
himseU is unwilling to pay, where as he has the power 
to do so. 

/Englishj 

They are deliberately understating their capacity to pay. 

Now, the second point is that 72 per cent of the 
total deposit in the Provident Fund is deposited with the 
Central Government under a scheme known as Special 
Deposit Scheme. On the Special Deposit Scheme, the 
Central Government used to pay 12 per cent interest. 
Thanks to the regime of the previous Government, the 
interest rate on Special Deposit Scheme was slashed 
down from 12 per cent to eight per cent. Again, they are 
following the footsteps of that regirne. The eight per cent 
rate of interest is being allowed by the Ministry of Finance 
on the total accumulation that is there on the Special 
Deposit Scheme. Just imagine. this money lies with the 
Government for 30 years! Nobody withdraws the money. 
This is a long-term deposit. The Government utilises the 
money for the development of the country. So, why would 
the Government give market rate of interest on a deposit 
which is for a long term of 30 years? 

13.00 hrs. 

Banks pay interest for five years, post office pays interest 
for six years, but this is for 30 years. The Govemment 
is guided by market considerations. The market is very 
important. ... (Interruptions) All the Ministers are absent. It 
is fine. They do not like to listen to the criticism. It is 
good. . .. (Interruptions) 

MR. DEPUTY SPEAKER: Please conclude. 
Concerned Minister is sitting here. 

... (Interruptions) 

SHRI GURUDAS DASGUPTA: I am just pointing out 
the truth . ... (Interruptions) I am only pointing out the truth. 
. .. (Interruptions) Why will the Government give eight per 
cent on a long-term 30-year loan to the Government? I 
condernn this policy. I want the interest rates on Special 
Deposit Scheme to be increased. I am giving you an 
example . ... (Interruptions) I hope my friends on the other 
side will digest my criticism. . .. (Interruptions) There is no 
option. You can also shout together . ... (lntelTUptions) 

My point is when the stockbrokers made a hullah, 
when the stockbrokers made an outcry that the turnover 
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tax has to be reduced from 0.15, they made a huItah. 
There was a threatening from the brokers' side. Our aU-
powerful Minister of Finance, Shri P. Chidambaram, got 
melted imrnediatefy. He made a compromise immediately 
and he reduced the tax on turnover. When the workers 
protested, when the trade unions protested and when we 
protested, the Government did not listen. The Govemment 
is soft to the stockbrokers. I accuse the Govemment of 
being soft on the stockbrokers . ... (Interruptions) 

MR. DEPUTY SPEAKER: Please wind up. 

... (lnterruptions) 

SHRI GURUDAS DASGUPTA: I am only saying that 
the Government is soft towards the stockbrokers, but the 
Government is hard towards the workers. This is the 
character. This is the unfortunate character. 
... (Interruptions) 

SHRI MOHAN SINGH (Deoria): Class character! 

SHRI GURUDAS DASGUPTA: Therefore, I demand 
that the hon. Minister of Finance should come to the 
House and make a statement as to why he stands in 
the way of the increase in the interest rate on provident 
fund. He must come and teR the House. 

He lost Rs. 6,000 crore because of the reduction of 
tax on turnover. We want only As. 600 erore. He lost 
Rs. 6,000 erore because turnover tax was reduced. But 
to increase the interest on the provident fund, to maintain 
the present interest rate, we need As. 600 crore only. 
He is giving As. 6,000 croreto the brokers. Let him 
give, at least, Rs. 600 crore-ten per cent of that. Let him 
give Rs. 600 crore to the workers so that the workers 
are not treated like this. Please do not treat the workers 
like this. Please do not take us for granted. Please do 
not take the trade unions for granted. Please do not 
believe you can do whatever you like. We shall oppose, 
we shall protest, if necessary trade unions will go on 
strike to prevent you from carrying out this procees of 
reduction of interest rate. 

MR. DEPUTY SPEAKER: There is no other name in 
the List of Business. However, I have received notices 
from Shri Basu Deb Acharia, Shri Rupchand Pal, Shrl 
Varkala Radhakrislvlan and Shri Shallendera Kumar. As 
a special case, I allow these hon. Members to ask 
clarificatory questions only. There should be no speeches. 
This is my request to all the hon. Members. Only 
clarifications are allowed. 

... (Interruptions) 

SHRI KHARABELA SWAIN (Balasore): Please also 
aRow some Members from the Opposition to ask the 
questions. . .. (Interruptions) 

MR. DEPUTY SPEAKER: They have given the notice. 

... (Interruptions) 

SHRI KHARBELA SWAIN: All of a sudden we came 
to know about It. You aHow us also to put some 
questions. ... (InterruptiOns) 

MR. DEPUTY SPEAKER: They have given the notice. 

... (Interruptions) 

SHRI BASU DEB ACHARIA (Bankura): This is the 
only social security scheme. . .. (Interruptions) 

SHRI KHARABELA SWAIN: Their names were not 
there. It was not enlisted In the List of BusIness. They 
gave the notice now. ...(Interruptions) 

Sir, they gave the notice now. We are also giYIng 
you the notice. Kindy allow one or two Members from 
this side at least. . .. (Interruptions) You please give us 
also a chance . ... (Interruptions) 

SHRI SUNil KHAN (Durgapur): You have not given 
notice In time. ...(Interruptions) 

SHRI BASU DEB ACHARIA: Sir, this is the only 
social security scheme for four erore workers In our 
country. ...(Interruptions) 

MR. DEPUTY SPEAKER: Shri Basu Deb Acharia, 
please ask onty question. 

... (lnterruptions) 

SHRI BASU DEB ACHARIA: Sir, I am coming to the 
question. Earlier the interest rate was 12 per cent. 
. .. (lnterruptions) 

MR. DEPUTY SPEAKER: Shrl Kharabela Swain, 
please sit down. 

... (lntenuptJons) 

SHRI BASU DEB ACHARIA: But during the NDA 
regime they reduced the interest rate from 12 per cent 
10 10.5 per cent and then to 9.5 per cent . ... (Interruptions) 
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MR. DEPUTY SPEAKER: Only Shri Basu Deb 
Acharia's statement will go on record. 

. .. (Interruptions), 

SHRI KHARABELA SWAIN: You know what the 
C&AG has said about the state of finance in West Bengal. 
'" (Interruptions) 

SHRI BASU DEB ACHARIA: We are not discussing 
West Bengal here. We are discussing the rate of interest 
on provident fund . ... (Interruptions) 

MR. DEPUTY SPEAKER: Shri Sunil Khan, you have 
not given notice. 

... (Interruptions) 

SHAI SUNIL KHAN: The interest of the workers are 
to be protected. . .. (Interruptions) 

SHRI BASU DEB ACHARIA: What was the inflation 
rate when the interest rate was 12 per cent? 
... (Interruptions) 

SHRI KHARABELA SWAIN: Sir, they accuse the 
Congress Party . ... (Interruptions) Why do you not withdraw 
support from the Government? .,. (Interruptions) You 
withdraw support from the Government. 

SHRI SUNIL KHAN: Do not tell us . ... (Interruptions) 
You see what is happening in Kalahandi and other parts 
of your State. . .. (Interruptions) 

{Translation} 

SHRI KHARABELA SWAIN: They take loan from the 
Peerless Company, everybody knows its condition in West 
Bengal. Similarly, they take loan from the West Bengal 
Industrial DeveloplllEint Board but here they speak the 
other way round. . .. (Interruptions) 

{English} 

SHRI BASU DEB ACHARIA: When the interest rate 
was 12 per cent, the inflation rate was placed at only 
two per cent. '" (Interruptions) 

{Translation} 

PROF. MAHADEORAO SHIWANKAR (Chimur): 
Members from this side should also be allowed to speak 
on the calling attention. 

"Not recorded. 

Urgent Public Importance 

/Eng/ish} 

MR. DEPUTY SPEAKER: You have not given notice . 

... (Interruptions) 

MR. DEPUTY SPEAKER: Only Shri Basu Deb 
Acharia's statement will be recorded. Shri Acharia, please 
ask only question. 

... (Interruptions)· 

SHRI BASU DEB ACHARIA: The interest rates were 
later reduced. The Committee which was appointed to 
look into it recommended that the interest rate in case of 
EPF should be reduced from 12 per cent as the inflation 
rate at that time was only two per cent. Today the interest 
rate is eight per cent. 

MR. DEPUTY SPEAKER: Please ask only 
clarification . 

SHRI BASU DEB ACHARIA: I am coming to the 
clarification. When the inflation rate has now increased 
to eight per cent, is there any justification now to-reduce 
the interest rate further to 8.5 per cent? When the inflation 
rate has increased to eight per cent, we are asking that. 
the interest rate in case of EPF should also be increased 
to 12 per cent which was there three years back. 

The Govemment is talking about globalisation. We 
can take the example of a number of countries. In the 
OECD countries the rate of return is 4.5 per cent, but 
the interest rate is only one per cent. I want to know 
from the hon. Minister as to what is the justification for 
reducing the interest rate from 9.5 per cent to 8.5 per 
cent. 

About the Special Deposit Fund, it is not a short-
term deposit, it is a long-term deposit. Why should the 
interest rate by only 8 per cent in the case of Special 
Deposit Funds (SO F)? There is no justification in reducing 
it. 

MR. DEPUTY SPEAKER: Please ask your clarificatory 
question. 

SHRI BASU DEB ACHARIA: I have already asked 
my question. I am now asking further clarification. 

"Not recorded. 
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The hon. Minister in hLc; statement stated that no 
final decision has yet been taken In this regaltl. There is 
no consensus in the Central BoaItI of Trustees for the 
Employees Provident Fund. The decision was to be taken 
by majority. but when there was no consensus in the 
Central Boaltl of Trustees meeting, the Govemment 
should have tried to arrive at a consensus. Why are the 
worUrs being deprived of the only Social Security Scheme 
that they are having today? I demand that-as the inflation 
has increased-the rate of interest in case of Employees 
Provident Fund should be restored to 12 per cent, and 
it should not be reduced to 8.5 per cent. 

MR. DEPUTY SPEAKER: Shri Rupchand Pal. 

SHRI RUPCHAND PAl (HooghIy): Thank you, Sir. 

MR. DEPUTY SPEAKER: You can only put a 
question to the hon. Minister. 

SHRI RUPCHANO PAL: Is the Govemment not 
considering continuing with the Employees Provident Fund 
as a Social Security Scheme? Why is the Govemment 
using it as a captive source of fund, if that is the case? 
About 75 per cent of the deposits are catering SDS only, 
and the real rate of retum-tf you calculate the rising 
inIIation rate and the depo6it-is for life term. It cannot 
be contused with the other deposiIs like the bank deposits, 
and other sorts of deposits. 

How is it that in all developed countries there are 
several Social Security Schemes? The other day the 
Minister was saying that the economic reforms have been 
practised in more than 100 countries, and why it should 
not succeed in our country. What is the Social Security 
for the labourers, for the salaried class, and for the senior 
citizens in other countries? 

I charge this Govemment thal-artificiaJly on wrong 
promises. and on wrong calcuIations-it has brought down 
the rate of interest to deliberately cater to the interests 
of the Government, and through the Govemment to a 
certain class of people. 

MR. DEPUTY SPEAKER: Please put your question. 

SHRI RUPCHAND PAL: This is unacceptable. I want 
to know this from the Govemment Is the Government 
taking into consideration the fact that a litHe lese than 
115th of the population of this countly-about 4 crors 
people in every family having about five members in it, 
that is. a total of about 20 crore people-are being 

affected by the Social Security Scheme? In such a 
situation, the UPA Govemment should not make such a 
disastrous move. It should not come from the UPA 
Govemment that promised to the people. and it would 
be unlike the NDA Govemment. They have done all these 
wrongs to the working class and the employees. The 
promise of the UPA Govemment and the promise of the 
CMP to working class and the employees was that nothing 
should be done to harm the interests of the workers and 
the employees, rather, the wrongs done by the NDA 
Govemment should be undone. 

I would request this Govemment to reconsider. It. 
want to know this from the Govemment. What is the 
final decision that they propose to take in view of the 
persistent demand of more than '/5th of the population 
of this country? 

MR. DEPUTY SPEAKER: Shri Radhakrishnan, please 
put a question, and no speech is allowed. 

SHRI VARKAlA RADHAKRISHNAN (Chirayinkil): Sir, 
the question cannot be asked because the person who 
has to answer my clarification is not present in the House 
right now. 

MR. DEPUTY SPEAKER: Shri Radhakrishnan, please 
try to conclude within two minutes. 

SHRI VARKALA RAOHAKRISHNAN: Anyhow, I will 
put my question. The Labour Minister is acting only as a 
rubber stamp. The person behind this is another 
gentleman who is termed as the Finance Minister. There 
is a Common Minimum Programme. This is a matter 
conceming the social sector, involving cror .. of people. 
Decision must be taken with abundant caution. 
Unfortunately, this decision is discriminatory, unjustified, 
and uncalled for in the nature of the case. I would remind 
the hon. Labour Minister that he is known as the Labour 
Minister. He should remember that point first. He is acting 
as the Labour Minister. What is the duty of a Labour 
Minister? Is it to harass the labour? 

MR. DEPUTY SPEAKER: Please put your question. 
Do not indulge in personal attacks. 

SHRI VARKALA RADHAKRISHNAN: He is known as 
the Labour Minister but he is actinganti-labour. 

MR. DEPUTY SPEAKER: You are a very .senior hon. 
Member of this House. No personal attacks please. 
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SHRI VARKALARADHAKRISHNAN: He is acting as 
the Labour Minister to safeguard the Interest of the 
working ctass. He is expected to safeguard the interest 
of the wortdng class. With his conscience, can he tell 
this House that he is acting in the interest of the labour? 
He is unfit to be there in the post. 

SHRI PAWAN KUMAR BANSAL (Chandigarh): What 
is this, Sir? How can he speak like this? 

SHRI N.S.N. CHITTHAN (Oindigul): Sir, he cannot 
decide that. You should not allow this. 

SHRI VARKALA RADHAKRISHNAN: I can say that. 

MR. DEPUTY SPEAKER: Please put your question. 

SHRI VARKALA RADHAKRISHNAN: There is no 
question of casting aspersions on individuals. It is only a 
policy matter. Let It be 'x' or 'y', in the said circumstances 
anybody who is there, who is acting like this, the same 
situation will arise. It is a matter of trust. Some trust is 
required in administering a particular fund. 

The normal procedure is that there must be a 
consansua of opinion. There is a deviation in this case. 
No consensus could be arrived at. What are the 
circumstances which made him take that decision by a 
majority when the precedent is that a decision will be 
taken unanimously? When the working class in the country 
is facing a crisis, why did he take a decision in this 
matter by a majority? He should explain this. 

SHRI SANTASRI CHATTERJEE (Serampore): Sir, I 
have one submission to make. 

MR. DEPUTY SPEAKER: Please sit down. You have 
not given any notice. Shri Shailendra Kumar. 

SHRI SANTASRI CHATTERJEE: Sir, I want to make 
a pOint of information only. Please allow me. 
... (Interruptions) 

Sir, I submit that the Minister should take the matter 
to the Standing Committee on Labour . ... (Interruptions) 

[Translation) 

SHRI SHAILENDRA KUMAR (Chail): Hon. Mr. Deputy 
Speaker, Sir, I am grateful to you for giving me an 
opportunity to speak on the issue of reducing the rate of 
interest on Provident Fund raised by Shri Gurudas 
Dasguptaji. This calling Attention motion is directly related 

to the employees and workers in the entire country. These 
employees are the backbone of development of the 
country. Today, this is a question of future of 20 cmra 
employees. I mean to say that most of the workers belong 
to the Scheduted Castes, Scheduled Tribes and Backward 
classes. This issue relates to the labourers. The earlier 
Govemment reduced the rate of iilterest on provident 
fund from 12% to 11%. We hoped that the present UPA 
Govemment would do something for the labourers and 
workers but they reduced the rate of interest on provident 
fund from 9.5% to 8.5%. This issue is related to social 
security of labour community throughout the country. 
Prices are also soaring. The labourers keep this fund 
safe for future. The rate of interest has been reduced 
now when the rate of inflation is going up. Keeping this 
in view, this rate of interest should be fixed at least 
12%. The hon. Minister may kindly pay special attention 
to this. Our party, the Samajwadi Pary is of the opinion 
that the employees and labourers should be given special 
facilities. 

... (Interruptions) 

[English) 

MR. DEPUTY SPEAKER: Shri Kharabela Swain, you 
can seek only clarification. 

SHRI KAHARABELA SWAIN: Thank you, Sir, I am 
going to only put questions. The hon. Minister said that 
the decision. . .. (Interruptions) 

MR. DEPUTY SPEAKER: Shri Radhakrishnan, please 
sit down. 

SHRI VARKALA RADHAKRISHNAN: Has he given it 
in writing? .. , (Interruptions) 

SHRI KHARABELA SWAIN: I have given it in writing 
just like you . ... (Interruptions) 

SHRI VARKALA RADHAKRISHNAN: No. We have 
given it before, not now . ... (Interruptions) 

MR. DEPUTY-SPEAKER: Hon. Member, please sit 
down. 

..• (Interruptions) 

MR. DEPUTY-SPEAKER: He has given me notice in 
writing. 

SHRI KHARABELA SWAIN: There is no question of 
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before or after. Shri Radhakrlshnan, you had been a 
Speaker of a State Assembly. You know it. You have 
given it after and I have also given it after. 

The hon. Minister said that the decision is not final. 
Is the Government going to reduce the interest rate of 
EPF further in future? Will the hon. Minister kindly explain 
whether the hon. Prime Minister had said that if the rate 
of interest of EPF is not reduced in future, EPF would 
meet the fate of UTI? What is the rate of interest earned 
by the Government on this Special Deposit Scheme? 
What is the end-use of Special Deposit Scheme? When 
the PPF & EPF rate of interest is only eight per cent, 
you are now giving 8.5 per cent interest on EPF. WiD 
you consider in future the rate of interest of 8.5 per cent 
or nine per cent on PF & PPF? Will you do it? I would 
like to know as to how many white-c%ured employees 
who are earning more than Rs. 10,000 per month have 
deposited in EPF. How much rate of interest does the 
Government pay if they borrow the money from outside, 
that is. from the market? ... (lnterruptions) 

[TransIation1 

SHRI SUSHIL KUMAR MODI (Bhagalpur): Mr. Deputy 
Speaker, Sir, I want to ask a question for the sake of 
clarification . ... (Interruptions) 

[EDf1ish1 

MR. DEPUTY·SPEAKER: Shri Sushi! Kumar Modi, 
you have not given me notice? This is a wrong procedure. 
This is a wrong tradition. 

... (lnterruptions) 

[TransJation1 

SHRI SUSHIL KUMAR MODI: Mr. Deputy Speaker, 
Sir. I would urge upon you to aIowed me a minute to 
express my views . ... (Interruptions) 

(English1 

MR. DEPUTY-SPEAKER: I will not allow you. This is 
not the way or procedure. 

.•• (Interruptions) 

[TransIaIion1 

SHRI SUSHIL KUMAR MODI: I want to know one 
thing that as the hon. Minister has informed that 85% of 

the employees have deposits in the range of 6,0001-
30,0001-, 6% have deposits above 5-6 lac rupees. I want 
to know, whether the hon. Minister would consider to 
give 9.5% interest to the 85% of the employees having 
deposits ranging from As. 6,000 to 30,000 and raise the 
rate of interest for the rest of the employees with regard 
to whom it has been brought down. 

SHRI KHARABELA SWAIN: I have come to know 
and his officers have also informed that they have to 
pay a lower rate of interest on the money borrowed from 
the market, is it conect or not? ... (lnterruptions) 

(English1 

SHRI PAWAN KUMAR BANSAL: Is the hon. Member 
entiUed to say what has happened that way? Is he entitled 
to speak that way in the House? ... (Interruptions) I mean, 
there are certain precedents; there are certain ways as 
to how Parliament functions . ... (Interruptlons) 

[Translation} 

MR. Deputy Speaker, Sir, it is surprising that even 
after wasting 6 years in the government, these people 
are saying such things, sitting on the other side. 
... (lnterruptions) 

(English1 

MR.DEPUTY-5PEAKER: Please sit down. This Is 
not to be recorded. 

... (Interruptions)" 

SHRI KHARABELA SWAIN: They are paying more 
interest. ... (Interruptions) When interest rate is reduced 
by one per cent point the Government has benefited to 
the tune of Rs. 14,000 crore. I just want to know H this 
is correct that the Govemment has benefited to the tune 
of Rs. 14,000 crore . ... (Interruptions) 

MR. DEPUTY-SPEAKER: This is not going to be 
recorded. 

. .. (Interruptlons)" 

(Translation1 

MR. DEPUTY·SPEAKER: Acharya ii, Please sit down . 
... (Interruptions) 

MR. DEPUTY-SPEAKER: Please sit down. 

... (Interruptlons) 

"Not recon:l8d. 
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[Translllfion} 

MR. DEPUTY-SPEAKER: Topdar ji, please sit down. 

... (Interruptions) 

[English] 

MR. DEPUTY-SPEAKER: Nothing will go on record. 
Only the hon. MinIster's reply will go on record. 

... (Interruptionsr 

[TransIaIion} 

MR. DEPUTY-SPEAKER: Topdar ji, please sit down. 
Whatever you are saying is not being recorded. 

[English] 

Please sit down. That is. not being recorded. 

... (Interruptionsr 

[Translation) 

SHRI SISH RAM OLA: Hon. Deputy Speaker, Sir, I 
agree with hon. Gurudas Guptaji on this point. 
... (Interruptions) I know the word 'Gurudas' appears twice 
in his name, Gurudas Gupta . ... (Interruptions) 

PROF. RAM GOPAL YADAV (Sambhal): His name 
is Gurudas Dasgupta. 

SHRI SISH RAM OLA: I agree with him that this is 
not a unanimous decision. I called four meetings, first on 
the 30th June followed by the meetings on the 13th July, 
the 20th July and on the 9th August so that the hon. 
Members could arrive at a decision. This is also correct 
that the hon. Members could not arrive at a decision. 
This is also a fact that I have no rights by myseH. Action 
is taken according to the decision taken by the hon. 
Members in the CBT meeting and the decision so taken 
is communicated through the Finance MiniStry. Here 
despite a lot of efforts a decision . ... (Interruptions) 

SHRI GURUDAS DASGUPTA: Mr. Minister, what 
you are saying is not true. ...(Interruptions) 

MR. DEPUTY -SPEAKER: Please, do not disturb. 

"Not racorded. 

SHRI SISH RAM OLA: You have no right to call me 
a liar. You institute an inquiry if I tell even single word 
lie. What do you talk. I am not for this, I belong to 
labourers. I am among thoee who used to work In the 
fields round the clock. You should not use the word lie. 
You should use parliamentary expressions. 

[English] 

MR. DEPUTY-SPEAKER: Hon. Minister, you should 
address the Chair . 

[Translation] 

SHRI SISH RAM OLA: I would like to say that one 
should not use the word lie time and again, one should 
use parliamentary expressions. I am just saying that what 
he said is absolutely wrong. 

MR. DEPUTY-SPEAKER: Every expression which is 
unparliamentary would be expunged. 

SHRI SISH RAM OLA: I want to say that we called 
four meetings. Not only this, I personally talked to every 
hon. Member. But even personal talks did not yield any 
result. When any unanimous decision could not be 
reached in the four meetings, then this majority decision 
was taken which I have presented before this august 
House. This decision is not final. 

You are talking of Rs. 8,000 crore. Rs. 8,000 crore 
is a big amount. We will be very happy to pass on the 
amount to the workers in the form of interest. One lac 
60 thousand employees retire every month, some of them 
pass away. If we do not take any decision then they do 
not get interest on their money at the time of final 
settlement. For this, a decision has been taken and the 
Fmanoe committee have been requested to suggest if 
their is any surplus money, then it may be duly intimated 
by the end of the year, well before March. We shall pay 
.that money to the workers in the form of interest. This 
decision is not finaf. If there is any scope we will certainly 
give them some money. But the rate of 9.5% for the two 
years. 2002-2003 is on adhoc basis. It has not yet been 
ratified by the Ministry of Finance. Similarly 9% rate of 
interest and 0.5% bonus which was decided for the year 
2003-2004 was on adhoc basis and not flOaI because 
the Ministry of Finance has not ratified it till date. 

SHRI GURUDAS DASGUPTA: Why? 

SHRI SISH RAM OLA: Now don't ask me. Just listen 
whatever I am saying. Don't disturb me. I did not disturb 
him. Kindly listen to me. 
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• have written to the Ministry of Finance eeeking 
permission to ratify it. The permission is still awaited. I 
am nobody to increase or decrease the rate of interest. 
It is the job of Ministry of Finance. The Ministry of FUl8flC8 
has said that it should not be more than 8%. In 
consultation with all the members we took a majority 
decision that it was appropriate to declare interim rata of 
interest of 8.5% and the final rate be decided at the end 
of the year as most of the members were saying that 
the rate of interest should be fixed at the end of the 
year because the position regarding the profits made or 
losses incurred during the year crystallizes only by the 
end of the year. Yet that had been the convention 
followed so far and it was in keeping with this convention 
that after consultations with members I decided on this 
matter provisionally. It would not be proper to say that 
the CBT has got more funds and yet the rate of interest 
has been reduced. Even for the declared 8.5 percent 
rate of interest. a sum of Rs. 206 crores wi. have to be 
paid out of the capital amount. I have directed the 
Provident Fund Commissioner to recover the outstanding 
dues to make up the gap. Nevertheless, the surplus funds, 
if any, will be distriburted to the workers. One hon. 
Member was stating that he was speaking on behalf of 
the 85 percent of the workers but it is not 80. as pan:ent 
workers are those in whose annual P.F. account a sum 
of As. 20,000 is deposited and they go for withdrawal on 
the occasion of daughter's marriage a any other exitgew::y/ 
or need. Thus balance in their account remains As. 3,000 
to As. 3200. Only 10 percent employees are those whose 
contributions are about one Iakh rupees. If we increa8e 
the rate of interest by one percent then, those employees 
who deposit As. 20,000 will eam Rs. 28 to 32 annually 
more by way of interest. Mr. Deputy Speaker, Sir. 1hoae 
with the savings of one Iakh rupees will earn Re. 400-
500 more and the maximum profit wit be earned by five 
percent employees. Thoseemployeea who contrIMe to 
the P.F. just in order to save income tax. will also be 
benefited • ... {lnterruptions) 

Sir. I would like to tell the Member that I am making 
a statement in the House. If I commit any mistake in 
that then he can ask for my resignation. Arat, please 
listen to my statement. 

t would Hke to say that we always talk of safegt.ardIng 
the interests of workers. I have written to the hen. Finance 
Minister to continue the Special Deposit Scheme (SOS) 
and , also requested him to increase the rate of interest 
thereon. Under this scheme, interest is accrued on 
interest. I would like to say some statements made out 
here are, in fact without substance and far from truth. 
This is what I have to submit. 

Mr. Deputy Speaker, Sir, I, through you, would Hke 
to make a request to hon. Member Shri Gurudas 
Dasguptajl. Shri Basudeb Acharia and thoee who have 
put forth their views on this Issue here in this august 
House and also others that the decision on rate of interest 
is provisional. The entire issue has been referred to the 
Anance Committee. The Members of the Central Board 
of Trust are also the members of the Finance Committee. 
The FIIlanCe Committee comprises. of the same members. 
In fact, they would decide on all financial aspects. If we 
get any funds from anywhere then we would certainly 
not hesitate in increasing the rate of interest to workers. 

... (Interruptions) 

SHRI RAMJI LAL SUMAN (Arozabad): Mr. Deputy 
Speaker Sir. Zero Hour should be startecr. 

(Englslr] 

MR. DEPUTY-5PEAKER: Shri Ramji LeI Suman, I 
win give you time. 

.•• (Intemtptions) 

MR. DEPUTY-SPEAKER: Please sit down now. 

•.. (Interruptions) 

[Translation] 

SHAt GURUDAS DASGUPT A: There is error in his 
accounts. Shri, he has not replied to my 
charge .... {lnterruptions) He has not replied on the scam. 
••. (Interruptlons) 

[TranBlBtion} 

SHRI RAWI LAL SUMAN: Mr. Deputy Speaker. Sir 
mine is the very f. notice. 

MR. DEPUTY-SPEAKER: I know. Please sit down. 

... (Interruptions) 

(english] 

MR. DEPUTY·SPEAKER: I will give you time. I have 
noted it. 

... (lmerruptions) 

MR. DEPUTY-5PEAKER: Now the 'Zero Hour' will 
start. 

. .. (Interruptions) 
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MR. DEPUTY-SPEAKER: Now, the 'Zero Hour' wHI 
start. Please sit down. Shri Girclhari Lal Bhargava. 

... (Interruptions) 

{Translation} 

SHRI GIRDHARI LAL BHARGAVA (Jaipur): Mr. 
Deputy Speaker, Sir, one sub health centre was opened 
in some of the unauthorized colonies of Jaipur earlier as 
per the decision of the Govemment of India. The sub 
health centre was functioning quite smoothly by virtue of 
dispensing medicines to the inhabitants and providing 
primary medical treatment to them. Some employees of 
that sub health centre had taken hired accommodations 
there and some other employees were living there by 
making some other arrangements. Now the Govemment 
of India has decided to discontinue all the health 
programmes meant for the unauthorized colonies and 
close all such health centres. Due to that all the sub 
health centres functioning in the unauthorized colonies 
are being closed. The houses hired by the health 
employees/workers are being vacated and they are being 
evicted from other houses also. They were providing good 
treatment in those unauthorized colonies. These sub 
health centres have been closed down. I would like to 
request the Govemment of India to continue such sub 
health centres functioning in unauthorized colonies. Health 
workers be given houses. This will save these employees 
from being rendered jobless. I convey my sincere thanks 
to the Chair for giving me the opportunity to speak here 
in the House. 

[English} 

SHRIMATI PRENEET KAUR (Patiala): Sir, I rise to 
mention about the devastating floods in Patiala and 
Sangrur districts in Punjab. These floods were caused by 
unprecedented heavy rains on the 2nd and 3rd of August, 
2004 and as a result, flow of water was 2.55 lakh cusecs 
in Ghagar river. This has been the highest in the last 
eight years. Standing crop in 30,000 acres of land in 
about 352 villages has been badly affected. About eight 
persons have died and two are reported missing. About 
120 cattle heads have died and 800 animals are reported 
missing. Nearly 20 per cent of the population of Patiala 
district has suffered extensive damages. There have been 
damages to bridges, residential houses, school buildings, 
hospital buildings, veterinary hospitals, water supply 
system, electric installations, tubewells and water carrier 
channels at the farm level. There have been 113 breaches 
in Ghagar, Markanda and Tangri rivers. 

I would request that since a comprehensive study 
has been carried out and the damage is 80 intense, the 
Central Govemment should provide at least As. 100 crore 
for immediate relief to all those who have suffered from 
this natural calamity. 

{Translation] 

SHRI RAMJI LAL SUMAN: Mr. Deputy Speaker, Sir, 
I also want to speak on a very important issue. 

MR. DF.PUTV~SPEAKER: I know. I know it very well. 

PROF. RAM GOPAL YADAV (Sambhal): Sir, a very 
serious situation has arisen at Delhi-U.P. border. It has 
been decided to shift one abattoir from Delhi to Gazipur 
as has also been reported in the newspapers. As a result 
of it, the people shifting to colonies such as Suryanagar, 
Kaushambi, Vasundhara, Indirapuram, Vaishali and Noida 
will start leaving that area. Just 6 K.M. from there, Hindon 
airbase is there and even fighter planes land and take 
off from there. There is a legal ban that abattoir can not 
be set up near or around an airbase. Yet such a decision 
is being taken overlooking the sentiments of the people. 
Everyone wants that their neighbourhood is happy and 
prosperous, however, the Delhi Govemment Is out to 
depopulate this area faDing under Ghaziabed district. There 
is widespread resentment among the masses on this 
issue. People are agitated and holding demonstrations 
on the roads resulting in 9-10 hours long traffic jams. A 
situation may arise when people can neither come to 
Delhi nor can they travel from Delhi to that area. 

Therefore, I, through you, would make an earnest 
request to the Govemment that the proposed abattoir 
should not be shifted from Delhi to this populated area. 
This could be shifted to a far off area and it should not 
be shifted to advanced colonies where lakhs of people 
are living. However, it is very unfortunate that Delhi 
Govemment is taking such a decision regardless of these 
issues, therefore such a move should be dropped. 

SHRi AVINASH RAI KHANNA (Hoshiarpur): Mr. 
Deputy Speaker, Sir, large number of people go to Iraq 
as labour and truck drivers. You are aware, sir, that 
these persons are still hostage there and out of them 
two are from Punjab. One truck driver, Shri Hardeep 
Singh son of Shri Joginder Singh from Pandorikad in 
Hoshiarpur district has been killed· there. Neither Iraq 
Govemment, nor the company he worked with or Punjab 
Government or the Govemment of India has thought of 
giving any compensation to his family. 
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Therefore, I request the Government to take 
necessary steps to ensure the safety of those Indians 
who go abroad for earning a livelihood and their families 
should be given adequate compensation in case of their 
death there. 

SHRI RAMJI LAL SUMAN: Mr. Speaker, Sir. a 
communal riot broke out in Kalinjara town of Banswada 
district of Rajasthan on 9th September 2002. The houses 
of the people belonging to the minority community were 
set on fire in that riot ... (Inlerroptions) 

PROF. RASA SINGH RAWAT (Ajmer): This is state 
subject and therefore, cannot be raised here in this House. 
There is perfect peace and tranquillity in Rajas1han and 
also p8Ifect law and order situation . ... (lnlemJptions) 

SHRI RAMJI LAL SUMAN: The houses of the people 
belonging to minority community and other communities 
have been torched and a mosque has been demolished. 
... (/nterroptions) 

{English] 

MR. DEPUTY -SPEAKER: Except the submission by 
Shri Ramjilal Suman. nothing win go on record. 

{Ttanslalion] 

SHRI RAMJI LAL SUMAN: Mr. Deputy Speaker, Sir, 
more than 50 persons belonging to the RSS, Bajrang 
Oal, Vishva Hindu Parishad, Vanwashi Kalyan Parishad 
and Shiv Sena had been named. Those named in the 
FIR have been imprisoned. Persons belonging to the 
Vishwa Hindu Parishad and other organizations were also 
named. The Rajasthan Government has withdrawn the 
cases against them and people belonging to the minority 
community. . .. (Inlenuptions) 

{Eng/ish} 

MR. DEPUTY-SPEAKER: The House stands 
adjourned to meet again at 2.45 p.m. 

13.47 hrs. 

Th8 Lok Ssbha then adjoumed for Lunch fill fofty-five 
minutes past Fourteen of /he Clock. 

14.48 hrs. 

The Lok SaMa re-assembled ahar Lunch at forty 
eight minutes past Fourteen of the Clock. 

(MR. DEPUTY-SPEAKER in th8 Chait) 

[English] 

MATTERS UNDER RULE 3n 
MR. DEPUTY-SPEAKER: The House will now take 

up Matters under Rule 377. Shri N.S.V. Chitthan. 

(I) Need to construct a new bridge near Peranal 
Regulator to provide connectivity of 
NllokkottaJ and Usllampattl taluks of Madura! 
and Dlndlgul districts in TamH Nadu. 

SHRI N.S.V. CHITTHAN (Dindigul): Sir, the Peranai 
Head Work was constructed in the year 1892 down below 
the Periyar Dam acroSs the River Vaigai at a distance of 
90 kilometers. This regulator has been constructed across 
the River Vaigai with a view to diverting the water flow 
in Periyar Main Canal from Vaigai River to irrigate an 
ayacut of 1,68,852 acres in Dindigul. Madurai and 
Sivaganga districts. 

The bridge adjacent to regulator arrangements 
connects both Nilakkottai taluk and Usilampatti taluks of 
Madurai and Dindigul districts. Both the taluks are very 
backward taluks in composite Madurai district. Since the 
bridge adjacent to regulator is 112 years old, it has been 
closed for traffic. Everyday, the people in and around 
Nilakkottai tal uk and Usilampatti taluk find it very difficult 
to carry on their socio-economic activities due to the 
closure of this regulator-cum-bridge. 

It is quite essential to construct a new bridge just 
nearby to Peranai regulator involving least land acquJsruon 
and other fonnalities. The width of river is approximately 
300 metres. The approximate cost required for construction 
of new bridge would be from Rs. 6 crores to Rs.6.S 
crores. If the new bridge is constructed, it wHi save 30 
kilometres for the road traffic which leads to southem 
part of Tamil Nadu besides saving time. 

I request the Union Government to take up the work 
on priority and also sanction adequate funds for this 
purpose. 

MR. DEPUTY -SPEAKER: Shri Jashubhal Dhanabhai 
Bar~ot present. 
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(II) Need . to rel •• ee specl.1 funde under the 
Indira Awes Yolana for !'&-COnstructing the 
damaged houses In GanJam district of Orta .. 

SHRI CHANDRA SEKHAR SAHU (Berhampur-Orissa): 
Sir, in the last unprecedented cyclone, heavy damage 
was caused specially In the coastal districts of Orissa. In 
the Ganjam district, particularly in the Berhampur 
parliamentary constituency area, the damages caused 
during cyclone have not been compensated fully till now, 
though &even years have passed. The funds given by 
the Central Govemment for it were not adequate. So, I 
request the Union Government to announce a special 
package under 'ndia Awaa Yojana- for constructing the 
damaged houses which have not been completed till now. 
Irrigation, both major and minor, roads, smaH ponds, etc. 
have also to be taken up with immediate effect. So, I 
request the hon. Speaker to direct the concerned M"mlstry 
In the Union Government to get up to date information 
from the State Government and accordingly place special 
funds to take up the wot1<s immediately. 

MR. DEPUTY-SPEAKER: Shri M. Anjan Kumar 
Yadav-Not present. 

Shri G.M. Siddeswara-Not present. 

(III) Need to link the Phulera-Jodhpur railway 
aectlon with Auto Signal System. 

[Translation1 

SHRI JASWANT SINGH BISHNOI (Jodhpur): Mr. 
Deputy Speaker, Sir, when gauge conversion work Is done 
auto signal system is also established alongwith it. But 
the work on auto signal system was not carried out along 
with the gauge conversion work on the 240 Km. Phulera-
Jodhpur rail line as a result of which 1 to 1.30 hours 
delay Is caused in train joumey from Delhi to Jodhpur 
and Jaipur to jodhpur. The Railway Ministry as well as 
the passengers will benefit a lot from an investment of 
merely As. 6.7 crore on this work. I would like to request 
the Minister of Railways through you that the work on 
Phulera-Jodhpur auto signal system be taken up at the 
eariiest so that the common man gets its benefit. 

(Iv) Need to telecaat the programmes of 
Doordarshan-2 In Katlhar district, Bihar 

SHRI NIKHIL KUMAR CHOUDHARY (Katihar): Mr. 
Deputy Speaker, Sir, a high power transmitter Centre of 
Doordarshan is already functioning in Katihar district of 
Bihar. This is the most powerful transmitter of the North 

Bihar which is equipped with the latest technology. There 
is a need to telecast the programmes of 00·2 there in 
this competitive age of development so that more and 
more people get the benefit of better entertainment and 
increase their knowledge in the field of science and 
technology. Katihar is the most backward district of the 
North-East Bihar which is surrounded by the rivers like 
Ganga, Koehi and Mahanadi. It borders Bangladesh and 
Nepal. There is a need of construction of a studio and 
PGF in view of cultural, social, commercial geographical 
and the fundamental needs so that the people of the 
border may get the maximum benefit of the regional 
transmission. By doing so, this area can get an important 
place in the State and could contribute in the nation 
building. 

MR. DEPUTY-SPEAKER: Shrl P.S. Gadhavi-not 
present. 

(v) Need to reduce the excise duty on beedl 
products and announce Special Welfare 
Schemu for baedl workers In Kerala. 

[English] 

SHRI P. KARUNAKARAN (Kasargod): I would like to 
invite the kind attention of this House to the serious 
problems faced by the baedi industries in Kerala Out of 
the total labourers engaged in the beedi industry, 95 per 
cent are women labourers. These workers are getting 
very low wages. Besides this, the number of employment 
days are also getting reduced year by year. The hon. 
High Court of Kerala has prohibited smoking in public 
places. The Central Government must take immediate 
steps to reduce the excise duty imposed on beedi 
products and also announce a Special Welfare Scheme 
for the beedi workers in Kerala State. The Central 
Govemment must also take immediate steps to implement 
the Beedi Cigar Act in the concemed States as early as 
possible. 

[Translation] 

MR. DEPUTY SPEAKER: Shri Raghuraj Singh 
Shakya-not present. 

(vi) Need to set up an All India Institute of 
Medical Sciences at Patna, Bihar and make 
It functional at the earl,"t. 

SHRI RAM KRIPAL YADAV (Patna): Sir, His 
Excellency, the Vice-President had laid the foundation 
stone at Balmi under the Phulwari assembly constituency 
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in Bihar State for constructing an All India lnetiluta of 
Medical Sciences on the lines of the one at DelhI. But 
no progress has been made in this direction even after 
lapse of considerable time and this has created 
resentment among the people in Bihar. People face 
hardships and economic loss on account of trealmant 
ouIside Bihar. 

I, therefore, request the Govemment through this 
House to set up an All Incia Institute of Medical Sciences 
at the &artiest. 

(vii) Need to doubling and electrification of 
Jhansl-8ancla, BandHlanHcpur and Banda-
Kanpur nII_y routH. 

SHRI MAHENDRA PRASAD NISHAD (Fatehpur): Mr. 
Deputy Speaker, Sir, my parliamentary constituency 
Fatehpur in Uttar Pradesh falls under two districts. Banda 
and Fatehpur. District Banda is one of the backward 
districts of Uttar Pradesh which fds in Bundelkhand 
region. Transport facility is absolutely necessary for 
common man and for development of the country in the 
modem times. In a way. the entire Bundellchand is 
backward in every respect. and railway is also no 
exception to it. The operation of trains is not proper on 
account of the absence of doubling of Jhansi-Banda, 
Banda-Manikpur and Banda-Kanpw rail routes affedil9 
the life of common-rnan. 

I. therefore. request the Minister of Railways to get 
the work of doubling and eIectriIication done from Jhansi 
to Banda, Banda to Manikpur and Banda to Kanpur raif 
routes which is absoIulely necessary in the public interest. 

15.00 tv .. 

MR. DEPUTY-SPEAKER: Shri A. Kriehnaswamy-no 
present. 

Shri AdhaIrao Patil Shivraji-not prasent. 

Shri Bir Singh Mahato-not present. 

(vii) NMd to enhance the HononIrlum .... to 
Community Health GuIde WorIun. 

[English} 

SHRI BIR SINGH MAHATO (PuruIia): Mr. Deputy-
Speaker. Sir. the Community Health Guide Workers have 
been wortdng since the 19808. They are engaged in 
different national and State-level health programmes such 

as Pulse Polio, Family Planning, .Eradication of Malaria. 
Tuberculosis, L.eproay etc. AU types of health aW8lJ"8SS 
progranme8 era enbu8ted upon them. But they get a 
very meagre amount of As. 250 p.m. on an irregular 
basis as honorarium. 

I would urge upon the Central Govemment to 
increase their honorarium and arrange to pay It NgUlarty. 

[Ttanlllation} 

MR. DEPUTY-8PEAKER: Since Shri Shivraj V. Patil 
Is bIay in the other Houee, if the House agrees. we can 
take up the next item. Whenever the 1100. Minister comes 
to the Lok S8bha, we can start the reply to the dlscul8ion 
regarding flood and drought situation In the country. " 
the Hexse agrees, we can proceed with the next item. 

SEVERAl. HON. MEMBERS: Yes. 

MR. DEPUTY-8PEAKER: Now, the House will take 
up Item No. 17. Shri Prabodh Panda to Initiate the 
discussion. 

15.02 ..... 

DISCUSSION UNDER RULE 193 

(I) SltuaUon art .. ng out of 8horI8ge of power In 
the COW'Itry. 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
Sir, I would like to say one thing. This subject was 
proposed to be taken up tomonow. AD of a sudden, the 
Business Adviaory Committee corltac:led me and said that 
Shri Vaghela had to go to Gujarat and therefore, that 
subject which has been scheduled for today-was going 
to be taken up the neld day. 0rigInaIy, this aubject-the 
power situation in the country-was echeduIed to be taken 
up tomorrow. Therefore. rrf'I appeal to you is this. let 
the discussion be there but the reply of the MInIster can 
be taken up tomorrow in the afternoon. This is my 
proposal. 

MR. DEPUTY-SPEAKER: I agree to your proposal. 
Only. the dlscu8eion will be there today. Your reply will 
be tomorrow. 

SHRt PRABOOH PANDA (Mldnapore): Sir, thank you 
very much tor caII1ng me to initiate this dlsc:u8s1on. . 
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At the outset, I maa thank the Businea8 Adviaory 
Committee for having taken up this subject for diacuaaion 
today. It is already in the list of Business. It has been 
listed for having this discuaaion today. 

Our country, India, stands sixth in the world in terms 
of energy demand. Power is one of the prime movers of 
economic development. It camot be denied. It has already 
been said by so many comers-even we, the Members 
of the Communist Party generally quote Lenin-that 
socialism means rural electrification under the leadership 
of the proletariat State. This is not a proletariat State. I 
do not want to characterise this State as such. But I 
must say that rural electrification should be taken up on 
a priority basis. The level of availability, accessibility and 
affordability of quality power is also one of the main 
determinants of the quality of life of the people. 

Since Independence, this sedor has been given 
priority while fixing the Plan outlay. We do admit it. As 
a result of this, the installed generation capacity has risen 
from 1.300 MW at the time of Independence to more 
than one lakh megawatt today. If I am wrong, the hon. 
Minister can kindly correct me. However, despite these 
achievements, the power sector has not kept pace with 
the growth in demands. 

As a result of this, the country always faces energy 
shortages. Electricity is in the Concurrent List contained 
in the Seventh Schedule of our Constitution and this 
sector is the concem of both the Union Govemment as 
well as the State Govemments. This sector corJ1)rises of 
three main parts, namely, power generation, transmission 
and distribution. So, to meet the emerging demands, the 
task is naturally three folded. We have to generate more 
electricity to meet the demand, we have to transmit it 
from generating centres and distribute it to the conaurners 
in a proper manner. 

Sir, in the Ninth Five-Year Plan, initially the 
Government had decided to generate 48,000 MW of 
power. But the target was reduced to 28,000 MW and 
again it was reducecl to 20,000 MW. So far as the 10th 
Five-year Plan is concemed' the Working Group Report 
on Power has envisaged a capacity addition requirement 
of 46,649 MW during the Plan period. However, keeping 
in view the status of ongoing sanction and new projects 
in the pipeline, the Planning Commission assured a 
capacity addition of the order of 41,110 MW and another 
13,205 MW under new schemes. 

Sir, I have gone through the resolution passed at 
the Power Ministers' Conference held on the 3rd March, 

2001 and the resolution says that rural electrification may 
be treated as a basic minimum service under the Prime 
Minister's Gramin Rozgar Yojana and that rural 
electrification may be completed by the end of the 10th 
Plan, by the year 2007. It has already been Incorpondad 
In the National Common Minimum Programme also. The 
rasoIution further says that full coverage of an households 
may be targeted by the end of the 11th Plan, that is, by 
the year 2012. So, it is expected that by 2007 all the 
villages wiD be connected with electricity and all the 
households will get that facility by the year 2012. The 
resolution goes on to say that for the attainment of fuD 
electrification, States may be given flexibility for using 
funds under rural development programmes wHh the 
consent of the villages and block panchayats for 
undertaking the task of rural electrification wherever it Is 
required. It was agreed that electrification to remote 
villages in the States would need a special mode of 
financing including an element of grants. 

The resolution is all right. But how will the demand 
of power generation be met? What is the way out? The 
previous Government propounded joint ventura projects 
and they even thought of giving more facilities to the 
private sector. Sir, this is the subject to be debated 
whether the power sector would be opened to the private 
sector or whether the Government would take the main 
responsi)iIity. 

We are talking about reforms. We are not against 
reforms as such Reforms are required for the betterment 
of the society. The hon. Prime Minister has even said 
that we do reforms with a human face. It is welcome. 
So, the reforms in the power sector would be such which 
would facilitate the masses and which would facilitate the 
people of our country in general. The former Government 
enacted a legislation, known as Electricity Act, but It Is 
not the Act, which can facilitate the rnas&88. 

Sir, we have several scopes. Fortunately, for us, in 
the Himalayas, North-Eastern States, and Western and 
Eastem Ghats, we have sites where water can be ueecI 
for generating power. Why should wa not use thoae silas? 
It is true that the gestation period for hydro-power 
generation is longer than the thermal power generation. 
I think, probably the money required for it is also more, 
but the power generated with water Is cheaper than the 
therrnaI power. Why should we not adopt this route? H 
we adopt this route, not only we would be generating 
electricity required for industrial development, but we would 
also be making water available for lnigation and drinking 
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[Shri Prabodh Panda) 
purposes. That is why a comprehensive look at the plan 
and policy of generating power using water should be 
taken up. 

Sir. just now I was referring to the enactment of a 
legislation. That enactment replaces the earlier three 
enactments. So far as my opinion is concerned that 
enactment was only adopted to selVe the corporate and 
private sectors and not the masses. So that enactment, 
that Electricity Act 200.1, should be repealed. 

We are talking about providing electricity to the rural 
poor, not only providing eledricity to the rural poor but at 
affordable price. If we give more scope to the private 
sector then it wi" create more anarchy. There are three 
parts in this. One is generation, second is transmission 
and the third is distribution. If everything is given to the 
private sector or if one or more sector is going to the 
private sector then how can the coordination be made? 

So far as the private sector is concerned, their only 
motto is to earn profit. Their priority is not to fulfil the 
necessities of the masses and the agricufturists. So, they 
think something and adopt such procedures as can 
facilitate them and by which they can make more money. 
During the course of one of the discussions Shri Shivraj 
Patil-at that time he was the Deputy-Leader of 
Opposition-tigh mentioned that if the distribution system 
goes to the private sector, then they will fix the tariffs as 
they would like. So, the charge may go up to Rs. 10 per 
unit. You know about the fate of ENRON. The ENRON 
episode is already there. We know what happened in 
Orissa, so far as the private sector is concemed. 
Moreover, electricity is in the core sector. So, this sector 
should be protected. Govemment should give more 
emphasis to this sector. A lot of assurances have been 
announced. The Common Minirmm Programme is already 
there. We are also thinking that by 2007, all the villages 
of our nation would get electricity. I think more Ihan 
80,000 villages are left out. They are not even getting 
these facilities. So, we should have a National Power 
Policy. The Govemment should frame such a Policy. For 
this, they should initiate a dialogue with the concerned 
people and with the representatives. I am sorry to say 
that we are now talktng about the Tenth Five Year Plan 
and this has not even been discussed not even in the 
last Session, and in the last Parliament. So, this item 
should be discussed. 

Moreover, we have to see the rural villages, the poor 
people, the marginal farmers and the small farmers. They 
do not have $nough money to gM aectricity at higher 

prices. So, how can it b$made affordab/$? Moreover, as 
it is a subject. which is in the ConcurT$nt Ust, all the 
State Governments should b$ consulted. They are going 
to dismantle the State Electricity Board. " you are going 
to dismantle the State Electricity Board--by this time in 
some· States It has already been done-f do not know 
whether there will be a consensus or not. I do not know 
whttther there is a consensus or not, and whether all the 
State Govemments have been consulted for that or not. 
If there is no consensus, then the Union Government 
should not impose any legislation to carry it out. Sir, I 
am just initiating this discussion. this Is a very Important 
matter. 

The hon. Minister, Shrl P.M. Sayeed, who here is 
efficient Earlier he was the Deputy-Speak$r. I have high 
regards for him. He wiH enlighten us on these matters. I 
hope that he wi" do something to correct what the yrlier 
Gov$mment has done. At least he should teU us that 
this Electricity Ad, 2003 would be repealed. Without th$ 
consent of the State Governments, these provisions should 
not be Imposed unilaterally. 

I have initiated this discussion. I think, the discussion 
will produce resuft, and based on that we may proceed. 
With these words, I conclude. 

[Translation] 

KUNWAR MANVENDRA SINGH (Mathura): Mr. 
Deputy-Speaker, Sir, I have been given an opportunity to 
express my views on power shortage. The power position 
in our country and in the States is very bad, at present. 
The Union Government and the State Govemments are 
not paying as much attention towards it as they are 
required to pay. It is matter of grave concem, be it any 
sector. In cities, it is the consumers, industrialists and 
commercial institutions who are facing the problem. Power 
is not available anywhere. I represent Mathura Lok Sabha 
partIamentary constituency of Uttar Pradesh. There is not 
power supply continuously for eight-ten hours in the 
villages. I have visited these areas and I have been told 
that there is load shedding as long as for twenty hours. 
Now, there is drought situation all around us and the 
farmers are not getting electricity due to which tubewelJs 
are not wooong and there is no rain. Destiny appears to 
have something different in its store for us. Today 
everyone is in trouble whether it is the common man or 
the farmers. It is a matter of utmost concemthat power 
generation is declining c:lay-by-day instead of showing any 
increase. The industrial and commercial institutions use 
generators in the absence of availability of power but the 
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Government has put some restrictions on it. They are 
not allowed to use generators. The industries are suffering 
in the absence of adequate availability of power. The 
farmers are in great trouble. 

Mr. Deputy Speaker, Sir, the position of cities is even 
more worse. There is load shedding in cities for ten-
twelve hours during summer. You can very well imagine 
as to what is the position of the people living in cities. 
Just ten minutes back you did see that there was no 
light in the Lok Sabha. Lok Sabha is the most important 
place of the country. People in the country and the world 
keep their eyes set on the Lok Sabha and any kind of 
load shedding in the Lok Sabha is disgraceful and 
unfortunate. 

So far as power generation is concerned, there is a 
need to give more attention to it by the Central 
Government. I have got some data on renovation and 
modemization of electricity which deals with the completion 
of seventh plan in 1984 and states: 

[English] 

"This programme was successfully completed and 
intended benefits were achieved ..... 

[Translation] 

They have written under phase-II, A&M programme during 
the Seventh Plan and they have said: 

[English] 

"In view of the encouraging results achieved from 
the implementation of Phase I A&M programme 
during the Seventh Plan, Phase /I programme for 
A&M of Thermal Power Stations was taken up in 
the year 1990-91 by the Govemment of India for 
implementation during the Eighth Plan. Under this 
programme of 44 numbers of Thermal Power Stations 
covering 198 numbers of Thermal Units aggregating 
to a total capacity of 20,869 MW were taken up. 

The total estimated cost of the programme 
was As. 2383 crore and an additional generation of 
7864 MU/year was antiCipated after the completion 
of the programme." 

It is further written: 

"However about 50 per cent works could be 
completed by the end of Eighth Plan... 5000 Mu/ 

year was achieved in 1997. Also, ute Extension (LE) 
works on four units (300 MW) were completed." 

[Translation] 

But I want to ask whether it has been completed? Today 
what we require is that we should augment our thermal 
power generation. Besides this, they have also talked 
about renovation and modemization of hydro-electric power 
projects wherein we are much behind in the matter of 
hydroelectric power generation. The Govemment of India 
has not been able to construct dams and install 
hydroelectric system. It should be augmented. I would 
request the Minister to increase the number of hydro-
electric power stations. They have given the data and I 
do not feel it necessary to read out those data here 
because· they have mentioned everything in it. But what 
is required to be addressed to is that we should increase 
the number of hydroelectric power stations. The 
Govemment of India should pay attention on this issue. 
Apart from it, I have also talked about gas turbines on 
a number of occasions. I have been elected as a member 
of Parliament earlier also. This issue has been discussed 
in the Lok Sabha on a number of occasions. There is 
one refinery in Mathura. I have seen that gas is burnt 
out in that refinery day in and day out. The Minister of 
Petroleum is also sitting here. I would request him to 
discuss this matter in the Ministry and set up more and 
more gas based power stations so that we could get 
more power generation. 

Mr. Deputy Speaker, I want to draw the attention of 
the honourable Minister to wards this issue that under 
the programme of the Ministry, an institution by the name 
of PPIL (Power Plant Performance Improvement Ltd.) was 
set up a10ngwith BHEL and Siemens. It was set up six 
or seven years back. As I have been Informed that it 
took over the charge of as many as eighteen projects. It 
took over four projects in Andhra Pradesh which were 
upgraded from 110 MW to 120 MW; five projects were 
taken in West Bengal making renovation of units having 
30 and n MW capacity Korba thermal power station in 
Chhattisgarh was taken up and its unit having capacity 
of 120 MW was repaired. I have been told that their 
repairing cost is very low. The amount spent on new 
plant of 100 MW capacity is about 400 crore rupees 
whereas renovation costs 400 lakh rupees per MW. The 
time taken for creating this capacity is also much less. 
There new units cost As. four crore per MW taking period 
of 30 months for installation. I have been told that the 
amount spent on upgradation of 1 MW by PPIL, BHEL 
and Siemens is one crore rupees and it Is completed in 
five months. 
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[Kunwar Manvendra Singh] 
Mr. Deputy Speaker, Sir, I want to say that PPIL 

and BHEL have not been receiving orders for the last 
several years whereas honourable Minister of power had 
ordered that more and more projects and progranvnes 
should be assigned to BHEL on priority basis 80 that old 
power houses could be upgraded in a coat effective 
manner. By doing so more power could be generated at 
less cost and the position of power house would improve. 
But it is not happening. 

Mr. Deputy Speaker, Sir, it has also been brought to 
my notice thai Siemens Company want to dissociate Itself 
from BHEL as for as their fact is concerned. I want to 
SIbnit that it should not happen raIher I want that ofIicera 
of both the companies should be called and arrangement 
should be made to maintain coordination between them 
once again and State Government should be asked to 
assign its faulty units or power houses generating less 
power to the PPIL and BHEL so that these companie8 
could convert the old power houses into such power 
houses as could generate more power on less coat. 

Sir, the Minister of Power had acc:epted to assign 
106 power houses throughout the country to the BHEL 
so thai their present capacity could be augmented. But 
no action has been taken in this regard so far. If 
anangement& are made to maintain coordination betvJ88n 
BHEL and Siemens and these WOItcs are fufther promoIId, 
then I think that it will be generating more power at 
lesser cost quite smoothly. 

Sir, under 'Pradhanmantri Yojana' there is a rnininun 
needs programme for electrification of viRages for which 
adequate allocations has been made. As per the data 
available with me 74,982 villages i.e. 81 per cent villages 
have been electrified up to 31-02-2004. I think if we go 
tor physical verification the figure will be otherwise. The 
number of non electrified viIages up to 31-3-2004 has 
been reported to be one lakh twelve thousand four 
hundred one. These are the villages which are known as 
revenue villages. EIec:tricily has not been provided to the 
above mentioned villages so far. 

Sir, through you I would like to tell the hon'ble 
Minister that when I was a Member of Parliament from 
1984 to 1991 rural eIeclrification scheme of the Union 
Government was existing. I have been told that the said 
scheme is still existing but outlines of scheme have been 
changed and funds have not been earmarked for the 
same whereas under the eartier outlines of the scheme 
the Government uaed to provide free of cost electricity to 
four villages under rural etectrtrlCation of a block. Under 

the earlier scheme electricity to the householda of 
Harijans. backward claaaes and adivasi8 was ueed to be 
provided on priority basis whereas there Is not such 
provlalon on the existing scheme. However, I have been 
told that now the hon'ble Minister of Power has issued 
directions In this regard. I have come to know of late 
that after issuance of dlrective8 by you survey Is being 
conducted in regard to villages where there Is no 
eIectrtcIty . 

Sir, when we write any letter to the authorities in the 
electricity department in regard to electrllicallon of villages 
they straightway ask us to get funds sanctioned from the 
Member of Parliament Local Area Development Scheme 
(MPLADS) for electrification of these villages. It has been 
mentioned categorically in the currant budget that under 
the Pracilan Mantri Yojana tree of. cost electricity will be 
provided to the viBages where It has not been provided 
so far. Therefore, through you I strongly requesl the 
hon'ble Minister that top priority should be accorded for 
providing electricity in my Parliamentary Conatiluency. We 
aD are elected representatives and sitting In this August 
House. I would like to vent my views and request you to 
take some decision and issue stem directives in this 
regard. 

Sir, I want to make one more submission i.e. the 
officers of the electricity depaJ1ment consider eIec:triIicaIio 
of revenue villages as rural electrification whereas virtually 
it should not be because there are sub villages attached 
to revenue villages and the officers do not get them 
electrified. No provision has been meCie for electrificalion 
thereof. Electricity has not been reached to most of the 
villages. I would like to request the hon'ble Minister to 
Issue strict orders in this regard and call a meeting of 
the Chief Ministers of all the States to have a deliberation 
in this regard. Every effort should be made for 
Implementation of this scheme for electrifICation of every 
village of the country because when the Chief Ministenl 
and Ministers concerned discuss this issue the Mlnistenl 
generally say that they cannot implement these schemes 
due to shortage of funds. Therefore the need of the hour 
Is to allocate maximum amount of funds for this purpose. 
Hon'ble Prime Minister and the President of Congress 
Party Shrimati Sonia Gandhiji. to translate Into action the 
policy of our party to provide electricity to each person 

. and every viRage of the country it Is imperative to call a 
meeting of Chief Ministers of aU States to have a detailed 
discussion in this regard besides allocating adequate 
amount of funds and obtain survey report from every 
district and rural areas 80 that electricity could be provided 
therein. 
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Sir, today there Is shortage of transformers. 
Trallsformers have not been reached the areas where 
load has increased which result in disrupted electricity 
supply forhoura. Hundreds of transformers bum in 
~ day in and day out and replacing them is very 
difficult. Therefore, today the need is to streamline supply 
of electricity In dehats and rural areas on priority basis 
and power generation be increased so that consumers in 
cities and villages could be benefited. People are facing 
difficulties. Due to disrupted supply of electricily water 
supply also gets affected as water is not boosted in the 
overhead tanks without electricity. In this scorching heat 
drinking water is not available in cities. The situation in 
rural areas also Is not clfferent. In several rural areas 
there is acute shortage of drinking water as there is no 
electricity and wells there are drying. In rural areas women 
have to bring water on their heads from distance ranging 
three to five Krns. or people of such areas fetch water 
in tractor tronies from the villages where it is avaHabIe. 
People are managing somehow. 

Sir, now I am talking about Delhi. Delhi Govemment 
has handed over distribution of electricity in Delhi to 
private sector. The Chief Minister and officers of electricity 
department should be asked as to why inflated electricity 
bills are being sent to the consumers. Delhlties are put 
in a lot of Inconvenience due to these inflated bills. We 
were under the impression that condition of electricity 
supply in Delhi will improve to some extent but no 
improvement is seen at all. Transmission system is faulty 
and aU transmission lines become weak. In your report 
you have mentioned and accepted that we are unable in 
provkfmg electricity due to faulty transmission system and 
weak transmission lines. 

(English] 

The financial condition of SESs is in a bad shape. 
In the distribution sector the transmission and distribution 
losses remain high due to the physical Infrastructure being 
old. 

{Translation] 

When you accept this, why infrastructure is not 
developed proper1y and why funds are not provided for 
the same. I would like to tell you that transmission lines 
in my now constituency are in a very bad shape. We 
often witness accidents there taking lives of a number of 
chHdren. Transmission lines have not been replaced due 
to paucity of funds. You have admitted this fact. To 
combat the situation new transmission lines would have 

to be drawn up IIIld more power plants would be required 
to set up. 

Sir, with 'these words through you and through this 
House I would like to request the hon'bIa Minister that 
there Is need to pay special attention towards power 
sector and work should be done In this connection on a 
war footing. 

SHRI ANIL BASU (Arambagh): There is frequent 
power cut in MP flats No. 1 to 56 North Avenue. 

(English] 

MR. DEPUTY·SPEAKER: It is an individual problem. 
You can bring it to the notice of the concemed Minister. 

{Translation] 

SHRI ANIL BASU: This area often faces power-cut 
Nobody knows as to what role NDMC or the Ministry of 
Urban Oevetopment or the serving electricity department 
plays here. Assistant EngIneer and Chief Engineers remain 
absent from their offices. " we the Member of Parliament 
face such a problem here in Delhi then one can easily 
guess what would be the fate of vlU&ges. 

SHRI LAKSHMAN SINGH (Rajgarh): Hon. Deputy 
Speaker, Sir, am thankful to Pandaji who sought to raise 
a discussion on this important issue. India is among 
developing countries and it is the duty of every 
Government be it the NDA or the UPA, to make efforts 
to move the country among the developed ones. 

With this objective in view, we along with a number 
of other developing countries signed on an agreement at 
the Cairo International Conference in 1994, we have 
before us a millennium development goal. We have to 
stand among the developed countries till 2015, we want 
to be called a developed country, with this objective, we 
had signed an agreement. The Power Bill was introduced 
in 1910 and a Power BiD was introduced by the previous 
NDA Government in 2003. The main objective behind 
introducing the said bill was to enhance the competition 
and transparency as well, the lack of which had telling 
eRect on our agriculture. Our small and medium industries 
were on the verge of closure and unemployment was on 
the rise. In order to put a check on aH these things, the 
Power Bill, 2003 was passed in the Parliament. Our 
backward States have registered increase in 
unemployment from 6 to 7 per cent due to non-avallability 
of electricity. And this has happened in Madhya Pradesh, 
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[Shri Lakshman Singh) 

Rajasthan and Bihar. The countries which were as 
developed as ours and many other countries which were 
lagging behind have surpassed us. Take the example of 
China and Sri Lanka. Our rank Is at 114 place in the 
recently published Human Development Report. 

15.44 hrs. 

[5HRI VAAKJ>LA RAoHAKRISHNAN in the Chair, 

To overcome aN these problems, we will have to 
pay attention towards the basic facilities and electricity Is 
one important thing among them. Keeping this in view, 
Accelerated Programme of Development on Reforms of 
power was launched. Under this scheme efforts were 
made to contain the transmission expenditure and 
transmission loss which had gone beyond 50 percent 
effort were made to bring it down from 50 per cent to 15 
percent. It is good that North Eastern States are given 
the status of backward States. They should be given this 
status but besides them, there are several States which 
are not given this status, they include Bihar, Madhya 
Pradesh, Uttar Pradesh, Rajasthan and Orissa. One can 
see for oneself as to what is condition of power supply 
in these States. These States are lagging behind because 
they are not given the status of special State. 

The funds which are allocated to States often do not 
reach there on time. I request the hon. Minister to see 
that the funds allocated to backward States or for that 
matter to any State should reach them on time so that 
these funds are property utilised. For example, As. 84.87 
crore have been allocated for Madhya Pradesh and out 
of that only Rs. 41.75 crore have been utilised. Uttar 
Pradesh has been allocated As. 80.12 crore as the said 
amount reached there late, hence they have been able 
to use only Rs. 0.30 crore. The present Prime Minister 
and the former Prime Minister had also said that SAARC 
grid should be set UP. when we attended the SAARC 
conference, we stressed on the point that since India is 
located in the Centre of the South Asian Countries, hence 
India can play an important role in the operation of the 
SAARC grid. If all the SAARC countries sit together and 
discuss on the power issue, then they can find a way 
out to solve their power woes. 

Bhutan generates 21 thousand megawatt hydro 
electricity. 83 thousand megawatt hydro-electricity is 
generated in Nepal. 40 thousand PCF is available in 
Bangladesh. Today, if we strive towards setting up a 
SAARC power grid, then we can solve our 80 many 
problems. Hon. External Minister is silting here. I would 

like that emphasis should be given on this issue and the 
Govemment should make efforts In the direction 80 that 
India plays an important role in it. It would be In the 
fitness of things. if the Government from time to time 
apprise this house on this issue . ••• (Interruptjons) 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAVATI RAJ MINISTER 
(SHRI MANI SHANKAR AIVAR): Lakahrnan Bhai, I am 
also sitting here. . .. (Interruptions) 

[English) 

SHRI LAKSHMAN SINGH: He Is always in my mind. 
Do not wony. I win come to him . ... (lntemJptions) 

MR. CHAIRMAN: Please address the Chair. 

[Translation) 

SHRI LAKSHMAN SINGH: I wUl also come to natural 
gas. A national energy conservation award has been 
instituted in 2003. Wastage of power has been checked 
under this innovative scheme. A camp was organised in 
which 191 industrial units participated and these units 
saved about As. 5394 crore on this count and aD this 
was made possible only after we introduced the Power 
Bin in the Parliament. If all the industries are entrusted 
with this job and they are fuMy made convinced with the 
fact that power saved is power generated, then we can 
save a lot of electricity. 191 industrial units saved 
electricity through the National Energy Conservation 
Award. Thus they saved 1260 lakh metric tonnes of coal 
and 73,181 lakh cubic meter gas. We should encourage 
industries through such awards. 

Similarty, there is Central Electricity Authority. It used 
to take years in getting techno economic clearance. Power 
units and power plants to be set up in backward States 
could not be set up due to this reason. It has been 
made clear through this Bill that if any power generation 
unit is to be set up, it needs no licence, lOOper cent 
foreign capital investment has been allowed for the 
purpose. If someone wants to set up captive power plant 
of 250 megawatt capacity he need not get permisalon 
from the Central Govemment Now, State Government 
can give permission for setting up a 250 megawatt captive 
power plant. 

There has been a steep fall in the .appoIntment of 
women. I mean the employment provided by the MInistfy 
to women has fallen significantly. Participation of women 
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is absolutely necessary for development of a nation and 
development of any department as well. Since this 
Govemment is run under the direction of a woman, 
therefore, more attention should be given on the women 
employment. At present there are only 3 women out of 
37 group 'A' Officers, among 97 Group 'B' employees, 
there are only 19 women, in group 'C', out of 108 
employees, the number of women employees is only 18 
and in Group "0" there are only 2 women employees out 
of 69 employees. I, therefore, request the hon. Minister 
to increaae the avenues of employment for women in 
your department. 

In NTPC· among the labour category, there are only 
4.86 per ce~t women, among the employees, their 
percentage is only 8.22 per cent, they constitute only 
3.05 per cent in the officers category. Similarly, 
handicapped persons should be given employment by 
the department, but it is not 80. In Group 'A' there are 
37 posts lying vacant. not a single handicapped person 
has been given a job out of them. 97 vacancies exist In 
group 'B' and you have not appointed even a single 
physically handicapped person there. NTPC has drawn 
up a corporate plan which envisages total generation .of 
46 thousand MW out of which 42 thousand MW is based 
on coal and gas. Coal reserves are depleting fast. We 
are also exploring new gas reserves but we have less 
resources as compared to that of other countries. 
Therefore, it is necessary for us to enhance the target of 
hydro-electricity and generate atomic power. There are 
many States which are rich in uranium. For example, 
take Madhya Pradesh. There is plenty of uranium In 
Madhya Pradesh and Jharkhand, uranium is found in 
Orissa also. But you have fixed target of atomic power 
plant at 2720 MW only. There is a need to enhance it. 
Only 70 MW has been earmarked as share of Madhya 
Pradesh. I want the target of 70 MW earmarked for 
Madhya Pradesh be enhanced 80 that atomic power 
station can be established there also. 

The target for non-conventional energy 80urces has 
been fixed at 1000 MW. There are many discrepancies 
in this also. I wiD take up this after some time. The 
matter of non-plan conventional energy . ... (Interruptions) 

SHRI ANIL BASU: It has been removed. 
... (Interruptions) 

SHRI LAKSHMAN SINGH: It has not been removed. 
... (Interruptions) 

SHRI ANIL BASU: What have you done In 5-6 years • 
... (Interruptions) 

SHRJ LAKSHMAN SINGH: You do, who prevents you. 
•.. {Interruptions) 

[EfJ(1ish1 

MR. CHAIRMAN: PIea8e address the Chair. 

[TllIfISIation} 

SHRI LAKSHMAN SINGH: The target of 1000 MW 
fixed for non-conventional energy sources should be 
enhanced. 

120 lac bIogas plants were to be set up but only 
36.5 lac have been set up. Only 339 lac improved 
ChuUhas have been eet up against the plaMad 1200 
lac. Our country has a 45 thousand MW capacity of wind 
energy while we are generating only 2,483 MW. We can 
generate 15000 MW energy from small hydro-eledric 
plants but we are generating only 1603 MW. So, in this 
way, the target of 100 MW fixed for non-conventional 
energy may be enhanced. As Pandaji was just saying. 
there is much power shortage in remote areas, non· 
conventional energy can play an important role in meeting 
this demand. . .. (Interruptions) 

SHRI ANIL BASU: We can do non-conventional 
energy schemes out of MPLADS. Let the Ministry provide 
50 per cent, we will provide the rest of the 50 per cent 
from MPLADS. . .• (Interruptions) 

[Engish} 

SHRI LAKSHMAN SINGH: I agree with you. 

MR. CHAIRMAN: Nothing will go on record except 
the speech made by Shri Lakshman Singh. 

.•• (Jnterruptionsr 

[Translation} 

SHRI LAKSHMAN SINGH: At the time of setting up 
of power projects a number of people, a number of 
villages are displaced, people lose their land. In such 
cases, afforestation work is done by the National Power 
Afforestation Society but no concrete step has been taken 
80 far in this regard. Memorandum of understanding has 
yet not been signed with the Ministry of Environment and 
Forests, so the work has not been started on it. 
Afforestation on the land provided by the Govt. to the 
displaced people is necessary. In Uttaranchal, they have 
implemented afforestation scheme for 500 hectare land 

"Not racordad. 
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[Shri Laskhman Singh] 
onIV. For this, it is also neceasary that· they take some 
initiative. The problem of rehabilitation Is before us. 
Rehabilkllion work in Anta and AunIiya is very slow where 
power plants have come up. I would like to request them 
to take interest in completing the rehabilitation work. Shri 
Man! ShankaIji was just saying that I am not remembeliiIg 
him. I would like to say that I always remember him and 
will always do so. I have worked with him. I will seek his 
cooperation in future too here in Parliament sitting on 
this side. Rajiv Gandhlji had dreamt of laying HBJ 
pipelines, it has been laid. Industries and power plants 
should be set up using this pipeline. It has been in the 
last four or five years only during the elapsed period ot 
15-20 years that concrate steps have been taken. A 
platform has been constructed near Hazira. CNG has 
been imported and passed into the pipeline. I would like 
you to 1ake inifiative in this regard. Set up as many big 
power pIanIB as poasiJIe using the pipeline after consuIIing 
the Power Minister so that the power crisis is raeoIved 
and our generation is improved. The natural gas-based 
plants wiI be, probably, in a position to give power on 
the cheapest rates. 

SHRI ANll BASU: Natural gas pipelines should be 
under the control of public sector. 

SHRI LAKSHMAN SINGH: That has to be decided 
by them. That is not my job . ... (lnffIlrUplions) We are 
lagging far behind in laying gas pipelines. 70,000 kin 
pipeline has been laid in Canada, 30,537 kin in Fnmce 
and 73,000 km in Gennany while in our country, only 
6400 km pipeline has been laid. ftease rnekB some effoIt& 
in this direction. There is also some problem in nnI 
electrification scheme. The assistance provided to 
backward States is insufficient. You have provided As. 8 
crora only to Madhya Pradesh. Funds should be provided 
to Uttar Pradesh also as nothing has been given to this 
State. Rupees two crora only have been provided to 
Ra;asItwt. This way, I want to say that this is the reason 
for their backwardnes8 and scardty of power in backward 
States. 

SHRI MANI SHANKAR AlYAR: The work of rural 
eIecbIfication should be linked with the Panchayals, then 
only it can be a success. 

SHRI LAKSHMAN SINGH: It should be linked with 
the panchayals and cooperative participation should also 
be there. 

[Et9Jsh] 

let there be cooperative power pian1s. 

[Translation] 

SHRl ANll BASU: The problem In this regard is 
that, whatever he was saying about sancIIona of funds of 
Ra. 2 ClOre, 5 crora of 8 crora, an that is nothing bUt a 
mock adjustment. No financial help is received physically 
and outstanding loan Is aI80 ~. Even II single paisa 
is not received physically. 

[English] 

SHRl LAKSHMAN SINGH: I have not yet finished, 
Sir, I will just complete it. 

MR. CHAIRMAN: let him conclude. This hon. 
Member may ask queatlons, but Shri L.akstvnan Singh, 
please addI8ss the Chair. 

[Trenslation] 

SHRI l.AKSHMAN SINGH: In the end, I would like 
to say that Incira Gandhi Sagar Project and Omkareshwar 
Project, both of Madhya Pradeeh should be completed at 
the eat1ieaI so that we can generate power to the tune 
of 1500 t#N for ~ power. I thank you for the 
opportunity given to me to speak. 

[Translation] 

SHRI BASU DEB ACHARIA (Bankura): Mr. Chairman, 
Sir, electricity is the critical infrastructure in the economic 
development of our country. It is closely related with our 
industrialisation and economic development. Much 
emphaiIiB has not been given to address the problems 
that we are facing today. 

Today, we are generating 1,02.000 MW of power. In 
the year 1950-51, India used to generate 1,300 MW of 
power. We have the achievement of generating ITIOI8 
than 1,00,000 MW of power. 

1600 hra. 

During these 54-55 years. our achievement Is that 
. mora than fiY8 Iakh villagea have been electrified. In spite 
of that we have shortages even today. Peak shortage Is 
about 13 per cent and power shortage Is about 8 per 
c .... t. In the past, we ware facing the problem of 
evacuation of power from ruplus area to deficit area. 
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That problem was not addressed. As a result of this, 
some parts of our country are surplus in power and there 
are some areas where we are c:leficit in power. There 
was a plan for setting up a national grid. This probI8n) 
has partially been resolved, not fully. TOI today we have 
this problem. 

We have enough potential for hyde! power in the 
North-East. What is the percentage of hydel power that 
has been tapped so far? h Is leas than 15 per cent. 
L8B8 than 15 per cent of the potential which we have 
today in the North-East is being tapped for hydel 
generation. As a result of this, the percentage of hydeI 
generation today has come down to, if we compare it 
with thermal, only 24 per cent. Seventy-Six per cent of 
the power generated is thermal whereas the hydel 
generation accounts for only 24 per cent. The ideal ratio 
should be 60:40. We had that ratio during 60s and 70s, 
even in 80s. The position deteriorated during 90s because 
enough emphasis was not given to hyde! generation in 
that decade. A policy on hyde! power was announced by 
Govemment of India in 1998. Priority was given to many 
crucial issues in thilt policy. That has not been 
implemented tin day. 

We know that the gestation period in the case of 
hyde! power projecIs is much more than that of the 
thermal projects. The initial cost of hyde! power is more 
in comparison to thermal power. But we get cheaper 
power from a hydel power pant. What is the situation 
today? Although we have achieved 1,12,000 megawatt 
... (lntetrrJptions) 

SHRI P.M. SAYEED: Which data are you quoting 
from? 

SHRI BASU DEB ACHARIA: These flgUr88 are one 
year old. The installed capacity is 1,12,000 megawatt, 
the actual generation may be about 75,000 megawatt. 

SHRI P.M. SAYEED: But the latest figures are 
available now. 

SHRI BASU DEB ACHARIA: Is it so? Then, what is 
the installed capacity? 

SHRI SURESH PRABHAKAR PRABHU (Rajapur): 
The installed capacity is 1,20,000 whereas the plant load 
factor is about 74,000 to 75,000 megawatt. 

SHRI BASU DEB ACHARIA: If the national average 
is 74,000 to 75,000, then the actual generation wi. be 
80,000 megawatt. 

SHRI P.M. SA YEED: He says the peak shortage is 
13 per cent whereas It is 11 per cent now. He says that 
the energy shortage is B per cent whereas it is only 7.1 
per cent. 

SHRI BASU DEB ACHARIA: Per capiIa consumption 
in our country is the lowest. It is about 350 kw. Has it 
been increased? 

SHRI P.M. SAYEED: Now, it is 585 MW. 

SHRI BASU DEB ACHARIA: But the per capita 
consumption of Brazil is 1783 kw, which is also a 
developing country. There are a large number of villages 
which have no aCC8B8 to electricity. There are revenue 
villages. Even the segments and small villages, which 
are called hamlets, are not electrified. Percentage of 
household electrification will be about 50 per cent or even 
less than 50 per cent today. If we have to achieve cent 
per cent electriflC8lion by 2OO7-the target which was fixed 
during the tenure of former Power Minister, Shri Suresh 
Prabhu-and cent per cent household electrification by 
2012, we have to plan and our generation capacity should 
be double than what we are generating today. It should 
be more than two lakh MW, the estimate which was 
worked out four years ago. 

What are· the problems we are facing today? There 
is inadequate power generation capacity and there is a 
lack of optimum utilization of the existing generation 
capacity. There are certain areas which are surplus and 
there are certain other areas, which are deficit. The 
problem of evacuation of power from surplus area to 
defIcH area has not fully been addressed today. There is 
a lack of grid discipline. We face this problem at least 
once in a year in certain area in certain State. The 

. problem of inadequate and aging slb-transmission and 
distribution networtc: is existing . ... (Interruptions) He took 
aome initiative during .his tenure. What is the percentage 
of transmission and distribution losses? Today, it is 33 
per cent. In 2001-02, the national average was 26 per 
cent and it was increased to 33 per cent. Even after the 
enactment of Energy Conservation Act, inefficient use of 
eIecbicIly by the ~users is pnMliIing. The main purpose 
of enacting the Energy Conservation Act was to save at 
least ten per cent of the electricity and anergy. H we can 
save ten per cent of energy, wa can save crores of 
rupees. H we reduce ten per cent of transmission and 
distribution losses, we can increase our generation by at 
least 3,000 MW to 4,000 MW. 

Similarly, the programme of ranovation and 
modemisation was also started lata. Some of our 
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generating units are very old. The generating units and 
thermal power plants were set up in the Fifties. They 
were not ~ and modemised. Only in 1997-98, a 
massive prognunme was started. As a result of that, we 
could increase our generating capacity not only because 
of new generalioil plant but atso because of modernisation 
and renovation 01 our existing power plants. We h8d not 
invested more money for renovation and modemisatlon 
of our power plants. Some perspective plan should be 
prepared for renovation and modernisation activities of 
our existing power plants, which were set up 20 to 25 
yealS back. 

Our target for electricity generation for the Ninth FIVE!-
Year Plan was 46,000 megwatt. It was reduced to 32,000 
megawatt and was further reduced to 22,000 megawatt. 
The actual capacity generation, which was added, was 
only 18,000 megawatt. When we had planned for 42,000 
megawatt capacity, at that time, it was planned on the 
basis of the demand for five yeBlS. Now we have 
Pf8P8red our plans for Tenth as well as Eleventh Five-
Year Plan. what will be the demand of power by the end 
of 20127 The Government of India win have to plan for 
that on the basis of the demand. Huge funds are required 
for that. Wherefrom will that fund come? 

We have the experience of independent power 
producers. We have seen the experience of Dabol Power 
Plant in the Ninth FIVe-Year Plan. Today. the problem 
that we face is not of inadequate power generation but 
the problem is of the frequency of quality power. We 
have to not only meet the demand as of today but also 
the future demand. The problem with the Government is, 
when any decision is required to be taken. that decision 
is not taken at proper time. As a result of that, the 
problem gets accumulated. I have seen that the 
Government of India has prepared a draft on National 
Power Policy and it has been circulated to the State 
Governments. In that draft. the emphaSis has been 9ven 
on'rural electrification. The policy has been fine-tuned to 
two of its priorities-rural electrification and large role for 
public sector. Now. that policy also throws up an 
investment of As. 490 crore which needs to be made 
everyday for the next five years to attain the objective. 
Now, we have got the power plants--thermal, hydel, 
nuclear and non-conventional. 

Sir, we are generating only two per cent of the 
nuclear power. Our achievement in the non-conventionaJ 
sector is also not satisfactory though we have enough 
potentiality. Similarly, there is a problem with the thermal 
power plants also. In order to reduce the generation cost, 

there is a proposal to have . power plants on the 
pit-head. 

Sir, coal is avaitable in the eastern, central and 
northern India. " a thennal power plant, basing the coal 
or fuel, is set up farther from the area where coal is 
available, the generation cost will also be higher. So, the 
Government should plan for setting up of a thermal power 
plant because we have abundant coal. We will getcoa1 
for another 100 years. The only problem is the exploitation 
of coal. Today some pubrlC sector coal companies have 
reduced their production and we are importing coal to 
the tune of 24 milliontonl"les today. Today we are 
importing not only coking coal but also non-co1dng coal. 
and the amount of import of coal is 24 million tonnes 
today. So, where the generation cost woutd be doubled, 
thennal plants should be set up. We should plan for 
that. 

But there is a problem in clearing the projects. Not 
only in the case of hyde! power plants but also in the 
case of thermal power plants, the Ministry of Environment 
and Forests takes a lot of time to clear the projects. I 
have seen that in the case of some projeCts, the Ministry 
of Environment and Forests had taken more than one 
year. more ·than two years and even more than three 
years to clear the projects. Therefore, some mechanism 
should be evolved to avoid these delays. 

We need power plants. There should be more 
generation of power and for that, a number of power 
plants should be set up. Some system should be evolved 
so that the clearance of projects from the Ministry of 
Environment and Forests is done expeditiously. Delay in 
clearance of projects results in delay in the construction 
of projects and thereby generation of power. So. this 
problem has to be addressed properly. 

Sir, in the case of hyde! power plants Why can they 
not plan? A ranking study was done some three years 
ago. 

MR. CHAIRMAN: Please condude now. Your time is 
over. Your problem will exiSt for long . ... (lntelTUptions) 

SHRI BASU DEB ACHARIA: Sir, in another two to 
three minutes I am concluding. 

A ranking study was done some three years ago 
and that report was submitted stating as to where we 
have the potentialities and where we can tap those 
potenti8JItiea In the case of hydeI. power generation. In 
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order to achieve 40 per cent of hydel power, enough 
emphasis and enough thrust should be given for hydel 
power generation. We know that gestation period is much 
more In the case of hydel power projects. Enough 
investment should also be made in hydel power projects. 

MR. CHAIRMAN: Okay. Thank you. 

SHRI BASU DEB ACHARIA: In the past, there has 
been a mismatch in generation, and transmission and 
distribution. If you spend Re. 1 on generation. you should 
spend Re. 1 on transmission and distribution also. 

MR. CHAIRMAN: Transmission loss wlH always be 
there; that will exist. 

SHRI BASU DEB ACHARIA: T&D loss is increasing. 
Sir. your State is suttering from power crisis. 

MR. CHAIRMAN: Please conclude. KeraJa is suffering 
from power crisis and that suffering will be there. You 
may please conclude. 

SHRI BASU DEB ACHARIA: The Govemment should 
spend the same amount on generation. and transmission 
and distribution. If Re. 1 is spent on generation. Re. 1 
should be spent on transmission and distribution also. 

MR. CHAIRMAN: Please conclude. 

SHRI BASU DEB ACHARIA: But As. 2 are spent on 
generation and Re. 1 is spent on transmission and 
distribution. We are facing shortage of power. 
... (Interruptions) 

MR. CHAIRMAN: He may be pleading for Kerala; 
but I will have to ask him to conclude because time is 
over. Please conclude. 

SHRI BASU DEB ACHARIA: We are not in a batter 
situation today, but we have the potentiality. We have 
shortage. We have the problem of quality power and 
also of frequency. 

In my district, one pump storage scheme was 
sanctioned, and there was a proposal to have a joint 
venture of National Thermal Power Corporation and West 
Bengal State ElectriCity Board. MoU was signed. Till date, 
the Govemment of India or the Minister of Finance has 
not cleared the joint venture project. The Govemment of 
West Bengal has started construction and it has sent a 
proposal that 70 per cent share will be with the NHPC 
and 30 per cent with the West Bengal State Electricity 
Board. 

MR. CHAIRMAN: P1ease conclude. 

SHRI BASU DEB ACHARIA: Today, in West Bengal. 
hydel generation is only two per cent; and 98 per cent 
is thermal generation . ... (Interruptions) 

MR. CHAIRMAN: He can plead for himself. Why are 
you disturbing? 

... (Interruptions) 

SHRI BASU DEB ACHARIA: When this project will 
be commissioned, the hydel share will increase to· nine 
per cenL 

Damodhar Valley Corporation has a plan to set up 
two powerplants-one is in my constituency, Pm'lChet 
Hill Power Plant, and another at Durgapur. I request the 
hon. Power Minister that these two power projects which 
Damodhar Valley Corporation wants to undertake should 
be cleared by the Government of India so that 
construction of these two thermal power plants (:an be 
started during the Tenth Five Year Plan and can be 
commissioned by the end of the Eleventh Five Year Plan. 

SHRI S. BANGARAPPA (Shimoga): What about 
private sector participation? 

MR. CHAIRMAN: No. There is no question. Please 
conclude. Now, Prof. Ram Gopal Vadav. 

SHRI BASU DEB ACHARIA: You already know my 
view on that. I am against private sector participation. 

MR. CHAIRMAN: Please conclude. 

SHRI BASU DEB ACHAIRA: While finalizing the 
national power policy, the views of this House, the views 
of the Members should be taken into consideration .. We 
have to address our problems. We have to increase our 
generation capacity by strengthening our public sector 
undertakings and we have to increase our generation by 
one Iakh MW by Eleventh Five Vear Plan. 

[Translation) 

PROF. RAM GOPAL YADAV (SambhaJ): Sir, I am 
really thankful to your for giving me an opportunity to 
speak on this issue. 

[Eng/ish] 

SHRI ANIL BASU: Sir, he is speaking in Hindi. 
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PROF. RAM GOPAl YADAV:I can speak in English 
but I will speak in Hindi. 

StlRI S. BANGARAPPA: I shall welcome it if you 
speak in English. 

PROF. RAM GOPAl YADAV: I shaH speaI( in English 
some time later. 

SHRI P.M. SAYEEO: I wiN also welcome it. 

{T nmsIalion} 

PROF. RAM GOPAL YADAV: Sir, eIectricily is ciractIy 
linked with the pace of development in the world and if 
you draw a comparison of per capita consumption of 
power in various countries then it has been invariably 
observed that the country or the states of Incia with 
higher rate of per capita consumption of power have 
higher per capita income. This in a way proves how 
important is the role of electricity in the development of 
country and the State. Unfortunately, our policies and 
planning are so defective or to say that we are so 
unconcerned towards it that we are not getting the kind 
of results we shoukt get. My learned coIeagues have 
put forth very accurate and factual points. I would like to 
stress on four points i.e. generation, transmission, 
distribution and 

{English} 

with reference to rural electrification. 

{Tnmslalion} 

As fat as generation is concerned 88 ataIed by 
Sh. Achariya Saheb as to have much was our generation 
of power in the year 1950 and now as on 31st March 
2004, installed capacity is 1,1-2,058 M.W. However, actual 
peak demand is 750066 M.W. Plant Load F-=tor has 
now some what improved. In fact. the 6 per cent energy 
shortage in the year 1998-99 has now increased to 7 
per cent. If the shortage of energy iDsases with p8II8age 
of time then all schemes and plans we are formulating 
wiI nat fructify. In the Xth Five Year plan, 1tItt ..... for 
additional 41,000 M.W. was fixed. 

{English! 

Ol:'r target was, 41,000 MW addition in the capacity 
but in the first two years we could add only 6,824 MW. 
Can we achieve this target in the remaining three yeers? 

{Translation} 

If in the period of two years only 6,000 MW has been 
increased then it is possible to add 35,000 MW in the 

remaining three years? This Is Impossible. On this issue, 
I chanced to go through a 8ookIet-Mission 2012 wherein 
it has been mentioned that we need 1 IatIh MW additional· 
power to meet the demand of power in the year 2012. 
If we have been able to add only 6.000 MW in two 
years then can we add 94,000 MW in the remaining 
period of Six years, if at aIf we endeavour to achieve 
that then what plan has been put in place? You have 
enacted a law-Electricity Act 2003. 

/English} 

Section 4 says: . 

"The Central Government shall. after consultation with 
the State Governments, prepare and notify a national 
policy: 

{T1'lInIIIB/ion} 

Now they have sent the dratt. One year has elapsed. 
Now after one year it has been circulated. They would 
perhaps not be able to fonnulate a proper policy even till 
the 10th Five Year Plan expires. The fifth article of the 
Act Says-

/E1Psh} 

"The Central Govemment shaH also formulate a national 
policy in consultation with the State Govemment and State 
commissioner for rural electrification for bulk purchase 01 
power.-

Where is that national policy? 

{TransIaIion} 

Ii.- any work started thereon? In your annual report 
under a caption is mentioned that. 

{English} 

Sir, 162 projects have been Identified for 16 States and 
out of them, 103 schemes have been finalized for 31150 
megawatt. 

{T1'IIMItIIion} 

You have mentioned that as many as 103 schemes 
have been finalized? And if it is so then by when the 
actual work witl start thereon. When you rise to reply 
please. elaborate on these points. 
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Sir, as far as transmission is concerned, it is so 
defective that Hne losses are 30 per cent and at places 
it is upto 50 per cent. If line losses are 1 ()'12 per cent 
then it is OK. But when line losses exceeds 18 per cent 
then easy excuse is made that lines are outdated and 
infrastructure is old which is not ok. I openly state .that 
power theft is Widespread. We should not blame the 
system. Power is piHeraged at large scale. It has been 
mentioned in the CAG report several times that power 
piHerage is a reality. No corrective action whatsoever has 
been taken. No steps have been taken to check pilferage 
of power. Now a suggestion is being made about rural 
electrification that power should be supplied at high 
voltage at each poll a small transformer should be 
installed as to check piHerage of power by putting angle 
on power lines. This is being done on the experimental 
basis to check theft of power by putting angle on electric 
wires. That may be eliminated only is such manner. 

Sir, as far as disbibution is concerned large scale 
changes are required to be made in the fields of 
transmission and distribotion. The Union Government 
should help the State Governments in this field. Under 
the A.P.D.R.P. prgoramme, 50 per cent funds are made 
available and out of which 25 per cent is loan and rest 
25 per cent is grant. There are several cash starved 
State Governments. Therefore, I would request the 
Government to convert 25 per cent loan into grant so 
that entire 50 per cent becomes grant. Several states 
are so poor and backward that if these States are not 
kept under the $p8CiaI category then at least half of the 
Indian villages enguHed in the darkness could not be 
electrified even after 56 years of independence. Don't 
think that only 1 lakh 12 thousand villages are left for 
electrification. Hon'ble Minister has told that number of 
unelectrified villages is one Iakh twenty five thousand. I 
am also ... the figures from a Government publication. 

Sir, out of these 1,12,000 unelectrified viUages 40,025 
villages are in Uttar Pradesh, 21,695 in Jharkhand and 
19,224 in Bihar. Out of these 1,12,000 unelectrifled 
villages, 80,000 villages in Uttar Pradesh, Jharidland and 
Bihar need to be electrified. 

There are certain states, which have been put under 
a special category. That includes the entire North Eastern 
Region, Himachal Pradesh and Jammu-Kashmir. These 
States are provided 90 per cent grant and 10 per cent 
soft loan. As a result of this there has been a good 
progress on the front of rural electrification in those states 
which have been accorded the Status of special category. 
Number· alone should not be counted. The real picture 
will not be clear on the basis of number. 

[English) 

Every Member must be knowing that even if there is 
a single connection in the village, the vl1lage is deemed 
to be electrified. 

[Translation] 

The real position as to how many households have 
eIectric-connection is more important. Himachal Pradesh 
is such a State in India where 94 per cent households 
are electrified. This figure is 90 per cent in Punjab 
whereas the worst condition prevails in Bihar where only 
5 percent households are electrified. In Uttar Pradesh 
and Jharkhand those figures are 19 per cent and 9 per 
cent respectively. In these States, 5,9,18 and 19 per 
cent households are electrified respectively. Don't you 
realize that those States need help by being put under 
special category? Is it not necessary to do so? When 
the constitution was framed, those people who are 
langging behind in terms of progress, were put under a 
special category and were given priority. The backward 
States should be provided special privilege in the fashion 
privileges including reservation are provided to dalits and 
backward class people. Now it is upto the Government 
to decide the face of the big part of India. Yesterday, 
Shrl Devendra Prasad Yadav was putting his views. He 
had related two Statements. And I think he was doing 
the right thing. 

[English) 

When he co-related the statement of one Additional 
Secretary with the statement of the former Prime Minister 
Shri Atal Bihari Vajpayee regarding generation and 
consumption. "Generation is no problem. Consumption is 
a problem." But is consumption a problem? 

[Translation] 

How consumption will be a problem in those States where 
only 5, 10 or 20 per cent households are electrified? it 
is when the Prime Minister and high officials say like 
this. Only those who have no idea about villages can 
say that consumption is a problem and generation is no 
problem. He said that it is a problem of outlook and I 
think that he was right when he said this, 

[English] 

I think, he was absolutely right when he said, 

[Translation] 

"this is the difference of outIook". When the Members of 
Bihar say again and again that hydro power projects 
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should be set up on Kosi,KamIa or Bagmati rivers. There 
is a thermal hydro mix there about which Acharta jl said 
that they constitute 75 and 25 per cent wheraaa this 
figure should have been 60 and 40 per cent. At present 
it is 75 per cent thermal power and 25 per cent hydro 
electricity whereas it should have been 60 per cent and 
40 per cent. The problem of pollution through thermal 
power projeds, which is unchecked, is being realized 
world over. This has also affected fruit-production. This 
problem is not there in case of hydropower project. It 
may be initlaly costlier but later on it wi! prove to be the 
cheapest electricity. Wi. the Government give assurance 
about constructing dams over these rivers. When hydeI 
power is generated, the problem . ~ Bihar and of the 
country wiD be over. 

Sir, I would like to request that states like Uttar 
Pradesh, Bihar and Jharkhand which are lagging behind 
in rural electrification and which have big population, 
should be helped properly. These States should be 
provided a&&istance under special category States. 
Section-3 of the Act, which was enacIed in 2003, ahouId 
be repealed. This Is very defective and all the 
responsibiIitie have been laid upon the S1ates. When 
you go through this Act you wiD find that the entire 
responsibility of rural electrification has been laid upon 
the States. What is then the responsibility of the centra? 
Unless centre has some role to play in the development 
of the States, there is no meaning in governing from 
centre. Then the Union Home Minister would prefer to 
become the Chief Minister of Maharashtra. All the Stales 
together make the country and Delhi is ~ on the top. 
" the basic structure of the federal system crumbles, 
Delhi wi. lose its importance. Through this Bilentire 
responstility of rural electrification has been laid upon 
the States. The center should actually take the 
responsibility and should help the States in rural 
electrification. A lot of money is required to upgrade Ihe 
entire system and all the sW-stations, which should be 
borne by the Union GeM. Stales should be given IncenIIve 
so that they may be able to nm the system properly. 
Arrangement should also be made to check the 1haft of 
electric cables. Stringent rules should be framed for this. 
Such incidents should be made cognizable offence so 
that the Police may intervene directly and thereby the 
system may be set right. 

1'.42 In. 

{English] 

(II) Flood Mel Drought Shuatlon In 
the country-Contd. 

MR. CHAIRMAN: Mr. Shlvr8j Pall is before the House 
now. As decided eartler, he wiD give the reply to the 
discusaion on ftood and drought situation in the country. 
I would request him to give the reply and after the reply, 
the discussion on power shortage wiH continue. 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATlL): Sir, I am realty very grateful to you, the hon. 
Speaker and the hon. Members of this House for 
facilitating the reply in this fashion. I am indeed very 
grateful to you. It has become necessary because I was 
in the other House and I was replying to the debate over 
there also and hence, It was not possible for me to 
come here and reply to the debate in a regular manner. 

Sir, it is naturaIty very haartaning to note that a very 
good debate has taken place yesterday and today also 
on the drought and flood situation in India. If we had 
discussed this topic in the last Session, probably, we 
would have emphasized more on drought than on floods, 
but when we are dscussIng this topic now, the emphasis 
has shifted from drought to the floods. A large number 
of people have lost their lives in Arunachal Pradesh, 
Assam, Bihar and some other States also. 

MR. CHAIRMAN: In Kerala as wen. 

SHRI SHIVRAJ V. PATIL: Yes, in many other States 
as well. 

SOME HON. MEMBERS: In Gujarat also. 

SHRI SHIVRAJ V. PATlL: In aU the States where 
floods have occurred, people have lost their lives. We 
would like to express our c:ondoIences and sympathies 
to the members of the bereaved families. 

One of the most Important things which we have to 
bear in mind is that India is a very vast country and 
every year, In some States, we have drought conditions 
and in some States, people sutter from floods. This is a 
regular feature as far as we who are working at the 
national level are concerned. This is because of the 
geographical conditions and vastness of our country. 
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Sir, southern States generally suffer from drought 
conditions and northern States generally suffer from floods. 
The few States which have suffered the most are 
Arunachal Pradesh, Assam and Bihar. Uttar Pradesh also 
suffered, but not as much as Bihar. Kerala, Maharashtra, 
and Karnataka also suffered but not as much as 
Arunachal Pradesh, Assam and Bihar. The rivers which 
are responsible for the floods in our country are 
Brahmaputra and the rivers which are coming from Nepal. 
They are causing the flood. 

One of the most important things which we have to 
bear in mind while discussing this important topic is what 
can be done to overcome the difficulties which are caused 
by the flood conditions and the drought conditions. Most 
of the hon. Members who spoke here, spoke with a 

- feeling for the people of their States. They concentrated 
on the relief that was required to be given to them. 
They, at the same time, spoke about the permanent 
solutions that should be found out. This is a very 
important debate. They. were not considering this issue 
on a partisan manner but in a holistic manner. WhUe 
paying attention to the difficulties that are faced by their 
constituenties and the people from their States, they did 
not restrict their comments only to their States. But they 
did speak about the temporary and permanent solutions 
which can be found to deal with the problems that have 
arisen out of drought and flood situation. This is really 
very very heartening. 

SHRI BIKRAM KESHARI DEO (Kalahandi): Will the 
hon. Minister yield for a minute? 

SHRI SHIVRAJ V. PATIL: Yes. 

SHRt BIKRAM KESHARt DEO: Mr. Chairman. Sir, I 
would like to know from the hon. Minister, through you, 
that during the last Lok Sabha, that is the Thirteenth Lok 
Sabha, a Task Force had been set up for inter-linking of 
rivers which would have permanently solved the long 
pending drought problem and long pending flood problem. 
... (Interruptions) • 

MR. CHAIRMAN: Please conclude. 

... (Interruptions) 

SHRI SHIV RAJ V. PATIL: I will come to that pOint. 
... (Interruptions) 

MR. CHAIRMAN: That is not the topic now. Please 
take your seat. 

.., (Interruptions) 

SHRI BIKRAM KESHARI DEO: It is in the interest of 
the country. ... (Interruptions) 

/Translation} 

t wanted to say you the National Commission on flood 
had given a report is 1974 wherein 225. suggestions were 
given to cheek the floods in Bihar and U.P. But it is 
regretable that when this report was introduce is 1980. 
... (lnlBlrUptions) 

/Eng/ish} 

MR. CHAIRMAN: Nothing will go on record except 
the hon. Minister's reply. 

... (Interruptions)" 

SHRt SHIVRAJ V. PATtL: Sir, the hon. Member is 
very right. The point which he has raised is very important. 
The hon. Member can rest assured that I am not going 
to conclude my speect) without touching upon the point. 
But please do not break my flow. Let me follow my 
route. I am replying to a debate in which so many hon. 
Members have participated. I am not replying to a 
question as I do in the Question Hour. That time it is 
different. The hon. Member can rest assured that what 
he has said is very important and I am going to touch 
upon that point also. but let me do it. 

SHRI BIKRAM KESHARI DEO: Mr. Chairman, sir, I 
thank you very much. . .. (Interruptions) I also thank the 
hon. Minister and the Members of this House. 
... (Interruptions) 

MR. CHAIRMAN: This is not in the form of question 
and answer. He is only replying to the debate. Your 
query will be covered by his reply. Please sit down. 

... (Interruptions) 

SHRI SHIVRAJ V. PATIL: In this debate, we shall 
have to be very clear on one or two points. I would like 
to refer to those points first. 

What are we discussing today? Are we discussing 
the relief that is provided? Or, are we discussing the 
issue of rehabilitation? Or. are we discussing the issue 
relating to the establishment of infrastructure? Are we 
discussing the issues relating to the long-term plans that 
we should have in order to deal with these problems? 
As a matter of fact, this matter was raised on the floor 
of this House with an intention to see what kind of relief 

"Not recorded. 
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can be given to the people in the area where the drought 
conditions prevailed, in the areas the floods have 
occuned. That was one of the most important points. It 
is not that the other points were not important. But we 
shall have to be very clear on this point. What is relief, 
what is rehabilitation. what is restoring the infrastructure 
and· what is planning for the future to prevent the drought 
and floods in our country? We have to be very clear 
about this aspect. 

One of the phrases which was used by many of the 
hon. Members in this House was 

'a drop in the ocean'. Our demand was of more funds 
but the Govt. gave only this. This is a drop in the ocean. 
Is it fare? 

{English/ 

What they were saying was reaUy very correct because 
the demand made by the State Govenvnen1S were quite 
big. NaturaHy, they were not concerned only wilt! relief 
but they were concerned with rehabilitation, restoring the 
infrastructure and ptanning for the future. So, the total 
amount that was required b)' each of these States was 
very much enonnous. It was beyond the authority available 
to the Home Ministry to provide that kind of money for 
them to meet this kind of a demand. 

While discussing this issue, we shan have to 
understand that giving relief is very important. That has 
to be done at the time when it is required. After that, if 
you give relief, there is no point. Suppose there is a 
flood. there is an earthquake, there is a drought concItion. 
The relief has to be made available because that relief 
helps the man to survive, to exist. If you give the relief 
after some time and if that relief will be of a better kind 
also, that is not· useful. It has to be timely. Tmely action 
is most important in giving the relief. If an earthquake 
has taken place and if the houses have collapsed, a 
person cannot live only under the sky. He should have 
some shed. some CCMilr to protect his head. H a small 
room is given, that is relief. The question of buDding a 
big house is completely different and it is rehabilitation. 
But giving one room is relief. 

What has happened? Floods have taken place in 
Arunachal Pradeah, Assam and Bihar aI&o. When the 
floods were there, in tact the houses were Inundated. 
Most of these people were silting or standing on the 

pucca roofs of their houses. It was most essential to see 
that they were rescued. The rescue work was most 
important. When their houses were completely inundated, 
it was not possible for them to cook the food~ Of course, 
grain might be there in the House, but cooking was not 
possible. So, it was necessary that somebody else cooked 
the food and gave that food to them. 

Now, when they were there in those conditions, it 
was essential that some medicine should have been given 
to them. That is most essential. Supposing they were 
rescued, they had to live somewhere, under a tent made 
out of a tarpaulin. That is relief. We, in the Horne Ministry, 
are mainly concerned with relief and something for 
rehabilitation. If the developmental actiYities hav~ to take 
place, if the restoration of the infrastructure has to take 
place, then the Home Ministry is not the route. The Home 
Ministry oversees the disaster management and that is 
why I am replying to this debate. Sometimes, people feel 
as to why the Home Minister who is expected to carry 
a baton in his hand and control law and order is talking 
about disaster management. Disaster management is done 
under the umbrella 0' the Home Ministry of various 
Ministries like the Ministry ot Water Resources, Ministry 
of Agriculture, Ministry of Power, Ministry of Transport. 
Ministry of Health, etc. Most of them contribute towards 
disaster management, and since this is done under the 
umbrella of the Home Ministry, I am replying to this 
debate. 

So, the first point I would like to make is, let us 
distinguish between relief and rehabilitation and permanent 
development. We can discuss what kind of relief was 
given, what kind of steps were taken to provide temporary 
rehabilitation to some people, what are the policies we 
should have for this purpose, what is the kind of 
machinery which is required for this purpose, wl:tat are 
the kind of funds which are required for this purpose, 
what kind of cooperation and coordination between the 
Union Government, State Governments and others is 
required, who can really function in this atmosphere. etc. 
The para-military forces, the defence forces, civilians, 
NGOs, individuals, all of them function together in such 
circumstances. But how is it to be done? This concept is 
developing now and they have come to the conclusion 
that it is a multi-disciplinary activity. It is not to be done 
by one Department or one Ministry. It has to be done by 
many Departments and many Ministries. 

Sir, the reason why I am making this point is because 
shall have to explain what kind of asSistance was 

provided to them and we shall have to come to a 
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concIuaion whether it was sufficient or not. If it was not 
sufficient, certainly people are the masters, you are their 
representatives and you can certainly decide what kind 
of help should have been given or may be given when 
these conditions arise later on in future. That is the 
decision we shall have to take. 

Sir, there are two kinds of funds available with us. 
One is called CAF and the second is NCCF. CRF is the 
Calamity Relief Fund. Now, Calamity Relief Fund is the 
main fund which was constituted as per the 
recommendations given by the 11 th Finance Commission. 
The 11 th Fmaoce Commission had provided nearly As. 
11,000 erare for this purpose for five years. Out of this 
fund, certain States have been given certain amounts of 
money. They can utilise this money to meet the calamities 
that may occur in their States. The only thing they have 
to 00 is, they have to just say that this fund is available 
to us, this kind of calamity has occurred and we should 
be allowed to use this fund. Then, the Finance Ministry 
aHows that State to use that fund. That is the nature of 
the C81amity Aelief Fund. But it was found later on that 
this amount of money was too meagre and it was not 
capable of meeting the demands of the people to provide 
the facilities which are required by the people facing 
disasters and calamities. That is why, another fund was 
created and that is the NCCF, National Calamity 
Contingency Fund. Now, this National Calamity 
Contingency Fund is used to give money over and above 
what is given under CRF. 

As far as CRF is concemed, the State Govemments 
have no difficulty in getting this money. Supposing one 
State is allotted As. 400 crore, they have to write to the 
Finance Ministry and say that we are going to use this 
money in these circumstances, money should be sent to 
us and we should be allowed to use it, and that is all. 

17.00 tva. 

They will be allowed. The National Calamity Contingency 
Fund is a fund which can be given over and above this. 
" a State getting Rs. 400 crore, for instance, finds that 
the amount of money is insufficient, it can come to the 
Union Government and ask that some more money should 
be given and under the NCCF. The funds that are given 
can be given after a team is sent to the State, 
examination is done and a report is given and more 
money is given for that purpose. This is over and above 
CRF. This is also not going to be sufficient. 

~, for Instance, take the case of Kerala. 
KeraJa case has been discussed. I can assure my friends 

from Kerala that we wiD take care of an their diffICUlties 
and we will certainly look into it. There will be no difficulty. 
This applies to all other States, whether they belong to 
one party or other party. There will be no discrimination. 
But supposing some diffICUlty has arisen because of the 
drought conditions in Kerala, supposing the farmers have 
suffered or supposing some power station has suffered, 
for this if you want money, the route is little different. 

What you can do is this. You can decide on the 
amount of money you would like to have from the Union 
Govemment after considering the facts which are relevant 
to this issue. Then you can come to the Central 
Govemment and when you can come to the Central 
Govemment whOe deciding upon the annual plan you 
can say that this is the kind of losses we have sustained 
because of the drought conditions and to recoup those 
losses we would need this kind of money, so you should 
be given more money. Then th9 Planning Commission 
would give you more money and you can utilise It. It can 
be provided in your Budget. It can be provided in the 
Union Budget H some arrangement is to be done. I am 
not going into the technicalities, but the route is not this. 
The route is through the Planning Commission and that 
would be done you can rest assured. We will look into 
the matter with all sympathy . ... (lnterruptions) I will reply 
to all their queries. I would request them not to break 
the flow. I will respond to all their questions after the 
reply. . .. (Interruptions) 

MR. CHAIRMAN: Please take your seats. 

... (Intenuptions) 

SHAI SURESH KUAUP (Kottayam): When it comes 
to Kerala, why does he say that it can be only through 
Planning Commission? 

SHRI SHIVRAJ V. PATIL: I am not talking about 
Kerala. I am talking about the route that is followed. I 
wiU reply to this question later on. I would request the 
han. Member not to break my flow. I have my own 
method of explaining. 

What I was explaining was that there is CRF. I was 
explaining that there is NCCF and I was saying that over 
and above that you are entitled to get some money and 
you can get money through a different route. This is not 
applicable to Kerala alone, this is applicable to 
Maharashtra, this is applicable to Uttar Pradesh, this is 
applicable to Bihar. We are not saying no to them, but 
we are saying that do not follow this route, do not go by 
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this route. You follow a different route and you get the 
money. If you are wanting to go to Himalayas and If you 
are travelling in South, you will not reach Himalayas until 
and unless you go I'OIA1d the entire globe. That wiI take 
time. I am saying that this is the route. 

t am not blaming any Government. I. am not blaming 
you. I am not blaming anybody. I am not saying that 
money will not be given or it will given to one State and 
it wiD not be given to another State. I am saying that 
this is the position. Let us first of all tmderstand this 
thing and when we understand this, then we can do It. 

Now, this is the route. There is CRF and NCCF and 
then the Planning Commission is also there. The fourth 
stage arises is this to which the 000. former Minister 
referred to. He just asked a very important question. Have 
you found out what is the amount of money which was 
lost because of these drought conditions and floods in 
the country? It is a very important question. He has 
applied his mind to this important question. I may say 
that this is very irJ1)Oftant question and we, fortunately, 
have inlonnation about it with us. My infonnation says 
that a sum of As. 69,788 crore of money has been lost 
in the floods and droughts since 1953 to 2003. This is 
a huge amount of money. We do not want that this 
money should be wasted. The suggestion given by him 
was very very relevant. Many suggestions were given. 
But, how do we go to those suggestions? The route 
which we have to follow in overcoming this permanent 
problem is not the route of CRF and NCCF of the 
Planning Commission. This is a route which we have to 
follow through the National Development Council. Besides 
the National Development Council, development of 
infrastructure Is most important. Power generation, 
education and health are most ~. Let us spend 
more money. Let there be a consensus between the 
Union Government and the State Govemments. It is 
because these projects are not planned by the Union 
Govemment alone, but they are planned by the State 
Goverrwents too. The State GovemmenI8 and the Union 
Government have to join hands and then prepare the 
plans and we have to implement them. But, whent is the 
forum where this kind of decision can be taken? Here, 
the Union Government Ministers and MPs are sitting. But, 
here, the State Govemment Minister and Chief Minister 
are not allowed to come and discuss. The only forum 
whiCh is available for this purpose is the National 
Development Council. Once, in principle, this decision is 
taken, then there would not be any difficuIly. What the 
Ptaming Commission has 10 decide is that more money 
shoutd be spent on developing irrigation facilities, power 

generation, afforestation, education and health. ",... are 
the most Important things. If we spend mole money, If 
we make more and better allocation for these purposes, 
it will be good. That reflecls in the Five Year Plan, that 
reIIects In the Budget and then we can do It. So, Sir, I 
think this debate about relief, rehabilitation, restoring the 
facilities and then creating the permanent assets to cope 
up with the problems of flood and drought, has become 
very very important. 

Having said this, I would Oke to come to the points, 
which I had made, as to what kind of relief· was given. 
I take up the States which have suffered the most. Do 
not think that we are neglecting the States which are not 
mentioned here. First of all, I win give the facts and 
figures relating to all the States. Then I wRl give facts 
and figures relating to one or two States only and not all 
the States. H the Members coming from aU States or 
Members coming from the affected States want the 
statistics, the statistics are available with me. What Is not 
available with me Is the time. That is why I would not be 
able to refer to it. So, please for God's sake do not think 
that those States are neglected States. I am, first of .. , 
giving you the figures relating to aU the States. Assistance 
was sought In February 2004. The assistance sought and 
was giVen As. 1359 crare. Now, I come to the amount 
available and all those things. The financial assiStance 
given is As. 1082 crore. Sir, 67 Army columns were 
given to the States; 19 helicopters were given to the 
States, 2.5 I8kh metric tonnes of food-grains were given; 
50 lakh lilres of kerosene were given. In the case of 
sateRite telephony, 17 satellite telephony were given; in 
the case of medicine, one hundred lakh halogen tablets 
were given; 25 lakh ORS packets were given; one 
hundred million metric tonnes of bleaching powder were 
given; and in the case of Anti-snake venom, 2000 vials 
were given. These are the figures as far as an the States 
are concemecI. 

But the moet affected Statee in my opinion and .. 
per the statistics given are Assam and Bihar. These are 
the most important States. Arunachal Pradesh has also 
suffered. I am not going into all the details. But. I wiI 
just give you the relief that is given to them. Now, rice 
distributed is 3.76 Iakh quintals. This is given to AIAm. 

Then. 33,539 quintals of daJ were distributed; 1,401 
quintals of jow., were distributed; 12,322 quintals of salt 
were dIatributed; and 483 quintals of gur were diatributed. 
The number of poIythene sheets distributed was 2,000. It 
is not many. The number of relief camps that was set up 
was 386. This is given to the State Govemment. 
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Now, as far as Bihar is concerned, I will give you 
the flQures. Assam and Bihar were the most affected 
States. Arunachal Pradesh was also affected. What was 
the relief given? In Bihar, the number of boats deployed 
was 7,840. 29,224 qUintals of readymade food were 
distributed. The number of poIythene sheets distributed 
was five lakhs. 816 metric tonnes of food package were 
air dropped. Five Iakh candles were distributed. Four Iakh 
match boxes were distributed. 1.89 lakh litres of oil were 
given. 1.83 Iakh quintals of gas were distributed. An those 
things were given to them. The number of persons 
rescued in Bihar was 5,262. The number of persons to 
whom medeal relief provided was 8,815. 118.75 metric 
tonnes of ration were supplied. 

Now, I can give the details of all the States but I do 
not think that it is necessary. Having said this much. 
•.• (lnterrlJplfons) 

SHRIMATI JAYABEN B. THAKKAR (Vadodara): What 
about the States which are affected this year especially? 
•.• (Interruptions) 

SHRI SHIVRAJ V. PATIL: I will come to that. 
... (Interruptions) 

{Translation] 

SHRI RAM KRIPAL YADAV (Patna): He just told 
about the materials to be made available to BIhar. He 
aUotted rice etc. to Bihar. Whether the Union Govemment 
is charging its cost from the State Government? And if 
so, whether it is being charged at the market rate? 
Whether it is a fact? 

(Eng/ish] 

SHRI SHIVRAJ V. PATIL: Let us not divide between 
the State and the Union Government. If the State 
Government has done it on its own, we are very happy. 
If the Union Government has done it, they should be 
happy. It is not a matter between the Union Government 
and the State Govemment. I am not giving these facts 
and figures for the sake of taking the credit. 

Now, I know that whatever has been given is not 
sufficient. Something more has to be given. If you do 
not. . .. (Interruptions) 

(Translation] 

SHRI RAJEEV RANJAN SINGH 'LALLAN' 
(Begusaraj): I want to knOW about the extant of help 
provided to· Bihar by the Union Government? 

SHRI SHIVRAJ V. PATIL: I just told about the 
assistance given to Bihar by the Union Government What 
the Bihar Government did was much more. 
..• (Interroptions) 

SHRI RAM KRIPAL YADAV: The Union Govemment 
anotted some rice to the State . ... (lnterruptions) 

[English] 

MR. CHAIRMAN: Please do not ask questions now. 
Let him finish his reply. ...(Interruptions) 

[TnmsIation] 

SHRI RAM KRIPAL YADAV: This is a very important 
matter. I would politely like to ask ... (Interruptions) whether 
the cost of rice is being charged on market rate. The 
Government provides rice to poor at the rate of four 
rupees per kilograms so the rate should remain the same. 
When it is provided at the rate of ten rupees per kilogram 
how can the State Government bear this much charge, 
which will run into crores. Bihar is already a poor state. 
... (Interruptions) 

(Eng/iB,h] 

SHRI SHIVRAJ V. PATIL: Sir, I am explaining it. Let 
it be understood by the Members that whatever has been 
given is not equal to their requirements or demands. 
This is also a relief. I am not saying that what you go 
is more than what you needed. I am not saying that we 
are obliging you. We are co-operating with each other. 
But then this has to be understood. I am giving the facts 
to you and it is not for taking the cred'lt. But you know, 
in these circumstances one of the important things is 
that the people should also not be disheartened. 

They should have the confidence in themselves, in 
their Government, in the Bihar Government, in the Union 
Government and in the people. They should not feel that 
they can be left like that. We are not that weak. We are 
not very rich also to provide for all those things. It Is for 
this reason that I have given these facts and figures and 
nothing more than that. ...(Interruptions) 

MR. CHAIRMAN: Now, we have to continue with the 
other discussion. 

{Translation] 

SHRI RAGHUNATH JHA (Bettiah): Mr. Chairman, Sir, 
the Minister himself has acknowledged the fact that Bihar 
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is a poor. I want to know about question honourable 
member Shri Ram Kripal has raised .. •.. {Inlllnuplions) 

{English/ 

MR. CHAIRMAN: Please resume your seat. 

[Translation/ 

SHRI RAGHUNATH JHA: There are Bihar or Assam 
or other States which are affected by floods. The 
government is giving foodgrains to them and charging 
money from them. I want to know whether the 
Government is charging market rate from them. The 
Government will have to announce a clear-cut policy in 
this regard. . .. (Intenuplionsj 

[English/ 

MR. CHAIRMAN: Please resume your seat. 

[T1tII1SIa1ion) 

SHRIRAGHUNATH JHA: It is nothing but befooling 
the people. I also know that you have given less amount. 
Whatever amount you have given whether that has been 
given as relief or you are giving foodgrains in lieu of 
money. 

{English/ 

SHRI ANIL BASU: The role of the Central has been 
very well appreciated by all concerned. ... (lntsnupIiDns) 

SHRI SHIVRAJ V. PATIL: You can ask these 
questions. I will reply to them. Why are you breaking my 
speech? ... (Intenuplionsj I will explain . ... (Inlsnuplions) 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY 
(Kokrajhar): What happened to the people of Bodoland 
area? It is very unfortunate . ... (Intenuptionsj 

MR. CHAIRMAN: Let the Minister complete his reply. 
Please co-operate. Please resume your seat. 

(TnmsIaIion/ 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY: 
, The people of BodoIand region are being discriminated 

in the distribution of relief being provided by the 
Government of Assam . ... (Intsnuptions) 

{English} 

Why there was no direction from the Central Government 
to the State Government of Assam to do equal justiCe to 

all the flood affected people? The injustice dOne to the 
people of Bodoland Territory has indeed been a matter 
of serious concem. Sir, I am very sorry . ... (lnts/'f'UPllDn$) 

SHRI SHIVRAJ V. PATIL: I will reply to aU your 
questions and queries, but you can ask the questions 
after I completed the speech. Now, if each one· of you 
is getting up and asking me to reply, It becomes difficult. 

MR. CHAIRMAN: Hon. Minister, how much time do 
you require? 

SHRI SHIVRAJ V. PATIL: I can conclude by whatewr 
time available. I will not take much time. 

There is one mont thing. The Chief Minister ofGujarat 
had come to me. He had gone to the Prime Minister 
also. He had spoken. The Chief Minister of Arunachal 
Pradesh also met me. Other dignitaries also met them. 
We have heard them very patentty. The demands made 
by them are very enormous. The Chief Minister of Gujarat 
says he will require Rs. SOOO crore. The Government of 
Arunachal Pradesh also said they required a huge amount 
of money. They do require money I am not saying that 
they do not require it. But the question is, whether this 
amount of money will go through the CRF and CCF or 
through PIanni1g Commission or something elsa. We have 
said that whatever help can be given expeditiously will 
be given to them. 

There is one other thing which has to be borne in 
mind by all the hon. Members. If you need any help or 
assistance from here, you shall have to inform the 
Government of India that this is the calamity; this is the 
kind of money you require, and that money should be 
given. If it is through CRF, then there is no problem. If 
it Is through NCCF, then we have to send a Committee. 
We do understand your diffICulties. We will try to help 
you. We will help you as much as it is possible through 
these methods. If more money is required, we will certainly 
take a decision on this. 

As far as the price of the foodgrains is concerned, 
I do not know why this gentleman is getting agitated in 
finding it. We are giving foodgrains, I do not have the 
information as to the price they are charging and all that. 
t" will get that information. But as a matter of policy, I 
can tell you one thing that this cannot be more than 
what we are taking from all other States. Or, it cannot 
be less than that. Now If we are in a position. we have 
given the foodgralns free of cost a180 in some cases.· He 
is saying about the BPL population. I am saying that 
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instead of allowing the foodgralns to rot in the godowns, 
it can be given free of cost. 

I am not making a promise. I am not making a 
policy statement. The Home Ministry does not have the 
information on the money that is charged. I would get It 
from the Agriculture Ministry and give it to you. I would 
promise to you that we would help as much as possible 
but do not make It a political point. ... (lnterruptlons) 

SHRI RAGHUNATH JHA: I am not making any 
political point. 

[Translation} 

You have given 115 crore rupees to Bihar so far and 
whether foodgrains you are giving through F.C.I, F.C.I. is 
demanding 85 crore rupees for that at the market rate . 
... (lnt8rrupffons) 

(English] 

MR. CHAIRMAN: Let him complete his speech. Let 
the hon. Minister complete his reply. 

... (Interruptions) 

MR. CHAIRMAN: Nothing will go on record except 
the Minister' reply. 

... (Interruptions)" 

MR. CHAIRMAN: This is a very important item of 
business. Please co-operate. 

... (lnterruptions) 

MR. CHAIRMAN: We are discussing about the flood 
and drought situation with all seriousness. The hon. 
Minister is replying. Please allow him to finish his reply. 
Please resume your seats. 

... (Interruptlons) 

SHRI SHIVRAJ V. PATIL: I am not standing hereto 
take the credit. I am not pleading a case in a court. 
... (lnterruptions) 

My friends can remain reassured because the credit 
would go to them. They started the discussion here. I 
am not taking the credit. May I also tell the other hon. 

·Not recorded. 

Members that if their Chief Ministers had any difficulty in 
getting any . ... (Interruptions) 

If you do not want me to expfain to you, 1 can sit 
down. I have no difficulty in sitting down. I would reply 
to your questions but I cannot reply to interruptions like 
this. . .. (Interruptions) 

MR. CHAIRMAN: Let the Minister's reply be 
completed. 

... (lnterruptions) 

SHRI SHIVRAJ V. PATIL: After I finish, you can ask 
your questions. . .. (lnterruptions) 

MR. CHAIRMAN: Nothing wHI go on record except 
the Minister's reply. 

... (Interruptions)" 

SHRI SHIVRAJ V. PATIL: You can put your question 
after I sit down. I am not obliged to reply to interruptions. 
... (Interruptions) 

MR. CHAIRMAN: Nothing will go on record . 

... (Interruptions)" 

SHRI SHIVRAJ V. PATIL: I would reply to your 
questions after I finish this reply. I am finishing my reply. 
I would take questions 01)9 after the other but let me 
complete my reply and sit down . ... (Interruptions) 

MR. CHAIRMAN: Sir, this is a little too much. 
. .. (Interruptions) 

MR. CHAIRMAN: Nothing will go on record except 
the Minister's reply. 

. .. (Interruptions)" 

SHRI SHIVRAJ V. PATIL: I will take to your question 
after I sit down. There is a procedure to be followed . 
... (lnterruptions) I will reply to all your questions after I 
finish this but not now. I will reply to all hon. Members. 
I am finishing my reply . ... (/ntemJptlons) It seems I should 
rather reply to their questions than finishing what I was 
saying. . .. (Interruptions) 

I was saying that some States have come to us with 
their requests. Those requests have been met not fully 
but partially. Some States have not come to us with their 

*Not recorded. 
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[Shri Shivraj V. Patil) 

requests. " they come to us with theif faqll88Is, we would 
certainly and sympathetically look into theif requests and 
help them. If this is not the I'OUte through which we can 
help them fully, we would tfY to see how we could 
accommodate them through othel' means. 

Thefe are one Of two points which have been raised 
on finding a solution of permanent nature. One of the 
most Important points is linking of rivefS. It was raised by 
the hon. Membef ovef there. He wanted a reply on this. 
I would say that this project is a good project. This was 
started by the Congress Government long, long ago, in 
1972. It was latef dropped and then it was revived by 
this Government. Whethef it was sta\'ted by this party Of 
that party, by this Govemment Of that Government, it is 
a good project. We would certainly look into these mattefS. 
There are some difficulties related top finances, poIiticaJ 
mattefS and such other things but nothing is beyond 
human ingenuity or our capacity to overcome these 
problems. We win certainly look into it. It is not possible 
fOf me to discuss the irrigation projects over here. But as 
far as this project is concerned, it is a good project. We 
will look into it. 

The second most important point, which was raised 
by the hon. Members, was about the information given 
'y the Department of Meteorology. Now, may I teU you 
hat the Department of Meteorology was uncertain when 
va were not having super computers and satelHtes, etc? 
rut, by and large, 80 per cent of their predications are 
oming true. Now, if there is anything wrong with the 
lfonnation which is given by them, then it wKI be our 
ndeavour to see that the technology which is required 
,r this purpose can be updated and that technology can 
it used. But it is a fact that the farmefS should be 
"opeIty informed and if they are not property informed, 
en it wiD be vefY difficult. 

Now, the third thing, which was suggested by some 
n. MembefS, was about the training of the persons 
o would be used for this purpose. In fact, we have 
.lied the training institution for this purpose and we 
, training the Eighth 8attaIion of the Central Reserve 
ice Force and othefS also to give the help to them. 
tt, as tar as the assistance which is required to be 
'" is concerned, we will look into It. 

The fourth most important point, which was raised 
mostly Bihar han. Members, was relating to the 
ionship with Nepal, Bhutan, China and other countries. 
, one of the problems which is faced by Himachal 
:esh relates to the artificial dam and aN those things 

and we will certainly look Into them. But the thing Is that 
this is something on which there Iws to be an agreement. 
" the other countries are not finding it vefY easy to agree 
upon to certain of the proposals given, then it becomes 
very difficult. Thai is why, we shaUcertainIy look into all 
these questions. 

I do not think anything mora is required on this point. 
I will take all the questions which you ask and I will 
reply to your questions. Now, you can shoot your 
questions at me. ...{Jnterruplione) 

MR. CHAIRMAN: Now, no question please. The 
discussion is complete. W. wiD be going to the next 
item. 

. •. {Interruptions) 

MR. CHAIRMAN: Now, the discussion is complete. " 
au the hon. MembefS stand, then it will be very difficult. 
Ther. wi! be no further questions. The diSClaion i8 
complete. I will pass on to the next Item. 

...{lntenupIions) 

MR. CHAIRMAN: Shri Ram KripaJ Vadav to continua 
the di8cu8Sion under Rule 193 regarding situation arising 
out of shortage of Power in the country. 

... {Interruptions) 

SHRI SHIVRAJ V. PATIL: I will reply to all the 
questions; I will not leave the House without replying to 
your questions. Please ask your questions one by one. 

... {Interruptions) 

MR. CHAIRMAN: " the hon. Minister agrees, I will 
&low you. 

[T18IJSIiIIIon] 

SHRI RAGHUNATH JHA: Mr. Chairman, Sir, I have 
to ask a question. I want to know that Prime Minister 
has announced to give 115 cror. rupees to Bihar 
government. _.(Interruptions) 

MR. CHAIRMAN: Please hear me. Now, I will allow 
one or two MembeIs to put questions. He will answer all 
the questions together and not separately. 

... {Interruptlons) 
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/Translation! 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
Mr. Chairman, Sir, my question is that hon. Raghunath 
Jha has asked a question about the foodgrains and I 
have got the information that the Union Government is 
saying that they are charging market rate for the 
foodgrains which they have supplied to the flood affected 
people under relief programme. I want a clarification in 
this regard. 

Hon. Ram Kripal Yadav is genuinely perturbed and 
worried about the fact that if flood affected people are 
supplied foodgrains at market rate and not at the rates 
applicable in case of BPL families, then it is strange and 
unprecedented in the name of providing relief. 

Sir I want to know from the hon. Minister of Home 
Affairs, Minister of External Affairs and Minister of Water 
Resources as to whether any monitoring cell has been 
constituted under which Nepal could be contacted and 
talks could be held between India and Nepal in this regard 
and whether the Minister of Water Resources has 
prepared any detailed project report about the rivers in 
regard to which talks have to be held with Nepal and 
what amount has been provided to Bihar under CRF, 
CCF and Plan head? 

(English! 

SHRI N.N. KRISHNADAS (Palghat): Sir, I want to 
seek only one clarification from the hon. Minister. WhUe 
giving the reply he attended to the matter regarding Keraia 
and then he exptained it. I want to seek one clarification 
in regard to that. The Govemment of Kerala sought some 
assistance from the Govemment of India. For the last 
two consecutive years the State of Kerala is facing very 
severe drought and other natural calamities. While 
explaining about it the hon. Minister mentioned that the 
route which was selected by the Govemment of Kerala 
is not the correct way. The Govemmentof Kerala is 
asking for assistance from NCCF. The Government of 
Kerala have prepared a note and submitted everything to 
the Government .of India. While meeting the hon. Prime 
Minister and the hon. Minister of Agriculture and the 
concerned Ministers, they said nothing about this at that 
tllne. Now the hon. Minister is explaining that that was 
lIot the route. This is the point on which I would like to 
seek a clarification from the hon. Minister as to what is 
the real way. Even though the route selected by the 
Govemment of Kerala is not the proper one, why should 
the people of Kerala suffer? I want to know whether the 

Government of India is ready to assist the people of 
Kerala in a proper manner or not? This is the only 
question I would like to ask the hon. Minister. Thank 
you. 

{TransIII/ion] 

SHRIMATI JAYABEN B. THAKKAR: Mr. Chairman, 
The Home Minister has replied to what is within his 
jUrisdiction. But the losses have accrued in several 
sectors. 

[Eng/ish] 

The major sectors affected are like this. We have lost 
Rs. 361.17 crore in power sector, Rs. 345 crore in roads 
and buildings, Rs. 153.95 crore in agriculture and Rs. 
2,050 crore in industry and mines. 

{Translation] 

Sir, this year the people of Gujarat have faced the 
problem of flood and people have suffered losses and 
this does not happen every year. Earlier people of Gujarat 
were reeling under severe drought conditions and the 
seed sown by them at that time got bumt and now they 
are facing a devastating flood and have therefore suffered 
losses. Therefore, I would like to know as to what 
assistance is being contemplated for Gujarat. But the 
funds being provided are very less for construction of 
buildings. 

SHRI MADHUSUDAN MISTRY (Sabarkantha): Sir, in 
its memorandum submitted to the Central Govemment, 
the Gujarat Govemment has sought an assistance of Rs. 
3500 crore and as per the media reports assistance to 
the tune of Rs. 55 crore only has been provided. I, 
therefore, would like to know as to whether the assistance 
given is adhoc. The assistance provided to Gujarat is 
very less. I would also like to know whether any criterion 
is proposed to be followed for working out the quantum 
provided to Gujarat? 

(English] 

I want to know whether all that was being sanctioned 
according to the criteria or it would be an ad hoc sanction 
to the State. 

{Translation! 

I would like to know as to when this money will be made 
available. . .. (Intenuplions) 
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SHRt P.S. GADHAVI (Kutdl): SIr, I associate myself 
with him. ... {InfenuptJons) 

[Translation] 

SHRI RAJIV RANJAN SINGH 'lALAN': Mr. Chairman, 
Sir, hon. Minister had initially mentioned two points in his 
reply. One thing he stated was as to what could be an 
inwnedIale solution of the problem of flood and the other 
poir.t he had raised was as to what could be the 
pennanant solution of the problem of flood. After the 
craation of Jhartchand out of Bihar, the economy of this 
stale entirely depends on agriculture. Annual onslaught 
of ftoods and droughts is affecting the economy of Bihar 
seriously. 

Sir, I would like to know from hon. Minister whether 
the Government are interrelating with the Governments 
of Bangladesh and Nepal so as to work out a permanent 
solution of flood and whether any concrete decision has 
been taken in this cirection in order to move ahead to 
find a pennanent solution of flood. 

[English] 

DR. ARUN KUMAR SARMA (Lakhimpur): Mr. 
Chairman, Sir, I want to know, through you, from the 
han. Home Minister the extent of damage and Iosa in 
the State of Asaam due to flood this time, and the amount 
of claim made by the Government of Assam from CRF 
and NCCF and the extent to which it has been sanctioned 
80 far. 

I also want to know from him about the criteria for 
atfocation of funds under CRF because the Fmance 
Commission has decided certain criteria for aJIocation of 
a definite amount of money against each State. 

MR. CHAIRMAN: Please conclude. 

... (Intemlplions) 

DR. ARUN KUMAR SARMA: No. Sir, that is a 
question of interest for all the Members. For allocation of 
funds from CRF, the Finance Commission has defined a 
rule, the basis on which the amount for a particular State 
is to be afIoc:ated. I want to know whether it is allocated 
on the basis of the population or on the basis of extent 
of damage. What is the basis of aJIocation recommended 
by the Ftnance Commi8sion? 

la8IIy. the GoYemment of tncIa has not replied about 
the disaster management plan. I had auggeahId thai in 

every district. a disaster management team well-equipped 
with rescue boats, trained personnel and other equ!pments 
should be there because it occurs every year. In every 
district, there is some area which is flood-prone and we 
have to face flood in those areas. What Is the 
preparedness of the Govemment to deal with the situation 
in those areas? These are my three queries. 
... (lntenvptJons) 

SHRI SURESH KURUP: Sir, the complaint of the 
people of Kerala is that in spite of two consecutive years 
of drought, the amount allotted from the Union 
Government is quite minuscule. In spite of repeated 
demands from the Government of Kerala and from all 
the political parties, the Central Government has not 
considered to enhance the amount to be allocated from 
NCCF. What we want to know is whether the Union 
government, considering the repeated memoranda from 
the Government of Kerala, will give further &mount from 
NCCF to face the situation of drought in Kerala. This is 
my specific question. 

SHRI LAKSHMAN SINGH (Rajgarh): Sir, I do not 
want to ask a question; I want to give a suggestion. 
About clsaster management, I would like to submit that 
there are a number of universities which carry out courses 
in disaster management. There are so many youths in 
our country who are unemployed even after having a 
Degree in Disaster Management. If some scheme is 
formulated for giving employment to these youths, Oke 
they could go and live in Bihar, or they could go and 
live in Assam where the flood occurs every year, and 
they could help the local people in managing such natural 
disasters in a systematic manner. It is just a suggestion. 

[Translation] 

SHRI RAM KRIPAL YADAV (Patna): Mr. Chairman, 
Sir, through you, I would like to request the hon. Minister 
that there has been detailed discussion on flood and 
drought situation in Bihar. In sixteen districts of Bihar 
people are facing acute drought situation. During my 
speech I requested that a central team be dispatched to 
take stock of drought situation in Bihar so that relief 
could be provided to the drought affected people in the 
stale. Second important thing is that the hon. Prime 
Minister as weH as a central team has visited Bihar and 
the central team might have submitted Its report to the 
government. I want to know as to what steps the 
government have taken to provide relief to the flood 
affeded people or whether the Govemment propose to 
provide them more central assistance. The details should 
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be given in regard to the assistance provided to drought 
as well as flood affected people in the state. 

[English} 

MR. CHAIRMAN: Please put one question. 

{Translation/ 

SHRI SHAILENDRA KUMAR (Chail): Hon. Chairman, 
Sir, through I would like to ask the hon. Home Minister 
as he has just replied to the discussion on flood and 
drought situation. So far we have been under the 
impression that relief means providing assistance to 
someone. It does not mean that they start encasting it. 
They are charging against the assistance provided to us 
as a relief measure. It would be better then that we 
procure foodgrains from private godowns for providing 
relief. If you are charging it then what sort of relief is it? 
Therefore, I would like to know from the hon. Minister as 
to what is the exact meaning of relief. Besides, he should 
also clarify the policy of' the Union Govemment in this 
regard. 

{English} 

MR. CHAIRMAN: Please conclude. 

{Translation/ 

SHRI SHAILENDRA KUMAR: Sir, Uttar Pradesh is 
in the grip of drought at present, I want to know whether 
the hon. Minister would provide the assistance as 
demanded by the State Govemment? 

(English! 

MR. CHAIRMAN: Hon. Members must please 
cooperate with the Chair. We can not make this a 
recurring discussion. We already had a discussion on 
this issue. 

... (Intenuplions) 

IT ranslation} 

SHRI RAMDAS BANDU ATHAWALE (Pandharpur): 
In Maharashtra 71 Tehsils of eleven districts are facing 
drought situation. When NDA govemment was in power 
1 700 crore rupees were demanded for the state but the 
govemment of Shri Atal Bihari Vajpayee provided only 
fifty crore rupees whereas our govemment has provided 
500 crore rupees. .., (Inlenupbons) 

fEng/i8h} 

SHRI PRABODH PANDA (Midnapore): Sir, I will put 
only one question • ... (Intenuptions) 

SHRI ANIL BASU (Arambagh): Why are you allowing 
another disclJssion here? 

/Translation} 

SHRI RAMDAS BANDU ATHAWALE: The Union 
Govemment should release the remaining Rs. 1200 crore 
so that assistance could be provided to the drought 
affected farmers and other people of Maharashtra. We 
need As. 1200 crores. 

[English} 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY: 
Sir, I am thankful to you for giving me a chance to put 
some questions. 

/Translation} 

Sir, I want to ask some questions through you. How 
much money, how many crores of rupees has been 
provided to the Government of Assam so far by the 
Government of India .for providing relief to the flood 
affected people in the state? How much money out of it 
has been spent in our Bodoland Territorial area? There 
is a serious compliant in the state. Day before Yesterday 
I was in Bhawanipur an assembly segment where gross 
discrimination is going on. On paper the Assam 
Government has shown that it has provided 600 grams 
of rice to each person but actually only 200 or 300 grams 
of rice has been provided. 

[English} 

A great discrimination has been done against the 
Bodoland people in providing relief materials to the flood 
affected people in Assam . ... (Interruptions) We want 
equitable justice, and. 

/Tnmslalionj 

At least central assistance of rupees one thousand crore, 
should be given to Bodoland area ... (Interruptions) If 
equitable Justice is not. given to the Bodoland people by 
the Government there will be no rest and peace in 
Bodoland. It should not be allowed to continue like this. 
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SHRl K. FRANCIS GEORGE (Idukki): Sir, win ask 
just two questions from the hon. Minister. What was the 
assistance souQl'rt· by the Kerata Government in the year 
2002-2003 and 2003-2004. and what was the assistance 
granted by the Centre? 

I would like to know whether there has been a policy 
change, 86 far as assistance from NCCF and CRF is 
concerned because doubts have been expressed whether 
this assistance, which has been given, is being charged 
or not. After this Government took over, has thera been 
any policy change from what has been folowed by the 
previous Government? ... (In/tJmJpIioi'Is) 

SHRI B. MAHT AB (Cuttack): I am raising my hand 
for the last half-an-hour . ... (Intenupfions) 

/EngIish] 

SHRI MOHAN S. DELKER (Dadra and Nagar Haveli): 
My name has been mentioned by you sir. 

[Translation] 

Mr. Chairman, Sir, union territory Dadar and Nagar Haveli 
is a backward and tribal area and unprecedented flood 
situation has reversed the union territory ten yeaI8 behind. 
It has reported a loss of rupees One thousand crore due 
to flood. I would like to request the han. Minister to 
kindly announce a scheme like tax holiday for 
reconstruction and rebuilding of Dadar and Nagar Haveli. 
Besides this an announcement should also be made in 
regard to waiving of the excise duty there. 

SHRI DAHYABHAI VALlABHBHAI PATEL (Daman 
and Diu): Mr. Chairman Sir, I hail from Daman and Diu 
territory. Water was released in Daman Ganga river from 
Madhuban Dam there. which cause flood in the entire 
area. A bridge at the cost of nine crore rupees was 
constructed there which collapsed within one and haH 
month. We had demanded rupees two hundred crores 
as relief but there was nO mention of Daman and Diu in 
the reply of the hon. Minister which he has given just 
now. I want to say that rupees two hundred crores which 
we have demanded be given to us . ... (lntBnupIions) 

{Translation] 

MR. CHAIRMAN: Hon. Member, Shri Mahtab. witt be 
: putting the last question. 

... (lnIBnrJpIion$) 

/EfI{JIish] 

MR. CHAIRMAN: Hon. Member, Shri Mahtab. will be 
putting the last question . ... (lnIenuptions} 

SHRI P.S. GADHAVI: Sir. I would not take much 
time. On the flood situation in GUjarat, I associate myseH 
with what has been stated by my colleagues, Shrimati 
Jayaben B. Thakkar and Shri Madhusudan Mistry. Further, 
I would like to know about the drought conditions 
prevailing in certain portions of Gujarat, that is, in Kutch 
District and in certain areas of North Gujarat and 
Saurashtra. The Central Government has sent a team for 
studying the drought situation In KUtch. I would like to 
know whether the Government of India is going to 
consider all these things. . .• (Intenllptions) 

SHRI B. MAHT AB: Sir, I am thankful that the hon. 
Minister of Home Affairs mentioned about disaster 
mitigation policy. I may be allowed to ask two questions. 
One is, he has very rigbtly mentioned about the dredging 
of rivers. During yesterday's debate, my question was: 
"What is the mechanism that is being built and how the 
Centre is going to finance, and whether they w~I cooperate 
with the State authorities for dredging of rivers?" My 
second question was: "How the river mouths are going 
to be opened?" These are the specific questions which 
I had mentioned. 

MR. CHAIRMAN: Please conclude now. 

SHRI B. MAHT AB: Sir, I have a suggestion to the 
Minister. My second point is, if money is being released 
in advance by the Centre, it may be from the NCCF or 
CRF, why the Centre is charging interest on it. One 
aspect has been raised. by the hon. Members from Bihar. 
Why the Centre is charging interest on it, if certain 
quarters are taking more advances to meet the exigencies. 

MR. CHAIRMAN: The hon. Minister will reply now. 

... (Interruptions) 

SHRI PRABODH PANDA: Sir, would like to put 
only one question. . .. (InttmUplions) 

SHRI ANIL BASU: Let the hon. Minister reply. 
.... (InIsmtpIions) 

MR. CHAIRMAN: Nothing will go on record except 
the hon. Minister's reply. 

. .. (InIerTIIpIionsJ' 

"Not recorded. 
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SHRt SANSUMA KHUNGGUR BWISWMUTHIARY: 
As of today. more than 200 villages in the BodoIand 
Territory are stiR submerged under flood waters and no 
relief has reached many of them . ... (Interruptions) 

MR. CHAIRMAN: Hon. MInIster may begin his reply 
now. 

... (Int8IT1JptionS) 

[Translation] 

SHFU SANSUMA KHUNGGUR BWlSWMUTHIARY: In 
may Parliamentary constituency more than two hundred 
villages are stiU submerged under flood water. What steps 
are being taken to save these villages. • .. (Jntenuptions) 

(English] 

SHRI KHARABELA SWAIN: Sir. I associate with Shri 
Mahtab and request the hon. Minister to consider. 
... (Interruptions) 

MR. CHAIRMAN: Let the Minister reply now. After 
that we will continue with the other Short Duration 
Discussion. 

SHRI SARBANANDA SONOWAL (Dibrugarh): Sir. 
there is a report of irregularities committed by the State 
Govemrnent in the disbursement of Rice to flood victims 
in Assam. This is serious rice scam in Assam. This matter 
came up for discussion in the recently-concluded session 
of the Assam Assembly also. I request the hon. Minister 
to examine these reports thoroughly and ensure that the 
culprits are brought to book. 

MR. CHAIRMAN: Please resume your seat. Nothing 
will go on record. 

... (Interruptions)" 

SHRt KHARABELA SWAIN: Sir. I have only one 
request to make. To my misfortune, the hon. Minister 
was not present when I spoke yesterday. I associated 
myself with what Shri Bhartruhari Mahtab has said about 
dredging of rivers. I spoke about dredging of 
Subamarekha river in my district and asked for the Central 
assistance. I appeal to the hon. Minister to. 
... (Intenupt;ons) 

·Not racorded. 

[Translation] 

SHRI ANtL BASU: You dd nothing for the last six 
years. Why are you saying all this now . ... (Jntsnuptionll) 

[English] 

MR. CHAIRMAN: Nothing wiD go on record. Let the 
Minister reply • 

... (IntslTIJptions)" 

SHRI SHIVRAJ V. PATIL: Sir, I will endeavour to 
reply to the questions. The first question from Bihar was 
as to why the market price and why not the BPL price. 
This prioe-fixing is done by my colleague in the other 
Ministry. I will bring the issue and your feelings to their 
notice. The information that I can give you now on this 
is that the price is not given by the State Govemment, 
it is given through NCCF. 

As far as the drought in Bihar is concemed, we will 
certainly take care of that also. There are some States 
in which some portions are affected by drought and some 
portions are affected by flood. Therefore, it is not correct 
to pay attention only to the flood-affected areas and 
neglect the drought-affected areas. We will lake care of 
these things. 

[Translation] 

SHRI SUSHIL KUMAR MODI (Bhagalpur): Bihar 
Govemment has sought Rs. 258 crore to deal with 
drought situation in the state but you have not given a 
single penny to the state. ...(Interruptions) 

[English] 

They have demanded Rs. 258 crore for drought. Shrimati 
Rabri Devi gave a memorandum to the Central 
Govemment demanding Rs. 258 cl'()re for drought relief 
work and the Minister has not even mentioned it . 

SHRI SHIVRAJ V. PATIL: That is not correct, I spoke 
only about Assam and Bihar. 

[Translation] 

SHRI SUSHIl KUMAR MOOI: You have provided a 
meagre amount. It is not sufficient. You have given more 
money to Assam and a meagre amount has been given 
to Bihar. ... (Jnterruptions) 

·Not AICOrded. 
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[English} 

SHRI SHlVRAJ V. PATIL: As tar as Ker.Ia Ie 
concerned, one ... was r8I8ed that KerIIIa auIfeIed 
from drought for the last two years or mont. We wiI 
C8ItainIy keep this in mind. We have changed the rules 
for ~ people. We have decided as to what kind of 
steps should be taII8n to help people II the State has 
suffered from dr'otqd for one year only, or two yaei8, or 
Ihrae years also. This wII also be taken into ac:cowtt 
while extending help. 

An han. Member wanted to know .. to whalher 
enhanced amount can be given under NCCF. We wi! 
look Into this and try to do as much .. paII8tie. 

... (lnIemJptiotrs) 

MR. CHAIRMAN: No further queetion8. Mr. MIniIter 
need not reply to the queria8. That Is the end of the 
malter. 

... (Interruptions) 

SHRI SHIVRAJ V. PATIL: AI those rules would be 
taken an of. As .. .. Gujarat is concemed, power 
sector is affected. I know It. Because of the tIoods,the 
power-generating stations were iru1daIed. We .. try to 
see as to how it can be helped. But not through IhiI but 
through some other meaauraa, we wiI try to help. 

As far as drought is concerned, it is certainly a 
tragedy. For some days. Gujarat had suffered from 
drought and Irnmeciatefy after thai rain poured caI8 and 
dogs in Gujarat. Gujarat is suffering from the flood 
condition. These two things will be kept in mind while 
extending the help . ... (lntsnupIions) 

SHRI MADHUSUDAN MISTRY: As. 56 CI'Ol8 has 
been agreed. ... {Interruptions) 

SHRI SHIVRAJ V. PATlL: This is according to the 
CRFM. ...{Interruptions) It is not poeaI)Ie for me to apeak 
about aI the State8 one by one. Then, you would eay 
thai you come from Maharaahtra, why do you not apeak 
about Maharashtra. Shri Alhawale asked me the qw8Iion 
as to why I cid not refer to Maharashtra at all. But then 
for Shri Athawale'. InfonnIItion and for the people in 
MaharaIt*a, I would like to eay thai· we have given 
neady As. 2SO crore and nearly tine IaIch tonnas of 
foodgrains. ThaI means. It ClOIIa aD about AI. 500 ct'OI'88. 
••• (lntern.IpfiDns) 

SHRI MOHAN S. DELKAR: What about Dadra and 
Nagar Havel!? 

SHRI SHIRAJ V. PATIL: We have taken care of It. 
I have the Information and I win give the infonnatlon if 
you want later on. I cannot go on talking about each and 
fNfIr'I State. 

SHRI SHAILENDRA KUMAR: What about Uttar 
Pradesh? 

[English} 

SHRI SHIVRAJ V. PATIL: For Uttar Pradesh also, 
the aame principle applies. The principle which applies to 
BIhar and Allum, will apply to Uttar Pradesh also. H you 
have auffenM:I from ftoods, we will help. There are areas 
which are suffering because of the drought conditions. 

[Tf8IISIation} 

If there Is any problem due to drought. we will help out. 
We have changed the law and rules day before yesterday . 
As per the change in the law, it is mandatory to give 15 
days WOItc to one pel8Ol1 of every household if they do 
not get MY work due to drought and 5 Kg. of rice. 
Besides, if arry artisan does not have seeds for sowing, 
he wilt be given money to purchase the same and 
auppoae if arry artisan has not sown seeds, we will give 
one thousand rupees for each acre of land. Laws are 
there for this purpose. We are already to extend every 
support sympethetIcaIIy after going through the demands 
on behalf of the State Government . ... {Interruptlons) 
Suggestion given by Madhya Pradesh is a very good 
auggeetion. 

[English} 

SHRI SHAiLDENDRA KUMAR: Thank you. 

MR. CHAIRMAN: Hereaflar, no need to give answers. 
Mr. Minister, please conclude. 

SHRI SHIVRAJ V. PATIL: We wiD take Into account 
as to how to implement thai suggestion. We are training 
our ex-eervicemen and otheI8 8180. I do not think anything 
moM Is required . ... (lntsrruptJons) 

[T,..,.,.",J 

SHRI RAGHUNATH JHA: Mr. ChaIrman, Sir, I have 
not got the reply to one of my query. You had also 
stated in your reply thai for permanent aoIutlon in Bihar . 
... {lnterrtJplions) 
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(English} 

MR. CHAIRMAN: The discussion is over on this 
subject. 

... (Intenuplions) 

(Translation} 

SHRI SUSHIL KUMAR MODI: Please do not do 
injustice with Bihar. . .. (Interruptions) 

SHRI DEVENDRA PRASAD YADAV: Sir, listen to 
me also. . .. (Inl8nuplions) 

(English} 

MR. CHAIRMAN: Han. Members may please resume 
their seats. 

... (Interruptions) 

MR. CHAIRMAN: Shri Ram Kripal Yadav will continue 
his speech on the discussion on power situation. Before 
that, if the House agrees, the time of the House can be 
extended .. 

... (Interruptions) 

18.00 hrs. 

jTranslation} 

SHRI SUSHIL KUMAR MODI: Injustice has been 
meted out to us. We will not accept it. Bihar has got 
nothing. . .. (Interruptions) 

[English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY 
HANDIQUE): We have to conclude the discussion today. 
... (Intenuptions) 

MR. CHAIRMAN: Now I havedecicled to continue till 
7.00 p.m. 

SHRI ANIL BASU: No. 

18.01 hrs. 

(At this State, Shri Sansuma Khunggur Bwiswmuthiaty 
and some other hon. Membets came and stood on 

the Boor near the Table.) 

SHRI BIJOY HANDIQUE: The discussion will 

conclude today except for the han. Minister's reply . 
... (In/enuptions) 

MR. CHAIRMAN: The discussion on Power will 
continue. Shri Ram Kripal Yadav to continue his speech. 

... (Interruptions) 

18.02 hrs. 

(At /his stage, Shri Sansuma Khunggur Bwiswmuthiaty 
and some olhsr han. MembtNs went back to their 

$8II1s.) 

.. . (Inf8rruptions) 

SHRI ANIL BASU: I have a point of order. 

MR. CHAIRMAN: There is no point of order . 

... (Interruptions) 

SHRI ANIL BASU: Sir, the mood of the House is to 
adjourn the House till tomorrow. ... (Interruptions) 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
May I have your attention please? The time of the House 
may be extended by one hour for the discussion on 
Power so that the reply can be given tomorrow at 2 
o'clock. ... (Intenuptions) 

MR. CHAIRMAN: Shri Ram Kripal Yadav to continue 
his speech. 

. .. (Interruptions) 

MR. CHAIRMAN: I request the hon. Members to take 
their seats. Shri Ram Kripal Yadav will continue his 
speech. 

'" (Interruptions) 
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{Translation) 

SHRI SUSHIL KUMAR MODI: As. 115 ClOre has 
been given and Rs. 85 crore has been taken back In the 
name of foodgrains. Thus Central Government has done 
injustice with Bihar . ... (lnItJnupIit:Jn$) 

'English} 

SHRI SHIVRAJ V. PATIL: You are playing politics in 
this. That win not help you. I have already said that as 
far as price of foodgrains is concerned, we can have a 
look at it. Moreover, the price of foodgrains Is not given 
by the State ~vernments. It is given by the NCCF. 
... (Intsnuptions) 

{T tanSIation} 

SHRI DEVENDRA PRASAD YADAV: Hon. Home 
Minister. Sir, I want to humbly submit that you have made 
It clear in your reply that what BIhar wII gat Is not decided 
by you. Price is determined by the other department and 
that wiH be included by the N.C.C.F. And the funds will 
be released through that system. That means that out of 
Rs. 115 crore. As. 85 crore has been taken back. 

SHRI SHIVRAJ V. PATIL: What you said, I agreed 
to that only. And if you do not want to take it, then it is 
upto you. 

I have also said that we can have a look at the 
- price. ...(Interruptions) We have to decide the way in 

which you are given foodgrains Instead of its rotting in 
godowns. Even after that it you say you CBMOt take the 
foodgrains. then it is at your will. ...(lnlflnuptIons) I have 
said we pay the price to the CRF, State does not pay 
the price. 

SHRI DEVENDRA PRASAD YADAV: Please tel us 
as to how much mon8'f has been given to BIhar from 
CRF, NCCF and Planning Commission . ... (lnIImUp/IDns) 

[English} 

MR. CHAIRMAN: Now, I caH Shri Suresh Prabhakar 
Prabhu to speak on the discussion under rule 193 
regarding situation arising out of shortage of power in 
the country. 

. .. (Intsnuptions) 

MR. CHAIRMAN: NotI*lg will go on record except 
the speech of SM Suresh Prabhakar Prabhu. 

... (InItIITlIpIion6r 

"Not recorded. 

{Tmnslation] 

SHRI SANSUMA KHUNGGUR BWlSWMUTHIARY: 
Sir, I have not got the reply so far to the question I 
asked. More than 200 villages of BodoIand are marooned 
in water, What the Government of India is doing for them? 
... (Intsnuptions) How much funds the Government of India 
has given for them. ... (Intenuplionsft How the people in 
BodoIand wiH survive if the discussion goes on like this. 
... (Intsnuptions) 

[English] 

MR. CHAIRMAN: Shri Ram Kripal Yadav, I had called 
your name several times but you did not speak. So, 
now, I have called the name of Shri Suresh Prabhakar 
Prabhu. 

... (Intenuptions) 

{Tmnslation} 

SHRI DEVENDRA PRASAD Y AOAV: The RJD is not 
saIIefIed with your reply . ... (lntenvpIions) Bihar is not a 
beggar state. We are not dependent on your funds. There 
should be a permanent solution to Bihar's problem. 
. .. (/ntemJptions) Haw much time it will take, 10 years or 
20 years? What is your long term policy? We cannot 
compromise with Bihar's interests. We cannot compromise 
with the interests of the fIood-victims . ... (Interruptions) We 
are not going to accept your reply. We cannot tolerate 
injustice with Bihar . ... (lntelTllptions) 

[£ngIishlf 

MR. CHAIRMAN: Hon. Members, please resume your 
sealS. 

... /lntenuptions) 

{T1'lIIIIIIIIIion} 

SHRI oeVENDRA PRASAD YADAV: You are not 
giving a correct reply . ... (Intenuplions) 

18.08 Iv&. 

(AJ this sfsgtI Dr. AfUII Kumar Ssf11lll and some 
o/htN' han. MembenJ came and stood on the 

Hoar near the Table.) 

... (Interruptions) 
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(Eng/ish] 

MR. CHAIRMAN: Hon. Members, please go back to 
your seats. 

... (Intenuptions) 

(Translation! 

SHRI SUSHIL KUMAR MODI: On one hand you are 
giving 115 crore rupees and on the other you are taking 
away 85 crore rupees. . .. (Intenuptions) 

(English! 

SHRI DEVENDRA PRASAD YADAV: We do not want 
money. We are not beggars. I have been M.P. for five 
terms. An M.P. can get angry but a minister should not. 

SHRI RAM KRIPAL YADAV: Bihar is being subjected 
to injustice . ... (Infenuptions) 

(English! 

SHRI DEVENDRA PRASAD YADAV; Sir, we are 
dissatisfied with the answer given on the floor of the 
House . ... (Interroptions) We are not going to tolerate this 
behavior of the 000. Home Minister . ... (In/enuptions} It is 
an unprecedented gesture in the House . ... (Interruptions) 

18.09 hrs. 

(At this stage, Dr. Awn Kumar Sarma and some other 
hon. Members went back to their seats.) 

(Translation} 

SHRI RAJIV RANJAN SINGH 'LALAN': There should 
be some permanent solution in this regard. 

SHRI DEVENDRA PRASAD YADAV: We gheraoed 
the Parliament earlier and will do SO again with the flood 
victims. 

SHRI SHIVRAJ V. PATIL: I was going to say that 
the cost of the food-grains given is deducted from CRF 
and NCCF . ... (lnl8nuptions) You please listen to me. Other 
thing which I said, perhaps you could not hear, is that if 
we have as much food grains that it may rot then why 
shall we give it on higher rates? But this has to be 
decided by-the Food Ministry, not the Home Ministry and 
the former will have to decide on it. The third point was 

that whether it will be given at market price or at BPL 
rates or without charging anything or we will deduct the 
cost from CRF? We shall ponder over this point. What 
else should I say to remove your doubt if it is not being 
cleared after my saying so much . 

SHRI DEVENDRA PRASAD YADAV:The doubt was 
not removed. That is why the hon. Mr. Speaker has 
allowed a discussion under rule 193. The Government 
owed collective responsibility in such time. All the 
concerned Ministers should have come here and given 
clarifications on all the points. This reply is incomplete. 
An amendment should be made to it. 

SHRI SUSHIL KUMAR MODI: The Government gave 
125 crore rupees. You will adjust the money in the name 
of food grains. If you adjust this money, then it will be 
deemed that Bihar will not get the money. You should 
provide 5 lakh MT free food grain in exchange of which 
the Central Government should not charge anything. There 
is huge stock of food grains which is rotting. What is the 
use if you adjust it against NCCF. Our demand is that 
you should provide as much free of cost foodgrain to 
Bihar as required and it should not be adjusted against 
NCCF. 

(Eng/ish} 

SHRI SHIVRAJ V. PATIL: You are right. 

(Translation! 

You are not following my point. Please listen to me. 
Everything will be clear to you. You are right to know as 
to whether market price is being charged or BPL price is 
being charged? ... (Intenuptions) 

SHRI SUSHIL KUMAR MODI: We want free of cost 
food grains. 

SHRI SHIVRAJ V. PATIL: Do you not want a reply 
to what all you have asked? Do you only have the right 
to speak? His point was whether it will be given at market 
price or at BPL price. I have not opposed this. Can a 
decision be taken during reply? Such decisions are taken 
by the Cabinet. All of your have been Members of 
Cabinet. I also said that why it should be at BPL price 
when file food grains are rotting and it is not bad if the 
food grains which are rotting, are consumed by the 
people. 
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[Shri Shivraj V. Patiq 

[English} 

I went one step ahead of you. 

[Translation} 

Do you think that a single Minister can given reply on 
behalf of the entire Cabinet? It is not so. I replied to 
what you asked but you did not listen to It and got 
agitated. It is of no use. 

18.13 hrs. 

(SHRI ARJUN SETHI in the Chair) 

You advocated a permanent solution of the problem 
of flood. Its permanent solution is the construction of 
dams. Work on construction of dam was started in Assam 
but some people moved the Court which stopped the 
work. Other permanent solution is the linking of rivers 
but this is a very big affair and the Government may not 
be having SuffICient funds for it. In addition to this, there 
are water disputes among the States which have to be 
resolved. The work of drainage is some how related to 
cleaning of the Ganges. The funds allocated for this are 
not sufficient. Oesitting work has not made good progress. 
The fourth point is that there should not be losses due 
to flood and for this meteorological information has to be 
given. This point has also been olSCussed here. I should 
have said all these things in Hindi . ... (Interruptions) 

SHRI RAJIV RANJAN SINGH 'LALAN': This matter 
is related to Nepal which your Government has to resolve 
at political level. ... (Interruptions) 

SHRI SHIVRAJ V. PATll: Please, take your seat. I 
will not be able to reply if you interrupt again and again. 
You are right. I went to Nepal and took uplhe matter 
with the Government of Nepal. Not recently but some 20 
years ago I went to Nepal. But what can be done ·if the 
Nepalese Government does not agree? When the States 
have water disputes then what can be done when it 
comes to the Govemments of India and Nepal where the 
Nepalese Government should be forthcoming but It .is not 
so. The Nepalese Government has some apprehensioN 
which have to be cteared. . .. (Interruptions) 

SHRI OEVENORA PRASAD YAOAV: But, what about 
the detaHed project report? 

SHRI SHlVRAJ V. PATIl: The Irrigation Minister must 
teU this, I can not rapty. 

SHRI DEVENDRA PRASAD YADAV: All the Minl8tera 
should have been present here when this Issue Is being 
taken up. 

SHRI SHIVRAJ V. PATIL: Entire cabinet cannot be 
present here. 

PROF. RAM GOPAl YAOAV; Mr. Chairman, Sir, the 
Home Minister cannot comment like this. 

[English} 

When a Minister speaks, it is assumed that he Is speaking 
on behalf of the Govemment when he is replying In the 
House. You will have to reply on behalf of every Ministry. 
For the first time I have come to know that the relief 
given by the Central Govemrnent is not a relief. 

[Translation} 

Wheti an animal cannot eat, rotten food grain then why 
we cannot purchase foodgralns from private godowns? Is 
the Central Government obliging us? I am comIng across 
such thing for the first time. We want to know whether 
free foodgrains will be provided. 

SHRI SHIVRAJ V. PAnl: You should not rriisintetpret 
it. If yoU do not want to 11ft the foodgrains stocked in the 
godowns and want to take only money then we can 
consider It, but we have foodgrains StOck In our godowns. 

[English] 

PROF. RAM GOPAL YADAV; It should be free of 
cost. AssIstance means free of Govt. 

[Translation} 

SHRI SHIVRAJ V. PATIL: You can tell him. 
..• (lnterrllplioM) 

If yOu keep on rising on your feg8 on each Of my 
sentences than it will be dllllcult for me to put forth my 
views. As I have already been stating that It has been 
asked here also. You people were demanding foodgrains 
atBPL rates. Mernbel's belonging to Bihar have asked 
otherwise; a8 them . ... (Intentlpfiorrs). 

This is· neither a prestige il8ue for you nor for the 
State Government or for Central Government or for that 
matter for me also. I have already stated that I cannot 
anewer all your queries. However, an your suggestions 
made by you herein this House will be du1y conaidered 
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while formulating the policy. Can a Minister make a 
statement regarding action to be taken. We can help you 
by putting forth the views expressed by you while 
formulating a policy in the cabinet. If you put forth your 
views this may then what is its use. I have kept in mind 
the points raised by you here. 

SHRI SUSHIL KUMAR MODI: Mr. Chairman, Sir. I 
would like to raise one pOint here that all the Members 
of this august house feel that foodgrains should be 
provided not on BPL or market rate but absolutely tree 
of cost. 

[English] 

MR. CHAIRMAN: Please hear me. 

... (Interruptions) 

{Translation] 

SHRI SUSHIL KUMAR MODI: You should consider 
over it in the Cabinet that' foodgrains be given without 
any charge. 

[English] 

MR. CHAIRMAN: We already have had enough of 
discussion. Members have already put forth their views. 

... (Interruptions) 

{T ranslstion} 

SHRt DEVENDRA PRASAD YADAV: Mr. Chairman. 
Sir, this is a question of life and death for us. 
... (Interruptions) 

{English} 

MR. CHAIRMAN: Mr. Minister, can you not caO a 
meeting of all these Members and have a diSCUSSion 
with them? 

... (Interruptions) 

MR. CHAIRMAN: The discussion has already been 
over. If the Members are still dissatisfied. t request the 
Ministers to have a discussion with all the concerned 
Members separately, either in this chamber or somewhere 
else personally. 

... (Interruptions) 

MR. CHAIRMAN: If this kind of discussion continues, 
there will be no end to it. 

SHRI SHIVRAJ V. PATIL: Sir, I am agreeable to It. 
... (Interruptions) 

MR. CHAIRMAN: It is better to have a discussion in 
the Minister's chamber. 

... (Interruptions) 

MR. CHAIRMAN: We may now move on to the next 
subject. Shri Ram Kripal Yadav. 

... (Interruptions) 

DR. ARUN KUMAR SARMA: Sir, three hon. Members 
from Assam have raised queries and the hon. Home 
Minister has yet to respond . ... (Interruptions) 

MR. CHAIRMAN: We had enough discussion on this 
subject Members have expressed their views more than 
once. Please, sit down. 

... (Interruptions) 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY: 
He should reply to our questions also . ... (lnterruptions) 

MR. CHAIRMAN: Hon. Minister can write to you. 

18.20 hra. 

(At this stage. Shri Sansuma Khunggur Bwiswmuthiary 
came and stood on the floor near the Table.) 

MR. CHAIRMAN: Please go back to your seat. 

... (Interruptions) 

18.21 n . 

(At this stage, Shri Sansuma Khunggur BMswmuthiary 
went back to his seat.) 

(Translation] 

SHRI SITARAM SINGH (Shivhar): He will speak on 
permanent solution not on temporary solution . 
... (lnterruptions) 
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(English) 

SHRI SHIVRAJ V. PATll: Sir. I can realise the 
anguish of the hon. Members. I have. in tact. replied to 
the questions more on Assam and Bihar and yet if they 
want some more information, I will give them the 
information if they come into the corridor or into my 
chamber. If you give me the time, I could reply all the 
questions on the floor of the House also • ... (Interruptions) 

MR. CHAIRMAN: You can write to them. 

... (Interruptions) 

MR. CHAIRMAN: I have suggested to the hon. 
Minister to write to you regarding your questions. 
Everything cannot be discussed here. 

... (Intenuptions) 

SHRI ANll BASU: Sir, the Minister of State in the 
Ministry of Water Resources is here. He must speak 
something. ...(Interruplions) 

MR. CHAIRMAN: Are you wiDing to say something? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): Yes, Sir. 

[Translation] 

DR. RAM KRISHNA KUSMARIA (Khaiuraho): They 
have not solved it permanently in fifty years, what will 
they do now. 

(English] 

MR. CHAIRMAN: let us hear him now. He wiR apeak 
about the permanent solution. 

[Translation] 

SHRI JAY PRAKASH NARAYAN YADAV: Mr. 
Chairman. Sir, the discussion is going on to get rid of 
ftoods and drought and as to how these problems can 
be solved. 

(English] 

MR. CHAIRMAN: Please be seated. He will reply to 
your questions. Hon. Minister is speaking. 

[TransIaIIon] 

SHRI SUSHll KUMAR MODI: Mr. Chairman. Sir, the 
NDA has taken the stand that we shaD boycott the tainted 
Minlst818 in the House. Shri Jay Prakash Narayan Yadav 
also faces a corrupllon case, therefore, boycott the House. 

18.23 

(8M SushiI Kumar Modi and some other hon. 
Members then left the House.) 

[Translation] 

SHRI JAY PRAKASH NARAYAN YADAV: Mr. 
Chairman, Sir, the hon'ble Home Minleter has elaborately 
put forward the measures. The Government is 
contemplating upon to counter the problems of flood and 
drought . 

(English] 

MR. CHAIRMAN: Please 8it down. let him reply. 

[TnmsIation] 

SHRI JAY PRAKASH NARAYAN YADAV: Shri Ram 
Kripal Yadavji. Shri Sitaram Singh and other hon. 
Members haw raised the issue of flood. This is a national 
problem for Bihar, Assam, West Bengal and Eastem Uttar 
Pradesh and this is an intemationaI problem as weH. 
Concerted efforIs are being made In coordination and 
consultation with the Government of Nepal to solve the 
problem and these efforts have bome fruits also. This is 
great achievamant of UPA Govemment Dialogue should 
be regular to ensure concerted efforts. But this has nevar 
been given a serious thought. The devastating floods 
paralysing the entire ares used to fall in the ocean. Today 
is 17th, it is an achievement of UPA Govemment. Today 
the Government has sanctioned Rs. 30 crores to construct 
a dam over Kosi, SapIkos and Sankosi and our officers 
have reached Nepal and an office too has been set up 
to construct a dam over Saptkosi in Nepal. As such 440 
mHlimeter rain In Niazgarh area caused flow of huge 
amount of water in Kamala and Bagmati rivers leading to 
devastating situation. We are pondering over it with all 
seriousness and interacting with the Nepal Government 
to construct a high dam over Gandak, Kamala, Bagmati 
and Advara group. Extensive consultation is going on for 
this. Construction of high dam Is only permanent solution 
to the problem because all the rivers originate from Nepal. 
Another solution lies in linking the Kamala and the 
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Bagrnati rivers to make them join the Ganga. That would 
be the pennanent solution to the problem. Moreover. As. 
294 crores have been provided for raising. erosion and 
also for repairing embankments and desalting the Gandak 
basin. There are other similar schemes for futura. A 
meeting was held on that subject In the Vigyan Bhawan 
on 2nd and 3rd instances in which Chief Secretaries and 
Irrigation SecAttaries of all States were called. Its office 
wiH be shortly opened. That win not take much time. 
Background i8 being created to hold dialogues to 
implement such schemes. 

Moreover. Brahmputra river causes havoc in the Rood 
prone areas of Assam. West Bengal and Arunachal 
Pradesh. That point is also under active consideration. 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY: 
What negotiation is being held with the Government of 
Bhutan in regard to launching various projects on the 
rivers originating from Bhutan? 

SHRI JAY PRAKASH" NARAYAN YADAV: During his 
visit to the flood affected States of Assam and Bihar the 
Prime Minister had announced the setting up of a task 
force to look into the flood management. That committee 
would submit its report. Therefore action would be taken 
thereon. The scourge of floods is a national as well as 
intemational problem so we should consider it seriously. 
Besides, we shall have to take up immediate and far 
reaching relief measures. So far as immediate relief 
measures are concerned, repair of damaged embankments 
is a priority. Management of floods will pave way for the 
management of drought. Both are inter linked. After 
holding dialogue with Nepal assent has been given to 
prepare a detailed project report for constructing a dam 
on Saptkosi. 

SHRI DEVENDRA PRASAD YADAV: By when that 
wiD be prepared. You should give some time schedule. 

SHRI JAY PRAKASH NARAYAN YADAV: The 
detailed project report in regard to construction of high 
dam on Saptkosi in Nepal would be prepared in 30 
monthS. Thereafter, further action would be taken. Our 
officers have gone there to set up the office. 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY: 
You are telling about Bihar, but you should also tell if 
you want to set up project on the rivers originating from 
Bodoland region and Assam. 

SHRI JAY PRAKASH NARAYAN YADAV: If any State 
of the country is flood affeeted or in the grip of drought, 

the Govemment's would make efforts to find out a 
comprehensive solution taking everything into 
consideration. Aoods and drought both cause devastation 
and create havoc in the country. So both things win be 
considered to see how better water management can be 
ensured in drought affected areas. If dams check-dams, 
are constructed and canals are cleansed, then better water 
management can be ensured. Ground water level 
management should also be improved. If ponds, lift-
irrigation and other similar schemes are well managed 
then fields in drought affected areas can be irrigated. 

Sir. farmers are the backbone of this country. It Is 
our duty to provide proper facilities and resources to 
farmers. Moreover. it is our pious duty to find out a 
permanent solution to the problem of floods and drought. 
We can work out a solution in a better manner by 
coordinating with State Govemment and thus regional 
inbalance would be removed. 

[English} 

SHRI ANIL BASU: Sir, your contribution is also there. 

SHRI SHIVRAJ V. PATIL: Sir, our friends from Assam 
have also put some questions. They have given their 
questions in writing. So, I would like to reply to their 
questions also. 

One of the questions is about their demand of As. 
6 crores. I have explained as to how funds" can be given 
to them. We will look into it as to whether it can be 
given through the CRF or the NCCF, the planning and 
other things. We will look into it as to what can be done. 

The second question is about disaster management 
and whether it can be improved or not. Yes, it can be 
improved. 

DR. ARUN KUMAR SARMA: In the headquarters of 
flood-prone districts, a disaster management team should 
be maintained. It is because everybody cannot rush from 
Delhi with a helicopter. 

SHRI SHIVRAJ V. PATIl: I will explain that point. 
The disaster management is mainly looked after or done 
by the State Gov8mment. Now, the Central Govemment 
is helping them. As a matter of fact, we have asked all 
the State Govemments to create machinery for helping 
the people. They shaH have to prepare the policies, they 
shall have to prepare the laws and especially the 
mechanism for helping the people. They shall have to 
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eannark the funds which can be used tor the purpose 
and they shall have to have the communication system. 
They should gat the information and put It on 1h8 network. 
... (lnI8mJptkms) Then they get the information. My friend 
wanIIs to know as to what we are doing for all lheae 
purposes. We are doing the same thing at the national 
level for connecting the Union Government with the State 
Govemment ... After the Slate Government creates this 
agency, they will go to the districts • .•• {Interruptions) The 
Central Government will help the State Govemments and 
the State Governments will go to the districIs and beyond 
the districts also. This concept of disaster management 
is completely new. We are putting it in place and are 
hying to create things Hke policies, law, machinery and 
communication facilities. Your suggestion is really a Y8fY 
good suggestion. District planning, district disaster 
management and district implementation have to be done. 
In some States, district planning has started but district 
disaster management has not started. We are leaving it 
to the State Govemments to do it. This is something 
which has to be done through the agencies of the State 
Government. From here, we are helping them with funds. 
We are helping ttwn with foodgrains and we are helping 
with aircraft, medicines and meteorological infonnation. 
We are helping them with communication system. They 
shall have to do it. 

Your idea is a good idea. We have suggested It to 
the State Govemments also. At this point of time, we 
have gone up to the State level, and beyond the State 
level, we have to go to the disIrict level and that has to 
be iqllernented. 

My friend from BodoIand is now worried about the 
people living in the Bodoland and that they are 
discriminated against. If something of this nature is 
happening, we will certainly look into it. We have a 
monitoring agency. That monitoring agency can go to the 
State Government and can go to Boc:IoIand also and find 
out whether the foodgrains ~ to the people living 
there is less than the foodgraina given to others. If that 
kind of a thing is happening and if it is there, we can 
take corrective steps. 

Now, it is not possible for .. to elCplain aI these 
things because if I have to go to each point. then it 
becomes very diffICult. You have made 10 many good 
points and, of course, all of you have made good points. 
We have noted them down. The record is there and we 
wiN act upon them. . .. {lnterrupti0n6) 

DR. ARUN KUMAR SARMA: Sir, I have a query to 
make. 

MR. . CHAIRMAN: The hon. Minister hal explained 
everything in detail. 

{Tl'IIIJIIIaflon] 

SHAI SANSUMA KHUNGGUR BWISWMUTHIARY: 
Mr. Chainnan, Sir, I have yet not got the reply of one 01 
my que8ti0n6. More than 200 vII/ages have been 
immersed. under flood waters In the two asNmbIy 
aegmenta under my Pal1iamentary constiIuency namely 
Sarbhog and Bhawanipur. This is due to 8ekI river which 
originates from Bhutan. It abandoned its original course 
and created another course at left bank. Due to the new 
cou ... of that river the entire water of the river is flowing 
eastward and more than 500 villages are affected. So 
we want to know about the steps the Government has 
taken to save those villages. There has been a 
dIacr'.mination In the distribution of I8IIet material. The 
Assam Government has declared to provide 600 grams 
food grains per person per day, but only 300 grama or 
at some places 200 grams of food grains are being 
provided after three four days. 

[EIJfIiJIh] 

SHRI SHIVRAJ V. PATIL: To satisfy him, I wouJd 
like to tell that I have taken note of it. " he .has. further 
information, he can give it to me. I will speak to the 
Stale Govemment and I will help him to the extent 
po8IIibIe. 

As far as the discrimination is concemed, we have 
• rnacI'Ik'IeIy to look into it and we wiI ask that rnactnry 
to see and look Into t. As regards the names which you 
have 1Ia1tioned, they can talk to me privately and I wRI 
get this done. I will pass on Instructiona to the officetIto 
help the Stale. 

18.31 ..... 

DISCUSSION UNDER RULE 193 

(I) SItueIIon ...... out of ......... of power In 
the counby-CoIJtd. 

{TfIInfIIaIion} 

SHRI RAM KRIPAL YADAV (Patna): Hon'ble 
a.innIn SIr, I would like to expreI8 my graIiIude tow ... 
ShrI Prabodh Panda for raising lin Important ... relating 
to power crisis In todaYs di8cueaion under rule 193. 
Nothing is possible without power. Power has an 
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important role to play at national as well as intemational 
level, particularly in a poor country like India where nothing 
could take place without electricity. If you want to remove 
unemployment, you need electricity. We need power to 
save ourselves and the country from the wrath of floods 
and famine. Power is also needed for the upliftment of 
the country. There is utility and importance of power at 
every step. This is an issue of national importance. 

Sir, today several Hon. Members have expressed 
their sentiments regarding this issue and apprised the 
Hon. Minister of some of their important suggestions 
through the chair. In view of its importance I request the 
Hon. Minister to hold discussion as to how we could 
maximize power generation. The Government has fixed a 
target to generate 46,000 megawatts of power during the 
Ninth Five Year Plan. But t am sorry to say that this 
target was subsequently reduced to 20,000 megawatts. 
Similarly, there is an apprehension, as has been stated 
by Shri Ram GopaI Yadav, to achieve the target of 45,000 
MW of Power generation during the 10th Plan period. 
Shri Ram Gopal Yadav has stated that the target achieved 
by the Government in the last two years is around 7,000 
MW. The country cannot make any headway, the way 
the Govemment is generating electricity and determining 
the target. In this way they cannot achieve its target. I 
would specially like to know from the Govemment as to 
what is their power generation capacity, transmission 
capacity and distribution capacity. It is the above three 
factors which determine how much power is generated, 
distributed and ultimately how much power reaches the 
consumer. The Government can not achieve its target of 
providing power to the poor man and in each and every 
village unless they formulate policy on the matter. Hon'ble 
Minister has assured to provide electricity to 7.8 crore 
rural folks upto 2009. The Govemment have stated that 
they have provided electricity in 5,14,545 villages out of 
total 5,87,258 viUages of the country. But it seems that 
it is only on papers. 

Mr. Chairman Sir, you also belong to an interior part 
of Orissa where poor village people live. Among them 
Jharkhand is one such State where 90-95% villages are 
deprived of this faCility. Eighty to eighty five percent 
viDages of Orissa and U.P. are without electricity. In spite 
of this fact we say that we win fulflH the dream of villages. 
Fifty-seven years of independence are good for nothing 
to us if we ha~ failed to provide electricity to poor man 

in villages. It seems that the village folks have not tasted 
the fruit of the independence and the dream of our 
ancestors, who sacrificed their lives to get this country 
free of shackles, could not be realized. You can not 
realize the dream of poor unless the development of the 
villages take place. The main objective behind gaining 
independence could not be achieved. The fruits of 
independence have been tasted by limited sections of 
the society while the poor main in villages is still deprived 
of it. 

I would like to draw your attention particularly towards 
rural electrification. Several Hon. Members have held 
discussions about hydel power. This is an easy way out. 
But the present system of thermal power production, as 
has been cautioned by Shri Ram Gopal Yadav, is causing 
harm to the environment. At the same time per unit cost 
of power generation is projected at about three rupees 
whereas I would like to tell you that the per unit cost of 
hydel power generation is just 25 paise which will be 
convenient for poor people in a country like India. I would 
like to ask the Hon'ble Minister as to why does he not 
ponder over it? Whether the Government has taken any 
action to fulfill the commitment made by the U.P.A. 
Government of providing electricity in every village and 
maldng it affordable for poor. Hon'ble Prime Minister also 
thinks on the same lines of providing electricity in every 
village and bringing it within the reach of poor farmers. 
That is not possible merely by lip service. For that 
concrete action needs to be taken with firm resolve. 
Particularly. attention should be paid towards generating 
hydel power by making investment for the purpose. 

I would like to give a small example in this regard. 
There are several States in North India. where there is 
plenty of water. These States are facing the problem of 
floods. Just we were discussing on the issue of floods. 
Uttar Pradesh, West Bengal, Bihar, Assam. 
... (Intenuptions) 

MR. CHAIRMAN: Please wind-up now. 
... (Intenuptions) 

SHRI RAM KRIPAL YADAV: Mr. Chairman, Sir, I am 
the first Speaker on behalf of the RJD. Please allow me 
to submit my views. 

... (Interruptions) 

MR. CHAIRMAN: Please conclude in two minutes. 

... (Intenuptions) 
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SHRI RAM KRIPAL YADAV: Mr. Chairman, Sir, I 
cannot conclude in two minutes. Therefore give me five 
minutes time. '" (Interruptions) 

MR. CHAIRMAN: Alright, you conclude in five 
minutes. Several hon. Members are to speak on this 
Subject. If all the hon. Members take time like this, it will 
consume a Ict of time. Therefore, kindly be brief. 

... (Interruptions) 

SHRI RAM KRIPAL YADAV: Mr. Chainnan, Sir, this 
i;:; a very important subject. Therefore, allow as much 
time as it needs and kindly accommodate all the hon. 
Members. Several States of North India like Uttar Pradesh, 
Bihar, West 8engal, Assam and Himachal Pradesh etc. 
located in the Himalayan range and water is available in 
abundance there. I want to know as to why hydel power 
projects are nol being constructed there. I request him to 
kindly make available funds there for the purpose and 
besides this. the rivers which originate in Nepal and enter 
i,1to our country . .. .(Interruptions) 

PROF. RAM GOPAL YADAV: Mr. Chairman, Sir, 
there IS lack of quorum in the House. When no one 
wants to sit on the treasl.H'y benches then why should 
the House run without quorum? ... (Interruptions) 

SHRI RAMJI LAL SUMAN (Firozabad): Mr. Chainnan, 
Sir. there are two major parties. It is the compulsion of 
the Hon. Minister. the worthy friend of the Congress party 
since this is related to the department attached to his 
ministry Shri Jai Prakash Narain is also one of our dear 
friends. Bamng these three, no other member of the 
Congress party is present in the. House Shri Madhusudan 
Mistry is sitting with us. The BJP is the main opposition 
party. Hon. Members are also not present . ... {Intenup/ions) 
This is an important issue. There is lack of quorum 

despite the seriousness of the issue . ... (lntsmJptions) 

/EngIish] 

MR. CHAIRMAN: We have agreed to sit upto 7.00 
pm. 

.. , (Intemtpllons) 

[Translahonj 

SHRI RAWI LAl SUMAN: it is alright that it was 
decided to sit upto 7.00 p.m. But how can we sit without 
quorum? ... {Interruptions) 

SHRI SHAILENDRA KUMAR (Chait): Mr. Chairman, 
Sir, the Govemment should press tor quorum, only then 
the discussion could be carried on. How the House could 
run without quorum? ... (Interruptions) 

PROF. RAM GOPAL YADAV: Mr. Chairman, Sir, I 
have point of .order. There is lack of quorum in the House. 

MR. CHAIRMAN: The bell is being raug. 

/English] 

MR. CHAIRMAN: Since there is no quorum in the 
House, the House stands adjourned to meet again 
tomorrow the 18th August, 2004 at 11 a.m. 

18.53 hrs.. 

The LOk Sabha then adjourned /ill . Eleven of the Clock 
on Wed7esday August 18. 2fJ04ISmvsna 27. 1926 

{Sakal 
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